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 LOK  SABHA

 Monday,  November  14,  977/Kartika
 25,  899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 [Mr.  SPEAKER  in  the  Chair]
 MEMBER  SWORN

 Shri  Rooplal  Soman  (Bhilwara)

 INTRODUCTION  OF  MINISTERS
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI):  I  introduce:  Shri
 Satish  Agarwal,  Minister  of  State  in
 the  Ministry  of  Finance,  Shri  Krishna
 Kumar  Goyal,  Minister  of  State  in  the
 Ministry  of  Commerce,  Civil  Supplies
 and  Cooperation,  Shri  Ram  Kinkar,
 Minister  of  State  in  the  Ministry  of
 Works  and  Housing  and  Supply  and
 Rehabilitation,  Kumari  Abha  Maiti,
 Minister  of  State  in  the  Ministry  of
 Industry,  Shri  Janeshwar  Mishra,
 Minister  of  State  in  the  Ministry
 of  Petroleum  and  Chemicals  and
 Fertilizers,  Shri  Fazlur  Rehman,
 Minister  of  State  in  the  Ministry
 of  Energy,  Shri  Larang  Sai,  Minister
 of  State  in  the  Ministry  of  Labour  and
 Parliamentary  Affairs,  Shri  Narahari
 Prasad  Sukhdeo  Sai,  Minister  of  State
 in  the  Ministry  of  Communications,
 Shri  Sheo  Narain,  Minister  of  State  in
 the  Ministry  of  Railways,  Shri  Sher
 Singh,  Minister  of  State  in  the  Minis-
 try  of  Defence,  Shri  Bhanu  Pratap
 Singh,  Minister  of  State  in  the  Minis-
 try  of  Agriculture  and  Irrigation,  Shri
 Jagbir  Singh,  Minister  of  State  in  the
 Ministry  of  Information  and  Broadcast-
 ing,  Dr.  Ram  Kirpal  Sinha,  Minister  of
 State  in  the  Ministry  of  Labour  and
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 Parliamentary  Affairs,  Shri  Zulfiquar-
 ullah,  Minister  of  State  in  the  Minis-
 try  of  Finance  and  Shrimati  Renuka
 Devi  Barakataki,  Minister  of  State  in
 the  Ministry  of  Education,  Social
 Welfare  and  Culture.

 RESOLUTION  RE:  PROV{DENTIAL
 ESCAPE  OF  THE  PRIME  MINISTER

 IN  AIR-CRASH  NEAR  JORHAT

 MR.  SPEAKER:  As  agreed  २०  ai  a
 meeting  which  I  held  with  Leaders  of
 Parties  and  Groups  on  the  2th  Novem-
 ber,  1977,  I  place  the  following  resolu-
 tion  before  the  House:

 “That  this  House  places  on  record
 its  deep  satisfaction  and  profound
 sense  of  relief  and  happiness  on  the
 providential  escape  of  the  Prime
 Minister,  Shri  Morarji,  R.  Desai,  in
 the  air  crash  near  Jorhat,  Assam,
 on  the  4th  November,  ‘1977,

 That  this  House  further  places  on
 record  its  appreciation  of  the  high
 sense  of  duty  and  patriotism  dis-
 played  by  the  five  members  of  the
 crew  of  the  ill  fated  aircraft  of  the
 Indian  Air  Force,  who  laid  down
 their  lives  in  order  to  save  the  life
 of  the  Prime  Minister,  and  conveys
 its  heartfelt  condolences  to  the  mem-
 bers  of  the  bereaved  families.”

 I  take  it  that  the  House  agrees  with
 this  resolution,

 The  Resolution  wus  adopted.

 OBITUARY  REFERENCES

 MR.  SPEAKER:  Hon,  Members  ag  we
 meet  to-day  after  an  interval  of  three
 months,  it  is  my  580  duty  te  inform



 3  Obituary
 the  House  of  the  passing  away  of  four
 of  our  former  colleagues,  Shri  P.  C.
 Karuthiruman,  Shri  K.  K.  Nayar,  Kazi
 Syed  Karimuddin  and  Shri  Bhagwant-
 rao  A.  Mandloi.

 Shri  P,  G.  Karuthiruman  was  a  Mem-
 ber  of  Third  Lok  Sabha  during  the
 years  962—67  representing  Gobichet-
 tipalayan  constituency  of  the  erstwhile
 Madras  State.  He  had  been  a  member
 of  the  Madras  Legislative  Assembly.
 during  the  years  952—62  and  of
 Tamilnadu  Assembly  during  the  years
 967—69.  Keenly  interested  in  the  field
 of  Agriculture,  Shri  Karuthiruman  ser-
 ‘ved  aS  member  of  the  National  Food
 and  Agricultural  Organisation  Liaison
 Committee  of  Uniteq  Nations  at  New
 Delbi  during  the  years  1954-56.  He
 was  also  associated  ‘with  several  agri-
 cultural  organisations  in  the  country
 and  won  many  prizes  in  crop  competi-
 tions.  Besides  his  interest  in  a,:ricul-
 ture  he  was  also  a  good  Tamil  writer
 and  contributed
 Magazines.  He  passed  away  at  Coim-
 batore  on  the  5th  August,  977  at  the
 age  of  58.

 Shri  K.  K.  Nayar  was  a  Member  of
 the  Fourth  Lok  Sabha  during  the  years
 1967—70  representing  Bahraich  consti-
 tuency  of  Uttar  Pradesh.  Farlier  he
 had  been  a  Member  of  the  U.P,  Legis-
 lative  Assembly  during  the  years  1965-
 67.  Before  entering  politics,  Shri
 Nayar  belongeg  to  the  Indian  Civil
 Service  and  served  with  distinction  in
 various  capacities  in  the  state  of  Uttar
 Pradesh.  In  952  he  had  sought  volun-
 tary  retirement  from  the  Indian  Civil
 Service  to  join  the  legal  profession.  A
 man  of  great  intellectual  ability  Shri
 Nayar  had  attained  proficiency  in  35
 many  ag  eleven  Indian  and  foreign
 languages.  He  was  also  an  all  round
 sportsman.  It  was  a  rare  coincidence
 that  both  he  ang  his  wife  Shrimati
 Shakuntala  Nayar  were  Members  of
 Lok  Sabha  during  1967—70.  Shri
 Nayar  passed  away  at  Lucknow  on
 the  7th  September,  977  at  the  age  of
 70.

 Kazi  Syed  Karimuddin  was  a  Mem-
 ‘ber  of  the  Constituent  Assembly  of
 Indian  from  the  erstwhile  C.P.  and
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 Berar  Province  during  the  years
 947—50.  He  also  served  as  a  Mem-
 ber  of  Rajya  Sabha  during  the  years
 954—-58.  Earlier  he  had  been  Mem-
 ber  of  Madhya  Pradesh  Legislative
 Assembly  during  the  years  947—52.
 He  passed  away  at  Hyderabad  on  the
 29th  September,  977  at  the  age  of  78.

 Shri  Bhagwantrao  A.  Mardloi  was
 Member  of  the  Constituent  Assembly
 from  the  erstwhile  C.P.  and  Berar  Pro-
 vince  during  the  years  9446—50.  He
 was  enrolled  as  an  advocate  in  1917,
 but  he  soon  took  to  active  politics.
 An  eminent  freedom  fighter,  he  suffer-
 ed  imprisonment  in  4940  and  1942.
 Starting  from  Presidentship  of  the
 civic  body  of  Khandwa,  he  served  as
 Member  of  C.  P.  and  Berar  Legislative
 Council  from  1935—37  and  later  te-
 came  Member  of  the  State  Assembly
 in  1937.  He  _  served  as  Minister  of
 Revenue  in  Madhya  Pradesh  Govern-
 ment  during  the  years  956—62  and  as
 Chief  Minister  of  Madhya  P:adesh
 during  the  years  1962-63.  Shri  Man‘loi
 devoted  his  whole  life  to  the  service  of
 the  people  and  was  actively  associated
 with  several  educational  and  social  or-
 ganisations  and  institutions.  He  vassed
 away  at  Khandwa  on  November  3,
 977  at  the  age  of  85.

 We  deeply  mourn  the  loss  of  these
 friends  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  families.

 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 The  Members  then  stood  in  silence  for
 6  short  whilz.

 SHRI  MALLIKARJUN  (Medak):  Sir,
 I  would  like  to  say  something  about
 the  harassment  of  Congress  workers
 who  have  been  put  in  jail  after  the
 vindictive  arrest  of  Shrimati  Indira
 Gandhi....

 MR,  SPEAKER:  You  are  speaking
 without  my  permission.  It  will  not  be
 recorded.  I  have  received  a  number
 of  ordinary  questions,  short  notice
 questions,  notices  under  rule  377,  cal-
 ling  attention  notices  and  even  adjourn-
 ment  motions  on  this  subject.  I  am
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 considering  as  to  how  the  matter
 should  be  dealt  with  without  going  into
 any  sub  judice  question  and  in  what
 way  we  could  discuss  the  matter.
 Therefore,  there  is  no  need  to  hurry
 about  it.  I  shall  give  my  due  conside-
 ration  to  it  and  try  to  give  an  oppor-
 ‘tunity  to  discuss  it  to  the  extent  it  is
 ‘permissible  under  the  rules.  [  do  not
 ‘want  anybody  to  raise  this  matter  at
 this  stage.

 SILENCE  IN  MEMORY  OF  CREW
 OF  ‘THE  IAF  AIRCRAFT

 SHRI  JYOTIRMOY  BOSU  (Diamand
 Harbour):  I  draw  your  attention  to
 Direction  No.  2  and  at  the  same  time
 ‘draw  your  king  attention  to  the  notice
 ‘that  I  have  given  about  the  otituary
 reference  to  the  five  crew....

 ‘MR,  SPEAKER:  You  have  aot  taken
 my  permission.  It  will  not  be  re-
 corded.

 SHRI  JYOTIRMOY  BOSU:  I  have
 written  to  you,  Sir.

 MR.  SPEAKER.  You  have  written  to
 me,  but  I  have  not  yet  permitted  you.
 The  matter  will  be  considered.

 SHRI  JYOTIRMOY  BOSU:  I  have
 not  been  told  that  you  have  refused  to
 accept  it.

 ‘THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  He  is  an  old  mem-
 ber  and  he  should  know  the  procedure.
 This  is  Question  Hour.  He  can  raise
 it  at  the  proper  time.  We  cannot
 start  the  proceedings  in  this  manner.  I
 did  not  expect  it  from  a  senior  mem-
 her.

 SHRI  JYOTIRMOY  BOSU.:  Accord-
 ing  to  Direction  No.  2,  obituary  refe-
 rence  comes  before  questions.  [I  have
 given  notice.

 MR.  SPEAKER:  I  have  not  yet  al-
 lowed  it.
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 SHRI  JYOTIRMOY  8080:  Please
 give  your  ruling.

 MR.  SPEAKER:  I  will  corisider  it
 and  give  it.

 SHRI  JYOTIRMOY  BOSU:  Tomor-
 row?

 MR,  SPEAKER:  I  do  not  know.

 PROF.  P.  G  MAVALANKAR
 (Gandhinagar):  Either  we  stand  in
 silence  today  or  we  do  not  do  it  at  all.
 It  cannot  be  done  tomorrow.

 MR.  SPEAKER:  In  order  to  avoid
 this  debate  already  a  reference  has
 been  made  from  the  Chair  about  the
 matter,

 SHRI  JYOTIRMOyY  BOSU:  We  have
 to  stand  in  silence  to  share  the  grief  of
 fhe  entire  Defence  Services  over  the
 demise  of  the  five  crew  members  in
 their  attempt  to  save  the  Hfe  of  the
 Prime  Minister.  They  have  committed
 suicide,  Sir,  if  you  understand.

 SHRI  YESHWANTRAO  CHAVAN
 (Satara).  Though  it  looks  rather  unu-
 sual  and  unprecedented,  I  do  not  think
 we  should  miss  this  opportunity  and
 this  occasion  when  it  has  been  mention-
 ed  that  we  stand  in  silence.  I  think
 we  should  do  that.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  This  is  the  sentiment  of  the
 House.

 PROF.  P.  G.  MAVALANKAR:  Why
 not  do  this  now  and  gracefully  and
 quickly?

 MR.  SPEAKER:  Now  that  there  is  a
 desire  to  stand  in  silence  in  the  memory
 of  the  dead,  let  us  all  stand  in  silence.

 SHRI  JYOTIRMOY  BOSU:  Thank
 you,  Sir.

 The  Members  then  stood  in  silence
 for  a  short  while
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 Conference  of  Teashers  to  Drive  out
 Hliteracy

 *l.  SHRIMATI  AHILYA  P.  RANG-
 NEKAR:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:
 to  call  a  conference  of  teachers  includ-
 ing  school  teachers  to  chalk  out  mea-

 (a)  whether  Government  propose
 sures  to  drive  out  illiteracy  from  the
 country;  and

 (b)  if  so,  when
 thereof?

 and  the  details

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No  Sir.

 (b)  Does  not  arise.

 <SHRIMATI  AHILYA  P.  RANG-
 -NEKAR:  Mr.  Speaker,  I  would  like

 to  know  from  the  Minister  whether
 he  is  not  calling  a  conference  of  tea-
 chers  to  drive  out  illiteracy  and  what
 is  the  ether  programme  to  drive  out
 iiliteracy  from  the  country.

 DR.  PRATAP:  CHANDRA  CHUN-
 DER:  For  driving  out  illiteracy  from
 the  country  as  a  first  step  a  National
 Board  of  Adult  Education  has  been
 set  up.  As  a  second  step,  this  has
 split  itself  up  into  several  sub-com-
 mittees  and  they  are  trying  to  develop
 certain  strategies  and  it  is  proposed
 to  approach  the  State  Governments
 for  setting  up  State  Boards.  We  know
 that  the  teachers  have  to  perform  a
 major  role  in  the  implementation  of

 ‘the  programme  of  removal  of  illite-
 racy  so,  at  the  appropriate  time  due
 consultation  with  the  teachers  will  be
 held.  In  ‘the  meantime  I  am  having
 discussion  with  the  representatives  of
 the  different  federations  of  teachers
 in  this  matter.

 staat  भ्रहिलया  पी०  रांगनेकर  :
 क्या  आपने  कंसल्टेटिव  कमेटी  की  मीटिंग

 में  यह  नहीं  कहा  था  कि  टीचर्स द
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 नगेरह की  कांफ्रेंस  बुलाऐंगें  ?  क्या  श्रापसे  6

 अक्तूबर  को  यूनिवर्सिटी  टीचसे  फैडरेशन  के

 बुमाइन्दे  नहीं  मिले  थे  और  आपने  उनसे

 यह  नहीं  कहा  था  कि  उनकी  एक
 कांफ्रेंस  बुलाएंगें  ?

 Blo  प्रताप  चन्द्र  चन्द्र:  अभी  कां  फंस  बुलाने
 का  बकत  नहीं  है  ।  जब  प्राबलम  की  स्टडो  हो
 जाएगी  तभी  इसका  सवाल  उठेगा।  झभी

 स्ट्रेजी  डबलप  हो  रही  है।  उसके  डवलप  होने
 के  बाद  ही  कांफ्रेंस  बुलायी  जाएगो।

 PROF.  P.  56.  MAVALANKAR:  As
 we  all  know,  this  probiem  of  illiteracy
 in  our  country  is  not  only  collosal,
 but  is  also  getting  mounted  up  in-
 terms  of  increasing  numbers  of  illi-
 terate  people  in  the  country.  The
 Minister  has  already  appointed  an
 adult  Education  Board.  Does  that
 board  contain  adequate  representa-
 tion  of  techers  at  all  levels,  and  of
 social  workers  doing  this  work  of
 adult  education  in  different  fields?
 My  feeiing  is  that  the  board  is  heavi-
 ly  represented  in  terms  of  ministers,
 and  secretaries  and  bureaucrats,  but
 not  of  teachers  who  are  going  to
 work.  In  view  of  this,  will  he  assure
 the  House  and  the  nation  that  the
 government  is  very  sincerely,  earnest-
 ly  and  urgently  looking  into  this  mat-
 ter  of  implementing  the  programme
 as  early  as  possible,  with  the  help  of
 persons  and  instruments  directly  in-
 volved  in  this  work,  viz.  teachers  and
 social  education  and  literacy  workers?

 DR.  PRATAP  CHANDRA  CHUN-
 with  the  hon...

 Member  that  we  should  give  the
 highest  priority  to  this  problem.  But
 we  wanted  to  make  this  board  a  smal}
 one,  so  that  it  is  workable.  If  we
 have  a  very  large  board,  it  may  not
 be  possible  for  us  to  meet  quite  easi-
 ly,  avd  quite  often.  Moreover  it  is

 proposed  that  we  shoulg  decentralise:
 our.  activities  and  approach  the  State
 governments  to  set  up  State  boards,
 where  different  voluntary  agencies
 and  teachers’  organizations  will  be
 associated  in  a  greater  way.
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 SHRI  M.  RAM  GOPAL  REDDY:
 The  increase  in  population  is  about
 3  per  cent,  after  the  advent  of  the
 Janata  government.  This  means  that
 every  year  we  are  adding  to  our
 population  about  l  crores  and  80
 lakhs  of  people.  I  want  to  know
 whether  the  Minister  is  in  a  _posi-
 tion  to  educate  all  these  people,  in
 addition  to  eradicating  illiteracy
 among  the  adults.  If  so,  how  much
 time  does  he  need?  (Interruptions)

 SHRI  DINEN  BHATTACHARYA:
 The  hon.  Member  thinks  that  the
 population  has  increased  after  the
 coming  into  power  of  the  Janata  go-
 vernment,  i.e.  within  six  ५  months.
 How  is  it  possible?

 DR.  PRATAP  CHANDRA  CHUN.-
 DER:  Obviously,  the  hon.  Member’s
 hypothesis  cannot  be  accepted;  but  as
 regards  the  involvement  of  all  sec-
 tions  of  people  for  the  eradication  of
 this  massive  illiteracy,  steps  are  being
 taken  in  a  proper  manner.

 DR.  SUSHILA  NAYAR:  Is  the  go-
 vernment  thinking  in  terms  of  any
 time-bound  programme?  If  so,  what
 are  the  special  programmes?  Does  it
 propose  to  involve  all  literate  people
 in  this  programme,  apart  frora  what-
 ever  teachers  and  government  agen-
 cies  might  be  able  to  do?  Have  any
 funds  been  set  aside  for  3  crash  pro-
 gramme  for  the  removal  of  illiteracy
 —which  includes  functional  literacy?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  5  years’  time  has  been  set
 before  us,  as  the  target  date  within
 which  we  should  try  to  remove  illi-
 teracy  from  adults  between  the  ages
 of  5  and  35  years.  They  will  be
 nearly  about  3  crores  in  number.
 And  it  would  be  a  rather  heavy  task,
 no  doubt.  Therefore,  we  have  ap-
 proached  the  Planning  Commission
 for  the  purpose  of  providing  more
 funds  for  this  purpose.  A  special  sub-
 eommittee  has  been  set  up  to  deal
 with  this  very  serious  question.  And
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 the  Prime  Minister  who  is  the  Chair-
 man  of  the  Planning  Commission  and
 the  Deputy  Chairman  Mr.  Lakdawala
 both  attended  the  inaugural  meeting. And  both  of  them  kindly  assured  that
 they  would  give  the  highest  priority
 to  this  particular  problem  and  that
 adequate  funds  would  be  provided.

 DR.  SUSHILA  NAYAR:  I  also
 asked  about  functional  literacy.

 MR.  SPEAKER:  You  have  already
 asked.

 SHRI  TRIDIB  CHAUDHURI:  In
 view  of  the  stupendous  size  of  the
 problem  and:  also  of  the  fact  that  the
 work  of  removal  of  illiteracy  will
 have  to  be  undertaken  in  the  States,
 has  any  plan  been  made  to  involve
 the  State  governments  also  actively
 in  this  work?

 DR.  PRATAP  CHUNDRA  CHUN-
 DER:  I  have  already  assuretl  the
 Houses  that  the  State  Governmetits
 will  be  involved,  because  State  boards
 will  be  set  up;  and  then  we  propose
 to  go  down  even  to  the  district  level,
 so  that  ‘district  boards  will  be  set  up.
 I  had  caHed  a  meeting  of  the  Minis-
 ters  from  different  States  and  Union
 Territories.  They  have  by  and  large
 accepted’  the  urgency  of  this  pro-
 blem.  The  strategy  is  now  in  the
 stage  of  being  worked  out  in  detail.  ,
 I  shall  come  with  a  full  programme
 after  I  plece  this  matter  before  the
 Consultative  Committee  of  Parliament
 for  Education,  te.  after  the  whole
 strategy  is  chalked  out  in  draft.

 /  श्रौ'  रासजी  लाल  सुमन:  अध्यक्ष  जी

 यह  एके  महंवंषू्ण  सवाल  है  और  सरकार

 कि  माध्यम  निरक्षरता  का  अस्त  ही

 1 ऐसा  दिखाई  भी  नहीं  देता  ।  तो  मैं

 “मंत्री  जी  से  पूछना  चाहूंगा  कि  विद्यालयों  भौर

 महाविद्यालयों  में  जो  एन०  एस०  एस०  का
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 कार्य  चलता  है  क्या  सरकार  उसको  प्रोत्साहित

 करने  के  लिए  कोई  कारगर  कदम  उठाने

 वाली  है?

 Clo  प्रताप  चन्द्र  चन्द्र  एन०  एस०

 एस०  का  इस  काम  में  लगाने  का  सवाल

 है  और  हमने  तय  किया  है  कि  एन०

 एस०  को  इसमें  लागू  कर  दिया एस०
 फिर  भी  यह  कोशिश  कर  रहे जाएगा  |

 हैं  कि  एन०  एस०  एस०  का  काम  हायर

 सैकन्ड्री  क्लास  2  स्टेज  में  भी  लागू  हो

 जाय  जिससे  भौर  ज्यादा  लड़के  भा  जाएंग  |

 Development  of  Forests

 #2,  DR.  VASANT  KUMAR  PANDIT:

 Will  the  Minister  of  AGRICULTURE

 AND  IRRIGATION  be  pleased  to

 state:

 (a)  whether  the  Secretary,  Depart-

 ment  of  Science  and  Technology  em-

 phasised  on  the  development  of  forests

 to  create  jobs  at  the  seminar  held  in

 ‘Delhi  on  or  about  700  August,  1977;

 and

 (b)  if  so,  the  plans  of  Govern-

 ment  to  develop  forests  in  the  coun-

 try?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE

 AND  IRRIGATION  (SHRI  BHANU

 PRATAP  SINGH):  (a)  and  (b).  A

 statement  is  placed  on  the  Table  of

 the  Sabha.
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 (a)  Yes  Sir.  In  ६  seminar  held  in
 New  Delhi  on  360  August,  1977,  re--
 garding  “Optimum  utilisation  of
 wood  resources”  Secretary,  Depart--
 ment  of  Science  and  Technology  em-.
 phasised  the  need  of  optimum  utilisa-
 tion  of  country’s  natural  resources
 including  forestry.  This  will  also
 help  solve  the  unemployment  pro-
 blem  of  the  country.

 (b)  Greater  emphasis  igs  being  laid’
 in  the  forestry  sector  on  covering
 larger  areas  under  plantation  schemes:
 both  in  the  Centrally  Sponsored
 and  State  Sector.  The  National  Com-
 mission  on  Agriculture  considered  the-
 acute  shortage  of  fuelwood  and  small.
 timber  in  the  country  and  recommen-
 ded  inclusion  of  social  forestry  sche-
 mes  in  the  5th  five  year  plan  with.
 the  objective  of  providing  fuelwood,.
 small  timber,  fooder  and  fruits  to  the-

 Accordingly,  the  Gov-
 ernment  of  India  included  two  Cen-
 rural  people.

 trally  Sponsored  Social  Forestry
 Schemes  in  the  5th  Plan  period  with.
 an  outlay  of  Rs.  0  crores  as  central:

 grant  component.  The  provision  for
 each  of  these  schemes  i.e.  (i)  Mixed.
 Plantations  on  Waste  lands  and  Pan-

 chayat  lands  etc.  and  (ii)  Reforesta~-
 tion  of  Degraded  Forests  and  Raising:
 of  Shelter  Belts  is  Rs.  5  crores  each..
 The  pattern  of  central  grant  which.
 was  75  per  cent  for  mixed  plantations:
 and  50  per  cent  for  forestation  of  de-

 graded  forests  for  1976-77,  has  now
 been  raised  to  00  per  cent  grant  limi--
 ted  to  Rs.  ‘1,000  per  hectare  for  1977--
 78.  The  schemes  are  under  imple-
 mentation  from  ‘1976-77.  ‘The  table-
 below  shows  the  achievements  made

 during  1976-77  and  the  likely  pro--
 gramme  for  1977-78  and  1978-79.
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 TABLE

 Mixed  plantations  on  Reforestation  of  degraded
 Plantations  Waste  lands,  Panchayat  forests  and  raising  of shelter

 lands  etc.  belts

 1976-77  3,380  ha.  13,090  ha.
 (achievement)  705  R.km  ‘1,250  R.  km.
 1977-78  (Targets)  19,385,  ha.  43,585  ha./5360  R.km.
 1978-79  (Targets;  ‘

 Advance  work  for  1979-80
 Plantations

 37,500  ha.(Approx.)

 50,000,  ha.  (Approx.)

 68,980  ha.  (Approx.)
 5,200  R.km.

 1,00,000  ha.  (Approx.),
 5,200  R.  km

 In  the  Sixth  Plan  the  above  sche-
 mes  are  proposed  to  be  continued  on
 a  larger  scaie.

 In  addition  to  the  above  centrally
 sponsored  schemes  there  are  some
 more  plantation  schemes  viz.  planta-—
 tion  of  quick  growing  species,  eco-
 nomic  plantations  of  industrial  and
 commercial  importance,  farm  forestry

 and  rehabilitation  of  degraded  forests
 which  are  being  implemented  in  the
 state  sector.  The  total  provision  for
 these  schemes  during  the  5th  plan
 period  is  Rs.  74  crores,  There  are
 also  production  schemes  having  great
 employment  potential  in  the  form  of
 labour  and  skilled  personnel.  These
 schemes  will  also  be  taken  up  with
 a  much  higher  outlay  and  on  much
 larger  areas  during  the  6th  plan
 period.  In  addition,  Forest  Develop-
 ment-Corporations  have  been  constitu-
 ted  as  fully  owned  State  companies
 in  6  States  and  Union  Territories  to
 avail  of  institutional  finance,  develop-
 ment  of  inaccessible  and  poor  quality
 forests,  sponsor  wood  based  indus-
 tries,  developing  skill  amongst  local
 people  for  optimum  utilisation  of
 forest  resources,  through  which  em-
 ployment  in  the  rural  areas  can  be
 created.

 Out  of  the  total  cost  of  the  planta-
 tion  schemes,  about  60  per  cent  is
 utilised  on  employing  labour  and
 about  5  per  cent  on  skilled  and  semi-
 skilled  personnel  under  various  opera-
 tions.

 DR..VASANT  KUMAR  PANDIT:  In
 view  of  the  low  achievement  of  targets
 for  the  year  1976-77,  will  the  hon.
 Minister  explain  whether  the  Govern-
 ment  is  aware  of  the  fact  that  in  the
 State  sector  a  lot  of  corruption  is  going
 in  collusion  with  the  forest  officers  &
 Thekedars,  a  lot  of  felling  of  trees  and
 deforestation  is  going  on  and,  of  so,
 how  much  deforestation  has  taken

 place  during  the  last  few  years?

 SHRI  BHANU  PRATAP  SINGH:
 The  position  is  that  these  schemes  are
 being  implemented  by  the  State  Gov-
 ermments  ang  we  only  provide  the
 finance  and  the.  guidelines.  We  will
 look  into  the  matter  whether  there  is
 deforestation.  But  yesterday  when  I
 asked  for  information,  I  was  told  that,
 as  far  as  the  Forest  Departments  are
 concerned,  there  is  more  afforestation
 than  deforestation.

 DR.  VASANT  KUMAR  PANDIT:
 Will  the  hon.  Minister  explain  how
 much  employment  potential  would  be
 created  in  the  coming  year,  1977-78,
 in  view  of  the  higher  targets  which
 the  Government  have  planned  here?

 SHRI  BHANU  PRATAP  SINGH:
 It  is  estimated  that  an  an  investment

 of  Rs.  23  crores,  the  employment  poten-
 tial  is  46  lakhs  mandays.

 DR.  KARAN  SINGH:  The  hon.  Mini-
 ster  has  just  now  stated  that  his  in-
 formation  is  that  there  has  been  more
 afforestation  than  de-forestation.  J  am:
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 afraid,  his  information  does  not  seem

 to  be  correct.  It  is  well-known  and
 accepted

 MR.  SPEAKER:  He  did  not  say  that.
 He  only  referred  to  the  Forest  De-
 partments  of  the  States.

 DR.  KARAN  SINGH:  He  said  that,
 apart  from  the  jobs  that  the  forests
 may  provide,  the  whole  question  of
 afforestation  is  vital  for  the  very  wel-
 fare  of  this  nation,  because  the  whole
 ecological  balance  is  being  changed
 by  the  deforestation  and  by  the  ero-
 sion  that  is  taking  place.  May  I  know
 from  the  Government  whether  they
 ate  considering  taking  a  total  view  of
 the  forest  situation  in  this  country,
 because  this  is  a  long-range  affair,  and
 unless  the  total  view  is  taken  and  steps
 are  taken  to  ensure  that  the  area
 under  forests  is  increased,  the  future
 econemy  of  the  nation  is  going  to  be
 greatly  jeopardised?

 SHRI  BHANU  PRATAP  SINGH:
 I  fully  agree  with  the  views  expressed
 by  the  hon.  Member.  The  Janata
 Party  is  conscious  of  the  importance
 of  forests,  and  I  am  sure  full  attention
 ‘will  be  paid  to  this  important  work.

 sit  हुकम  ह्त्या  कछुवाय:  प्रभी  मंत्री
 जी  ने  उत्तर  दिया  कि  एक  करोड़
 रुपए  लगाने  पर  6  लाख  घंटा  रोजगार
 मिलता  है,  लेकिन  कितने  व्यक्तियों  को
 रोजगार  मिलेगा  इसका  उल्लेख  नहीं
 किया  है  मैं  मंत्री  जी  से  जानना  चाहता

 हूं  कि  क्‍या  यह  ब््त  सही  हैँ  कि  नों
 की  कटाई  तेजी  से  हो  रही  है  और
 ठेकेदार  लोगों  को  जितना  ठेका  दिया
 जाता  है  उससे  अधिक  वह  कटाई  कर
 लेते  हैं  च्स  दे  कर  ।  साथ  ही  वन

 पशुओं  का  भी  नाश  हो  रहा  है।  अतः
 इसको  रोकने  के  लिए  और  अधिक
 रोजगार  लोगों  को  मिले  इसके  लिए
 आपने  कौन  सी  योजना  बनाई  है?
 क्या  राज्य  सरकारें,  आपने  जो  नीति  बनाई
 उसका  श्र्च्छी  तरह  से  पालन  करें  ऐसी
 आपने  उनको  कोई  गाइडेंस  दी  हैं?

 NOVEMBER  14,  4977  Oral  Answers  76

 श्री  भानु  प्रताप  सिह:  मेरी  सूचना
 के  अनुसार  फौरेस्ट  विभाग  के  पास  जो
 जंगल  है  उसमें  अ्रफोस्टेशनन  ज्यादा  हो
 रहा  हैं।  लेकिन  जो  बागात  फौरेस्ट  विभाग
 के  बाहर  के  हैं  उनके  बारे  में  यह
 सूचना  मिल  रही  हैं  कि  वह  तेजी  से  कट

 रहे  हैं  जहां  तक  यह  प्रश्न  हैं  कि  इस
 काम  को  कंसे  तेजी  से  बढ़ाया  जायगा,

 हम  लोग  इस  पर  भो,  विचार  कर  रहे  हैं  कि
 पंचायतों  के  द्वारा  जो  ग्राम  सुधार  की

 योजनाएं  बनायेंगें  उसमें  इसको  एक  स्थान
 दिया  जाये  और  अधिक  से  अधिक

 पेड  लगाए  जाएं  I

 att  हुकम  श्चन्द  कछवाय  :  उत्तर  नहीं
 दिया  तो  क्या  करेंगे  ?

 शो  भानु  प्रताप  सिह  :  वतंमान

 साधनों  को  देखते  हुए  अंधिक  से  अधिक
 रोजगार  देने  की  कोशिश  करेंगें  ।

 शी हशम  म्द  कछवाय :  शघ्यव

 महोदय,  क्या  आपको  इनके  उत्तर  से
 संतोष  है?

 MR.  SPEAKER:  I  do  not  know.

 चओोपषरो  बलबोर  सिह  :  हिमाचल
 प्रदेश  में  कॉग्रेस  के  बहत  बड़े  बड़े  लीडरों
 के  खिलाफ  बहुत  सारे  मुकदमें  चल  रहे
 हैं श्रौर  उन्हें  चलाने  के  लिए  केसेज  दर्ज

 हुए  हैं,  मुझे  यह  इनफारमेशंन  है  कि  उन
 केशेज  को  हस-अञ्रप  करने  की  कोशिश

 हूँ  मैं  मंत्री  महोदय  से  जानना  चाहता

 हूं  कि  क्‍या  सरकार  उन  केसेज  में
 झपनी'  पूरी  कोशिश  करेगी  ताकि  जिन
 लोगों  ने  लकड़ी  काटी  है  वह  बच  ने

 जाएँ  1



 U7  Oral  Answers

 चो  मानुट  प्रहाप'  सिंह  :  यह  स्था-
 सीये  सूचना  मुझे  नहीं  है,  लेकिन  जनरल  बात
 जरूर  मालूम  है  कि  कई-  जगह  भ्रष्टाचार

 होता  रहा  .है।  उसको  रोकने  की  कोशिश
 की  जाएगी।  राज्य  सरकारों  को  लिखा

 जाएगा  ।

 SHRI  P.  K.  DEO:  During  last
 ‘September,  the  acute  havoc  of  floods,
 “especially  in  my  constituency,  was  due
 toe  large  scale  denudation  of  forests,
 ang:  this  fact  has  been  borne  out  by
 the  high  power  team  that  the  Centre
 sent  to  study  the  floog  situation.  Due
 to  large  scale  denudation  of  forests,  the
 entire  ecology  of  the  region  has  been
 comptetely  upset.  The  Minister  can-
 not  run  away  from  his  responsibility
 by  stating  that  forest  is  a  State  sub-
 ject  because  it  is  a  concurrent  subject
 under  the  Constitution  as  it  is
 today.  So,  taking  into  consideration
 all  these  facts,  will  the  Minister  send
 a  directive  to  all  the  State  Govern-
 ments  that  forest  operatidiis  should
 not  be  treated  as  a  source  of  revenue
 but  scientifically  worked  out,  so  that
 trere  should  be  a  complete  stoppage  of
 the  contract  system  ang  that  forests
 should  be  operated  by  technicians  and
 by:  the  Forest  Corporation  of  the
 State  without  taking  into  considera-
 tion  the  revenue  aspect  of  it  but  only
 the  ecological  aspect  of  it?

 MR.  SPEAKER:  It  is  a  suggestion
 for  action.

 SHRI  P.  K.  DEO:  The  Minister  has
 not  replied.

 MR.  SPEAKER:  It  is  only  a  sug-
 gestion  for  action.  He  is  nothing  it.

 SHRI  P.  K.  DEO:  J  want  that  a
 directive  should  go  from  the  Centre.

 MR.  SPEAKER:  You  do  not  expect
 him  to  answer  such  questions  on  the
 spot.  He  will  consider  it.
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 SHRI  P.  K.  DEO:  He  has  not  stated
 it.  That  is  the  remark  of  the  Chair.
 The.  Minister  should  state  it.

 श्री  सुवराज  :  मैं  माननीय  मंत्री

 महोदय  से  यह  जानना  चाहता  हूं  कि

 यह  योजना  i976-77  से  लागू  हुई
 ओर  इसमें  जो  बेकार  भूमि  और  पंचायत
 की  भूमि  पर  मिश्रित  वन-रोपण  और  उजड़े
 हुए  वनों  को  दोबारा  वृक्षरोपण  के  लिए
 l0  करोड़  रुपए  खर्च  हुए,  उससे  कितने

 लोगों  को  रोजी  मिली  ?

 श्री  स्बानु  ताप  सिह  :  यह  सूचना
 मेरे  पास  उपलब्ध  नहीं  है।  कितने  क्षेव-
 फल  में  पेड़  लगाए  गए,  वह  तो  है  कि
 3380  हेक्टेयर  में  -  और  दूसरे  वर्ग  में
 3090  हैक्टेयर  में  ।

 श्री  युवराज  :  मेरे  प्रश्न  का  उन्होंने
 जवाब  नहीं  दिया  |  जो  सूचना  उनके  पास

 है,  वह  अपर्याप्त  है  1

 मैं  यह  जानना  चाहता  हूं  कि  6
 अगस्त,  7977  को  जो  विज्ञान  और
 प्रौद्योगिकी  सचिव  ने  बैठक  बुलाई  थी  और
 उसमें  कहा  गया  था  कि  यह  योजना
 रोजगार  देने  के  लिए  है,  तो  .0  करोड़
 रुपए'  जो  खर्च  हुए,  उससे  कितने  लोगों  को
 रोजगार  मुहैया  किया  गया  ?

 करी  भानु  प्रताप  सिह  :  यह  सूचना
 इस  वक्‍त  मेरे  पास  उपलब्ध  नहीं  है  कि
 कितने  लोगों  को  काम  मिला  |  इसके  लिए
 नोटिस  चाहिए  ।

 श्री  हुकम  ्चन्द  कछवाय  :  अध्यक्ष

 महोदय,  मंत्री  महोदय  ने  बताया  है  क
 l  करोड़  रुपया  खर्च  करने  पर  6  लाख

 घंटे  काम  मिलता  है।  तो  फिर  0  करोड़
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 रुपया  खर्च  करने  पर  कितने  लौगों  को
 काम  मिला  ?  यह  बड़ा  मूलभूत  प्रश्न  है।
 इसका  जवाब  दिलवाइए  i

 ओ  युवराज  :  मैंने जो  पूरक  प्रश्न

 पूछा  है,  यदि  उसकी  सूचना  मंत्री  महोदय
 के  पास  उपलब्ध  नहीं  है,  तो  इस  प्रश्न
 को  स्थग्रित  कर  दिया  जाए।  io  करोड़
 रुपए  खर्च  किए  गए  हैं  और  मंत्री  महोदय
 को  यह  पता  नहीं  है  कि  कितने  लोगों  को
 रोजगार  मुहैया  किया  गया  है।

 आ भानू  प्रताप  सह  :  जेसाकि  मैंने

 बताया  है,  3  करोड़  रुपया  खच  करने  पर
 L6  लाख  मेत-डेज़  एम्पलायमैंट  मिलता  है।
 यहू  पूरे  देश  का  श्रौत्तत  है।  इसकी  20

 से  गुणा  करके  कोई  भी  जान  सकता  है
 कि  कितने  लोगों  को  रोज़गार  मिलेगा  t
 लेकिन  अगर  बिल्कुल  स्पसिफिक  आन्सर

 चाहिए  कि  किस  राज्य  में  कितना  रुपया
 लगा  और  कितना  एम्पलायमैंट  मिला,
 तो  उसके  लिए  नोटिस  चाहिए।  लेकिन

 जनरल  तौर  पर  मैं  कह  सकता  हूं  कि

 6  लाख  मैन-डेज  को  दस  से  गुणा  करके
 जो  संख्या  आती  है,  उतना  काम  मिला

 श्री  हुकम  चन्द  कछवाय  :  सवाल  यह
 है  कि  कितने  लोगों  को  रोज़गार  मिला  |
 मंत्रों  महोदय,  बड़े  कुशल,  होशियार  और
 योग्य  हैं।  उन्हें  इस  प्रश्न  का  उत्तर
 देना  चाहिए

 at  मातु  प्रताप  सह:  1,60  लाख
 दिनों  का  काय  लोगों  को  मिला  |

 श्री  मनी  रास  बागड़ो  :  मेरा  पायंट
 आफ  श्राडर  है।

 MR.  SPEAKER  There  can  be  no
 point  of  order  during  Question  Hour.
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 SHRI  JYOTIRMOY  BOSU:  In  view:
 of  the  fact  that  a  sizeable  tribal  popu--
 lation,  almost  all  of  them,  have  been.
 making  a  living  out  of  the  forest.
 wealth  for  centuries  and,  in  view  of
 the  fact  that  the  tribal  population  has:
 been  harassed,  depressed  and  put  be-
 hind  the  bars  very  frequently  by  the
 forest  authorities,  what  steps  do  the:
 Government  propose  to  take,  along
 with  going  in  for  afforestation  in  the
 country,  to  give  protection  to  the  tri--
 bals  and  other  local  people  living
 in  the  forest  areas  so  that  they  are-
 able  to  get  their  livelihood  from  the:
 forest  produce  which  they  have  been.
 having  for  centuries?

 SHRI  BHANU  PRATAP  SINGH:
 As  I  said  earlier,  both  the  forestry
 and  the  law  and  order  are  State  sub-
 jects.  If  any  specific  instance  of.
 harassment  is  brought  to  our  notice,
 we  shall  certainly  draw  the  attention.
 of  the  State  Government  to  that.

 MR.  SPEAKER:  At  present,  forestry’
 is  not  a  state  subject;  it  is  a  Concur--
 rent  subject.

 SHRI  JYOTIRMOY  BOSU:  The
 forest  wealth  has  been  enjoyed  by  the
 tribals  for  centuries.  They  have  now
 been  pushed  out.  They  have  no  other
 source  of  livelihood  ....What  do  the
 Government  propose  to  do  to  see  that
 they  get  their  livelihood......

 MR.  SPEAKER:  I  am  net  allowing
 the  second  question.

 SHRI  JYOTIRMOY  BOSU:  He  has
 not  answered  my  question.

 MR.  SPEAKER:  He  has  answered.
 He  has  replied  that  if  any  specifie  in-
 stance  is  brought  to  their  notice,  he
 will  look  into  it.

 SHRI  JYOTIRMOY  BOSU:  I  am
 talking  about  formulating  3  policy.
 While  the  Government  proceéds  with
 the  afforestation  programme,  what
 steps  do  they  propose  to  take  to  see
 that  the  tribal  population  get  their
 livelihood  out  of  the  forest  wealth
 which  they  have  been  enjoying  for
 centuries,
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 MR.  SPEAKER.  You  may  put  a
 separate  question  on  that.

 DR.  MURLI  MANOHAR  JOSHI:
 Wherever  there  are  forests,  the  tribal
 people  and  other  local  people  have
 been  making  a  living  from  forest  pro-
 duce  for  centuries.  Is  it  not  a  fact
 that  a  large  number  of  industries  bas-
 ed  on  forest  produce  are  suffering  for
 want  of  raw  material,  the  forest  pro-
 duce,  and  consequently  most  of  them
 have  been  closed  down  resulting  in
 a  large  number  of  people  being  un-
 employed?  I  want  to  know  what  does
 the  Minister  propose  to  do  to  provide
 employment  to  these  people  who  have
 lost  their  livelihood  from  forest  pro-
 duce  which  they  have  been  enjoying
 for  centuries.  May  I  know  whether
 the  large-scale  supply  of  wood  to  the
 Baper  mills  and  the  capitalists  who
 are  deforestating  the  finest  timber  in
 the  hills  of  Uttar  Pradesh  will  be
 stopped  as  a  measure  of  developing
 the  forests?

 SHRI  BHANU  PRATAP  SINGH:
 We  are  considering  all  the  recom-
 mendations  made  in  regard  to  identi-
 fication  of  gaps,  raw  materials,  utili-
 sation  of  wood  and  trained  personnel,
 the  balance  to  be  maintained  in  the
 replacement  of  natural  forest  by  man-
 made  forest,  large-scale  plantation,
 suitable  machinery  for  development  of
 forests  and  _  utilisation  of  training
 courses  in  various  research  institutes
 and  colleges,  research  on  wood  pro-
 ducts  to  be  strengthened,  develop-
 ment  of  indigenous  technology

 MR.  SPEAKER:  That  was  not  the
 question.  Hig  question  was  whether
 a  large  number  of  industries  based  on
 forest  produce  had  been  closed  for
 want  of  sufficient  forest  produce  ;re-
 sulting  in  large-scale  unemployment
 and  whether  the  supply  of  wood  to
 paper  mills  would  be  stopped.  What
 do  you  propose  to  do  in  respect  of
 that?

 DR.  MURLI  MANOHAR  JOSHI:  A
 large  number  of  industries  based  on
 forest  produce  are  closed.  The  people
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 who  have  been  making  their  liveli-
 hood  only  from  forest  produce  are
 suffering.  A  number  of  people  are
 unemployed.  The  Minister  and  the:
 Schemes  not  giving  any  employment
 to  them.  For  centuries,  “they  have
 been  living  on  forest  produce,  There

 is  a  large-scale  unemployment,  in
 Almora,  out  of  iI5  factories  in  hills,
 40  factories  are  closed.  What  does
 the  Minister  propose  to  do  in  the
 matter?

 SHRI  BHANU  PRATAP  SINGH:
 We  are  taking  all  the  steps  for  affore-
 Station.  The  forests  cannot  be  created
 within  a  month  or  a  year.  That  will
 take  time.  If  deforestation  has  gone

 on  for  a  long  time  indiscriminately,
 it  cannot  be  remedied  in  a  short  periog
 of  time.

 DR.  MURLI  MANOHAR  JOSHI.  ६
 have  put  a  very  specific  question.
 CUnterruptions)  Challenging  the  very
 veracity  of  his  statement,  he  has  not
 answered  my  question;  he  has  not  ans-.
 wered  ६  single  word  of  my  question.
 What  are  the  guidelines  for  encourag-
 ing  afforestation  and  augmentation  of
 forest-based  industries?  Whether  it
 is  a  fact  that  on  a  large  scale  timber
 is  being  supplied  to  star  paper  mills
 which  is  producing  deforestation;  whe-
 ther  the  forest-based  industries  in  the
 hills  of  Uttar  Pradesh  are  closed  down
 which  has  resulted  in  a  large  scale
 unemployment.  What  steps  Govern-
 ment  will  take  to  provide  employment
 to  those  inhabitants  who  are  mak-
 ing  their  livelihood  from  forests,  since
 centuries?

 MR.  SPEAKER:  Please  sit  down.
 If  a  question  js  not  properly  answered,
 if  the  Minister  has  no  information
 about  a  particular  question,  there  is
 a  procedure  for  you  to  ask  for  a  half-
 an-hour  discussion.

 श्री  हुकम  चन्द  कछवाय  :  मंत्रीजी  बोल

 सकते  हैँ  कि  हमारे  पास  जानकारी  नहीं  हैं  t

 MR.  SPEAKER:  Don’t  be  an  advo-
 cate  for  everybody.  Obviously  the
 Minister  is  not  fully  informed.  Please
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 -Sit  down,  I  am  not  allowing  any  fur-
 ther  questions  because  the  Minister

 ‘does  not  seem  to  be  fully  informed
 -about  the  subject.

 श्री  हुकम  ख्म्द  कछवाय  :  वे  कह  सकते

 है  हमार  पास  जानकारी  नहों  है  ।(ध्यवथान)

 श्री  सनी  रास  बागड़ी  :  मेरा  प्वाइंट  श्ाफ
 आर्डर  हैं  t

 अध्यक्ष  सहोदय  :  क्वैश्चन  झावर  में  कोई
 “प्वाइंट  झार्फ  झा्डिर  नहीं  |

 श्री  मनी  राम  बागड़ी  :  प्वाइंट  आफ
 “झाडेर  हर  समय  हो  सकता  हैं।  मरी  बात

 सुन  कर  आप  फैसला  दे  दीजिये  |  मेरा  कोई
 'ऐतराज  नहीं  है,  मेरा  कीई  सवाल  भी  नहीं
 'है।  में  एक  बहुत  साधारण  सी  बात  कहता

 हुं  |  मैं  पूछता हुं  इस  लोक  सभा में  मंत्री  यह
 जवाब  दें  कि  i0  करोड़  रुपये  में  एक  करोड़

 नदस  लक्छ  आदमियों  को काम  मिला-जब  यह
 न्ब्ति  सारे  संसार  में  जायेगी  तो  क्‍या  इसे

 :  लोक  सभा  का  मजाक  नहीं  उड़ाया  जायेगा  ?

 आप  स्वयं  इस  बात  को  सोचे  t

 ‘Decision  to  reduce  the  Price  of  D.D.A.
 Flats’

 *3.  SHRI  DURGA  CHAND:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-

 “TION  be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  decision  to  reduce  the  price

 -of  DDA  flats  which  have  beefi  already
 allotted  since  November,  976  onwards
 in  Ashok’  Vihar  (Wazirpur),  Rajouri
 ‘Garden,  Prasad  Nagar  etr.;

 (b)  if  so,  the  details  of  the  deci-
 sion  taken  or  being  taken;

 (c)  if  the  answer  to  part  (a)  above
 be  in  the  negative,  when  a-  decision
 is  likely  to  be  taken  in  the  matter;

 (d)  whether  Government  have
 received  any  representation  or  corm-
 plaint  about  the  use  of  very  inferior

 ‘type  of  material  in  the  censtruction
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 of  MIG  flats  in  Ashok  Vihar  (Phase
 TIT)  Poeket  ‘A’;  and

 (e)  whether  any  survey  has  been
 made  by  Government  in  this  regard
 and  if  so,  what  action  Government
 propose  to  take  in  the  matter?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  and  (b).  D.D.A.  has
 decided  to  reduce  the  costs  by  econo-
 mising  on  departmental  charges  in  re-
 spect  of  flats,  which  are  being  com-
 pieted,  but  this  will  not  apply  to
 apartments  already  alloted  or  com-
 pleted.

 (c)  Does  not  arise.

 (b)  and  (e).  One  complaint  was
 received  regarding  inferior  material
 used  fer  electrical  fittings  and  fixtures
 in  a  flat.  The  defects  were  removed
 to  the  satisfaction  of  the  allottee,

 श्री  दुर्गा  चस्द  :  मैं  माननीय  मंत्री  जी  से
 जानसा'  चाहूंगा  कि  जो  शाप्स  शौर  फ्लैटस
 973  में  दिए  जाने  थे,  उनका  क-लीशन
 974  में  होना  था  और  उनका  पजेशन
 976  मैं  दिया  गया  तो  उनकी  कौनसी  कास्ट
 असेस की  गई--1973की को  या  976  की  ?

 श्री  सिकलदर  बख्ल  :  973  में  जो  फ्लैट

 शुरू हुए  थे  वह  5  नवम्बर,  976  को  बने
 और  उनकी  एक  ही  कास्ट  स्ट्रक्चर  थी,  कोई

 मुख्तलिफ  कास्ट  स्ट्रकक्‍्चर  नहीं  थीं  ।

 श्यी  बुर्गा  चन्द  :  मंत्री  महोदय  ने  बताया
 कि  वहां  के  लोगों  की  तरफ  सें  एक  कम्पलेंट

 आई  है,  लेकिन  मेरें  नोटिस  में  आया  है  कि

 वहां  की  यूनियन  ने  भी  नोटिस  दिया  था  कि

 वहां  जो  फ्लैटस  973  या  974  4  बनाये

 गये,  उनकी  हालत  बहुत  खराब  है  झर  बड़ा
 चटिया  मैटीरिंयेल  उनमें  लगींथा  गया  हैं  1
 क्‍या  मंत्री  महीदय  इसके  बारे  में  एन्क्वायरी
 करायेंगे  या  कोई  एन्क्वायरी  कमेटी  बैठायेंगे
 ताकि  पता  लगाया  जा  सके  कि  उनको  कितना

 नुकसान  पहुंचा  हैं  ?



 25  Oral  Answers

 aft  सिकन्दर  बख्ल  :  इस  किस्म  की  कोई
 कम्पलेंट  मेरे  पास  नहीं  आई,  लेकिन  जिस
 वक्‍त  फ्लैट्स  का  पर्जेशन  दिया  जा  रहा  थां,
 बहां  की  यूनियन  की  तरफ  से  पूरा  सर्वे  किया
 गया  था  शौर  उन  की  श्वैटिस्फैकशन  के

 मुताबिक  उस  को  कर  दिया  गया  था  +

 SHRI  MOHD.  SHAFI  QURESHI:
 There  is  a  time  lag  between  the  time
 the  work  is  actually  allotted  and  the
 time  the  tenders  are  called.  This  re-
 sults  in  price  escalation.  May  I  know
 from  the  hon.  Minister  what  has  been
 the  escalation  in  the  cost  of  construc-
 tion  of  these  flats  from  972  upto  this
 time?

 SHRI  SIKANDAR  BAKHT:  Escala-
 tion  of  cost  of  construction  is  not  in-
 volved  in  this  Question.

 SHRI  MOHD.  SHAFI  QURESHI:
 The  question  is  whether  Government
 have  taken  a  decision  to  reduce  the
 price  of  DDA  flats.  These  flats  were
 originally  allotted  to  the  allottees  at  a
 particular  price.  With  the  escalation
 of  the  prices  of  raw  materials  and
 other  overheads,  the  prices  went  up.
 I  was  asking  the  Minister  as  to  what
 has  been  the  escalation  in  the  cost  of
 construction.

 SHRI  SIKANDAR  BAKHT:  That
 is  a  different  question.  I  require  no-
 tice  for  that.

 SHRI  MOHD,  SHAFI
 No  increase  in  prices?

 QURESHI:

 MR,  SPEAKER:  He  says  _  that
 he  requires  notice  since  this  Question
 does  not  cover  that.

 SHRI  MOHD.  SHAFI  QURESHI:
 You  have  to  decide  that,  Sir....

 SHRI  SIKANDAR  BAKHT:  The
 question  does  not  arise  in  the  case  of
 these  flats.

 SHRI  MGHD.  SHAFI  .QURESHI
 Do  you  agree  with  this,  Sir?
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 MR.  SPEAKER:  He  requires  no-
 tice.

 Next  Question.

 बाढ़  के  कारण  फसलों  को  क्षति

 *  ८,  शी  ज्ञावेश्वर  प्रचाद  यादव  :
 1. 1  के०  सक्कप्पा  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने
 की  कृपा  करेगें  कि  :--

 (क)  देश  में  हाल  की  बाढ़  के  दौरान
 फसलों  को  हुई  क्षति  में  कितनी  हानि  हुई  ;
 शर

 (ख)  इन  बाढ़ों  से  प्रभावित  किसानों
 को  राहत  देने  के  लिए  सरकार  क्‍या  उपाय
 कर  रही  हैं  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  A
 statement  is  placed  on  the  Table  of
 the  Sabha.

 Statement

 (a)  According  to  the  information
 received  from  the  State  Governments:
 crops  in  an  area  of  6.65  lakhs  hec.
 valued  at  Rs.  22,582.04  lakhs  were
 damaged  by  the  recent  floods  in  the:
 country,

 (b)  Consequent  upon  the  =  accept-
 ance  by  the  Government  of  India  of
 the  recommendations  of  the  Sixth
 Finance  Commission,  Central  assis-
 tance  of  a  non-Plan  nature  for  relief
 operations  is  generally  not  available
 to  the  State  Governments.  Such  ex--
 penditure  is  expected  to  be  met  by
 the  State  Governments  from  their
 own  resources  and  the  enhanced  mar-
 gin  money  provided  to  them.  How-
 ever,  advance  Plan  assistance  is  made
 available  to  the  States  to  supplement
 their  own  resources  for  implementing
 Plan  schemes  in  the  affected  areas.
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 The  Government  of  India  has  al-
 ready  sanctioned  Rs.  4.98  crores  to
 Assam  and  Rs.  4.4l  crores  to  West
 Bengal  as  advance  Plan  assistance.  It
 ‘has  also  been  agreed  to  provide  Rs.
 0.43  crores  to  Gujarat,  Rs,  2.00
 crores  to  Haryana  and  Rs,  7.97  crores
 to  Rajasthan  as  advance  Plan  as=
 sistance,  It  fs  also  being  considered

 ‘to  provide  advance  Plan  _assist-
 ance  to  Himachal  Pradesh,  Orissa
 and  Uttar  Pradesh.  In  addition,  the
 ‘Food  Corporation  of  India  hag  been
 drected  to  make  available  20,000  ton-
 nes  of  wheat  to  West  Bengal  and
 10,000  tonnes  of  wheat  to  Assam  for
 distribution  as  gratuitous  relief.  The
 quantum  of  additional  supply  of
 wheat  to  West  Bengal  is  being  con-
 sidered  as  and  when  request  is  re-
 ceived  from  the  State  Government.
 The  Government  of  India  is  also
 considering  to  supply  10,000  tonnes
 of  wheat  each  to  Uttar  Pradesh  and
 Rajasthan  and  5,000  tonnes  to  Hima-
 chal  Pradesh  for  distribution  as  gra-
 tuitous  relief.  The  Army  and  Aijr

 ‘Force  assistance  was  also  provided  to
 ‘the  States  for  relief  and  rescue  ope-
 Tations  as  and  when  requested  for  by
 the  State  Governments.  Necessary  as-
 sistance  was  also  provided  to  arrange
 adequate  supply  of  food,  and  medi-

 ‘cines  etc,  to  the  affected  areas.

 श्री  ज्ञानेश्वर  प्रसाद  यादव  :  जैसा  कि
 मंत्री  महोदय  ने  स्वीकार  किया  g—o.  65
 लाख  हेक्टेयर  जमीन  में  बोई  गई  फसल  बाढ़

 से  बरबाद  हुई  ह  और  प्रति  वर्ष  इस  देश  में
 लाखों  एकड़  जमीन  में  लगी  हुई  फसल  बरबाद

 हुआ  करती  हैं,  इस  बात  को  दृष्टि  में  रखते

 हुए,  क्‍या  मंत्री  महोदय  बिहार  में,  खास  कर
 उत्तर  बिहार  में,  जहां  प्रति  वर्ष  बाढ़  आया

 'करती  हैं  और  लाखों  एकड़  जमीन  की  फसल
 “बरबाद  होती  है,  इस  बाढ़  से  बचाने  के  लिये
 कोई  विशेष  यो ज  /  लागू  करने  केलिये  तैयार  हैं,
 या  नहीं

 श्री  भानु  प्रताप  सिह  :  बाढ़  से  बचाने  की
 योजना  को  बनाने  के  लिये  फ्लड  कन्ट्रोल

 बोर्ड  है,  जो  कंवल  बिहार  के  लिये  नहीं,  तमाम
 “राज्यों  के  लिये  हैं।  जैसी  प्रावश्यकता  होती  है,

 NOVEMBER  14,  4977  Oral  Answers  28

 उसी  के  अनुसार  वे  योजनाएं  बनाते  हैं।  विहार
 को  भी  उसमें  उचित  स्थान  मिलेगा  और

 बिहार  की  आवश्यकताओं  की  तरफ  भी  ध्यान
 दिया  जायगा  ।

 श्रो  शानेश्वर  प्रसाद  यादव  :  फ़सलों  की
 क्षति  के  सम्बन्ध  में  राज्य  वार  जो  व्यौरा
 दिया  गया  है,  उसमें  लिखा  हैं  कि  अ्रसम  को
 4.  98  करोड़  और  पश्चिम  बंगाल  को  4.  4

 करोड़  रुपया  दिया  जा  चुका  है  ।  लकिन

 बिहार  में  जहां  बाढ़  से  ज्यादा  तबाही  हुई  है

 वहां  किसी  प्रकार  का  कोई  अनुदान  नहीं  दिया

 गया  है  ।  क्‍या  बिहार  सरकार  ने  बिहार  में  जो

 क्षति  हुई  हैं,  उसके  सम्बन्ध  में  केन्द्र  के  पास

 कोई  सूचना  नहीं  भेजी  थी,  इसीलिये  बि  पर  को

 कोई  सहायता  नहीं  दी  गई  ?

 श्री  भानु  प्रताप  सिह  :  बिहार  राज्य  से

 कोई  मांग  नहीं  आई  र  |

 SHRI  K.  LAKKAPPA:  Iam  _  not
 satisfied  with  the  answer  given.  In
 the  statement  made  by  the  Minister
 he  has  stated  that  consequent  upon
 acceptance  by  the  Government  of  In-
 dia  on  the  recommendations  of  the
 Fifth  Finance  Commission,  central  as_
 sistance  of  a  non-Plan  nature  for  flood
 relief  is  generally  not  available  to
 State  Governments.  But  there  is  re-
 currence  of  this  flood  situation  every
 year  in  this  country  and  there  will
 be  a  collossa]  waste  of  property  and
 damage  to  crops  resulting  in  loss  of
 crores  of  rupees.  I  would  therefore
 like  to  know  whether  the  Janata
 Government  is  contemplating  any
 national  policy  or  some  other  con-
 crete  programme  to  prevent  damage
 to  crops  due  to  floods  in  this  country.

 Secondly,  has  any  assistance  been
 sought  for  from  the  Worlg  Bank  and
 if  so,  what  is  the  strategy  they  are
 going  to  adopt  to  fight  the  securrence
 of  the  flood  situation  in  this  count-
 ry?  (Unteruuptions).

 SHRI  BHANU  PRATAP’  SINGH:
 The  question  of  providing  protection
 from  floods  is  always  under  the  con-
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 -sideration  of  Government,  but  there
 ean  be  no  such  scheme  within  the
 financial  resources  at  our  disposal
 which  will  prevent  all  damages  for
 all  times  to  come  due  to  floods.  We

 sare  taking  all  possible  measures  that
 -we  an  take  within  the  limitations  of
 our  resources.

 SHRI  K.  LAKKAPPA:  He  has  not
 :answered  whether  any  World  Bank
 assistance  has  been  sought  for  fight-
 ing  damages  due  to  floods  in  this
 country.

 SHRI  BHANU  PRATAP  SINGH:
 ‘No  assistance  from  the  World  Bank
 ‘Is  being  sought,

 SHRI  K.  LAKKAPPA:  He  is
 ‘making  a  contradictory  statement.
 World  Bank  assistance  hag  been
 sought  to  fight  flood  damages  in  Bi-

 ‘har.  (Interruption).  The  Bihar  Gov-
 ernment,  with  the  assistance  of  the
 Centre,  has  sought  financial  aid  from

 “the  World  Bank  this  has  been  reported
 in  the  Hindustan  Times  dated  l0th

 -October  1976.  Are  you  aware  of  this
 fact  that  the  Bihar  Government  has
 sought  assistance  from  the  World

 ‘Bank?

 SHRI  BHANU  RATAP  SINGH:
 “This  question  may  have  been  consi-
 ‘dered  in  the  past,  but  just  now  we
 ‘are  not  seeking  any  aid  from  the
 “World  Bank.  (Interruption).

 श्री  उग्रसेन  :  अभी  माननीय  मत्री  जी  ने

 एक  प्रश्न  के  उत्तर  में  कहा  है  कि  बाढ़ों  को
 समाप्त  करने  के  लिए  फ्लडस  कट्रोल  बोर्ड,  बाढ़
 नियंत्रण  बोर्ड  बना  है।  मैं  माननीय  मंत्री  जी  से

 एक  निश्चित  सवाल  करना  चाहता  हूं  कि  यह
 जो  फ्लड  कट्रोल  बोर्ड  बना  है  क्या  उसकी

 योजना  में  जो  कि  बाढ़ों  को  समाप्त  करने  के

 “लिए  बनायी  गयी  है  उत्तरप्रदेश  की  राप्ती
 पर  भालूबांग,  घाघरा  पर  करनाली  और  शारदा

 'पर  पंचेश्वर  योजनाञ्रों  की  भी  सम्मिलित
 “किया  गया  है  जिससे  उन  क्षेत्रों  में  हमेशा  के
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 लिए  बाढ़ों  की  समस्या  खत्म  हो  जाए  और  वहां
 के  5  करोड़  लोगों  को  इससे  राहत  मिले  ?

 इसका  स्पप्ट  उत्तर  मंत्री  जी  दें  1

 श्री  भानु  प्रताप  सिह  :  मैं  विभिन्‍न  राज्यों

 की  एक  एक  योजना  के  बारे  में  उत्तर  नहीं

 दे  सकता  ।

 WRITTEN  ANSWERS  TO  QUESTIONS
 Visit  of  Education  Minister  to  USSR

 *5,  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  he  visited  USSR  re-
 cently;  and

 (b)  if  so,  the  nature  of  talks  held
 and  conclusion  drawn?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  During  my  stay  in  USSR  from
 48th  to  369  September,  1977,  I  met
 HE.  Mr,  A.  Kosygin,  Prime  Minis-
 ter  of  USSR  and  discussed  with  him
 matters  pertaining  to  cooperation
 between  India  and  USSR  with  parti-
 cular  reference  to  fields  of  education
 and  culture.  I  also  had  fruitful  dis-
 cussions  with  H.E.  Mr.  P.  Demichev,
 Minister  of  Cutlure  and  HE.  Prof.  Vv
 P.  Yelutin,  Minister  of  Higher  and

 Secondary  Specialiseq  Education,
 USSR  on  subjects  of  mutual  interest.
 With  Mr.  Demichev  I  discussed  the
 development  of  the  arts  and  crafts,
 specially  theatre.  With  HE.  Prof.
 Yelutin,  the  important  question  of
 joint  text  books  on  scientific  and  te-
 chnological  subjects  was  discussed.

 I  also  inaugurated  the  Festival  of
 Indian  Art  and  Culture  in  Moscow  on
 9  September,  ‘1977,



 3r  Written  Answers

 -Protest  against  Hockey  Selecier

 6.  SHRI  sO.  B.  CHANDRE
 GOWDA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  some  senior  Interna-
 tional  Hockey  Players  have  protested
 against  the  behaviour  of  one  of  the
 Hockey  Selectors;

 (b)  if  so,  the  names  of  such  players;

 (c)  whether  Government  of  India
 have  gone  into  the  details  as  to  why
 such  type  ef  incident  has  occurred;
 and

 (d)  the  criteria  adopted
 selecting  the  r'ayers
 Hockey  Cup?

 while
 for  World

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  SiShri  Baldev  Singh,  Surjit
 Singh  and  Varinder  Singh.

 (९)  Government  has  not  gone  into
 the  details  of  the  inaident  which  falls
 entirely  within  the  jurisdiction  of  the
 Indian  Hockey  Federation.

 (d)  It  is  understood  that  the  In.
 dian  Hockey  Federation  who  are  res-
 ponsible  for  the  selection  of  players,
 made  the  selection  on  the  basis  of
 individual  performance,  team-play,
 discipline,  general  conduct  etc.

 Delay  in  Announcement  of  Sugar
 Policy

 “7.  DR.  HENRY  AUSTIN:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  tbe  pleased  to  state:

 (a)  whether  delay  in  announcing
 the  sugar  policy  has  damaged  the
 sugar  which  was  kept  for  export;
 and
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 (b)  whether  the  delay  in  framing
 the  sugar  policy  has  greatly  affected
 sugar  industry  and  the  growers  ‘to  a.

 ‘large  extent?

 THE  MINISTER  OF  STATE  IN
 THe  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP  SINGH):  (a)  No,
 Sir.

 @b)  Crushing  normally  begins
 after  the  middle  of  November  and  in
 many  States  even  from  the  first  week
 of  December.  Moreover,  the  stocks  of
 976.77  sugar  year  will  last  till  about
 the  end  of  December  for  distribution,
 while  the  price  policy  for  levy  sugar
 of  1977-78  sugar  year  will  be  avail-
 able  only  or  releases  from  this  year’s
 production  from  about  January,  1978.
 The  Government  have  already  an-
 nounced  the  major  features  of  the
 sugareane  and  sugar  pricing  policy
 for  1977-78  sugar  year.

 लिलहनों  बारे  में  भ्रनतत्थान

 *g.  af  खसादेख  प्रसाद  वर्मा:  क्‍या

 कृषि  और  सियाई  मंत्री  यह  बताते  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  तिलहनों  अर  दालों  के

 उत्पादन  में  वृद्धि  करने  के  लिगे  ऐसे  बीजों  का

 विकास  करने  के  लिये  ग्रनुसंधान  किया  जा

 रहा  है  जो  अपेक्षा  कृत  कम  समय  में  प्रधिक

 उपज  बेग  ;  और

 (शव)  यदि हां,  तो  इन  बीजों  के  बाजार

 में  कब  तक  उपलब्ध  होने  की  सम्भावना  हैं  ?

 कृषि  और  सिखाई  शंत्रालय  में  र्फ्ब्य

 मंत्रों  (  प्री  भानु  प्रताप सिह  ):  (क)  जी  हां,

 श्रीमान  1  अखिल  भारतीय  समन्वित  तिलहना

 सुधार  प्रायोजना  के  भ्रधीन  कुछ  पमुख  तिलहन
 फ़सलों  में  न्‍्यून  अवधि  वाली  नयी  किस्मों:
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 vat  विकास  किया  जा  चका  हूँ  जिनका  कार्या

 कयन  केन्द्रीय  संस्थानों,  कृषि  विश्वविद्यालयों

 तथा  राज्यों के  भनुसंघान  केन्द्रों  मे ंकिया  जा

 रहा  है।

 (ख)  इन  किस्मों  के  बीज  सम्बन्धित

 संस्थानों  एवं  विभागों  में  पहले  से  ही  उपलब्ध

 हैँ

 Withdrawal  of  History  Text  Books

 *9,  SHRI  SAUGATA  ROY:

 SHRI  col  K.  CHANDRAPPAN:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have
 ordered  the  withdrawal  of  any  His-
 tory  text  books  from  circulation;

 (b)  if  so,  names  of  the  books  and
 their  authors;  and

 (c)  the  reasons  for  ordering  this
 withdrawal?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.

 (b)  and  (c).  Does  not  arise.

 मूंगफलो,  उसके  खोल  और  तेल  का
 उत्पादन

 *i0.  श्री  धर्म  सिह  भाई  पटेल  :  क्‍या

 कृषि  और  'सियाई  मत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  वर्ष  1977-78  में  मूंगफली
 मूंगफली  के  खोल  झर  मूंगफली  के  तेल  का
 राज्य  वार  कितना  उत्पादन  होने  का  अनुमान
 है  तथा  976-77  में  इनका  राज्य  वार
 कितना  उत्पादन  हुआ  ;
 2324  L.S.—3,
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 (ख)  क्या  मूंगफली  का  उत्पादन  बढ़ाने
 के  लिए  केन्द्रीय  सरकार  का  कोई  कार्यक्रम
 गा  योजना  है;  और

 (ग)  यदि  हा,  तो  तत्सम्बन्धी  रूप-रेखा
 क्या  है!

 कृषि:  शोर  -सिखाई  मंजालव  में  राज्य  मंत्री
 (थी

 कानु  प्रताप  सिह)

 (क)  बं  :976-77%  दौरान  मूंग-
 फली  का  राज्यवार  उत्पादन  नीचे  दिया  गया  है
 be

 राज्य  छिलके  सहित
 मूंगफली  का

 उत्पादन

 (हजार  मीटरी
 टन  )

 (खरीक  र  बी)

 l.  आनर  प्रदेश  595.5
 2.  बिहार  6.5
 3.  गुजरात  1898.  4

 4.  हरियाणा  0.4

 5.  हिमाचल  जदेश  l.9

 6.  कर्नाटक  336.7

 7.  केरल  8.4

 8.  मध्य  प्रदेश  303.6

 9.  महाराष्ट्र  605.2

 10.  उड़ीसा  112,  6

 .  पांडिचेरी  5.4

 l2.  पंजाब  i5.0

 13.  राजस्थान  56.5

 14.  तमिलनाडु  828.7

 15.  त्रिपुरा  0.5

 16.  उतर  पदेश  23i.4

 5262.4



 35  Written  Answers

 at  977-78  के  दौरान  मूंगफली  के
 उत्पादन  के  पक्के  अनुमान  जून,  978  में

 “किसी  समय  उपलब्ध  होंगे  4  तथापि  ,
 उपलब्ध  रिपोर्टों  क ेआधार  पर  आशा  की
 जाती  हैं  कि  वर्ष  i976-77%  47.  8
 लाल  मीटरी  टन  के  स्तर  की  तुंलना  में  खरीफ,
 977  के  दौरान  मूंगफली  का  उत्पादन

 अधिक  हो  सकता  हैं  t  मूंगफली  (छिलके
 सहित  मूंगफली  के  झलावा  )  और  मूंग-
 फली  के  तेल  के  उत्पादन  के  पक्के  अनुमान
 उपलब्ध  नहीं  हैं।

 (ख)  जी  हां  t

 (ग)  देश  में  मूंगफली  का  उत्पादन

 बढ़ाने  हेतु  राज्य  सरकारों  के  प्रयासों  को  पूरा
 करने  के  लिए  महत्वपूर्ण  मूंगफली  उत्पादक
 राज्यों  में  निम्नलिखित  केन्द्रीय  प्रायोजित
 योजनाएं  क्रियान्वित  की  जा  रही  हैं  —

 .  गहन  तिलहन  विकास  कार्यक्रम

 2.  नये  सिचित  क्षेत्रों  में  तिलहनों  का
 का  विस्तार  करना  |

 गहन  तिलहन  विकास  कार्यक्रम  के  अन्तर्गत

 अपनाई  जाने  वाली  नीति  में  उन  चुने  हुए
 जिलों  में,  जहां  उत्पादन  को  तकनौलोजी

 सुविकसित  हूं  और  तेजी  से  उत्पादन  बढ़ाने
 की  अ्रच्छी  सम्भावना  हूँ,  पैकेज  कार्यक्रम
 अपनाना  शामिल  हें!  उन्नत  किस्मों के
 उपयोग  और  पौधों  की  अनकूलतम  संख्या
 को  सुनिश्चित  करने,  उबेरकों  की  संतुलित
 मात्रा  के  उपयोग  और  क्ृमियों  के  नियंत्रण
 पर  विशेष  बल  दिया  जाता  है  -  वर्ष
 1977-78  के  दौरान  मूंगफली  का  काये-

 क्रम  है  राज्यों  के  18 जिलों  में  14,29,000
 हंक्‍्टार  क्षेत्र  पर  क्रियान्वित  किया  जा  रहा
 हैँ  A

 नये  सिचित  क्षेत्रों  में  तिलहनों  के  विस्तार
 की  योजना  के  अन्तर्गत  अपनाई  जाने  वाली

 नीति,  गहन  तिलहन  विकास  कार्यक्रम  की
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 नीति  के  अनुसार  ही  हैं,  लेकिन  इस
 योजना  का  उद्देश्य  प्रमुख  सिंचाई  परि-
 योजनाओं  के  कमांड  क्षेत्र  में  मृंगफली  का
 सिचित  क्षेत्र  बढ़ाना  हूँ  |  बप  977-
 78  के  दौरान  इस  योजना  के  अधीन
 4  राज्यों  में  मुंगफली  के  अन्तर्गत
 1,79,400  हेक्‍्टार  नया  प्तिरिक्त

 क्षेत्र  लाने  का  विचार  है  t

 उपयुक्त  उल्लिखित  दो  योजनाओं  के,
 ग्रन्तगत  विस्तार  कर्मचारियों  के  अलावा,
 केन्द्रक  तथा  आधारी  चोजों  के  उत्पादन
 मिनोकिटों,  प्रदर्शनों  की  लागत  पूरी  करने  के

 लिए  वित्तीय  सहायता  और  वनस्पति
 रक्षण  उपकरणों  पर  राज-सहायता  दी
 जाती  हूँ  t

 वर्ष  i977-78  के  दौरान  मुंगफलो
 का  उत्पादन  बढ़ाने  के  कार्य  को  और
 गति  प्रदान  करने  की  दृष्टि  से  भारत  सरकार
 द्वारा  गठित  सचिवों  के  विशेष  दल  द्वारा
 की  गई  सिफारिशों  के  आधार  पर  निम्नलिखित
 अतिरिक्त  उपाय  किए  गए  हैं  —

 i.  भूमि  तथा  हवाई  दोनों  कार्य  के
 जरि  शब  तक  की  तुलना  में  बड़े
 पैमाने  पर  वनस्पति  रक्षण  उपाय
 करना  ।

 “2.  फास्फेट  युक्‍त  जर्वेरकों  का  उपयोग
 करना  ।

 3.  उन्नत  किस्मों  के  अच्छी  कोटि  के
 बीजों  का  उत्पादन  तथा  वितरण
 करने  के  लिए  कार्यक्रम  मजबूत
 बनाता

 4.  सहायक  कार्यों  को  करने  के  लिए
 पर्याप्त  व्यवस्था  के  साथ  प्रति
 क्विटल  60  रुपये  के  साहाय्य

 मूल्य  की  घोषणा  करना

 5.  मुंगफली  के  अन्तर्गत  सिंचित  क्षेत्र
 का  विस्तार  करना  ।
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 Erosion  of  Banks  of  Gatiga,  Padma
 and  Brahmaputra

 *ll.  SHRI  DINEN  BHATTA.
 CHARYA:  Will  the  Minister  of  AG-
 RICULTURE  AND  IRRIGATION  be

 Pleased  to  state  the  preventive  and
 remedial  measures  taken  to  check  the
 alarming  erosion  of  banks  of  Ganga,
 Padma  and  Brahmaputra  rivers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  The  problem  of
 bank  erosion  exists  in  yarying  degrees
 in  all  alluvial  rivers  in  some  reach
 or  the  other  but  is  serious  at  a  num-
 ber  of  points  along  the  Brahmaputra
 and  in  some  reaches  along  Ganga  in
 ‘Uttar  Pradesh  and  _  Bihar,  and  in
 Ganga  and  Padma  in  West  Bengal.

 Anti-erosion  measures  from  part
 of  the  flood  control  sector  which  is
 included  in  the  State  Plan,  and  the
 initiation,  formulation  and  execution

 ‘of  flood  control  schemes  is  the  respon-
 sibility  of  the  State  Governments.

 The  important  anti-erosion  schemes
 undertaken  by  the  State  Governments
 include  anti-erosion  works  at  Barhiya,
 Masi  and  Narayanpur  in  Bihar,  anti-
 erosion  measures  on  the  left  bank  of
 Ganga  near  Gaighat  in  Uttar  Pradesh
 and  anti-erosion  measures  for  protec-
 tion  of  |  Dhubri  and  Dibrugarh  in
 Assam,

 In  West  Bengal,  the  State  Gov-
 ernment  have  been  taking  measures
 for  protection  against  erosion  in  the
 vulnarable  reaches  of  the  Ganga.  In
 the  period  972—%76,  the  State  Gov-
 ernment  have  spent  about  Rs,  5.5
 crores  on  short-term  measures  at
 vulnerable  points  of  erosion.  The
 State  Government  have  also  prepar-

 ed  a  project  report  at  an  estimated
 cost  of  Rs.  63  crores  to  deal  with

 the  problem  in  the  entire  affected
 reaches  along  the  right  bank  of  the
 Ganga.  For  its  finalisation,  collection
 of  detailed  data,  investigations  and
 hydraulic  model  studies  are  being
 done.  As  ६  short  term  measures,  for
 Protection  of  Jangipur  Barrage  Com-
 Plex  against  threat  from  erosion  by

 river  Guriga  a  sum  of  Rs.  9  lakhs  has
 also  béen  spent  by  the  Farakka  Bar-
 rage  Authorities  for  construction  of
 two  submersible  boulder  bars.

 Amendments  to  Urban  Land  Ceiling
 Act

 *12,  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  make  some  amendments  to
 the  Urban  Land  Ceiling  Act;  and

 (b)  if  so,  what  are  the  proposed
 amendments  and  the  reasons  for
 making  such  amendments?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Foodgrains  destroyed  during
 Monsoons

 *13,  5प्तारा  AHMED  M.  PATEL:
 SHRI  KANWAR  LAL  GUPTA:

 Wil]  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  total  quantity  and  value  of
 foodgrains  destroyed  during  the  re-
 cent  monsoons;

 (b)  the  reasons  for  it;  and

 (९)  the  steps  taken  or  proposed  to
 be  taken  to  prevent  it  in  future?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  34  quantity
 of  8,345  tonnes  of  foodgrains  yalued
 at  Rs.  i2  lakhs  has  been  segregated
 ag  damaged  and  unfit  for  human  con-
 sumption  till  October,  1977.  As  some
 of  the  damaged  stocks  would  be  dis-
 posed  off  as  cattle  and  poultry  feed,
 the  loss  would  be  reduted  to  that  ex-
 tent.
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 (b)  The  stocks  -were  affected  :main-
 ly  in  ‘CAP’  (Cover  and  Plinth):  sto-
 rage  due  to  rains,  floods  cyclones
 etc

 (c)  A  statement  is  placed  on  the
 Table  of  the  Sabha.

 Statement

 (c)  The  following  steps  are  taken:

 (२)  Premonsoon  inspection-.  of
 godowns  and  repairs  needed,
 are  carried  out.

 (2)  Necessary  dunnage  is  pro-
 vided  for  storing  of  food-
 grains  to  prevent  damage  due
 to  seepage  of  ground  mois-
 ture.  we

 (3)  (Qualified  and  technically
 trained  staff  are  deployed  for
 periodical  inspection  and  pro-
 per  upkeep  of  feodgrains.

 (4)  In  CAP  storage,  nylon  ropes
 have  been  provided  for  pro-
 per  lashing  of  polythene  co-
 vers  to  prevent  damage  to
 covers  by  blowing,

 (5)  Monofilament  nets  and  cover
 tops  have  aiso  been  provid-

 ed  in  major  CAP  complexes
 for  additional  protection,

 (6)  Additional  polythene  covers
 have  been  supplied  for  im-
 mediate  replacement  jof  co-
 vers  rendered  unserviceable.

 (7)  Regular  aeration  of  stocks  in
 fair  weather  is  undertaken

 to  maintain  the  health  of  the
 stocks.

 (8)  Construction  of  godowns  has
 been  taken  up  on  a  large
 scale  to  replace  ‘CAP’  stor-

 age.

 खोनी  संबंधों  नई  नोति

 ‘*44.  थी  सोठा  लाल  पटेल  :

 श्री  एस०  कल्याण  सुन्दरम्‌  :

 क्या  कृषि  और  सिशाई  मंत्री  यह  बताने
 की  कृपा  व  रेंगे  कि  :
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 conte),  क्या  सरकार...  के  चीनी  ,  संबंधी
 नई  नीति  के जारे  में  कोई  भ्रन्सिम  निर्णय  ले

 लिया  हैं  ;  भ्रौर  ax

 (@)  यदि  हां,  तो,  तत्सबंधी  ब्योरा
 क्या  हैं  आर  यदि  नहीं  ,  तो  इस  के
 क्या  कारण  हैं?

 कृषि  शौर  सिचाई  सत्रालय  में  राज्य

 खत्री  .(  थोंआलजु  प्रताप  सिंह  )  (क)
 मंत्रिमंडल  गे धपनी  27  अकक्‍्तुबर,,  977

 की  बैठक  में  चालू  वर्ष  977-78F

 लिए  चीनी  नीति  के  बारे  में  अल्तिम  निर्णय
 लिया  है।

 (ख)  यह  निर्णय  लिया  गया  है  कि
 आंशिक  नियंत्रण.  को  नौति  को  जारी  रखा

 जाए  ।  लेवी  चीनी  कीं  निकासी  मूल्य
 8.  5  प्रतिशत  की  वसूली  पर  गन्ने  के  0.

 रुपए  प्रति  क्विटल  के  सांविधिक  न्यूत्तम
 मलय  पर  आधारित  होंगे  |  लेवी  चीनी  का

 खुदरा  उपभोक्ता  मूल्य  2.15  रूप  प्रति
 किलो  चलता  रहेगा  '  राज्यों  का
 लेवी  चोनो  का  कोटा  जनसंख्या  पर
 मग्राधारित  होगा  और  प्रति  व्यक्ति
 उपलब्धता  बढ़ाकर  450  ग्राम  प्रति
 मास  करने  की  दिशा  में  प्रयत्न  किए
 जाएंगे  ।  राज्यों  से  कहा  जाएगा  कि  वे

 ग्रामीण  और  शहरी  क्षेत्रों  क ेसाथ  एक
 जैसा  व्यवहार  करें  t  बाजार  में

 खुली  बिक्री  की  चीनी  की  मात्रा  बढ़ाने
 शौर  उस  का  मूल्य.  390  रूपये  प्रति
 क्विटल  के  आस-पास  बनाएं  रखने  के  लिये
 उपाय  किए  जाएंगे  ।

 Differences  in  Irrigation  Statistics
 collected  in  States

 *I5.  SHRI  O,  पप  ALAGESAN:  Wil
 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Union  Government  have
 noticed  that  there  are  substantial  diffe-
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 rences  in  ‘the  Irrigation  statistics  col-
 ected  in  various  States  by  multiple
 agencies;

 (b)  if  so,  fhe  details  and  how  these
 have  been  found;

 (c)  whether  in  view  of  this  Govern-
 ment  are  considering  to  evolve  a  uni-
 form  procedure  for  collection  of  these
 Statistics  and  their  co-ordination  at
 the  Central  level;  and

 (d)  if  so,  the  details  of  the  same?

 THE  MINISTER  OF  STATE’  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  to  (c).  Two
 different  agencies  in  the  States,  one
 controlled  by  Land  Revenue  or  Land
 Records  Department  and  the  other
 controlled  by  the  Irrigation  or
 Public  Works  Department,  are  pre-
 sentley.  engaged  in  the  collection
 and  ;compilation  of  statistics  of  irri-
 gated.  area.  There  are  differences  in
 pracedures  and  nerms  for  collection

 of  data  and  consequently.  in  some  ins-
 taces.  the  figures  of  different  agen-
 cies  show  considerable  variations.

 ae

 The  question  was  discussed  at  a
 Semigar  recently.  convened  by  the
 Central  Board  of  Irrigation  and  Po-
 ‘wer  and  in  pursuance  of  its  recom-
 mendations,  and  the  question  of  re-
 concilation  of“figurés  «and  improve-

 ments  in  collection  of  data  is  being
 pursi

 vr  an  rr  अ,

 एल्थ्मोनियम  फास्फाइड  की
 बिक्री  पर  रोक

 े  be

 Meg  et)  दधाराम  शाक्य  क्या
 कृषि  -  ह्रोर  सिच्ाई.  मंत्रों  यह  बताने
 कीं  कृपा:  करेंगे.  कि
 बा  as  ©  i

 (क)  क्या  यह  सच  है  कि  अगस्त
 927  में  केन्द्रीस  कीटनाशक  बोड़  ने  राज्य

 सरकारों  से  कहा  था  कि  वे  सभी  दुकान-
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 दारों  को ये झादेश  देदें  कि  वे  कृषकों  को

 एल्युमिनियम  फास्फाइड  की  बिक्री  तुरन्त  रोक

 दें;

 (ख)  क्या  यह  भो  सच  है  कि  इस  आशय
 के  आदेश  भी  जारी  किये  गए  हैं  कि
 जिन  व्यापारियों  क ेपास  इस  दवा  का
 स्टाक  पाया  जाए  उन  के  विरुद्ध  कार्य-

 वाही  की जाए.  ;  और

 (ग)  यदि  प्रश्न  के  भाग  (क)  तथा

 (ख)  का  उत्तर  स्वीकारात्मक  हो,  ती

 क्या  सरकार  का  विचार  व्यापारियों  से

 इन  कीटनाशी  दवाओं  स्टाक  वापस

 लेने  का  है  ताकि  वें  उसकी  चोरबाजारी
 न  करें  ?

 कृषि  और  सिंचाई  मंत्रालय  में  राज्य
 मंत्री  (श्री  भानु  प्रताप  सिह)

 (क)  जीनहीं  a

 (a)  जी  नहीं

 (ग)  प्रश्न  हो  नहीं  होता  ।

 Study  of  Inter-Linking  of  Rivers  by
 Central  Water  Commission

 *]7.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased.  to  state:

 (a)  since  when  the  study  of  inter-
 linking  of  rivers  in  the  country,  the
 position  of  surpluses  and  shortages  in
 various  basins  and_  inter-regional
 transfer  of  waters  is  in  hand  of  the
 Central  Water  Commission;

 (b)  what  is  the  upto-date  progress
 made  in  the  study;  and

 (c)  when  is  this  study  likely  to  be
 completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU
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 PRATAP  SINGH):  (a)  to  (c).  A
 paper  study  of  the  possibility  of  inter-
 linking  of  rivers  in  the  country  was
 attempted  by  the  Central  Water  Com-
 mission  in  97l.  It  was,  however,  con-
 sidered  that  before  a  view  could  be
 taken  of  any  elements  of  such  schemes,
 it  is  essential  to  first  study,  in  depth,
 the  position  of  surpluses  and  shortages
 in  various  regions,  basins/sub-basins
 vis-a-vis  the  possibilities  for  economic
 inter-basin  and  inter-regional  transfer
 of  water  taking  into  consideration  the
 minimum  needs  of  drought  prone
 areas.  A  separat>  Unit  under  a  Chief
 Engineer  has  rccently  been  set  up  in
 the  Central  Water  Commission  and  the
 necessary  field  wo~  is  being  organised.
 The  State  Governments  have  also  been
 addressed  for  supp!v  ~f  requisite  data.
 It  is  expected  that  some  preliminary
 reports  on  the  feasibilitv  of  some  of
 the  links  should  he  available  in  the
 course  of  next  3-4  years.

 Inter-State  Disputes  re;  Use  of  Biver
 Waters

 *i8.  SHRI  K.  MAYATHEVAR:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pieased  to  state:

 (a)  the  present  position  of  inter-
 State  disputes  regarding  use  of  river
 waters;

 (b)  the  extent  to  which  continuance
 of  such  disputes  has  affected  the  well
 being  and  economic  development  of
 the  people  of  India;

 (९)  whether  Government  propose
 to  nationalise  the  use  of  river  waters
 for  rational  utilisation  in  the  interest
 of  the  country;  and

 (d)  if  so,  the  particulars  of  time
 bound  plan,  if  any  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 TRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  main
 pending  disputes  relate  to  Narmada
 Godavari  and  Yamuna  rivers.
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 The  disputes  relating  to  Narmada

 and  Godavari  waters  are  being  adjudi-
 coated  upon  by  the  Tribunals  set  up

 nder  the  Inter-State  Water  Disputes
 Act,  956

 In  the  meantime,  however,  in  the
 case  of  Godavarj  Basin,  concerned
 States  have  agreed  on  substantial  allo-
 cation  of  Godavari  water  for  new  pro-
 jects.  In  the  case  of  Narmada  Basin
 too,  the  States  have  agreed  to  take  up
 work  on  four  smaller  schemes  each  in
 Gujarat  and  Madhya  Pradesh.  Detail.
 ed  studies  about  the  Yamuna  Basin
 have  been  carried  gut  in  consultation
 with  the  concerned  States  and  the
 matter  js  proposed  to  be  discussed  with
 the  States’  representatives  in  the  near
 future.

 (b)  Since  the  available  funds  for
 irrigation  projects  have  been  fully
 utilised,  it  could  be  said  that  disputes
 have  not  materially  affected  the
 development  of  the  country  as  a  whole
 so  far  but  there  has  been  consequent
 delay  in  the  undertaking  of  certain
 projects  in  the  disputed  basins  affect-
 ing  the  development  of  specific  areas.

 (ec)  and  (d).  The  question  of  direct
 involvement  of  the  Centre  in  the
 planning  of  the  uses  of  waters  of
 inter-State  rivers  and  other  related
 matters  is  under  active  examination.

 Land  Reforms

 *I9.  SHRI  S.  D,  SOMASUNDA-
 RAM:

 SHRI  ए.  K.  KODIYAN:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  concrete  steps  taken  during
 the  last  seven  months  tg  expedite  land
 reforms  so  as  to  effect  increased  pro-
 duction  ang  to  bring  about  social  and
 economic  justice  to  the  weaker  sec-
 tions;

 (b)  the  magnitude  of  the  problem;
 and
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 (c)  main  features  of  time-bound
 plan,  if  any,  for  speeding  up  the  land
 reforms?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANG
 PRATAP  SINGH):  (a)  to  (c).  State
 Governments  have  been  urged  to  take
 necessary  measures  to  expedite  dis-
 posal  of  cases  under  ceiling  laws  and
 allotment  of  ceiling  surplus  land  to
 eligible  categories.  According  to  in-
 formation  received  from  State  Govern-
 ments,  nearly  2  lakh  cases  awaited
 disposal  at  the  end  of  July,  1977.  It
 is  estimated  that  between  April  to
 July,  977  nearly  .8  lakh  acres  cf
 ceiling  surplus  land  have  been  dis-
 tributed.  It  has  been  suggested  to
 them  that  they  should  distribute  the
 entire  area  declared  surplus  by  end  of
 December,  '77.  State  Governments
 are  also  expected  to  ensure  proper  im-
 Plementation  of  tenancy  laws  either
 conferring  ownership  on  tenants  o>
 providing  for  the  security  of  their
 tenure.

 दिल्ली  को  बहत  थोजना  में  परिवर्तन

 *20.  श्री  नवाब  सिह  चौहान  :  क्‍या
 निर्माण  और  झ्रावांस  तथा  पूति  शौर  पुनर्वास
 मंत्री  वह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पुरानी  दिल्ली  का  विकास
 दिल्‍ली  की  वृहत  योजना  के  कारण  रुक  रहा
 है  और  जो  व्यक्ति  मोरी  गेट  तथा  अन्य
 क्षेत्रों  का  विकास  करना  चाहते  हैं  उन्हें
 उस  काम  से  रोका  जारहा  है  ;

 (ख)  क्‍या  सरकार  का  विचार  बृहत
 योजना  में  परिवर्तन  करने  का  है  ;
 झोर

 (ग)  यदिहां,  तो  सरकार  अपनी  नीति

 ॥  की  घोषणा  कब  तक  कर  देगी  ?
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 निर्माण  और  भ्ावास  तथा  पूति  शौर

 पुनर्वास  मंत्री  (श्री  सिकन्दर  बख्त)  :

 (क)  जी,  नहीं  ।

 (ख)  उपयुक्त  संदर्भ  में  व्ह्त  योजना
 को  बदलने  का  प्रश्न  ही  नहीं  उठता

 तथापि,  मौजूदा  बृहृत  योजना  «98]  तक
 लगाये  गए  प्रक्षेपणों  पर  आधारित  है।
 शामे  के  प्रक्षपण  200  ईस्वी तक  लग  ये
 जाने  हैं  तथा  इसे  एवं  पिछले  अनुभव  को
 ध्यान  में  रख  कर  वृहत  योजना  तैयार  की
 जा  रही  है।

 (ग)  कार्य  पहले  ही  आरम्भ  क्या  जा

 चका  है  1

 Drinking  Water  Scheme  in  Madhya
 Pradesh

 l.  SHRI  MADHAVRAO  SCINDIA:
 Wiil  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  progress  of  drinking  water
 schemes  jn  different  States  till  the
 end  of  October,  1977;  and

 (b)  the  total  assistance  given  to
 the  Madhya  Pradesh  Government  till
 date  and  its  utilisation  by  the  State
 Government  at  the  eng  of  October,
 19772

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a):  Drinking  water
 supply  schemes  for  urban  and  rural
 areas  form  a  part  of  the  State  Sector
 of  the  Fifth  Five  Year  Plan.  Informa-
 tion  regarding  the  progress  of  imple-
 mentation  of  these  schemes  in  various
 States  is  not  available  with  the
 Central  Government.

 —
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 (b)  For  all  State  Plan  scheme,  in-
 uding  drinking  water  supply  scheme,
 entral  assistance  is  given  in  the  form

 ?  block  loans  and  block  grants.  How-
 ver,  during  the  current  year  a  new
 entrally  Sponsored  Accelerated  Rural
 Vater  Supply  Programme  has  been
 aunched  for  providing  drinking  water
 o  problem  villages.  Under  this  pro-
 sramme  400  per  cent  Central  assis-
 ance  is  being  given  to  States  during
 1977-78  for  completion  of  the  on-going
 projects  of  drinking  water  supply  to
 problem  villages.

 A  sum  of  Rs.  200.00  lakhs  has  been
 allocated  to  the  Government  of
 Madhya  Pradesh  under  this  pro-
 gramme  during  the  current  financial
 year,  and  an  amount  of  Rs.  50  lakhs  has
 also  been  allocated  to  the  State  in
 addition  to  Rs.  200  lakhs  for  tribal
 areas.  Out  of  this,  a  sum  of  Rs.  52.80
 lakhs  has  been  released  as  the  first
 instalment  of  Central  grant  to  that
 State,

 Irrigation  Project  on  AUNG  River

 2.  SHRI  GANANATH  PRADHANY
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Government  have
 received  any  proposal  to  start  an  Ir.
 rigation  Project  on  the  “AUNG”  river
 near  CHIROLI,  District  Sambalpur,
 Orissa  State,  ang

 ,

 (b)  if  so,  the  total  area  which  will
 be  covered  by  the  project,  funds  sanc-
 tioned  for  that  and  the  date  of  its
 implementation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  No  such  pro-
 ject  report  has  so  far  been  received
 in  the  Central  Water  Commission
 from  the  Government  of  Orissa.

 (b)  Does  not  arise.  2
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 Damage  to  Coconut  Cultivation  in
 Kerala

 3.  SHRI  SKARIAH  THOMAS:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  widespread  damage  to  coconut
 cultivation  in  Kuttanadu  in  Keraia;
 and

 (b)  if  so,  efforts  being  made  by
 Government  to  save  the  cultivation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Yes,  Sir.  The
 Government  are  aware  of  the  wide-
 spread  damage  to  coconut  cultivation
 in  Kuttanadu  area  in  Kerala  as  well
 as  in  other  parts  of  the  State.

 (b)  The  damage  is  largely  caused
 by  the  Rootwilt  disease  and  also  in
 part  by  Leaf  Rot  disease  of  coconut.  A
 Centrally  Sponsored  Scheme  for  re-
 juvenation  of  diseaseq  and  unproduc-
 tive  coconut  plantations  has  been  im-
 plemented  from  1977-78.  Diseased  and
 unproductive  coconut  palms  are  re-
 placed  with  relatively  more  tolerant
 hybrid  seedlings.  The  hybrid  seedlings
 fertilisers,  soil  ameliorants  and  plant
 protection  chemicals  are  supplied  to
 farmers  at  «50  per  cent  subsidy.

 The  State  Government  also  has  a
 programme  to  check  further  spread  of
 Leaf  Rot  disease  by  giving  protective
 sprays  twice  a  year  in  selected  areas
 free  of  cost.

 Inclusion  of  8.C.|S.T.  Candidates  in
 Tour  Sponsored  by  Indian  Council  for

 Child  Welfare

 4.  SHRI  KUSUMA  KRISHNA  MUR-
 THY:  Will.  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  Indian  Council  for
 Child  Welfare  under  their  sponsorship
 study  tour  and  seminar  schemes  has  at
 any  time  sponsored.  any  candidates
 belonging  to  Scheduled  Castes  and
 Scheduled  Tribes;  and
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 (b)  if  so,  the  details  thereof  (year-
 wise)?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE
 (SHRIMATI  REUNKA  DEVI  BARA-

 ‘*KATAKI):  (a)  and  (b).  The  Indian
 Council  for  Child  Welfare  has  no  pro-
 gramme  of  study  tours  or  excursions.
 It  has  not  asked  about  the  caste  of
 candidates  whenever  it  has  invited
 applications  from  the  State  Councils
 for  Child  Welfare  for  grant  of  finan-
 cial  assistance  to  the  poor  children
 for  purposes  of  education,  etc.  The
 Council’s  primary  concern  is  for  the
 ‘Child’  and  it  considers  children  be-
 longing  to  the  low-income  group  fami-
 lies  as  deserving.

 Vocationalisation  of  Education

 5.  SHRI  PARMANAND  GOVINDJI-
 WALA:  Will  the  Minister  of  EDUCA-
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 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  under  a_  centrally
 sponsored  scheme  for  vocationalisa-
 tion  of  the  education  it  was  proposed
 to  conduct  a  vocatioral  survey  of  50
 districts  and  out  of  so  surveyed  distri-
 cts,  40  districts  were  to  be  selected
 for  introduction  of  vocational  courses;
 and

 (b)  whether  the  survey  has  been
 completed  and  vocational  courses  in-
 troduced,  if  so,  the  names  of  the  dis-
 tricts?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  :  So  far  Central  assistance  has
 been  released  to  the  State  Govern-
 ments  for  the  conduct  of  District
 Vocational  Surveys  in  the  following  34
 districts  :

 State  Name  of  District

 Assam

 Jammu  &  Kashmir

 Karnataka  .  eo  ore

 Madhya  Pradesh

 ‘Orissa

 Kamrup
 Sibsagar
 Dibrugarh
 Cachar

 Kathua
 Anantnag

 Bangalore
 Dharwar
 North  Kanara
 South  Kanara
 Mysore
 Raichur

 Vidisha
 Bilaspur
 Gwalior
 Hoshangabad
 Balaghat
 Jhabua
 Raipur
 Chhuttarpur
 Shahdol
 Ujjain
 Puri
 Keonjhar
 Sambalpur
 Balasore
 Ganjam
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 State  Name  of  District

 Rajasthan

 Sikkim

 Tripura

 Jaipur
 Jodhpur
 Kote
 Banswara

 Gangtok
 Namchi

 West  Tripura

 Under  this  scheme  financial  assis-
 ance  has  been  released  for  introduc-
 ion  of  vocational  courses  in  Gangtok
 Sikkim).  The  Government  of  Karna-

 aka  has  also  introduced  vocational
 ‘ourses  in  the  districts  of  Bangalore,
 3outh  Kanara  and  Dharwar.

 Autonomous  Colleges

 6.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL.
 TURE  be  pleased  to  state:

 (a)  whether  a  ‘scheme  of  autono-
 mous  colleges  is  being  introduced
 under  the  recommendations  of  Uni-
 versity  Grants  Commission,

 (b)  if  so,  which  are  such  institu-
 tions  recommended  by  the  different
 Universities  in  Maharashtra;

 (c)  whether  special  grants  will  be

 given  to  such  institutions;  and

 (d)  what  would  be  the
 —

 fea-
 tures  of  the  autonomous  institutions?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  Yes,  Sir.

 (b)  No  University  in  Maharashtra
 has  so  far  recommended  any  inetitu-
 tion  under  the  scheme.

 |
 (c)  Any  assistance  arising  out  ०

 the  autonomous  status  would  be  only
 to  the  special marginal  and  related

 academic  programmes  developed  by

 the  colleges,  which  would  be  provided
 by  the  Commission  on  a  cent  per
 cent  basis  for  a  period  of  five  years.

 (9)  An  autonomous  college  would
 enjoy  freedom  in  framing  its  courses
 of  study,  devising  its  methods  of  eva-
 luation  and  its  principles  for  admission
 of  students  and  laying  down  proce-
 dures  for  selection  of  teachers.  This
 would  encourage  experimentation  with
 desirable  educational  ideas  and  initiate
 a  process  for  broadening  the  frame-
 work  of  courses  and  instruction  to
 make  them  more  meaningful  and  rele-
 vant  in  the  context  of  local  and  re-
 gional  requirements  for  skilled  man-
 power.

 rm

 Grant  of  Perpetual  Lease  to  Village
 Arak  Bagh  Mochi,  Moti  Bagh

 New  Delhi

 7.  SHRI  LALJ]  BHAI:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND:  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  D.D.A.  had  agreed
 to  grant  perpetual  lease  for  village
 Arakpur  Bagh  Mochi,  Moti  Bagh
 near  Ring  Road,  New  Delhi  by  ४007४
 ing  a  resolution  in  its  D.D.A.  commit-
 tee  on  the  20th  April,  1978;

 (b)  whether  D.D.A.  had  also  writ-
 ten  a  letter  to  his  Ministry  on  the
 22nd  November,  796  requesting  for
 their  approval  on  it;

 (e)  if  so,  the  reasons  for  not  accord-
 ing  the  approval;  and  ated
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 (d)  whether  necessary  approval
 would  be  given.  to  the  villagers  who
 had  been  dwelling.  there  siace  Mughal
 period?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a):  Yes,  Sir.

 (b)  :  Yes,  Sir,

 (c)  and  (d):  According  to  the
 Delhi  Development  Authority,  when
 land  near  village  Arakpur  Bagh
 Mochi  had  been  acquired  in  1911-1912,
 the  residents  of  the  village  number-
 ing  85  families,  were  allowed  to  stay
 there  on  payment  of  nominal  rent  in
 the  form  of  chullah  tax.  This  was  so
 done  as  Government  did  not  then
 need  the  land  for  immediate  develop-
 ment.  The  Delhi  Development  Autho-
 rity,  who  are  managing  the  land  on
 behalf  of  Government  of  India,  have
 sought  approval  of  the  Government  to
 the  allotment  of  plots  under  occupa-
 tion  of  the  original  allottees  and  their
 descendants  on  perpetual  lease  basis  on
 an  annual  lease  of  Re.  l/-  each.  The
 land  is  very  valuable  and  it  is  very
 likely  that  affluent  sections  of  the
 Society  might  have  infiltrated,  In  such
 a  Matter  which  dates  back  to  several
 decades,  a  decision  cannot  be  taken  in
 a  hurry,  it  is  proposed  to  set  up  a
 fact  finding  Committee  which  will
 make  an  on-the-spot  study  of  the  prob-
 lem  and  make  recommendations,

 Representation  from  Staff  of  Director-
 ate  of  Practical  Training  in  Mining,

 Dhanbad

 9.  SHRI  A.  K.  ROY:  Will  the  Min-
 ister  of  EDUCATION,  SOCIAL  WEL-
 FARE  AND  CULTURE  be  pleased  to
 State:

 (a)  whetner  representation  from
 the  staff  of  Directorate  of  Practical
 Training  in  Mining,  Dhanbad  has  been
 received;
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 (b)  if  so,  what  are  their  grievances;
 and

 (c)  action  taken  to  redress  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  Yes,  Sir.

 (b)  Two  representations  have  been
 received  from  the  staff  of  Directorate
 of  Practical  Training  in  Mining,  Dhen-
 bad  regarding  its  impending  closure
 and  requesting  for  suitable  alternative
 employment  of  the  personnel  and  pro-
 tection  of  pay-scales,  seniority,  pro-
 motion  prospects,  etc.

 (c)  The  Directorate  of  Practical
 Training  in  Mining,  Dhanbad,  has  been
 closed  with  effect  from  lst  November,
 1977.  Out  of  the  total  staff  of  2l  per-
 sons,  3  have  been  absorbed  in  the
 Indian  School  of  Mines,  Dhanbad;
 names  of  six  Group  ‘C’  employees
 have  been  sent  to  the  Surplus  Cell  of
 the  Department  of  Personnel  and  Ad-
 ministrative  Reforms  and  the  name  of
 one  Group  ‘D’  employee  has  been  sent
 to  the  Directorate  General  of  Employ~
 ment  and  Training,  Ministry  of  Labour
 for  alternative  employment.  The  case
 of  one  officer  in  Group  ‘A’  post  is
 under  consideration.

 World  Bank  Loan  for  Development
 of

 Medium  Irrigation  Schemes  in  Orissa

 i0.  SHRI  0.  AMAT:  Will  the  Minis-
 ter  of  AGRICULTURE  AND  IRRIGA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  World
 Bank  has  sanctioned  a  loan  of  Rs.  52

 crores  for  the  development  of  medium
 irrigation  schemes  in  Orissa  State;  and

 (b)  if  so,  the  details  of  the  pro-

 jects  that  are  likely  to  be  taken  up
 with  this  loan?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE

 .AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir.

 (b)  The  project  would  include  (i)
 «construction  over  a  five-year  period,

 medium  irrigation  projects  contempla.
 ted  to  benefit  about  66,000  ha.  through.
 out  the  State  (ii)  Command  Area

 Development  in  three  existing  irriga-
 tion  system  viz.  Hirakud,  Salandi  and
 Mahanadi  delta  consisting  of  consclida-

 .tion  of  about  200,000  ha.  of  irrigated
 land  and  construction  of  on-farm
 works  on  a  consolidated  area  of  about
 57,000  ha.  The  World  Bank  has  not
 selected  any  specific  medium  irriga-
 tion  projects  under  the  programme,
 but  projects  which  satisfy  the  approved

 ‘criteria  are  tu  be  taken  up  in  the  pro-
 gramme.  The  Government  of  Orissa
 have  indicated  that  the  foliowing  44
 projects  may  be  taken  up  under  the
 programme  if  they  conform  to  the
 criteria  laid  down  by  the  World
 Bank:—

 l.  Sunei

 2.  Ramiala

 3.  Daha

 4.  Kuaria

 5.  Jharband

 6.  Dumerbehal

 7.  Remal

 8.  Pilasalki

 9.  Sarapgarh

 10.  Talsara

 ll.  Gohira

 12.  Badanala

 13.  Harbhangi

 14.  Kenjhari.
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 Clearance  of  Co-operative  House
 Building  Societies  Plans

 ll.  SHRI  BALDEV  SINGH  JAS-
 ROTIA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  what  specific  measures  have
 been  taken  by  Government  to  ex-
 pedite  clearance  of  plans  etc.  of  such
 Co-operative  House  Building  Societies
 which  were  allotted  land  more  than
 5  years  back;

 (b)  whether  an  administrator  was
 appointed  for  a  certain  Co-operative
 House  Building  Society  in  July  i976
 for  getting  the  affairs  of  the  society
 straightened  up  and  early  allotment
 of  the  plots  to  members;  and

 (c)  whether  this  work  has  been
 completed;  if  not,  the  reasons  there-
 for?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  0  lay-out  and  2!l  de-
 marcation-cum-set  back  Plans  are

 pending  with  Delhi  Development
 Authority.  Of  these,  the.  processihg
 of  all  the  layout  plans  and  44  demar-
 cation-cum-set  back  plans  is  nearly
 complete.  The  other

 demarcatign-cum.
 set  back  plans  are  under  scrutiny  -and
 decision  in  all  will  be  communicated
 shortly.

 (b)  No,  Sir.  है  ome

 (e)  Does  not  arise.
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 उठाऊ  सिचाई  योजना

 12.  डा०  रामजी  सिह
 :  क्या  कृषि

 ग्रोर  सिचाई  मंत्री  उठाऊ  सिचाई  योजना  के

 बारे में  i8  जुलाई,  977  के  अतारांकित

 प्रश्न  संख्या  3903  के  उत्तर  के  सम्बन्ध

 में  यह  बताने  की  कपा  करेंगे  कि  इस
 मामले  की  इस  समय  क्‍या  स्थिति  है  ?

 कृषि  और  सिचाई  मंत्रालय  में  राज्य

 मंत्री  (  श्री  भानु  प्रताप  सिह  ye
 tir  जल  आयोग  के.  विभिन्न

 प्रभागों  में  अजगबीनाथ  लिफ्ट  सिंचाई

 स्कीम  कीगअभी  जांच  कीजा  रही  है

 National  Housiag  Commission

 13.  SHRI  C.  N.  VISVANATHAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  present  stage  of  the  pro-
 posa]  for  setting  up  of  a  National
 Housing  Commission  to  examine  in

 ‘depth  the  various  issues  connected
 with  housing;  and

 (b)  the  earliest  date  by  which  a
 long  term  policy  of  housing  js  expect-
 ed  to  be  formulated  for  implementa-
 tion  by  all  agencies?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  It  has  been  decided
 not  to  pursue  the  proposal.

 (b)  Does  not  arise.

 मेघालय  में  भूसि  सर्वेक्षण  संगठन

 14.  श्री  द्यारास  शाक्य  :

 श्री  रास  नरेश  कुशवाहा  :

 क्या  कृषि  और  सिंचाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  वर्ष  1977-78
 में  मेघालय  में  सरकारी  भूमि  सर्वेक्षण.
 संगठन  बनाने  संबंधी  किसी  योजना  की

 स्वीकृति  देदी  है  ;  और

 (ख)  यदि  हां,  तो  इस  योजना  पर
 कितना  खर्च  होगा  और  क्‍या  ऐसी  कोई
 योजना  ग्रन्य  राज्यों  में  लागू  करने  का
 प्रत्ताव  है  ?

 कृषि  शौर  सिचाई  मंत्रालय  में  राज्य
 मंत्री  (  क्री  भानु  प्रताप  सिंह) 2
 (क)  जी  हां,  मेघालय  में  सरकारी

 भू-सर्वेक्षण  संगठन  बनाने  की  योजना,

 भू-स्वामित्व  सर्वेक्षण  और  स्वामित्व  के
 अधिकारों  के  अभिलेख  तैयार  करने  की
 राज्य  प्लान  योजना  का  एक  भाग

 है ।

 (ख)  पांचवीं  योजना  की  ग्रवधि  के

 लिए  42  लाख  रुपए  का  परिव्यय  मंजूर
 किया  गया  था,  जिसमें  से  i0  लाख
 रूपये  का  परिव्यय  977-78%  लिए  मंजूर
 किया  गया  था

 भू-स्वामित्व  सर्वेक्षण  और  स्वामित्व
 के  अधिकारों  के  अभिलेख  तैयार  करने  का
 कार्य  अनेक  राज्य  सरकारों  द्वारा  पहले

 ही  से  किया  जा  रहा  है।

 Regularisation  of  Unauthorised
 Colonies  in  Delhi

 15,  SHRI  KANWAR  LAL  GUPTA:
 SHRI  P.  K.  KODIYAN:
 SHRI  MUKHTIAR  SINGH

 MALIK:

 Will  the  Minister  of  WORKS  AND”
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:.

 58:
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 (a)  the  progress  made  by  Govern-
 ment  to  regularige  ang  develop  the

 unauthoriseq  colonies  in  Delhi  and
 how  much  time  Government  will  take

 to  regularise  them;

 (b)  whether  adequate  amenities  are
 not  provided  in  these  colonies;

 (९)  if  so,  the  steps  Government
 have  taken  to  provide  basic  amenities
 in  these  colonies  during  the  period
 they  are  not  regularised;

 (d)  have  Government  provided
 funds  for  providing  the  aforesaid
 amenities  in  these  colonies  to  D.M.C.
 and  D.D.A.;  and

 (e)  what  are  the  demands  of  these
 two  local  bodies?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Government  had  ap-
 pointed  a  High  Level  Implementation
 Body  under  the  Chairmanship  of  Lt.
 Governor,  Delhi  on  2nd  May,  977  to
 watch  the  progress  of  regularisation
 and  development  of  unauthorised  co-
 lonies  in  Delhi  according  to  the  policy
 laid  down.  The  Body  has  held  two
 meetings  to  discuss  various  problems
 connected  with  the  regularisation  of
 the  colonies.  It  is  not  possible  to
 indicate  a  definite  time  in  which  the
 colonies  can  be  regularised.

 (b)  to  (e).  Adequate  amenities  do
 not  exist  in  these  colonies  at  present.
 Estimates  for  the  cost  of  development
 of  these  colonies  have  not  been  wor-
 ked  out  by  the  Municipal  Corporation
 of  Delhi.  The  Delhi  Development
 Authority  nave  however  requested  for
 sanction  of  a  revolving  fund  of  Rs.  5
 crores.
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 Implementation  of  2-Peint  Prohibi-
 tion  Programme

 16.  SHRI  rem  Y¥.  KRISHNAN:
 SHRI  gs.  S.  SOMANI:

 SHRI  MANORANJAN
 BHAKTA:

 SHRI  EDUARDO  FALEIRO:
 DR.  MURLI  MANOHAR

 JOSHI:
 SHRI  HUKAM  CHAND

 KACHWAI:
 SHRI  N.  K.  SHEJWALKAR:
 SHRI  SUKHDEV  PRASAD

 VERMA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 implementation  of  the  2-point  pro-
 hibition  programme  by  the  Central
 and  State  Governments;

 (b)  whether  Government
 to  enforce  total
 country;

 propose
 prohibition  in  the

 (c)  whether  some  States  have  ex-
 pressed  their  reluctance  to  enforce
 total  prohibition  in  their  States; i

 (d)  if  so,  the  details  thereof;  and

 (e)  the  estimated  loss  of  yearly  re-
 venue  likely  to  be  caused  to  State  and
 Central  Government  as  a  result  of  en-
 forcement  af  prohibition?

 THE  MINISTER  OF  EDUCATION,
 ‘SOCIAL  WELFARE  AND  CULTURE

 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  Central  Government
 has  taken  the  following  measures  to
 implement  the  i2-point  prohibition
 programme:—

 (i)  Detailed  guildelines  for  the
 implementation  of  the  minimum
 programme  for  prohibition,  have
 been  issued  to  State  Governments.

 (ii)  A  notification  by  the  Minis-
 try  of  Industry  and  Civil  Supplies
 (Department  of  Industrial  Develop-
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 ment)  was  issued  on  19-11-1975,  that
 no  owner  of  any  industrial  under-
 taking  engaged  in  the  manufacture
 of  alcoholic  drinks  shall  carry  on
 business  of  such  undertaking  excent
 under  and  in  accordance  with  a
 licence  issued  in  this  behalf  by  the
 Central  Government.  Government
 hhave  also  resolved  in  cases  where
 production  is  hundred  per  cent  ex-
 port-oriented.

 Gii)  A  notification  has  been  is-
 sued  by  the  Ministry  of  Informa-
 tion  and  Broadcasting  on  27-2-1976
 under  s.  5(B)  (2)  of  the  Cinema-
 tograph  Act,  952  providing  direc-
 tions  to  the  Board  of  Film  Censors
 setting  out  the  principles  to  guide
 the  Board  in  sanctioning  films  for
 public  exhibition  that  portrayal  of
 drunkenness  or  drinking  or  adver-
 tisement  of  alcoholic  drinks  is  to  be
 treated  as  objectionable.

 (iv)  Under  the  Central  Civil  Ser-
 vices  (Conduct)  Rules,  964  and  the
 All  India  Services  (Conduct)  Rules
 968  regulating  the  Conduct  of  the
 Central  Government  servants  and
 members  of  All  India  Services  a
 stipulation  has  been  made,  inter  alia
 that  they  shal]  refrain  from  con-
 suming  alcoholic  beverages  in  pub-
 lic  places,  The  State  Governments
 have  also  been  advised  to  frame
 suitable  vorovisions  in  the  Conduct
 Rules  governing  the  State  Govern-
 ment  servants  in  the  light  of  the
 instructions  issued  by  the  Central
 Government.

 (v)  The  Motor  Vehicles  (Amend-
 ment)  Act,  977  has  been  passed
 which  inter  alia  provides  that  (a)
 whoever  while  driving  or  attempt-
 ing  to  drive  a  motor  vehicle,  has
 in  his  blood,  alcohol  in  any  quantity
 howsoever  small,  shall  be  punish-
 able  for  the  first  offence  with  im-
 prisonment  for  a  term  which  may
 extend  to  six  months  or  with  fine
 up  to  Rs.  2,000  or  with  both  and
 severer  punisiments  for  subsequent
 offences,  and  (b)  a  police  officer  :n

 uniform’  may  require  any  -person
 Griving  a  motor  vehicle  in  a  public
 place  to  provide  one  or  more  speci-
 men  of  breath  for  breath  test,  if
 the  poice  officer  has  reasonable

 ‘cause  to  suspect  him  of  having  alco-
 “Rol  in  any  quantity  in  his  body.  A
 Breath  Analyser  Equipment  has
 also  been  designed,  developed  and
 produced  on  a  commercial  scale  for
 taking  breath  test  of  drivers  of
 motor  vehicles.

 (vi)  It  has  been  notified  by  the
 Ministry  of  Railways  that  under
 Section  20  of  the  Indian  Railways
 Act,  that  consumption  of  alcoholic
 drinks  is  prohibited  in  all  second
 class  coaches  and  air-conditioned
 chair  cars  of  all  trains  in  the  Indian
 Railways.

 2,  All  State  Governments  had  in-
 dicated  their  willingness  to  accept  the
 2-point  minimum  programme  for  pro-
 hibition  for  implementation  and  by
 and  large  many  of  the  points  are
 either  already  provided  for  in  the
 State  Prohibition  Acts/Excise  Acts
 or  wherever  they  are  not  so  provided,
 special  instructions  have  been  issued
 by  the  concerned  States  to  enforce
 their  implementations.  Some  of  the
 States  however,  have  not  indicated
 the  details  of  implementation  of  the
 programmes.

 (b)  The  Central  Government's
 policy  on  prohibition  is  limited  to  the
 Directive  Principle  of  State  Policy
 enshrined  under  Article  47  of  the
 Constitution.  The  responsibility  for
 execution  of  this  policy  is  vested  iu
 the  State  Governments  vide  entry  8
 of  List  II-State  List  of  the  Seventh
 Schedule  of  the  Constitution.

 (c)  and  (d).  The  Central  Govern-
 ment  has  no  such  information.

 (e)  The  estimated  loss  of  revenue
 of  States  from  the  Excise  duties  from
 aleocholic  drinks  according  to  the
 Budget  Estimates  for  the  year  was
 Rs.  449.3l  crores.  The  Central  Gov-
 ernment  does  not  have  any  excise
 duties  on  alcoholic  drinks.
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 ware  प्लेस,  नई  दिल्‍ली में में  दुकानों  के

 i7,  श्री  रामलाल  राही  :  कया
 निर्माण  और  काबास  तथा  पति  झोर

 पुनर्वास  मंत्री  यह  बताने
 की  कृपा  करेंगे  किः

 (क)  क्‍या  कनाट  प्लेस,  नई  दिल्‍ली
 में  बनाई  गई  310  दुकानें  टेंडर
 आमंत्रित  करके  झावंटित  किए  जाने
 का  प्रस्ताव  हैं  ;

 (ख)  क्‍या  कुछ  दुकानें  हरिजनों  के  लिए
 झारक्षित  की  गई  हैं;  श्र  यदि  हां,
 तो  उन  की  प्रतिशतता  क्‍या  है  ;

 (ग)  क्‍या  समाचार  पत्रों  में  दिए  गए
 विज्ञापनों  में  नई  दिल्‍ली  नगरपालिका  द्वारा
 श्रारक्षण  के  बारे  में  ब्यौरा  नहीं  दिया  गया
 था  ;  और

 (घ)  यदि  हां,  तो  उस  के  क्या  कारण

 हैं  ?

 निर्माण  और  प्रायास  तथा  पूर्ति  और

 पुनर्वास  =  संत्रो  (श्री  सिकन्‍्दर  बख्त):

 (क)  जी,  नहीं  ।

 (ख)  जी,  नहीं  t

 (ग)  ऐसे  कोई  ब्योरे  नहीं  दिये  गए  थे  ।

 (घ)  यह  निर्णय  किया  गया  है  कि
 ये  दुकानें  उन  अस्थायी  स्टाल-धारियों  को

 झावंटित  की  जाएं  जो  काफी  समय  से

 कनाट  प्लेस  क्षेत्र  में  स्टाल  चला  रहे

 ह्  t
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 Time  Capsule

 18.  SHRI  SAMAR  GUHA:

 SHRI  HARI  VISHNU
 KAMATH:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE.

 _be  pleased  to  state:

 (a)  whether  the  Time  Capsule  hag
 been  dug  out  as  promised  by  the
 Minister  of  Education  on  the  floor  of
 the  House;

 (b)  if  so,  the  text  of  its  contents,
 and

 (c)  if  not,  the  reasons  for  delay  in
 digging  out  the  Time  Capsule?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  Time  Capsule  has  not
 yet  been  recovered.

 (b)  Does  not  arise.

 (c)  The  Capsule  is  stated  to  be
 buried  at  a  depth  of  40  ft.  Ia  view
 of  heavy  rainfall  and  high  water  table
 in  and  around  Delhi  the  digging  opera-
 tion  could  not  be  scheduled  earlier
 than  the  latter  half  of  November  1977.

 Registration  for  D.  D.  A.  Flats.

 19.  SHRI  M.  RAM  GOPAL  RERDY:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  how  many  persons  have  register-
 ed  themselves  for  allotment  of  flats
 with  DDA  under  the  LIG,  MIG  and
 Janata  Schemes  upto  ist  October,
 ‘1977;

 (b)  has  the  DDA  formulated  any
 time-bound  programme  to  provide
 them  with  the  houses;  and

 (९)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  64855  persons  have
 been  reported  by  the  DDA  as  having
 Tegistered  themselves  for  allotment
 of  flats  with  them  under  L.IG.,
 M.IG.,  Janta/CSP  schemes  upto  Ist
 October,  1977.

 (b)  and  (०),  26l4  persons  have  so
 far  been  allotteq  flats  of  different
 categories.  14,423  persons  have  with-
 drawn  their  registration  deposits.
 28,818  applications  are  awaiting  dis-
 posal.

 At  present  about  600  flats  are  ready
 for  allotment,  while  2820  houses  are
 at  advance  stage  of  construction.  A
 phased  programme  of  construction  will
 be  drawn  up  depending  upon  the
 availability  of  funds.

 Draining  out  water  from  water  logg-
 ed  area  near  Farakka  Feeder  Canal

 20.  SHRI  SASANKASEKHAR  SAN-
 YAL:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pieased
 to  state:

 (a)  what  steps  have  been  taken  for
 draining  out  water  from  the  vast
 water  logged  area  near  and  arourd
 Farakka  feeder  canal  after  the  Hon’-
 ble  Minister  in  his  reply  to  the  dis-
 cussion  on  Budget  demand  during  the
 last  Budget  gave  assurances  in  this
 behalf;

 (b)  whether  nothing  has  been  done
 yet  in  this  behalf;  and

 (ec)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  to  (c).  Regarding
 the  problem  of  inundation  of  areas
 near  and  around  Farakka  Feeder,  the
 Minister  had  stated  that  the  problem
 had  been  discussed  with  the  West
 Bengal  Government  and  that  a  Techni-
 cal  Committee  comprising  experts
 from  the  Cenfre  as  well  as  fron:  West
 Bengal  had  been  set  up  in  December,
 1976,  for  studying  the  proposals  pre-
 2324  L.S.—4.
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 pared  by  the  State  Government  in
 this  regard.  In  view  of  the  urgency
 of  the  matter,  the  Committee  has  since
 made  ertain  recommendations  in
 advance  of  submission  of  their  final
 report  and  based  on  these,  the  Farakka
 Barrage  authorities  have  been  request-
 ed  to  formulate  detailed  scheme  and
 estimates.

 Sick  Sugar  Mills  in  U-P.

 21.  SHRI  BASHIR  AHMAD:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  he  pleased  to  state:

 (a)  whether  the  Government  have
 fixed  prices  of  sugarcane  under  Su-
 garcane  (Control)  Order,  966  and  the
 State  of  Uttar  Pradesh  is  not  imple-
 menting  and  had  compelled  the  Mill
 owners  to  pay  higher  prices  than
 fixed  by  Central  Government  with  the
 result  that  80  per  cent  of  the  sugar
 mills  jin  U.P.  have  become  sick;

 (b)  whether  the  policy  of  fixation
 of  Levy  sugar  prices  has  resulted  in
 giving  impetus  to  big  sugar  factories
 and  the  smaller  factories  who  could
 not  compete  have  become  sick  on
 account  of  zonal  groupings;

 (c)  if  so,  what  steps  Government
 propose  to  rationalise  and  protect
 small  factories;  and

 (d)  whether  the  recommendations
 of  B.I.C.P.  (Bureau  of  Industrial  Costs
 and  Prices)  have  not  been  implemen-
 ted  with  the  result  that  smaller  fac-
 tories  have  been  put  to  heavy  losses?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  The  Government
 have  fixed  prices  of  sugarcane  for  the
 State  of  Uttar  Pradesh  under  the
 Sugarcane  (Control)  Order,  966
 based  on  minimum  notified  cane  price
 of  Rs.  8.50  linked  to  qa  recovery  of
 8.5  per  cent.  This  is  the  minimum  or
 floor  price  and  over  this  additional
 price  is  also  to  be  paid  under  the
 Sugarcane  (Control)  Order,  4966  on
 the  basis  of  Bhargava  Comnuizsion’s
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 Report  of  sharing  50  per  cent  of  exccss
 realisations  on  the  free  sale  sugar  by
 the  mills  over  a  notified  levy  price.
 The  actual  cane  price  paid  by  the
 mills  in  1976-77  was  Rs.  3.25  per
 quintal  in  Central  and  Western  UP.
 and  Rs.  2.25  per  quintal  in  Eastern
 U.P.  There  is  no  evidence  with  the
 Government  to  the  effect  that  80  per
 cent  of  the  sugar  mills  in  U.P.  have
 become  sick  in  consequence  of  this.

 (b)  The  zonal  grouping  as  a  basis
 of  fixing  levy  sugar  prices  has  been
 adopted  so  far  in  the  light  of  the  re-
 commendations  of  the  successive
 Tariff  Commissions  which  had  report-
 ed  on  this  question.  It  is  inevitable
 that  in  any  system  of  averging,  there
 will  be  units  whose  costs  will  be  above
 that  of  the  average  struck.  This  will
 be  true  irrespective  of  the  size  of  the
 factory  and  depending  on  various
 other  factors,  including  managerial
 efficiency,  which  govern  their  total
 cost.  Zonal  groupings  may  pot,  there-
 fore,  be  alone  held  responsible  for
 sickness  among  units  which  may  be
 due  to  diverse  reasons.

 (c)  Factories  which  are  below
 economic  size  are  encouraged  to  ex-
 pand  and  Government  has  offered  in-
 centives  and  assistance  to  those  who
 undertake  expansion  and  moderniza-
 tion.  The  incentives  are  in  the  form
 of  higher  free  sale  quota,  rebate  in
 excise  duty  on  free  sale  sugar  for
 licensed  expansions  and  concessional
 finance  for  modernisation  and  reha-
 bilitation.

 (da)  In  arriving  at  this  decision,  the
 Cabinet  has  considered  all  relevant
 factors  in  fair  fixation  of  levy  price.

 फेन्द्रीय  सरकार  के  सन्त्रियों  और
 सचिवों  के  लिए  झावास

 22.  श्री  हुकम  चन्द  कछुवाय  :  कपा
 निर्माण  झोर  ध्रावास  तथा  पति  झोर

 पुनर्वाप्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क )  क्‍या  केन्द्रीय  सरकार  के  मंत्रियों
 शौर  सचियों  के  लिये  रिहायशी  आवास  के
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 निर्माण  को  कोई  योजना  सरकार  के
 विचाराधीन  है;  और

 (छ)  यदि  हां,  तो  तत्सम्बन्धी
 ब्यौरा  क्‍या  है  ?

 निर्माण  और  ग्रावास  तया  पूति  और
 ओर  पुनर्वास  मंत्री  श्री  लिकन्दर  बख्त)  :

 (क)  जी  हां  ।

 (ख)  जहां  तक  मंत्रियों  के  बंगलों  का
 संबंध  है  ,  मौजूदा  प्रस्ताव  के  अनुसार
 इन  बंगलों  के  मुख्य  भवन  का  कुर्सी  क्षेत्रफल
 3000  वर्ग  फुट  होगा  और  इसमें  कार्या-
 लय  का  भाग  शामिल  नहीं  होगा
 जिसका.  क्षेत्रफल  लगभग  635  बर्ग

 फुट  होगा  तथा  उन  में  सर्विोन्ट  क्वार्टर
 आदि  भी  होंगे  ।

 जहां  तक  सचिवों  के  लिये  मकान  बनाने
 का  संबंध  है,  उन  के  ब्यौरे  अभी  तक
 तैयार  नहीं  किए  गए  हैं।

 Garland  Irrigation  Scheme

 23.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  t6  state:

 (a)  whether  any  progress  has  been
 made  in  examining  the  economic  and
 technical  feasibility  of  the  Rs.  15,000
 crore  irrigation  programme  known  as
 “Garland  irrigation  scheme”;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  Shri
 Dastur’s  plan  estimated  to  cost  about
 Rs.  15,000  crores  envisages  construc-
 tion  of  2300  mile  Jong,  000  feet  wide
 and  30  feet  deep  Himalayan  Canal
 extending  from  Sutlej  to  Cherrapunji
 at  a  uniform  levé!  of  3000  fe2t  above
 mean  sea  level  and  5,500  mile  long
 Southern  and  Central  Garland  Canal
 encircling  pennisular  India  at  a  uni-
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 form  level  of  500  feet  above  mean
 sea  level.

 The  two  canals  are  proposed  to  be
 linked  by  0  pipes  of  2  feet  diameter
 for  diversion  of  water  collected  from
 Himalayan  streams  to  the  Garland
 Canal  iI  also  provides  for  construc-
 tion  of  300  reservoirs  of  about  0.5
 million  acre  feet  storage  each  along
 the  Himalayan  Canal,  600  storages  of
 the  same  capacity  along  the  Garland
 Canal,  a  storage  of  300  million  acre
 feet  near  Nagaur  jn  Rajasthan  with
 the  construction  of  300  feet  high  dam
 ever  an  area  of  40  sq.  miles  and  a
 storage  of  00  million  acre  feet  on  the
 Sone.

 The  above  proposals  are  ut  present
 under  examination  in  the  Department
 of  Irrigation  in  consultation  with  the
 Centre  Water  Commission,

 Agreement  between  Tamil  ‘Nadg  and
 Karnataka  on  Cauvery

 24.  SHRI  K.  MALLANNA:

 SHRI  M.  KALYANASUNDA-
 RAM:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  jt  is  a  fact  that  the
 Prime  Ministery  during  his  visit  to
 Madras  expressed  a  hope  that  an  ac-
 cord  would  be  reacheg  between  Tamil
 Nadu  and  Karnataka  on  the  Cauvery
 Water  Issue;  and

 (9)  if  so,  what  efforts  have  been
 made  by  the  Union  Government  to
 bring  qbout  an  early  agreement  bet-
 ween  the  two  States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Yes,  Sir.

 (b)  An  understanding  amongst  the
 concerned  States,  namely,  Karnataka,
 Kerala  and  Tamil  Nadu  with  regard
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 to  the  use  and  development  of
 Cauvery  watérs  was  reached  at  the
 inter-State  meeting  held  by  the  Union
 Minister  of  Agriculture  ‘nd  Irrigation
 in  August,  1976.  It  was  then  agreed
 that  the  various  issues  relating  to  the
 manner  of  sharing  of  Cauvery  waters
 in  lean  and  good  years  would  be
 worked  out  by  a  Committee  of  techni-
 cal  representatives  of  the  Centre  and
 State  Governments.  It  was  also
 agreed  to  constitute  the  Cauvery
 Valley  Authority  and  that  the  func-
 tions  and  rules  of  procedures  of  such
 an  Authority  be  drawn  up  by  4
 Committee  of  Secretaries  of  the  three
 States.

 Two  Committees  were,  accordingly,
 set  up.  A  number  of  meetings  heve
 been  held  by  these  Committezs  during
 which  the  Sfafe  representatives  ex-
 pressed  divergent  views  on  certain
 issues.

 A  ministerial  level  meeting  :s  now
 proposed  fo  be  held  in  the  near  future
 to  settle  the  outstanding  differences.

 House  building  advance  to  Govern-
 ment  employees  for  purchase  of  built

 up  fiats

 25.  SHRI  0,  6.  GAWAIT:

 SHRI  KACHARULAL  HEMRAJ
 JAIN:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Ministry  has  asked  the  heads  of  all
 Ministries|offices  of  the  Government
 of  India  to  sanction  themselves  the
 House  Building  Advance  to  their  em-
 ployeeg  in  respect  of  built  up  flats;

 (b)  if  so,  to  what  extent  this  has
 reduced  the  burden  of  the  Ministry  of
 Works  ang  Housing;

 (c)  whether  there  is  any  proposal
 to  give  authority  to  the  heads  of  vari-
 ous  Ministries  and  othe,  Departments
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 of  the  Government  to  sanction  house
 building  advance  to  their  employees
 when  the  advance  is  taken  for  con-
 structing  a  house  on  an  approved  plot
 of  land;  and

 (d)  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  (SHRI  RAM  KINKAR):
 (a):  Yes,  Sir.

 (b)  About  0  to  l2  per  cent.

 (c)  Yes,  Sir.

 (d)  Detailed  particulars  are  yet  to
 be  worked  out.

 Sea-erosion  in  Kerala

 26.  SHRI  N.  SREEKANTAN  NAIR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  assessment  of  the  Central
 Government  Study  on  the  sea-erosion
 in  Kerala  last  time;  ang

 (b)  what  assistance  is  proposed  to
 be  given  to  the  Kerala  Government
 to  stop  this  natural  calamity?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  The  Union  Minis-
 ter  of  Agriculture  and  _  Irrigation,
 accompanied  by  senior  technical
 officers  from  the  Centre,  had  visited
 the  areas  affected  by  sea  erosion  in
 Kerala  from  lith  to  l4th  August,
 3977,  The  Minister  had  suggested  that
 the  State  should  concentrate  on  more
 vulnerable  sections  of  the  sea  coast
 affected  by  sea  erosion  in  the  first
 instance  and  also  build  up  organisa-
 tional  capacity  in  order  to  utilise
 budget  provision  of  the  current  year
 and  for  stepping  up  the  pace  of  ex-
 ecution  of  anti-sea  erosion  works.  The
 State  was  also  advised  to  avail  of  the
 additional  assistance  of  wheat  and
 milo  under  the  Rural  Employment
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 Scheme  which  could  be  utilised  for
 payment  of  part  of  the  wages  on
 protection  works  in  rural  areas.

 (b)  Anti-sea  erosion  works  ure  in-
 cluded  under  the  fiood  contro]  sector
 which  forms  part  of  the  State  Plan.
 As  such  the  planning  and  implementa-
 tion  of  these  measures  are  the  respon-
 Sibility  of  the  State:  Governments.
 The  Centre  provides  block  loans  and
 grants  to  the  State  Governmerts  for
 the  Plan  schémes  and  State  Govern-
 ments  can  make  the  allotment  to
 various  sectors  according  to  priorities.
 However,  taking  into  account  the  need
 for  speedy  implementation  of  anti-sea
 erosion  measures  in  the  Stata,  the
 Centre  has  provided  snecial  loan
 assistance  to  thé  State  Government  for
 accelerating  the  approved  anti-sea
 erosion  schemes  included  in  the  State
 Plan.  The  amount  made  _  available
 during  the  first  three  years  of  the
 Fifth  Plan  has  been  Rs,  3.75  crores.
 During  the  current  year,  an  amount
 of  Rs.  3  crore  has  been  releaseq  so
 far  for  this  purpose.

 Award  by  tribunal  on  Narmada
 Waterg  Dispute

 27.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No.  996  on  20th  June,  1977
 regarding  Narmada  weters  and  state:

 (a)  whether  any  progress  has  been
 Made  in  the  matters  of  giving  award
 by  the  Tribunal  on  Narmada  waters
 Dispute  between  the  State  of  Guja-
 rat,  Madhya  Pradesh,  Maharashtra
 ang  Rajasthan;

 (b)  if  so,  facts  thereof;  and

 (०)  whether  Government  have  as«-
 ed  the  Tribunal  to  expedite  the
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):

 (a)  and  (b).  Yes,  Sir.  Gujarat
 have  completed  their  further  argu-
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 ments  of  the  case.  Arguments  by
 Madhya  Pradesh  on  the  whole  case,
 which  are  in  progress,  are  likely  to
 completed  shortly.  Thereafter  Mahe-
 rashtra,  Rajasthan  and  Gujarat  will
 address  the  ‘Tribunal  on  the  whole
 case  in  that  order.

 (c)  No,  Sir.  Every  effort,  is  how-
 ever,  being  made  by  the  Narmada
 Water  Disputes  Tribunal  to  complete
 its  work  as  expeditiously  as  possible.

 ५
 Slackness  in  house  puilding  activity

 in  Delhi

 28.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 house  building  activity  has  come  to
 a  stdnd  still  due  to  delay  in  Govern-
 ment’s  decision  to  amend  the  Urban
 Land  (Ceiling  and  Regulation)  Act
 ‘1976,  if  so,  when  a  decision  is  expec-
 ted;  \

 (b)  whether  a  large  number  of  ap-
 plications  afe  pending  with  the  com-
 petent  authority  of  Delhi  under  the
 above  mentioned  Act  for  exemption
 of  plots  of  residential  land  overlap-
 ping  the  ceiling  limit  under  Section  20;
 and

 (c)  if  so,  when  a  decision  on  those
 applications  js  likely  to  be  taken?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  House  building  acti-
 vity  has  been  affected  adversely  since
 the  enforcement  of  the  Urban  Land
 (Ceiling  and  Regulation)  Act,  1976.
 Measures  for  reviving  building  acti-
 vity  are  under  consideration.
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 (b)  and  (c).  Section  20  of  the
 Urban  Land  (Ceiling  and  Regula-
 tion)  Act,  976  empowers  the  State
 Governments  to  grant  exemptions  to
 persons  holding  land  in  excess  of  the
 ceiling  limit  either  in  public  interest
 or  on  grounds  of  hardship.  90
 applications  are  pending  with  the
 Delhi  Administration  for  grant  of
 exemption  under  section  20  in  respect
 of  residential  plots.  The  grant  of
 exemption  in  respect  of  plots  situated
 in  approved  developed  and  substan-
 tially  built  up  colonies  is  under
 consideration.

 Pending  land  ceiling  cases

 29.  SHRI  5.  G.  MURUGAIYAN:
 SHR]  K.  A.  RAJAN:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  he  has  written  letters
 to  all  the  Chief  Ministers  stressing
 the  need  for  initiating  an  urgent  drive
 for  disposing  all  pending  land  ceiling
 cases;  and

 (b)  if  80,  the  State  Government's
 response  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir.

 (b)  The  State  Governments  were
 urged  to  accelerate  the  disposal  of
 cases  under  the  ceiling  laws,  assum-
 ing  possession  of  surplus  land  and
 distributing  this  land  to  eligible  allot-
 tees.  So  far  replies  have  been  re-
 ceived  from  the  State  Governments
 of  Assam,  Andhra  Pradesh,  Bihar,
 Himalchal  Pradesh,  Karanataka,
 Madhya  Pradesh,  Rajasthan,  Tamil
 Nadu,  Uttar  Pradesh,  West  Bengal
 and  the  Union  Territory  of  Delhi.
 It  appears  from  these  replies  that
 the  State  Governments  are  taking
 necessary  action  to  expedite  the  pace
 of  disposal  of  cases  and  distribution
 of  ceiling  surplug  lands.
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 सूखे  से  हुई  हानि

 30.  श्री  उग्रसेन  :  क्‍या  क्षि  और
 खियाई  मंत्री  यह  बताने  की  कृपा  करेंग
 कि:

 (क)  हरियाणा,  पंजाब,  राजस्थान,
 मध्य  प्रदेश,  उत्तर  प्रदेश  और  बिहार  में  हाल
 में  सूखे  से  खरीफ  की  फसलों को  कितनी
 क्षति  हुई  है;  और

 (ख)  सरकार  ने  क्‍या  उपचारात्मक

 कार्यवाही  की  है  ?

 कृषि  और  सिचाई  संत्रालय  में  राज्य
 संत्री  (श्री  भान्‌  प्रताप  सिंह  ):  (क)  इस
 वर्ष  श्भी  तक  केवल  .उत्तर  प्रदेश  तथा
 राजस्थान  की  सरकारों  ने  सूखे  की  स्थिति
 की  सूचना  दी  है।  उत्तर  प्रदेश  सरकार
 ने  सूचना  दी  है  कि  सूखे  की  स्थितियों  से
 28,868  गांव  तथा  36.47  लाख  एकड़
 बोया  गया  क्षेत्र  एवं  79.20  करोड़  रु०
 के  मूल्य  की.फसलें  प्रभावित  हुई  हैं।  राज-
 स्थान  सरकार  अभी  क्षति  की  मात्रा  का

 अनुमान  लगा  रही है ।

 (६ 5  उपलब्ध  सूचना  के  अनुसार,
 उत्तर  प्रदेश  सरकार  ने  राहत  सम्बन्धी  कार्य
 के  लिए  सूखे  से  प्रभावित  जिलों  को  अभी  तक
 2.04  लाख  रु०  की  धनराशि  झावंटित

 की  है।  इसके  अलावा,  बस्ती,  गोरखपुर,
 देवरिया  शोर  झाजमगढ़  जलों  में  शुरू  किश
 जाने  वाले  परीक्षण  सम्बन्धी  निर्माण  कार्यों
 के  लिए  22  लाख  ०  की  घनराशि  झावंटित
 की  गई  है  7  जहां  50  प्रतिशल  या  इससे
 भ्रधिक  क्षति  हुई  है,  वहां  राज्य  सरकार
 ने  कृषि  सम्बन्धी  समस्त  देय  धनराशि  की

 वसूली  स्थगित  कर  दी  है।  राज्य  सरकार
 ने  एक  एकड़  तक  की  जोत  वाले  उन  छोटे
 किसानों  में  रवी  की  बुवाई  के  लिए  गेहूं
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 के  बीज  तथा  उवंरक  का  भी  मुफ्त  वितरण
 करने  का  निर्णय  किया  है,  जिनकी  फसल
 को  50  प्रतिशत  झथवा  इससे  अधिक  क्षति

 पहुंची  है  अन्य  किसानों  में,  जिनके
 पास  एक  एकड़  से  भ्रधिक  की  जोत  है,  तकाबी
 वितरित  की  जाएगी  1  केन्द्रीय.  सरकार,
 उत्तर  प्रदेश  सरकार  को  योजना  के  लिए
 अम्म  सहायता  मंजूर  करने  के  बारे  में  भी
 विचार  कर  रही  है,  जिसमें  सुखे  &  प्रभावित
 क्षेत्रों  मे ंछोटे  और  सीमंत  किसानों  को  मुफ्त
 या  रियायती  दर  पर  बीजों  तथा  उर्वेरकों  की
 सप्लाई  की  व्यवस्था  भी  शामिल  होगी  ।

 मुफ्त  राहत  के  रूप  में  गेहूं  प्रदान  करने  का
 प्रश्श  भी  विचाराधीन  है  !

 Accord  on  Construction  of  Thein  Dam

 3l.  DR.  BALDEV  PRAKASH:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  any  accord  has  been
 reached  between  the  partner  states
 on  the  construction  of  Thein  Dam,
 in  the  inter-State  meeting  held  for
 this  purpose  recently;

 Cb)  if  so,  the  details  of  the  accord; f
 (c)  whether  the  work  is  going  to

 be  started  on  the  Dam  in  the  near
 future  ang  the  agency  under  which
 work  will  be  done;  and

 (d)  the  approximate  date  by  which
 the  work  will  be  finished?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  to  (c).  In
 the  meeting  held  on  8rd  October,
 i977,  by  the  Prime  Minister  with  the
 Chief  Ministers  of  the  concerned
 States  it  hes  been  decided  that  the
 construction  work  of  the  Thein  Dam
 should  start  immediately.  Whereas
 the  three  State,  of  Punjab,  Jammu
 and  Kashmir  and  Himachal  Pradesh
 have  come  to  an  understanding  re-
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 garding  sharing  of  power  from  Thein
 Dam,  the  Government  of  India  would
 consider  the  claims  of  Rajasthan  and
 Haryana  in  this  regard.  The  Project
 is  to  be  implemented  by  the  Punjab
 Government.  An  inter-State  control
 board  will  take  policy  decisions  and
 will  give  directions  to  the  Punjab
 Government  during  the  construction
 stage  as  well  as  during  operation.
 This  control  board  will  have  the
 Union  Minister  of  Agriculture  and
 Irrigation  as  Chairman,  the  Union
 Minister  of  Energy  as  Vice-Chairman
 and  the  Chief  Ministers  and  Minis-
 ters  of  Irrigation  and  Power  of  the
 concerned  States  as  Members.

 (व)  As  intimated  by  the  Project
 authorities  (Punjab)  the  Project  is
 likely  to  be  completed  in  1985-86.

 Construction  of  Barsati  ip  Pitampura
 Residential  Scheme,  Dethi

 32.  SHRI  KACHARULAL  HEMRAJ
 JAIN:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  Barsati  is  now  allow-
 ed  on  the  roof  of  buildings  to  be  con-
 structed  on  84  Sq.  meters  of  plots  of
 lang  in  Pitampura  Residential  Sche-
 me,  Delhi;

 (b)  whether  in  the  cases  where
 construction  of  Barsati  had  been
 deliberately  deleted  by  the  DDA  in
 the  plans  submitted  to  it,  Barsati
 will  now  be  allowed  to  be  construct-
 ed  by  persons,  who  had  represented
 about  this  to  the  DDA;  and

 (c)  if  not,  reasons  therefor  and  the
 action  proposed  to  be  taken  against
 those  officers  who  are  responsible  for
 violating  the  decision  in  this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  and  (c),  Does  not  arise.
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 Assault  on  a  Gandhian  worker

 33.  SHRI  HITENDRA  DESAI:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  one
 Shri  N.  Damodaran  Nayar,  an  old
 Gandhian  worker,  was  assaulted  and
 beaten  by  a  R.S.S.  worker  in  Gan-
 dhi  Smriti  during  Gandhi  Jayanti
 Week  when  Shri  Nayar  was  narrat-
 ing  the  facts  about  Gandhi’s  assassi-
 nation;  and

 (b)  if  so,  what  steps  have  the  Gov-
 ernment  taken  in  this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  on  9th  October,  1977,
 a  visitor  to  the  Gandhi  Smriti,  who
 is  reported  to  be  an  RSS.  worker, Protested  and  exchanged  hot  words
 with  the  guide,  Shri  Damodaran
 Nayar,  when  the  latter  described  the
 assassing  of  Mahatma  Gandhi  as
 Nathuram  Godse,  an  R.S.S.  worker. This  was  followed  by  a  scuffle  in
 which  both  sides  sustained  minor bruises.

 (b)  Police  took  the  statement  of
 both  sides;  but  as  the  case  was  non-
 cognisable,  it  did  not  launch  any
 Prosecution.  However,  to  maintain
 peace,  a  police  constable  wag  posted there.

 Memorandum  from  West  Bengal  on
 Floods

 34.  SHRI  C.  R.  MAHATA:  Will the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  West  Bengal  submitted a  detailed  memorandum  on  the  da-
 mages  caused  by  the  recent  flood  in the  State  and  suggested  certain  re-
 medial  measures;



 79  Written  Answers

 (b)  if  so,  the  essential  features  of
 the  memorandum  and  action  taken
 thereon;  and

 (c)  whether  it  is  also  a  fact  that
 the  West  Bengal  Government  request-
 ed  the  Centred  to  offer  financial  assis-
 tances  for  the  execution  of  certain
 projects  necessary  for  the  prevention
 of  recurrence  of  flood?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir.

 (b)  The  State  Government  asked
 for  Central  assistance  to  provide
 gratuitous  and  other  relief  to  the
 affected  population  ang  for  normal
 repairs/restoration  necessitated  by
 the  floods.  The  Central  Government
 deputed  a  Central  Team  to  make  an
 on-the-spot  study  of  the  flood  situa-
 tion  and  to  assess  the  needs  of  the
 State  for  advance  Plan  assistance.
 Based  on  the  recommendation  of  the
 Central  Team,  Government  have  sanc-
 tioned  advance  Plan  assistance  of
 Rs.  44]  lakhs  to  the  State  Government.:
 In  addition,  Government  have  accept-
 ed  the  recommendation  of  the  Central
 Team  to  provide  56,000  tonnes  of
 wheat  for  distribution  as  gratuitous
 relief  in  the  water-logged  areas  and
 27,900  tonnes  of  wheat  for  generation
 of  additiona)  employment  opportuni-
 ties  in  the  rural  areas  on  the  main-
 tenance  of  public  works  by  the
 utilisation  of  foodgrain  stocks.

 (c)  ¥es,  Sir.

 Report  of  Industrial  Bureau  of  cost
 and  prices  re:  losses  by  new  Sugar

 Factories

 35.  SHRI.  K.  SURYANARAYANA:
 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  the  report  of  the  Industrial
 Bureau  of  Cost  and  Prices  suggesting
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 measures  to  overcome  heavy  losses
 being  incurred  by  new  sugar  fact-
 ories  constructed  from  ‘1973-74  on-
 wards;  and

 (b)if  so,  the  details  of  recommen-
 dations  made  by  the  Bureau  and  ac-
 tion  taken  by  Government  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  Govern-
 ment  received  the  report  of  the
 Bureau  of  Industrial  Cost  and  Prices
 on  the  sugar  industry  in  November,
 1976.  The  report  deals  with  levy
 sugar  pricing  policy  and  the  criteria
 for  declaring  a  Mill  as  sick.  The  re.
 port  deals  with  sickness  in  general  in
 the  sugar  industry  without  specific  cze-
 ference  to  year  of  construction.

 (b)  The  two  main  recommendations
 made  by  the  Bureau  are  (i)  caicula-
 tion  of  levy  price  on  the  basis  of  the
 minimum  notified  price  and  (ii)  group-
 ing  of  sugar  factories  into  price  zones
 on  the  basis  of  their  performance
 characteristics  in  place  of  the  current
 geographical  zoning.  The  report  nas
 also  made  recommendations  regaraing
 relief  to  sick  units,  prevention  of
 diversion  of  sugarcane  to  its  less
 efficient  use  in  the  manufacture  of
 Gur  or  Khandsari,  sharing  excess  re-
 alisations  on  the  sale  of  non-levy
 sugar  with  the  sugarcane  grower  ete

 Government  have  accepted  the  re-
 commendations  relating  to  levy  sugar
 prices  being  based  on  the  minimum
 notified  price,  but  have  decided  that
 each  factory  should  be  individuaily
 considered  for  the  purpose  of  fixing
 the  price  of  levy  sugar.

 Reservation  for  Handicapped  students
 im  Universities

 36.  SHRI  C.  K.  JAFFER  SHARIEF:
 of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:
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 {a)  whether  there  is  any  pro-
 posal  under  the  consideration  of  Gov-
 ernment  to  reserve  certain  seats  for
 the  handicapped  students  in  the  Uni-
 versities;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATA.-
 KI):  (a)  and  (b).  Government  of  In-
 dia  have  commended  to  the  Univer-
 sities  a  proposal  for  reserving  3  per
 cent  of  seats  for  physically  handi-
 capped  students  in  the  various  univer-
 sity  courses.

 In  so  far  as  the  universities  are
 autonomous  institutions  they  are  re-
 quired  to  take  appropriate  decision
 within  the  framework  of  their  own
 statutes.

 According  to  information  received
 so  far.  fourteen  universities  have  de-
 cided  to  introduce  3  per  cent  reserva-
 ‘tion  for  the  physically  handicapped.

 Steps  by  U.G.C.  on  Examination  re-
 forms,  Faculty  Improvement  and  pro-

 ’  motion  of  Research

 37.  SHRI  K.  RAMAMURTHY:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  the  steps  that  were  initiated  in
 “1976-77  by  the  University  Grants
 Commission  in‘  the  field  of  examina-
 tion  reforms,  faculty  improvement
 and  the  promotion  of  research;  and

 (b)  the  results  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  According  to  the
 information  furnished  by  the  Univer-
 sity  Grants  Commission,  the  position
 relating  to  the  measures  taken  during
 976.77  in  the  fields  of  examination
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 reforms,  faculty  improvement  and
 promotion  of  research  is  as  follows:—

 (a)  Examination  Reforms
 Financial  assistance  was  provided to  universities  for  workshops  for  ori-

 entation  of  teachers  and  for  some
 core  staff  for  the  establishment  of  ex-
 amination  reform  units  in  selected
 universities.  Follow-up  measures  were
 also  taken  to  ensure  that  the  progress
 made  in  regard  to  the  implementation
 of  examination  reforms  is  maintained.
 By  1976-77,  66  universities  have  intro-
 duced  sessiona]  evaluation  at  different
 levels;  27  universities  are  at  various
 stages  of  development  in  regard  to  the
 scheme  of  question  banks:  about  50
 per  cent  of  the  universities  have  im-
 plemented  the  grading  system,  though
 a  good  deal  of  monitoring  is  required
 in  this  case;  and  33  universities,  be.
 sides  al]  agricultural  universities  have
 adopted  the  semester  system  though
 the  unit  system  is  in  vogue  only  in
 about  0  32  universities,

 (b)  Faculty  Improvement  Programmes
 During  ‘1976-77,  the  Commission  pro-

 vided  financial  assistance  to  univer-
 sities  and  colleges  for  organising  285
 Seminars,  Symposia,  Refresher  Cour-
 ses,  Summer  Institutes,  Workshops,
 etc.  for  the  improvement  of  teachers
 in  affiliated  colleges  Besides,  under
 the  programme  of  Teacher  Fellow-
 ships,  which  is  intended  for  college
 teachers  to  work  for  an  M-Phil.,  M.
 Litt.  or  Ph.D.,  provision  hag  been  made
 for  the  benefit  of  3380  teachers  at  any
 given  time,  during  a  three-year  pe-
 Tiod.  These  fellowships  are  for  a  du-
 ration  of  one  year  or  three  years,  and
 are  awarded  by  the  University  De-
 partments/IITs/CSIR  La>oratories/
 Bhabha  Atomic  Research  Centre/Tata
 Institute  of  Fundamental  Research,
 etc.  In  addition,  the  Commission  has
 directly  awarded  250  similar  feliow-
 ships  to  250  teachers  from  affiliated
 colleges  during  976  and  to  628  in
 1977.

 (c)  Promotion  of  Research

 During  (1976-77,  in  Science  subjects,
 the  Commission  approved  a  total  num-
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 ber  of  282  projects  at  a  total  cost  of
 Rs.  3.05  lakhs.  Six  departmental
 projects  involving  a  total  grant  of  Rs.
 60.00  lakhg  were  also  approved.  The
 total  number  of  minor  research  pro-
 jects  approved  during  ‘1976-77  was  1021,
 at  a  total  cost  of  Rs.  35.20  lakhs.  In
 the  fields  of  Humanities  and  Social
 Sciences,  29  advanced  research  projects
 were  approved  and  a  grant  of  Rs.  6.90
 jakhs  was  committed  in  addition  to  22
 short-term  projects  involving  a  grant
 of  Rs,  5.37  lakhs.  During  1976-77,  the
 Commission  has  invited  three  Uni-
 versity  Departments  for  participation
 in  the  programme  of  Special  Assistance
 to  Departments  in  the  Humanities  and
 Social  Sciences.  During  1976-77,  the
 Commission  also  awarded  i9!  Asso-
 ciateships/Fellowships  for  research
 programmes  in  various  subjects.

 Utilisation  of  surplus  waters  of  Indian
 Rivers

 38.  SHRI  VISAY  KUMAR  MAI
 HOTRA,;

 SHRI  HARGOVIND  VERMA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  quantity  of  waters  of  In-
 dian  rivers  that  goes  waste  in  the
 ocean;  and

 (b)  the  scheme  to  utilize  the  water
 for  agriculture  and  drinking  pur-
 poses?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Out  of  a  total
 estimated  annual  flow  of  1,850,000  M.
 Cu.  M.  (1500,  M.  A.  Ft.)  of  Indian  riverg
 it  is  assessed  that  as  at  present  1,480,
 000  M.  Cum,  (i200  M.  A,  Ft.)  goes  to
 the  sea,

 (b)  Irrigation  and  drinking  water
 supply  are  State  subjects  and  the  res-
 ponsibility  for  planning,  investigation,
 formulation  of  projects  and  their  im-
 plementation  and  operation  and  main-
 tenance  vests  with  the  State  Govern-
 ments  A  large  number  of  schemes
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 have  al  ‘ady  been  taken  up  and  more
 are  being  planned  for  utilisation  of
 these  waters  for  agriculture  and  other
 beneficial  purposes.

 जाति  प्रया  समाप्त  काले  पर  स्कूजों
 में  पाठयक्रम

 39.  श्रो  हुकम  देव  नारायण  थादव  :
 क्या  शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार
 “जाति  प्रथा  का  नाश  क्‍यों  और  कैसे”  सम्बन्धी
 लेखों  को  पाठ्यक्रम  में  शामिल  करने  का  है;
 और

 (ख)  यदि  हां,  तो  इस  दिशा  में  सरकार
 ने  क्‍या  कदम  उठाए  हैं?

 शिक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्री  (डा०  प्रताप  च्चन्द्र  चन्द्र :  (क)
 और  (खि)  राष्ट्रीय  शैक्षिक  अनुसंघान
 तथा  प्रशिक्षण  परिषद्‌  द्वारा  प्रकाशित
 दस  वर्षीय  स्कूल  के  लिए  ढांचा  में  इस  बात
 का  समर्थन  किया  गया  है  कि  लिग,  जात-पात,
 घमं,  भाषा  अ्रथवा  प्रदेश  पर  आधारित  किसी
 भी  किस्म  के  भेदभाव  से  धणा  करनी  चाहिए,
 क्योंकि  यह  आधुनिक  भारत  के  विकास
 के  लिए  अविवेकी,  अ्रस्वभभाविक  एवं  हानि-
 शद  होगा  और  यह  कि  सभी  विषयों  को  ऐसे
 तरीके  से  पढ़ाया  जाना  चाहिए  जिससे  छात्रों
 में  वैज्ञानिक  मानवतावाद  की  भावना  विकसित

 हो  सके  ।  सामाजिक  विज्ञान  पर  राष्ट्रीय
 शैक्षिक  अनुसंधान  तथा  प्रशिक्षण  परिषद्‌
 द्वारा  तैयार  की  गई  पाठ्यपुस्तकें  मानवताबाद,
 धर्मनिरपेक्षता,  समाजवाद  और  प्रजातन्त्र
 के  मूल्यों  एवं  आदर्शों  को  प्रोन्नत  करती

 है।  इन  पुस्तकों  में  छात्रों  में  इस  सूझ-
 ब्‌झे  को  विकसित  करने  का  प्रयास  किया
 गया  है  कि  जाति  प्रथा  समाज  क  विभाजित
 करती  है  श्रौर  इसलिए  सामाजिक  समानता
 लानें  तथा  देश  को  प्रगति  में  दलित  वर्गों

 का तूमे  सहयोग  प्राप्त  करते  के  लिए,  हमें
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 जातोत  भदभाव  छोड़ने  होंगे।  मूलतः

 इस  बुराई  के  उन्मूलन  का  उद्देश्य  केवल  शिक्षा

 द्वारा  ही  प्राप्त  किया  जा  सकता  है.।

 Receipt  of  U.G.C.  Development  Grants
 by  Affiliated  Colleges

 40.  PROF.  SHIBBAN  LAL  SAK-
 SENA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  which  of  the  four  thousand
 and  odd  affiliated  colleges,  eligible
 to  receive  U.G.C.  grants,  have  been
 given  U.G.C,  development  grantg  out
 of  the  total  of  five  lac  rupees  san-
 ctioned  to  them  for  five  years  and
 how  much  each  of  these  colleges  had
 received  till  30th  September,  4977  in
 the  present  Five  Year  Plan;

 (b)  why  more  money  has  not  been
 disbursed  to  them,  and  what  difficul-
 ties  stood  in  the  way  of  their  receiv-
 ing  a  greater  proportion  of  the  sanc-
 tioned  grant  so  far;  and

 (c)  what  can  be  qone  to  facilitate
 quicker  receipt  of  grants  by  affiliated
 colleges?

 THE  MINISTHR  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (०).  The  required  infor-
 mation  ig  being  collected  and  will  be
 placed  before  the  Saha.

 भण्डार  क्षमता  के  अनुसार  खासाझ्ों

 को  वसूलो  पर  प्रतिबन्ध

 4i.  ot  वल  राज  सिह:  क्या  कृषि
 शौर  सिलाई  मंत्ती  यह  बताने  की  कृपा  करेंगे
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 (क)  क्‍या  कोई  ८सा  प्रस्ताव  है  कि
 खाद्यान्न  की  उतनी  ही  मात्रा  में  वसूली  की

 जाए  जितने  की  गोदाम  में  रखने  की  व्यवस्था

 है;  और

 (ख)  खरीदने  के  पश्चात्‌  और  उप-
 भोक्ताय़ों  को  सप्लाई  करने  से  पूर्व  किये  जाने
 वाले  कदाचारों,  जैसे  बढ़िया  खाद्यान्न  के
 स्थान  पर  घटिया  खाद्यान्न  रखना,  चोरी
 झौर  मिट्टी  आदि  मिलाने  को  रोकने  के  लिए
 क्या  व्यवस्था  है?

 कृषि  और  सिचाई  मंत्रालय  में  राज्य
 मंत्री  (श्रोभानुप्रतापसिह  ys  (क)  जी

 नहीं  |

 (ख)  लेवी  प्रणाली  के  अधीन  खाद्यात्रों
 की  वसूली  राज्य  सरकार  और  उनके  द्वारा

 विधिवत्‌  नामित  श्रन्य  सरकार  एजेन्सियों
 द्वारा  को  जाती  है।  राज्य  के  अन्दर  वितरण
 का  कार्य  भी  राज्य  सरकारों  द्वारा  किया
 जाता  है  7  भारतीय  खाद्य  निगम  केन्द्रीय

 पूल  के  स्टाक  का  भण्डारण  करने  और  उससे
 खाद्यात्र  देने  से  सम्बन्धित  कार्य  करता  है  ।
 राज्य  सरकारों  और  भारतीय  खाद्य  निगम
 के  पास  गुण  नियन्त्रण  कार्य  करने  शौर
 कदाचारों  पर  नज़र  रखने  के  लिए  पर्याप्त
 स्टाफ  है  t

 Resolutions  passed  at  All  India  Uni-
 versity  Employees  Confederation

 42,  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  EDUCA.
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  hag  been  drawn  to  the  reso-
 lutions  passed  at  the  All  India  Uni-
 versity  Employees  Confederation  at
 the  meeting  of  its  National  Executive
 held  at  Gauhati  on  25th  and  26th
 August,  1977;

 (b)  if  so,  salient  points  of  the  re
 solutions;  and
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 {c)  reaction  of  Government  thereto?

 THE  MINISTER  OF,  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA’  CHUN-
 DER);  (a)  No,  Sir.

 (b)-  and  (c).  Do  not  arise.

 'सिचित  भि  का  राष्ट्रीय  औसत

 43.  श्रो  यमुता  प्रसाद  शास्त्री:

 क्या  कृषि  और  सियाई  मंत्री  यह  बताने  को

 कपा  करेंगे  कि  :

 (क)  क्‍या  देश  के  जिन  जिलों  में  पांच

 अ्रतिशत  से  कम  कृषि  योग्य  भूमि  सिचित

 है  उनमें  सिचित  भूमि  का  क्षेत्र  राष्ट्रीय  झौसत
 तक  बढ़ाने  के  बारे  में  सरकार  की  कोई

 योजना  है;  और

 (ख)  क्‍या  सरकार  का  विचार  978—

 79  में  पांच  प्रतिशत  से  कम  सिंचित  भूमि
 न्बाले  जिलों  में  उन  सिंचाई  योजनाप्रों  को

 प्राथमिकता  देने  का  है  जिनका  सर्वेक्षण

 हो  चुका  है?

 कृषि  और  सिचाई  मंत्रालय  सें  राज्य

 मंत्री  (  झरोभानु  प्रताप  सिह  ):  (क)
 -शझौर  (ख).  सिचाई  राज्य  विषय  है  शौर

 सिचाई  परियोजनाझों  का  आयोजन  झौर

 क्रियान्वयन  राज्य  सरकारों  द्वारा  किया  जाता

 है  ।  लेकिन  राज्य  सरकारों  से  अनुरोध
 किया  गया  है  कि  वे  अप्रैल,  i978  से  शुरू

 होने  वाली  पंचवर्षीय  मध्यावधिक  योजना

 के  दौरान  राज्य  में  जनजाति  क्षोत्नों  भोर

 सुखा-प्रवण  क्षेत्रों  में  नई  स्कीमें  शुरू  करने  को

 झोर  राज्य  में  क्षेत्रीय  मस  जुलन  को  दूर  करने

 को  प्राभमिकता  दें  ।  झाशा  है  कि  नई
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 परियोजनाएं  उन  जिलों  में  हाथ  में  ली  जाएंगी,

 जहां  सिंचाई  विकास  की  प्रतिशतता  कम

 है  t

 Review  of  Sharing  of  Water  of  Jamuna
 to  provide  adequate  Water  to  Agra

 44.  SHRI  SHAMBHU  NATH  CHA-
 TURVEDI:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  in  view  of  the  very
 Meagre  spills  of  Water  over  the  Taje-
 wala  and  Okhla  headworks  during  the
 lean  months  from  November  to  June,
 the  river  Jamuna  becomes  virtually
 dry  and  cannot  provide  sufficient  water
 to  the  city  of  Agra  even  for  drinking
 and  domestic  purposes,  thereby  caus-
 ing  acute  scarcity,  unsanitary  condi-
 tions  and  outbreaks  of  gastro  jntestinal
 diseases  year  after  year;  and

 (b)  whether  Government  propose
 to  raise  the  existing  arrafigement  for
 the  sharing  of  waters  of  the  Jamuna
 river  between  Haryana,  Delhi  and
 Uttar  Pradesh  with  a  view  to  augment
 the  flow  of  water  in  the  river  to  ensure
 adequate  supplies  for  the  jeeds  of  the
 city  of  Agra?  7

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Practically  all
 the  available  flows  of  the  river  Yamu-
 na  at  Tajewala  and  Okhla_  during
 non-monsoon  months  are  being  used
 for  irrigation  at  present,  leaving  very
 little  water  for  downstream  use.

 (b)  The  Uttar  Pradesh  Government
 has  proposed  construction  of  a  high
 storage  dam  at  Kishau  upstream  of
 Tajewala  for  storing  the  flood  water
 of  the  Yamuna  for  augmenting  its  flow
 during  lean  months  for  irrigation  and
 other  purposes.  The  sharing  of  Ya-
 muna  waters  including  benefits  of
 Kishau  storage  is  under  consideration
 of  the  Centre  in  consultation  with  con-
 cerned  State  Governments.
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 चांदनो  चौक  ,  दिल्‍लो  में  कटरे

 45.  श्री  हर  गोविन्द  बर्मा :  क्‍या
 निर्माण  और  झावास  तथा  फरत  और

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (के)  क्‍या  सरकार  ने  चांदनी  चोक,
 दिल्‍ली  में  कटरों  को  पुनः  प्राइवेट  (निजी
 कटरे)  घोषित  किया  हैं;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण

 हैं  तथा  इससे  सरकार  को  कितनी  हानि
 होगी  ?

 निर्माण  ओर  ध्ावास  तथा  पृति  ौर

 पुनर्वास  मंत्री  (श्री  सिकन्‍दर  बख्त):
 (क)  जी,  हां।

 (ख)  कटरों  को  सार्वजनिक  स्ट्रीट
 घोषित  करने  सम्बन्धी  दिल्‍ली  नगर  निगम  के

 पहले  का  निर्णय  अधिक  लोकप्रिय  नहीं  हुभा
 तथा  उससे  अधिक  मुकदमेंबाजी  शुरू  हो
 गईं  ।  अतः,  निगम  ने  इन  कटरों  को  पुनः
 निजी  कटरे  घोषित  करने  का  निर्णय  किया  ।

 इसके  कारण  सरकार  तथा  निगम  को  कोई

 हानि  नहीं  हुई  ।

 Development  of  Chilka  Lake  in  Orissa

 46.  SHRI  PADMACHARAN  SAM-
 ANTASINHERA:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  there  ts  any  proposal
 for  development  of  Chilka  Lake  in
 Orissa;

 (b)  if  so,  outlines  of  the  proposal;
 and

 (९)  when  the  project  will  commence
 and  what  is  its  estimated  cost?

 BS
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  to  (c).  The
 Government  of  Orissa  have  reported
 that  there  are  proposals  for  develop-
 ment  of  Chilka  Lake  fisheries  and
 Chilka  Lake  brackish  water  fiisheries
 at  a  cost  of  Rs.  2437  crores  and
 Rs,  3.50  crores  respectively.  These
 would  be  taken  up  as  soon  as  approv-
 ed.

 Charging  of  exorbitant  rent  by  house:
 oWners  in  trans-Yamuna  Areas

 47.  SHRI  SHIV  SAMPATI  RAM:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  has  been  brought  to
 the  notice  of  the  Government  that  the
 landlords  owning  houses  in  trans-  Ya-
 muna  areas  like  Shahdara.  Krishan
 Nagar  etc,  charge  exorbitant  rents
 from  their  tenants  and  do  not  even
 give  rent  receipts;  and

 (b)  whether  Government  propose
 to  ask  the  Delhi  Administration  to
 conduct  a  survey  in  this  regard  and
 stop  this  irregularity  of  the  land-lords
 of  Shahdara,  Krishan  Nagar  etc.?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  RAM  KIN-
 KAR);  (a)  No,  Sir.

 (b)  No,  Sir.  The  aggrieved  tenants
 can  seek  legal  remedies  under  the
 law.

 News  Item  entitled  ‘Janakpuri  Fiats
 Badly  Designed’

 48.  SHRI  RAMANAND-  TIWARY:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  towards  the  news  item  entitled
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 Janakpuri  Flats  badly  designed’  pub-
 lisheg  in  the  ‘National  Herald’  dated
 22nd  September,  1977;

 (b)  if  so,  whether  responsibility  is

 being  fixed  for  the  use  of  poor  raw
 material  in  the  flats;  and

 (c)  action  taken  to  redress  the  gri-
 evances  of  the  allottees  of  these  flats?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c)..  Information  is
 being  collected.

 Bufferstock  Foodgrains

 49.  SHRI  5.  R.  DAMANT:
 SHRI  C.  K.  CHANDRAPPAN:
 SHRI  BRIJ  RAJ  SINGH:

 SHRI  YADAVENDRA  DUTT:

 ISHRI  हू  MAYATHEVAR:
 SHRI  SHANKERSINHJI

 VAGHELA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  quantity  and  value  of  buffer-
 stock  foodgrains  declared  damaged
 ‘due  to  rains  and  other  causes  in  the
 earrent  year  at  places  of  storage  and
 in  transit;

 (b)  the  additiona]  steps  taken  to  in-
 crease  storage  facilities  and  for  pro-
 per  protection  of  foodgrains  against
 ‘damage;  and

 (c)  the  method  of  disposal  of  the
 damaged  foodgrains?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  A  quantity

 ‘of  8,345  tonnes  of  foodgraing  valued
 at  Rs.  I2  lakhs  was  damaged  and
 rendered  unfit  for  human  consump-
 tion  due  to  rains,  floods,  cyclones  etc.
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 The  information  in  respect  of  tran-
 sit  damage  to  foodgrains  is  not  yet
 available.

 (9)  The  additional  steps  taken  to
 increase  the  storage  facilities  are  as
 follows:—  sgl

 (1)  Construction  of  new  godowns
 on  a  large  scale  under  Crash
 Programme.

 (2)  Construction  of  mini-type
 godowns  wherever  narrow
 strips  of  land  are  available
 within  the  existing  godown
 complexes.  Such  mini-
 godowns  can  be  construc-
 ted  within  a  short  time  to
 take  care  of  the  urgent  needs.

 (3)  Construction  of  new  BO-
 downs  within  the  existing  go-
 down  complexes  and  at  ap-
 proved  centres  where  land
 is  readily  available.

 (4)  Encouraging  private  parties
 for  construction  of  godowns/
 plinths  on  guaranteed  occu-
 pation  for  minimum  specified

 period  and  helping  them  to
 get  bank  loan  on  compara-
 tively  easy  terms:

 (5)  Construction  of  buffer  stor-
 age  godowns  with  finance
 from  World  Bank.

 (6)  Making  optimum  use  of  the
 existing  storage  capacity  by
 increasing  the  stack  height,
 expedifious  disposal  of  obso-
 lete|unserviceable  stores  and
 damaged  foodgrains  so  as  to
 create  additional  vacant
 space  for  utilisation  for  food-
 grains,

 (7)  Hiring  of  additional  covered
 storage  capacity  from  vari-
 ous  sources  like  Central
 Warehousing  Corporation,
 State  Governments,  private
 parties  etc.
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 (8)  For  temporary  storage,  hir-
 ing  of  godowns  from  defence
 establishments,  sugar  mills,
 rice  mills,  disused  rehabi-
 litation  camps  etc.  during
 procurement  season.

 (c)  The  foodgrains  damaged  and
 rendered  unfit  for  human  consump-
 tion  are  examined  by  a  Technical
 Committee  and  categorised  as_  fit
 for  :—

 Gl  Cattle  feed

 (ii)  Poultry  feed

 Gii)  Manurial  purposes

 (iv)  Industrial  use

 (v)  Dumping

 These  stocks  are  offered  to  State
 Governments  or  their  agencies  in  the
 first  instance,  and  those  not  accept-
 able  to  the  State  Government  are
 sold  only  to  approved  registered  par-
 ties  dealing  in  damaged  grains  either
 by  tenders  or  by  auction.

 Irrigation  Development

 50.  SHRI  PRASANNBHAI  MEHTA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased’  to
 state:

 (a)  whether  the  new  Government
 have  taken  decision  to  bring  an  addi-
 tional  ॥7  milions  hectares  under  irri-
 gation  in  the  next  five  years;

 (b)  if  so,  to  what  extent  the  num-
 ber  of  medium  and’major  projects
 under  execution  at  present  will  go  up
 by  this  decision;

 (c)  whether  the  new  Government
 have  also  taken  a  decision  to  accele-
 rate  jrrigation  development;  ang

 (d)  if  so,  what  are  the  new  areas
 that  will  be  covered  under  this  new
 decision  of  additional  17  million  hec-
 tares  and  the  extra  expenditure  in-
 volved?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
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 PRATAP  SINGH):  (a)  to  (d),  The
 Government  have  decided  to  give  a
 high  priority  to  development  of  irri-
 gation  in  the  five-year  medium  term
 plan  commencing  from  April  978
 and  to  create  an  additional  irrigation
 potential  of  7  million  hectares,  com-
 prising  8  million  hectares  through
 major  and  medium  irrigation  projects
 and  9  million  hectares  through  :ninor
 irrigation  works.

 The  State  Governments  have  been
 requested  that  besides  accelerating
 the  progress  on  the  spill-over  schemes,
 new  schemes  should  be  taken  up,  par-
 ticularly  in  the  tribal  and  drought
 prone  areas  of  the  States  and  for  re-
 moval  of  regional  imbalances,  and  for
 modernisation  of  pre-plan  and  ear-
 lier  plan  irrigation  systems  and  for
 conjunctive  use  of  surface  and  ground
 water,

 The  details  with  regard  to  physical
 and  financial  outlays  are  being  final-
 iseq  in  consultation  with  the  State
 Governments.

 जवाहर  लाल  नेहरू  विश्वविद्यालय
 हारा  रीडर  के  रूप  में  श्री  पी०  सी०  जोशी

 की  नियुक्तित

 51.  श्री  यादवेन्र  दत्त  :  क्‍या
 शिक्षा,  समाज  कल्याण  और  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जवाहरलाल  नेहरू  विश्व-
 विद्यालय;  तथा  विश्वविद्यालय  अनुदान
 श्रायोग  ने  भारतीय  साम्यवादी  दल  के  भूतपूर्व
 महासचिव,  श्री  पी०  सी०  जोशी  को  सम-
 कालीन  इतिहास  श्रभिलेखागार  निदेशालय
 में  रीडर  के  रूप  में  नियुक्त  किया  था  और
 यदि  हां,  तो  इसके  कया  कारण  हैं;  श्रौर

 (ख)  क्‍या  यह  सच  है  कि  प्रापात-
 स्थिति  उठाये  जाने  के  कुछ  दिन  पूर्व  उनसे
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 in  the  country  and  if  so,  the  details तीन  लाख  रुपये  का  साम्यवादी  प्रचार  साहित्य
 thereof;  and

 खरीदा  गया  था  और  यदि  हां,  तो  इसके
 क्या  कारण  हैं  ?

 शिक्षा,  समाज  कल्याग  श्र  संस्कृति
 मंत्रो  (डा०  प्रताप  चन्द्र  चन्द्र)  (क)
 और  (ख).  जवाहरलाल  नेहरू  विश्वविद्यालय
 द्वारा  दी  गई  सूचना  के  भ्रनुसार  भारतीय
 साम्यवादी  दल  के  भूतपूर्व.  महासचिव  श्री
 पी०  सी०  जोशी  को  उनसे  प्राप्त  संग्रह  के
 सम्पादक  के  रूप  में  नियुक्त  किया  गया
 था  |  उन्हें  1400.00  रुपये  प्रति  माह
 के  समेकित  वेतन  पर  3-i2970  से

 नियुक्‍त  किया  गया  और  वे  13-12-1976
 तक  कार्य  करते  रहे।  विश्वविद्यालय  श्रनु-
 दान  आयोग  स्वयं  केन्द्रीय  विश्वविवालयों  में
 कोई  नियुक्ति  नहीं  करता  है  1

 विश्वविद्यालय  अनुदान  श्रायोग  की
 स्वीकृति  से  जवाहरलाल  नेहरू  विश्वविद्यालय
 ने  श्रो  पी०  सी०  जोशी  को  जोशी  अभिलेयखों
 के  अ्रध्िग्रहण  के  लिए  3.  5  लाख  रुपये  की
 राशि  का  भुगतान  किया  था  ।  इसके
 अलावा  एक  विशेषज्ञ  समिति  की  सलाह  पर

 “विश्वविद्यालय  की  कार्यकारी  परिषद्‌  ने
 इस  प्रकार  प्राप्त  सामग्री  से  समकालीन

 इतिहास  का  एक  अभिलेखागार  स्थापित
 करने  का  निर्णय  किया  था  ।

 Pulses  and  Beans

 52.  DR.  MURLI  MANOHAR  JOSHI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  reasons  for  abnormal  rise
 in  the  consumers’  prices  of  pulses  in
 the  country  in  the  last  four  months;

 (b)  whether  Government  have
 drawn  up  any  plans  for  increasing
 the  production  of  pulses  and  beans

 (९)  whether  Government  are  con-
 sidering  ‘any  proposal  for  limited  im-
 port  of  pulses  and  beans  for  getting
 over  the  present  difficulties?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  rise  in
 the  prices  of  pulses  this  year  is  large-
 ly  due  to  the  fall  in  preduction  of
 pulses  from  43.0  million  tonnes  in
 1975-76  to  l.5  million  tonnes  in  ‘1976-
 प,

 (b)  Yes  Sir,  the  Government  have
 planned  to  increase  the  production  of
 pulses  by  :—

 (i)  increasing  area  under  short
 duration  crops  through  (l)
 cultivation  of  short  duration
 varieties  of  moong,  urd  and
 cowpea  after  harvest  of  wheat

 ‘under  irrigated  conditions
 and  in  the  rice  fallows  and
 (2)  Inter-cropping  /mixed
 cropping  of  pulses  with  suit-
 able  crops  in  different  parts
 of  the  country;  and

 (ii)  increasing  productivity  of
 pules  by  adoption  of  package

 of  practices  such  as  use  of

 improved  seed,  rhizobium
 culture,  phosphatic  fertilizer
 and  adoption  of  need  based

 plant  protection  measure  in
 their  cultivation.

 (c)  Efforts  are  being  made  to  import
 sOme  quantity  of  pules  from  abroad.
 There  has  been  difficulty  to  import
 pulses  in  view  of  the  fact  that  the  sup-
 plies  are  restricted,  and/or  interna-
 tional  prices  of  pulses  are  substantially
 higher  than  the  domestic  prices.
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 Pay  Scales  of  Techers  of  Mana  Camp
 School

 58.  SHRI  SIVAJI  PATNAIK:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  teachers  of  Mana
 Camp  School,  Raipur,  were  not  given
 revised  pay  scales  in  accordance  with
 the  recommendations  of  the  Third
 Pay  Commission;  and

 (b)  if  so,  the  reason  for  not  im-
 plementing  the  said  recommendation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SUPPLY  AND
 REHABILITATION  (SHRI  RAM
 KINKAR):

 (a)  The  teachers  of  Mana  Camp
 School,  Raipur,  were  glven  revised

 pay  scales  in  accordance  with  the
 recommendations  of  the  Third  Pay
 Commission,

 (b)  Does  not  arise.

 Damage  due  to  Cyclone

 54.  SHRI  EBRAHIM  SULAIMAN
 SAIT:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  the  extent  of  losg  due  to  cy-
 clones  in  the  country  during  977  anc
 the  names  of  the  States  affected;  and

 (b)  the  quantum  of  Central  assis-
 tance  given  to  each  state  to  meet  the
 situation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):

 (a)  Th  information  is  being  collect-
 ed  and  wil]  be  laid  on  the  Table  of
 the  House  on  receipt.
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 (b)  An  amount  of  Rs.  498.28  lakhs
 has  been  sanctioned  to  Assam  as  ad-
 vance  Plan  assistance  to  meet  the  sit-
 uation  created  by  floods,  hailstorm
 and  cyclone.

 Dry  farming  ang  Mixed  farming
 Sehemes

 55.  SHRI  DAULAT  RAM  SARAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  the  long-term  co-ordinated  agri-
 cultural  programme  chalked  out  by
 Government  keeping  in  view  the
 needs  of  the  country;  and

 (b)  the  mixed  farming  and  dry
 farming  schemes  under  the  pro-
 gramme  and  whether  any  research
 has  been  conducted  in  this  regard.
 and  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  The  Planning
 Commission  in  consultation  with  the
 concerned  Ministries  have  taken  up
 the  exercise  relating  to  the  prepara-
 tion  of  a  long-term  perspective  Plan
 as  well  as  medium  term  Plan.  For  this
 purpose  various  Working  Groups  have
 been  set  up  to  consider  and  recommend
 (i)  Policy  measures  for  the  new  medi-
 um  term  Plan,  (ii)  detailed  formula-
 tion  of  the  medium  term  plan  of  cach
 sector.  The  second  part  of  the  exer-
 cise  will  be  done  in  consultation  with
 the  State  Governments.  Fornulation
 of  perspective  long-term  Plan  for  co-
 ordinated  agricultural  programmes  has
 been  taken  up  simultaneously.

 (b)  At  this  stage  it  is  difficult  to
 give  details  as  the  Plans  after  finalisa-
 tion  are  to  be  approved  by  the  Natio-
 nal  Development  Council.
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 Exemptiog  to  retain  Government
 accommodation  by  the  Government

 Officials  having  their  own  Houses

 56.  SHRI  MUKHTIAR  SINGH
 MALIK:

 “SHRI  6.  M.  BANATWALLA:

 SHRI  MANI  RAM  BAGRI:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  the  number  of  officers  of  the
 rank  of  Deputy  Secretary  and  above
 in  the  various  Ministries  of  the  Go-
 vernment  of  India  in  the  Capital  who
 ewn  their  houses  and  continue  to
 occupy  Government  accommodation;

 (b)  the  number  and  designation  of
 those  officers  who,  while  they  were
 working  in  Secretariats/offices  which
 had  their  own  poo]  of  accommodation,
 were  allowed  to  occupy  Government
 accommodation  on  the  existing  rents
 and  they  continue  to  occupy  such
 accommodation  even  though  they
 have  been  transferred  to  Ministries/
 Offices  included  in  Estates  Office
 Pool;

 (c)  the  reasons  under  which  they
 ~were  granted  exemption;  and

 (ad)  the  action  Government  propose
 to  take  in  the  matter?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  163.

 (b)  Information  in  respect  of  cfficers,
 who,  on  their  transfer  to  offices  eligible
 for  allotment  of  aecommodation  from
 the  general  pool,  have  retained  ac-
 commodation  belonging  to  other  pools,
 is  not  maintained  by  the  Directorate
 of  Estates.

 fe)  and  (d).  Does  not  arise  in  view
 of  the  reply  given  to  part  (b).

 NOVEMBER  4,  497  Written  Answers  90

 Determination  of  ground  rent  of  the
 Acquired  Land  in

 |
 Park,

 57,  SHRI  DILIP  CHAKRAVARTY:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  मुख
 HABILITATION  he  pleased  to  state

 (a)  whether  the  ground  rent  for
 the  displaced  persons  in  Chittaranjan
 Park,  Delhi  is  to  be  determined  in  re
 lation  to  the  cost  of  acquisition  of
 land  in  the  area;  and

 (b)  if  so,  the  cost  of  acquisition  of
 land?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  (SHRI  RAM  RINKAR):  (a)
 The  annual  ground  rent  is  charged
 from  the  allottees  of  plots  in  Cittaran-
 jan  Park  at  2.5  per  cent  of  the  acquisi-
 tion  cost  plus  the  incidental  charges
 which  would  be  merged  with  the  cost
 of  acquisition.  The  incidental  charges
 are  at  the  following  rates:

 First  200  Sq  Yds.  or  part  thereof  Rs  i.50
 per  Sq.  Yd
 Next  200  Sq.  Yds.  or  part  thereof  Rs  2.0७
 per  Sq.  Yd
 Next  200  Sq.  Yds.  or  part  thereof  Rs.  2.50
 per  Sq  Yd
 Next  200  Sq.  Yds  or  port  thereof  Rs.  0!
 per  Sq  Yd

 (b)  The  acquisition  cost  of  land  has
 been  fixed  at  Rs.  i2/-  per  sq.  yd.
 provisionally.  Efforts  are  being  made
 to  determine  it  as  early  as  possible.
 Depending  upon  the  acquisition  cost  as
 May  be  finally  arrived  at,  ihe  adjust-
 ment  in  the  ground  rent,  if  any,  would
 be  made,

 “Recommendations  of  Technical  Com-
 mittee  Re:  Diversion  of  Rivers  of

 Karnataka  and  Kerala
 58.  SHRI  K.  T.  KOSALRAM:  Wiil

 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  terms  of  reference  of  the
 Technical  Committee  constituted  to
 study  diversion  Eastward  of  West
 flowing  rivers  of  Karnataka  and
 Kerala;

 (b)  the  modifications  suggested  by
 the  “Government  of  Kerala;
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 (c)  whether  the  Technical  Com-
 mittee  whose  activisation  is  reported
 to  have  been  decided  upon  at  a  meet-
 ing  of  the  Chief  Ministers  of  Tamil-
 nadu  and  Kerala,  initiated  by  and
 held  in  the  presence  of  the  Prime
 Minister,  has  started  working;  and

 (d)  by  what  time  the  Government
 expect  to  receive  the  recommenda-
 tions  of  this  Technical  Committee?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (9)  The  terms  of  reference
 of  the  Technical  Committee  constituted
 by  the  Government  of  India  on  i6th
 December,  976  to  study  the  feasibility
 of  eastward  diversion  of  surplus  water
 of  eastward  diversion  of  surplus  waters
 Karnataka  are  given  in  the  attached
 Statement.

 (b)  The  Government  of  Kerala  sug-
 gested  that  term  (a)  of  reference  of
 the  Technical  Committee  may  be  moui-
 fied  to  exclude  study  of  those  west
 flowing  rivers  in  respect  of  which
 agreements  have  already  been  entered
 into  between  the  Governments  of
 Tamilnadu  and  Kerala,

 Term  (a)  has  since  been  modified
 accordingly.  \

 (९)  and  (d).  The  Convenor  of  the
 Technical)  Committee  has  since  been
 asked  to  convene  the  first  meeting  of
 the  Committee  immediately.  The
 Committee  is  to  submit  its  report  with-
 in  six  months.

 Terms  of  reference  of  the  Technical
 Committee

 (a)  Assessment  of  the  water  avail-
 ability  in  the  different  west  flowing
 Trivers  of  Kerala  and  Karnataka  at
 appropriate  locations.

 (b)  Assessment  of  the  present  uti-
 lisation  of  waters  of  these  rivers  in
 Kerala  and  Karnataka  and  new  vuses
 already  planned  and  further  uses  in
 the  foreseeable  future  both  consump-
 tive  and.  non-consumptive  like  power
 generation,  navigation,  salinity  control
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 including  leaching  requirements  of
 ports  and  harbours  etc.

 (९)  Formulation  of  a  plan  for  diver-
 sion  of  surplus  waters  eastward  for
 irrigation  where  economically  feasi-
 ble  in  view  of  the  availability  of  local
 water  resources  and  assessment  of  its
 consequential  effects  in  the  two  States,
 including  the  possibility  of  power
 generation  if  water  is  not  diverted.

 (9)  Formulation  of  a  scheme  for
 Surveys  and  investigations  for  such
 schemes  and  assessment  of  the  cost
 of  such  investigations  and  studies,

 Khandsari  Sugar  Factories

 59,  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  number  of  factories  manu-
 facturing  Khandsari  sugar  in  India
 and  in  Tamil  Nadu;

 (b)  the  quantity  of  Khandsari
 sugar  produced  in  India;

 (९)  the  number  of  factories  which
 are  State  owned  and  the  production
 in  the  State  owned  factories  and  its
 percentage  to  total;  and

 (ad)  whether  Government  propose
 to  undertake  producing  Khandsari
 sugar  on  a  large  scale  and  if  so,  the
 particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  The  number  of  factories
 manufacturing  khandsari  sugar  in
 India  and  registereq  with  the  Central
 Excise  authorities  as  on  31-3-1977,  was
 2164.

 The  number  of  working  ):handsari
 units  in  Tamil  Nadu  is  three.  Data  on
 total  number  of  khandsari  units,  in-
 cluding  those  not  Hable  for  Central
 Excise  Duty,  is  being  collected  from  the
 State  Governments.
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 (b)  The  total  quantity  of  khandsari
 sugar  produced  by  the  units  registered
 with  the  Central  Excise  Authorities
 was  504.5  thousand  tonnes  in  ‘1976-77.
 Production  in  respect  of  other  units  are
 being  collected  from  the  State  Govern-
 ments,  Production  in  Tami]  Nadu  in
 ‘1976-77  was  6359  quintals.

 (c)  Central  Government  are  not
 aware  of  any  State  owned  factory
 manufacturing  khandsari  sugar.

 (d)  Thre  is  no  proposal  of  manu-
 facturing  khandsari  sugar  on  a  large
 scale  in  the  public  sector.

 Flood  in  Delhi,  Haryana  and  Rajasthan

 60.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  discussions  were  held
 to  avert  flood  ‘damage  in  Delhi,  Raj-
 asthan  and  Haryana;  and

 (b)  if  so,  whether  a
 solution  was  found  for
 damages  due  to  flood?

 permanent
 averting

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  and  (b),  To  discuss  the
 problem  of  floods  in  Delhi,  Haryana
 and  Rajasthan  due  to  Sabibi  Nadi  and
 find  solution  therefor,  an  inter-State
 meeting  of  the  Chief  Ministers  of
 Rajasthan  and  Haryana  and  Lt.  Gov-
 ernor  of  Delhi  was  convened  by  the
 Prime  Minister  on  August  10,  1977,  It
 was  decided  in  the  meeting  that  a
 Master  Plan  be  prepared  urgentiy  for
 utilisation  of  the  Sahibi  Waters  for
 irrigation  and  ground  water  recharge
 to  the  extent  possible  and  for  safe
 disposal  of  surplus  waters  into  Yamuna,
 Such  a  Master  Plan  is  being  prepared
 by  the  Central  Water  Commission  in
 consultation  with  the  Chief  Engineers
 of  the  States  of  Haryana,  Rajasthan
 ang  Delhi.  An  outline  plan  is  expected
 to  be  ready  by  end  of  December,  1977.

 This  may  inter  alia  include  construc-
 tion  of  a  storage  reservoir  on  river
 Sahibi  at  Ajmeripura  in  Rajasthan
 mainly  for  irrigation  and  Masani  in
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 Haryana  mainly  for  flood  moderation,
 improvement  of  Najafgarh  drain  in
 Delhi  to  its  optimum  possible  capacity,
 and  proposals  for  construction  of
 small  storage,  ground  water  recharge,
 soil  conservation,  additional  drains
 etc.

 Memo.  from  All  India  Federation  of
 University  and  College  Teachers

 Organisation

 61.  SHRI  SAMAR  MUKHERJEE:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 c@ived  memorandum  from  the  All
 India  Federation  of  University  and
 College  Teachers  Organisation  on  6th
 October,  1977;

 (b)  what  are  the  demands  raised
 in  the  memorandum;  and

 (c)  reaction  of  Government  thereto?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WALFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes  Sir.

 (b)  The  major  demands  made  in  the
 memorandum  are:-—

 (i)  The  State  Governments  of
 Assam,  Madhya  Pradesh,
 Kerala,  Rajasthan,  Karnataka
 and  Jammu  and  Kashmir  who
 have  not  agreed  to  introduce
 the  UGC  scales,  may  be  asked
 to  do  so,

 (ii)  Parity  shoulg  be  maintained  in
 the  pay  scales  between  tea-
 chers  on  the  one  hand  and’
 Librarians  and  Physical  Edu-
 cational  personnel,  on  the
 other.

 (ii)  Demonstrators  and  Tutors  with
 minimum  second  class  post-
 graduate  qualifications  should
 be  granted  Lecturer’s  scale.
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 (iv)  The  decision  to  stop  payment

 «v)

 (vi)

 vii)

 of  remuneration  to  teachers
 for  examination  work  should
 be  reversed.

 State  Governments.should  be
 instructed  to  enact  legislation
 for  providing  security  of  ser-
 wice  to  teachers;  the  Central
 Government  should  enact  a
 legislation  so  as  to  bring
 about  uniformity  in  this  mat-
 ‘ter,

 Codeg  of  conduct  curtailing  de-
 mocratic  rights  of  teachers
 should  not  be  imposed  on
 them.

 There  should  be  increased  re-
 presentation  of  elected  tea-
 chers  on  the  Governing  Bodies
 of  Colleges  as  well  as  the
 Senate,  Syndicate  and  Acade-
 mic  Council  of  Universities,

 (viii)  Representation  should  be  given

 ix)

 (x)

 to  Teachers  ‘Organisations  on
 University  Grants  Commis
 sion,  Central  Advisory  Body
 of  Education,  etc.

 As  a  result  of  the  introduction
 of  the  new  104-243  pattern,
 no  college  teacher  should  be
 retrenched.

 The  active  collaboration  of
 national  and  State  level  Tea~
 ‘hers’  Organisations  should  be
 ‘sought  in  the  implementation
 of  schemes  for  free  and  com-
 pulsory  primary  education
 ‘and  fighting  adult  illiteracy.

 (c)  The  position  relating  to  some  of
 these  demands  ig  as  follows:—

 (i)  According  to  information  avail-
 able,  the  Governments  of  Kar-
 nataka  and  Rajasthan  have
 sanctioned  the  UGC  scales  to
 University  teachers;  the  Gov-
 ernments  of  Assam,  Jammu
 anq  Kashmir  and  Madhya
 Pradesh  afe  still  considering
 the  proposal  and  the  Govern-
 mem  of  Kerala  hag  not  ae-
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 cepted  the  scheme  recommend-
 ed  by  the  Central  Government,

 The  University  Grants  Com-
 mission  was  requested  to  re-
 view  the  revised  scales  ap-
 proved  for  Librarians  and
 Physical  Education  personnel.
 The  Commission  made  certain
 recommendations  in  this  mat-
 ter  which  are  being  examined
 by  the  Government.

 There  is  no  provision  in  the
 Central  scheme  to  sanction
 Lecturer’s  scale  to  Demonstra-
 tors/Tutors  who  have  second
 class  postgraduate  qualifica-
 tions,  though  while  implement-
 ing  the  scheme  certain  State
 Governments  have  decided  to
 absorb  Demonstrators/Tutors
 with  requisite  qualifications  as
 Lecturers,

 The  decision  to  stop  payment
 of  remuneration  for  examina-
 tion  work  is  being  reviwed.
 The  decision  will  be  communi-
 cated  to  State  Governments
 shortly.

 The  State  Governments  have
 already  been  requesteq  to
 undertake  legislation  for  pro-
 viding  security  of  service  for
 teachers;  there  is  no  proposal
 to  initiate  any  Central  legisla-
 tion  in  this  matter.

 Bodies  like  the  University
 Grants  Commission,  the  Cent-
 ral  Advisory  Board  af  Educa-
 tion,  etc.  include  eminent  edu-
 tionists  and  teachers  though
 their  constitution  does  not  pro-
 vide  for  the  representation  of
 any  particular  teachers’  orga-
 nisation  or  organisations,

 In  the  implementation  of  pro-
 grammeg  of  adult  education
 etc,  it  is  the  intention  of  the
 Government  to  enlist  the  sup-
 port  and  cooperation  of  offi-
 cial  and  non-official  agencies,
 including  teachers’  organisa-
 tions,
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 Protest  against  withdrawal  of  Text
 Books

 62.  SHRI  VASANT  SATHE:  Wilt  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  large  number  of  edu-
 cationists  in  the  country  have  pro-
 tested  to  Government  against  with-
 drawal  of  the  four  history  text  books;

 (b)  if  so,  what  is  the  reaction  of
 Government  on  the  points  raised  by
 them,

 (c)  what  is  the  justification  in
 withdrawing  these  books  which  are
 reported  to  be  best  and  most  scientific
 text  bookg  on  the  ancient,  medieval
 and  modern  periods  of  Indian  His-
 tory;  and

 (d)  whether  Government  are  re-
 considering  the  proposal  for  reintro-
 duction  of  these  books?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  Yes,  Sir.  Of  these  four  books  only
 two  books  namely  Medieval  India  and
 Modern  India,  publisheq  by  National
 Council  of  Educational  Research  and
 Training,  are  text  books  for  Middle
 Schools  and  Secondary  Schools  respec-
 tively.  The  remaining  two  books  are
 books  of  genera)  reading  and  are  not
 text  books,

 (b)  The  Text  Books  have  nat  been
 withdrawn  ang  the  experts’  opinion  on
 the  academic  validity  of  the  objections
 is  being  obtained.

 (c)  and  (d),  Does  not  arise.

 बन्देलखंड़  में  कृषि  फार्स

 63.  श्री  तेज  प्रताप  सिह  :  क्‍या  कृषि
 झौर  सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 NOVEMBER  4,  1977  Written  Answers  Tos:

 (कं)  क्या  बुंन्देलेखंड  क्षेत्र  (उत्तर  प्रदेश
 के  हमीरपुर,  बांदा,  जालौन,  झांसी  और

 ललितपुर  तथा  मध्य  प्रदेश  के दतिया,  ट्रीकम-

 गढ़,  छतरपुर  और  पन्ना)  में  वहां  की  विशेष
 परिस्थितियों  और  पैदा  की  जाने  वाली  खाद-
 यान्नों  ब्ौर  तिलहन  की  किस्मों  का  ध्यान  रखते

 हुए  केन्द्र  ने  कृषि  फार्म  खोला  है  ;  और

 (ख)  उक्त  क्षेत्र  में  अभी  तक  हुए
 कृषि  संबन्धी  अनुसंघान  कार्य  का  ब्यौरा
 क्या  है  श्रोर  कौन-कौन  भी  सुधरी  हुई  खादयान्नः
 ग्रौर  तिलहनों  की  किस्मों  का  विकास  किया
 गया  है  ?

 कृषि  और  सिखाई  मंत्रालय  में  राज्य
 मंत्रो  (  शो  भानु  प्रताप  सह)  :  (क)  नहीं,.
 श्रीमान  ।  केन्द्रीय  सरकार  ने  बुंदेलखंड  क्षेत्र
 में  कोई  कृषि  फार्म  नहीं  खोला  है  1  तथापि,
 इस  क्षेत्र  की  विशेष  परिस्थितियों  का  ध्यान
 रंखते  हुए  भारतीय  कृषि  अनुसंधान  परिषद्‌
 ने  966  में  उत्तर  प्रदेश  के  बुंदेलखंड  क्षेत्र
 में  भारतीय  चरागाह  तथा  चारा  अनुसंधान
 संस्थान  (आई  ०जी  ०एफ०आर ०झ्राई  ०  )  झांसी  में
 स्थापित  किया  था  ।  यह  संस्थान  घास,  चरागाह
 तथा  चारा  फेसलों  पर  मौलिक  तथा  व्यावहारिक
 अनुसंधान  कर  रहा  है।  श्राई०जी  एफ  ८झार०
 श्राई०द्वारा  की  गयी  प्रमुख  अनुसंधान  बुंदेलखंड
 क्षेत्र  की  भूमि  के  वैज्ञानिक  उपयोग  तथा  फसल-

 पंशधन  समाकलन  पर  आधारित  सिद्धांतों  से
 सम्न्धित  है।

 (ख)  विभिक्ष  केन्द्रीय  संस्थानों  एवं
 कृषि  विश्वविद्यालयों  द्वारा  विकसित  की
 यी  अनुसंघान  सामग्री  तथा  प्रौद्योगिकी
 के  परीक्षण  बुंदेलखंड  क्षेत्र  में भारतीय  कृषि

 अनुसंघान  परिषद्‌  द्वारा  समथित  अखिल
 आरतीय  समन्वित  प्रायोजनां  के  अधीन  किये
 जा  रहे  हैं  ।  गेहूं  की  भ्रनेक  किस्मों---यथा-
 सिचित  दशाश्ों  में  कल्याण  सोना,  राज  911,
 एच  डी  4530,  जयराज,  सोनालिका  तथा

 शेरा  और  वर्षा  पर  आश्रित  दशाझ्रों  में  सी
 306,  के  65,  के  68,  मुक्ता  और  एन  पी
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 404,  चने  की  टाइप-3,  राधे  और  एच  208
 किस्मों,  मसूर  की  टाइप  36  किस्म  एवं
 अलसी की  टी  397  व  बी  एस  44  सम  का
 निर्धारण  बुंदेलखंड  के  लिए  आशाजनक  किस्मों
 के  रूप  में  कर  लिया  गया  2  |

 History  of  Freedom  Mevement

 64.  SHRI  M.  N.  GOVINDAN  NAIR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Government  have
 decided  to  entrust  the  responsibility
 of  bringing  out  the  History  of  the
 Freedom  Movement  during  937—947.
 a  Government  financed  0  volume
 project,  to  Bharatiya  Vidya  Bhawan:

 (b)  whether  this  project  was  in  the
 control  of  Indian  Council  of  Histori-
 cal  Research;  and

 (c)  if  so,  what  are  the  reasons  for

 making  a  change  in  the  control  of  the
 project?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  The  project  was
 entrusted  to  the  Indian  Council  of
 Historia]  Research,  and  the  National
 Archives  of  India  was  required  to
 assist  it  by  collecting  and  making
 available  to  it  relevant  material  from
 Government  records.  On  a  review  of
 the  implementation  of  the  project  made
 early  this  year,  it  was  found  that  the
 progress  had  been  slow.  In  this  con-
 nection  a  suggestion  was  received  that
 this  responsibility  might  be  entrusted
 to  the  Bharatiya  Vidya  Bhavan.  The
 matter  is,  however,  yet  under  conside-

 ration,  ang  a  final  decision  has  not
 been  taken.
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 यूरोपीय  तथा  परक्चिरे  एवं  बों
 ज्षियाई  देशों  को  भावाशों  के  पढ़ाने

 के  प्रबन्ध

 65.  श्री  सुत्यूंडंप  प्रसाद  वर्मा:
 क्या  शिक्षा,  समाज  कल्याण  झौर  शस्‍स्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यूरोपीय  तथा  पश्चिमी  एवं

 पूर्वी  एशियाई  दद्ज्ञों  रक  भाषाओं  को  पढ़ाने:
 तंथा  उनके  लिए  दक्षता  परीक्षाश्री  के  आयोजन
 के  लिए  कोई  सरकारी  प्रबंध  हैं;  बौर:  है;

 (ख)  यदि  हां,  तो  तत्संबन्धी  क्यौरा  ब्या
 हैं?

 शिक्षा,  समाज  कल्याण  झौर  संस्कृति
 मंत्री  Blo  प्रताप  खा चरा )  :  (क)  शोर

 (ख)  ,जिश्वविद्वालय  अनुदान  आयोग  हारा
 दी  गई  सूचना  के  भनुसार  देश.  के  कई
 विश्वविद्यालय  विदेशी  भाषाधभों  की  शिक्षां
 की  सुविधायें  उपलब्ध  करते  हैं  1  ब्यौरे
 दर्शाने  वाला  विवरण  सभा  पटल  पर  रख
 दिया  गया  है  ?  [श्रंथालय में  सखा  गया  ।  बेखिये
 संख्या  एल,टी  013/77].

 Construction  in  contravention  of  ap-
 proved  Plan  in  East  of  Kailash  Com-

 mercial  Complex,  New  Dethi

 66.  SHRI  5.  M.  BANATWALLA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  the  reasens  why  the  D.D.A.
 ‘allowed  the  unauthorised  construc-
 tien  of  Mezzanine  floors  and  coverage
 of  more  area  by  the  plot  holders  nm
 contravention  of  the  plans  approved
 by  D.D.A,  in  the  Community  Centre
 East  of  Kailash  Commercial  Complex
 when  they  had  detected  it  during  the
 construction  stage;
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 (b)  the  reasons  for  not  taking  any
 penal  action  so  far  hy  the  D.D.A.
 against  the  defaulters;  and

 (c)  the  action  proposed  to  be  taken
 against  D.D.A,  staff  concerned  for  their
 failure  to  check  this  and  their  con-
 nivance  with  the  plot  holders  in
 allowing  them  more  covered  area
 and  more  perpetual  rental  income?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  standard
 plan  approved  was  for  a  Mezzanine
 floer  with  coverage  not  exceeding  25
 per  cent  of  the  plot  area.  The  Delhi
 Development  Authority  has  not  speci-
 fically  permitted  anything  more  than
 this.  Plog  holders,  who  were  exceeding
 this  coverage,  unauthorisedly,  had  been
 given  notice  ang  warning  to  conform
 to  the  standard  plan.  For  failure  to  do
 so  the  Delhi  Development  Authority
 das  withheld  the  issue  of  completion
 certificate  and  has  asked  the  plot
 holder,  to  rectify  the  deviation  so  that
 the  completion  certificate  could  be  re-
 Jeased,

 {e)  In  view  of  the  reply  given
 above  this  question  does  not  arise.

 Grant  of  Certificate  under  Slum  Areas
 (Improvement  and  Clearance)  Act,

 956

 67.  SHRI  KALYAN  JAIN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  the
 proceedings  for  the  grant  of  certi-
 ficate  under  the  Slum  Areas  (Im-
 provement  and  Clearance)  Act,  7956
 ang  Rules  made  thereunder,  which
 are  tried  by  the  Competent  Authority
 (Slums)  under  the  D.D.A.  (Slums
 Commissioner),  are  the  cases  of
 Summary  Trial  only  and  should  be
 disposed  of  within  a  short  period  of

 @  year  or
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 (b)  whether  it  is  also  a  fact  that
 such  proceedings  take  many  years  for
 disposal  especially  those  applications
 for  the  grant  of  certificate  seeking
 permission  and  to  institute  suit,  for
 obtaining  decrees  for  eviction  of
 tenants;

 (०)  if  so,  the  number  of  applica-
 tions  pending  for  more  than  2  years,
 4  years  and  6  years,  as  on  lst  October,
 977  by  the  Competent  Authorities
 (Slums),  Tis  Hazari  Courts,  Delhi;

 and

 (d)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA.
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a).  Under  the  Act,  the
 competent  authority  is  required  to  give
 epportunity  to  the  parties  of  being
 heard  and,  after  making  such  sum-
 mary  inquiries  into  the  circumstances
 of  the  cases  as  it  thinkg  fit,  has,  by
 Order  in  writing,  either  to  grant  or  to
 refuse  to  grant  the  necessary  permis-
 sion.  It  is,  therefore,  not  strictly  cer-
 rect  to  say  that  the  proceedings  for  the
 grant  of  certificate  under  the  Slum
 Areas  (Improvement  and  Clearance)
 Act,  956  and  Rules  made  thereunder
 are  cases  of  summary  trial.

 (b)  In  certain  cases  délays  have
 occurred,

 (c)  The  number  of  applications
 pending  as  on  lst  October,  977  are:—

 For  more  than  two  years:  245

 For  more  than  four  years:  76

 For  more  than  six  years:  55

 (a4)  The  main  reasons  for  delay  are
 as  follows:—

 (i)  The  proceedings  under  section
 i9  of  the  Act  are  of  quasi-
 judicial  nature.  Both  the
 parties  therefore,  have  to  be
 given  opportunity  to  file  writ-
 ten  statements,  replications  and
 adduce  evidence  both  oral  and
 documentary  in  support  of
 their  respective  cases.  Parties
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 are  alsd  alloweg  to  cross-exa-
 mine  the  opposite  party  and
 their  witnesses  if  they  so  de-
 sire.

 ii)  Respondent—tenants  are  gene-
 rally  interested  in  prolonging
 the  proceedings.  As  such  they
 move  miscellaneous  applica-
 tions  one  after  the  other  most-
 ly  on  frivolous  grounds  just  to
 delay  the  proceedings.  Such
 miscellaneous  applications
 have  to  be  decided  before  the
 case  can  proceed  further.

 ii)  In  case  any  interim  order  of
 the  Competent  Authority  is  not
 in  favour  of  the  applicant
 party,  he  usually  files  an
 appeal  before  the  Financial
 Commissioner,  Delhi  Adminis-
 tration  under  section  30  of  the
 Act  and  the  proceedings  by  the
 Competent  Authority  have  to
 be  held  in  abeyance  as  provid-
 ed  under  section  30  of  the  Act
 pending  the  decision  of  the
 appeal  by  the  Financial  Com-
 missioner,

 div)  Even  after  the  order  of  the
 Financial  Commissioner,  some-
 times  parties  go  up  to  the  High
 Court  thus  delaying  the  pro-
 ceedings,

 National  Seeds  Project

 68.  SHRr  SHANKERSINHJI  VAGH-
 ELA:

 SHRI  ANANT  DAVE:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  National  Seeds
 Project  launched  by  the  National
 Seeds  Corporation  with  the  purpose

 of  building  up  a  ‘soung  and  advanced’
 seed  industry  in  the  country  has  run
 into  troubled  waters;

 ६9)  if  so,  the  reasons  therefor;
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 (९)  whether  the  World  Bank  had
 also  given  some  aid  for  the  said  Pro-
 ject,  and  if  so,  the  amount  thereof;
 and

 (d)  the  reaction  of  Government
 thereto  and  how  Government  propose
 to  proceed  further  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  No,  Sir,  the  National
 Seeds  Project  of  the  Government  has
 not  run  into  troubled  waters.

 (b)  The  question  does  not  arise.

 (c)  The  World  Bank  have  so  far
 offered  a  credit  of  U.S,  $25  million.

 (d)  The  Government  of  India  have
 accepted  the  credit  offered  by  the
 Worlg  Bank  and  propose  to  implement
 the  project  with  the  cooperation  of  the
 State  Governments,  the  National  Seeds
 Corporation  and  the  various  other
 agencieg  associated  with  the  National
 Seeds  Programme  in  a  phased  marner.

 Guaranteed  Supply  af  Rice  to  Kerala

 69.  SHRI  K.  A.  RAJAN:
 SHRI  ्  M.  SUDHEBRAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Kerala  State
 Government  has  requested  the  centre
 for  a  guranteed  supply  of  rice  for  a
 2  ounce  rice  ration  in  the  State  as
 a  reservation  on  the  abolition  of  rice
 zones;  and

 (b)  if  so,  the  details  thereof  and
 Government's  response  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  and  (b).  During  the  dis-
 cussions  of  the  Food  Minister,  Govers-
 ment  of  Kerala,  with  the  Union  Minis-
 ter  for  Agriculture  and  Irrigation  en
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 23-9-I977,  it  was  stated  by  the  Food
 Minister,  Kerala,  that  as  long  as  supply
 of  i6  lakh  tonnes  of  rice  per  year,  from
 the  Central  Pool,  was  maintained,  the
 Kerala  Government  would  be  satisfied
 with  any  zonal  arrangement  which  the
 Centra]  Government  might  make  in
 regard  to  movement  of  rice.

 There  is  no  likelihood  of  any  diffi-
 culty  in  meeting  the  reasonable  re-
 quirements  of  Kerala.

 पाठय  पुस्तकों  का  देर  से  मुद्रण

 70.  श्री  युवराज  क्या  शिक्षा,
 समाज  कल्याण  और  संश्दृति  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दस्त  विक्रेता  संघ  ने  सरकार
 का  ध्यान  राष्ट्रीयकृत  पुस्तकों  का  श्रत्यन्त
 देर  से  मुद्रण  होने  की  भोर  दिलाया  हैं  ;

 (ख)  क्या  दोषपूर्ण  मुद्रण  नीति के  कारण

 पाठयपुस्तकों  की  भारी  कमी  हो  गई  है  ;  झौर

 (ग)  क्या  पूर्वेबर्तती  सरकार  की  पाठ्य-
 पुस्तकों  सम्बन्धी  झांशिक  राष्ट्रीयकरण  की
 नीति  झभी  तक  चल  रही  है  ?

 दिक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्री  (Elo  प्रताप  चला  चन्द्र):  (क)  जी  नहीं,
 किन्तु  पुस्तक  विज्ञेता  संघ  के  प्रतिनिधि  निजी
 क्षेत्र  के  प्रकाशकों  की  वितरण  पद्धति  के  संबध

 में  शिकायत  करने  के  लिए  तोन  महीने  पहले
 राष्ट्रीय  जेजिएत  झनुसंधान  एवं  प्रशिक्षण  परिषद्‌
 के  प्रकाशन  विभाग  के  प्रभुख  को  मिले  थे  t
 भारतीय  प्रकाशक  फैडरेशन  के  प्रतिनिधि  ने,
 जो  कि  उस  समय  वहीं  पर  उपस्थित  थे,  उक्त
 संघ  के  प्रतिनिधियों  को  यह  आश्वासन  दिया
 कि  उनकी  फैडरेशन  इस  मामले  की  जांच
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 करेगी;  राष्ट्रीय  शैक्षिक  अनुसंधान  एवं
 प्रशिक्षण  परिषद्‌  को  वितरण  के  संबंध  में

 इसके  पश्चात्‌  कोई  शिकायत  प्राप्त  नहीं  हुई  है  1

 (ख)  बाजार  में  पाठ्यपुस्तकों  की
 कमी  दीषेपूर्ण  मुद्रण  नीति  के  कारण  नहीं
 बल्कि  निजी  प्रकाशकों  द्वारा  मुद्रण
 आदेशों  को  पूरा  न  करने  के  कारण  हुई  थी  1

 राष्ट्रीय  शैक्षिक  अनुसंधान  और  प्रशिक्षण

 परिषद्‌  की  कायेकारी  समिति  4  अक्तूबर,
 977  को  हुई  अपनी  हाल  ही  की  बैठक  में

 निजी  प्रकाशकों  के  कार्य  का  पुनरीक्षण  किया
 और  यह  निर्णय  लिया  कि  निजी  प्रकाशकों
 को  केवल  उन  पुस्तकों  का  पुनमेंद्रण  दिया  जाना

 साहिए  जो  उन्होंने  इस  वर्ष  प्रकाशित  की  थीं

 और  उनकी  पॉड्लिपियां  उन्हें  नवम्बर  के
 मंध्य  तक  भेज  दी  जानी  चाहिए  ।  कुछ  निजी
 प्रकाशकों  के  असंतोबजनक  कार्य  को  देखते

 हुए  कार्यकारी  समिति  ने  यह  निर्णय  लिया
 कि  केवल  उन्हीं  प्रकाशकों  को  कार्य  सौंपा
 जाना  चाहिए  जिनका  काये  अच्छा  रहा  हो  |
 संविदा  प्रपत्नों  का  भो  संशोधन  किया  जाना

 चाहिए  और  चूक  तथा  विलम्बों  के  लिए

 एक  दण्ड  धारा  की  व्यवस्था  भी  की  जानी

 चाहिए  शीर्षकों  का  कायें  स्वयं  राष्ट्रीय
 शैक्षिक  अनुसंधान  एवं  प्रशिक्षण  परिषद्‌  द्वारा
 किया  जाएगा।  इस  वर्ष  प्रधिकांश  समस्याप्रों
 के  लिए  निजी  प्रकाशकों  की  बितरण  पद्धति  ही
 जिम्मेदार  थी  ।  जत:  कार्यकारी  समिति  ने
 फैसला  किया  हे  कि  राष्ट्रीय  शैक्षिक  भ्रनुसंघान
 एवं  प्रशिक्षण  परिषद  अपनी  बही  पुरानी
 पद्धति  अपना  ले  जिसमें  प्रकाशन  विभाग  का
 निदेशक  ही  उनका  एकमात्र  वितरक  होगा
 धौर  संभी  निजी  प्रकाशक  मुद्रण  करके  प्रकाशन
 विभाग  के  निदेशक  की  सप्लाई  करेंगे  ।  यह
 हस्ताक्षर  की  जाने  वाली  संविदा  में  शामिल
 किया  जाना  चाहिए  ।

 (ग)  स्कूल  पाठ्य  पुस्तकों  के  निर्माण
 का  उत्तरदायित्व  राज्य  सरकारों  पर  है  ।

 अधिकांश  राज्य  सरकारों  ने  राष्ट्रीयकरण
 बीति  को  सैद्धांतिक  रूप  से  स्वीकार  कर  लिया
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 हैँ  ।  कुछ  राज्य  सरकारों  ने  स्कूल  स्तर  की

 पाठ्यपुस्तकों  के  निर्माण  का  कार्यक्रम  का  पहले

 ही  राष्ट्रीयकरंण  कर  दिया  हूँ  जबकि  भ्रन्यों

 ने  ऐसा  आंशिक  रूप  से  किया  है  1

 Stock,  Procurement  and  Kelease  of
 Foodgrains

 7.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  total  food  stock  with  the  Gov-
 ernment  as  on  March  3i,  1977;

 (b)  total  amount  of  foodgrains
 released  through  public  distribution
 system  between  April  l  and  October
 15,  ‘1977;

 (c)  total  procurement  between
 April  and  October  15,  1977;

 (d)  net  stock  with  the  Government
 on  October  15,  1977;

 (e)  how  far  the  scheme  to  use  this
 stock  of  foodgrains  for  making  pay-
 ment’  in  kinds  to  persons  employed
 in  rural  works  programme;  State-
 wise  has  been  implemented;  and

 (f)  what  are  the  short  term  and
 long  term  prograrnmes  with  regard  to
 this  huge  stock  of  foodgrains?

 THE  MINISTER  OF  STATE  tn  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  Physical  stocks  of  food-
 grains  held  by  the  Government  agen-
 cies  as  on  3lst  March,  977  amounted
 to  about  8  million  tonnes.

 (b)  For  the  periog  of  lst  April,  977
 to  30th  September,  1977,  a  quantity  of
 about  5.7  million  tonnes  of  foodgrains
 were  released  through  the  public  dis-
 tribution  system,

 (c)  A  quantity  of  5.6  million  tonnes
 of  foodgrains  were  procured  during  the
 period  lst  April,  977  to  5  October,
 (1977.

 KARTIKA  23,  899  (SAKA)  Written  Answers  ms

 (dad)  The  latest  information  relating
 to  stocks  available  pertains  to  30th
 September,  1977.  A  quantity  of  about
 18.2  million  tonnes  of  foodgrains  were
 available  with  the  public  agencies.  The
 physical  stocks  with  the  State  Govern-
 Ments  are  reported  on  monthly  basis
 and  it  is  not  possible  to  indicate  the.
 stocks  available  with  the  public
 agencies  on  l5th  October,  1977.

 (e)  Under  the  scheme  by  generat-
 ing  additional  employment  opportuni-
 ties  by  the  utilisation  of  foodgrains  ad-
 ministered  by  the  Department  of  Rural
 Development,  a  quantity  of  about  35690
 tonnes  was  allocated  to  the  following
 States:

 Quantity State  allotted
 (Tonnes)  °

 Karnataka  2,000

 Maharashtra  1,650,

 Orissa  10,000
 UP.  2.400
 West  Bengal.  I,200

 Assam  75500.

 H.P.  940

 35.090

 (f)  The  Government  have  initiated
 a  number  of  stepg  to  increase  the  off-
 take  of  foodgrains.  The  important  mea-
 sures  taken  inter-alia  include:

 (a)  The  demands  of  the  State  Gov-
 ernments  for  allotment  of
 wheat  from  the  Central  pool
 are  being  met  in  full.  The
 State  Governments  have
 also  been  authorised  to  place
 indents  for  issue  of  wheat
 directly  on  the  Food  Corpora-
 tion  of  India  in  anticipation  of
 formal  allotment  from  Food
 Department.  Allotment  of  rice
 ig  also  being  made  to  the  defi-
 cit  States  liberally,



 aig  Written  Answers

 (b)  All  ‘the  State  Governments
 were  futher  advised:

 4i)  That  the  existing  scale  of
 ration  be  increased  for  the
 time  being  from  the  present
 level  of  8  Kgs.  per  head  per
 month,  to  2  Kgs.  per  head
 per  month  the  extra  quantity
 being  supplied  in  the  form
 of  wheat  or  wholemeal  atta.

 <ii)  To  supply  2  Kgs.  of  wheat/
 wholemeal  atta  per  adult
 labourer  per  month  without
 the  requirement  of  ration.
 eards  at  all  major  irrigation
 and  construction  projects  as
 well  as  at  relief  works.

 (iii)  That  more  ration  shops/fair
 price  shops  may  be  opened
 so  as  to  make  {fcodgrains
 available  closer  to  the  doors
 of  the  consumers  and  the
 ration  shops  should  te  ade-
 quately  stocked  with  food-
 grains.  It  has  been  stressed
 that  fair  price  shops  should
 be  particularly  opened  in  In-
 dustrial  areas,  slum  areas
 ete.  which  could  not  yet  be
 fully  covered  by  the  public
 distribution  system.

 (iv)  Foodgrains  are  being  made
 available  to  the  State  Gov-
 ernments  for  gratuitous
 and  other  relief  works  in
 the  flood  affected  areas.

 (v)  The  Russian  wheat  loan  is
 being  repaid  in  king  instead
 of  cash  as  was  decided  ear-
 lier.

 Delay  in  Land  Reforms

 72.  DR.  BAPU  KALDATY:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATYON  be  pleased  to  state:

 (a)  whether  a  number  of  States
 have  been  delaying  the  implementa-
 tion  of  lang  reforms  regulations;
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 (b)  if  so,  the  names  of  such  States:
 and

 Cc)  reasons  for  the  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PAR-
 TAP  SINGH):  (a)  No,  Sir.

 (b)  and  (c).  The  progress  in  im-
 plementation  of  land  reforms  measures
 has  not  been  uniform  everywhere,  but
 progress  has  to  be  evaluated  accofd-
 ing  to  conditions  obtaining  in  each
 State.  It  js  nattral  that  there  would
 be  problems  in  re-organising  the
 agrarian  structure  which  land  reforms
 laws  aim  af,  but  there  is  no  evidenee
 to  suggest  deliberate  delay  on  the
 part  of  State  Governments.

 Actual  Figures  for  Production  and
 Export  of  Sugar  by  Sugar  Mills

 73.  SHRI  L.  L.  KAPOOR:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  unit-wise  yearly  production  of
 sugar  by  the  Sugar  Mills  in  Bihar
 and  Maharashtra  during  the  period
 from  July,  974  to  July,  ‘1997;

 (b)  whether  it  is  a  fact  that  seme
 of  these  sugar  mills  produced  more
 than  what  they  actually  showed  in
 their  production  returns;

 (c)  whether  it  is  also  a  fact  that
 this  surplus  sugar  was  sold  in  black-
 market  and  some  of  the  factories
 even  exported  more  than  they  were
 asked  to  export;  and

 (a)  whether  any  enquiry  was  con-
 ducted  against  any  of  these  mills;  if
 not,  whether  the  Government  propose
 to  do  it  now?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PAR-
 TAP  SINGH):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-3626/
 97).
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 (b)  to  (ad).  These  production  figures
 have  been  compiled  on  the  basis  of
 information  furnished  by  the  factories
 in  their  periodical  returns.  Detailed
 and  specific  information  on  these  issues
 is  being  collected  from  the  Central
 Excise  authorities  and  would  be  placed
 en  the  Table  of  the  Sabha,  as  sodn  a8
 it  is  available,

 Teaching  of  Mother  Tongue

 74.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are
 aware  that  teaching  of  the  Mother
 Tongue  is  generally  very  weak  all
 over  the  country  and  that  more  atten-
 tion  is  paid  to  the  teaching  of  the
 second  and  third  languages  in  the
 country’s  educational  institutions:  and

 (b)  what  steps  Government  con-
 template  to  correct  these  imbalances?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  the  informa-
 tion  available  with  the  Governmént,
 more  time  {fs  given  to  the  teaching  of
 mother  tongue/regional  language  than
 to  the  teaching  of  the  second  and  third
 languages.

 (b)  In  the  new  scheme  of  education
 being  developed,  Mother  tongue  has
 again  been  given  the  most  prominent
 place  in  the  school  curriculum.  In  the
 NCERT  framework  for  0-year  School
 Education,  the  allocation  of  time  ६0
 First.  Second  and  Third  Languages  is
 as  follows: —

 First  Second  Third
 Classes  Language  Language  Language

 LV  25%  Nil  Nil

 VII-VUI  16%  10%  Nil

 XX.  12%  10%  4%
 [NS
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 L.LG,  Flats  at  Low  Cost

 75.  SHRI  SUSHIL  KUMAR  DHARA:
 Will  the  Minister  of  WORKS  AND:
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:.

 (a)  what  are’  the  concrete  pro-
 posals  or  plans  of  the  Ministry  for
 making  available  to  the  Low  Income
 Group  people  and  others,  living.
 accommodations  at  building  costs  and’
 no  profiteering  by  the  State  authori-
 ties,  particularly  in  States  directly
 under  the  Central  Government:  and-

 (b)  whether  D.D.A.  hag  also  given.
 up  their  policy  of  profiteering?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-.
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Housing  and
 Urban  Development  Corporation,  a.
 financing  body  under  the  Ministry,
 gives  loans  to  Housing  Boards,  Deve-
 lopment  Authorities  and  other  public
 housing  agencies  in  the  States  and
 Union  Territories  to  construct  houses
 for  all  classes  of  people.  The  interest
 rates  and  the  general  financing  pattern
 are,  however,  heavily  weighted  in
 favour  of  the  poorer  sections  of  the:
 society  and  more  than  80  per  cent  of
 the  houses  financed  by  it  are  for
 people  having  a  monthly  income  not
 exceeding  Rs,  600/-  p.m.  The  HUDCO
 has  also  laid  down  some  norms  of  cost,
 according  tg  which,  the  houses  have
 to  be  cheap  enough  to  be  within  the
 purchasing  power  of  the  poorer
 sections  of  the  society.  In  addition,
 the  Ministry  of  Works  and  Housing
 have  introduced  the  following  Social
 Housing  Schemes: —

 qd)  Integrated  Subsidised  Hous-
 ing  Scheme  for  Industrial  Workers
 and  Economically  Weaker  Sections
 of  Community;

 (2)  Subsidised  Housing  Scheme
 for  Plantation  Workers;

 (3)  Scheme  for  provision  of
 House-sites  to  landless  Workers  tn.
 the  Rural  Areas:
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 (4)  Village  Housing  Projects
 Scheme;

 (5)  Low  Income  Group  Housing
 Scheme;

 (6)  Middle  Income  Group  Hous-
 ing  Scheme;

 (7)  Slum  Clearance/Improvement
 Scheme;

 (8)  Rental  Housing  Scheme  for
 State  Government  employees;  and

 (9)  Jhuggi  and  Jhomprj  Removal
 Scheme  (for  Delhi  only).

 These  Social  Housing  Schemes  are
 implemented  by  the  State  Govern-
 ments  and  Union  Territory  Adminis-
 trations  through  their  designated
 agencies  with  a  view  to  ameliorating
 the  housing  conditions  of  persons
 belonging  to  economically  weaker
 sections,  low  and  middle  income
 groups.

 (b)  The  cost  of  the  Delhi  Deveiop-
 ment  Authority  houses/flats  is  high
 because  of  higher  land  and  develop-
 ment  cost  and  better  specifications.
 The  Delhi  Development  Authority  is
 also  exploring  the  possibility  of  reduc-

 +  ing  the  cost  of  construction  and  there-
 by  reducing  the  price.

 गो  ह्त्या

 76.  श्री  झोस  प्रकाश  त्यागी  :  क्‍या

 कि  बोर  विचाई  मंत्रो  यह  बताने  को  कृपा

 करेंगे  कि  :

 (क)  देश  के  कितने  राज्यों  ने  केन्द्रीय
 सरकार  के  निर्देशानुसार  अपने  यहां  गोहत्या
 पर  प्रतिबंध  लगा  दिया  हैं  ;

 (ख)  किन  राज्य  सरकारों  ने  भ्रभी  तक
 केन्द्रीय  सरकार  के  निर्देशों  का  पालन  नहीं
 क्या  है;  और
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 (ग)  शेष  राज्य  सरकारें  भी  झपते  यहां
 गो-हत्या  पर  प्रतिबंध  लगांयें,  यह  सुनिश्चित
 करने  के  लिए  केन्द्रीय  सरकार  ने  क्‍या  प्रयास

 किए  हैं  और  ऐसे  राज्यों  को  क्‍या  प्रतिक्रिया  है?

 हषि  झोर  सिचाई  मंत्रालय  में  राज्य
 मंत्रो  1६ ह  भानु  प्रताप  सिह)  :  (क)  पशु
 परिरक्षण  संरक्षण  और  संवद्धंन  का  विषय
 संविधान  की  7वीं  ग्रनुसूची  की  सूची  2  की
 प्रविष्टि  5  के  अन्तगंत  आाता  है,
 और  इसी  लिये  यह  राज्य  का
 विषय  है  |  शत:  इस  विषय  के  सम्बन्ध
 में  केन्द्रीय  सरकार  को  निर्देश  जारी  करने  का
 कोई  अधिकार  नहीं  है  ।  तथापि,  केन्द्रीय  सरकार
 समय-समय  पर  राज्य  सरकारों  को  इस  संबंध
 में  सलाह  देती  रही  है।  उपलब्ध  नवीनतम  सूचना
 के  अनुसार  ,जम्मू  और  कश्मीर,  हरियाणा,
 पंजाब,  राजस्थान,  गुजरात,  मध्य  प्रदेश,
 उत्तर  प्रदेश,  महाराष्ट्र,  बिहार,  कर्नाटक,
 उड़ीसा,  आन्ध्र  प्रदेश,  असम,  तमिलनाडु,
 हिमाचल  प्रदेश,  त्रिपुरा,  मणिपुर,  चंडीगढ़,
 दिल्ली,  दादर  और  नगर  .वेली,  पांडिवेरो,
 लक्षदीप  द्वोपसमूह,  भ्रंदमान  और  निकोबार

 दीपसमूह  राज्यों  में  गौवध  पर  पूर्ण  प्रतिबंध

 लामु  किया  गया  है  |  !

 (ख)  जिन  राज्यों  और  केन्द्र  शासित
 प्रदेशों  ने  अभी  तक  गौवध  पर  पूर्ण  प्रतिबंध

 नहीं  लगाया  है  दे  निम्न  प्रकार  हैं  —

 केरल,  पश्चिम  बंगाल,  मेघालय,  मिजोरम,
 नागालैंड,  गोवा,  दमन  और  दीव  और  अरुणाचल
 प्रदेश,  सिक्‍्कम  के  बारे  में  स्थिति  का  पता  लगाया
 जा  रहा  है  |

 (ग)  पश्चिम  बंगाल  और  केरल  राज्यो
 तथा  गोवा,  दमन  और  दीव  के  शासित  प्रदेशों

 एवं  देश  के  उत्तर-पूर्वी  क्षेत्रों  के  अतिरिक्त
 सभी  प्रमुख  राज्यों  में  गोवध  पर  पहले  ही  पूर्ण
 प्रतिबंध  है  ।  केरल,  पश्चिम  बंगाल  और
 गोवा  के  संबंध  में  कृषि  और  सिंचाई  मंत्री  ने
 सम्बद्ध  मुख्य  मंत्रियों  से  पहले  ही  प्रार्थना  की

 है  कि  वे  भी  प्न्य  राज्यों  के  अनुसार  ही  कायें
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 करें  शझ्लौर गौवध  पर  प्रतिबन्ध  लगाते  हुए  झावश्यक

 कानून  बनायें  |  उत्तर-पूर्वी  क्षेत्रों  के  राज्य
 के  संब्रंध  में  यह  प्रश्न  अभी  विचाराधीन  है  |

 गन्ने  के  मूल्य  निर्धारण  से  क़रिप्तानों  में

 झसतोब
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 कृषि  और  सिच्चाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  गन्ने  का  न्यूनतम  मूल्य  निर्धारत

 :हो  जाने  से  आम  किसानों  में  असंतोष  व्याप्त

 हुआ  है,  और

 (ख)  यदि  हां,  तो  असंतोष  के  कारणों
 को  दूर  करने  के  लिए  सरकार  द्वारा  क्‍या

 “उपाय  किए  गए  हैं  ?

 कृषि  तथा  सिचाई  मंत्रालय  सें  राज्य  मंत्री

 श्री  भानु  प्रताप  सिह  ):  (क)  और  (ख).
 गन्ना  (नियंयण)  आदेश  के  अधीन  न्यूनतम
 अधिसूचित  मूल्य  केबल  एक  कम  से  कम  मूल्य
 है  श्र  उत्पादक,  गन्ना  (नियंत्रण)  आदेश,
 19668  खण्ड  5  (क)  के  अधीन  खुली

 बिक्री  की  चोनी  की  बिक्री  से  प्राप्त
 अतिरिक्त  राशि  के  50  प्रतिशत  अंश  के

 हकदार  हैँ।  तथापि,  बहुत  से  राज्यों  से
 उत्पादक  को  राज्य  द्वारा  बताया  गया  मूल्य
 मिलता  है  श्र  यह  मूल्य  न्यूनतम  अधिसूचित
 मूल्य  की  अपेक्षा  काफी  अधिक  है  ।  सभा  पटल
 पर  रखे  गए  विवरण  से  976-77  मौसम
 &  दौरान  विभि  न्‍न  राज्यों  में  गन्ना  उत्पादकों
 द्वारा  प्राप्त  गन्ने  के  बास्तविक  मूल्य  की

 -तुलना  में  न्यूनतम  अधिसूचित  मूल्य  के  रैंज
 पका  पता  लगेगा  [प्रिंथयालय  में  रखा  गया

 बेखिये  सख्या  एलटी  i0i7077]  यह  भी
 निर्णय  किया  गया  हूँ  कि  राज्य  सरकारों  से  यह
 सुनिश्चित  करने  के  लिए  अनुरोध  किया  जाए

 प्कि  उत्पादकों  की  i977-78  मौसम  के
 दौरान  वही  मूल्य  मिले  |  जैसा  कि  पिछल  कुछ

 वर्षों  से  गन्ने  के  ग्रन्तगंत  क्षेत्रफल  और  उत्पादन
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 में  वृद्धि  होने  से  प्रकट  होता  है,  ये  मुल्य  लाभ-
 कारों  हैं  ।  क्योंकि  किसान  अधिक  से  झ्रधिक
 गन्ना  पेदा  कर  रहे  हैं  इसलिए  ऐसा  मानने
 का  कोई  काश्ण  नरहैं  कि  उनमें  असंतोष
 व्याप्त  हैं  t

 दिल्‍ली  की  बहुत  योजना  (मास्टर  प्लान)
 को  अपहेलना

 78.  16  रामेदवर  पाटीदार  :  कया
 निर्माण  श्रीर  आवास  तथा  पूति  और

 पुनर्ब्ास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  गत  वर्षो  में
 दिल्ली  के  लिए  बनाई  गई  बृहत  योजा  े

 ग्रवहेलना  की  गई  है  ;

 (ख)  यदि  हां,  तो  इस  ग्रवहेलना  के

 लिए  जिम्मेदार  व्यक्तियों  के  नाम  कया  है  ;
 शर

 (4)  उनके  विरुद्ध  यदि  कोई  कार्य-

 वाही  की  गई  है  तो  वह  क्‍या  है?

 निर्माण  श्र  प्रावास  तथा  पूति  और

 पुनर्वास  संत्री  श्री  सिकन्‍दर  बख्त  ):  (क)

 जी,  हां।

 (ख)  से  (ग).  निर्मा  और  आवास
 मंत्रालय  के  नगर  तथा  ग्राम  झायोजना
 संगठन  में  अपर  मुख्य  योजनाकार  को

 बृहत  योजना  के  उल्लंघन  के  बारे  में  एक
 प्रारंभिक  जांच  करने  और  75  दिसम्बर,
 977  तक  अ्रपनी  रिपोर्ट  प्रस्तुत  करने

 के  लिए  कहा  गया  हैं।
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 Remova]  of  Families  from  Motia  Khan
 Area.  Delhi

 79.  SHRI  CHATURBHUJ:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  refugee
 families  covered  under  Gadgil  Assu-
 rance  were  removed  from  Motia  Khan
 Area,  Delhi  during  Emergency;

 (b)  if  so,  whether  they  were  pro-
 vided  suitable  alternative  accommoda-
 accommodation  with  facilities  envi-
 saged  in  the  Gadgil  Assurance;  and

 (c)  if  not,  reasons  therefor  and  the
 number  of  persons  who  were  not  pro-
 vided  suitable  alternative  accommoda-
 tion  as  contemplated  in  the  Gadgil
 Assurance?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  All  the  bonafide  evictee  families
 were  offered  alternative  accommoda-
 tion  in  the  colonies  developed  by  the
 Delhi  Development  Authority.

 (c)  Question  does  not  arise.

 New  Policy  for  Expansion  of  Irrigation
 Facilities

 80.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  any  new  policy  for  the  ex-
 pansion  of  irrigation  facilities  in  the
 country;  and

 (b)  if  so,  what  are  the  new  projects
 to  be  undertaken  during  the  coming
 two  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Irrigation  is  a
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 State  subject  and  irrigation  schemes
 are  planned  and  implemented  by  thé
 State  Governments.  The  Government
 of  India,  however,  has  given  high
 priority  to  development  of  irrigation  in
 the  country’s  developmental  pro-
 grammes,  Emphasis  has  been  laid  on
 expeditious  completion  of  on-going
 schemes,  taking®  up  of  néw  schemes,
 particularly  in  the  tribal  and  drought
 Prone  aréas;  thodernisation  of  existing
 irrigation  systems  to  improve  their
 efficiency  and  for  conjunctive  use  of
 surface  and  ground  wé*ter  in  thé
 medium  term  plan  starting  from  April,
 ‘1978.

 The  strategy  for  next  five  year  plan
 was  discussed  at  the  Third  Conferencé
 of  State  Irrigation  Ministers  held  at
 New  Delhi  on  8th  and  9th  November,
 ‘1977.  The  State  Ministers  heartily
 welcomed  the  high  priority  being
 given  to  irrigation  and  agreed  to  take
 necessary  measures,

 During  the  current  year,  the  Central
 Government  have  agreed  to  provide  an
 advance  plan  assistance  of  Rs.  00
 crores  for  the  major  and  medium
 irrigation  programmes.

 (b)  The  State  Governments  have
 not  so  far  finalised  their  programmc
 with  regard  to  inclusion  of  new  pro-
 jects  to  be  under-taken  during  the
 next  two  years.

 Allotment  of  plots  in  Chittaranjan
 Park,  New  Delhi  to  refugees  of

 Bangladesh

 81.  SHRI  D.  AMAT:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  applications  were  in-
 vited  from  East  Pakistan  (now
 Bangladesh)  refugees  in  March,  977
 for  allotment  of  plots  in  Chittaranjan
 Park,  New  Delhi;

 (b)  if  so,  whether  even  though  more
 than  seven  months  have  paased  no
 progress  has  been  made  in  the  matter
 nor  the  Applicants  have  been  inform-
 ed  about  it;
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 ¢v)  if  so,  the  reasons  for  the  inor-
 dinate  delay;  and

 (da)  the  number  of  plots  that  wiil
 be  allotted  and  by  what  time  this  will
 be  done?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  (SHRI  RAM  KINKAR):
 (a)  Yes,  Sir.  Applications  were  invit-

 ed  vide  Press  Note  dated  4th  January,
 977  from  displaced  persons  from  for-
 mer  Bast  Pakistan  (now  Bangladesh)
 who  are  gainfully  employed  in  Delhi
 and  had  lived  jn  Delhi  for  not  less
 than  4  years  after  partition  and  upto
 S8lst  March,  1966,  The  last  date  of
 receipt  of  applications  was  8lst  March,
 1977.

 (b)  Out  of  about  600  applications
 received,  more  than  800  have  already
 been  scrtffinised  by  the  Allotment
 Committee.  Applicants  would  be  in-
 formed  after  all  the  applications  have
 been  scrutinised.

 (९)  Scrutiny  of  such  a  large  number
 of  applications  takes  time.

 (d)  82  plots  (including  8  plots
 which  are  involved  in  a  court  case
 and  have  not  yet  been  developed)  are
 available  for  allotment.  After  com-
 pletion  of  the  scrutiny  which  is  ex-
 pected  to  be  Completed  by  December,
 1977,  draw  of  lots  will  be  held  there-
 after  as  soon  aS  possible.

 झादिवासो  क्षेत्रों  के  खिग्रे  सिचाई
 घोजनाशं  के  बारे  में  राज्यों  से  प्रस्ताव

 82.  MI  लक्ष्मष्ण  राव  मानकर  :  गया

 कृषि  ओर  सियाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  आदिवासी  क्षेत्रों
 में  सियाई  योजनताओों  के  लिए  राज्यों  से  प्रस्ताव
 भांग  गये  हैं  ;
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 (ख)  महाराष्ट्र  सरकार  द्वारा  कितनी
 योजनाथें  भेजी  गेयी  हैं  सौर  उम  पर  कितना
 श्र  ग्रायेगा  ;  झौर

 (ग)  एन  बोजनाझ्रों  के  लिये  कंन्द्रीय
 सरकार  द्वारा  कितना  भनुदान  दिया  जा  रहा  है?

 कृषि  और  'सिथाई  शंत्रालथ  में  राज्य
 संतरी  (शो  भानु  प्रताप  सिह):  (क)  राज्य
 सरकारों  से  सिंचाई  स्कीमों  के  प्रस्ताव  नहीं
 मांगे  गये  थे  किन्तु  उनसे  भ्रादिवासी  क्षेत्रों  के
 लिए  उप-योजनाएं,  जिसमें  सिंचाई  सहित
 सभी  क्षेत्र  शामिल  हों,  तैयार  करने  के  लिए
 कहा  गया  था  |  उनसे  झादिवासी  क्षेत्रों  को
 लाभ  पहुँचाने  के  वास्ते  सिंचाई  की  व्यापक
 योजनाएं  (मास्टर  प्लान)  तैयार  करने  के
 लिए  भी  कहा  गया  था  |

 (ख)  महाराष्ट्र  सरकार  द्वारा  तैयार
 की  गई  उप-योजना  में  पांचवीं  योजना  की
 अवधि  के  दौरान  भादिवासी  क्षेत्रों  में  लघु
 सिचाई  सस्‍्कीमों  के  लिए  6.77  करोड़
 रुपये  की  राशि  शामिल  है  t

 (ग)  महाराष्ट्र  के  झादिवाली  क्षेत्रों  में
 आदिवासी  क्षेत्र  की  उपयोजना  के  श्रन्तर्गत

 लघु  सिंचाई  के  लिए  पांचवीं  योजना  के  दौरान
 विशिष्ट  केन्द्रीय  सहायता  2.i0  करोड़
 रुपये  तक  की  होगी  d

 Land  Distribution  to  Hlarijans  and
 Adivasis

 83.  SHRI  SANTOSHRAO  GODE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Harijans  and  Adi-
 vasis  who  had  been  allotted  land  under
 the  various  Land  Ceiling  Acts  in  difter-
 ent  States  recently  have  been  ejected
 from  their  lands;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  restore  those  lands  to  the
 ejected  Harijans  and  Adivasis?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  The
 Government  of  India  are  not  aware  of
 any  widespread  eviction  of  Harijans
 and  Adivasis  from  the  lands  allotted
 to  them  under  the  various  ceilling  laws.
 Some  time  ago,  there  was  a  report  that
 there  were  378  cases  of  eviction  of
 allottees  in  Bihar  and  the  State  Gov-
 ernment  indicated  that  they  were  tak-
 ing  appropriate  steps.  The  State  Gov-
 ernments  have  been  requested  to
 ensure  that  the  allottees  who  belong
 to  the  disadvantaged  sectiong  of  the
 community  are  protected  against  dis-
 possession  from  their  holdings.

 Offer  by  private  architects  to  build
 L.LG.  residential  houses

 84.  SHRI  SUKHDEV  PRASAD
 VERMA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  reputed
 architects  and  engineers  from  private
 sector  have  offered  their  services  to
 the  present  Government  in  its  efiort
 to  build  low  income  group  residential
 houses  and  flats  all  over  the  country;

 (b)  whether  some  of  them  have  also
 sent  details  of  their  activities,  if  so,
 the  names  of  such  architects  ang  en-
 gineers;  and

 (c)  Government's  reaction  thereto?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No  specific  offer  has
 been  received.
 =

 (b)  and  (c).  Does  not  arise.
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 Construction  of  Darakeshar  Dam  in
 Bankura

 85.  DR.  BIJOY  MONDAL:  Wili  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  there  is  any  prcposal
 for  construction  of  Darakeshar  Dam  in
 the  district  of  Bankura  (West  Benzal)
 for  irrigation  work;  and

 (b)  if  so,  the  area  proposed  to  be
 irrigated  by  this  project  and  the  pro-
 gress  of  work  made  so  far  in  this  res-
 pect?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (by.  The  West
 Bengal  Government  have  a  proposal
 for  the  Darakeshar  Reservoir  Project
 estimated  to  cost  Rs,  8  crores  to  pro-
 vide  irrigation  ६0  an  area  of  about
 40000  ha.  annually.  The  Project  Re-
 port  has,  however,  not  been  received
 from  the  State  Government  so  far.

 Helicopter  for  Aerial  Spray

 86.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be’  pleased  to
 state:

 (a)  whether  some  States  like  Punjab
 and  Rajasthan  are  not  getting  enough
 helicopters  for  aerial  spraying:

 (b)  if  so,  the  reasons  therefcr,  and

 (c)  what  Government  propose  to  do
 in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Yes,  Sir.

 (b)  The  reason  is  the  limited  num-
 ber  of  helicopters  in  the  country.

 (c)  The  Government  have  consti-
 tuted  a  Committee  to  go  into  the
 various  aspects  of  a2rial  spraying  by
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 Fixed  Wing/helicopters  so  as  to  enable
 it  to  take  a  view  regarding  the  need
 to  augment  the  helicopters  fleet  in  the
 country,

 Construction  of  Bulk  Storage  Godowns

 87.  SHRI  8.  D.  SOMASUNDARAM:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (b)  whether  it  is  a  fact  that  the
 Food  Corporation  of  India  had  appro-
 ached  Central  P.W.D.  to  take  up  cons-
 truction  of  bulk  storage  of  godowns;

 (b)  whether  it  is  also  a  fact  that
 Central  P.W.D.  had  refused  to  take  up
 this  job;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a),  Yes,  Sir.

 (b)  No,  Sir,  the  Central  Public
 Works  Department  have  already
 accepted  works  worth  more  than
 Rs.  500  lakhs  relating  to  such  godowns.

 (c)  Does  not  arise.

 Lang  for  Nehru  Complex,  New  Delhi

 88.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  respective  rates  at  which
 fang  for  Nehru  Complex  in  New  Delhi
 was  acquired  and  given;

 (b)  whether  the  land  owner  has  re-
 ceived  compensation;  and

 (c)  if  not,  the  reasons  therefor  and
 the  amount  of  the  compensation  work-
 ed  out?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
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 BAKHT):  (a)  Undeveloped  land  for
 Nehru  Place  was  acquired  by  Gov-
 ernment  through  different  awards  at
 rates  varying  from  Rs.  1500/-  to
 Rs.  2500/-  per  bigha.  The  land  was
 developed  and  66.4  acres  were  trans-
 ferred  to  DDA  on  a  _  premium  of
 Rs,  ‘150/-  per  sq.  yd.  only  for  the  36.6
 acres  of  plotted  areas  representing
 permissible  ground  coverage.

 (b)  and  (c):  Except  where  a  re-
 ference  is  pending  in  a  court  regarding
 the  amount  of  compensation  or  there
 is  dispute  amongst  the  claimants
 about  their  share  interest  etc.  the
 compensation  has  been  paid.

 Priority  List  for  allotment  of  orthodox
 quarters  located  at  Mandir  Marg,  New

 Delhi

 89.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  any  priority  list  is
 maintained  for  the  allotment  of  ortho-
 dox  quarters  located  at  Mandir  Marg,
 Irwin  Road  and  Kali  Bari  Road  to
 those  who  are  entitled  to  have  type  V
 quarters;

 (b)  if  so,  what  is  the  priority  date
 of  the  allotment  of  these  quarters  sepa-
 rately;  and

 (c)  the  overall  priority  for  type  V
 quarters  in  each  locality?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  For  unpopular  type
 V  residences  in  these  and  other  locali-
 ties,  a  separate  combined  waiting  list
 is  maintained.

 (b)  On  5th  November,  1977,  officer
 with  priority  date  4209  September,
 1968,  was  topping  the  list.

 (c)  On  5th  November,  ‘1977,  officer
 with  priority  date  3th  September,
 ‘1962,  was  topping  the  combined  list.
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 Request  from  Kerala  for  RedacHon  in
 Price  of  Fertiliser  and  Pesticides

 90.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Government  of
 Kerala  hag  requested  the  Central  Gov-
 ernment  to  reduce  the  issue  price  of
 fertilisers  and  pesticides  so  as  to  bring
 down  the  cost  of  agricultural  produc-
 tion;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  The  Government
 of  Kerala  requested  the  Ministry  of
 Agriculture  and  Irrigation  to  reduce
 the  price  of-  NPK  (13-13-20),  the
 stocks  of  which  were  held  by  the
 Kerala  Cooperative  Marketing  Fede-
 ration.  No  other  request  from  the
 State  Government  for  reduction  in  the
 prices  of  fertilizers  and  pesticides
 appear  to  have  been  received.

 (b)  The  Fertiliser  Corporation  of
 India  were  requested  to  take  over  the
 stocks  of  NPK  (18-13-20)  from  the
 Kerala  Cooperative  Marketing  Federa-
 tion  and  They  have  since  started
 lifting.

 The  Government  of  “India  have,
 however,  recently  reducéd  the  price  of
 urea  by  Rs.  “100/—  per  tonne  with
 effect  from  12-10-1977.

 Restriction  on  State  Governments  for
 establishing  new  university

 91.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  put
 any  restrictions  on  the  State  Govern-
 ments  regarding  the  establishment  of
 new  universities;  and
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 (b)  if  so,  the  détails  thereof;  and
 tlie  reaSons  theréfor?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  Govern-
 ment  have  not  placed  any  restrictions
 on  the  State  Governments  regarding
 establishment  of  new  universities.
 However,  undér  Section  “l2A  of  the
 UGC  Act,  no  university  set  up  after
 7th  June,  1972,  is  given  assistance by
 the  Central  Government  or  the  Com-
 mission,  unlessthe  latter  has  declared
 such  a  university  fit  to  réceive  Central
 assistance,  in  accordance  with  thé
 University  Grants  Commission  (Fit-
 hess  of  Certain  Universities  for  Grant)
 Rules,  1974.

 The  University  Grants  Commission
 formulated  some  guidelines  for  estab-
 lishment  of  new  universities  which
 were  communicated  to  the  State  Gov-
 ernments  in  January  ‘1974,  According
 to  these  guidelines,  among  other
 things,  before  any  State  Government
 formulates  a  proposal  for  the  estab-
 lishment  of  a  new  university  there
 should  be  a  survey  of  the  existing
 facilities  for  higher  education  in  the
 State  and  its  projected  needs,  The
 Commission  should  also  be  associated
 with  the  survey  prior  té  the  formula-
 tion  of  the  proposal  for  establishment
 of  a  new  university.

 Seminar  on  educational  technology  by
 N.CER.T.

 92.  SHRI  PARMANAND-  GO-
 VINDJIWALA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  a  Seminar  on  education.
 al  technology  was  organised  in  Mysore
 in  June,  976  by  N.C.E.R.T.;  and

 (b)  if  so,  what  are  the  recommen-
 dations  of  the  Seminar  and  the  expen-
 ses  incurred  thereon?

 ‘THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
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 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  A  seminar  gn  Educa-
 tional  Technology  was  organised  in
 Mysore  on  June  44  to  16,  3976  by  the
 Centre  for  Educational  Technology
 (N.C.E.R.T.).

 (b)  The  Seminar  made  no  specific
 recommendations  as  its  purpose  was
 to  clarify  basic  concepts  and  issues
 in  the  field  of  educational  technology
 which  ig  comparatively  a  new  disci-
 pline  and  to  work  out  tasks  in  the
 field.

 Baseq  on  the  deliberations  in  the
 Seminar,  the  Centre  for  Educational
 Technology  (N.C.E.R.T.)  prepared

 two  papers—one  only  the  concept  of
 Educational  Technology  and  the  other
 on  tasks  in  the  field  of  Educational
 Technology.

 The  total  expenditure  on  the  Semi-
 nar  was  Rs,  14,864.96.

 Officers  allotted  type  TV  quarters
 during  the  lst  week  of  October,

 995

 93,  SHRI  NAWAB  SINGH  CHAU-
 HAN:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  he  pleased  to
 State:

 (a)  the  names  of  the  officers  who
 had  been  allotted  type  IV  quarters
 during  the  first  week  of  October  1975;

 (b)  the  dates  on  which  these  officers
 took  possession  of  these  quarters;  and

 (०)  the  names  of  the  Officers  who
 did  not  fake  possession  of  the  Quarters
 allotted  to  them  within  ihe  prescribed
 periog  and  the  action  taken  against
 them?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  {SHRI  SIKANDAR
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 BAKH?):  (a)  Shri  8.  K.  Maheshwari
 Shri  A.  K,  Roy
 Shri  D,  K,  Trehan
 Shri  ्  N.  Jha
 Shri  R.  K.  Kalsi
 Shri  M.  ्.  Rawat
 Shri  Hans  Raj  Singh
 Shri  M.  Chakravarty
 Shri  H.  C.  Verma,
 Shri  द  K.  Mishra
 Shri  P,  Singha

 Shri  Rajeshwar  Pershad
 Shri  S.  K.  Sen
 Shri  P.  R.  Nambisan
 Shri  M.  R,  Narayan
 Shri  S.  P.  Goel
 Shri  B  R,  Bahel
 Shri  ्  P.  Vohra

 Shri  Jagat  Parkash  Gupta
 Shri  M.  K.  Appya
 Shri  Kodali  Anjaali
 Shri  C.  I.  Subrahmanian
 Shri  K,  Govindan
 Shri  M.  R.  Chidambram
 Shri  K.  Sudhakran

 Shri  B.  N.  Tandon
 Shri  A,  C.  Dass
 Shri  S.  N.  Sharma
 Shri  §  Kumar
 Shri  D.  K.  Sehgal
 Shri  Sadhu  Ram

 Shri  Y.  P.  Sood
 Shri  K.  8.  Admaya
 Shri  8.  N.  Purt
 Shri  D.  R.  Handa
 Shri  N.  D.  Kharbanda

 (b)  and  (ec).  All  the  officers,  who
 had  accepted  the  allotments,  took
 possession  of  the  quarters  within  the
 prescribed  time  limit,  except  Shri
 R.  K.  Maheshwari  [Sl.  No.  in  (a)].
 This  officer  took  possession  of  the
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 quarter  on  7४9  November,  975  but
 no  penal  action  was  taken  against  him
 in  respect  of  this  quarter.

 Cases  of  adjustment  of  claims  pending
 with  Settlement  Officer,  Delhi

 94.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  how  many  cases  of  displaced
 persons  regarding  adjustment  of  claims
 of  Ulhasnagar  and  Khopari  Colony,
 District  Thana  (Maharashtra)  are
 pending  with  the  settlement  officer,
 New  Delhi;

 (b)  how  much  amount  is  involved  in
 these  cases;

 (c)  whether  adjustment  cf  claims  of
 these  displaced  persons  is  going  on  for
 years  together;

 (d)  what  are  the  reasons  for  delay;
 and

 (e)  when  these  cases  will  be  finally
 decided  and  amounts  paid  to  the  per-
 sons  concerned?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  RAM  KIN-
 KAR):  (a)  and  (b).  Since  no  sepa-
 rate  registers  of  pending  cases  re-
 garding  adjustment  of  claims  of  Ul-
 hasnagar  and  Khopri  Colony  have
 been  maintained,  precise  number  of
 such  cases  and  the  amount  involved
 are  not  available.

 (o)  and  (da).  Yes,  Sir.  These  cases
 are  pending  finalisation  mainly  on  ac-
 count  of  the  following  reasons:

 (i)  Lack  of  response  on  fhe  part.
 of  the  claimants  and  their
 associates;

 (ii)  Non-issue  of  ‘No  Refand  Cer-
 tificates’  from  the  various

 authorities  in  the  State  Gov-
 ernment;  and
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 (iii)  Non-compliance  of  formali-
 ties/requirements  prescribed
 under  the  Displaced  Persons
 (Compensation  and  Rehabili-
 tation)  Act,  954  and  the

 Rules  thereunder.

 (e)  Efforts  are  being  made  to  ex-
 Pedite  finalisation  of  these  cases  on
 priority  basis.

 Outdated  Rules  of  Maharashtra
 Housing  Board

 95.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  received  a  representation
 dated  23rd  July,  977  from  Tenants’
 Association  of  Maharashtra  Housing
 Board  Ambernath  Distt.  Thana  (Maha-
 rashtra)  regarding  Maharashtra  Hous-
 ing  Boards  lopsided  rules  and  outdated
 regulations;

 (b)  if  so  when  and  what  action  has
 been  taken  in  regard  to  thet;

 (c)  if  no  action  has  been  taken  uptill
 now  the  reasons  thereof;  and,

 (a)  when  the  action  shall  be  taken?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Association  sent
 a  representation  with  the  following
 Tequests:—

 (i)  the  income  limit  of  eligibi-
 lity  for  allotment/retention
 of  houses  constructed  under
 thd  Integrated  Subsidised

 housing  Scheme  for  Indus-
 trial  Workers  and  Economi-
 cally  Weaker  Sections  of  Com-
 munity  may  be  increased
 from  Rs.  500  to  Rs.  000  per
 month;

 (a)  the  rent  slabs  in  respect  of
 the  above  houses  may  be  re-
 duced;  and
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 (iii)  if  the  above  suggestions  are
 not  acceptable  to  the  Goy-
 ernment,  the  houses  may  be
 converted  into  “OWN  YOUR
 OWN  HOUSE  SCHEME”,  ie.,
 the  houses  may  be  sold  to

 the  occupants.

 {b)  to  (d).  The  Integrated  Subsi-
 diseq  Housing  Scheme  for  Industrial
 Workers  and  Economically  Weaker
 Sections  of  Community  was  introduc-
 ed  by  this  Ministry  iri  the  year  1952.
 It  is  being  implemented  by  the  con-
 cerned  State  Governments|Union  Ter-
 ritories  Administration.  The  Scheme
 is  primarily  intended  to  proyide  resi-
 dental  accommodation  on  subsidised
 rental  basis  to  the  low-paid  indus-
 trial  workers  and  persons  belonging
 to  the  economically  weaker  sections.
 According  to  the  existing  provisions
 of  the  Scheme,  persons  with  income
 not  exceeding  of  Rs.  500  per  month
 are  entitled  to  allotment  of  houses.
 However,  in  the  case  of  allottees  in
 the  income  group  of  Rs.  35  to  Rs.  500
 per  month,  additional  charges  equiva-
 lent  to  50  per  cent  of  the  interest
 charges  on  the  subsidy  for  the  houses
 over  and  above  the  normal  subsidis-
 ed  rent,  is  required  to  be  recovered
 from  them.  Full  economic  rent  is  to
 be  recovered  from  an  allottee-work-
 er  whose  wage  crosses  the  limit  of
 Rs.  500  per  month,  until  he  is  evict-
 ed.

 2.  The  existing  income  limit  of  eli-
 gibility  for  initial  allotment  of  houses
 constructed  under  the  Scheme  was
 prescribed  in  July,  975  on  the  basis
 of  the  recommendations  made  by  a
 High  Level  Committee  of  Ministers,
 which  was  appointed  to  consider  cer-
 tain  matters  relating  to  various  So
 cial  Housing  Schemes.  Some  represen-
 tations  for  the  revision  of  this  limit
 were  received  from  other  quarters  as
 well,  While  examining  these  repre-
 sentations,  it  was  felt  that  it  is  true
 that  the  wages  ofthe  workers  {n  some
 of  the  organised  sectors  have  gone  up,
 but  the  fact  remained  that  the  majo-
 rity  of  the  workers  continued  to  draw
 wages  of  less  than  Rs.  500  per  month.
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 It  was,  therefore,  not  found  possible
 to  accede  to  these  requests,

 3.  As  already  mentioned  above,  the
 Scheme  is  primarily  intended  to  pro.
 vide  residential  accommodation  to

 the  low-paid  workers.  It  is  because
 of  this  reason  that  some  additional
 charges  have  been  prescribed  from
 the  workers  whose  wages  are  between
 Rs.  351  and  Rs.  500  per  month  and
 economic  rent  has  been  prescribed
 for  those  whose  wages  cross  the  limit
 of  Rs.  500  per  month.

 4.  As  regards  the  request  of  the
 Association  for  permitting  the  sale
 of  these  houses,  the  question  of  per-
 mitting  the  State  Governments  to
 sell  such  houses  to  eligible  occupants
 is  under  consideration  of  this  Minis-
 try.

 गांव  झ्रकपुर  में  भवन  निर्माण  का
 कार्य  करने  वाला  विभाग

 96.  ओऔ्री  लालजो  भाई  :  क्‍या  तिर्माण

 और  झावास  तथा  पूति  शौर  पुनर्वास  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  नई  दिल्‍ली  के  एक  गांव  (मोती
 बाग,  नानकपुरा  के  पास)  भ्ररकपुर  बाग  मोची
 का  भवन  निर्माणकार्य  किस  विभाग के  पास  हैं,
 क्या  दिल्ली  विकास  प्राधिकरण  के  पास  है
 अथवा  कारपोरेशन  के  पास,  तथा  भवन  बनाने

 के  लिये  नक्शा  भ्रादि  कोन  सा  विभाग  देगा  ;

 (ख)  कया  इस  गांव  में  सीवर  लाइन
 डाल  दी  गई  है,  यदि  नहीं,  तो  इसे
 कब  तक  डाला  जायेगा  और  कौन  सा  विधाग
 इस  कार्य  को  करेगा  ;  और
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 (4)  क्‍या  सरकार  बीकर  लाइन  शीक्र

 ही  डाल  कर  मांव  के  निवासियों  को  स्थाय  देगी
 जो  कांग्रेस  शासनकाल  में  उन्हें  नहीं  मिला  ?

 निर्माण  कोर  झावाल  तबा  यूति  और
 पुनर्वास  संत्रो  (  श्री  सिकन्‍दर  बस्त ):  (क)
 यह  ग्राम  दिल्ली  बनयर  निम्रम  के  क्षेज्ञाधिकार
 में  आता  है  जो  क्षेत्र  में  निर्माण  की  यतिविधियों
 'पर,  यदि  कोई  हों,  नियमित  रूप  से  नियंत्रण
 रखता  है  लेकिन  स्वयं  निर्माण  कार्य  नहीं  करता  ।
 दिल्ली  िकास  प्राधिकरण  केवल  विकसित
 क्षेत्र  में  ही  अजित  भूमि  या  उसके  पास  उपलब्ध

 भूमि  पर  भवनों  का  निर्माण  करता  है।  अपनी

 भमूमि  पर  या  उनको  झाजंटित  की  मई  भूमि  पर
 अन्यथा  गैर  सरकारी  लोगों  द्वारा  किए  जा  रहे
 निर्माण  कार्य  र  यह  केवल  विनियमित
 नियंत्रण  रखता  है  t  प्राम  श्ररकएर  बाग  मोची
 विकसित  क्षेत्र  से  बाहर  है  और  किसी  भी
 विभाग  को  स्वयं  निर्माण  कार्य  करने  के

 लिए  नहीं  कहा  गया  है  ।

 (ख)  इस  ग्रमम  में  सोवर  नहीं  डाला
 जया  हें  3 नगर  निगम  निधियों  की  उपलब्धता
 के  अनुसार  अपनी  प्रायमिकताओं  के  अ्रनुसार
 उन्हीं  क्षेत्रों  में  मुबय  मलवाही  नालियां  बिछाती

 है  जहां  बहू  आवश्यक  समझती  है  ।  फिलहाल
 इस  क्षेत्र  भें  ऐसी  मलवाही  नाली  बिछाने  का
 ग्रभो  कोई  प्रस्ताव  नहीं  हैं  क्योंकि  यह  अभी
 शआ्राथमिकता  वाला  क्षेत्न  नहीं  है  4

 (ग)  प्रश्न ही  नहीं  उठवा  i

 सेन्ड्  बोर्ड  ग्राफ  सेकेन्ड्री  एजकेशत  के

 एक  स्टेनोप्राफर  द्वारा  झ्लात्महत्या

 gi.  श्री  अजुन तह  भदोरिया  :  क्या
 पका  समाज  करारा  झर  सस्कलि  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि:
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 (=)  क्‍या  केन्द्रीय  माध्यमिक  शिक्षा
 बो  में  काम्र  कर  रहे  एक  स्टेलोग्राफर  ने  आत्म-

 हत्या  कर  लो  हैं  ;

 (@)  इस  मामले  के  तथ्य  क्या  हैं  ;

 (ग)  क्‍या  सरकार  का  विचार  इस  मामले
 को  जांच  के  लिये  केन्द्रीय  जांच  ब्यूरो  को  सौंपने
 का  है;  और

 (घ)  कक्‍्यासरशकार ने  वास्तविकता  जानने
 के  लिए  उक्त  बोर्ड  के  इस  मामले  से  संबंधित
 झधिकारियों  को  निलंबित  कर  दिया  हूँ  ?

 लिक्षर,  समाज  कल्याण  और  संस्कृति  मंत्री

 (  Blo  प्रताप  चन्द्र  चन्द्र ):  (क)  और  (ख).
 केन्द्रीय.  माध्यमिक  शिक्षा  बोर्ड  के  एक
 वरिष्ठ  लिपिक  स्वर्गीय  श्री  श्ार०  के०  अरोड़ा
 ने  21-7-1977  को  आत्महत्या  की  ।

 (ग)  पुलिस  इस  मामले  की  पहले  ही
 जांच  कर  रही  है  t

 (घ)  पुलिस  से  रिपोर्ट  प्राप्त  हो  जाने
 के  बाद  केन्द्रीम  माध्यमिक  शिक्षा  बोडे/बोर्ड
 के  नियंत्रण  प्राधिकारी  द्वारा  इस  मामले  पर
 विचार  किया  जाएगा  1

 t

 Demolition  of  Unauthorised  construc-
 tion  in  Delhi

 98.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  demolition  of  the
 unauthorised  construction  made  in  the
 colonies  controlled  by  Delhi  Adminis-
 tration  and  DDA  had  been  continuing
 even  after  the  new  Government  came
 to  power  at  the  centre;

 (b)  if  so,  the  details  thereof;

 {c)  whether  the  Standing  Com-
 mittee  of  the  Delhi  Corporation  ‘has
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 urged  the  soncerned  authorities  to
 immediately  stop  such  demolition  and
 regularise  them  forthwith;

 (१)  if  so,  whether  the  demolition
 process  has  been  stopped  accordingly;
 and

 (e)  the  steps  taken  to  regularise
 them?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (e).  Information.  is
 being  collected  and  will  be  placed  on
 the  Table  of  the  House.

 Allotment  of  Land  ६०  Greup  Housing
 Society  in  South  Delhi

 99.  DR.  HENRY  AUSTIN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  the  information  asked
 for  in  Unstarred  Question  No.  3898
 dated  8th  July,  977  has  been  collect-
 ed;  if  so,  will  it  be  placed  before  the
 House;

 (b)  whether  seven  Group  Housing
 Societies  had  been  allotted  land  in
 Kalkaji  and  Mehrauli  also  in  1978,
 1974;

 (८)  how  many  Societies  have  been
 assured  land  in  the  places  where  the
 Boards  have  beeh  set  up  in  South
 Delhi  in  the  places  at  Masjid  Moth
 and  R,  K.  Puram;  and

 (d)  whether  some  Societies  have
 pointed  out  that  if  land  has  been  given
 to  seven  societies  why  other  societies
 could  not  be  considered  for  allotment
 of  land  in  South  Delhi?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir,  it  will  be
 placed  on  the  Table  of  the  Sabha.
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 (b)  Five  Group  Housing  Societies
 were  allotted  land  in  Kalkaji  and
 Mehrauli  areas  in  4९४3  and  1974,

 (c)  Only  one  Society,  namely  the
 Press  Association  Group  Housing
 Society  which  had  already  been  al-
 lotted  land  had  put  up  a  sign  board  to
 identify  it.

 (d)  Yes,  Sir.

 Allotment  of  land  to  Group  Housing
 Societies  in  South  Delhi

 100,  DE.  HENRY  AUSTIN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (e)  whether  the  information  asked
 for  in  Ustarred  Question  3879  dated
 J8-7-977  has  been  collected;

 (b)  if  so,  whether  it  will  be  laid  on
 the  Table  of  House;

 (c)  whether  Government  have  also
 taken  the  decision  that  no  land  from
 South  Delhi  will  be  given  to  the  pri-
 vate  and  big  businessmen;  and

 (da)  if  so,  how  much  Iand  wil]  be
 given  to  the  Group  Housing  Societies
 who  are  on  waiting  list  since  970  and
 their  members  are  from  low  income
 group?  Ay

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  sir.

 (b)  Yes,  Sir.

 (c)  No,  Sir.

 (d)  Land  has  been  allotted  to  six
 societies  in  South  Delhi  and  to  one,
 for  whom  a  commitment  had  been
 made,  is  yet  to  be  allotted.  Lend  has
 been  offered  to  other  cooperative
 group  housing  societies  in  Pritam
 Pura,  Pashchim  Puri,  Bodella  and
 West  Delhi.  The  extent  of  land  will
 depend  upon  the  number  of  members
 of  the  societies.
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 बाजार  दर  से  किराया  किद्तों  में  वसुल
 किया  जाना

 0i.  श्री  नवाब  सिह  चोहान  :  क्‍या
 निर्माण  और  श्रावास  तया  पूर्ति  और  पुनर्वास
 मंत्री  सरकारी  कर्मचारियों  से  बाजार  दर  से

 वसूल  किए  जाने  वाले  किराये  के  बारे  में  27

 जून,  977  के  झअतारांकित  प्रश्न  900
 के  उत्तर  के  संबंध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  इस  बीच  अपेक्षित  जानकारी

 एकत्र  कर  ली  गई  है  और  यदि  हां,  तो  तत्संबंधी
 ब्यौरा  क्या  है;  और

 (ख)  किन  व्यक्तियों  से  किश्तों  में
 बाजार  किराया'  लिया-जा  रहा  है  श्र
 उसके  क्या  कारण  है  ?

 निर्माण  और  श्रावास  तथा  पूति  और

 पुनर्वास  मंत्री  (  श्रो  सिकन्दर  बख्त):
 (क)  सूचना  एकत्र  कर  ली  गई  है  और  उस
 की  जांच  की  जा  रही  है।

 (ख)  जिन  मामलों  में  मार्कीट  किराये
 की  बकाया  रकमें  काफी  बड़ी  हैं  उन  मामलों
 में  वसूली  किष्तों  में  की जाती  है  ताकि  कठिनाई

 नहो।

 Allotment  of  D.D.A.  flats  to  retiring
 Government  Servants

 102.  SHRI  BALDEV  SINGH
 JASROTIA:  Wilt  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 Pleased  to  state  whether  any  arrange-
 ments  has  been  made  for  allotment
 of  D.D.A.  Flats/Plots  etc,  to  the  retir-
 ing  Government  Servants,  particularly
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 to  those  who  have  declared  Delhi  as
 their  home  town?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  One  specific  for  retired
 Government  Servants,  who  had  dec-
 lared  Delhi  as  their  home  town,  had
 been  floated  in  1972,  and  of  the  people
 who  had  registered  at  that  time,  some
 have  been  allotted  flats  and  others  are
 waiting  for  it.  At  present,  there  is  no
 other  scheme  of  this  type;  but  the
 Government  Servants  concerned  can
 get  their  names  registered  under  the
 general  scheme  of  Delhi  Development
 Authority.

 Membership  of  the  Works,  Housing  and
 Supply  House  Building  Cooperative

 Society  Ltd.

 103.  SHRI  D.  AMAT:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  refer  to  the  reply
 given  to  Unstarreqd  Question  4756
 dated  25th  July,  1977  and  state:

 (a)  whether  the  Ministry  of  Works
 ang  Housing  and  Supply  Heuse  Build-
 ing  Cooperative  Society  Ltd.  have
 drawn  a  lot  to  allot  plots  of  land  to
 its  members  in  February,  977  and
 have  included  the  names  of  many  in-
 fluential  persons  who  have  been  admit.
 ted  in  the  Society  much  after  3rd
 August,  967  and  the  Society  have  kept
 pending  the  cases  of  some  original
 members  who  are  members  of  the
 Society  since  1959,  960  and  96l  who
 had  paid  full  dues  to  the  Society  and
 completed  the  formalities  but  their
 names  are  not  included  for  the  purpose
 of  draw;

 (b)  if  so,  whether  Government  will
 make  an  inquiry  into  the  cases  of  all
 these  original  members  who  have  been
 deprived  of  the  right  and  order  for
 redraw  of  lot  and  remove  fake  mem-
 bers;  and

 (९)  if  not,  how  the  Government  will
 help  these  original  members  who  have
 been  deprived  of  their  right?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Conversion  of  lease  hold  plots  into
 free  hold  plots  in  Delhi/New  Delhi

 104,  SHRI  D.  AMAT:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  to  convert
 lease  hold  plots  into  free  hold  piots  in
 Delhi/New  Delhi;

 (b)  if  so,  whether  any  decision  has
 been  taken  in  this  regard;

 (c)  if  not,  reasons  for  the  delay;
 and

 (a)  by  what  time  a  decision  will  be
 taken?  i

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  to  (d).  A  Committee  has  been
 set  up  to  examine  the  matter  and  to
 submit  its  report  by  the  end  of  Febru-
 ary,  1978,  A  decision  will  be  taken
 after  the  Report  is  received  and  consi-
 dered.

 Adoption  of  Children  by  Foreign
 Countries

 105.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  how  many  Children  were  ad-
 opted  by  foreign  countries  from  India
 during  the  period  of  (i)  ist  April,
 4976  to  3lst  March,  977  and  (ii)  Ist
 April,  1977  to  Ist  October,  1977;
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 (b)  how  many  of  them  and  of  what
 age  were  adopted  by  foster  parents,
 and  in  which  countries;  and

 (c)  how  many  Social  or  Organised:
 Agencies  have  been  recognised  by
 Government  to  sponsor  adoption  of
 Children  from  India  by  foreign  coun-
 tries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI
 BARAKATAKI):  (a)  Adoption  of
 Indian  children  by  foreign  nationals
 is  not  permissible  under  the  existing
 laws  of  adoption  in  India.

 (b)  Does  not  arise.
 (०)  Does  not  arise.

 Services  of  Employees  of  Directorate
 of  Technical  Education,  Delhi  termi-

 nated  during  Emergency

 106,  DR.  VASANT  KUMAR  PANDIT:
 Wil]  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  number  of  employees  work-
 ing  under  various  Technical  Schocls
 under  Dizectorate  of  Technical  Edu-
 cation,  Delhi  Administration,  whose
 services  were  terminated  and  removed
 during  Hmergency  with  ten  to  fifteen
 years  of  service  at  their  credit;  and

 (b)  the  reasons  for  the  termination
 of  their  services  and  steps  taken  so
 far  to  reinstate  and  absorb  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATA-
 KI):  (a)  and  (b).  Technical  Higher
 Secondary  School,  Narela,  was  closed
 in  May  1975.  This  decision  was  taken
 On  the  recommendation  of  the  Review
 Committee  appointed  by  the  Lt.
 Governor  in  May  1974,  to  review  the
 working  of  Technical  Higher  Secon-
 dary  Schools  in  Delhi.
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 With  the  closure  of  this  school,  55
 persons  were  rendered  surplus,  But
 efforts  to  find  alternative  employment
 for  them  were  made  by  the  Delhi  Ad-
 ministration,  and  services  of  only  73
 persons  were  terminated  in  April  1976,
 Out  of  these,  the  number  of  employe-
 es  with  0  of  more  years  of  service  to
 their  credit  was  only  48.  Out  of  them
 29  have  already  been  provided  with
 alternative  employment.  Only  49  are
 yet  to  Be  adjusted.  Efforts  to  find
 alternative  employment  to  them  are
 being  made  by  Delhi  Administration.

 National  Drinking  Wafer  Seheme  in
 Himachgi  Pradesh

 107.  SHRI  DURGA  CHAND:  Wilh
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  the  number  of  villages  at  pre-
 sent  covered  und2r  the  National
 drinking  water  scheme  in  Himachal
 Pradesh  dijstrict-wise;

 (b)  whether  Government  have
 planned  out  any  scheme  to  coyer  more
 villages  in  Himachal  Pradesh  under
 the  scheme;

 (c)  if  so,  the  number  of  villages  in
 exch  district  'in  Himachal  Pradesh;
 and

 (d)  when  all  the  villages  in  Hima-
 chal  Pradesh  will  be  provided  drink-
 ing  water  under  the  National  drink-
 ing  water  scheme?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  According  to  informat-
 ion  available,  327l  villages  have  been
 provided  with  drinking  water  supply
 in  Himachal  Pradesh  upto  March,
 1077.  District-wise  details  are”  not
 available.

 <{b)  and  (४).  Yes,  Sir.  Under  the
 Centrally  Sponsorad  Accelerated  Bu-

 Tal  Wateq  Supply  Pyegramme,
 schemes  to  cover  about  7000  “Problem”
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 villages  haye  been  approved.  The
 district-wise  details  are  given  below:-

 Name  of  district  vines

 hn  Simla  .  34
 2.  Solan  i2

 3.  Sirmor  75
 ro  Kulu  ५  ar

 5.  Chamba  +  6
 6.  Bilaspur  46
 7.  Hamirpur.  7953
 8.  Una  .  -  67
 9.  Kangra  448

 10.  Mandi  .  704
 4.  Lahaul  and  Spiti  हु  I

 (da)  No  definite  date  can  be  given
 by  which  all  the  villages  in  Himachal
 Pradesh  will  be  provided  with  safe
 drinking  water.

 t

 दिल्ली  विकाप्त  प्राष्किरण  के  फ्खेटों  के
 िए  केन  सरकारों  waienfait  को

 पंजीकरण  कराने  को  सुचिया

 108.  क्री  ज्ञानेश्वर  प्रसाद  यादव  :
 श्री  एम०  ए०  हनान  श्लहाज  :

 क्या  निर्माण झोर  झाचास  तथा  पृति  और

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  क्या  यह  सच  है  कि  अनेक
 केन्द्रीय  सरकारी  कमंचारी  वित्तीय  कठिनाई
 के  कारण  द्व्ल्बी  विकास  प्राक्षिकरण
 के  फलटों  के  लिए  पंजीकरण  नहीं  करवा
 पाते  ;
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 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  केन्द्रीय.  सरकारी  कर्मचारियों  को
 ऐसी  सुविधं  देने  का  है  जिसके  अन्तगंत  पंजी-
 करण  कराते  समय  उन्हें  भुगतान  न  करना

 पड़े  और  उन्हें  अगर  भुगतान  करना  ही  पड़े
 तो  वह  धनराशि  छोटी-छोटी  किश्तों  में
 उनके  वेतन  से  कटं  जाएं;  और

 (ग)  यदि  हां,  तो  ऐसी  व्यवस्था  कब
 तक  हो  जाएगी  और  यदि  नहीं  तो  क्‍यों

 नहीं  ?

 निर्माण  ओर  पझ्लाबास  तथा  ्ूति  और

 पुनर्वास  संत्री  (  क्रो  सिकन्वर  बख्त  )  :  (क)
 सरकार  के  पास  कोई  सूचना  नहीं  है।

 ्)  झोर  (ग) «  बहुत  से  सरकारी
 कमंचारियों  ने  प्रारम्भिक  पंजीकरण  राशि
 जमा  कराकर  दिल्‍ली  विकास  प्राधिकरण
 में  अपना  नाम॑  पंजीकृत  करवाया  है  1  अत :
 प्रश्न  ही  नहीं  उठता  है।

 प्राइमरी  शिक्षा  में  परिवर्तेनें  लाने  को
 सांग

 109.  श्री  ज्ञनेद्वर  प्रसाद  थादव :
 श्री  एस०  Co  हनान  प्रलहाज:

 क्या  शिक्षा,  समाज  कल्यांण  झर  संस्कृति
 मंत्री  यह  बतामे  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  शिक्षा  नीति  पर  राष्ट्रीय
 सम्मेलन  में,  प्राईमरी  शिक्षा  भें  परिवर्तत  लाने
 तथा  वर्तमान  प्राईमरी  शिक्षा  पढति  को
 सातवों  कक्षा  तक  बढ़ाने  कीं  मांग  की  मई

 थी;  श्रौर

 (ख)  यदि  हां,  ती  उस  पर  सरकार

 को  क्या  प्रतिक्िया  है  ?

 शिक्षा,  समाज  कल्याण  जौर  संस्कृति
 मंत्री  (Bie  प्रताप  श्न्द्र  ग्बना  ):  (क)  शिक्षा
 मीति  के  संबंध  में  कोई  शाष्ट्रीय  सम्मेलन

 नहीं  हुआ  |

 (ख)  ब्रश्न  नहीं  उठता  I
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 Amount  Allotted  to  Kerala  for  Supply of  Drinking  Water

 110,  SHRI  SKARIAH  THOMAS:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state
 whether  any  amount  has  been  allotted
 to  Kerala  for  supply  of  Drinking
 water  to  villages  and  interior  areas
 inhabited  by  Harijans,  Agricultural
 Labourers  and  Farmers?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  |

 Water  supply  is  in  the  State  Sector
 of  the  Fifth  Five  Year  Plan  and  Funds
 for  rural  water  supply  schemes  are
 provided  in  that  Sector.

 However,  the  Government  of  India
 have  allocated  a  sum  of  Rs,  00  lakhs
 to  the  State  of  Kerala  under  the  new
 Centrally  Sponsored  Accelerated  Ru-
 ral  Water  Supply  Programme  during
 1977-78  for  providing  drinking  water
 to  problem  yillages  i.e.  villages  which
 do  not  have  a  source  of  drinking  water
 within  a  distance  of  .6  Km.  or  where
 water  sources  are  endemic  to  cholera
 or  where  drinking  water  sources  are
 infested  with  guinea-worm  or  where
 the  sources  of  water  have  excessive
 toxic  chemicals  ilke  chlorides,  ftuo--

 rides  etc.  This  allocation  of  funds  is
 in  addition  to  the  funds  provided  for
 rural  water  supply  in  the  State  Sector.

 Strike  in  Delhi  Milk  Scheme

 ill,  SHRI  SURENDRA  BIKRAM:

 SHRI  DAYARAM  SHAKYA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  staff  of  Delhi  Milk
 Scheme  went  on  lightening  strike  om
 (22-9-77;  and
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 (b)  if  so,  the  reasons  for  the  strike
 and  Government’s  reaction  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes.  Sir.

 (b)  The  strike  was  held  abruptly
 without  any  notice  on  the  protext  of
 non-registration  by  the  Police  of  a
 case  of  assault  on  the  staff  of  the
 Dethi  Milk  Scheme  deployed  on  one
 of  the  distribution  routes  on  the  night
 of  21/22-9-1977..

 The  strike  was  illegal  and  unautho-
 rised.  Workers  who  actively  partici-
 pated  in  the  strike  have  not  been  paid
 their  wages  for  the  day  of  strike  te.

 22-98-1977,  ee.

 बालों  को  कमी

 112.  श्री  सुरेख  विक्रम

 श्री  च्चन्द्र  देव  प्रसाद  वर्मा  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने

 'की  कृपा  करेंगे  कि  :

 (क)  समस्त  देश  में  दालों  को  जो
 कमी  है  उसे  दूर  करने  के  लिए

 सरकार  क्या  कार्यवाही  कर  रही  है  ;  शौर

 (ख)  क्या  दालों  का  उत्पादन  बढ़ाने
 के  लिए  विभाग  ने  श्व  तर्क  कोई  अ्ननुसंधान
 नहीं  किया  है  ?

 क्च  और  सिखाई  मंत्रालय  में  राज्य
 मंत्री  (  क्री  भान  प्रताप  सिह )
 (क)  दालों  का  उत्पादन  बढ़ाने  के  लिए

 सरकार  निम्नलिखित  झ्ल्पावध्ति  व  दीर्घावधि
 उपाय  कर  रही  है  —

 (Qa)  अल्पावधि  :

 उन्नत  बीजों,  रिजोबियम  की  खेती,
 फास्फेटिक  उर्वरकों,  आावश्यकता-
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 नुसार  वनस्पति  रक्षण  उपायों  व
 उन्नत  तकनीकों  के  विषय  में

 कार्मिकों  कृषकों  को  प्रशिक्षण  देकर
 उत्पादन  में  व॒द्धि  करना  ।

 (2)  सिचित  परिस्थितियों  में  चावल
 को  परती  भूमि  में  अन्तवंती  फसल
 के  रूप  में  दालें  उगाना  व  गेहूं  की
 फसल  के  पश्चात्‌  मूंग,  उड़द  वृ
 मटर  की  अल्पावधि  की  खेती  के
 क्षेत्र  को  बढ़ाना  |

 (3)  चने  के  साहाय्य  मूल्य  को  95  रू०
 से  25%o  बढ़ाने  की  घोषणा  करना  |

 (4)  उन्नत  बीजों  के  लिए  00  रु>  पति
 क्विंटल  को  राज-सहायता  दे  ना  |

 (5)  वनस्पति  र्झ्षण  रासायनों  पर  25
 प्रतिशत  व  वनस्पति  रक्षण  उपकरणों
 पर  50  प्रतिशत  राज-सहायता  देना  |

 (6)  रिजोबियम  का  उत्पादन  बढ़ाने  वाली
 सरकारों  को  वित्तीय  सहायता  देना  t

 (ख)  जी  नहीं  भारतीय  कृषि  झनु-
 संधान  परिषद्‌  दालों  के  विषयों  में  भ्ननुसंधान
 कर  रही  है  1  विभिन्न  फसल  प्रतिमानों
 के  भनुसार  व्यापक  रूप  से  भ्रपनाई  जा  सकने
 व  झल्पावधि  में  तैयार  होने  बाली  विभिन्न

 सुधरी  किस्मों  को  अभिज्ञात  किया  जा  रहा  है  ।
 ये  किसमें  कृषकों  द्वारा  उगाई  जा  रही
 स्थानीय  फसलों  से  अच्छी  होंगी  ।  अनुसंधान
 से  यह  भी  पता  चला  है  कि  फास्फेटिक  उर्वबरकों
 के  प्रयोग  से  दालों  के  उत्पादन  में  बहुत  बुद्धि
 होती  है  व  उनकी  उपज  के  लिए  रिजोबियम
 की  खेती  लाभप्रद  सिद्ध  होती  है।

 Assistance  to  Flood  Victims  of  Delhi,
 Haryana  and  Rajasthan

 113.  SHRI  D.  8.  CHANDRE  GOW-
 DA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  number  and  names  of
 the  social  voluntary  Organisations
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 which  came  forward  to  extend  co-
 operation  for  the  flood  victims  of
 Delhi,  Haryana  and  Rajasthan;  and

 (b)  whether  some  financial  or
 medical  assistance  has  been  provided
 by  some  foreign  countries  also,  and
 if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 TRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  ib).  The  in-
 formation  is  being  collected  and  it
 will  be  laid  on  the  Table  of  the  House
 on  receipt.

 New  Trade  aud  Distribution  policy
 for  Kharif  Grains

 l4.  DR.  HENRY  AUSTIN:
 SHR]  0.  ्  ALAGESAN:
 SHRI  G.  Y.  KRISHNAN:
 SHRI  SAMAR  GUHA:
 SHRI  M.  RAM  GOPAL  REDDY:
 SHRI  D.  D.  DESAI:
 SHR]  C.  छू.  CHANDRAPPAN:
 PROF.  P.  G.  MAVALANKAR:
 SHRI  s.  5.  MURUGATYAN:
 SHRI  K.  PRADHANTI:
 SHRI  ISHWAR  CHAUDHRY:
 SHRI  S.  8.  GUPTA:
 SHRI  M.  N.  GOVINDAN  NAIR:
 SHRI  SUKHDEO  PRASAD

 VERMA:
 SHRI  JYOTIRMOY  BOSU:
 SHRI  M.  KALYANASUNDA-

 RAM:
 SHRI  RAJ  KESHAR  SINGH:
 SHRI  K.  T.  KOSALRAM:
 SHRI  AHMED  HUSSAIN:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Union  Government
 have  recently  announced  the  new
 trade  and  distribution  policy  for
 kharif  grains;
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 (9)  if  so,  whether  some  of  the
 States  have  not  approved  of  this
 policy;

 (c)  whether  the  Centre-W.  Bengal
 dialogue  on  grains  policy  has  failed
 and  if  so,  what  are  the  points  of  dis-
 pute  between  West  Bengal  and  Cen-
 tre;

 (d)  which  are  the  other  States  who
 have  not  approved  this  policy;  and

 (e)  whether  the  free  movement  of
 rice  have  increased  the  price  of  rice
 in  different  States?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Government
 have  recently  announced  the  price
 and  procurement  policy  for  kharif
 cereals  for  1977-78  season.

 (9)  to  (ad).  Governments  of  West
 Bengal,  Tamil  Nadu  and  Assam  have
 had  some  reservations  about  the  re-
 moval  of  Zonal  restrictions  on  move-
 ment  of  paddy/rice  but  it  has  been
 explained  to  them  that  this  has  been
 done  in  larger  national  interest.

 (e)  The  rice  prices  have  shown  a
 fall  in  most  parts  of  the  country.
 However,  the  orices  have  shown
 some  rise  in  Andhra  Pradesh  and
 Kerala  and  a  mixed  trend  in  Tamil
 Nadu.

 Rise  in  Prices  of  Pulses,  Wheat  aud
 Rice

 I5.  DR.  HENRY  AUSTIN:

 SHRI  RAJ  KESHAR  SINGH:

 DR.  MURLI  MANOHAR
 JOSHI:

 SHRI  ISHWAR  CHAUDHRY:

 SHRI  C.  K.  JAFFER
 SHERIEF:
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 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  prices  of  pulses,
 wheat  and  rice  have  gone  up  during
 the  last  six  months;

 (b)  if  so,  the  main  reasons  for  the
 same;

 (c)  whether  it  is  also  a  fact  that  in
 some  States  shortage  of  pulses  has
 been  felt;

 (d)  reasons  for  the  shortage;  and

 (e)  what  steps  have  been  taken  to
 reduce  the  prices  and  also  the  short-
 age?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  _(a)  A  statement
 showing  index  number  of  wholesale
 prices  of  rice,  wheat  and  pulses  from
 the  last  week  of  March,  977  to  22nd
 November,  977  is  attached.  It  may
 be  observed  from  this  statement  that
 the  price  index  for  rice  has  been
 showing  a  rise  from  the  end  of  March,
 977  to  the  first  week  of  September,
 1977;  thereafter  the  price  index  for
 rice  has  shown  a  fal]  from  73.8  to
 69.0  on  22nd  October,  1977,  ie.  a
 fall  of  2.8  per  cent.

 Prices  of  wheat  recorded  a  fall
 during  the  peak  marketing  months  of
 April  and  May  977  but  showed  a
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 slight  rise  during  June-August  1977.
 Since  then,  they  have  ruled  more  or
 less  steady.  The  price  index  for
 wheat,  which  stood  at  153.1  during
 the  week  ended  22nd  October  1977,
 was  lower  by  3.9  per  cent  compared
 to  the  index  of  59.3  at  the  end  of
 March  1977.

 Prices  of  pulses  have  generally
 been  showing  a  rising  trend.  The
 price  index  rose  from  77.0  at  the
 end  of  March  497  to  229.9  in  the
 first  week  of  October  977  but  started
 falling  thereafter  and  it  was  220.3  in
 the  week  ending  22nd  October  ‘1977.
 Between  lst  and  22nd  October,  977
 the  price  index  for  pulses  has  regis-
 tered  a  fall  of  4.2  per  cent.

 (b)  The  increase  in  prices  of
 pulses  and  rice  has  been  mainly  due
 to  lower  production  thereof  during
 ‘1976-77  as  compared  to  1975-76,  as
 also  in  sympathy  with  the  general
 rising  trend  of  prices.

 (c)  There  is  overall]  shortage  of
 pulses  in  the  country.

 (d)  Shortfall!  in  production.

 (e)  In  addition  to  certain  short  term
 regulatory  measures  edopted,  the
 main  emphasis  is  being  laid  on  long
 term  measures  to  increase  produc-
 tion  of  pulses—including  announce-
 ment  of  incentive  in  support  price
 for  gram  at  a  higher  level.

 Statement

 Index  Nos.  of  Wholesale  prices  of  Rice,  Wheat  and  Pulses

 (Base  :  970-7I-700)

 Month/Week  Rice  Wheat  Pulses

 March  26-3-77  356°8  359°3  I70°0

 April  2-4-77  158°  42  155°  0  165°8

 e477  359°8  I55°!  85°6

 16477  26r-0  753°0  67° 4
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 Month  Week  Rice  Wrest  Pulses

 23-4-77,  t6°2  148° 7  66.6

 3०-4-77  6:°8  146°  2  0८]

 May  S77  62°8  1466  V9

 45°77  163°  4  48  7  189°6

 20-5°77  164"  7  349.8  I9gt'2

 28-5-77  762°9  49°3  789°  4

 June  4-6-77  64°  2  49°7  188°  3

 116-97  165°2  49°  2  787  5

 86-77  765°6  50°0  589°  7

 25-6-77  169°  5  5§0°6  180°  5

 july  27  r7I°0  50°7  389°  9

 9°7-77  73°2  I50'4  200°  2

 167-77  77  ४53९  7  200°  6

 23°7-77  172"  4  53°  2  198+  2°

 30-7-77  73°  4  752°6  I95°3

 August  68-77  373°6  752°6  96°  5

 138-77  73°8  §3°I  198°

 20-8-77  173°  4  52°2  199°  5

 a7-8-77  7756  I50°7  20244

 September  39°77  173"  8  754  3  204°  5

 10-977  173°8  15h  9  2i0'9g

 179-77  573°0  353°5  220°6

 249-77  470°6  54°  4  229°  3

 October  I-47  169°  7  153°,  4  229°  9

 810-77  769°  3  353°4  220°  0

 1510-77
 168°  9  I53°4  as

 2210-77  369°0  ‘153°  7  220°3

 2324  LS—8
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 केन्द्रीय  विश्वविद्यालयों  के  प्राथमिक
 शिक्षकों  का  स्थानानतरण

 116.  श्री  चन्द्रदेव  प्रसाद  वर्मा  :  क्या

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  पल्ली

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  केन्द्रीय  विद्याल  7

 के  प्राथमिक  शिक्षकों  को  दूर  के  स्थानों  पर

 सस्‍्थातान्तरण  न  करने  संबंधी  कोई  निर्णय

 लिया  है  ;  और

 (ख)  यदि  हां,  तो  लिए  गए  निर्णयों

 का  ब्योरा  कया  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 संजय  में  राज्य  मंत्री  (  श्लोसतो  रेणका
 देखो  बड़कटकों  )  :  (क)  और  (ख).  जी

 हां,  नीति  यही  रही  है  कि  प्राथमिक

 शिक्षकों  को  सामान्यतः  क्षेत्र  के  बाहर
 स्थानान्‍्तरित  किया  जाए  |

 University  Level  Text  Books  in
 Marathi  Language

 wy.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  number  of  University  level
 text  books  produced  in  Marathi
 language  during  (1974-75,  to  ‘1976-77;

 (b)  a  subject-wise  list  thereof;  and

 (c)  future  programme,  if  any,  to
 produce  such  text  books?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  The  Maharashtra
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 Universities  Book  Production  Board
 have  published  22  books  in  Marathi
 language  during  the  years  1974-75  to
 1976-77  as  follows:

 1974-75,  40

 1975-76  ४  45

 1976-77,  39
 322

 (b)  Subject-wise  lists  of  books
 published  during  the  above-mention-
 ed  years  are  laid  on  the  Table  of  the
 House.  [Hlaced  in  Library.  See  No.
 LT  1018/77).

 (c)  The  Board  have  80  manu-
 scripts  in  hand  and  plan  to  publish
 48  manuscripts  during  the  current
 financial  year  and  the  rest  of  the
 manuscripts  during  1978-79  subject  to
 the  availability  of  funds.

 Houses  for  Central  Ministers

 118.  SHRI  SAUGATA  ROY:

 SHRI  G.  Y.  KRISHNAN:

 Wil]  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 construct  new  houses  for  Central
 Ministers;  and

 (b)  if  so,  what  is  proposed  to  be
 done  to  the  present  houses  and
 bangalows?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  The  present  bungalow  area  is
 to  be  redeveloped  according  to  the
 Master  Plan/Zonal  Plan.
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 Distribution  of  Retten  Rice  in  Calcutta

 119.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  West  Bengal  Food
 Minister.  has  made  the  allegation  that
 Centre  wants  to  distribute  20  lakh
 tonnes  of  rotten  rice  from  its  stock  in
 Calcutta;

 (b)  whether  there  is  any  truth  in
 the  allegation;  and

 (९)  the  reaction  of  the  Government
 to  the  allegation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP  SINGH):  (a)  to
 (c).  No,  Sir.  The  total  quantity  of
 Tice  as  on  lst  September  7  in
 West  Bengal  Region  in  the  godowns
 of  the  Food  Corporation  of  India  was
 2-19  lakh  tonnes  out  of  which  only  a

 quantity  of  O11  lakh  tonnes  was  in
 lower  category.

 In  July,  977  a  complaint  about  the
 quality  of  rice  being  supplied  by
 Food  Corporation  of  India  was,  how-
 ever,  received  from  the  West  Bengal
 Government.  This  was  immediately
 investigated  jointly  by  a  team  of  offi-
 cials  of  Central  Government,  State
 Government  and  the  F.C.I.  to  ensure
 only  Fair  Average  Quality  of  food-
 grains  are  issued  for  Public  distribu-
 tion  system.  A  system  of  joint  in-

 spection  with  the  State  Government
 has  been  introduced  50  as  to  ensure
 good  quality  of  stocks.

 The  allegations  are,  therefore
 unfounded.
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 कों  के  खारेपन  से  संरक्षण  के  लिये
 केन्द्रीय  सहायता

 120.  श्री  धर्मंसिह  भाई  पटेल:  क्या  कृषि  और
 सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क )  क्या  मनी  से  पोरबन्दर,  माधवपुर,
 शील,  मंगरोल,  चीडुवाद,  वैरावल,  कौडिनार,
 उना,  राजूला  और  माबूवा  तक  समुद्र  तट  से
 दो  से  छः  किलोमीटर  की  दूरी  के  अन्दर
 किसानों  के  कुझों  का  जल  खारा  हो  गया  है
 और  यदि  हां,  तो  ऐसे  कितने  कुएं  हैं  शौर
 कृषि  भूमि  का  कितना  क्षेत्र  क्षारीय  हो
 गया  है  ;

 (ख)  क्‍या  गुजरात  सरकार  ने  इन

 कुझं  और  भूमि  के  संरक्षण  के  लिये  तथा  इस
 जल  को  मीठे  जल  में  बदलने  के  लिये  कोई

 योजना  बनाई  है  और  केन्द्रीय  सहायता
 मांगी  है  और  यदि  हां,  तो  कब  और  इसका
 स्वरूप  और  मात्रा  क्‍या  है;  और

 (ग)  इस  बारे  में  केन्द्रीय  सरकार
 द्वारा  क्या  कार्यवाही  की  गई  है  भ्रथवा  करने  का
 प्रस्ताव  है  ?

 कृषि  भौर  सिचाई  मंत्रालय  में  राज्य
 मंत्री  (  ओीभान  प्रताप  सिह  ye  (क)  जी

 हां  7  गुजरात  सरकार  ने  लगभग  6000

 कों  श्र  600  वर्ग,  कि०  मीटर  कृषि  भूमि
 के  क्षारीय  होने  की  सूचना  दी  है  ।

 ख)  श्रोर  (ग)  राज्य  सरकार
 द्वारा  92.7  लाख  की  अनुमानित  लागत  से

 गुजरात  में  लवणता  का  कृत्रिम  रूप  में  रिचार्ज
 तथा  नियंत्रण  करने  के  लिए  एक  माग्ग॑दर्शी
 योजना  बनाई  गई  जिसकी  केन्द्रीय  भूमिगत
 जल  मंडल  द्वारा  जांच  की  गई  और  केन्द्रीय
 तथा  राज्य  सरकारों  के  संबंधित  भ्रधिकारियों
 ने  इस  पर  2  सितम्बर,  977  को  विचार
 विमर्श  भी  किया  ।  यह  स्वीकार  किया  गया
 था  कि  गुजरात  सरकार  द्वारा  तैयार  किए  गए
 बरियोजना  प्रस्तावों  में  संशोधन  करने  की
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 आवश्यकता  है  और  आवश्यक  संशोधन
 करने  के  बाद  राज्य  सरकार  द्वारा  उन्हें  शीघ्र

 ही  प्रस्तुत  किया  जाएगा।  राज्य  सरकार  से
 संशोधित  योजना  की  प्रतीक्षा  की  जा  रही
 है  t

 Representation  of  Inmates  of  Ratai
 Colony  (Rajasthan)

 121,  SHRI  DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 inmates  of  Ratai  Colony  in  Rajasthan
 in  the  months  of  May  and  July,  1977;

 (b)  if  So,  nature  of  their  demands,
 and

 (c)  reaction  of  Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  RAM  KIN-
 KAR):  (a)  Yes,  Sir.

 (b)  The  main  needs  represented
 by  the  migrants  include  good  quality
 agricultural  lands,  construction  of
 residential  quarters,  medical  and
 education  facilities,  and  drinking
 water  supply.

 (c)  The  scheme  is  administered
 through  the  Government  of  Raj-
 asthan,  who  have  reported  that  the
 main  needs  and  grievances  of  the  in-
 mates  of  Ratai  Colony  have  been
 redressed,

 Representation  of  Refugee  Inmates
 of  Sohagpur  Camp  (M.P.)

 122.  SHRI  DINEN  BHATTACHAR-
 YA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  representation  in  June,  977
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 from  the  refugee  inmates  of  Sohagpur
 Camp  (MLP.);

 (b)  if  so,  nature  of  the  grievances;
 and

 (९)  steps  taken
 to  ameliorate  them?

 by  Government

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  RAM  KIN-
 KAR):  (a)  Yes,  Sir.

 (b)  The  representations  were:  no
 deductions  be  made  from  the  wage
 bill  by  the  State  canal  authorities;
 cash  doles  deducted  and  the  new
 born  children  not  included  in  Fami-
 ly  Cards  during  the  operations  for
 Family  Planning  should  be  set  right;
 families  discharged  from  the  camps
 should  be  re-admitted;  land  suitable
 for  paddy  growing  be  given  to  mig-
 rants;  and  the  benefits  of  utensils  and
 clothings  should  be  given.

 (c)  The  grievances  have  been  at-
 tended  to  and  redressed.  The  deduc-
 tions  from  the  wage  bill  are  done
 under  the  rules  of  State  Government.
 Paddy  land  is  also  being  given  as  far
 as  possible  to  the  migrants  subject  to
 availability.

 t
 Drinking  water  in  Tamil  Nadu

 Villages
 123.  SHRI  C.  N.  VISVANATHAN:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  progress  of  the  schemes  of
 supply  of  drinking  water  to  villages
 in  Tamil  Nadu;

 (b)  the  amount  sanctioned  by  Cen-
 tre  for  the  Scheme  in  Tamil  Nadu
 during  the  last  three  years  and  dur-
 ing  the  current  year;  and

 (c)  whether  Government  propose
 to  contribute  more  towards  such  sche-
 mes  in  Tami]  Nadu  and  Gujarat,  par-
 ticularly  because  of  their  limita-
 tion  of  resources  due  to  loss  of  reve-
 nue  by  prohibition?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  According  to  infor-
 mation  available,  out  of  15,735  vil-
 lages  in  the  State  of  Tamil  Nadu
 about  3.900  villages  were  provided
 with  drinking  water  facilities  at  the
 end  of  1975-76.

 (b)  For  all  State  Plan  schemes  in-
 cluding  water  supply,  Central  assis-
 tance  is  made  available  to  States  in
 the  shape  of  Block  grants  and  Block
 loans.  The  amount  of  such  assist-
 ance  utilised  by  the  Tamil  Nadu  Gov-
 ernment  on  rural  water  supply  dur-
 ing  last  three  years  is  not  known.

 During  the  current  year,  a  new
 Centrally  Sponsored  Accelerated  Ru-
 ral  Water  Supply  Programme  has
 been  launched  for  providing  drink-
 ing  water  to  problem  villages.  Under
 this  programme  l00  per  cent  Central
 assistance  ig  being  given  to  States
 during  ‘1977-78.  A  sum  of  Rs.  40.00
 lakhs  has  been  allocated  to  the  State
 of  Tamil  Nadu  during  ‘1977-78  under
 the  above  mentioned  programme.  Out
 of  this,  an  amount  of  Rs.  37.30
 Jakhs  has  been  released  as  the  first
 instalment  of  Central  assistance  to
 that  State.

 (c)  Further  releases  of  Central  as-
 sistance  to  Tamil  Nadu  or  Gujarat  or
 any  other  State,  under  the  Centrally
 Sponsored  Accelerated  Rural  Water
 Supply  Programme,  will  depend  upon
 the  progress  of  execution  of  water
 supply  schemes  approved  for  execu-
 tion  under  this  programme.  The,  pro-
 gramme  does  not  envisage  compen-
 sation  to  States  for  loss  of  revenue,
 if  any,  caused  due  to  prohibition.

 Dual  Pricing  Policy  for  Sugar

 124,  SHRIMATI  PARVATHI
 KRISHNAN:

 SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  D.  D.  DESAI:
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 SHRI  UGRASEN:

 SHRI  R.  KOLANTHAIVELU:
 SHRI  VASANT  SATHE.

 SHRI  SUKHDEO  PRASAD
 ‘VERMA:

 DR.  BAPU  KALDATY:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  aban-

 don
 the  dual  pricing  policy  for  sugar;

 an

 (b)  if  so,  the  details  and  object-
 tives  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP  SINGH):  (a)
 Proposals  were  received  from  various
 quarters,  including  the  industry,  trade
 associations,  etc.,  both  in  support  of
 continuation  of  the  present  policy  of
 partial  contro]  on  sugar  and  also  for
 abandoning  the  dual  pricing  policy
 for  sugar.  After  careful  considera-
 tion  of  all  the  aspects  and  repercus-
 siong  in  various  quarters  Government
 has  decided  to  continue  the  existing
 policy  of  partial  control.  However,
 States  will  be  advised  to  treat  the
 rural  and  urban  population  in  a  simi-
 lar  manner  for  purposes  of  distribu-
 tion  of  levy  sugar.

 (b)  Those  in  favour  of  giving  up
 the  dua}  pricing  policy  usually  put
 forward  the  reasons  that  controls
 breed  corruption  and  that  levy  sugar
 did  not  really  reach  the  masses  par-
 ticularly  in  the  rural  areas.  Those  in
 favour  of  continuation  of  partial]  con-
 trol  felt  that  to  the  common  man
 who  gets  sugar  from  the  public  dis-
 tribution  system,  the  price  of  sugar
 would  go  up  from  Rs.  2.5  per  kg.  to
 Rs.  3.00  or  more  per  kg.  and  the  ru-
 ral  industries  sector  of  Gur  and
 Khandsari  will  find  it  difficult  to  ope-
 rate  economically  jn  such  a  situation.
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 Irrigation  Projects  in  Gujarat
 125.  SHRI  AHMED  M.  PATEL:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  names  of  major  Irrigation
 Projects  of  Gujarat  State  included  in
 the  Fifth  Five  Year  Plan;  and

 (b)  the  projects  on  which  work  is
 in  progress  and  those  which  are  likely
 to  be  completed  as  scheduled?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  74  Major
 projects  of  Gujarat—8  projects  which
 spilled  over  from  the  earlier  plans
 and  6  new  projects  were  included  in
 the  Fifth  Five-Year  Plan  of  the  State.
 The  names  of  these  projects  are  as
 under  :—

 Spillover  Projects  New  Projects

 r.  Uxai  I.  Sipu
 2.  Kadana  2.  Karjan
 3.  Sabarmati  Be  Orang

 4.  aram  4.  Sukbi
 5.  Damanganga  5.  Heran

 6.  Watrak 6.  Ma*i  Bajajsagar
 7.  Mahi  Stego-l
 8.  Kakrapsr

 (b)  of  the  =  spill  over  projects,
 Mahi  Bajaj-Sagar  project  is  a  joint
 venture  of  the  States  of  Gujarat  and
 Rajasthan  and  is  being  executed  by
 the  Government  of  Rajasthan.  The
 work  on  the  other  spillover  projects
 is  in  progress  and  these  are  expect-
 ed  to  be  substantially  completed  by
 the  end  of  1978-79  except  Daman-
 ganga  project.  Of  6  new  projects,
 only  Karjan  and  Sukhi  projects  have
 been  cleared  this  year  by  the  Plann-
 ing  Commission.  The  Government
 of  Gujarat  have  intimated  that  the
 work  on  these  projects  is  likely  to  be
 started  this  year.

 Flood  situation  in  country

 126.  SHRI  AHMED  M.  PATEL:
 SHRI  ISHWAR  CHAUDHRY:
 SHRI  YUVRAJ:
 SHRI  YAGYA  DATT  SHARMA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 ६९,  state:

 PRATAP  SINGH):

 (a)  the  names  of  States  which  have
 been  affected  by  floods  this  year;

 (b)  the  total  number  of  lives  lost
 and  estimated  loss  and  damage  to
 crops,  cattle  and  property  during  the
 recent  floods  in  the  country,  State-
 wise:  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  by  Government  to  control the  floods  in  the  country?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  AGRICULTURE AND  IRRIGATION  (SHRI  BHANU
 (a)  and  (b).  A

 statement  containing  details  of  da-
 mage  on  account  of  floods  during  the
 current  year,  as  so  far  Teported  by the  State  Government  is  laid’  on  the Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-09/77].

 (९)  Flood  control  forms  part  of
 the  State  Plan  and  as  such  the  plan-
 ning  and  implementation  of  the  flood
 protection  schemes  are  the  responsi- bility  of  the  State  Governments.  Flood Control  measure;  on  a  country-wide basis  were  initiated  in  1954.  Since

 Ay
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 then  10,260  Km.  length  of  embank-
 ments,  ‘17,850  Km.  length  of  drainage
 channels,  250  town  protection  sche-
 mes  and  raising  of  4700  villages  have
 been  completed  at  an  estimated  ex-
 penditure  of  Rs.  533  crores.  These
 Measures  have  afforded  a  reasonable
 protection  to  about  95  lakhs  ha.  out
 of  a  total  area  of  250  lakhs  ha.  prone
 to  floods  in  the  country.  A  number
 of  reservoirs  have  also  been  construc-
 ted  on  major  rivers  providing  relief
 against  floods.  Comprehensive  plans
 for  the  flood  prone  areas  in  the  va-
 rious  States  are  being  prepared  by
 the  State  Governments.  For  the
 more  flood  prone  river  basins,  special
 organisations  have  been  set  up  for
 the  preparation  of  these  plans.  These
 organisations  are  the  Brahmaputra
 Flood  Control  Commission  set  up  by
 the  Government  of  Assam  and  North
 Bengal  Flood  Control  Commission  by
 the  Government  of  West  Bengal.  The
 Centre  has  set  up  the  Ganga  Flood
 Control  Commission  for  preparing
 the  comprehensive  plan  of  flood
 control  in  the  Ganga  basin.

 The  Government  of  India  have  also
 set  up  Rashtriya  Barh  Ayog  to  re-
 view  the  flood  protection  measures
 undertaken  since  954  and  to  evolve
 a  coordinated,  integrated  and  scienti-
 fic  approach  to  the  flood  control  prob-
 lem  in  the  country.

 In  the  mean  time  the  tempo  of  ex-
 penditure  on  flood  control  works  has
 been  substantially  stepped  up  and
 against  the  total  expenditure  of  Rs.
 347  crores  on  flood  contro]  works  up
 to  the  end  of  the  Fourth  Plan,  the
 proposed  outlay  during  the  Ffth  Plan
 is  Rs.  345  crores.

 Repayment  of  Wheat  Loan  to  Russia

 127.  SHRI  0.  दि  ALAGESAN:

 SHRI  DAYA  RAM  SHAKYA:

 SHRI  S.  R.  DAMANI:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:
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 (a)  the  quantity  of  wheat  exported
 to  Russia  by  way  of  repayment  of
 the  wheat  loan  in  kind;  and

 (b)  the  objections  of  Russians  to  re-
 ceive  Our  wheat  and  how  were  those
 objections  met?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  Un-
 der  an  agreement  signed  on  Septem-
 ber  28,  977  between  the  Government
 of  India  and  the  Government  of  the
 USSR,  the  former  will  return  tg  the
 latter  the  balance  quantity  of  4.98
 lakh  tonnes  of  wheat  in  the  form  of
 wheat.  Already  two  vessels  carrying
 a  total  quatity  of  about  24.3  thousand
 tonnes  of  wheat  have  sailed  from
 Bombay  and  further  shipments  as
 per  schedule  will  take  place.

 Financial  position  of  Indian  Council
 for  Child  Welfare

 128.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  the  Indian  Council  for
 Child  Welfare  receives  grants  from
 the  Government  of  India  through
 Socia]  Welfare  Department  and  also
 from  the  International  Union  for
 Child  Welfare  in  Geneva  every
 year;

 (b)  what  is  the  latest  financial  posi-
 tion  of  the  Council:

 {c)  whether  Shri  Radha  Raman,  the
 Treasurer,  is  continuing  in  hia  office
 much  against  the  norms  of  the  consti-
 tution  of  the  organisation;  and

 (d)  whether  there  is  regular  audit
 of  their  accounts  by  any  Government
 agency;  if  so,  the  findings  thereof  and
 action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
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 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  The  Indian  Council
 ioy  Child  Welfare  receive,  yearly
 xrants  tcom  the  Departmen;  of  Social
 Welfare  for  the  following: —

 Gi)  Bal  Sevika  Training  Pro-
 gramme,

 (ii)  Balwadi-cum-Nutrition  Pro-
 gramme;

 (iii)  Nucleus  Administrative
 Grant  for  the  two  incumbents  ap-
 pointed  in  the  state  branch;  and

 (iv)  Maintenance  Grant  for  Cen-
 tral  Office.

 For  particular  projects,  the  Council
 also  receives  grant  from  the  Interna-
 tional  Union  for  Child  Welfare.

 (b)  The  Indian  Gouncil  for  Child
 Welfare  had  a  deficit  of  Rs.  18,903.05
 during  1976-77;

 (c)  Shri  Radha  Raman  continues  as
 Treasurer  of  the  Indian  Council  for’
 Child  Welfare.  He  was  elected  for  the
 third  term  unanimously  in  the  Annual
 General  Meeting  of  the  Council  held
 in  1976.  This  is  apparently  in  ac-
 cordance  with  the  Rules  and  Regula-
 tions  of  the  Indian  Council  for  Child
 Welfare;

 (d)  The  accounts  of  the  Indian
 Council  for  Child  Welfare  are  audit-
 ed  regularly  by  the  Accountant  Gene-
 ral,  Centra]  Revenues.  The  inspection
 report  is  communicated  to  the  Coun-
 cil  by  the  Accountant  General,  Cen-
 tral  Revenues;  the  action  on  the  re-
 port  is  taken  in  the  Council  and  rep-
 lies  to  the  Inspection  Report  are  sent
 to  the  Accountant  General,  Central
 Revenues,  through  the  Department  of
 Social  Welfare.  The  audit  has  found
 some  financial  and  other  irregularities
 in  the  utilization  of  grant-in-aid,  etc.
 Corrective  steps  are  being  taken  in
 the  Council.
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 Irregularities  in  Expenditure  incur-
 fred  on  the  Erstwhile  Ministers’

 Residences

 l29.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 333  dated  4th  July,  1977  and  state:

 (a)  tota]  expenditure  incurred  by
 the  erstwhile  Central  Ministry  on  ac-
 count  of  (i)  renovation  (ii)  decora-
 tion  (iii)  maintenance  of  New  Delhi
 residences  of  each  Minister  of  the  er-
 stwhile  Central  Cabinet  including  its
 former  Prime  Minister,  year-wise  £rom
 1974-75,  to  ‘1976-77;

 (b)  whether  any  irrigularities  bave
 been  detected  in  this  connection;  and

 (c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  WORKs  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  A  statement  showing
 expenditure  on  renovation  and  deco-
 ration  of  the  residence  of  Centyal
 Cabinet  Ministers  including  the  for-
 mer  Prime  Minister,  year-wise,  from
 1974-75  to  1976-77,  is  placed  on  the
 Table  of  the  House,  [Placed  in  Lib-
 rary.  See  No.  LT-020/77].  ‘As  re-
 gards  expenditure  on  maintenance,
 the  position  is  that  day-to-day  break-
 down  or  repair  services  were  previd-
 ed  by  the  Enquiry  Offices,  on,  as
 required  basis,  and  the  total  ex-
 penditure  on  Enquiry  Office  staff
 and  =  sundry  material  used  was

 Rs.

 197475,  (12,24,197

 1975-76  355455777

 3976-77  18,39,499

 It  is  not  possible  to  split  these
 figures  house-wise.

 (b)  No  Sir.

 (c)  Does  not  arise.
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 Urban  and  Rural  Housing

 130.  SHRI  S.  D.  SOMASUNDA-
 RAM:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  concrete  steps  taken  during
 the  last  seven  months  to  effect  a
 breakthrough  in  the.  problem  of
 urban  and  rural  housing;

 ’  (b)  the  present  position  of  the
 scheme  of  grant  of  land  to  landless
 jabour  so  as  to  secure  for  them  at  least
 some  rudimentary  security  and  dig-
 nity;  and

 (c)  the  extent  to  which  the  mea-
 sure  initiated  by  the  previous  Gov-

 ‘ernment  have  been  pursued  energe-
 tically  and  objectively  so  as  to  secure
 the  greatest  good  of  the  greatest
 number?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  with  a  view  to  ensur-
 ing  that  the  families  belonging  to
 lower  income  ranges  derive  propor-
 tionate,  benefit  from  tenements/houses
 built  under  the  Low  and  Middle  In-
 come  Group  Housing  Schemes,  the
 State  Governments  have  been  requested
 to  reckon  the  household  income  ‘hus-
 band  and  wife  income)  as  the  criterion
 for  determining  eligibility  for  assis-
 tance  under  these  schemes  and  also  to
 devise  the  programme  in  such  a  way
 that  tenements/houses  are  constructed
 under  these  schemes  for  different  in-
 come  groups  in  the  following  propor-
 tion:

 (i)  For  families  with  monthly
 income  upto  Rs.  350/—  75  per
 cent  of  the  tenements/houses.

 (ii)  For  families  with  monthly  in-
 come  between  Rs.  35]  and
 Rs.  600.—15  per  cent  of  the
 tenements  /houses.
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 (iii)  For  families  with  monthly
 income  between  Rs.  601  and
 Rs.  500.—0  per  cent  of  the
 tenements/houses.

 The  Apex  Cooperative  Housing
 Finance  Societies  in  the  States/Union
 Territories  have  been  requested  to
 adopt  a  pattern  of  differential  rates  of
 interest  in  respect  of  their  fresh  jend-
 ings  to  Primary  Cooperative  Housing
 Finance  Societies  from  the  current
 financial  year  i.e.  ‘1977-78  onwards  with
 a  view  to  making  finances  available  ts
 economically  weaker  sections  at  a
 comparatively  low  rate.

 The  highlights  of  the  proposed  pra-
 gramme  in  the  field  of  housing  are:

 (i)  adoption  of  a  time-bound  pro-
 gramme  for  providing  a  house
 to  each  family;

 (ii)  restricting  utilisation  of  pub-
 lic  funds  for  households  with
 monthly  income  of  Rs.  1,000
 or  less;

 (iii)  emphasis  on  production  of
 building  materials;  and

 (iv)  provision  of  incentives  to  the
 private  sector  for  taking  up
 housing.

 (b)  Out  of  1,13.88,451  families  elizi-
 ble  for  allotment  of  house  sites,
 72,97,972  families  were  allotied
 housesites  (including  undeveloped
 sites)  upto  3lst  August  1977.  The
 scheme  provides  for  allotment  of
 house-sites,  free  of  cost,  to  landless,
 workers  in  rural  areas  and  the  allot-
 tees  are  expected  to  construct  houses
 with  their  own  resources  or  with  such
 assistance  as  can  be  provided  by  the
 State  Governments  or  voluntary  or-
 ganisations.  Some  State  Governments
 and  Uninu  Territories  administration
 are  rendering  assistance  to  the  allot-
 tees  to  build  their  own  houses.

 (c)  As  mentioned  in  answer  to
 part  (a)  of  the  question,  a  different
 approach  is  being  contemplated.
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 Revision  jn  the  rules  of  recruitment
 and  promotion  of  C.P.W.D.  engineers

 43l.  SHRI  S  D.  SOMASUNDARAM:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  reasons  for  not  revising
 the  outmoded  rules  of  recruitment  and

 promotion  in  regard  to  the  C.P.W.D.

 Engineers  so  that  every  Graduate
 Engineer  is  afforded  equal  opportu-
 nities  to  rise  upto  the  highest  post
 in  the  Department  irrespective  of
 the  mode  of  recruitment  as  in  Tamil
 Madu  and  other  States;

 (b)  whether  Government  are  aw-

 are  that  experienced  and  equally  qua-
 lified  engineers  of  more  than  fifteen

 years  service  are  denied  promotions
 whereas  inexperienced  and  ineligi-
 ble  engineers  are  promoted  in

 C.P.W.D.;  and

 (c)  will  the  present  Government
 propose  to  modify  the  outmoded  po-
 licy  perpetuated  by  the  previous.
 Government?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)}The  Government  is

 not  aware  of  the  system  followed  in
 Tamil  Nadu  and  the  various  other
 States:  but  the  rules  pertaining  to  the
 C.P.WD.  are  mot  outmoded  and  they
 do  provide  for  promotion  from  one

 grade  to  another;  and  there  is  no  res-
 triction  on  a  graduate  engineer  going
 upto  the  highest  post.

 (b)  There  are  yarious  levels  of  di-
 rect  recruitment.  Those  who  compete
 and  get  recruited  to  a  higher  level  ser-
 vice:  get  promoted  earlier  than  those
 who  could  not  get  into  that  and  joined
 a  lower  level  service.  The  Jatter  will,
 naturally,  take  longer  than  the  former
 though  they  may  have  had  the  same
 pasic  qualification.

 (c)  In  view  of  (a)  and  (b)  above,
 question  does  not  arise.

 NOVEMBER  14,  977  Written  Answers  I80

 Departmental  promotion  of  Engineers
 in  C.P.W.D.

 132.  SHRI  8,  0.  SOMASUNDARAM:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  5626  answered  on  Ist  August,  977
 and  state:

 (a)  whether  the  present  vacancies
 including  deputation  requirements
 are  much  more  than  45.  If  so,  num-
 ber  of  vacancies  including  deputation
 requirements  in  the  post  of  Assistant
 Engineers  and  Executive  Engineers
 as  on  Ist  November,  1977;

 (b)  whether  it  is  also  a  fact  that
 consequent  on  delay  in  filling  up  va-
 cancies  in  the  post  of  Assistant  En-
 gineers  due  to  delay  in  the  finalisa-
 tion  of  promotion  policy,  there  is
 lot  of  frustration  and  demoralisation
 among  the  Junior  Engineers  causing
 delay  in  execution  of  Central  P.W.D.
 works;  and

 (ec)  as  to  why  the  eligibility  cri-
 teria  is  relaxed  in  the  case  of  Assis-
 tant  Executive  Engineers  when  much
 more  experienced  and  qualified  As-
 sistant  Engineers  are  available  for
 promotions?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Actual  vacancies  in  the
 Department,  inciuding  vacancies
 caused  by  employees  going  on  depu-
 tation  are  39  in  the  grade  of  Assistant
 Enginéers  and  2  in  the  grade  of  Exe-
 cutive  Engineer.

 (b)  The  feeling  of  frustration
 amongst  the  Junior  Engineers  is  there
 because  the  vacancies  which  arise,
 from  year  to  year,  are  limited.  How-
 ever,  the  vacancies  have  not  affected
 the  working  of  the  C.P.W.D.

 (c)  Under  the  Recruitment  Rules,
 vacancies  in  the  grade  of  Executive
 Engineers  are  filled  in  the  ratio  of  bi
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 by  promotion  of  Assistant  Executive
 Engineers  and  Assistant  Engineers.
 The  vacancies  meant  for  the  former
 cannot  be  filled  by  the  latter,  on  a  re-
 gular  basis.  Hence,  when  an  Assistant
 Executive  Engineer  js  available  for
 promotion  within  his  quota  but  his
 length  of  service  is  marginally  less
 than  what  has  been  prescribed  for  eli-
 gibility,  then  this  is  relaxed.  How-
 ever,  if  no  such  officer  is  available  or
 the  relaxation  involved  is  very  large
 the  vacancy  is  filled  up,  on  ad-hoc
 basis,  by  the  promotion  of  an  Assistant
 Engineer,

 Self-sufficiency  in  Cotton,  Oilseeds
 and  Pulses

 133.  SHRI  KANWAR  LAL  GUPTA:
 SHRI  K,  MALLANNA:

 SHRI  5.  Ss.  SOMANI:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased to  state:

 (a)  what  specific  steps  Government
 have  taken  or  propose  to  take  to
 make  the  country  self-supporting  in
 cotton,  oilseeds  and  the  pulses;

 (b)  what  progress  has  been  made
 in  each  State  towards  achieving  the
 self-sufficiency  in  the  aforesaid
 items;

 (c)  whether  Government  have  pro-
 vided  any  subsidy  or  any  other  help
 to  the  State  Governments  to  achieve
 the  self-sufficiency;

 (d)  if  so,  the  details  thereof:  and

 (e)  the  present  production  of  the
 aforesaid  items  and  what  is  the  short- fall?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  The  following  steps have  been  taken  ‘by  the  Government
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 to  raise  the  production  of  cotton,  oil-
 seeds  and  pulses  so  as  to  minimise  the
 gap  between  their  demand  and
 supply:

 L  Raising  the  productivity  per
 hectare  both  in  irrigated  and  un-
 irrigated  areas  through  rapid  spread
 of  improved  technology  as  wel]  as
 high  yielding  hybrids  of  cottons.

 2.  Increasing  fie  area  under
 irrigated  crops  by  exploiting  the
 potentia]  under  the  command  of  new
 irrigation  projects.

 3.  Strengthening  the  seed  produc-
 tion  programme  by  augmenting  the
 supply  of  pure  seed.

 4.  Stepping  up  the  coverage  by
 plant  protection  measures  parti-
 cularly  by  aerial  spraying  over
 large  areas,  wherever  feasible.

 5  Fixation  of  support  prices  and
 making  arrangements  for  the  pur-
 chase  of  the  produce  at  those  prices.

 6.  Extension  of  area  under  non-
 traditional  oilseed  crops,  like,  sun-
 flower  and  soybean.

 7.  Establishment  of  centres  for
 voluntary  grading  of  kapas  so  as  to
 enable  the  farmers  to  obtain  better
 prices  for  their  cotton  commensurate
 with  the  quality.

 8.  Free  supply  of  rhizobia]  culture
 to  the  farmers  for  use  on  pulse
 crops.

 (b)  The  States  are  making  efforts
 to  achieve  self-sufficiency  in  the  afore-
 said  items  by  implementing  measures
 on  the  lines  indicated  above.  Since  a
 special  drive  has  been  launched  only
 during  1977-78  for  increasing  the
 production  of  cotton,  oilseeds  and
 pulses,  it  is  too  early  to  assess  the  im-
 Pact  of  the  special  measures  under-
 taken  during  the  current  year.  A
 review  of  the  progress  made  in  respect
 of  achieving  increased  production  of
 these  crops  will  be  undertaken  at  the
 end  of  the  crop  season  and  further
 strengthening  of  the  measures,  wher-
 ever  necessary,  will  be  undertaken,
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 (c)  Yes,  Sir.

 \.'  Provision  of  the  following  sub-
 sidies  has  been  made  under  the  Cen-
 trally  Sponsored  Schemes  sanctioned
 for  raising  the  production  of  cotton,
 oilseeds  and  pulses  guring  977-78:—

 Cotton:

 l,  Seeds:  Rs.  ‘150/.  per  quintal  of
 certified  cotton  seed.

 2.  Demonstrations:  Rs.  200—
 Rs.  800/-  per  hectare.

 3.  Plant  Protection  equipment:
 25  per  cent  on  the  cost  subject
 to  a  ceiling  of  Rs,  200/-  per
 individual.

 4.  Aerial  spraying:  Operational
 changes  @Rs.  10/-  pef  acre  for
 smal]  and  marginal  farmers  and
 Rs,  7/-  per  acre  for  other  far-
 mers.

 5.  Kapas  Grading  Centres:
 Rs.  50,000  for  establishment  of
 each  grading  centre  to  meet  the
 cost  on  staff  and  special  grad-
 ing  equipment.

 Oilseeds:

 de  Intensive  Oilseeds  Development
 Programme:

 (i)  Seed  production:  For  a  unit
 area  of  40,000  hectares,  Rs.  22,000/-
 each  for  the  production  of  Nucleus
 and  Foundation  seed  on  2  and  6

 ‘hectares  respectively.  Premium  of
 Rs,  30/-  per  quintal  for  transport,
 handling,  and  processing  of  certified
 seed.  Alternatively,  a  subsidy  to
 the  extent  of  Rs.  150/-  per  quintal
 is  available  on  the  cost  of  certified
 seed  at  source  of  production  i.e.,
 National  Seed  Corporation/State
 Farms  Corporation  of  India/State
 Seed  Corporation  in  the  case  of
 groundnut.

 Gi)  Demonstrations:  Rs.  125/-  per
 hectare.

 (iii)  Plant  Protection:  For  a  unit
 area  of  40,000  hectares  a  provision

 of  Rs.  lakh  has  been  made  to  be
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 spent  on  the  purchase  of  power  and
 hand-operated  equipment  (Rs.
 75,000)  and  transactional  losses  on
 plant  protection  chemicals  (Rs.
 25,000).  In  the  case  of  rapeseed  and
 mustard,  the  provision  of  Rs.  4  lakh
 can  alternatively  be  used  by  the
 States  to  meet  25  per  cent  cost  of
 plant  protection  chemicals  and  50
 per  cent  operational  cost,

 (iv)  Minikits.  Free  of  cost  for
 popularising  the  use  of  new  oilseed
 crops/varieties.

 ‘
 2.  Extension  of  Oilseeds  to  New

 Irrigation  Areas:

 The  same  as  indicated  above  under
 Intensive  Oilseeds  development  Pri-
 gramme  excepting  that  the  subsidy  for
 demonstrations  is  @Rs.  200/-  p2r
 hectare.

 3.  Sunflower  Developme:t,

 Seed:  Rs.  30/-  per  quintal  cu
 account  of  premium  to  farmers,  pr3-
 cessing,  grading,  handling  and  tran:-
 port  charges.

 Demonstrations:  Rs.  300/-  par
 hectare.

 Minikits:  Free  of  cost  during  the
 first  year  of  the  implementation  of  the
 Scheme.

 Soybean  Development.

 Seed:  Rs.  22,000/-  for  organising
 nucleus  and  foundation  seed  produc-
 tion  for  a  unit  area  of  7,000  hectares.

 Demonstrations:  Rs.  500/-  per
 hectare,

 Minikits:  Free  of  cost  in  the  first
 year  of  the  implementation  of  the
 scheme  and  thereafter  for  new  varie-
 ties,

 Pulses:

 Demonstrations:  Rs.  275/-  ar
 hectare.

 Seed:  Breeder  seed  Rs.  350  per  ha.
 Foundation  seed  Rs.  50  per  ha.
 Certified  seed  Rs.  L  per  kg.
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 Plant  Protection:  25  per  cent  on
 cost  of  chemicals  @  Rs.  5.5  per  ha.
 depending  upon  the  chemical  used.
 50  per  cent  cost  of  equipment  (spra-
 yers  dusters).

 Rhizobial  culture:  Rs.  4  lakh  each
 year  for  production  of  cultures  in  the
 laboratories  and  the  cultures  are  being
 Supplied  free  of  cost  to  the  farmers.

 Plant  protection  operational  charges:
 Rs.  2.50  per  ha,

 New  Central  Sector  Scheme  for  pro-
 duction  of  quality  seeds  of  pulses:

 -Breeder’s  seed  production

 per  quintal
 Mong.  urd  and  and  cowpea  Rs.  500/-
 Lentil  Rs.  350/-
 Gram  and  arhar  Rs.  B20/-
 Peas  Rs.  200/-

 Foundation  seed  production:
 Rs.  150/-  per  quintal.

 Certified  seed  production:  Rs.  150/-
 per  quintal,

 Training  of  Extension  workers:  An
 amount  of  Rs.  50,000  has  been
 earmarked  quring  ‘1977-78  for  training
 cf  extension  workers  @Rs.  6,000  per
 training.

 (e)  The  production  of  cotton,  oil-
 seeds  and  pulses  during  the  year
 i976-77  was  estimated  to  be  57.8l  lakh
 bales,  78.3l  tonnes  and  i2.08  lakh
 tonnes  respectively.  Firm  estimates
 cf  production  of  these  crops  during
 i977-78  are  not  yet  available.

 Cost  of  F.C.L.  operations

 134.  SHRIKANWAR  LALGUPTA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  what  specific  steps  have  been
 taken  by  the  Government  to  cut
 cost  of  F.C.I.  operation;  and

 (0)  how  much  subsidy  has  been
 paid  by  the  Government  sa  far  te
 FCL?
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 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  AGRICULTURE  AND:
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  The  handling  cost
 of  the  Food  Corporation  of  India  for
 procurement,  storage,  movement  and
 distribution  of  foodgrains  consists  of
 market  fee,  purchase/sales  tax,  gunny
 cost,  State  Government  administrative
 charges,  mandi  labour,  forwarding
 charges,  freight,  interest,  establish-
 ment  charges,  storage  and  transit  loss
 and  godown  charges.  A  large  portion
 of  these  charges  such  as  market  fee,
 commission  payable  to  the  agencies,
 purchase/sales  tax,  gunny  cost,  freight
 etc.  is  either  statutory  or  obligatory
 in  nature  and  there  is  very  little  scope
 of  any  reduction  in  costs.  These  char-
 ges  are,  however,  being  constantly
 kept  under  review  so  as  to  effect  eco-
 nomy  and  maximum  efficiency.  [In  cer-
 tain  specific  areas  like  cash  manage-
 ment,  administrative  post  etc.  the  Cor-
 poration  has  been  able  to  effect
 economy.

 (b)  The  Food  Corporation  of  India
 has  received  Rs.  752.25  crores  by  way
 of  reimbursement,  the  difference  bet-
 ween  the  economic  cost  of  handling
 foodgrains  procured  and  the  central
 issue  price  including  cost  of  main-
 taining  buffer  stocks.

 Committee  to  determine  tle  authority
 to  administer  Jand  and  its  leases  in

 Delhi

 135.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  there  are  a  number
 of  authorities  which  administer  land
 and  its  leases  in  Dethi;

 (b)  if  so,  the  names  thereof  and
 the  action  being  taken  by  Govern-
 ment  to  bring  all  the  land  under  one
 administration;

 (c)  whether  Government  have  set

 up  a  Committee  of  8  persong  to  ex-
 amine  the  matter;  and
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 (d)  if  so,  the  terms  of  reference
 of  this  Committee  and  when  this
 Committee  is  to  submit  its  report?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  Yes,  Sir.

 (b)  to  (d).  The  various  authori-
 ties  administering  land  are:

 l.  The  Delhi  Administration.
 2.  The  Delhi  Development

 Authority.
 3.  The  Land  and  Development

 Office.
 4.  The  Department  of  Rehapili-

 tation.
 5.  The  Municipal  Corporation  of

 Delhi.
 6.  The  New  Delhi  Municipal

 Committee.
 A  Committee  has  been  set  up  to

 examine  inter  alia  the  feasibility  of
 entrusting  the  management  of  land
 in  Delhi  to  a  single  agency.  The
 terms  of  reference  of  the  Committee

 care:

 (i)  To  examine  the  working  of
 the  lease-hold  system  now
 followed  by  different  autho-
 rities  administering  land  in
 Delhi,  consider  the  feasibility
 of  converting  the  leasehold
 system  to  freehold  and  if  the
 conversion  is  recommended,
 suggest  the  manner  in  which
 the  conversion  should  be
 effected.  In  considering  these
 aspects  the  Committee  may
 take  note  of  the  systems
 prevalent  in  other  countries.

 -Gii)  To  study  the  various  pur- :  poses  for  which  land  is  now
 administered  by  the  several
 agencies  in  Delhi,  examine
 the  feasibility  of  entrusting
 the  management  of  land  in
 Delhj  to  a  single  agency,  and
 if  a  single  agency  is  recom-
 mended,  suggest  the  manner
 in  which  this  should  be
 effected.
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 (iii)  To  consider  the  role  of  each
 of  the  existing  agencies  in
 determining  land-use  in
 Delhi,  consider  the  feasibility
 of  entrusting  this  task  to  a
 single  agency  and,  if  the  al-
 ternative  of  giving  this  task
 to  a  single  agency  is  recom-
 mended,  suggest  the  manner
 in  which  the  change  may  be
 effected.

 The  Committee  is  expected  to  sub-
 mit  its  report  by  the  end  of
 February,  1978.

 Setting  up  of  Vidyasagar  University
 at  Midnapore

 136.  SHRI  SAMAR  GUHA:  Wil
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  refer  to  the  reply  given  to  USQ
 No.  4780  on  25th  July,  977  regard-
 ing  setting  up  of  Vidyasagar  Univer-
 sity  at  Midnapore  and  state:

 (a)  whether  any  decision  regarding
 the  proposed  Vidyasagar  University  at
 Midnapore  in  West  Bengal  has  been
 taken;

 (b)  if  so,  the  facts  thereabout;  and

 (c)  if  not,  reasons  fot  delay  in
 taking  the  decision  about  the  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  According  io  the
 information  furnished  by  the  Univer-
 sity  Grants  Commission,  the  pro-
 posal  of  the  Government  of  West  Ben-
 gal  to  establish  a  new  University  at
 Midnapore  was  accepted  by  the  Com-
 mission  in  principle.  The  new  Univer-
 sity  would  be  a  teaching-cu?-affiliat-
 ing  university  with  jurisdiction  over
 the  district  of  Midnapore.  The  en-
 tire  post-graduate  teaching  would  be
 done  within  the  University  teaching
 departments  only.  The  State  Govern-
 ment  would  constitute  a  Planning
 Board  in  consultation  with  the  Uni-
 versity  Grants  Commission  for  the
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 proper  and  integrated  development
 of  the  new  University.  This  decision
 is  subject  to  the  condition  that  the
 State  Government  satisfies  the  condi-
 tions  laid  down  in  the  University
 Grants  Commission  (Fitness  of  Cer-
 tain  Universities  for  Grant)  Rules,
 1974.

 Curriculum  and  syHabuw;  for  Secon~
 dary  students

 137.  SHR]  SAMAR  GUHA:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pileas-
 ef  to  state:

 (a)  whether  Government  have  fina-
 lised  their  policy  regarding  lessen-

 ing  the  burden  of  curriculum  and
 syllabus  for  the  Secondary  students;

 tb)  if  so,  the  details  thereof;  and

 (c)  if  not,  when  the  report  of  the
 Committee  set  up  by  the  Government
 will  be  laid  on  the  Table  of  the
 House?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (ce).  A  Committee  to
 review  the  curriculum,  syllabi  and
 textbooks  for  the  Secondary  stage  of
 school  education  was  set  up  by  the
 Education  Minister  in  his  capacity  as
 President  of  the  National  Council  of
 Educational  Research  and  Training.
 This  Committee  is  to  make  recom-
 mendations,  inter  alia,  on  lessening
 the  burden  of  heavy  curriculum  on
 the  students.  The  report  of  the  Com-
 mittee  is  expected  to  be  submitted  in
 a  week’s  time.  The  Committee  has
 suggested  in  an  interim  report  certain
 deletions  from  the  present  course  of
 studies’)  The  deletions  suggested  are
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 being  referred  to  the  Central  Board
 of  Secondary  Education.  The  Central
 Board  of  Secondary  Education  is
 meeting  in  the  last  week  of  Novem-
 ber  when  this  report  will  be  consier-
 ed.

 Basis  for  allotment  of  DDA  built
 houses

 138.  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  BALDEV  SINGH
 JASROTIA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND.
 REHABILITATION  be  _  pleased  to
 state:

 (a)  whether  the  Delhi  Develop-'
 ment  Authority  has  recently  changed
 the  very  basis  of  allotment  of  DDA
 built  houses  from  one  of  lottery  into
 date  of  deposit  of  the  initial  amount;
 and  7

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  Yes,  Sir.

 (b)  Prior  to  5th  July,  977  lots
 used  to  be  dawn  twice—once  to  decié2
 who,  amongst  the  applicants,  regis-
 tered  with  the  DDA,  should  be  select-
 ed  for  allotment  of  flats  in  a  given
 layout,  and,  again,  to  decide  which
 specific  flat  should  be  allotted  to
 which  of  the  successful  candidate  of
 the  first  draw.  In  this  process  _  it
 was  found  that  very  often,  people
 who  had  registered,  very  early,  got
 eliminated  at  the  first  draw  and  people
 registering  much  Jater  got  picked  up.
 The  new  system  has  been  introduced
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 vo  obviate  this  risk.  Now  lots  would
 be  drawn  only  to  decide,  which  ap-
 plicant  should  be  allotted  which  fiat;
 and  the  selection  of  people  to  be  consi-
 dered  for  allotment,  will  be  done  ac-
 verding  to  the  date  of  registration  ana
 peyment  of  initial  deposit.

 Flood  in  West  Delhi

 i39.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  AGRI- CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  most  of  the  colonies
 in  West  Delhi  were  flooded  with  water
 curing  Monsoon  this  year;  and

 (b)  if  so,  the  total  Joss  and  com-
 pensation  made  by  the  Government te  victims  and  remedial  measures  pro- Posed  to  contain  the  floods  in  Delhi?

 ‘THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI
 FRATAP  SINGH):  (a)  Yes,  Sir.

 (b)  Delhi  Administration  have  re-
 ported  that  the  approximate  loss  to
 the  property  has  been  assessed  io  be Rs.  50  lakhs.  The  families  of  48
 persons  who  were  drowned  in  two
 beat  mishaps  were  given  R's.  3000
 each.  It  is  being  considered  to  pro-
 vide  compensation  to  those  whose
 crops  and  property  were  damaged.

 The  Central  Water  Commission  is
 considering  to  take  up  the  following
 schemes  to  contain  the  floods:—

 ‘l.  Construction  of  a  dam  on  river
 Sshibi  at  Ajmeripura  in  Rajasthan.
 ede  Construction  of  a  storage  dam

 en  river  Sahibi  at  Masani  in  Haryana.
 #3.  The  improvement  of  the  urain-

 ake  capacity  of  the  Najafgarh  drain
 ‘a’  the  optimum  extent  possible  which
 is,  at  present  roughly  estimated  as
 8800  cases  upto  Kakraula  regulator
 ahd  0000  cusecs  downstream  of
 Kakraula  regulator.
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 Benefit  of  rationing  to  producers  who
 make  distress  sale  of  Paddy  and  Wheai

 ‘140.  SHRI  SASANKASEKHAR
 SANYAL:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  Government  are  aw-
 are  that  producers  of  paddy  and
 wheat  who  are  not  able  to  store
 food  crops  for  their  own  consump-
 tion  and  are  forced  to  go  in  for  dis-
 tress  sale  do  not  get  the  benefit  of  ra-
 tioning  for  paddy/jwheat  and  in  rural
 areas  sugar  is  always  at  the  mercy
 of  MLR.  Dealers;  and

 (b)  whether  the  Government  have
 considered  any  remedy  in  this  behalf?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  The
 Government  have  announced  support
 prices  for  paddy/wheat  and  all
 quantities  of  paddy/wheat  of  Fair
 Average  quality  offered  by  the  pro-
 ducers  are  being  purchased  by  the
 Government  agencies  under  thefr
 price  support  operations.  In  the
 circumstances,  normally  there  should
 be  no  question  of  the  producers  going
 in  foy  distress  sale  of  their  produce.

 The  State  Governments  are  distri-
 buting  wheat,  rice  and  sugar  through a  net  work  of  fair  price  shops,  «t  fix-
 ed  prices,  to  meet  the  requirements  of
 the  vulnerable  sections  of  the  com-
 munity.  The  distribution  system  is
 kept  under  constant  review  so  es  fo
 improve  its  functioning  and  coverage.
 The  Stdte  Governments  have  been
 advised  to  improve  the  system  ‘of  ‘Iis-
 tribution  of  sugar  particularly  in  the,
 rural]  areas.  ay

 Maintenance  of  Hazarduari  Palace..
 Murshidabad

 i4].  SHRI  SASANKASEKHAR
 SANYAL:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE:
 AND  CULTURE  be  pleased  to  state::

 (a)  whether  Government  are  aw-.
 are  that  during  the  previous  Cong-



 793  Written  Answers

 ress  Government  the  then  Education
 Minister,  Shri  Nural  Hasan  was  pur-
 suaded  to  pay  a  visit  to  the  Hazar-
 duari  Palace  of  the  Nawab  House  of
 Murshidabad;

 (b)  whether  Government  are  aw-
 are  that  the  then  Minister  agreed  to
 undertake  maintenance  of  the  valu-
 able  Library  and  repair  of  the  build-
 ing  for  protecting  valuable  articles
 from  sun,  wind  and  rain  and  express-
 ed  his  inability  in  the  matter  of  in-
 creasing  emoluments  of  the  working
 staff;  and

 (c)  whether  the  Centre  is  likely
 to  take  over  the  Palace  and  other
 movable  and  immovable  property  and
 convert  the  Palace  and  its  campus
 into  a  National  Institution?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Prof.  S.  Nurul  Hasan,  the
 then  Education  Minister,  visited
 Murshidabagd  on  श्र  May,  1974.

 ib)  It  was  agreed  (i)  to  render
 assistance  in  the  matter  of  preserva-
 tion  of  the  manuscripts  and  _  (ii)  to
 protect  the  palace.  However,  it
 was  decided  not  to  acquire  the  Palace
 and  the  antiquities  housed  therein.
 The  question  of  increasing  the  emolu-
 ments  of  the  staff  who  are  working
 under  the  Trustee,  does  not,  therefore,
 arise.

 (c)  The  Government  of  India  will
 assist  the  Trustees  in  preserving  the
 Palace  and  in  carrying  out  the  repairs.
 Acquisition  of  the  Palace  and  the  art
 objects  housed  therein  is  not  con-
 templated.

 Teaching  facilities  in  Schools  Affiliat-
 @d  to  Central  Board  of  Secondary

 Education

 142,  SHRI  MADHAVRAOG  _—  SCIN-
 DIA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:
 2324  LS—8.
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 (a)  whether  adequate  facilities  ex-
 ist  in  the  schools  affiliated  to  the  Cen-
 tral  Board  of  Secondary  Education  in
 general  and  in  the  Central  Schools
 in  particular  to  provide  teaching  in
 subjects  of  vocational  stream  at  +2
 stage:  and

 (b)  what  steps  have  been  taken  by
 the  Central  Board  to  ensure  a  uniform
 system  of  internal  assessment  for  sub-
 jects  like  Work  Experience  ang  Phy-
 sical]  Education  in  the  +  2  Exami-
 nation?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Information  is  being  col-
 lected  ang  will  be  placed  on  the  Ta-
 ble  of  the  Sabna.

 (b)  Provision  for  Work  Experience
 and  Physical  Education  has  been
 made  at  the  Secondary  stage  and  not
 at  plus  2  stage.  In  Physical  Educa-
 tion  guidelines  for  assessment  in  each
 game  and  skills  have  been  built  into
 the  syllabus  itself.  For  work  Experi-
 ence  teachers  orientation  programmes
 were  organised  in  which  evaluation
 was  also  a  part  of  the  programme.

 ‘Beaching  of  subject  under  work  ex-
 Perience  in  Schools

 143,  SHRI  MADHAVRAO  _  SCIN-
 DIA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  present  syllabus  of  the
 All  India  Higher  Secondary  ‘School
 Examination  has  listed  more  than  20
 subjects  under  work  experience;  and

 (b)  how  many  of  these  are  being
 actually  taught  in  the  Schools  run  by
 the  Kendriya  Vidyalaya  Sangathan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI]):  (a)  and  (b);  Work  ex-
 perience  has  been  provided  as  an
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 essentia]  subject  in  classes  IX  and  X
 (Secondary  Stage)  under  the  new  pat-
 tern.  54  work  experiences  haye
 been  provided  in  the  syllabus.  Out
 of  these  a  student  is  required  to  opt
 any  one  work  experience.  The  Ken-
 driya  Vidyalaya  Sangathan  has  choo-
 sen  from  it  the  following  two  work
 experience  courses,

 (i)  Electrica]  gadgets,  their  ser-
 vicing  ang  maintenance:  and

 (ii)  Tailoring  and  embroidery.
 In  addition  to  the  above  Kendriya

 Vidyalaya  students  undergo  training
 in  the  following  supplementary  work-
 experience  activities:—

 qa)  Clay-work  ang  toy-making  ;
 (2)  Chemical  products  which  in-

 clude  making  of  ink,  talcum
 powder,  after-shave  lotion,
 cosmetics,  sOaps,  detergent
 powder  etc.

 (3)  Cookery  and  Catering—Some
 schools  run  their  own  —_can-
 teens  and  cafetarias;

 (4)  Electronics—Such  as  assemb-
 ling  of  transistors,  powder
 supply  etc.;

 (5)  Fine  arts  which  include  de-
 sign-making,  batik  etc.

 (6)  Fruit  preservation—like
 jams,  jellies,  pickles  etc.

 (7)  Gardening;

 (8)  Garment-making  and  embroi-
 dery;

 (9)  Jute  and  Coir  Work;

 (10)  Metal  work;

 (l)  Paper  work-—such  as  prepa-
 ration  of  File  covers,  _  file
 boards  etc.

 (12)  Photography  ;

 (18)  Plastic  work;

 (14)  Teaching  aid,  and

 (15)  Wood-work  etc.

 The  emphasis  in  supplementary
 work-erperience  activities  is  on  pro-
 duction  of  marketable  products.
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 ad  1976-77  में  बिहार  राज्य  के
 लिये  चावल,  गेहूं श्रोर  सोनी

 144.  श्री  हुकम  च्चन्द  कछुवाय  :  क्‍या
 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  ।

 (क)  केन्द्रीय  सरकार  ने  वित्तीय  वर्ष
 1976-77  में  बिहार  के  लिए  चावल,  गेहूं
 और  चोनी  का  कितना  कोटा  निर्धारित  किया  ;
 और

 (ख)  अब  तक  इनकी  कितनी  मात्रा  में
 सप्लाई  की  जा  चुकी  है  ?

 कृषि  तथा  सिचाई  संत्रालय  में  राज्य
 संत्री  (श्री  भानु  प्रताप  सिह  ):  (क):
 केन्द्रीय  सरकार  ने  वित्तीय  वर्ष  1976-77
 के  लिए  बिहार  सरकार  को  लगभग  5.  48
 लाख  मीटरी  टन  गेहूं  और  2.19  लाख
 मीटरी  टन  चीनोका  आवंटन  किया  था  |
 इस  अवधि  के  लिए  चावल  का  आवंटन

 नहीं  किया  गया  था।

 (ख):  इस  आवंटन  में  स ेलगभग  i.  6  3
 लाख  मोटरी  टन  गेहूं  और  2.15  लाख
 मीटरी  टन  चीनी  ली  गई  थी।

 Committee  to  evolve  new  syllabus  for
 fighting  illitracy

 '  148.  SHRI  fom  K.  CHANDRAPPAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  had  decid-
 ed  to  set  up  a  Committee  to  evolve
 a  new  syllabus  for  fighting  illiteracy
 ang  also  to  bring  out  region-wise  lit-
 erature  for  the  neo-literates;  and
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 (b)  if-so,  the  details  thereof  high-
 lighting  the  main  features?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No  Sir.

 (b)  Does  not  arise.

 Another  change  in  pattern  of  secon-
 dary  Education

 146,  SHRI  हू.  MALLANNA:
 SHRI  ्.  8.  SOMANT:
 SHRI  BIRENDRA  PRASAD:

 SHRI  MANORANJAN
 BHAKTA:

 SHRI  K.  LAKKAPPA:
 SHRI  VAYALAR  RAVI:

 SHRI  RAMANAND  TIWARY:
 SHRI  5.  R.  DAMANI:
 SHRI  PRASANNABHAI

 MEHTA:
 SHRI  SUKHDEV  PRASAD

 VERMA:
 DR,  BAPU  KALDATY:
 SHRI  PHOOL  CHAND

 VERMA:
 SHRI  SANTOSHRAO  GODE:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  recently  Government
 have  made  some  indication  that  the
 pattern  of  Secondary  Education  in
 the  country  will  under  go  another
 change;

 (b)  if  so,  the  proposals  in  this
 regard;

 (c)  whether  there  is  a  heavy  bur-
 den  of  course  books  on  the  teenagers;

 (d)  whether  all  the  Stateg  have
 agreeg  to  follow  the  new  system  of
 70  +  2;

 (९)  if  so,  the  details  in  this  regard;
 and
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 (f)  if  not,  which  of  the  States  have
 not  agreed  to  adopt  the  new  pattern?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  The  Education
 Minister,  in  his  capacity  as  President
 of  National  Council  of  Educational
 Research  and  Training  had  appointed
 a  Committee  under  the  Chairmanship
 of  Shri  Ishwarbhai  Patel,  Vice-Cha-
 neellor,  Gujarat  University  to  review
 the  existing  syllabi,  courses  and  text
 books  for  the  secondary  stage  of  school
 education.  The  Committee  was  also

 to  examine  whether  there  is  heavy
 load  of  curriculum  on  the  school  chil-
 dren  at  the  secondary  stage.  The  re-
 port  of  this  Committee  is  expected  to
 be  submitted  in  a  week’s  time.  The
 Committee  has  suggested  in  an  interim
 report  certain  deletions  from  the
 present.  courses  of  studies.  The  dele-
 tions  suggested  are  being  referred  to
 the  Central  Board  of  Secondary  Edu-
 cation.  The  Centra]  Board  of  Secon-
 dary  Education  is  meeting  in  the  last
 week  of  November,  1977;  when  this
 report  will  be  considered.

 (a)  to  (f).  The  present  position
 regarding  the  implementation  of  the
 new  pattern  of  school  education  i.e.,
 1042  in  the  various  States  and  Union
 Territories  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT  1021/77).

 7

 Ratio  of  Scheduled  Castes  and  sche-
 duled  Tribes  in  Ministry

 ‘147.  SHRI  0.  6.  GAWAI:

 SHRI  KACHARULAL  HEMRAJS
 JAIN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  total  number  and  the  ratio  of
 Scheduleg  Castes  and  Scheduled  Trib-
 es  employees  to  pther  employeeg  _  in
 each  Department  of  the  Ministry  in
 Class  I,  II  ang  MI  posts  separately;
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 (b)  the  steps  taken  to  fulfil  the
 quota  reserved  for  these  categories  of
 people  in  all  categories  of  posts  and
 when  this  aim  is  likely  to  be  achieved;

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGAION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  A  statement  is  enclosed.

 (b)  ‘The  following  steps  continue  to
 be  taken,  whenever  and  wherever  re-
 quired,  to  fil  up  vacancies  reserved
 for  Scheduled  Castes  and  Scheduled
 Tribes  candidates:

 (i)  The  vacancies  are  notified  to
 Local/Regional  Employment  Exchange/
 Central  Employment  Exchange/  Direc-
 torate  General  of  Employment  and
 Training.

 (ii)  The  vacancies
 through  the  Directorate  of  Advertising
 and  Visual  Publicity/News  Papers.
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 (iii)  ‘The:  vacancies  are  brought  to
 the  notice  of  Scheduled  Castes,  Sche-
 duled  Tribes  Organisations.

 (iv)  The  vacancies  reserved  for  Sche-
 duled  Castes/Scheduled  Tribes  candi-
 dates  are  carried  forward  to  3  subse-
 quent  years.  Such  vacancies  are  also
 exchanged  as  between  Scheduled  Castes.
 and  Scheduled  Tribes  candidates.

 (v)  Separate  interviews  are  held  in
 the  case  of  Scheduled  Castes/Scheduled
 Tribes  candidates  for  the  purpose  of
 selection  so  that  they  are  not  judged
 in  comparison  with  general  candidates.

 (vi)  General  qualifying  standards
 are  relaxed  in  the  case  of  Scheduled
 Castes/Scheduled  ‘Tribes  candidates
 provided  they  are  not  found  unfit  for
 promotion.

 All  round  efforts  are  being  made
 through  the  steps  enumerateq  above
 to  ensure,  as  far  as  possible,  that  the
 quotas  required  to  be  reserved  for
 Scheduled  Castes  and  Scheduled  Tribes
 candidates  each  year  are  fulfilled.

 t

 Statement

 The  requisite  information  in  respect  of  the  employees  holding  posts  covered  by  reservation
 erders,  in  Departments  proper  of  the  Ministry  is  given  below  :—

 Ratio  of  S.C./S.T.
 Name  of  the  Department  Total  No.  of  employees  to  other

 employees  employees

 Scheduled  Scheduled
 Castes  Tribes

 Department  of  Agriculture:  Group  A  42  I  7.8  ३  65
 Group  B  496  r:33.6  ३  164.  3
 Group  0  756  ro:  6.1  7  73.6

 Department  of  Rural  Development  Group  A  4r
 Group  B  32  5-4
 Group  GC  lIg  Io:  QZ
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 Name  of  the  Department  Total  No.  of
 employees

 Ratio  of  S.C.S.T.
 employees  to  other

 employees

 Scheduled  १  Scheduled
 Castes  Tribes

 Department  of  Agriculture,  Research  and  Edu-  Group  A  6
 cation.  Group  B  10  749

 Group  C  9  r:  8

 Department  of  Food  Group  A  56  Io:  5.2  3  :  ०7
 Group  B  262  I  :  46.5  4  :  ३350
 Group  C  284  T  9.9  47

 ‘Department  of  Irrigation  Group  A  27  r  :  26
 Group  B  78  Ts  8.5
 Group  C  725  r  i  68  «  :  ra

 NoTs  :—Nomination  of  successful  candidates  on  the  resulrs  of  examinations  etc.  held  by  Union
 Public  Service  Commission/Staff  Selection  Commission,  to  each  Department  is  made  by  the
 Department  of  Personnel  and  Administrative  Reforms  so  far  as  organised  services,  i.e.  Central  Secre-
 tariat  Service/Ceneral  Secr:tariat  Srenographers  Service/Central  Secretariat  Clerical  Service
 are  concerned.

 sc.  &  §.T.  empioyees  in  Departments
 of  Education  Ministry

 148.  SHRI  D.  ७.  GAWAI

 SHRI  KACHARULAL  HEMRAJ
 JAIN:

 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:

 (a)  the  number  of  Scheduled  Castes

 and  Scheduled  Tribes  employee,  in

 the  Departments  of  his  Ministry,  De

 partment-wise  in  Class  I,  II  and  Ill

 posts  separately  as  against  the  total

 strength  of  staff  in  each  category;

 (b)  their  ratio  ag  Compared  to  other
 employees  im  all  the  Departments  and

 the  class  I,  I  and  Ill  separately;  and
 (c)  the  steps  taken  to  fulg)  the

 quota  reserved  for  these  categories  of

 people  in  all  categories  of  posts  and
 by  when  this  aim  is  likely  to  be
 achieved?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  and  (b).  A  statement  is  attached,

 (९)  with  a  view  to  ensuring  ade-
 quate  representation  of  Scheduled
 Caste  and  Scheduled  Tribe  emplo-
 yees  the  con-
 trol  of  the  Ministry,’  reservation

 on  posts.  within

 rosters  are  maintained  as  prescribed
 by  Government  and  appointments
 made  in  accordance  with  these  orders
 from  time  to  time.  All  efffforts
 are  being  made  to  fulfil  the  reserved
 quota.
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 Statement

 Total  No.  of  SC/STem-  Ratio  as  compared
 number  of  ployees  out  of  Col.  to  other  employees

 Category  of  Post
 Toadies

 2  at  Col.  2

 SCs/STs  SGs.  STs  SCs  STs

 |  2  3  4  5  6

 DEPARTMENT  OF  EDUCATION

 Class  I  705  2  87

 Class  II  (Gaz.).  I09  3  I  3521  10821

 Class  II  (NG)  343  27  E  257  34०  a

 Class  गा  450  65  3  6  [52:I
 DEPARTMENT  OF  CULTURE

 Class  I  +  20

 Class  If  (Gaz)  23  3  Tu

 GlasII(NG)  55  4  deur

 Class  IIT  °  lig  14  I  Bur  Liber

 DEPARTMENT  OF  SOCIAL  WELFARE

 Class  I.  ।  34  5  मी  6:1

 Class  IT  94  9  gi
 Class  Tl.  78  Ig  5i!  j

 Pulse  production  SINGH):  (a)  and  (b).  The  all-India

 149.  SHRI  S.  S.  SOMANI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  production  of  pulses  in  the
 country  in  ‘1976-77  as  alsg  the  qemand
 therefor  during  the  year;  and

 (b)  the  estimateg  productien  there- of  during  the  current  year  as  also
 the  demand  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP

 production  of  pulses.  during  ‘1976-77
 was  placed  at  l.2l  million  tonnes.
 Production  estimates  for  1977-78.  are
 not  yet  due  from  the  State  Govern-
 ments.  The  demand  for  pulses  is  in-
 fluenced  by  a  number  of  factors  such
 as  the  availability  and  prices  of  other
 substitutable  foodstuffs  especially  vege-
 tables  and  fruits,  milk  and  milk  pro-
 ducts,  meat,  fish,  eggs,  etc.,  levels  and
 distribution  of  income  and  population
 growth.  In  view  of  this,  it  is  difficult
 to  frame  a_  precise  estimate  of  the
 effective  demand  for  pulses  in  the
 country.  The  National  Institute  of

 Nutrition  have,  however  estimated
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 tnat  the  average  requirement  of  pulses
 is  41  grams  per  day  in  a  balanced
 diet.  On  this  basis,  the  requirement
 of  pulses  for  1976-77  and  1977-78  would
 work  out  to  be  I6.6  and  6.9  million
 tonnes  respectively.

 Emphasis  on  adult  and  elementary
 education

 150.  PROF.  P.  6.  MAVALANKAR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  he  hinted  at  the  con-
 vocation  of  Kashmir  University  at
 Srinagar  on  4200  October,  ‘1977  that
 the  Government  propose  to  change
 the  priorities  in  education  on  the  lines
 suggested  by  Mahatma  Gandhi  with
 increasing  emphasis  on  adult  and
 elementary  education;

 (b)  if  so,  broad  outline  of  the
 changes  sought  to  be  effected  and
 implemented;

 (c)  whether  Government  hay,  de-
 cided  on  a  time-bound  programme  in
 one  or  more  of  the  educational  sphere
 and  endeavours;  and

 (d)  if  so,  concrete  proposals  there-
 to,  along  with  the  suggested  financial
 provisions  for  the  same?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  Government  have  already  an-
 nounced  that  universalisation  of  lite-
 racy  with  emphasis  on  universalisation
 of  elementary  education  and  spread  of
 adult  education  will  receive  the  highest
 priority.  Government  have  also
 accepted  the  approach  that  education
 must  be  utilised  as  an  instrument  for
 rural  development.  The  new  pattern
 of  education  is  being  reviewed  to  re-
 duce  the  academic  content  at  the  vari-
 ous  -Stages  and  modify  it  to  serve  as
 a  tooi  for  socio-economic  transforma-
 tion.  The  objective  will  be  to  make
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 education  relevant  to  the  needs  of  the
 people.  The  Government  have  also
 undertaken,  in  this  connection,  a  re-
 view  of  the  National  Policy  Resolution
 on  Education.

 (c)  and  (d),  A  Conference  of  State
 Ministers  of  Education  and  Union  Ter-
 ritories  held  in  August  discussed  these
 matters  and  recommended  that  every
 effort  should  be  made  to  realise  the
 goal  of  universal  elementary  education
 by  the  end  of  the  Sixth  Plan.  They
 also  recommended  that  a  major  effort
 should  be  made  to  cover  approximately
 0  crore  of  adult  persons  in  15-35  age
 group  in  the  next  decade.  Subsequent-
 ly  the  National  Board  of  Adult  Edu-
 cation  has  recommended  that  Adult
 Education  programmes  must  be  ex-
 tended  to  0  crore  of  persons  in  5—35
 age  group  in  five  years,  However,  these
 efforts  require  to  be  spelt  out  in  terms
 of  specific  programmes  indicating  also
 the  financial  commitments.

 The  Education  Minister  has  held
 discussions  with  authorities  of  the  Plan-
 ning  Commission  and  Working  Groups
 have  been  set  up  to  work  out  the  tar-
 gets  and  financial  implications  for  im-
 plementing  universalisation  of  elec-
 mentary  education  and  spread  of
 adult  education.  These  Working
 Groups  are  now  examining  the  prob-
 lems.  It  is  expected  that  concrete  pro-
 posals  will  emerge  at  the  time  of  for-
 mulation  of  the  new  Plan.

 Lack  of  amenities  in  DDA  resettle-
 ment  colonies

 151.  SHRI  P.  K.  KODIYAN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  Government’s  atten.
 tion  hag  been  drawn  to  the  pathetic
 living  conditions  of  the  people  in  DDA
 resettlement  colonies  due  to  lack  of
 proper  amenities  like  electricity  and
 water  and  provision  for  disposal  of
 sewage  etc.;
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 (b)  if  so,  is  there  any  proposal  un-
 der  consideration  to  chalk  out  a  time-
 bound  programme  to  provide  essen-
 tial  amenities  in  those  colonies;  and

 (c)  if  so,  the  details  thereof:

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  Civil  amenities
 like  public  hand-pumps,  filtered  water
 hydrants  community  laterines  and
 street  lighting  have  been  provided
 according  to  the  Jhuggi  Jhonpri  Re-
 moval  Scheme.  Certain  proposals  for
 providing  individual  water  and  electri-
 city  connections  and  for  sewerage  have
 been  received  from  the  Delhi  Adminis-
 tration  but  no  decision  has  yet  been
 taken  on  them.

 Air  conditioned  shopping  complex
 in  Connaught  Place,  New  Delhi

 152.  SHRI  P.  K.  KQDIYAN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-.
 TION  be  pleased  to  state:

 (a)  Whether  the  shopping  Complex
 in  Connaught  Place,  New  Delhi  has
 been  completed;

 (b)  if  so,  what  was  the  estimated
 total  cost  of  construction  and  the  ac-
 tual  total  cost  of  construction  of  the
 said  complex;  and

 (c)  when  jt  is  expected  to  be  in-
 augurated?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  The  estimated  cost  of  the  work
 is  Rs.  1,58,40,370.  As  the  work  is  still
 in  progress,  the  actual  cost  can  be
 known  only  on  the  completion  of  the
 project  and  finalisation  of  the  accounts.

 (९)  It  is  likely  to  be  completed  in
 all  respects  by  the  end  of  January,
 1978,  and  can  be  inaugurated  there-
 after.
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 Proposal  for  major  and  medium  irri-
 gation  projects  from  Orissa

 153.  SHRI  GANANATH  PRADHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Government  have
 received  any  proposals  for  the  major
 ang  medium  Irrigation  projects  from
 Government  of  Orissa  for  the  period
 1977-78;

 (b)  if  so,  the  names  of  such  projects
 approved  by  the  Government;  and

 (९)  the  actual  funds  allotted  for  the
 same  and  the  date  of  their  jmplemen-
 tation  and  the  funds  sanctioned  from
 World  Bank  for  these  projects?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  and  (b).  The  reports  of
 one  major  project  namely  Mahanadi
 Barrage  Scheme  and  one  medium  pro-
 ject  namely  Badanala  project,  have
 been  received  so  far  in  Central  Water
 Commission  from  the  Government  of
 Orissa  during  the  year  (1977-78.

 The  Mahanadi  Barrage  Scheme  was
 received  in  August,  977  and  is  at  pre-
 sent  under  examination  in  the  Com-
 mission.  The  comments  of  the  Com-
 mission  on  Badanala  project  have  been
 sent  to  the  State  Government,  the
 replies  to  which  are  awaited.

 One  medium  scheme  viz.  Bondapipli
 was  cleared  by  the  Planning  Commis-
 sion  in  June,  1977.

 (c)  The  Government  of  Orissa  have
 reported  that  a  budget  provision  of
 Rs.  50  lakhs  for  Badanala  Project  only
 has  been  made  in  the  State  Plan  for
 the  current  year.

 The  question  of  taking  up  of  works
 on  Badanala  and  Mahanadi  Barrage
 projects  will,  however,  arise  only  after
 these  projects  have  been  found  techni-
 cally  and  economically  feasible  and
 are  included  by  the  State  Governments
 in  their  developmental  plans.
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 The  World  Bank  has  recently  agreed
 to  give  credit  assistance  of  $52.3
 million  for  the  medium  irrigation  pro-
 jects  in  Orissa.  The  Bank  has  not
 selected  any  specific  medium  irrigation
 project  under  this  programme.

 Irrigation  projects  on  river  Tapti(MLP.)

 ‘154.  SHRI  PARMANAND  GOVIND-
 JIWALA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (ay  whether  Nowther  and  Kheria
 Projects  on  River  Tapti  are  included
 in  project  reports  submitteq  by  Gov-
 ernment  of  Madhya  Pradesh;  and

 (b)  if  so,  what  is  the  total  cost  of
 these  projects  ang  how  much  land  of
 District  East  Nimar  (Khandwa)  is
 proposed  to  be  irrigated?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH).  (a)  and  (b).  The  Upper  Tapti
 Stage  II  Project  is  an  inter-State  pro-
 ject  of  Madhya  Pradesh  and  Maha-
 rashtra  on  the  river  Tapti  and  the  pro-
 ject  report  received  from  the  Maha-
 rashtra  Government  provides  for  con-
 struction  of  dams  at  Nowtha  and
 Kharia  under  this  project.  The  total
 cost  of  the  Upper  Tapti  Project  Stage
 II  is  about  Rs.  88  crores  and  it  will
 benefit  0.46  lakh  hectares  of  area  in
 Madhya  Pradesh.  No  separate  report
 for  this  scheme  has  been  received  from
 the  Government  of  Madhya  Pradesh.

 Survey  of  benefit  of  teachers  training
 programme  telecast  by  SLT-E.

 755,  SHRI  PARMANAND  GOVIND-
 JIWALA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:
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 (a)  whether  Government  have  con-
 ducted  any  survey  about  the  benefit
 of  the  inservice  teacher’s  training  pro-
 gramme  telecast  by  the  satellite  Ins-
 tructional  Television  Experiment  dur-
 ing  the  years  975  and  ‘1976;  and

 (b)  if  so,  what
 action?

 is  the  follow-up

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCLAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATA.-
 KD:  (a)  and  (b).  The  Centre  for  Edu-
 cational  Technology  (NCERT)  is  main-
 taining  contacts  with  the  teachers
 trained  during  SITE  through  the  State
 Departments  of  Education.  Self  in-
 structional  study  materials  on  such
 topics  of  Science  as  could  not  be  dealt
 with  earlier  during  the  training  have
 also  been  prepared  by  the  Centre  and
 sent  to  the  SITE  States  for  printing
 and  distribution  among  the  teachers.
 Encouraged  by  the  success  of  training
 large  number  of  primary  teachers  in
 science  in  a  short  span  of  time  using
 multi-media  package  (of  which  tele
 vision  was  a  part)  during  SITE,  further
 work  to  extend  the  package  as  well  as
 to  make  the  inputs  available  to  the
 Non-SITE  areas  was  also  undertaken
 by  the  NCERT.  A  number  of  demon-
 Stration  training  programmes  have
 been  organised  in  these  areas  includ-
 ing  some  tribal  areas.  The  States
 which  have  adopted  the  package  pro-
 gramme  or  have  shown  their  willing-
 ness  to  do  so  for  training  their  primary
 teachers  are  being  provided  with  neces-
 sary  guidance  and  expertise.
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 Excavation  in  district  Harsud  (M.P.)

 156.  SHRI  PARMANAND  GOVIND-
 JIWALA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  have  made
 any  exploration,  excavations  or  arch-
 aeological  survey  of  the  tehsil  Harsud
 in  District  East  Nimar  (Khandwa)  of
 MP.;

 (9)  ig  so,  report  submitted  to  Gov-
 ernment  thereon;  and

 (©)  whether  rare  archaeological
 finds  are  in  danger  of  being  destroyed
 in  the  above  tehsil?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  232  villages  in  Tehsil
 Harsud,  District  East  Nimar  have  been
 explored  between  957-6I.

 (b)  The  exploration  has  revealed
 Stone  Age  Sites  and  medieval  temple
 sites  at  Kota,  Khalwa,  Punghatkala.

 (c)  No,  Sir.

 पब्लिक  स्कूलों  को  समाप्त  करना

 157.  श्री  उ्नसेन  :  क्‍या  शिक्षा,
 समाज  कल्याण  और  संस्कृति  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उन्हें  जनता  पार्टी  की  राष्ट्रीय
 समिति  का  यह  प्रस्ताव  प्राप्त  हो  गया  हैं
 कि  देश  के  समस्त  पब्लिक  स्कूलों  को  तोड़कर
 प्राथमिक  शिक्षा  एक  प्रकार  की  कर  दी  जाये;
 और

 (ख)  उक्त  प्रस्ताव  पर  सरकार  द्वारा
 झब  तक  कौन  सी  कार्यवाही  की  गयी  है  ?

 2  कै

 शिक्षा,  ससाज  कल्याण  और  संसक्ति
 मंत्रालय  सें  राज्य  संत्री  (श्रीमती  रेणका
 देवी  बड़कटकों  )  :  (क)  जीहां।
 पब्लिक  स्कूलों  को  तोड़ने  से  संबंधित
 जनता  पार्टी  की  कार्यंकारी  समिति  (नकि
 राष्ट्रीय  समिति)  का  संकल्प  प्राप्त  हो
 गया  है  ।

 (ख)  कानूनी  स्थिति  का  पता  लगाने
 के  लिए  कि  क्या  केन्द्रीय  सरकार  अथवा  उसी
 तरह  राज्य  सरकार,  जिसके  प्रादेशिक  अधिकार
 क्षेत्र  में  विभिन्न  पब्लिक  सकल  स्थित  हैं,
 कानूनी  तौर  पर  किसी  अथवा  सभी  पब्लिक

 स्कूलों  को  तोड़ने  क ेलिए  कोई  कदम  उठाने

 हेतु  सक्षम  हैं  या  नहीं,  मामले  की  जांच  की
 गई  थी।

 जो  कानूनी  राय  दी  गई  है  इस  प्रकार  है  im

 (i)  प्रल्प  संख्यकों  द्वारा  संचालित  पब्लिक
 स्कूल  : क

 संविधान  के  अनुच्छेद  30  के  भअ्रनुसार
 झल्प  संख्यकों  को  चाहे  वे  धर्म  श्रथवा  भाषा  पर
 आधारित  हो  अपनी  पसन्द  की  शैक्षिक  संर्थायें
 स्थापित  करने  एवं  उन्हें  संचालित  करने  का
 ग्रधिकार  होगा  ।  इसलिए  यदि  पब्लिक

 स्कूलों  को  पूर्णतया  समाप्त  करने  के  लिए
 कदम  उठाये  जाते  हैं,  तो  संविधान  के  अनुच्छेद
 30(1)  का  उल्लंघन  होगा  |

 (ii)  वाणिज्यक  ग्राधार  पर  चलने
 वाले  परिलक  स्कूल  8

 संबिधान  द्वारा  व्यवसाय,  व्यापार  अथवा
 कारोबार  की  स्वतंत्रता  सुनिश्चित  की  गई

 है  और  यदि  हम  पब्लिक  स्कलों  को  समाप्त
 कर  देते  हैं  तो  उक्त  अधिकार  का  उल्लंधन

 होगा  ॥

 (iil)  पब्लिक  स्कूलों  की  रचना  किसी

 कानून  अथवा  सरकार  द्वारा  प्रदान  की  गई
 मान्यता  से  नहीं  हुई  है  ।  यदि  सम्भेलन  को
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 समाप्त  भो  कर  दिया  जाए  और  उक्त  स्कूलों
 को  पब्लिक  स्कूल  भी  न  कहा  जाए,  तो  भी  ये

 स्कूल  अथवा  उनके  द्वारा  अपनाए  गए  तरीकों
 के  अनुसार  चन  सकते  हैं

 कातूनो  स्थिति  को  ध्यान  में  रखते  हुए,
 सरकार  तथा  कथित  पब्लिक  स्कूलों  को  समाप्त
 करने  के  लिए  कोई  कारंबाही  शुरू  करने  हेतु
 सक्षम  न  होगी  ।  यह  भो  उल्लेखनीय  है  कि
 पब्लिक  स्कूलों  का  अर्थ  है  वे  स्कूल,  जो  कि
 भारतोय  पब्लिक  स्कूल  सम्मेलन  के  सदस्य

 हैं।  यह  सम्मेलन,  सदस्य  स्कूलों  का  एक
 स्वेच्छिक  संगठन  है  तथा  सोसाइटो  पंजीकरण
 ग्धिनियम  के  ग्रन्तगंत  पंजीकृत  एक  सोसाइटी

 है।  इस  समय  सारे  देश  में  so  स्थल  हैं
 जो  कि  उक्त  सम्मेलन  के  सदस्य  हैं  |

 केन्द्रोष  विश्वविद्यालयों  में  जल  संसाधन

 (वाटर  टेक्‍्नालाजों  )  विषय

 i58.  श्री  उम्रसेन  :  क्‍या  शिक्षा,
 समाज  कल्यारा  और  संस्कृति  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि  उत्तर  प्रदेश  में  केन्द्रीय
 विश्वविद्यालयों  में  शिक्षा  के  विषयों  में  जल
 संपाधन  को  एक  विषय  के  रूप  में  शामिल
 करने  के  बारे  में  एक  प्रस्ताव  सरकार  के
 विचाराधीन  हैं  ?

 शिक्षा,  समाज  कल्याण  श्र  संस्कृति
 संत्रो  (डा०  प्रताप  चन्द्र  चख )
 अलोगढ़  मुस्लिम  विश्वविद्यालय  एवं
 बनारस  हिन्दू.  विश्वविद्यावय  से  प्राप्त

 सूचता  के  झनुसार  “जल  प्रौद्योगिकी  को
 यथावत  अध्ययन  के  विषयों  में  शामिल  करने
 का  कोई  प्रस्ताव  नहीं  हैं,  यद्यपि  इन  विश्व-
 विद्यालयों  के  कुछ  अध्ययन  पाठ्यक्रमों  में
 उस  विषय  के  कछ  विशिष्ठ  पहलु  जेसे  जल-
 संसाधन  इंजीनियरी,  जल  विज्ञान  जल

 आपूर्ति,  कोटि  नियंद्वण,  प्रदूषण  सिंचाई,  स्थलीय
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 जल  की  उत्पत्ति  एवं  सोत  तथा  घरेलु  और
 औद्योगिक  गन्दे  जल  का  निरूपण  एवं  निपटानः
 इत्यादि  शामिल  किए  गए  हैं  ।

 Sugarcane  price  at  Mill  Gate

 159.  SHRI  UGRASEN:  Will  the.
 Minister  of  AGRICULTURE  AND:
 IRRIGATION  be  pleased  to  state:

 (a)  the  time  by  which  the  price  of
 Sugarcane  at  the  mill  gate  and  at
 Weighing  centres  would  be  fixeg  for:
 the  1977-78  season;  and

 (b)  the  estimated  production  of:
 sugarcane  in  the  whole  of  the  coun-
 try  this  year?

 THE  MINISTER  OF  STATE  IN  THE:
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  The  Cabinet  has
 in  its  meeting  held  on  27th  October
 1977,  decided  that  the  minimum  statu.
 tory  price  of  sugarcane  for  the  year
 1977-78  season  should  be  Rs.  8.50  per
 quintal  for  a  basic  minimum  recovery
 of  8.5  per  cent  during  the  optimum
 period  or  the  entire  season,  which
 ever  is  higher,  and  a  notification  on
 fixing  the  minimum  statutory  price  for
 each  factory  will  be  issued  soon.

 (b)  Production  estimates  of  sugar-
 cane  at  this  time  of  the  year  are  avail-
 able  only  in  respect  of  the  area  under
 sugarcane.  The  first  estimate  for  the
 year  1977-78  is  2775.5  thousand  hec-
 tares.  The  corresponding  estimate  for
 1976-77  was  2716.1  thousand  hectares.

 Russian  Combine  Harvested  SKP—4A

 160.  DR.  BALDEV  PRAKASH:  Will
 the  Minister  of  AGRICULTURE  AND.
 IRRIGATION.  be  pleased  to  state:

 (a)  whether  Russian  Combine  Har-
 vester  SKP—4A  were  sold  to  unem-
 ployed  engineers  in  ‘4974-75.  against
 cash  payment;
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 (b)  if  so,  the  number  of  combines
 sold  and  their  price;

 (c)  whether  combines  were  impor-
 ted  in  the  year  972  and  private  own-
 ers  refused  to  purchase  they  till  ‘19745

 (a)  whether  any  adverse  report  have
 been  receiveg  by  Government  regard-
 “ing  their  working  and  they  were  found
 faulty  and  that  most  of  them  are
 lying  idle;  and

 (e)  whether  it  is  under  eonsidera-
 tion  of  Government  to  compensate
 the  huge  loss  suffered  by  the  pur-
 xhasers  of  the  Combines  which  are
 now  lying  idle?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION,  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b)  Yes,  24
 Russian  Combines  SKP-4A  were  sold

 ‘to  the  entrepreneurs  operating  Agro-
 Service  Centres  against  cash  payment
 at  Rs.  1,48,950  exclusive  of  taxes  per
 Combine.

 (c)  These  Combines  were  actually
 received  in  India  in  974  and  not  in
 1972.  The  question  of  any  private
 owners  refusing  to  purchase  them  from
 ‘972-974,  therefore,  does  not  arise.

 (d)  A  few  representations  were  re-
 ceived  in  the  Ministry  reporting  cer-
 tain  defects/problems  with  the
 machine.  The  Ministry  has  no  infor-
 mation  as  to  whether  most  of  them
 are  lying  idle.

 ‘(e)  The  Ministry  is  not  aware  if  the
 entrepreneurs  have  suffered  any  losses

 ‘on  account  of  these  machines.  Nor
 does  the  question  of  Government  com-
 pensating  them  for  such  losses,  if  any,
 arise.

 ‘Introduction  of  Prohibition  m  Delhi

 161.  SHRI  HITENDRA  DESAI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 “be  pleased  to  state:
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 (a)  when  is  the  total  prohibition  is
 likely  to  be  introduced  in  Delhi:

 (b)  whether  it  will  be  introduced  in
 stages;  and

 (c)  if  so,  how?

 THE  MINISTER  OF.  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  It  is  proposed  to
 be  introduced  in  stages  so  as  to  take
 effect  from  Apri]  1980.

 (c)  The  prohibition  policy  as  an-
 nounced  by  the  Delhi  Administration
 is  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No,  LT-022/
 77).

 Production  of  Foodgrains

 162.  SHRI  C.  N.  VISVANATHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  the  final  figures  of  production
 of  foodgrains  during  ‘1976-77  and  the
 factors  responsible  for  increased  pro-
 duction  in  areas  where  improvement
 has  been  registered;  ,

 (b)  the  anticipated  production  dur-
 ing  1977-78;  and

 (c)  the  concrete  steps  taken  during
 last  seven  months  to  improve  produc-
 tivity  so  as  to  effect  a  significant
 break-through  towardg  increased  pro-
 duction?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  The  total  produc-
 tion  of  foodgrains  during  1976-77,  is
 placed  at  .57  million  tonnes.  The
 increase  in  foodgrain  production  dur-
 ing  1976-77  compared  to  1975-76,  has
 been  recorded  by  Maharashtra,  Pun-
 jab  and  Haryana.  The  increases  in
 production  of  jowar  and  bajra  in
 Maharashtra  are  attributed  largely  to
 increases  in  yield  per  hectare  of  these.
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 crops.  The  increase  in  production  re-
 ported  by  Punjab  and  Haryana  for
 rice  and  what  is  partly  due  to  in-
 crease  in  area  and  partly  to  higher
 yields  per  hectare.

 (b)  Production  estimates  for  1977-78
 have  not  yet  become  due  from  the
 States.

 (c)  The  concrete  steps  taken  to  im-
 prove  productivity  include:  (l)  in-
 creasing  the  coverage  of  area  under
 High-Yielding  Varieties,  (2)  selection
 and  extension  of  suitable  technology
 for  various  crops  under  different  con-
 ditions  of  rainfall,  irrigation,  soil  types,
 etc;  (3)  special  fertilizer  campaigns  in
 selected  districts  to  increase  the  use  of
 fertilizers  and  also  to  improve  its  effi-
 ciency  through  proper  methods  of
 application;  (4)  special  campaign  for
 application  of  phosphatic  fertilizers  to
 increase  the  production  of  gram,  tur,
 etc:  (5)training  of  extension  staff  and
 farmers  in  the  latest  technology  deve-
 loped  by  Agricultural  Universities;  (6)
 efforts  to  secure  uninterrupted  surply
 of  electricity  and  irrigation  water  (7)
 arrangements  for  supply  of  production
 credit  to  farmers  and  (8)  increase
 in  procurement  prices  and  lowering
 this  price  of  urea.

 बाण  सागर  बांध  योजना

 i63.  श्री  सुखेन्द्र  सह  :

 करी  यमुना  प्रसाद  शास्त्री  :

 क्या  कृषि  और  सिंचाई  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  i

 (क)  क्‍या  सरकार  ने  मध्य  प्रदेश  में

 सोन  नदी  पर  बाण  सागर  बांध  के  निर्माण

 कार्य  को,  जिसे  पहल  प्रारम्भ  कर  दिया  गया

 था  लकिन  कुछ  कारणों  से  बंद  करना  पड़ा

 था,  पुनः  आरम्भ  करने  की  स्वीकृति  दे  दी  है;

 (ख)  यदि  हां,  तो  इस  परियोजना  पर

 कितना  व्यय  होने  का  अनुमान  हैं  और  झन्य

 राज्यों  द्वारा  इस  व्यय  को  किस  प्रकार  बांटा

 जायेगा  ;
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 (4)  इसके  पूरा  होने  पर  मध्य  प्रदेश
 में  कितनी  भूमि  में  सिचाई  होगी  और  बिहार
 तया  उत्तर  प्रदेश  को  कितना  पानी  मिलेगा  ;
 और

 (घ)  इस  परियोजना  के  कब  तक  पूरा
 होने  की  सम्भावना  है  ?

 कृषि  और  सिचाई  संत्ञालय  में  राज्य-
 मंत्री  (  श्री  भान  प्रताप  सिह)  :  (क)  बामेंण,
 सागर  नियंत्रण  बोर्ड  ने  प्रपनी  पहली  बैठक  मे,
 जो  केन्द्रीय  कृषि  भौर  सिंचाई  मंत्री  की  अ्रध्य-
 क्षता  में  7  सितम्बर,  977  को  हुई  थी,

 यह  निश्चय  किया  था  कि  बाण  सागर  बांध  का
 निर्माण  कार्य  भौर  विलम्ब  किए  बिता  शुरू
 किया  जाना  चाहिए  ।

 बोर्ड  ने  बिहार  और  उत्तर  प्रदेश  की

 राज्य  सरकारों  से  भ;  यह  अनुरोध  किया  था
 कि  वे  बाण  सागर  के  जल  में  उनके  हिस्से  के

 उपयोग के  बारे  में  भ्रपनी  रिपोर्ट  प्रस्तुत  करें
 ताकि  बाण  सागर  परियोजना  को  योजन,
 आयोग  द्वारा  स्वीकृति  देने  क ेलिए  कारंबाई
 की  जा  सके  |

 (ख)  मध्य  देश  सरकार  द्वारा  प्रस्तुत
 बाण  सागर  परियोजना  की  भ्रनुमानित  लागत

 i72.44  करोड़  रुपये  हैं  जिसमें  बिहार
 शौर  उत्तर  प्रदेश  की  सिंचाई  प्रणालियों  की

 लागत  शामिल  नहीं  है।  बाण  सागर  बांध  की

 लागत  लगभग  56  करोड़  रुपये  हैं  जो  मध्य

 प्रदेश,  बिहार  शर  उत्तर  प्रदेश  में  oe  के

 अनुपात  में  बांटी  जाएगी  ।

 (ग)  बाण  सागर  परियोजना  से  मध्य

 प्रदेश  में  49  लाख  हैक्टेयर  क्षेत्र की  वाधिक

 सिंचाई  करना  परिकल्पित  है  बिहार  झौर

 उत्तर  प्रदेश  राज्य  दोनों  संचित  जल  में  से

 एक  एक  मिलियन  एकड़  फुट  जल  प्राप्त

 करेंगे  1
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 (a)  संभावना  हें  कि  यह  परियोजना

 निर्माण  कार्य  शुरू  होने  के  पश्चात  लगभग
 8-9  वर्षों  में  पूरी  हो  जाएगी  ।

 National  Service  Volunteer  Scheme

 164,  SHRI  K.  RAMAMURTHY:  Will
 ‘the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  “National  Service
 Volunteer  Scheme”  has  been  started
 this  year  aS  an  extension  of  the  Na-
 tional  Service  Scheme;

 (b)  if  so,  broad  features  of  the
 scheme  and  the  amount  allocated  for
 this  scheme;  and

 (c)  the  States  in  which  this  scheme
 ‘has  been  introduced?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 ‘DER):  (a)  Yes,  Sir.

 (b)  and  (c).  National  Service  Vol-
 ‘unteer  Scheme  launched  from  1977-78
 aims  at  providing  opportunities  to
 youth  who  have  completed  their  first
 degree,  to  involve  themselves  on  a

 ~voluntary  basis  in  nation-building  acti-
 vities  for  a  specific  period  on  a  whole-
 time  basis.  To  begin  with,  the  NS
 volunteers  will  be  engaged  in  promo-

 ‘tion  of  programmes  of  adult  educa-
 tion/non-formal  education  through
 Nehru  Yuvak  Kendras  and  voluntary
 cagencies  for  a  minimum  period  of  one
 year.  The  volunteers  would  be  suitab-
 ly  trained  before  they  start  work  in
 the  field.  Each  volunteer  will  be  paid
 a  stipend  of  Rs.  75/-per  month  plus
 expenditure  involved  on  travel  and
 contingencies.  For  the  year  ‘1977-78,
 3  budget  provision  of  Rs.  7.5  lakhs  has
 been  made  for  the  sheme.  The  sheme

 thas  been  introduced  in  all  the  States.
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 T.M.S.S.M.  Library

 165,  SHRI  K.  RAMAMURTHY:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  the  recommendations  made  by
 the  Committee  set  up  to  assess  the
 financial  requirements  of  T.M.S.S.M.
 Library,  Thanjavur  during  the  Fifth
 Plan  period;  and

 (b)  the  action  initiated  by  the  Gov-
 ernment  of  India  for  implementing
 those  recommendations?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER);  (a)  and  (b).  The  Visiting
 Committee  set  up  by  the  Government
 of  India  to  assess  the  financial  re-
 quirements  of  the  T.M.S.S.M.  Library,
 Thanjavur  has  not  as  yet  finalised  its
 report  Government  will  consider  the
 Committee’s  recommendations  after
 the  report  has  been  submitted  to  it.

 Report  on  Pilot  Intensive  Rural
 Employment  Project

 i66.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  whether  the  Government  have
 received  the  Report  of  the  Review
 Committee  on  Pilot  Intensive  Rural
 Employment  Project  (P.IR.E.P.)  head-
 ed  by  Shri  M.  L.  Dantwala;  and

 (b)  if  so,  whether  the  Government
 have  decided  to  implement  the  said  re-
 port  and  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir.

 (b)  The  Report  is  under  examina-
 tion  and  for  this  purpose  an  Empower-
 ed  Committee  has  been  constituted  in
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 the  Department  of  Rural  Develop-
 ment,  Ministry  of  Agriculture  and
 Irrigation.

 Rise  in  Foodgraing  Prices

 167.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  country
 has  sufficient  food  stocks  upto  middle
 of  1979;

 (b)  if  so,  whether  the  import  of
 foodgrains  ig  not  necessary  for  next
 two  years;

 (c)  whether  the  prices  of  foodgrains
 have  started  rising  from  the  last  four
 months;  and

 (d)  if  so,  the  reasons  for  the  same
 in  view  of  the  sufficient  food  stocks
 and  steps  being  taken  to  reduce  the
 prices?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  Yes,
 Sir.  The  total  stocks  of  foodgrains
 with  the  public  agencies  as  on  -I0-
 977  are  about  8.2  million  tonnes.  It
 should  be  possible  to  meet  the  re-
 quirements  of  the  public  distribution

 system,  without  import  of  foodgrains.

 (०)  and  (a).  The  prices  of  food-
 grains  as  a  group  has  shown  a  rise  of
 about  2.4  per  cent  during  the  last  4
 months.  This  rise  is,  however,  main-

 ly  due  to  sharp  rise  in  the  pries  of
 pulses.  However,  the  prices  of  cereals
 have  shown  a  fall,  excepfing  a  mar-

 ginal  rise  in  the  case  of  wheat,  which
 is  of  seasonal  nature.  The  rise  in  prices
 of  pulses  is  attributable  mainly  to  the
 short  fall  in  production  and  steps  are

 being  taken  to  increase  areas  of  crops
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 under  pulses.  Support  price  of  gram
 has  been  enhanced  from  Rs.  95  per
 quintal  to  Rs.  25  per  quintal  from
 ‘1978-79  marketing  season,  with  a  view
 to  give  incentive  for  its  increased  cul-
 tivation.

 Panels  on  Fleod  and  Irrigation

 168.  SHRI  K.  LAKKAPPA:

 SHRI  PRASANNBHAI  MEHTA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Union
 Government  have  set  up  two  panels
 on  flood  and  irrigation;

 (b)  if  so,  who  are  its  members:

 (c)  what  are  the  main  purposes  of

 these  panels;  and

 (d)  whether  these  groups  will  be

 submitting  any  report  to  the  Govern-
 ment  and  the  expenditure  involved?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE

 AND  IRRIGATION  (SHRI  BHANU

 PRATAP  SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  The  composition  and

 terms  of  reference  of  the  two  Groups

 are  given  in  the  enclosed  statement.

 (d)  The  two  Groups  are  required
 to  submit  their  interim  report  by  the

 l0th  of  November,  977  and  the  final

 report  by  0th  January,  978  for  con-

 sideration  by  the  Planning  Commis-
 sion.  The  expenditure  relating  to

 TA/DA  of  representatives  of  States

 and  other  organisations  in  respect  of

 Working  Group  on  Flood  Control  will

 be  borne  by  the  respective  States  and

 organisations,
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 Statement

 ¥.  Working  Group  on  irrigation

 (i)  Composition
 .  Secretary,  Department  of  Irrigation
 2.  Chairman,  Central  Water  Commission

 3.  Joint  Secretary,  Ministry  of  Home  Affairs  (dealing  with  Tribal  area
 development)

 45  Joint  Secretary  (Ganga  Basin),  Department  of  Irrigation

 a
 6.  Financial  Adviser,  Department  of  Irrigation

 7.  Member  (Water  Resources),  Central  Water  Cer  missicn

 8.  Member  (Design  &  Research),  Central  Water  Ccmmissicn

 g.  Joint  Secretary  (L),  C  epartm  ent  cf  Agriculture
 t0.  Member  (Engineering),  J.R.C.,  Department  of  Irrigation
 tr.  A  representative  of  the  Planning  Commission.
 i2.  Chief  Engineer  (Monitering-I),  Central  Water  Commission

 13.  Chief  Engineer  (Monitoring-II),  Central  Water  Commission

 q.  Chief  Engineer  (Draught  Study),  Central  Water  Commissicn

 t5.  Member  (Progress  &  Planning),  Central  Water  Commission

 (ii)  Terms  of  Reference:

 aq

 ६2)

 To  carry  out  a  review  of  the
 Performance  in  terms  of  phy-
 sical  and  financial  targets
 under  the  Fifth  Plan  taking
 into  consideration  various
 constraints.  State  by  State
 teview  may  be  attempted.

 To  formulate  a  five  year  me-
 dium  term  plan  for  creation
 of  additional  trrigation  po-
 tential,  indicating  physical
 targets  and  financial  invest-

 ments  for  the  five  year  pe-
 riod  for  each  State.  Long-
 term  perspective  of  needs,
 priorities  and  feasibilities
 should  be  kept  in  view,

 NOVEMBER  14,  977

 Joint  Secretary  (Indus),  Department  of  Irrigation

 (3)

 (4)

 (5)

 Written  Answers  224

 नि  Chairman

 Member

 Member

 Member

 Member

 Member

 Mor  ker

 Merter

 Merter

 Member

 Member

 Member

 Merrber

 Mon  ber

 Convener.

 To  assess,  to  the  extent  pos-
 sible,  additional  employment
 during  the  construction  and
 operational  stages  for  vari-

 ous  categories  of  personnel.

 To  recommend  strategy  and
 measures  for  improving  the
 efficiency  of  existing  irriga-
 tion  systems  for  the  five  year
 period  commencing  1978-79
 including  the  programme  of
 modernisation  of  existing  sys-
 tems  and  resorting  to  syste-
 matic  operational  program-
 mes  to  be  monitored  under
 the  over  all.  directions  of  the
 Committee  at.  the  Centre.

 To  recommend  appropriate
 strategies  and  measures  for
 successful  implementation  of
 the  five  year  programmes.
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 2.  Working  Group  on  Flood  Control,  Drainage  and  Anti-Sea  Erosion
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 (i)  Composition

 (a)  Secretary,  Denartment  of  Irrigation  Chairman

 Ministry  of  Agriculture  &  Irrigation  (Department  of  frrigaticn)
 (2)  Joint  Secretary  (Indus)  Member

 (3)  Joint  Secretary  (Ganga  Basin)  Member

 (4)  Financial  Adviser,  Cepartment  of  Irrigation  Member

 (5)  Member  (Engincering)  JRC...  Member

 Ministry  of  Agriculture  &  Irrigation  (Department  of  Agriculture)
 (6)  Joint  Secretary  (L)  Department  of  Agriculture  Memter

 Planning  Commission

 (7)  A  represeatative  of  the  Planning  Commission  Member
 States  and  other  O;ganisaticns

 (8)  Chief  Engineer,  Irrigation*,  Haryana,  Chandigarh  Member

 (9)  Chief  Engineer,  Irrigation*,  Orissa,  Bhubneshwar  Member

 (i0)  Chief  Engineer,  Irrigation*,  U.P.,  Lucknow  Member

 (11)  Eagiaee-:-in-Chief  and  Ex-Officio  Secretary,  Irrigation  &  Watcr-
 ways  Department,  Government  of  West  Bengal,  Calcutta  Member

 (42)  Chairman,  Brahmaputra  Food  Control  Commission,  Gauhati  Member

 (13)  Chairman,  Ganga  Flood  Control  Commission,  Patna  Member

 Central  Water  Commission

 (t4)  Chairman,  C.W.C.  Me  .nber

 (3)  Mzm)er  (WR),  Ceatral  Water  Commission  Member

 (16)  Member  (Fioods),  C.W.C.  Convener

 *Dealing  with  Flood  Control.

 (ii)  Terms  of  Reference:  deficiencies  experienced  in
 the  implementation  of  the

 (i)  To  make  critical  review  of  the  programme.
 progress  made  in  flood  con-
 trol,  drainage  and  anti-sea
 erosion  in  terms  of  physical
 targets  viz.,  the  area  provided
 with  reasonable  protection
 and  financial  targets  under
 the  Fifth  Plan  since  ‘1973-74.
 Particular  reference  should
 be  made  to  the  problems  and
 constraints  faced  in  achieving
 the  main  objectives  in  physi-
 cal  and  financial  terms  and

 2324  LS—9.

 (ii)  To  suggest  measures  for  col-
 lection  of  improved  statistics
 of  the  areas  vulnerable  to
 floods  and  areas  benefited.

 (iii)  Te  recommend  the  strategy,
 policies  and  the  programme
 for  this  sector  for  the  five-
 year  period  1978-79  to  1982-83,
 with  particular  reference  to
 the  requirements  in  respect
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 of  organisational  and  admin-
 nistrative  set-up.

 (iv)  Measures  for  stabilisation  of
 the  existing  benefits  resulting
 from  flood  contro]  and  anti-
 sea  erosion  schemes  and  pro-
 per  operation  and  mainten-
 ance  of  these  works,

 Ganga  Cauvery  Link  Project

 169.  SHRI  छू.  LAKKAPPA;:

 SHRI  VIJAY  KUMAR  MAL-
 HOTRA:

 Wilt  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  91  on  430  June,  977
 regarding  linking  up  of  the  Ganga  with
 Cauvery  and  state:

 (a)  whether  the  Ganga-Cauvery
 Link  Project  will  be  undertaken  in
 different  phases  and  whether  it  is  the
 first  phase  of  construction  which  is
 proposed  to  be  included  in  the  current
 plans;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP  SINGH):  (a)  and
 (b).  Paper  studies  were  carried  out

 for  the  Scheme  of  inter-linking  some
 of  the  rivers,  including  Ganga  with
 Cauvery  some  years  ago.  Before  in-
 vestigations  on  any  such  long  term
 scheme  are  taken  up,  it  is  essential

 to  first  study  in  depth  the  position  of
 surpluses  and  shortages  in  various
 basins,  sub-basins  and  regions  and
 determine  possibilities  for  inter-basin
 ang  inter-regional  transfer  of  waters
 taking  into  consideration  the  mini-
 mum  needs  of  drought  prone  areas.
 Such  study  is  on  hang  by  the  Cen-
 tral  Water  Commission,

 Such  country-wise  studies  and  in-
 vestigations  are  by  their  nature  long
 term.  It  is  only  after  the  studies  are
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 completeg  that  cost  estimates  and
 time  of  implementation  of  such  pro-
 jects  could  be  determined.

 एशियाई  खेंल,  1982

 170.  श्री  विजय  कुसार  मल्होत्रा  :
 क्या  शिक्षा,  समाज  कल्याण,  और  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :--

 (क)  क्‍या  i982  में  एशियाई  खेलों
 का  आयोजन  दिल्‍ली  में  होगा  ;

 (ख)  क्‍या  इसके  लिए  तैयारी  आरम्भ
 कर  दी  गई  हूँ  भ्रथवा  नहीं  ;  श्र

 (ग)  इस  वर्ष  उस  पर  कितना  व्यय  करने
 की  योजना  है  ?

 शिक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्री  (Slo  प्रताप  चन्द्र  चन्द्र  ):  (क)  मामला
 सरकार  के  विचाराधीन  है  |

 (ख)  और  (ग).  प्रश्न  नहीं  उठते  I

 खेलों  पर  व्यय

 17.  श्री  विजय  कुमार  सल्होत्रा  :
 क्या  शिक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  ष  i976-77  %  केन्द्रीय
 सरकार  ने  खेलों  पर  कितनी  धनराशि  व्यय

 की;

 (ख)  वर्ष  1977-78  के  बजट  में
 खेलों  के  लिए  कुल  कितनी  घनराशि  को
 व्यवस्था  की  गई  ;

 (ग)  यह  राशि  चालू  वर्ष  के  कुल  बजट
 की  राशि  का  कितना  प्रतिशत  हैं  ;  और



 229  Written  Answers

 (a)  क्‍या  श्गले  वर्षों  में  इस  प्रतिशतता
 को  बढ़ाने  की  भारत  सरकार  की  कोई  योजना

 =?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति
 संज्ञो  (eto  प्रताप  थ्चनद्र  चान ) :  (क)
 199.  68  लाख  रुपये

 (ख)  217.70  लाख  रुपये  |

 (ग)  शिक्षा  विभाग  के  लिए  की  गई

 कुल  बजट  व्यवस्था  का  i.44  प्रतिशत  ।

 (घ)  ऐसा  कोई  प्रस्ताव  विचाराघधीन

 नहीं  है।  खेलों  झथना  अन्य  विक्‍यों  के  लिए
 बजट  व्यवस्था  कुल  बजट  की  प्रतिशतता  के
 आधार  पर  नहीं  की  जाती  है  ।

 World  Cup  Hockey  Competition

 172,  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:

 SHRI  JENA  BAIRAGI:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  three  players  left  the
 training  camp  organised  for  World
 Cup  Hockey  Competition  at  Patiala;

 (b)  the  reasons  therefor;

 (c)  whether  any  impartial  enquiry
 into  the  entire  incident  has  been  made;
 and

 (d)  if  not,  the  reasons  therefor  and
 if  an  enquiry  hag  been  conducted,  the
 results  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir,

 (b)  According  to  the  players,  as
 reported  in  the  press,  they  left  the
 camp  in  protest  against  what  accord-
 ing  to  them  were  some  uncalled  for
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 remarks  allegedly  made  by  one  of
 the  selectors  of  Indian  Hockey  Fede-
 ration,

 (c)  and  (d).  No  enquiry  has  been
 made  by  this  Ministry  as  the  matter
 is  entirely  within  the  jurisdiction  of
 the  Indian  Hockey  Federation,  which
 is  an  autonomous  body.

 भूतवूब  मंत्रियों  तथा  ससद्‌  सकस्यों  को

 सरकारी  आवास  का  झावंदन

 73.  थ्री  बुज  राज  सिंह  :  क्‍या  निर्माण

 झौर  श्राबास  तथा  पूत  और  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कांग्रेस  सरकार  के  भूतपूर्व  मंत्रियों,

 संसद्‌  सदस्मों  तथा  अन्य  अधिकारियों  को

 कितने  तथा  किस  किस  श्रेणी  के  आवास

 आवंटित  किए  गए  और  तत्संबंधी  शर्तें

 क्‍या  &  ;

 (ख)  क्‍या  ये  आवंटन  सम्पदा  निदेशा-

 लय  तथा  निर्माण  और  झावास  मंत्रालय  के

 झावंटन  नियमों  के  अनुरूप  हैं;  भौर

 (ग)  क्‍या  ये  श्राबंटन  किसी  निश्चित

 अवधि  के  लिए  हैं,  और  यदि  हां,  तो
 प्रत्येक

 मामल  में  झावंटन  कितनी  अवधि  के  लिए  हैं  ?

 निर्माण  ओर  प्राबास  तथा  पूर्ति  झौर

 पुनर्वास  मंत्री  (श्री  सिकनन्‍दर
 बर्र  )

 :

 (=)  नई  सरकार  द्वारा  कार्यभार

 संभालने  के  बाद  तपूर्थ  मंत्रियों,  संसद्‌  सदर  |
 आादि  निम्नलिखित  मामलों  में  प्रत्येक  को

 सामने  लिखी  शर्तों  पर  सामान्य  पूल  वास  से

 झावंटित  किए  गए  —
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 (i)  श्रीमती  इन्दिरा  गांधी,  भूतपूर्व
 प्रधान  संत्री

 उन्हें  बंगला  नं०  2,  विलिग्डन  क्रिसेंट

 (टाइप-शां।  )  का  आवंटन  “मूल
 नियम  45-ख”  के  श्रधीन  निर्धा-
 रति  किराये  व  विभागीय  प्रभारों

 सहित  (2824  रुपये  प्रतिमास)
 पर  पूर्णतया  अस्थायी  श्राधार  पर
 किया  गया  है  1

 (ii)  st  जबराम  दास  दौलत  राम,

 (भूतपूर्व  संसद्‌  सदस्य )
 वे  टाइप-एगं  के  बंगला  नं  4,  तुगलक

 रोड  में  रह  रहे  थे।  उन्हें  17-बी
 हैवलाक  स्क्‍वेयर  (टाइप-५)
 का  आवंटन  “मल  नियम  45-ख”
 के  झुधीन  निर्धारित  किराये  तथा
 विभागीय  प्रभारों  पर  किया  गया

 &  ताकि  वे  उपर्युक्त  वास  को
 खाली  कर  सके  |

 (ख)  ये  भ्रावंटन  तदथे  झाधार  पर  हैं
 तथा  सक्षम  प्राधिकारी  के  अनुमोदन  से  किए
 गए  हैं

 (ग)  जी,  नहीं  ।  ये  आवंटन  पूर्णतया
 अस्थायी  झाधार  पर  हैं  और  किसी  भी
 समय  गद  किए  जा  सकते  हैं  या वापस  लिए
 जा  सकते  हैं

 Claims  against  Supplies/Deposits  made
 on  account  of  Sale  of  DGS&D  Surplus

 Stores

 174,  SHRI  SHAMBHUNATH  CHA-
 TURVEDI:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 Pleased  to  state:

 (a)  the  number  of  claims  of  parties
 in  Indig  and  amounts  involved  (against
 the  undivided  Government  of  India)
 for  supplies  made  or  deposits  made  on
 account  of  sale  of  D.G.S.&  D.  surplus
 stores,  which  were  accepted  by  the
 Central  Claims  Organisation  in  his
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 Ministry  after  verification  and  accep-
 tance  by  the  Pakistan  Government,
 which  hag  been  paid  and  those  which.
 are  still  pending  for  payment  by  his
 Ministry;

 (b)  whether  the  payment  of  any
 such  accepted  claim  has  been  demur-
 red  on  the  ground  that  claims  relating
 to  947  prepartition  contracts  wag  bar-
 red  by  Limitation  in  ‘1956,  although
 the  claimants  had  been  pursuing  their
 claims  as  early  as  1948;

 (९),  if  so,  the  reasons  therefor;  and

 (d)  the  effective  steps  being  taken
 to  expedite  the  same  and  afford  neces.
 sary  relief  to  the  affected  parties?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  RAM  KIN-
 KAR):  (a)  454  claims  involving  an
 amount  of  Rs.  68.25  lakhs  were  regis-
 tered  with  the  Central  Claims  Organ-
 isation  in  India,  in  respect  of  sup-
 plies  made  and/or  deposits  with

 D.G.S.&D.,  on  account  of  surplus
 stores.  Out  of  these,  62  claims  of

 the  value  of  Rs.  28.96  lakhs  were  dis-
 posed  of,  leaving  a  balance  of  292
 claims  involving  an  amount  of  Rs.
 39.29  lakhs  which  are,  pending  for
 want  of  verification  report  from  the
 Government  of  Pakistan.

 (b)  In  no  such  case  payment  has
 been  denied  on  account  of  limitation.

 (०)  Does  not  arise.

 (d)  Efforts  are  being  made  to  expe-
 dite  the  disposal  of  remaining  cases
 which,  however,  depends  primarily  on

 response  from  the  Pakistan  Govern-
 ment.

 Disraption  of  Water  Supply  in  Defhi

 175.  SHRI  SHAMBHUNATH  CHA-
 TURVEDI:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  there  have  been  orga-
 nised  attempts  to  tamper  with  the
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 main  pipelines  to  disrupt  the  water
 Supply  of  the  capital;

 (b)  if  so,  the  details  thereof;  and

 (ce)  the  action  taken  to
 them?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.  Of  late,  se-
 veral  cases  of  tampering  with  main
 water  supply  pipelines  were  detect-
 ed;  but  it  is  difficult  to  say  whether

 these  were  organised  attempts.

 protect
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 (b)  The  details  are  given  in  the
 attached  statement.

 (c)  The  Delhi  Water  Supply  and
 Sewage  Disposal  Undertaking  organ-
 ised  patrolling  of  the  sensitive  and
 important  installations  and  exposed
 water  pipes  by  engaging  Home
 Guards  and  departmental  officials.
 Police  authorities  were  also  request-
 €d  to  intensify  patrolling  in  these
 areas.  F.I.Rs  for  all  the  incidents  of
 disrupting  the  water  supply  by  cut-
 ting  water  lines  were  also  lodged
 with  the  police  authorities,

 Statement

 Details  of  Dislocation  of  Water  Supply  during  the  Dharna  by  Lall  Jandha  Union.

 Sh  ‘No.  Date  Details

 I  ‘TI-10-77,  On  7700  mm  dia  PSC  main  feeding  West  Delhi  opposite  Britania  biscuit  factory, Lawrence  Road  Industrial  Area.

 2  TQ*10°97°  On  goo  mm  dia  PSC  main  feeding  Kailash  Reservoir  near  Bhairon  Road.

 3  I2-40-77  Settlement  under  500  mm  dia  PSC  main  feeding  Kailash  Reservoir  at  the  Junc- tion  of  Ring  Road  and  Bhairon  Road.

 4  12-10-77,  87  dia  C.I.  water  main  near  Rajghat,  feeding  areas  along  B.S.  Zafar  Marg.

 5  ¥2-40-77  4”  dia  C.I.  water  main  behind  AGCR.

 6  t2-0-77.  57  dia  A.C.  water  main  along  Mata  Sundari  Road.

 7  T4ger  7  24”  dia  C.I.  pumping  main  from  Wazirabad  to  Shahdara  opposite  Transport
 Nagar  along  Wazirabad  High  way.

 I4-T0-77  Bore  on  24"  dia  C.I.  main  from  Wazirabad  to  Shahdara.

 ‘9  T4*10-77  157/16"  C.E.  water  main  in  Jhilmil  Industrial  area  G.T.  Road  Shahdara,

 10,  ¥4-30-77
 जा  I4-I0-77
 2  I4-0-77

 6°  dia  C.I.  water  main  feeding  Seelampur  phase  IIT  &  IV.

 12  dia  C.I.  water  main  to  Najafgarh  near  Uttam  Nagar.
 Ii0  mm  dia  water  main  opposite  C-2  B  Janakpuri.

 3  ‘V4e10*77  af  C.I.  water  main  opposite  milk  booth  ‘A’  block  Janakpuri.

 ig  T4-10-77,  9  dia  A.C.  pipe  along  Vidya  Marg  feeding  D-Bleck  opposite  C-6-B  Janakpuri.

 15  1410-77 |
 76  ‘14-10-77,

 7  I4°I0-77

 8  ¥5-I0-97
 7  Delhi.

 gy  dia  C.I.  water  main  from  Kalkaji  Reservoir  near  Kalkaji  Hospital.
 727  dia  C.I.  water  main  from  Badarpur  Tubewell  to  Giri  Nagar.

 ह  dia  water  main  from  Sat  Basi  tubewell  to  Mehrauli.

 700  mm  dia  PSC  pumping  main  from  Greater  Kailash  Reservoir  to  Chirag
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 SILNo  ‘Date  Details

 379  ‘T§*10-7,  277  dia  water  main  from  Kalkaji  Reservoir  to  Defence  colony  near  Lady  Shr!
 Ram  College.

 20  ‘T5°10-77,  ri  dia  water  main  between  2A/8A  block  Geeta  Colony.

 2  510-97  57
 —  a

 water  main  from  flag  staff  Reservoir  to  State  Laboratory,  Alipur oad.

 22  t5-t0-77.  77  dia  C.I.  main  along  Lower  Bela  Road.

 23  1§*10°77  er  dia  CI.  main  near  Majnoo  Ka  Tilla.

 24  16-10-77  Water  main  near  H.No.  ‘2513-14  Bagichi  RAGHUNATH  Sadar  Bazar.

 25  16-10-77  oe  dia  Branch  from  1a?  dia  line  in  Geeta  Colony  block  5  ०]  ite  Dera  Bab
 Karam  Singh  Patpar  Ganj  Road.

 Y  a  era  apa

 26  16-10-77  ‘W/main  near  A/2/88  Janakpuri  near  the  Residence  of  Shri  Vishnu  Dutt.

 27  1710-77  W/jmain  near  Rampura  main  road.

 28  UY1O-77  W/main  near  Mohalla  Darsan  Pattak  Haus  Kaji.

 29  710-77,  W/main  near  Okhla  Intake,  Yamuna  Bank.

 30  710-77  Rising  main  near  DTC  H/Qrs  LP,  State.

 3I  r7-0-77.  W/main  near  G  Block  Hari  Nagar.

 32  VOT  W/main  along  Najafgarh  Road  near  Subhash  Nagar.

 33  Vq1O-77  W/main  in  M  Block  Shyam  Nagar.

 34  V7210-77,  Wj/main  on  Hudson  Road  near  Kingsway  Camp.
 In  addition  to  above  disruption  of  Water  Supply  was  noticed  by  operating  regulatory  valves

 in  different  parts  of  the  city.  f

 बिदवविद्यालयों  के  कर्मवारियों  को

 सकान  बनाने  के  लिये  ऋण

 176.  श्री  हरगोबिन्द  वर्मा:  क्‍या

 शिक्षा,  समाज  कल्याण  और  संस्कृति

 मंत्री  यह  बताने  की  कृषा  करेंगे  कि :

 (क)  क्‍या  केन्द्रीय  विश्वविद्यालयों  के

 कर्मचारियों  को  मकान  बनाने  के  लिए  ऋण

 देने  के  धारे  में  विश्वविद्यालय  अनुदान  झायोग

 ने  1 2  तक  कोई  निर्णय  कर  लिया  है;

 और

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं  भौर  इस  सम्बन्ध  में  कब  तक  निर्णय  किए

 जाने  की  सम्भावना  हूं?

 ... शिक्षा,  समाज  कल्याण  और  संस्कृति  मंत्री

 (डा०  प्रताप  चन्द्र  चन्द्र):  (क)  और  (ख).
 केन्द्रीय  विश्वविद्यालयों  के  कमेचारियों

 को  मकान  बनाने  के  लिए  ऋण  देने  के  बारे

 में  विश्वविद्यालय  अनुदान  आयोग  ने  कोई
 निर्णय  नहीं  लिया  है,  क्योंकि  भायोग  को

 केन्द्रीय  विश्वविद्यालयों  के  कर्मचारियों  को

 ऋण  स्वीकृत  करने  का  अधिकार  ही  नहीं:

 है॥
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 Land  Distributed  during  last  Three
 years  to  Landless

 177.  SHRI  VAYALAR  RAVI:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  086  on  20th  June,
 1977  regarding  progress  of  land  re-

 form  under  20-Point  Programme  and
 state:

 (a)  the  total  area  of  surplus  land
 distributed  to  the  landless  during  the
 first  six  months  of  (1977-78  and  its
 statewise  break  up;

 (b)  how  do  these  figures  compare
 with  the  land  distributed  during  the
 corresponding  periods  of  1975-76.  and
 ‘1976-77;  and

 (c)  whether  the  Government  pro-
 pose  to  take  any  special  steps  to  speed
 up  the  distribution  of  surplus  land?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  A  statement
 is  appended.

 (b)  Information  in  respect  of  1975-
 76  is  incomplete.  The  available  in-
 formation  indicates  that  less  than  4
 lakh  acres  were  distributed.  The  po-
 sition  improved  in  1976-77  when  dur-
 ing  April-September  nearly  56  lakh
 acres  were  distributed.  Distribution  is
 determined  by  disposal  of  cases  and
 since  cases  take  a  certain  time  to  be

 disposed  of,  the  achievement  during
 any  period  is  the  result  of  the  past
 efforts.  A  relative  slowing  down  in
 the  pace  of  distribution  is  natural  in
 subsequent  phases  since  the  readily
 available  surpluses  have  already  been
 distributed.

 (c)  The  Government  of  India  have
 advised  State  Governments  to  set  up
 distribution  of  ceiling  surplus  lands.

 Statement

 State  Area  distributed  Remarks
 between  April  to
 September,  7977

 (in  acres)

 I  2  3

 Andhra  Pradesh  49,083

 Assam  7,568*  *Till  g:-t-977

 Bihar  7,650

 Gujarat  633

 Maryana  Qs
 Himachal  Pradesh  ae  *Till  ‘30-6-1977

 Jammu  &  Kashmir  +  N.A.

 Karnataka  3,842

 Kerala  4,460
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 1  2  3

 Maharashtra.  :  NLA.

 Manipur  न  न  .  .  NAL

 Orissa  .  26,340

 Punjab  735

 Rajasthan  हे  1,580

 Tee  Nadu  N.A,

 Tripura  399

 =
 Pradesh  |  I,gi0*  *Till  g0-6-1977

 West  Bengal  .  893

 Deis  Nagar  Haveli  .  1,023*  *Till  g1-8-1977.

 Delhi  N.A.

 po  Mcherry  70
 Total  2  +1,18,081

 Late
 ae  =”

 by
 ee  —_

 due  to  the  following

 178,  SHRI  SHIV  SAMPATI  RAM:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:

 (a)  whether  he  is  aware  that  this
 year  the  Delhi  University  has  an-
 nounced  the  results  of  various  ex-
 aminations  conducted  by  it  very  late;

 (b)  if  so,  the  main  reasons  there-
 for;  and

 (c)  steps  Government  propose  to
 take  to  ensure  that  this  delay  does
 not  occur  in  the  years  to  come?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  According  to
 the  information  furnished  py  the  Uni-
 versity  of  Delhi,  the  results  of  some
 of  the  examinations  conducted  by  the

 University  were  published  late  this

 {i)  As  the  elections  to  the  Lok
 Sabha  were  held  in  March
 this  year,  the  examinations
 were  started  late;

 (ii)  the  stoppage  of  remuneration
 to  teachers  of  the  University
 and  Colleges  for  examination
 work  of  regular  students  and
 ex-students  of  ihe  University
 and  Colleges  also  created  ad-
 ministrative  difficuties;

 (iii)  due  to  heavy  rains  there  was
 a  breakdown  of  electricity
 and  the  University  Main
 Office  had  no  light  for  almost
 a  week.  The  Computer  ma-
 chine  could  not  therefore  .be
 used  for  processing  the  re-
 sults  resulting  in  correspond-
 ing  delay.

 The  University  have  informed  that
 all  possible  steps  are  being  taken  by
 it  to  ensure  that  such  delay  does  not
 occur  in  future  as  far  as  possible.
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 Criteria  for  Fixing  Prices  by  A-P.C.

 179,  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  agricultural  and  horticul-
 ture  produce  which  come  under  the
 purview  of  Agricultural  Prices  Com-
 mission;  and

 (b)  the  criteria  adopted  by  the
 Commission  for  fixing  the  prices  of
 different  commodities  for  different
 States?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  All  agricultural
 eommodities  including  horticultural
 produce  fall  under  the  purview  of
 the  A.P.C,  The  Commission  has  been
 making  recommendations  on  the  price
 policy  of  important  agricultural  com-
 modities  on  a  regular  basis  as  also
 other  commodities  referred  to  it  from
 time  to  time.

 (b)  In  formulating  its  recommen-
 dations  on  the  price  policy  the  com-
 mission  operate  within  its  terms  of
 reference  which  require  the  Commis-
 sion  to  keep  in  view  the  following:

 (i)  the  need  to  provide  incentive
 to  the  producer  for  adopting
 improved  technology  and  for
 maximising  production;

 (ii)  The  need  to  ensure  rational
 utilization  of  land  and  other
 production  resources;

 (iii)  The  likely  effect  of  the  price
 policy  on  the  rest  of  the  eco-
 nomy,  particularly  on  the  cost

 of  living,  level  of  wages,  in-
 dustrial  cost  structure,  etc.

 Before  making  its  recommendations
 on  the  level  of  support  prices,  the
 Commission  takes  into  account,  inter-
 alia,  the  available  data  on  cost  of
 production  of  the  particular  crop,
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 changes  in  the  input  prices  and  the
 changes  effected  in  the  administered
 prices  for  competing  crops.  In  mak-
 ing  its  recommendations  on  the  level
 of  procurement  prices,  the  Commis-
 sion  also  takes  into  account  the  crop
 prospects  and  the  expected  behaviour
 of  the  market  prices.

 Foodgraim;  Procured  and  Bufferstock
 Held

 8l.  SHRI  8.  R.  DAMANI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  quantities  of  foodgrains  pro-
 cured,  Statewise,  by  Government
 agencies  during  the  current  year  and
 the  total  quantity  of  each  item  held
 as  bufferstock  as  on  3lst  October
 1977;

 (b)  what  is  the  offtake  so  far  by
 each  State  and  the  expected  demand
 in  the  remaining  months  of  the  year;
 and

 (९)  whether  any  limit  has  been  fix-
 ed  for  bufferstock  holding  and,  if  so,
 the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  statement
 (Appendix—I)  indicating  the  quanti-
 ties  of  foodgrains  procured  State-wise
 during  the  calendar  year  977  (upto
 3lst  October)  is  laid  on  the  Table  of
 the  House  [Placed  in  Library  See
 No.  LT  1023/77)  According  to  the
 latest  information  available,  about
 8.2  million  tonnes  of  foodgrains  com-
 prising  of  3.6  million  tonnes  wheat.
 4.4  million  tonnes  rice  and  0.2  mil-
 lion  tonnes  coarse  grains  were  held
 by  Central  as  well  as  State  authori-
 ties  as  on  Ist  October,  1977.

 (b)  A  statement  (Appendix—IT)
 showing  quantity  of  foodgrains  releas-
 ed  through  puble  distribution  -by
 each  State  during  the  year  977  (upto
 September,  977)  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
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 No.  ‘LT—1023/77).  As  regards  the
 expected  demand  of  foodgrains  for
 public  distribution  for  the  remaining

 months  of  the  year,  it  may  be  stated
 that  these  are  from  month  to  month,
 keeping  in  view  the  market  availabi-
 lity  and  other  relevant  factors.  It  is
 therefore,  not  possible  to  anticipate
 precisely  the  demand  for  foodgrains

 for  public  distribution  system  of  the
 State  Governments.

 (c)  The  recommendation  of  the
 Technical  Group  about  the  size  of  the

 buffer  and  operational  stock  are  un-
 der  consideration  of  the  Government.

 खाद्यान्न  तथा  धान  के  वसूली  मूल्यों  में

 ब्द्धि  करने  का  राज्यों  से  अनुरोध

 i82.  ओ  चे  सिह  भाई  पटेल  :  क्या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  किन  किन  राज्यों  ने  खरीफ  की

 फ़सल  के  समय  से  खाद्यान्नों  तथा  धान  के

 वसूली  मूल्यों  को  बढ़ाने  की  मांग  की  है  शौर

 यह  मांग  कब  की  गई  थी  ;

 (ख)  प्रत्येक  राज्य  ने  वसूली  मूल्य  में

 बुद्धि  के  लिये  क्‍या  कारण  बताये  हैं  ;

 (ग)  सरकार  की  उस  पर  क्या  प्रति-

 क्रिया  है;  और

 (घ)  सरकार  द्वारा  इस  समय  नियत

 खाद्यान्नों  का  वसूली  मूल्य  क्‍या  है?

 कृषि  और  सिचाई  मंत्रालय  सें  राज्य  मंत्री

 शनी  भानु  प्रताप  सिह  )  :  (क)  से  (घ):
 कृषि  मूल्य  श्ायोग  ने  977-78  के
 खरीफ  विपणन  मोसम  के  लिए  घान  का

 घसूली  मूल्य  बढ़ाकर  77  रुपये  प्रति  क्विटल
 करने  की  सिफारिश  की  थी  अर  ज्वार,
 बाजरा,  मक्का  शोर  रागी  के  वसूली  मूल्य
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 को  जारी  रखने  का  सुझाव  दिया  था  ।  केन्द्रीय
 कृषि  तथा  सिंचाई  मंत्री  के  साथ  सितम्बर,
 977  %  चर्चा  के  दौरान,  असम,  केरल  और

 जम्मू  तथा  कशमीर  को  छोड़कर  अधिकांश
 राज्यों  के  मुख्य  मत्ियों/खाद्य  मंत्रियों/कृषि
 मत्रियों  ने  इस  आधार  पर  अधिक  वसूली  मूल्य
 की  मांग  की  थी  कि  उत्पादन  की  लागत  में
 वृद्धि  हुई  है।  कृषि  मूल्य  आयोग  की  सिफारिशों
 श्रौर  राज्यों  द्वारा  अ्रभिव्यक्त  विचारों  पर
 बारीकी  से  विचार  करने  के  बाद  भारत
 सरकार  ने  कयूली  मूल्यों  के  स्तर  के  बारे
 में  कृषि  मूल्य  झायोग  की  सिफारिशें  स्वीकार
 करने  का  निश्चय  किया  हैं।  धान  शौर  चाबल
 के  संचालन  पर  लगे  क्षेत्रीय  प्रतिबन्धों  को  उठा
 लिया  गया  हैं  ताकि  कमी  वाले  राज्यों  में
 खद्यान्नों

 को  भ्रधिक  उपलब्धता  सुनिश्चित
 की  जा  सके  और  उत्पादक  खुले  बाजार  में
 ग्रपनी  उपज  का  बेहतर  मूल्य  प्राप्त  कर  सके  ।

 सिन्धो  विस्थाक्षितों  के  श्रनिर्णीत
 पड़े  बाये

 i83.  ओ  मं  सिह  भाई  पटेल  :  क्‍या
 निर्माण  शर  श्रावास  तथा  प्रति  शौर  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  947—48  और  948—
 49  के  दौरान  पाकिस्तान  से  गूजरात  के
 जूनागढ़,  राजकोट  तथा  जामनगर  जिलों
 में  आये  सिन्धी  विस्थापितों  के  मालिकाना
 दाबे  शभी  भी  भ्रनिर्णीत  पड़े  हैं;

 (ख)  यदि  हां,  तो  अनिर्णीत  पड़े  मामलों
 की  संख्या  क्‍या  है;  और

 (ग)  इन  भ्रनिर्णीत  मामलों  का  विप-
 टान  कब॑  तक  किया  जायेगा  ?
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 निर्माण  और  श्राबास  तथा  ति  और
 पुनर्वास  मंत्रालय  में  राज्य  मंत्री  (  श्री  रास
 किकर  ):  (क)  से  (ग).  भूतपूर्व  पश्चिमी
 पाकिस्तान  में  विस्थापित  व्यक्तियों  द्वारा
 छोड़ी  गई  अचल  सम्पत्तियों  के  सम्बन्ध  में
 कोई  भी  दावा  प्रारम्भिक  सत्यापन  के  लिए
 झनिर्णीत  नहीं  पड़ा  है।  फिर  भी  भूत्तपूर्व
 सौराष्ट्र  में  बसाए  गए  सिन्धी  विस्थापित
 व्यक्तियों  के  मुआवजों  के  दावों  से  सम्बन्धित
 36  मामलों  को  अन्तिम  रूप  से  निपटाने

 की  कायंबाही  चल  रही  है।  ये  मामले  निम्न

 जूनागढ़  हे  37

 राजकोट  .  .  4

 जामनगर  l

 36

 आशा  है  इन  मासलों  का  शीघ्र  निप-
 टान  कर  दिया  जायगा  t

 Memo  from  Director  of  National
 Federation  of  Cooperative  Sugar  Fac-
 tories  against  Uneconomical  levy

 Sugar  Prices

 184.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  AGRICUL.
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  a  memorandum  has
 been  sent  by  the  Director  of  the
 National  Federation  of  Co-operative
 Sugar  Factories  to  the  Minister  against
 the  uneconomica]  prices  for  levy
 sugar;

 (b)  if  so,  whether  Government  have
 taken  any  decision  on  the  recom-
 mendations  of  the  Marathe  Committee;
 and

 (c)  if  not,  when  the  same  is  likely
 to  be  taken?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  A  memoran-
 dum  No.  F.  3-56/77-SP  dated  29th
 June,  977  addressed  to  the  Minister  for
 Agriculture  and  Iriigation  was  receiv-
 ed  from  the  Vice-President  of  the  Fe-
 deration.

 (b)  In  its  meeting  held  on  27-10-77
 the  Cabinet  took  a  decision  on
 the  recommendations  made  by  the:
 Marathe  Committee  accepting  the
 minimum  notified  cane  price  as  the
 basis  of  fixing  levy  sugar  prices,  but
 deciding  that  each  mill  will  be  con-
 sidered  individually  for  fixing  the
 price  of  its  levy  sugar.

 (c)  Question  does  not  arise.

 Change  in  the  Procedure  of  Furnish-
 ing  Security  for  Meter  by  D.E.S.U.

 i85.  DR.  MURLI  MANOHAR  JO-
 SHI:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  new  allottees  of  Government
 quarterg  in  Delhi  /New  Delhi  are  ask-
 ed  by  the  D.E.S.U.  to  clear  the  arrears,
 if  any,  of  the  previous  occupants  and
 also  to  deposit  cash  security  for  meter
 when  they  apply  for  the  reconnection
 of  the  electricity;

 (b)  the  reasons  for  changing  the
 procedure  of  furnishing  the  security

 on  behalf  of  the  allottee  by  the  office
 of  the  concerned  allottee;  and

 (c)  whether  Government  are  aware
 that  the  above  change  has  created  di-
 ficulties  particularly  for  the  low-paid
 employees  of  the  Government,  and
 if  so,  the  steps  Government  propose  to
 take  to  restore  the  previous  proce.
 dure?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
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 BAKHT):  (a)  to  (c).  Because  of  hea-
 vy  accumulation  of  arrears  of  electri-
 city  charges  against  certain  allottees
 of  Government  quarters,  the  Delhi

 Electric  Supply  Undertaking  had  de-
 cided  some  time  back  that  security
 deposit  for  electric  meters  should  be
 recovered  in  cash  from  allottees  of
 government  quarters  and  that  arrears,
 if  any,  due  from  the  previous  occu-
 pant  should  be  cleared  by  the  new  al-
 lottee  before  the  electricity  supply
 could  be  restored.  On  receipt  of  a

 number  of  representations  from  new
 allottees  of  Government  quarters,  the
 Undertaking  has  since  decided  not  to
 insist  on  clearance  of  arrears  of  old
 occupants  by  the  new  allottees  before

 electricity  is  restored.  However,  secu-
 rity  will  have  to  be  deposited  by  such
 allottees  in  cash  as  is  being  done  by
 other  consumers.

 Mismanagement  of  Funds  and  Con-
 struction  of  Hostel  in  Jawaharlal

 Nehru  University

 186.  PROF.  DILIP  CHAKRAVAR-
 TY:  Will  the  Minister  of  EDUCA-

 TION,  SOCIAL  WELFARE  AND

 ‘CULTURE  be  pleased  to  state:

 (a)  whether  there  had  been  mis-
 management  of  funds  in  the  Jawahar-
 lal  Nehru  University;

 (b)  whether  there  had  been  com-
 plaints  from  the  students  regarding
 the  construction  of  Hostels;  and

 (c)  the  steps  already  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  The  information  is
 being  ‘collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 Spray  dried  trade  waste  in  Delhi
 Agency  in  Kalkaji,  Delhi

 187.  PROF.  DILIP  CHAKRAVAR-
 TY:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND

 NOVEMBER  14,  977  Written  Answers  248

 REHABILITATION  be
 state:

 pleased  to

 (a)  whether  a  sizeable  part  of  the
 land  near  Kalkaji  acquired  under  the
 Displaced  Persons  Land  Acquisition
 Act,  948  has  been  500  out  to  a  pri- vate  Housing  Agency  operating  in
 Greater  Kailash  Part  II;

 (b)  if  so,  whether  it  violates  the
 Provisions  of  the  Act  and  the  Rules
 made  thereunder;  and

 (c)  the  steps  Government  propose to  take  to  accommodate  the  eligible
 displaced  persons  who  are  in  the
 waiting  list  and  awaiting  allotment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  RAM  KIN-
 KAR):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  So  far  as  displaced  persons
 from  former  West  Pakistan  are  con-
 cerned,  fresh  allotments  were  stopped
 long  back  and  no  displaced  persons

 are  on  the  waiting  list  awaiting  ailot-
 ment.

 As  for  the  displaced  persons  from
 former  East  Pakistan  (now  Bangla-
 desh)  gainfully  employed  in  Deithi,  all
 those  who  were  found  eligible  in  res-
 ponse  to  the  two  Press  Notes  dated

 (4-1-1966  and  13-8-1967,  were  offered
 plots  in  Chittaranjan  Park.  Fresh  ap-
 plications  were  invited  vide  Press
 Note  dated  (14-1-1977  for  the  remain-

 ing  plots  in  Chittaranjan  Park,  which
 are  to  be  allotted  by  draw  of  lots

 amongst  those  found  eligible.

 Spray  Dried  Trade  waste  in  Delhi
 Milk  Scheme

 188.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  seventy  to  eighty  tons
 of  spray  dried  trade  waste  kept  in
 the  store  of  Delhi  Milk  Scheme  has
 gone  bad;
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 (b)  whether  casein  has  also  gone
 bad;

 (c)  whether  80  thousand  litres  of
 milk  has  gone  bad  recently;  and

 (d)  if  so,  the  losses  suffered?
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  No,  Sir.

 (b)  No,  Sir.

 (c)  1,38,500  litres  of  processed  milk
 and  20,094  litres  of  raw  milk  had
 gone  bad  due  to  the  illegal  strike  by
 a  section  of  Delhi  Milk  Scheme  wor-
 kers  on  the  night  of  2l-9-77.

 (d)  The  losses  incurred  on  account
 of  milk  having  gone  bad  as  indicated
 at  (c)  above  were  to  the  extent  of
 Rs.  1,39,397  approximately.

 Foodgraing  stored  in  Godowns  and
 on  Plinth

 i89.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  what  is  the  quantity  of  food-
 grains  at  present  in  the  buffer  stocks
 of  Food  Corporation  of  India  and  how
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 much  of  it  is  stored  in  godowns  own-
 ed  privately  and  by  the  Food  Corpora-
 tion  and  how  much  is  kept  on  Plinths.
 under  polythene  covers;

 (b)  whether  it  is  a  fact  that  large
 quantity  of  wheat  stored  under  poly-
 thene  cover  is  reported  to  have  been
 badly  damaged;

 (c)  if  so,  area-wise  details  of
 quantity  of  wheat  damaged  and  its.
 value;  and

 (d)  what  effective  steps  are  being
 taken/proposed  to  avoid  loss  on  this.
 account?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  A  quantity  of  4.2

 million  tonnes  of  foodgraing  was  in
 Storage  with  Food  Corporation  of
 India  as  on  15.10.77  out  of  which  5.3

 million  tonnes  was  stored  in  CAP
 storage  (cover  and  Plinth)  and  the

 balance  quantity  of  8.9  million  tonnes
 was  Stored  in  FCI’s  own  godowns

 and  in  CWC,  SWC  as  well  as  pri-
 vate  godowns.

 (b)  A  quantity  of
 wheat  was  damaged.

 7983  tonnes  of

 (ce)

 Sl.  No.  Name  of  Region  Quantity  damaged  Value  of  damaged
 stocks

 =  I  2  3  4

 (in  tonnes)  (Rupees)
 Tr  J.&K..  96  329596
 2  Rajasthan  3203  625253

 3  Punjab  8  24318

 4  Haryana  03  4053

 5  Delhi  33  44583
 6  U.P.  9  44784

 7  HP.  80  r08080

 8  Kandla  2850  3350350

 g  Maharashtra  257  339101
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 I  2  3  4

 10,  Gujarat  65  8785
 ir  MP.  72  76272

 12  Tamil  Nadu  21  5  2857365

 i3  AP.  223  930०7273

 4  Karnataka  05  6755
 i5  Maharashtra  (P.O.)  I9  25669
 i6  Bihar  679  977329

 Total  7983  “10785033

 (da)  The  following  steps  are  being
 taken  to  increase  the  covered  storage
 accommodation  to  replace  CAP  stor-
 age  where  much  of  the  damage  has
 taken  place:—

 qd)  Construction  of  new  godowns
 on  large  scale  under  crash  program-
 me.

 4  (2)  Construction  of  mini  type
 godowns  wherever  narrow  strips
 of  land  are  available  within  the
 existing  godown  coplexes.  Such
 mini  godowns  can  be  constructed
 within  a  short  time  to  take  care  of
 urgent  needs.

 (3)  Construction  of  new  godowns
 within  the  existing  godown  comp-
 lexes  and  at  approved  centres

 where  land  is  readily  available.

 (4)  Construction  of  buffer  storage
 godowns  with  financial  assistance
 from  world  Bank.

 (5)  Encouraging  private  parties
 for  construction  of  godowns  on
 guaranteed  occupation  for  minimum
 specified  period  and  helping  them
 to  get  bank  loan  on  comparatively
 easy  terms.

 (6)  Making  optimum  use  of  the
 existing  storage  capacity  by  increas-
 ing  the  stack  height,  expditious.

 disposal  of  obsolete/unserviceable

 stores  and  damaged  foodgrains  so
 as  to  create  additional  vacant  space
 for  utilization  for  storage  of  food-
 grains.

 (7)  Hiring  of  additional  covered
 storage  capacity  from  various  sour-

 ces  like  Central  Warehousing  Cor-
 poration,  State  Ware-housing  Cor-
 poration,  State  Governments  and
 private  parties.

 (8)  Temporary  hiring  of  godowns
 from  defence  establistments,  sugar
 mills,  rice  mills,  disused  rehabili-

 tation  camp  etc.,  during  pxocure-
 ment  season.

 Tapioca  Complex  in  Kerala

 i90.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  whether  Government  of  Kerala
 have  represented  to  the  Centre  to  set
 up  a  Rs.  9  crore  public  sector  tapioca

 -complex  in  the  State  for  the  manufac-
 ture  of  biscuits,  starch,  glucose,  cat-
 tle  food;  and

 (b)  if  so,  the  details  and  Govern-
 ment’s  reaction  thereto?
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 TAP  SINGH):  (a)  and  (b).
 A  request  for  preparation  of
 a  project  report  for  establish-

 ment  of  a  Rural-Agro  based  Indus-
 trial  Complex  in  Kerala,  which  inter-
 alia  includes  tapioca  processing  also,
 has  been  receiyed  from  the  State

 Government.  The  project  report  is
 under  preparation.

 Promotiona]  Avenues  for  Graduate
 Engineers,  C.P.W.D.

 9l.  SHRI  K.A.  RAJAN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITAT-
 ION  be  pleased  to  state:

 (a)  whether  the  Graduate  Junior
 Engineers  of  the  Central  Public  Works
 Department,  New  Delhi,  staged  a
 dharna  at  Nirman  Bhawan  to  press
 their  demands  for  proper  promoticnal
 channels;  and

 (b)  if  so,  the  details  thereof  and
 Government's  reaction  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  There  are  two  groups  of  Junior
 Engineers,  Graduates  and  AMIEs  on

 the  one  side  and  diploma  holders  and
 other  non-graduates  on  the  other.  The
 interests  of  the  two  groups  are  in  con-
 flict  with  each  other.  Earlier  the  non-

 graduate  Junior  Engineers  had  staged
 adharna.  The  Government  had  given
 time  to  both  the  parties  to  evolve  an
 agreed  formula.  This,  they  could  not
 do.  Now  the  Government  is  consider-
 img  some  proposal  which  may  be  fair

 and  just  to  both  parties,  but  it  is  not
 possible  to  evolve  a  formula  which
 will  satisfy  everybody.

 मदर  डेरी  फे  दूध  के  संघटक  तत्व

 l92.  शो  युवराज  :  क्या  कृषि  झौर

 बाई  मंत्री  वह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्या  कलकत्ता,  मद्रास  तथा  दिल्‍ली

 की  तीन  मदर  डेरियों  के  सहयोग  से  दूध
 को  विटामिन  ए'  द्वारा  पौष्टिक  करने  की

 कोई  योजना  शुरू  की  गई  है;

 (ख)  क्या  इस  परियोजना  को  राष्ट्रीय
 डरी  बिकास  बोर्ड  के  सदयोग  से  कार्यान्वित

 किया  गया  है;  शौर

 (ग)  इस  परियोजना  में  पटना

 स्थित  डेरी  को  कब  तक  शामिल  किया

 जाएगा  ?

 कृषि  और  सियाई  मंत्रालय  में  राज्य

 मंत्री  (  श्री  भान  प्रताप  सिंह  ys  (क)  श्रौर

 (ख).  राष्ट्रीय  डेरी  विकास  बोर्ड  और

 कलकत्ता,  दिल्‍ली  तथा  मद्रास  स्थित  तीन

 मदर  डेरियों  के  सहयोग  से  परीक्षण  परि-

 योजना  के  तौर  पर  प्रत्येक  डेरी  में  प्रति  दिन

 एक  लाख  लिटर  द््घ  को  विटामिन  ए'  से

 पुष्ट  कशने  की  एक  योजना  शुरू  करने  का

 विचार  है।

 (ग)  प्रारम्भिक  परीक्षण  करने  के

 बाद  परियोजना  का  विस्तार  करने  तथा

 पटना  स्थित  हदी  को  शामिल  करने  पर

 विचार  किया  जाएगा।
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 Removal  of  Slums  in  West  Bengal

 193.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  total  amount  of  money  sanc-
 tioned  and  disbursed  during  the
 period  97l-72  to  1976-77  by  the  Cen-
 tre  on  account  of  slum  improvement
 scheme  in  West  Bengal;

 (b)  total  amount  actually  spent  by
 the  State  Government;

 (c)  progress  of  the  West  Bengal
 slum  improvement  scheme  in  physical and  financial  terms,  during  the  period
 97l-72  to  1976-77;

 (d)  whether  there  were  any  allega-
 tions  of  irregularities  in  Tegard  to
 expenditure  incurred  by  the  then
 West  Bengal  Government  on  slum  im-
 provement  scheme;  and

 (e)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  :  (a)  to  (e).  Informaton  is
 being  collected  and  will  be  laid  on  the Table  of  the  House.

 Scheme  to  bring  Krishna  water  to
 Madras

 194.  SHRI  M.  KALYANASUND.  A- RAM:  Will  the  Minister  of  AGRI- CULTURE  AND  IRRIGATION  ४८ Pleased  to  state:
 (a)  whether  a  Ministerial  level conference  was  held  by  the  Union

 Government  to  discuss  the  imple-
 mentation  of  the  scheme  to  bring Krishna  water  to  Madras;  ang

 (b)  if  so,  the  details  there ,  of
 decision  taken  thereon?

 ana

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND IRRIGATION  (SHRI  BHANU  PRA-
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 TAP  SINGH):  (a)  and  (b).  In  April
 ‘1976,  the  Governments  of  Andhra  Pra-
 desh,  Karnataka  and  Maharashtra  had
 agreed  to  allow  the  use  of  5  TMC  each
 of  their  share  of  Krishna  waters  to
 Tamil  Nadu  for  water  supply  to
 Madras  City.  In  pursuance  of  that
 agreement,  various  alternative  schemes
 were  formulated  ang  their  costs  esti-
 mated  by  the  officers  of  the  concerned
 States,  which  were  discusseq  at  two
 meetings  at  officers’  level.

 These  studies  were  considered  at  a
 meeting  convened  by  the  Union  Min-
 ister  of  Agriculture  and  Irrigation  on
 27th  October,  977  which  was  attended
 by  the  Chief  Ministers  of  Karnataka,
 Tamil  Nadu  and  Maharashtra  and  the
 Minister  for  Medium  Irrigation,
 Andhra  Pradesh,  the  Minister  for
 Major  Irrigation,  Karnataka  ang  the
 Minister  for  Works.  Tamil  Nadu.

 As  a  result  of  discussions,  the  fol-
 lowing  decisions  were  taken:

 Gi)  The  Government  of  Tamil
 Nadu  shall  be  permitted  to  draw
 not  more  than  75  T.MC.  in  a  water
 year  from  Srisailam  reservoir  dur-
 ing  the  period  lst  July  to  3lst  Octo-
 ber  through  an  open  lined  channel
 from  Srisailam  to  Pennar  designed
 to  carry  a  discharge  not  exceeding
 500  cusecs  which  will  enable  con-
 veyance  of  water  to  Madras  City.
 The  arrangements  for  the  conductor
 system  shall  be  agreed  upon  by
 Andhra  Pradesh  and  Tamil  Nadu;

 (ii)  The  Government  of  Andhra
 Pradesh  wil]  cooperate  in  the  acqui-
 sition  of  land  and  in  providing
 necessary  storage.  Andhra  Pradesh
 will  also  provide  facilities  for  the
 construction  of  the  canals  and  other
 structures  and  also  for  the  main-
 tenance  and  operation  of  the  water
 supply  system;

 (iti)  Tamil  Nadu  shall  bear  the
 cost  of  the  arrangements  for  convey-
 ing  of  water  from  Srisailam  to
 Poondi  and  will  bear  the  main-
 tenance  and  operationa]  charges.



 257  +  Written  Answers  KARTIKA  23,  7899  (SAKA)

 The  details  can  be  worked  out  by
 the  Governments  of  Andhra  Pradesh
 and  Tamil  Nadu;

 (iv)  The  lined  channel  between
 Srisailam  and  Somasila  from  the
 point  of  off-take  to  be  agreed  upon
 by  Andhra  Pradesh  and  Tamil  Nadu
 shall  not  be  utilised  for  irrigation
 er  other  consumptive  purposes;  and

 (v)  The  Central  Government  will
 make  arrangements  to  inspect  the
 system  during  operational  stages  and
 ensure  that  the  withdrawal  of  water
 into  this  water  supply  system  from
 Srisailam  does  not  exceed  75  TMC
 in  a  water  year  and  that  the  system
 is  utilised  only  for  water  supply  to
 Madras  City  and  for  no  other
 purpose.

 An  agreement,  which  is  subject  to
 ratification  by  the  respective  States,
 was  signed  by  the  representatives  of
 the  States  of  Andhra  Pradesh,  Karna-
 taka,  Maharashtra  and  Tamil  Nadu
 and  the  Secretary,  Department  of
 Irrigation  in  the  Union  Ministry  of
 Agricuture  and  Irrigation  on  the  28th
 October,  ‘1977.

 Three-yeatg  Part  Time  Degree
 Courses  in  Engineering

 195.  DR.  BAPU  KALDATY:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  the  All  India  Council
 fer  Technical  Education  has  sponsor-
 ed  a  scheme  of  “Three  years’  Part
 ‘Ttme  Degtee  Courses  in  Engineering
 for  Diploma  Holders;

 (b)  if  so,  names  of  those  States
 who  have  provided  these  facilities;

 _(c)  whether  the  Government  of
 Maharashtra  has  refused  to  provide
 these  facilities;  and

 (d)  if  so,  the  reasons  thereof?
 2324  LS—r0
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKA-
 TAKI):  (a)  The  All  India  Council
 for  Technical  Education  has  formulat-
 ed  a  scheme  for  starting  part-time
 degree  courses  in  selected  engineering
 colleges  for  diploma-holders.

 (b)  As  per  the  information  avail-
 able,  facilities  for  part-time  degree
 courses  in  engineering  for  diplonia-
 holders  are  available  in  Andhra  Pra-
 desh,  Gujarat,  Madhya  Pradesh,  Kar-
 nataka  and  West  Bengal.

 (c)  and  (d).  No,  Sir,  In  fact,  a  pro-
 posal  hag  been  received  from  the  Go-
 vernment  of  Maharashtra  for  starting
 a  part-time  degree  course  for  diploma-
 holders,  which  is  under  consideration
 of  the  Western  Regional  Committee
 of  the  All  India  Council  for  Technical
 Education.

 Occupation  of  Government  Accom-
 modation  by  Employees  Owning

 Houses

 196.  DR.  BAPU  KALDATY:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  io  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  Government  employees
 owning  houses  have  not  vacated  Gov-
 ernment  accommodation;

 (b)  if  so,  their  number;

 (c)  whether  they  are  paying  com-
 mercial  rents  for  the  occupation  of
 Government  accommodation;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  Yes,  Sir.  320
 house-owning  officers  have  not  vacated
 Government  accommodation.
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 (०)  and  (a).  From  ist  June  197,
 house-owning  Officers,  who  are  in
 occupation  of  Government  residential

 charged  normal
 income

 accommodation,  are

 “licence  fee,  if  the  monthly

 from  their  own  houses  does  not  exceed

 Rs.  1000/-;  50  per  cent  of  the  market

 licence  fee,  if  the  monthly  rent  ex-

 ceeds  Rs.  1000/-,  but  does  not  exceed

 Rs.  2000/-;  and  market  rent,  if  the

 _monthly  income  exceeds  Rs.  2000/-.

 They  are  not  required  to  vacate  Go-

 vernment  accommodation.

 Amount  given  to  Organisations  for

 Sociay  Welfare  and  Cultural
 Activities

 197.  SHRI  .L.  L.  KAPOOR:  Will

 the  Minister  of  EDUCATION,  SOCIAL

 WELFARE  AND  CULTURE  be  pleas-

 €d  to  state:

 (a)  the  total  amount  year-wise

 given  during  last  three  years  to  each

 of  the  private  institutions/organisa-

 tions  in  the  Union  Territory  of  Delhi

 and  the  State  of  Bihar  in  the  name  of

 social  welfare  and  cultura]  activities;

 (b)  the  names  of  the  Presidents/
 Chairmen/Conveners  of  such  private

 organisations;

 (c)  whether  the  entire  money  given
 to  them  was  properly  accounted  for;
 and  ba}

 (d)  if  not,  action  taken  against  such

 organisations/institutions?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PFATAP  CHANDRA  CHUN-

 DER):  (a)  to  (d).  The  information  is
 being  colleced  and  will  be  laid  on
 he  Table  of  the  House.
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 Support  Prices  of  Agricultural  Pre-
 duce  fixed  by  A.P.C.

 i98.  SHRI  L.  L.  KAPOOR:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  support  prices  of  principal
 agricultural  produce  fixed  by  the  Agri-
 cultural  prices;  Commission  for  'last
 three  years  and  the  price  accepted  by

 Government:

 (b)  whether  some  of  the  State  Gov-
 ernments  expressed  their  disapprova‘
 of  not  only  about  the  procedure  folle-
 wed  by  APC  but  also  the  basie  facts
 placed  before  the  Commission  for  fix-

 ing  the  support  prices;  and  ’

 (९)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  A  statement  giv-
 ing  the  support/procurement  prices
 for  principal  foodgrains'  and  commer-
 cial  crops  recommended  by  the  Com-
 mission  and  those  fixed  by  the  Go-
 vernment  during  the  last  three  years
 is  attached.

 (b)  and  (c).  The  producing  States
 have  been  generally-  pleading  for
 higher  prices  than  those  recommended
 by  the  APC.  However,  before  finalis-
 ing  its  recommendations  on  the  price
 policy  for  different  crops,  the  Com-
 mission  gives  careful  consideration  to
 the  views  expressed  by  the  State  Go-
 vernments  on  various  issues  pertain-
 ing  to  price  policy  and  the  basic  facts
 placed  before  it  by  the  State  Govern-
 ment,  .
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 Statement

 Procurement  and  support  prices  of  agricultural:  commodities  (according  to  marketing  year).
 (Rs.  per  quintal)

 1975-76  1976-77  1977-78,  1978-79
 Commodity  Variety

 Asre-  Asfixed  Asre-  Asfixed  Asre-  Asfixed  As  re-  As  fixed
 com-  by  com-  by  com-  by  com-  by
 mended  Govt:  mended  Govt.  mended  Govt.  mended  Govt:
 by  APC  by  APC  by  APC  by  APC

 PROCUREMENT  PRICES

 Foodgrains

 Paddy  Coarse  74790  74°00  74°00  747०0  77००  77१००

 Jowar  FAQ  7400  74°00  74°00  747०0  ‘7400:  747००
 Bajra  »  7400  74°00  747००  74700  747००  4  00

 Maize  -  747०  74°00  74°00  747०  74° 00  747००

 Ragi  74700  74°00  74700  74°00  74००  or  00

 Wheat  705९  20  105" 00  I05"00  105" 00  105" 00°  TIo-o0a

 MINIMUM  SUPPORT  PRICES.

 Barley  65:00  65" 00  65" 00  65:00
 Gram  3  go" 00  9०0०0  95°00  95°00  ‘120° 00°  125°  00

 Commercial  Crops.

 Sugarcane+  9°50@  8-50@  g'5e@  8 50@  9 50@  8-50@

 Cotton  Panjab
 (Kapas)

 -  320-F  2I0°00  230°00  =  220  N.A.  255°00  255°  00
 Jute.  Assam

 Bottom
 and  com-
 parable varicties
 &  grades  795  00  195° 00  40°00  ‘195 00°  196° 00%  r42+00*

 Groundnut  in-  Tg0'00  I40°00  155°  00  I60-00
 ६  shell  4?

 tian
 145-00f  145-00f

 Sunflower  seed  (150°  00g  750  ‘00  365.00£  165.  00८

 *—For  W-5  grade  in  Assam:  N.A.—Not  announced.
 £—Inilusive  of  a  promotional  premium  of  Rs.  0.00.
 FAQ—Fair  Average  Quality.
 +-Statultory  Minimum  price  payable  by  Sugar  Factories.
 @Linked  to  a  reovery  of  5  percent  with  a  premium  of  i0  paise  for  every  oO.  rprecent  incr

 ease  in  recovery  above  the  basic  Jevel.
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 Prawn  Fishing  Operations
 199.  SHRI  K.  T.  KOSALRAM:  Will the  Minister  of  AGRICULTURE  AND

 IRRIGATION  be  Pleased  to  state:

 (a)  whether  the  Government  are
 aware  that  in  the  Coastal  area,  near
 Tiruchendur  huge  Prawn  Fish  opera-
 tions  without  any  fishing  facility  are
 going  on;  and

 (b)  if  so,  the  quantum  of  such
 variety  of  fish  taken  for  export through  Cochin  Harbour?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION,  (SHRI  BHANU  PRA- TAP  SINGH):  (a)  No  Sir.

 (b)  Does  not  arise.

 Fishing  Harbouy_at  Kulasekarapatnam

 200.  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state
 whether  Government  Propose  to  con- sider  constructing  a  Fishing  Port  at
 Kulasekarapatnam  which  was  once
 functioning  38  a  small  port  or  at
 Veerapandianpatnam  or  at  Punnakka-
 yal  where  the  sea  is  deep  and  als
 provide  a  processing  Unit?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  No,  Sir.

 i2  hrs.

 RE  MOTION  FOR  ADJOURNMENT
 REPORTED  ASSAULT  BY  R.S.S.  WORKERS
 ON  SHRI  DAMODARAN  NAIR,  aA  GUIDE  AT

 GANDHI  SMRITI

 SHRI  VASANT  SATHE  (Akola):
 Sir,  I  rise  on  a  point  of  order.  Under
 rule  56  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha  I
 had  given  today  a  notice  of  an  ad-
 journment  motion,  which  read:
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 “Recent  assault  by  RSS  workers
 on  Shri  Damodaran  Nair  a  guide  at
 Gandhi  Smriti  for  quoting  =  Shri
 Morarji  Desai.”

 This  was  the  adjournment  motion  sent
 by  me  under  Rule  56  and  has  not  been
 admitted  by  you.

 Now,  Rule  58  lays  down  the  condi-
 tions  under  which  the  adjournment
 motions  can  be  admitted  or  rejected.
 This  rule  says;

 “The  right  to  move  the  adjourn-
 ment  of  the  House  for  the  purpose
 of  discussing  a  definite  matter  of
 public  importance  shall  be  subject  to
 the  following  restrictions,  namely:

 (i)  not  more  than  one  such  mo-
 tion  shall  be  made  at  the  same
 sitting;

 (ii)  not  more  than  one  matter
 shall  be  discussed  on  the  same
 motion;

 (iii)  the  motion  shall  be  res-
 tricted  to  a  specific  matter  of  re-
 cent  occurrence;

 (iv)  the  motion  shall  not  raise  a
 question  of  privilege;

 (v)  the  motion  shall  not  revive
 discussion  on  a  matter,  which  has
 been  discussed  in  the  same
 session;

 (vi)  the  motion  ghall  not  anti-
 cipate  a  matter,  which  has  been
 previously  appointed  for  consi-
 deration....

 (vii)  the  motion  shall  not  deal
 with  any  matter  which  is  under
 adjudication  by  a  court  of  law
 having  jurisdiction  in  any  part  of
 India;  and

 (viii)  the  motion  shall  not  raise
 any  question  which  under  the
 Constitution  or  these  rules  can
 only  be  raised  on  a  distinct  motion
 by  a  notice  given  in  writing  to  the
 Secretary~General.”

 It  is  only  on  these  grounds  that  the
 motion  can  be  ruled  out  of  order.  The
 Speaker  gives  his  consent  under  Rule
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 60.  You  have  been  pleased  not  to
 give  your  consent  but  non-giving  of
 the  consent  is  not  an  arbitrary  mat-
 ter,  ig  not  a  matter  of  the  whims  of
 the  Speaker.  It  has  to  be  within  the
 Rules.  If  it  is  in  order  under  Rule  56,
 then,  consent  has  to  be  given.  If
 objection  is  taken  to  the  leave  being
 granted,  then  Rule  60  will  come  into
 play.  Rule  60  says:

 “The  Speaker,  if  he  gives  conset
 under  rule  56  ang  holds  that  the
 matter  proposed  to  be  discussed  is
 in  order  shall

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Time  of  the  House
 is  very  precious....

 MR.  SPEAKER:  Mr.  Bosu,  you
 please  sit  down.  I  shall  hear  you  also.

 SHRI  JYOTIRMOY  BOSU:  You
 have  been  an  eminent  Judge.

 You  please  read  rule  58,  sub-rule
 (iii).

 SHRI  VASANT  SATHE:  Under
 Rule  60,  therefore,  after  questions  and
 before  the  list  of  business  is  entered
 upon,  you  shall  cal]  upon  the  member
 concerned  who  shall  rise  in  his  place
 and  ask  for  leave  to  move  the  ad-
 journment  of  the  House:

 “Provided  that  where  the  Speaker
 has  refused  his  consent  under  rule
 56  or  is  of  opinion  that  the  matter
 proposed  to  be  discussed  is  not  in
 order,  he  may,  if  he  thinks  i,  neces-
 sary,  read  the  notice  of  motion  and
 state  the  reasons  for  refusing  con-
 sent  or  holding  the  motion  as  being
 not  in  order......

 (2)  If  objection  to  leave  being
 granted  is  taken,  the  Speaker  shall
 request  those  members  who  are  in
 favour  of  leave  being  granted  to
 rise  in  their  places,  and  if  not  less
 than  fifty  members  rise  according-
 ly,  the  Speaker  shall  intimate  that
 leave  is  granted.  If  less  than  fifty
 members  rise,  the  Speaker  shall
 inform  the  member  that  he  hag
 not  the  leave  of  the  House.”
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 Therefore,  the  whole  scheme  of  the
 Rule  is  that  it  is  for  the  House  to
 either  grant  leave  or  not...  (Inter-
 ruptions).  I  am  prefectly  in  agreement
 with  the  fact  that  you  have  to  give
 your  consent  under  Rule  56  before  we
 80  to  the  next  stage.  But,  as  I  said
 in  the  beginning,  you  will]  refuse  con-
 sent  only  if  it  is  not  in  order.  As  I
 have  pointed  out,  under  Rule  58  my
 notice  comes  squarely  within  the  rule.
 It  is  a  specific  matter  and  is  of  recent
 occurrence  and  is  of  grave  concern  to
 anyone  who  hag  any  respect  for  the
 memory  of  Mahatma  Gandhi  and,
 therefore.  everyone  will  be  concerned.
 Therefore,  you  kindly  consider  leav-
 ing  it  to  the  House.  If  not  less  than
 50  members  stand,  then  the  motion
 should  be  admitted.  Please  don't  say
 yourself  that  you  do  not  give  consent
 because  that  will  completely  defeat
 the  very  purpoSe  of  the  adjournment
 motion.

 SHRI  C.M.  STEPHEN  (Idukki):
 I  have  given  a  written  representation
 on  this  matter.

 MR.  SPEAKER:  I  have  received  it
 just  now.

 SHRI  JYOTIRMOY  BOSU:  Kindly
 apply  your  mind  to  Rule  58  (iii).

 Shri  Vasant  Sathe  has  been  con-
 veniently  reading  a  part  of  it.  The
 whole  sentence  reads  as  under:

 “(iii)  the  motion  shall  be  restrict-
 ed  to  a  specific  matter  of  recent
 occurrence;”

 I  would  only  like  to  be  enlightened
 when  did  this  incident  take  place?

 I  resume  my  seat.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  This  is  the  discre-
 tionary  power  of  the  Speaker  under
 Rules  56  and  59  cither  to  accept  it  or
 not  to  accept  it.

 SOME  HON.  MEMBERS:  No.

 SHRI  KANWAR  LAL  GUPTA:
 There  are  certain  conditions  by  which
 tha  Speaker  is  supposed  to  be  guided.
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 [Shri  Kanwar  Lal  Gupa]
 “58.  The  right  to  move  the  ad-

 journment  of  the  House  for  the  pur-
 pose  of  discussing  a  definite  matter
 of  urgent  public  importance  shall  be
 subject  to  the  following  restrictions,
 namely:

 XX  KXKXK
 (ii)  the  motion  shall  be  res-

 tricteg  to  a  specific  matter  of  re-
 cent  occurrence.”

 May  I  know  when  did  this  incident
 occur?

 SHRI  VASANT  SATHE:  3ist
 October.

 SHRI  KANWAR  LAL  GUPTA:  I
 may  invite  your  kind  attention  to
 Rule  59.

 “59.  No  motion  which  seeks  to
 raise  discussion  on  a  matter  pend-
 ing  before  any  statutory  tribunal  or
 statutory  authority  performing  any
 judicial  or  quasi-judicial  functions
 or  any  commission  or  court  of  en-
 quiry  appointed  to  enquire  into,  or.
 investigate,  any  matter  shall  ordin-
 arily  be  permitted  to  be  moved:

 Provided  that  the  Speaker  may
 in  hig  discretion  allow  such  matter
 being  raised  in  the  House  as  is
 concerned  with  the  procedure  or
 subject  or  stage  of  enquiry  if  the
 Speaker  is  satisfied  that  it  is  not
 likely  to  prejudice  the  considera-
 tion  of  such  matter  by  the  statu-
 tory  tribunal,  statutory  authority,
 commission  or  court  of  enquiry.”

 MR.  SPEAKER:  What  is  your
 objections?

 SHRI  KANWAR  LAL  GUPTA:  This
 is  not  a  question  of  Indira  Gandhi.
 Don’t  bother.

 भाड़  में  जायें  महात्मा  गांधी  आपके  मंत्री
 लोग  कहतें  थे  ।

 This  incident  was  reported  to  the
 Poice  Station  and  the  Police  Station
 authorities  are  making  enquiries  in
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 this  matter.  So,  this  is  under  investi-
 gation.  Now  it  is  for  you,  Mr.  Spea-
 ker,  to  decide  whether  it  is  a  matter
 of  recent  occurrence,  whether  it  is
 under  investigation  or  not  and  thirdly
 whether  it  is  such  a  matter  of  public
 importance.

 If  you  allow  it  Mr.  Speaker,  I  do  not
 mind.

 MR.  SPEAKER:  Please  put  just  one
 question.

 SHRI  KANWAR  LAL  GUPTA:  You
 are  exploiting  Mahatma  Gandhi  Mr.
 Sathe.  [I  konw  what  are  your  feelings
 about  Mahatma  Gandhi.  I  know  that
 about  Indira  Gandhi  you  have  your
 own  feelings.”
 “देंश  की  नेता  इन्दिरा  गांधी  शोर  भाड़  में
 जाये  महात्मा  गांघी”

 SHRI  rom  M.  STEPHEN:  Ordinari-
 ly,  Sir,  the  ruling  given  by  you—

 MR.  SPEAKER:
 any  ruling.

 I  have  not  giver

 SHRI  C.  M.  STEPHEN:  The  deci-
 sion  taken  by  you  is  not  to  be  re-
 vised.  However,  in  the  case  of
 Chamber-decisions  on  the  admissi-
 bility  of  adjournment  motions  a  re-
 vision  is  permissible  ds  per
 precedents.

 Shakdher  says,  “If  however,  a
 Member  woud  like  to  make  a  sub-
 mission  to  the  Speaker  to  re-con-
 sider  his  decision,  he  can  do  so
 either  in  person  to  the  Speaker  in
 his  Chamber  later  during  the  day
 or  by  submitting  a  written  repre-
 sentation  to  the  Speaker  jn  that
 behalf.”

 So,  it  was  on  that  basis  that  I  gave
 a  representation  to  you  that  you  may
 kindly  reconsider  your  decision  with-
 holding  permission  for  moving  this
 motion.  Now,  Sir,  the  basic  ques-
 tion  is  this.  Shakdher  says,  “Where,
 however,  the  Speaker  is  satisfied  that
 the  matter  proposed  to  be  discussed
 is  prima  facie  in  order  under  the
 Tules,  he  gives  his  congent  ¢o  the
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 méoving  of  the  metion.”  And  then,
 the  procedure  to  be  adopted  was  dis-
 cussed  on  a  former  occasion.  The  pro-
 cedure  to  be  observed  for  disposal
 of  such  notices  was  discussed  and  de-
 cided  upon  at  a  meeting  held  on
 September  19,  958  of  the  Speaker
 with  the  members  and  _representa-
 tives  of  the  parties  and  groups  and
 this  decision  was  announced  in  the
 Lok  Sabha  by  the  Speaker  on  August
 J9,  959  and  this  was  also  published
 in  the  Bulletin  of  August  3i,  1959.
 The  procedure  is  spelt  out  as
 fellows:  “If  prima  facie  it  is  in
 order,  it  must  be  allowed.  Where,
 however,  it  is  a  border-line  case  or
 where  the  Speaker  is  not  in  posses-
 sion  of  the  full  facts  to  decide  the
 admissibility  of  a  notice,  he  may
 mention  in  the  House  the  receipt  of
 the  motion;  and,  after  hearing  a  brief
 statement  from  the  member  and/or
 ef  the  Minister  concerned,  give  his
 decision  on  merit.”  This  is  the  pro-
 cedure  which  has  to  be  followed.
 Prime  facie  it  is  admissible  if  the
 matter  to  be  discussed  is  a  definite
 matter  of  urgent  public  importance.
 Therefore,  it  can  be  discussed  prima
 facie,  unless  it  is  barred  by  any  of
 the  restrictive  provisions  given  under
 Rue  58.

 Therefore,  Sir,  to  my  mind,  the
 sub-judice  question  does  not  arise
 repetition  does  nt  arise;  anticipatory
 decision  does  not  arise.

 MR.  SPEAKER:  Am  I  to  take  it
 from  you  that  there  is  no  investiga-
 tion  or  no  case  pending  in  the  mat-
 ter?  Is;  there  no  investigation  or  no
 case  pending?

 SHRI  C.  M.  STEPHEN:  No  case
 is  pending.  Therefore,  sub-judice
 question  does  not  arise.  The  basic
 question  is  this.  You  have  taken  a
 decision.  We  are  entitled  to  know  the
 the  reasons—not  that  you  are  under
 Jega!  compulsions  to  give  the  rea-
 sons.  Ulless  these  are  restricted  by
 any  of  the  other  provisions,  and  it  is
 in  order,  namely,  that  it  is  definite,
 it  is  urgent  and  it  is  a  matter  of
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 public  importance,  then,  Sir,  under
 the  proviso  read  out  to  you  and  un-
 der  the  procedure  settled  in  those
 discussions  announced  through  the
 Bulletin.  I  am  certainly  entitled  to
 have  my  motion  admitted.  It  is  true,
 Sir,  that  you  have  got  absolute  dis-
 cretion;  with  your  judicial  back-
 ground,  I  need  not  tell  you  that  that
 discretion  is  not  expected  to  te  any
 arbitrary  discretion,  It  has  got  to  be
 within  the  scope  of  the  rules  stipu-
 lated  here.

 My  submission  is  that  this  is  a
 matter  of  very  great  public  import-
 ance  because  people  are  going  to  the
 Gandhi  Smarak  Nidhi.  There  are
 to  be  guides  there.  If  a  guide  quot-
 ing  Morarjibhai’s  book  and  telling
 others  that  Gandhiji  was  shot  down
 here  by  Nathu  Ram  Godse,  an  RSS
 man,—if  he  told  them  sucha  thing—
 and  if  the  guide  is  going  to  be  beaten
 up,—the  guide  was  actually  beaten

 up—then,  it  certainly  becomes  a  mat-
 ter  of  urgent  public  importance,  pe-
 cause,  the  members  of  the  public  will

 not  be  able  to  go  there  without  ha-

 rassment.  There  is  a  sense  of  inse-
 curity.  There  is  no  police  protection

 given  either  to  the  public  or  to  the
 guide  in  pointing  out  and  explaining
 matters  on  the  pasis  of  the  hack-

 ground.

 Therefore,  there  cannot  be  anything

 much  more  important  to  the  public

 than  this.  There  cannot  be  anything

 much  more  definite  and  much  more

 of  relevance  than  this.  Therefore.  I

 submit  that  this  to  you,  Mr.  Speaker,

 that  you  owe  it  to  this  House,  you

 owe  it  to  this  country,  to  tell  us,  why

 the  Parliament  of  India  cannot  be

 allowed  to  discuss  this  matter  and  give

 a  corrective.  So  that  the  public  may

 have  protection  and  facts  about  Maha-

 tma  Gandhi  may  be  spelt  out  correctly

 and  not  distro‘ed  in  any  way.,
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 [Shri  0.  M.  Stephen]
 Therefore,  it  is  that  I  have  given

 a  written  representation  to  you  kindly
 to  reconsider  your  decision  and  to
 give  us  permission  to  move  this  mo-
 tion.

 MR.  SPEAKER:  I  have  called
 Prof.  Mavalankar.

 PROF.  P.  ७.  MAVALANKAR
 (Gandhinagar).  Mr.  Speaker,  Sir

 SHRI  JYOTIRMOY  BOSU:  But,
 the  fact  has  not  come  out.

 MR.  SPEAKER:  I  have  already  cal-
 led  Prof.  Mavalankar.  You  cannot
 interfere  like  that.

 PROF.  P.  G.  MAVALANKAR:  Mr.
 Speaker,  Sir,  while  making  my  ob-
 servations  on  this  issue,  I  want  to
 state  at  the  outset  that  I  am  not  at
 all  commenting  on  the  merits  of  the
 subject-matter  of  the  adjournment
 motion.  Any  Member,  as  you  know,
 can  move  for  an  adjournment  motion
 according  to  the  procedure  laid  .down
 in  the  rules.

 I  have  heard  Mr.  Stephen  and  also
 Mr.  Sathe  with  great  attention  and
 care.  Iam  not  arguing  at  this  stage
 whether.  the  subject-matter  for  the
 adjournment  motions  which  they  are
 seeking  to  move,  namely,  the  attack
 on  Mr.  Damodaran  Nair  on  a  day  in
 October  at  Gandhi  Smriti  is  a  matter
 of  great  public  importance  where
 Mahatma  Gandhi's  memory  is  iavolv-
 ed  and  where  our  respect  for  Mahat-
 ma  Gandhi  is  involved.  That  is  not
 my  point.  My  points  are  totally  dif-
 ferent.  In  my  judgment,  as  you  will
 see.  the  entire  scheme  of  adjourn-
 ment  motion  is  laid  down  in  our  rules.
 and  it  is  possible  to  implement  that
 scheme  only  if  the  Chair  gives  its
 consent.  (Interruptions).

 MR.  SPEAKER:  Please  have  pati-
 ence  to  hear  him.

 PROF.  P,  6.  MAVALANKAR:  _  It.
 is  not  important  that  if  50  Members
 stand  that  gets  admitted.
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 SHRI  K.  LAKKAPPA  =  (Tumkur):
 It  is  not  like  that.

 PROF.  P.  G.  MAVALANKAR:
 It  is  not  that  if  fifty  Members  stand
 up  it  gets  admitted.

 MR.  SPEAKER:  This  much  you
 must  realise  that  the  Chair  consents
 only  if  the  ground  is  reasonable.

 PROF.  P.  ७.  MAVALANKAR:
 My  argument  is  that  the  Chair  must
 give  its  consent  for  that.  The  consent
 of  the  Chair  is  also  restricted  and
 bound,  or  rather  more  than  restricted
 and  bound,  it  is  regulated  by  the
 wordings  of  the  various  rules.

 Now,  Sir,  the  matter  for  adjourn-
 ment  motion  must  be  of  urgent  defi-
 nite  importance—ang  I  agree  that  this
 particular  matter  is  of  such  nature;
 but  it  must  also  be  such  for  which
 the  Government  is  directly  and  whel-
 ly  responsible.

 MR.  SPEAKER:  Where do  you  get
 that?

 PROF.  P.  G.  MAVALANKAR:
 This  is  the  implicatién  of  the  ad-
 journment  motion  and  its  discussios.
 (Interruptions)  My  friends  may  laugh

 but  they  do  not  know  the  conventien
 of  the  House.  The  Convention  of  the
 House  is  that  the  matter  for  discus-
 sion  of  an  adjournment  motion  is  can-
 sidered  to  be  important,.  both  in  the
 British  Parliament  as  well  as  in  our
 ‘Parliament  from  the  very  beginnimg,
 and  that  the  matter  is  of  definite
 public  and  urgent  importance,  and  of

 a  very  recent  occurrence,  that  is,
 which  happened’  only  yesterday  or
 day  before,  not  even  earlier,  and  fer
 which  the  Government  is  directly  and
 wholly  responsible

 Otherwise,  the  Chair  has,  continu-
 ously,  by  convention,  not  given  its  com-
 sent  to  adjournment  motions  mowed
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 by  so  many  parties  and  individuais
 in  the  last  25  years.  Why?  SBecause,
 there  are  other  methods  like  calling
 attention,  short  notice,  discussion
 under  Rule  93  etc.,  etc.  It  is  possi-
 ble  that  my  views  and  their  views
 coincide  in  this  particular  sul:ject
 matter;  it  is  very  important  how  you
 use  the  ‘Parliamentary  contrivance’
 or  ‘provisions’  for  moving  an  ad-
 journment  motion  in  the  House  for
 this  purpose  because,  this  is  almost
 equal  to  a  vote  of  no-confidence.
 And,  if  an  adjournment  motion  is
 passed,  it  is  considered  as  a  vote  of
 no-confidence,  and  then  the  Govern-
 ment  must  go.  That  is  the  crux  of
 the  matter.

 Therefore,  the  subject  must  be
 weighty  and  serious.  And,  if  that
 subject  is  weighty  and  serious,  then
 the  Government  must  be  so  directly
 responsible  that  the  House  must  re-
 meve  all  other  items  from  the  busi-
 Ness  and  spend  three,  four  or  five
 heurs  or  whatever  time  you  and  the
 House  suggest  for  this  motion  to  be
 discussed.  The  House  then  cannot
 discuss  any  other  matter.  Now,  Sir,
 this  is  not  a  very  serious  matter  with
 which  the  Government  is  even  in-
 stantly  or  remotely  connected.  There-
 fore,  I  feel  that  this  is  not  a  fit  sub-
 ject  for  the  adjournment  of  the
 House,  and  for  discussion  of  that  sub-
 ject  in  this  House  in  this  form,  be-
 cause  there  are  other  methods  avail-
 able  for  its  discussion,  but  certainly
 not  through  the  method  of  an  ad-
 journment  motion.

 SHRI  JYOTIRMOY  BOSU:  Sir.  Shri
 HANS  RAJ  GUPTA  was  arrested  but
 he  was  given  Padma  Bhurban  by
 Mrs.  Gandhi.  This  is  the  relationship
 ef  the  R.  S.  S.  with  the  Congress!

 SHRI  छू.  LAKKAPPA:  He  cannot
 make  a  Kathakali  dance  on  the  floor  of
 the  House.

 MR.  SPEAKER:  Please  sit  down.
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 This  is  an  important  matter.  The
 reason  why  I  have  withheld  consent
 is  that  an  adjournment  motion  in
 essence  amounts  to  censure  of  the
 government.  In  this  case  Govern-
 ment  had  nothing  to  do  with  the
 matter.  I  gave  my  thought  over  the
 matter.  Every  adjournment  motion.
 as  the  book  says,  whether  it  is  May’s
 Parliamentary  Practice  or  any  other
 book,  amounts  to  censure  of  the  go-
 vernment.  There  is  no  act  of  the
 government  done  on  this  ‘matter.
 That  is  what  is  passing  in  my  mind.
 If  you  satisfy  me  that  my  thinking
 is  wrong,  I  am  certainly  open  to  re-
 vise  it.  On  this  matter  J]  want  to
 hear  both  the  Leader  of  the  House
 and  the  Leader  of  the  Opposition.
 The  main  question  or  the  real  diffi-
 culty  is:  Is  it  not  that  an  adjourn-
 ment  motion  amounts  to  censure  of
 the  government?  If  that  is  s0,  has
 government  anything  to  do  with  it?
 Either  you  may  take  up  this  matter
 today  or  if  you  want,  it  can  be  post-
 poneg  to  tomorrow.  JI  would  like  to
 know  from  the  Prime  Minister;
 whether  he  wants  time  to  speak  on
 this  matter?

 THE  PRIME  MINISTER
 MORARJI  DESAI):

 (SHRI
 On  what?

 MR.  SPEAKER:  There  is  an  ad-
 journment  motion  on  the  ground  that
 a  guide  of  the  Gandhi  Smriti  was
 assaulted  by  RSS  workers.  I  dis-
 allowed  it  on  the  thinking  that  an
 adjournment  motion  is  a  censure  of
 the  Government  and  Government
 has  nothing  to  do  with  the  matter.
 Therefore,  I  think  it  should  not  be
 through  an  adjournment  motion  but
 it  may  be  by  other  methods.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  I  do  not  require
 any  more  time.  I  can  say  it  now  if
 you  want.

 MR.  SPEAKER:  Okay.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Personally,  Sir.
 I  consider  that  an  adjournment  mo-
 tion  is  an  important  motion.  It  is
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 [Shri  Morarji  Desai]
 not  an  ordinary  motion.  I  entirely
 accept  your  ruling  that  it  ultimate-
 ly  amoun:s  to  censure  of  the  govern-
 ment.  In  this  matter  Government
 has  nothing  to  do  with  it.  Govern-
 ment  is  not  concerned  with  it  at  all.
 There  are  some  private  persons  who
 are  alleged  to  have  assaulted  the
 guide  in  the  Gandhi  Smriti.  I  have
 received  no  complaint  about  it  my-
 self;  that  I  must  say.  But  I  may  say
 when  I  was  there  I  was  told  by  some’
 people—the  allegation  was  against
 the  guide—that  he  was  alleging  that
 the  RSs  was.  behind  Mahatma
 Gandhi's  murder.  That  is  tutally
 false.  I  can  never  accept  that  RSS
 did  that  because  when  I  said  that
 Godse  was  a  member  of  RSS,  that
 was  much  before!  the  murder.  He
 ceased  to  be  in  RSS  or  having  any
 connection  with  the  RSS  long  before
 he  committed  the  murder.  I  ex-
 plained  to  him  that  such  controver-
 sial  thing  should  not  be  brought  in
 Gandhi  Smriti.  That  is  also  what  I
 brought  to  his  notice.  I  told  him
 this  ought  not  to  be  done.  I  have
 also  told  the  other  people  that  they
 have  no.  business  to  be  rough  with
 anybody  even  if  he  was  wrong.  The
 matter  ended  there.  I  do  not  know
 how  it  came  up  afterwards.  It  can-
 not  be  the  subject  matter  of  an  ad-
 journment  motion  by  any  stretch  of
 imagination.

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  J  would  deal  first  with
 that  part  of  the  matter  when  you
 asked  whether  Governmen:  has  any-
 thing  to  do  with  the  matter  or  not.
 One  thing  is  accepted  that  Gandhi
 Smriti  is  under  the  supervision  of
 the  Government  of  India.  Mr.
 Sikandar  Bakht  deals  with  it.  So  the
 Government  of  India  has  to  do  with
 it.  Here  is  an  institution  which  is
 ef  national  importance  connected
 with  the  memory  of  the  Father  of
 the  nation.  Here  a  large  number  of
 people  from  different  parts  of  the
 country  come  and  go  to  pay  their
 homage  and  see  things.  There  they
 are  being  advised  and  given  certain
 information.  Sir,  I  have  read  that
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 part  of  autobiography  of  the  Prime’ Minister  in  which  a  reference  is  made that  Nathuram  Godse  Was  connectee With  it  as  a  member  of  RSS.  You have  said  it  and  it  is  a  fact.  What
 you  explained  later  on  is  a  different
 matter.  It  is  a  question  of  docu-
 ment.  This  is  one  thing.  Secondly, I  would  like  to  point  out  to  you  that
 when  we  read  this  news  happening in  Delhi  ......It  happened  twice,  it
 appeared  in  all  the  national  papers, that  I  wrote  a  letter  to  the  Home
 Minister  pointing  out  that  such  inci-
 dents  are  happening  in  Delhi.  I  had
 no  occasion,  no  machinery  to  verify the  whole  thing.  It  is  for  you  to
 look  into  it.  I  wrote  him  a  letter
 and  I  also  said  on  the  basis  of  the
 report  that  was  appearing  in  the
 press  that  this  was  being  done  by
 the  R.S.S.  with  the  connivance  of  the
 Delhi  Administration.  I  have  made
 this  specific  allegation.  I  have  charg-
 ed  and  not  only  charged  but  I  have
 also  sent  a  copy  of  this  letter  to  the
 Delhi  Administration.  I  have  men-
 tioned  this  matter  orally  (०  the  Chief
 Executive  Councillor  that  these’
 things  are  happening  there.  So,  Sir,
 the  Government  is  absolutely  direct-
 ly  concerned  with  it.  How  can  the.
 Government  say  that  this  is  not  a
 Government  matter?  Somebody  else
 beats  somebody  is  a  different  matter,
 but  no  police  protection  is  given.
 But  here  is  a  semi-government  or
 government  Institution  where  the
 memory  of  the  Father  of  the  Nation
 is  involved,  where  some  people  go
 and  hear  a  person  who  is  dedicated
 to  the  cause  of  Gandhiji—a  Sarvo-
 daya  man.  He  is  being  attacked  by
 some  gdondas  or  may  be  RSS  walas.
 Only  becayse  they  happen  to  be  RSS
 walas,  do  they  get  protection  from
 the  Government?  I  would  like  the
 Members  like  Shri  Mavalankar  and
 Shri  Jyotirmoy  Bosu  to  come  to  this
 side  because  we  are  not  fighting  for
 any  party  purposes  (Interruptions).
 We  are  fighting  for  a  certain  issue.
 It  is  a  more  important  issue.  It  may
 look  very  small,  it  may  look  that  it
 is  very  insignificant.  Mr.  Kanwarlat
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 Gupta,  it  is  convenient  to  you  and
 therefore  you  consider  it  38  insigni-
 ficant.  (Interruptions).

 SHRI  KANWAR  LAL  GUPTA:
 Let.  him  prove  that  there  was  conni-
 vance  of  the  Delhi  Administration,  I
 will  resign  my  seat.  Otherwise  he
 should  resign.

 SHRI  YESHWANTRAO  CHAVAN:
 Let  us  discuss  the  adjournmert  mo-
 tion  and  I  will  prove  it.  So,  Sir,  it
 is  very  much  connected  with  the  Go-
 vernment.  It  is  the  failure  of  the
 Administration  to  give  protection  to
 that  man  only  because  he  has  made
 a  complaint.  This  is  another  failure
 of  Government  in  this  matter.  Sir,
 instead  of  being  given  any  protection,
 only  because  he  has  made  noise  about
 it,  he  has  been  removed  from  the
 job  of  Guide  (Interruptions).  This
 is  doubly  the  failure  of  the  Govern-
 ment  and,  therefore,  it  is  a  matter
 which  requires  the  attention  of  this
 Government.

 MR.  SPEAKER:  I  have  heard
 both  sides.  The  decision  is  reserved.
 Now,  Papers  to  be  Laid  on  the  Table.

 ३2.34  brs.

 PAPERS  LAID  ON  THE  TABLE

 REPORT  OF  ONE-MAN-COMMISSION  OF
 INQUIRY  RE.  SAMASTIPUR  INCIDENT
 AND  PAPERS  RE.  PRESIDENTS  RULE  IN

 TRIPURA

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  On  behalf  of
 Shri  Charan  Singh.

 I  beg  to  lay  on  the  Table—

 reo)  A  copy  each  of  the  follow-
 ing  papers  (Hindi)  and  English  ver-
 sions)  under  sub-section  (4)  of
 section  3  of  the  Commissions  of
 Enquiry  Act,  952:—

 (i)  Report  of  the  One-Man-
 Commission  of  Inquiry  to  enquire
 into  the  incidents  of  explosions
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 that  took  place  on  2nd  January,
 3975  at  Samastipur  (Bihar).

 (ii)  Memorandum  of  Action
 taken  on  the  Report.  [Placed  in
 Library.  See  No.  LT-993/77}.

 (2)  (i)  A  copy  of  the  Proclama-
 tion  (Hindi  and  English  versions)
 dated  the  5th  November,  977  issued
 by  the  President  under  article  356
 of  the  Constitution  in  relation  to
 the  State  of  Tripura  published  in
 Notification  No.  G.S.R.  679  (E)  in
 Gazette  of  India  dateq  the  5th
 November,  977  under  article  356
 (3)  of  the  Constitution.

 Gi)  A  copy  of  the  Order  (Hindi
 and  English  versions)  dated  the  5th
 November,  1977,  made  by  the  Presi-
 dent  in  pursuance  of  sub-clause
 (i)  of  clause  (c)  of  the  above  Pro-
 clamation,  published  in  Notifica-
 tion  No.  G.S.R.  680  (E)  in  Gazette
 of  India  dated  the  5th  November,
 1977.  [Placed  in  Library.  See  No.
 LT-994/77].

 (3)  A  copy  each  of  two  Reports
 dated  the  2nd  November,  977  and
 3rd  November,  497  of  the  Gover-
 nor  of  Tripura  to  the  President
 (Hindi  and  English  versions).
 [Placed  in  Library.  See  No.  LT-
 995/77].

 Bomepay  IRRIGATION  (GUJRAT  AMENT-
 MENT)  Act,  4976

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  On  behalf  of  Shri  Surjit
 Singh  Barnala.

 I  beg  to  Iay  on  the  Table  a  copy  of
 the  Bombay  Irrigation  (Gujarat
 Amendment)  Act.  976  (President’s
 Act  No.  45  of  976)  published  in
 Gazette  of  India  dated  the  23rd
 December,  1976,  under  sub-section
 (3)  of  section  3  of  the  Gujarat  State
 Legislature  (Delegation  of  Powers)
 Act,  1976.  [Placed  in  Library.  See
 No.  LT-996/77].
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 ANNUAL  ACCOUNTS  OF  THE  U.G.C.
 New  DELar  For  1975-76.  WITH  AUDIT
 REPORT  AND  OF  NoRTH  EASTERN  HILL
 UNIVERSITY,  SHILLONG  FOR  1973-74
 WITH  AUDIT  REPORT  AND  STATEMENTS

 FOR  DELAY

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):

 I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Annual  Ac-
 counts  (Hindi  ang  English  ver-
 sions)  of  the  University  Grants
 Commission,  New  Delhi,  for  the
 year  1975-76  together  with  the
 Audit  Report  thereon,  under  sub-
 section  (4)  of  section  9  of  the
 University  Grants  Commission  Act,
 1956.  [Placed  in  Library.  See  No.
 LT-997

 (2)  Gi)  A  copy  of  the  Annual
 Accounts  (Hindi  and  English  ver-
 sions)  of  the  North  Eastern  Hill
 University,  Shillong,  for  the  year
 1973-74  together  with  the  Audit
 Report  thereon.

 (ii)  A  statement  (Hindj  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  docu-
 ment.  [Placed  in  Library.  See  No.
 LT-998/77].

 MR.  SPEAKER:  Shri  Raj  Narain...
 (Interruptions)

 (Some  leaflets  were  thrown  from  the
 Visitors’  Gallery  and  there  was  some

 commotion)

 SHRI  K.  LAKKAPPA  (Tumkur):
 There  is  no  protection  in  Parliament
 House  from  the  RSS  Gondas;  even
 in  Parliament  they  are  attacking.

 श्री  कंवर  लाल  ग॒प्त  :  (दिल्ली  सदर)
 अध्यक्ष  महोदय,  जो  हैण्ड-विल्ज  गिराये  गये

 है,  थे  रिंपवलिकन  पार्टी  की  तरफ  से  है.
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 MR.  SPEAKER:  I  have  asked
 the  Secretariat  to  find  out  what  the
 matter  is....  (Interruptions)

 DESHPANDE  COMMISSION  REPORT
 MEMORANDUM  OF  ACTION  TAKEN

 ON  THE  REPORT  AND  A  STATEMENT

 स्वास्थ्य  और  परिदार  कल्याण  मंत्री

 (ह. |  राजनारायग)  :  अध्यक्ष  महोदय,  में
 निम्नलिखित  पन्न  सभा  पटल  पर  रखता  हूं  —

 (1)  जांच  आयोग  अधिनियम,  .952
 को  धारा  3  की  उपधारा  (4)  के  अन्तगंत
 निम्नलिखित  पत्रों  की  एक-एक  प्रति  —s

 (ve)  tara  और  हरियाणा  उच्च
 न्यायालय  के  न्‍्यायध्रीण  डी०एस०  लांबा
 की  मृत्यु  संबंधी  तथूयों  तथा  परिस्थितियों  की
 जांच  करने  के  लिये  केन्द्रीय  सरकार  द्वारा

 नियुक्त  किये  गये  देशपरांडे  आयोग  का
 प्रतिवेदन  ।

 (दो)  प्रतिवेदन  पर  की  गई  कार्यवाही
 का  ज्ञापन  (हिन्दी  तथा  अंग्रेजी  ,संस्करण )
 प्रतिवेदन  का  हिन्दी  संस्करण  साथ-साथ  सभा
 पटल  ५२  रखें  जाने  के  कारण  बताने  वाला

 एक  हिन्दी  तथा  श्रग्रेजी  संस्करण  ।
 {Placed  in  Library.  See  No.  LT-

 999/77}.  a
 ORDINANCES  PROMULGATED  BY  THE

 PRESIDENT  DURING  SEPIEMBER  AND
 OcToBEr,  977

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):

 I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  Ordinances
 (Hindi  and  English  versions)  under
 article  23  (2)  (a)  of  the  Constitu-
 tion:

 ql)  The  Payment  of  Bonus
 (Amendment)  Ordinance,  977  (No.

 9  of  977)  promulgated  by  the  Pre-
 sident  on  the  3rd  September,  1977.
 [Placed  in  Library.  See  No..  LT-
 1000/77).

 (2)  The  Banking  Service  Commis-
 sion  (Repeal)  Ordinance,  977  (No.
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 0  of  ३७77)  promulgated  by  the
 Vice-President  dishcarging  the  func-
 tions  of  the  President  on  the  49 0
 September,  ‘1977,  [Placed  in  Library.
 See  No.  LT-00i/77].

 (3)  The  Enemy  Property  (Amend-
 ment  Ordinance,  977  (No,  ]  of
 977)  promulgated  by  the  Vice-
 President  discharging  the  functions
 of  the  President  on  the  23rd  Septem-
 per,  1977.  [Placed  in  Library.  See
 No.  LT-002/77].

 (4)  The  Requisitioning  and  Ac-
 quisition  of  Immovable  Property
 (Amendment)  Ordjnance,  977  (No.
 2  of  977)  promulgated  by  the
 Vice-President  discharging  the  func-
 tions  of  the  President  on  the  23rd
 September,  1977.  [Placed  in  Lib-
 rary.  See  No,  LT-003/77].

 (5)  The  Smith,  Stanistreet  and
 Company  Limited  (Acquisition  and
 Transfer  of  Undertakings)  Ordin-
 ance,  977  (No.  3  of  977)  promul-
 gated  by  the  President  on  the  30th
 September,  1977.  [Placed  in  Lib-
 rary,  See  No,  LT-004/77].

 (6)  The  Gresham  and  Craven  of
 India  (Private)  Limited  (Acquisi-
 tion  and  Transfer  of  Undertakings)
 Ordinance,  977  (No,  4  of  977)
 promulgated  by  the  President  on  the
 30th  September,  1977.  [Placed  in
 Library.  See  No.  LT-i005/77].

 (7)  The  Indian  Iron  and  Steel
 Company  (Acquisition  of  Shares)
 Amendment  Ordinance,  977  (No.  45
 of  977)  promulgated  by  the  Presi-
 dent  on  the  3th  October,  L977.
 [Placed  in  Library.  See  No.  LT-
 1006/77].

 (8)  The  Advocates  (Amendment)
 Ordinance,  1977  (No.  6  of  977)
 promulgated  by  the  President  on  the
 3ist  October,  1977,  [Placed  in  Lib-
 rary.  See  No.  LT-007/77].

 CenTRAL  Water  LasoraTtory  (GROUP
 A  anp  Group  B)  RECRUITMENT

 Rutes,  977

 ‘  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
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 ING  AND  SUPPLY  AND  REHABILI-
 TATION  (SHRI  RAM  KINKAR):

 I  beg  to  lay  on  the  Table  a  copy  of
 the  Central  Water  Laboratory  (Group
 A  and  Group  B)  Recruitment  Rules,
 1997  (Hindi  and  English  versions)
 published  in  Notification  No.  GS.R.
 58  in  Gazette  of  India  dated  the  3rd
 September,  1977,  issued  under  article
 309  of  the  Constitution,  [Placed  in
 Library.  See  No.  LT-008/77].

 ANNUAL  Report  OF  CENTRAL  WARE-
 HOUSING  CORPORATION  FOR  1976-77
 WITH  AUDIT  Report  anp  Levy  Sucar
 Price  EQUALISATION  FuND  RULES,  2977

 SHRI  RAVINDRA  VARMA:  On
 behalf  of  Shri  Bhanu  Pratap  Singh,

 I  beg  to  lay  on  the  Table:

 (l)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Central  Warehousing  Corporation,
 for  the  year  ‘1976-77  along  with  the
 Audited  Accounts  and  the  Audit
 Report  thereon,  under  sub-section
 (ll)  of  section  3l  of  the  Warehous-
 ing  Corporation  Act,  ‘1962,  [Placed
 in  Library,  See  No.  LT-009/77].

 (2)  A  copy  of  the  Levy  Sugar
 Price  Equalisation  Fund  Rules,  977
 (Hindi  and  English  versions)  pub-
 lished  in  Notifigation  No.  G.S.R.  69
 (E)  in  Gazette  of  India  dated  the
 26th  September,  1977,  under  sub-sec-
 tion  (3)  of  section  6  of  the  Levy
 Sugar  Price  Equalisation  Fund  Act,
 1976.  [Placed  in  Library.  See  No.
 LT-00/77].

 NOTIFICATIONS  UNDER  CusToms  ACcT,
 962  anp  CentraL  Excise  Rutes,  944
 AND  A  STATEMENT  RE.  MARKET  LOANS

 FLOATED  IN  OCTOBER,  497

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):

 I  beg  to  lay  on  the  Table—

 qa  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  59  of  the
 Customs  Act,  962:-—
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 (i)  G.S.R.  044  and  045  pub-
 lished  in  Gazette  of  India  dated
 the  6th  August,  977  together  with
 an  explanatory  memorandum.

 (ii)G.S.R,  557  (E)  to  56  (E)
 published  in  Gazette  of  India
 dated  the  8th  August,  977  to-
 gether  with  an  explanatory  memo-
 randum.

 (iii)  G.S.R.  580  (E)  to  582  (E)
 published  in  Gazette  of  India
 dated  the  9th  August,  977  to-
 gether  with  an  explanatory  memo-
 randum.

 (iv)  G.S.R,  586  (E)  published
 in  Gazette  of  India  dated  the  22nd
 August,  977  together  with  an  ex-
 planatory  memorandum.

 (v)  G.S.R.  587  (E)  published  in
 Gazette  of  India  dated  the  23rd
 August,  1977.

 (vi)  G.S.R,  25  published  in
 Gazette  of  India  dated  the  27th
 August,  977  together  with  an  ex-
 planatory  memorandum.

 (vii)  G.S.R.  i26  published  in
 Gazette  of  India  dated  the  27th
 August,  977  together  with  an  ex-
 planatory  memorandum.

 (viii)  G.S.R.  1127  published  in
 Gazette  of  India  dated  the  27th
 August,  977  together  with  an  ex-
 planatory  memorandum.”

 (ix)  G.S.R.  28  and  29  pub-
 lished  in  Gazette  of  India  dated
 the  27th  August,  977  together
 with  an  explanatory  memorandum.

 (x)  G.S.R.  30  published  in
 Gazette  of  India  dated  the  27th
 August,  977  together  with  an  ex-
 planatory  memorandum.

 (xi)  G.S.R.  603  (E)  published
 in  Gazetted  of  India  dated  3rd
 September,  977  together  with  an
 explanatory  memorandum,

 (xii)  G.S.R.  604  (E)  published
 in  Gazette  of  India  dated  the  5th
 September,  977  together  with  an
 explanatory  memorandum.
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 (xiii)  G.S.R,  605  (E)  published
 in  Gazette  of  India  dated  the  7th
 September,  977  together  with  an
 explanatory  memorandum.

 (xiv)  G.S.R.  609  (E)  published
 in  Gazette  of  India  dated  the  3th
 September,  977  together  with  an
 explanatory  memorandum,

 (xv)  G.S.R,  66  (E)  to  68  (E)
 published  in  Gazette  of  India
 dated  the  24th  September,  977  to-
 gether  wth  an  explanatory  memo-
 randum.

 (xvi)  G.S.R.  729  published  in
 Gazette  of  India  dated  the  24th
 Septer-ber,  977  together  with  an
 explanatory  memorandum.

 (xvii)  G.S.R,  280  and  328]
 published  in  Gazette  of  India
 dated  the  24th  September,  977  to-
 gether  with  an  explanatory  meme-
 randum.

 (xviii)  G.S.R.  627  (E)  published
 in  Gazette  of  India  dated  the  Ist
 October,  977  together  with  an
 explanatory  memorandum.

 (xix)  G.S:R,  646  (E)  published
 in  Gazette  of  India  dated  the  7th
 October,  977  together  with  an
 explanatory  memorandum,

 (xx)  G.S.R.  662  (E)  published
 in  Gazette  of  India  dated  the  350
 October,  977  together  with  an  ex-
 planatory  memorandum.  (Placed
 in  Library.  See  No.  LT-0/77].

 (2)  A  copy  each  of  the  folowing
 Notifications  (Hindi  and  English
 versions)  issued  under  the  Central
 Excise  Rules,  944:—

 (i)  G.S.R,  006  and  007  pub-
 lished  in  Gazette  of  India  dated
 the  30th  July  977  together  with
 an  explanatory  memorandum,

 Gi)  G.S.R.  564  <‘E)  published
 in  Gazette  of  India  dated  the  9th
 August  977  together  with  an  ex-
 planatory  memorandum.

 Gii)  G.S.R,  i00  published  in
 Gazette  of  India  dated  the  20th
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 August,  977  together  with  an  ex-
 planatory  memorandum.

 (iv)  G.S.R.  89  published  in
 Gazette  of  India  dated  the  20th
 September,  977  together  with  an
 explanatory  memorandum,

 (v)  G.S.R.  606  (E)  published  in
 Gazette  of  India  dated  the  2th
 ‘September,  977  together  with  an
 explanatory  memorandum.

 (vi)  G.S.R.  626  (E)  published
 in  Gazette  of  India  dated  the  30th
 September,  1977  together  with  an
 explanatory  memorandum.  [Placed
 in  Library.  See  No.  LT-02/77].

 (3)  A  statement  (Hindi  and
 English  versions)  indicating  the
 results  of  the  market  loans  floated
 by  the  Government  of  India  in
 October,  1977,  [Placed  in  Library.
 See  No.  LT-03/77}.

 “12.42  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  :MPORTANCE

 REPORTED  ABOLITION  07  Foop  ZoNES

 SHRI  ०.  K.  CHANDRAPPAN
 “(Cannanore):  I  call  the  attention  of
 the  Minister  of  Agriculture  and  Irri-
 gation  to  the  following  matter  of
 urgent  public  importance  and  request
 that  he  may  make  a_  statement
 thereon:

 “Reported  abolition  of  food  zones
 ereating  difficulties  for  the  deficit
 States  like  West  Bengal,  Orissa,
 Tamil  Nadu  and  Bihar  in  the  mat-
 ter  of  cordoning  off  the  movement
 of  foodgrains  and  supplying  ade-
 quate  quantity  thereof  to  the
 people  at  reasonable  prices.”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  Under  the  pric-
 ing  and  procurement  policy  for  Kha-
 rif  cereals  for  the  1977-78,  marketing
 season  announced  by  the  Government
 ef  India,  all  zonal  restrictions  on  the
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 movement  of  rice  and  paddy  have  beea
 removed  and  such  movements  would
 now  be  free  throughout  the  country.
 This  policy  was  adopted,  taking  into
 consideration  :

 (i)  Easy  food  situation,  with  ex-
 pectation  of  bumper  harvest
 from  Kharif  crops  and  with
 9  Million  Tonnes  of  food-
 grain  stocks,  out  of  which  £8
 Million  Tonnes  was  rice,  the
 continuance  of  controls  and
 restrictions  was  considered
 unnecessary;

 (ii)  The  well-being  of  the  people
 —producers  as  well  as  con-
 sumers.  It  was  expected  that
 the  producers  in  surplus
 States  would  be  getting  bet-
 ter  price  for  their  produce
 and  the  consumers  in  the  de-
 ficit  States  would  be  gettmg
 their  supplies  at  lower  prices.
 Since  the  adoption  of  the  new
 policy,  these  expectations
 have  been  fulfilled:

 (ii)  In  view  of  good  harvesi,  it
 was  also  expected  that  pro-
 curement  of  rice,  even  after
 the  removal  of  restrictions  on
 its  movement  would  not  be
 much  less.  This  expectatien
 has  also  been  fulfilled.  Efforts
 to  maximise  procurement  are
 continuing.  In  fact,  procure-
 ment  of  rice  this  year  so  far
 has  been  highest,  86.5  lake
 tonnes  against  4.9  lakh  ton-
 nes  during  the  corresponding
 period  Jast  year;  and

 (iv)  Indian  people  being  one
 should  have  aceess  to  one
 common  market  to  the  exten?
 it  is  possible.

 2  There  are  ample  carry  overt
 stocks  of  last  year  to  enable  the  Gov-
 ernment  of  India  to  meet  the  tés-

 quirements  of  the  rice  deficit  States.
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 {Shri  Bhanu  Pratap  Singh]
 3.  The  States  of  West  Bengal,  Oris-

 sa,  Tamil  Nadu  and  Bihar  were  ad-
 vised  that  it  should  be  possible  for
 them  to  procure  adequate  quantities
 of  rice  stocks  even  under  the  modi-
 fied  policy  by  resorting  to  a  judicious
 combination  of  levy  on  traders  as
 well  as  on  millers  and  the  proposals
 ‘receive  from  the  State  Governments
 in  this  regard  have  been  or  are  being
 cleared.  The  West  Bengal  Govern-
 ment  was  desirous  of  continuing  sta-

 ‘tutory  rationing  in  the  Greater  Cal-
 cutta  and  Durgapur-Asansol  Indus-
 trial  Complex  and  wanted  to  cordon
 off  these  areas  from  the  rest  of  the
 State,  and  this  has  also  been  agreed
 to.

 4  The  Government  is  closely
 watching  the  situation  and  will  not
 hesitate  to  take  corrective  measeure
 that  may  be  required  in  the  cvera)l

 ‘national  interest.
 SHRI  0.  K.  CHANDRAPPAN:  Sir,

 this  new  food  policy  of  the  Govern-
 ment  reveals  the  contradiction  of  the
 Government’s  policies.  On  the  one
 hand,  the  Commerce  Minister,  Shri
 Mohan  Dharia.  has  saigq  that  the  arti-

 cles  of  essential  consumption  should
 be  distributed  through  public  distri-
 bution  system—including  food  articles
 Ae  has  given  about  42  items  of  mass
 consumption  which  should  be  distri-
 buted  through  public  —  distribution
 system—and  on  the  other  hand,  the
 Agriculture  Minister,  Shri  Barnala,
 thas  scuttled  the  whole  expectation
 about  it.  If  you  look  at  the  first  para

 ef  the  statement,  you  will  find  that
 they  are  expecting  a  bumper  harvest
 and  it  has  also  been  stated  that  there
 is  sufficient  buffer  stock  in  the  go-
 downs.  Here,  I  would  like  to  refer
 to  a  comment  made  by  Dr.  Swami-
 nathan,  Director-General  of  Indian
 Council  of  Agricultural  Research.  He
 warned  the  Government  that  there
 fs  no  reason  to  be  complacent  about
 the  food  situation.  He  stated  that  it
 there  is  a  stock  with  Government,  as
 it  ig  said.  it  is  mainly  due  to  the
 poverty  of  the  people.
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 MR.  SPEAKER:  You  can  enly  ask a  question,  You  cannot  make  a speech.

 SHRI  C.  K.  CHANDRAPPAN:  Dr.
 Swaminathan  has  said  that  the  po-
 verty  of  the  people  and  their  incapa- city  to  purchase  food  ‘items  are  the
 main  reasons  for  the  low  off-take.

 The  question  is  whether  the  Gov-
 ernment  will  have  a  policy,  whereby
 the  poor  will  be  provided  food  at
 reasonable  prices.  Dr.  Swaminathan
 says  that  the  consumption  of  food
 items  in  the  country,  which  is  one
 tonne  for  a  family  of  six  members  for
 one  year,  is  considered  to  be  one  of
 the  lowest,  compared  to  the  situation
 eisewhere.  When  the  people  are  starv-
 ing  and  their  purchasing  capacity  is
 Jess,  naturally,  there  is  a  rise  in  the
 godown  stocks  and  the  Government
 SayS,  we  are  very  complacent  a!:out  it.
 Sir,  this  pulicy  is  a  policy  against  the
 poor  people.

 Secondly,  this  policy  has  been
 adopted  without  consulting  the  defi-
 cit  States.  You  can  see  that  the  deficit
 States  did  not  take  up  this  matter
 as  a  party  matter  or  a  party  questien.
 When  the  Food  Minister  of  West  Ben-
 gal,  Bihar,  Orissa  and  Assam  assem-
 bled—they  were  from  States  ruled  by
 Janata,  Congress  and  CPM-led  left
 front—all  of  them  felt  that  the  Cen-
 tral  Government  had  _  arbitrarily
 taken  a  decision,  which  will  starve  the
 people,  which  will  disrupt  the  public
 distribution  system  and  which  will
 leave  the  fate  of  this  country  and
 the  poor  people  to  the  blaek-marke-
 teers  and  hoarders.

 The  Minister  says  that  the  expec-
 tations  are  proved  to  be  correct.  The
 statement  makes  that  clear.  Yesterday
 only,  the  Prime  Minister  in  the

 Rarliamentary  Party  has  said  that
 the  country  will  not  pardon  and  the
 country  will  not  be  satisfied  with
 whatever  explanation  they  may  give
 about  the  growing  tendency  of  the
 price  rise.
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 MR.  SPEAKER:  Please  come  _  to
 the  question.

 SHRI  0०0.  छू  CHANDRAPPAN:
 When  the  food  will  be  in  the  hands
 of  private  traders,  if  the  weather  is
 bad  and  if  people  will  have  to  be
 given  a  little  more  food,  what  is  the
 guarantee  that  the  Government  will
 keep  the  promise  that  they  will  sup-
 ply  food  to  the  deficit  States  and
 maintain  the  public  distribution  sys-
 tem?  Is  it  not  the  policy  of  this
 Janata  Government  to  find  a  little
 more  food  for  the  Janata  who  are  liv-
 ing  below  the  poverty  line?  If  the
 food  is  controlled  by  the  private  tra-
 ders,  will  it  help  this  policy?

 SHRI  BHANU  PRATAP  SINGH:
 This  government  has  no  intention  of
 scuttling  the  public  distribution  sys-
 tem.  We  do  hope  to  feed  the  public
 distribution  system  without  these  res-
 trictions.  It  has  happened  in  the  case
 of  wheat.  There  were  no  restrictions
 and  we  were  able  to  procure  more
 than  what  we  had  planned.  Similar-
 ly  in  the  case  of  rice  also.  we  hope  to
 procure  enough  to  feed  the  public  dis-
 tribution  system.  The  off-take  from
 the  public  distribution  system  in  past
 years  has  varied  between  3  to  4  mil-
 lion  tonnes  of  rice.  To  begin  with,
 we  have  a  carry-over  stock  of  4.8  mil-
 lion  tonnes  of  rice  with  us  today  and
 we  expect  to  procure  at  least  3  mil-
 lion  tonnes  in  the  coming  months.  So,
 there  ‘is  absolutely  no  danger  that  we
 will  run  short  of  foodgrains  to  feed
 the  public  distribution  system.  Regard-
 ing  the  poor  man,  after  the  announ-
 cement  of  the  new  policy,  there  has
 been  an  allround  reduction  in  prices.
 Except  in  Andhra  where  there  has
 been  a  marginal  rise  of  Rs.  5  per  quin-
 tal  and  in  Kerala,  in  all  other  States
 there  has  been  a  decline  in  the  price
 of  rice  ranging  from  5  to  Rs.  32  per
 quintal.  We  are  receiving  reports
 that  procurement  is  going  ahead  sat-
 isfactorily  and  we  are  also  daily  mon-
 itoring  the  price  of  rice  in  the  various
 markets  of  the  country.  In  fact,
 there  is  no  such  danger  as  has  been
 expressed  by  the  hon.  member.

 2324  LS—Il.
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 About  consultation  with  State  Gov-
 ernments,  we  have  consulted  them.
 It  is  unfortunate  that  all  States  can
 never  be  of  one  opinion.  On  various
 issues  there  have  been  divergent
 views.  If  some  States  wanted  the  ret-
 ention  of  restrictions  many  others  were
 of  the  view  that  the  restrictions  should
 be  removed.  We  have  taken  an  cver-
 all  view  and  in  the  national]  interest,
 we  have  removed  all  restrictions.  We
 hope  very  satisfactory  results  will
 follow.

 SHRI  SIVAJI  PATNAIK  (Bhuban-
 eswar):  This  will  harm  both  the  small
 producer  and  the  consumer.  After
 this,  practically  procurement  has  been
 given  up.  With  this  policy,  even  the
 price  that  has  bene  fixed,  viz.,  Rs.  77
 per  quintal,  has  not  been  assured  for
 the  smal]  producers  and  they  are  mak-.
 ing  distress  sales.  On  the  other  hand,
 prices  will  go  up  after  some  months.
 and  because  of  that  the  consumers.
 will  have  to  suffer.

 In  this  connection  the  Orissa  State-
 Assembly  also  passed  a  unanimous
 resolution  urging  the  creation  of
 the  single  State  food  zones  but  that  has
 been  ignored.  Again,  the  Food  Min-
 isters  of  the  five  States  also  asked  for
 the  same  thing—for  the  single  State
 food  zones  and  for  procurement  and
 other  things.  But  those  things  alsc
 have  been  ignored.  This  wili  harm
 both  the  small  farmers  and  the  consu-
 mers.

 SHRI  BHANU  PRATAP  SINGH.
 l  have  already  submitted  that  we
 have  not  disturbed  procurement.  In
 fact,  procurement  is  going  on  and  we
 have  procured  more  this  year  as
 compared  to  the  corresponding
 period  last  year.  We  have  also  infor-
 mation  on  market  arrivals  and  purch-
 ases  made  by  millers  and  we  are  con-
 fident  that  we  shall  be  able  to  procure
 enough  to  feed  the  public  distribution
 system.  As  regards  the  fear  that
 later  on  the  prices  may  rise,  I  may
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 state  that  the  traders  are  shrewed  per- sons.  They  know  that  the  Govern-
 ment  has  adequate  stocks  tu  rush
 stocks  wherever  there  is  a  scarcity
 and  I  do  not  think  any  hoarder  or
 foodgrains  trader  will  be  so  foolish
 under  the  present  circumstances  as  to
 resort  to  hoarding.  If  he  does  that,
 he  will  lose  his  money.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Sir,  I  may  put  this  in

 the  form  of  a  question.  My  first  qu-
 estion  is:  Is  it  not  a  contradictory
 attempt?  Already  you  have  declared

 a  policy  abolishing  the  zonal  system.
 On  the  one  hand  you  are  emphasising
 maximum  procurement.  On  the  other
 hand,  you  are  abolishing  the  zonal
 system.  That  is,  all  the  cordons  will
 be  removed,  all  the  check-posts  will
 be  removed.  So,  the  peasants  and  the
 farmers  will  be  left  at  the  mercy  of
 the  blackmarketeers  and  _  hoarders.
 In  the  past  also  we  have  had  enough
 experience  of  how  they  exploit  the
 poor  farmers  who  are  forced  to
 make  distress  sales  at  the  beginning

 of  the  harvest  season  and  at  the  same
 time  the  consumers  who  have  to
 purchase  the  same  rice  at  the  exhorbi-
 tant  price  which  is  entirely  at  the
 control  of  the  blackmarketeers  and
 the  hoarders.  It  is  good  that  you  have
 permitted  the  West  Bengal  Govern-
 ment  to  continue  the  cordon  system  in
 and  around  Calcutta  and  Durgapur,
 but  may  I  know  whether  you  are  also
 allowing  the  Tamil  Nadu  Government
 and  the  Orissa  Government,  as.  has
 been  already  mentioned  here,  and  the
 West  Bengal  Government  to  cordon
 the  surplus  areas  and  the  districts  so
 that  there  may  be  easy  procurement
 by  the  Food  Corporation  and  the  sur-
 plus  stock  may  be  stored  there?  Spe-
 elally,  in  this  connection  I  may  men-
 tion  that  where  there  is  necessity  of
 supplying  parboiled  rice  to  the  West
 Bengal  people,  a  very  bad  quality  of
 rice  is  always  supplied  for  which
 there  is  a  strong  grievance  by  the
 people  of  West  Bengal,  not  only  by
 the  people  who  are  covered  by  the
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 rationing  areas,  but  also  the  rurai
 people  who  have  to  depend  on  the  fair
 price  shops  for  a  considerable  period
 of  time  sepcially  in  the  lean.  season.
 So  my  question  is:  How  will  you
 protect  the  interests  of  the  poor  far-
 mers  from  the  clutches  of  the  big
 hoarders  who  will  make  purchase  at
 their  sweet  will  at  any  price  at  the
 beginning  and  at  the  same  time,  how
 you  will  see  the  interests  of  the  con-
 sumers,  who  are  not  to  suffer  not  only
 within  the  rationing  areas,  but  out-
 side  the  rationing  areas  also?  These
 are  my  two  questions.  Please
 explain  whether  it  is  contradictory  to

 the  policy  statement  which  you  made
 earlier,  viz,  that  you  will  make  as
 much  procurement  as  you  can.  You
 are  withdrawing  all  zonal  barriers.
 How  do  you  reconcile  yourself  with
 the  contradictory  policy  that  you  are
 now  adopting.

 SHRI  BHANU  PRATAP  SINGH:
 As  far  as  the  first  part  of  the  question
 is  concerned,  i.e.,  whether  we  are  al-
 lowing  the  State  governments  to  im-
 pose  restrictions  on  the  inter-district
 movement,  my  reply  is  ‘No’.  The
 thinking  is  that  if  we  allow  such  an
 imposition  of  restrictions  within  the
 “State  from  one  district  to  another,
 similar  requests  will  be  received
 from  other  States;  and  it  will  not  be
 possible  to  deny  that  kind  of  request.
 If  we  allow  all  these  States  to  im-
 pose  restrictions  on  inter-State  move-
 ment  whereas  the  State-to-State  res-
 trictions  have  been  removed,  it  would
 nullify  our  policy.  So,  we  have  70
 intention  of  allowing  State  govern.
 ments  to  impose  restrictions  on  inter-
 district  movement.

 But  as  far  as  the  second  part  of  the
 question  on  supplies  to  the  poor  peo-
 ple  is  concerned,  we  have  given  an  as-
 surance  to  all  the  deficit  States  that
 whatever  maybe  their  requirement,  it
 will  be  met  by  the  Central  Gcvern-
 ment.  Sx  ‘ere  is  no  question  of  any
 shortage  arising  anywhere.  We  have
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 ample  stocks.  Let  the  West  Bengal
 government  or  any  government  come
 with  a  request  for  more  allotment.  We
 are  ready  to  meet  that  kind  of  re-
 quest.

 SHRI  P.  K.  KODIYAN  (Adoor):  I
 am  not  satisfied  with  the  reply  which
 the  hon.  Minister  has  just  now  given,

 to  the  effect  that  there  are  ample
 stocks  of  rice,  and  that  the  deficit
 States  need  not  haye  any  fear  regard-
 ing  their  requirements.  The  stock  now
 an  the  possession  of  the  government  is
 not  very  much.  In  the  last  several
 ‘years,  the  procurement  of  rice  has
 never  been  higher  than  the  actual
 requirements.  And  _  the  food  stock

 which  Government  has  got  to-day
 ‘consists  mainly  of  wheat.  Regarding
 rice,  whatever  stock  the  government
 now  has,  can  be  finished  within  no
 time.  If  any  natural  calamity  occurs
 the  situation  will  become  all  the
 amore  worse.

 ‘The  hon.  Minister’s  statement  also
 thas  not  answered  the  several  ques-
 ‘tions  put  by  the  previous  hon.  Mem-
 ‘bers,  i.e.,  regarding  the  contradiction
 between  the  policy  of  free  trade  and
 the  distribution  of  essential  commodi-
 ties  through  the  net-work  of  a  public
 distribution  system.  As  far  as  procure-
 ment  of  rice  is  concerned,  government
 has  not  fixed  any  target  at  all.  The
 Minister  says  that  it  is  going  on
 ‘smoothly.  But  what  is  the  target,  and
 ‘how  are  they  going  to  achieve  it—now
 that  they  have  withdrawn  all  the  in-
 centives  for  procurement?

 My  second  question  is  whether  gov-
 ernment  are  prepared  to  give  an  as-
 surance  to  the  deficit  States  like  Ke-
 rala  where—as  the  hon.  Minister  him-
 self  has  admitted—there  has  been  a
 rise  in  the  price  of  rice.  Will  the
 Central  Goyernment  give  an  assurance
 that  the  requirements  of  Kerala  at
 the  present  rate  of  distribution
 through  fair  price  shops  viz.  2  Oz.
 per  person  will  be  fully  met,  what-

 ever  happens?
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 MR.  SPEAKER:  About  the  second
 question  you  have  already  given  an
 assurance.

 45  hes.

 SHRI  BHANU  PRATAP  SINGH:
 So  far  as  the  requirement  of  Kerala
 is  concerned,  I  have  to  mention  that
 there  is  large-scale  smuggling  of  rice
 outside  the  country  from  the  sea
 shore  of  Kerala.  If  the  Kerala  Gov-
 e.nment  is  vigilant  enough  to  stop
 that,  I  visualize  no  difficulty  and  all
 their  reasonable  requests  or  demands
 will  be  met.  We  have  already  given
 that  assurance.  I  would  like  to  point
 out  that  we  are  not  in  a  situation  of
 scarcity.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Sir,  on  a  point  of  order.  The
 hon.  Minister  made  a  very  serious
 charge  that  smuggling  of  rice  outside  ,
 India  is  going  on  from  Kerala  ¢cvast  \
 This  ig  a  very  serious  matter  and  2
 reflection  on  the  Kerala  Government.
 May  I  know  whether  the  hon.

 Minis-
 ter  has  any  material  in  his  possession
 to  substantiate  his  charge?

 MR.  SPEAKER:  It  is  not  a  point  of
 order.  He  is  merely  disputing  3

 fact.

 SHRI  BHANU  PRATAP  SINGH:
 My  statement  was  on  the  basis  of  the
 reports  we  have  received.  I  have  not
 cast  any  aspersion  on  the  Kerala  Gow
 ernment.  We  have  to  be  vigilant,  both
 the  Kerala  Government  and  ourselves,
 to  see  that  there  is  no  smuggling  of
 rice  from  our  country.

 SHRI  P.  K.  KODIYAN:  That  is
 only  one  part  of  the  question.  Has
 any  target  been  fixed  for  procurement
 of  rice?  \

 SHRI  BHANU  PRATAP  SINGH:
 We  are  not  in  a  situation  of  scarcity.
 In  fact,  we  are  in  a_  situation  of
 abundance.  The  difficulty  is  that  we
 have  not  yet  got  out  of  the  old  atti-
 tude  of  mind.  It  is  only  for  the  sup-
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 port  operation  we  purchase  a  large
 quantity  of  rice.  The  hon.  Member  is
 ignoring  Haryana,  Punjab  and  West
 U.P.,  which  have  produced  so  much
 that  we  can  feed  the  public  distribu-
 tion  system  without  any  difficulty.
 There  is  so  much  of  over-production
 that  the  producers  bring  their  produce
 to  the  Government  purchase  centres,
 and  they  are  being  helped  by  giving
 the  support  price,

 SHRI  SHYAMAPRASANNA  BHAT-
 TACHARYYA  (Uluberia):  Our  experi-
 ence  is  that  West  Bengal  is  constanly
 a  deficit  State  in  rice  production  main-
 iy  because  it  is  producing  a  large  quan-
 tity  of  jute  in  place  of  rice.  It  is  our
 sad  experience  that  whenever  free
 inovement  of  rice  is  allowed  in  our
 State,  the  price  risés  steeply.  No  pious
 hope  or  goodwill  on  the  part  of  Gov-
 ernment  can  save  the  position.  Only
 the  rationing  system  can  save  our
 State,  because  we  are  a  deficit  State.
 While  our  industrial  areas  have  more
 purchasing  capacity,  the  poor  people
 living  in  the  rural]  areas  have  very
 little  purchasing  capacity.  So,  the
 only  solution  is  rationing,  where  even
 the  poorest  of  the  poor  can  get  rice  at
 a  reasonable  price.  In  order  to  save
 the  State  from  the  clutches  of  big
 hoarders  and  stockists,  there  should  be
 State  trading  throughout  the  country.
 The  new  Government  of  the  left  of
 West  Bengal  is  fully  alive  to  the  situa-
 tion.  I  would  appeal  to  you  to  arrange
 for  the  supply  of  il  essential  commo-
 Gities  at  a  uniform  price  throughout
 the  country,  so  that  we  can  feel  that
 We  are  in  one  country  and  no  trouble
 is  possible.  Whenever  things  are  left
 in  the  hands  of  the  traders,  as  Gov-
 ernment  has  no  control,  they  can  mani-
 rulate  everything.  They  manipulate
 even  the  State  Trading  Corporation  by
 supplying  bad  rice  to  them  and  taking
 away  the  good  rice  from  the  open  mar-
 ket.

 I  come  from  Calcutta.  For  a  few
 days  parboiled  rice  was  not  available
 in  the  city,  and  bad  rice  was  supplied
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 in  the  rationed  areas.  Even  in  Delhi
 it  was  the  case,

 So,  I  request  the  Minister  to  consider
 the  problem  of  the  deficit  areas  deeply
 from  a  long  range  point  of  view.  Then
 he  will  see  that  things  are  not  so  sim-
 ple  as  he  thinks.  I  appeal  to  him  not
 to  be  complacent,  thinking  that  every-
 thing  is  going  on  well.  That  is  dange-
 rous.  He  must  be  very  cautious,  and
 be  must  understand  the  situation  not
 only  of  the  deficit  areas,  but  of  the
 rural  poor,

 SHRI  BHANU  PRATAP  SINGH:
 We  have  no  great  adherence  or  regard
 or  love  for  any  system.  What  serves
 the  need  of  the  people  we  are  prepared
 to  do  always.  We  are  wathing  the
 situation  and  as  and  when  any  occa-
 sion  arises,  we  will  take  corrective
 measures.  That  ]  have  already  said.
 If  any  serious  situation  is  brought  to
 our  notice,  we  will  certainly  take  all
 possible  steps  to  ameliorate  the  condi-
 tion.

 Distribution  in  West  Bengal  or  any
 other  State  is  the  responsibility  of  the
 State  Government.  We  are  prepared
 to  co-operate  with  them.  If  rice  of  the
 desired  quality,  is  not  available  im
 Calcutta,  perhaps  that  is  due  to  the
 cordning  off  of  that  area.  Otherwise,
 perhaps  good  rice  could  reach  there.

 PUBLIC  ACCOUNTS  COMMITTEE

 (SEVENTEENTH  REPORT)

 SHRI  C.  M.  STEPHEN  (Idukki):  I
 beg  to  present  the  Seventeenth  Report
 of  the  Public  Accounts  Committee  on
 Export  of  Bicycles  and  Bicycle  Com-
 ponents  during  970’s  relating  to  the
 Ministry  of  Commerce.
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 COMMITTEE  OF  PRIVILEGES

 Furst  REPORT  '
 SHRI  SAMAR  GUHA  (Contai):  I

 beg  to  present  the  First  Report  of  the
 Committee  of  Privileges.

 3.0  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  ten  past  Fourteen  of  the  Clock.

 (The  Lok  Sabha  re-assembleq  after
 Lunch  at  ten  minutes  past  Forteen  of

 the  Clock)

 Ay
 [Mr.  SPEAKER  in  the  Chair]

 RESIGNATION  BY  MEMBER

 MR.  SPEAKER:  I  have  to  inform  the
 House  that  I  received  a  letter  dated  the
 258  September,  977  from  Shri  Bhag-
 wat  Daya)  Sharma,  an  elected  Mem-
 ber  from  Karnal  constituency  of  Har-
 yana,  resigning  his  seat  in  Lok  Sabha.
 J  accepted  his  resignation  with  effect
 from  2lst  September,  1977.

 नी  —_

 14.  4]  brs.

 STATEMENT  RE,  AGREEMENT  BET-
 WEEN  INDIA  AND  BANGLADESH

 ON  SHARING  OF  THE  GANGA
 WATERS  AT  FARAKKA

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Mr,  Speaker,  Sir,
 the  Hon’able  Member  of  this  House
 would  have  gathered  from  the  press
 that  an  agreement  between  India  and
 Bangladesh  on  the’  sharing  of  the
 Ganga  Waters  at  Farakka  and  on  aug-
 menting  its  flows  was  finally  negotiated
 and  signed  at  the  Ministerial  level  in
 Dacca  on  the  5th  November,  1977.  I
 place  on  the  Table  of  the  House  a  copy
 of  the  Agreement  which,  in  accordance
 with  the  understanding  reached  with
 fhe  Bangladesh  Government,  was  re-
 leased  upon  its  signature.  I  must
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 crave  the  indulgence  of  the  House  for
 the  length  of  this  statement.  Apart
 from  the  importance  and  the  complexi-
 ty  of  the  problems  raised  during  the
 negotiations,  I  have  to  cover  in  it  mest
 of  the  criticism  which  has  been  voiced
 regarding  this  Agreement  and  conse-
 quently  it  has  become  necessary  to  ex-
 plain  the  position  in  its  historical  pers-
 pective  and  the  facts  involved.  The
 historic  nature  of  the  Agreement  and
 its  extraordinary  significance  for  rela-
 tions  between  India  and  Bangladesh
 and  for  sub-continental  politics  have
 been  recognised  almost  universally
 abroad  and  by  broad  sections  of  public
 opinion  in  India.  With  the  signing  of
 this  Agreement  and  its  simultaneous
 entry  into  force  a  major  problem  which
 had  bedevilleq  relations  between  the
 two  countries  and  vitiated  the  political
 atmosphere  in  the  subcontinent  for
 over  25  years  has  been  resolved.

 The  Hon’ble  Members  are  aware  of
 the  long  history  and  complexity  of  the
 Farakka  problem.  The  issues  involv-
 ed  in  the  negotiations  of  the  Agreement
 affected  political,  economic  ang  cultural
 interests  and!  sensitivities  on  both  sides.
 We  were  seeking  to  ensure  that  while
 not  reducing  the  flows  available  for
 flushing  the  Hooghly  below  a  reason-
 able  limit,  arrangements  were  made  at
 the  same  time  for  augmenting  the  flows
 in  order  adequately  to  meet  our  up-
 stream  and  down-stream  requirements,
 From  the  Bangladesh  side  it  was.
 argued  that  they  haq  to  protect  the
 existing  consumptive  uses  and  avoid
 adverse  effects  on  the  country’s  ecology
 and  economy  in  the  future.  They  fur-
 ther  contended  that  in  order  to  pre-
 serve  the  ecological  balance  the  entire
 flow  of  55,000  cusecs  during  the  leanest
 period  of  the  dry  season  should  be
 maintained  uninterrupted.  The  nego
 tiations  were  necessarily  complicated
 and  protracted  in  order  to  reconcile
 these  disparate  and  conflicting  objec-
 tives  from  both  sides.

 The  negotiating  problem  wag  further
 compounded  because  international  law
 on  the  rights  of  riparians  is  yet  to  be
 codified  ang  thus  there  is  no  universal-
 ly  recognised  criteria  to  go  by  in  deter-

 |

 <x
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 mining  equitable  sharing.  Even
 though  the  Helsinki  Rules  of  1966,
 which  have  received  broad  acceptance
 by  countries  as  a  model  of  internation-
 al  law,  mention,  some  factors  to  be
 taken  into  account,  it  hag  been  general-
 ly  recognised  that  considering  the  uni-
 que  features  of  each  internaticnal
 river,  equitable  sharing  can  be  deter-
 mined  only  through  bilateral  (or  multi-
 lateral)  negotiations  between  the
 riparian  States  concerned.  And  in
 bilateral  negotiations  of  this  nature,  it
 is  not  possible  to  arrive  at  an  agree-
 ment  on  the  basis  of  a  precise  quanti-
 tative  determination  of  the  rights  and
 entitlements  of  each  co-riparian.  A
 settlement  through  negotiations  is
 essentially  an  exercise  in  the  art  of
 compromising  from  extreme  positions
 taken  by  the  negotiating  parties.  In
 this  case  it  involved  balancing  bet-
 ween  differing  uses  and  priorities  in
 the  utilisation  of  waters,  The  initial
 position  of  Bangladesh  was  the  main-
 tenance  of  the  historical  flow  which
 amounted  to  a  lower  riparian  exercis-
 ing  a  veto  on  utilisation  of  waters  by
 the  upper  riparian,  India’s  initial  posi-
 tion  was  to  be  able  to  withdraw  an
 optimum  flow  of
 order  to  have  maximum  beneficial
 effect  for  the  restoration  of  the  Hoogh-
 ly  river  to  its  normal  health  and  thus
 for  the  preservation  and  improvement
 of  the  Calcutta  -port.

 Moreover,  a  bilateral  agreement  can-
 not  be  based  exclusively  on  the  consi-
 derations  of  rights  and  entitlements,
 particularly  in  a  situation  of  the  kind
 that  prevails  in  the  lower  Ganga  basin
 where  during  the  lean  season  there  is
 not  just  enough  water  to  meet  the  re-
 quirements,  let  alone  the  entitlements
 of  both  the  countries.  The  Agreement,
 therefore,  had  to  be  based  on  the  prin-
 ciple  of  shared  sacrifices  and  mutual
 accommodation  without  affecting  the
 rights  and  entitlements  of  either  coun-
 try.

 The  Hon’ble  Members  would  also
 appreciate  that  ‘the  negotiations  invol-
 ved  not  only  the  sharing  of  waters  bet-
 ween  the  two  countries—nor  only  aug-

 NOVEMBER  4,  977

 40,000  cusecs  in

 Agreement  with  300
 Bangladesh  (St.)

 mentation  of  its  flows—butalso  the
 political  imperative  of  improving  re-
 lations  with  our  closest  neighbour,
 which  is  an  acid  test  of  the  eifective.
 ness  and  credibility  of  our  entire
 foreign  policy  and  for  that  matter  of
 the  principles  which  India  has  siways
 advocated  should  guide  relations
 among  aations.

 In  its  attempt  to  reach  an  agreement
 on  the  Farakka  problem,  this  Govern-
 ment  did  not  have  a  clean  slate  ४०
 write  afresh.  The  fhen  Government  of
 Pakistan  and  later  the  Bangladesh
 Government  never  accepted  our  right
 to  go  ahead  with  the  construction  and
 commissioning  of  the  Farakka  Barrage
 Project  without  reaching  an  agreement
 with  them  on  the  sharing  of  the  Ganga
 waters.  Inter-governmental  consulta-
 tions  and  negotiations  have  been  held
 ever  since  95l  when  preliminary  in-
 vestigations  of  the  project  were  in  nro-
 gress,  In  their  Joint  Declaration  of
 May  1974,  the  Prime  Ministers  of  India
 and  Bangladesh  noted  that  the  Farakka
 Barrage  would  be  commissioned  by  the
 end  of  1974,  but  at  the  same  time  they
 agreed  that  a  mutually  acceptable  allo-
 eation  of  the  water  available  during
 periods  of  minimum  flow  in  the  G:inga
 should  be  arrived  at  before  commis-
 sioning  the  Barrage,  Thus,  the  Hor’ble
 Members  will  note  that  there  was  al--
 ready  a  basic  decision  taken  by  the
 previous  government  that  withdrawal
 of  waters  by  India  would  follow  agree-
 ment  on  allocations  with  Bangladesh.

 The  Barrage  was  commissioned  in
 April  975  after  an  agreement  with
 the  then  ‘Government  of  President
 Mujib  for  withdrawals  by  India  in  the
 range  of  l.900  to  16,000  cusecs  for  the
 period  of  2Ist  April  to  28  May.  Unfer-
 tunately,  no  agreement  for  the  dry  se-
 ason  of  1975-76  could  be  reached.
 Though  the  Government  of  India  took
 the  view  that  the  April  975  Agree-
 ment  was  valid  only  till  the  end  of
 May  1975,  and  dig  not  bind  it  in  any
 wav  so  far  as  withdrawals  after  that
 date  were  concerned.  the  Bangladesh
 Government’s  position  was  that  its
 share  covering  the  period  29  Apri¥
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 to  3lst  May  should  in  no  circumstances
 fall  below  the  quantum  i.e.  39,000—
 44,000  cusecs  agreed  with  the  previous
 Government  to  be  released  for  Bangla-
 desh.

 When  no  agreement  was  reached  jor
 the  dry  season  of  1975-76  and  when
 India  started  drawing  close  to  the
 Feeder  Canal  capacity,  the  Bangladesh
 Government  made  a  number  of  moves
 to  internationalise  the  Farakka  issue.
 alleging  unilateral  withdrawal  by  India.
 The  issue  was  taken  to  the  Islamic
 Conference  in  Istanbul,  to  the  Non-ali-
 gned  Summ:t  Conference  in  Colombo
 and  finally  in  the  form  of  a  formal
 complaint,  to  the  3lst  Session  of  the
 United  Nations  General  Assembly.  The
 Genera]  Assembly  concluded  its  consi-
 deration  of  the  item  proposed  by  the
 Bangladesh  Government  with  the  adop-
 tion  of  a  consensus  statement  which,
 among  others,  incorporated  the  ceci-
 sion  of  the  two  Governments  to  resume
 bilateral  negotiations  urgently  at  the
 Ministerial  level.  This  was  in  keeping
 with  the  stand  all  along  taken  by  India
 that  bilateral  problems  can  be  best
 resolved  bilaterally,  but  it  placed  on
 us  the  responsibility  to  negotiate  pur-
 posefully.  Accordingly,  four  rounds  of
 Ministrial  level  talks  were  held  bel-
 ween  December  976  and  April  1977.
 A  breakthrough  in  these  negotiations
 was  reached  between  the  leaders  of  the
 Minister  and  the  leader  of  Bangladesb,
 the  details  of  which  were  to  be  elabora-
 ted  in  official  level  talks  and  incorucra-
 ted  in  a  comprehensive  agreement  bet-
 ween  the  two  countries,  An  agreement
 was  finally  concluded  and  initialled  at
 the  end  of  the  third  round  of  the  offi-
 cial  level  talks  on  30th  September  1977.
 These  negotiations  had  aroused  great
 expectations  not  only  in  the  two  coun-
 tries  but,  in  view  of  the  previous  in-
 volvement  of  the  General  Assembly
 and  particularly  friendly  non-aligned
 countries,  also  in  the  international  com.
 munity,  The  conclusion  of  the  Agree-
 ment  was,  therefore,  widely  regarded
 as  a  vindication  of  the  trust  placed  on
 the  sagacity  and  reasonableness  of  the
 two  countries  and  an  example  of  how
 developing  countries  can  negotiate  to
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 resolve  problems  affecting  their  leve-
 lopment.

 The  Farakka  Barrage  Projeci  has
 been  designed  mainly  for  the  protec-
 tion  and  improvement  of  Calcutta  Port.
 No  one  in  India  can  minimise  the  im-
 portance  of  this  Port  for  the  city  of
 Caleutta  ang  for  the  economy  of  the
 entire  eastern  region  on  which  depen‘is
 a  vast  segment  of  our  population.
 This  Agreement  contains  the  best
 possible  arrangeme t  for  realising  the
 objective  of  the  Farakka  Project  and
 at  the  same  time  meeting  the  require-
 ments  of  Bangladesh  during  the  period
 of  distress,

 The  Members  of  the  House  are  aware
 that  a  number  of  estimates  in  the  past,
 including  the  Farakka  Barrage  Pro-
 ject  document  which  was  approved  am
 1960,  had  envisaged  that  the  project
 would  be  fuly  justified  even  after  it
 was  possible  to  withdraw  up  to  20,000
 cusecs  of  water  during  mid-March  tc
 mid-May,  This  and  other  data  were
 exchanged  with  the  then  Government.
 of  Pakistan  even  though  it  was  made:
 clear  that  they  were  provisional  in
 nature  and  subject  to  modifications
 in  the  light  of  further  studies  and
 mode]  experiments.  The  Agreement
 concluded  provides  for  a  withdrawal  of
 20,500  to  26,750  cusecs  during  March—
 May  as  well  as  for  a  progressive  in-
 crease  in  Indias  share  when  the  flows
 are  above  the  minimum  level  of  55,000
 crease  in  India’s  share  when  the  flows
 on  25  years’  observed  data.  The  mini-
 mum  withdrawal  by  India  is  also  al-
 most  the  double  of  the  minimum  with-
 drawal  which  was  permissible  under
 the  April  975  Agreement,  India  has
 also  been  able  to  secure  in  this  Agree-
 ment  near  optimum  level  of  withéra-
 wals  that  is  35,000  to  40,000  cusecs  for
 8  months  during  the  year  i.e.  from
 June  to  January,  The  Agreement  also
 provides  for  a  guarantee  to  Bangladesh
 of  80  per  cent  of  its  share  for  each  0
 day  period.  This  gives  a  margin  of  20
 per  cent  which  would  make  for  admi-
 nistrative  convenience  and  =  minimise
 the  problem  ef  daily  questioning  of
 variations  in  the  flows  arrivine  at
 Farakka.
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 [Shri  Morarji  Desai]
 Hydrology  is  not  an  exact  science

 and,  therefore,  hydrodynamic  model
 Studies  ere  not  capab’e  of  predicting
 effects  of  withdrawal  within  negligible
 margins  of  error.  However,  on  the
 basis  of  both  mode]  experiments  and
 prototype  studies  of  actual  effects  so
 far  carried  out  by  Indian  engineers,  it
 can  726  stated  that  the  schedule  of
 withdrawals  agreed  upon  in  the  Agree-
 ment,  would  enable  us  to  arrest  fur-
 ther  deterioration  in  the  Port  of  Cal-
 ‘cutta  and,  with  the  help  of  such  other
 measures  as  dredging,  river  training,
 prevention  of  soil  erosion,  etc.  to  bring
 about  improvement  in  the  Port.  The
 need  to  adopt  these  complementary
 mesasures  in  addition  to  ensuring
 maximum  amount  of  head-water  sup-
 ply,  has  been  recognised  throughout
 the  period  of  the  formulation  and  exe-
 cution  of  the  Farakka  Barrage  Project.

 The  improvemenrg  of  Calcutta  Port  ag
 a  result  of  headwater  supply  from  the
 ‘Farakka  Barrage  is  bound  to  take  time
 ‘and  cannot  be  achieved  too  quickly.
 Meanwhile,  as  the  nation  has  progres-
 seq  and  as  agriculture  has  modernised,
 the  demand  for  consumptive  and  non-
 ‘consumptive  use,  particularly  for  irri-
 ‘gation,  of  the  Ganga  waters  hag  in-
 creased  and  is  likely  to  continue  to
 increase  even  more  rapidly  in  future.
 Therefore,  rational  arrangement  for
 increasing  the  availability  of  water
 through  some  long-term  scheme  is  im-
 parative  for  meeting  both  our  upstream
 and  downstream  requirements,  even
 aside  from  the  needs  of  Bangladesh.
 A  long-term  solution  is  as  important,
 if  not  more,  for  India  as  it  is  for  Bang-
 ladesh  and  this  could  best  be  achieved
 with  the  Co-operation  of  both  the
 countries,

 In  the  Agreement,  the  two  Govern-
 ments  have  not  only  agreed  to  study
 ali  available  long-term  proposals,  but
 they  have  also  set  a  time  limit  of  three
 years  to  complete  such  a  study.  The
 Agreement  provides  for  the  two  Gov-
 ernments  to  select  in  good  faith  a
 scheme  or  schemes  on  the  basis  of
 the  recommendations  of  the  study  and
 to  take  necessary  measure  to  imple-
 ment  it  as  speedily  as  possible.
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 We  have  thus  accepted  the  short-
 term  sacrifice  involved  in  the  arrange-
 ment  for  sharing  because  it  is  also
 linked  to  measures  for  finding  a  solu-
 tion  to  the  long-term  problem.  The
 Agreement  is  valid  for  an  initia]  period
 of  5  yearg  and  provides  for  a  review
 after  3  years  entailing  consideration  of
 the  working,  impact  and  progress  in
 its  implementation,  including  progress
 towards  long-term  solution,

 The  Agreement,  we  hope,  would  not
 only  lead  to  a  solution  of  the  lcng-term
 problem  of  augmenting  the  flow  of  the
 Ganga,  but,  would  also  pave  the  way
 for  the  optimum  utilisation  of  the
 water  resources  of  the  region  as  a
 whole.  The  activisation  of  the  Joint
 Rivers  Commission  under  the  terms  of
 the  Agreement  should  result  in  inercas-
 ing  cooperation  between  India  and
 Bangladesh  for  floog  control  and  in
 other  problem  areas  affecting  the  inte-
 rests  of  the  other  party.

 ्  Mr,  Speaker,  Sir,  in  considering  this
 Agreement  one  should  cast  one’s  mind
 back  to  the  long  years  of  differences.
 suspicions  and  even  hostility  that  have
 prevailed  in  our  subcontinent.  One
 should  also  remember  that  India  is  a
 nation  which  by  its  tradition  and  the
 principles  that  it  has  vuypheld  both
 nationally  ang  internationally  is  com-
 mitted  to  policies  of  cooperation  and
 friendly  relations  with  other  nations.
 This  Government  has  recognised  that
 for  the  sake  of  our  own  development
 and  the  effectiveness  of  our  foreign
 policy,  the  crucial  test  is  whether  or
 not  we  could  make  this  subcontinent
 free  of  friction,  allowing  us  to  concen-
 trate  our  resources  on  our  primary
 task  of  development  and  the  welfare  of
 our  people.  If  we  are  convinced  that
 India’s  own  interest  is  also  served  in
 the  prosperity  of  our  neighbours,  then
 we  cannot  but  make  serious  attempt  to
 resolve  such  problems  which  affect
 development  in  both  countries.

 We  were  also  committed  to  resolving
 the  Farakka  issue  bilaterally,  without
 the  involvement  or  interference  of  2
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 third  country  or  party.  In  reaching
 this  Agreement  through  bilateral  nego.
 tiations  and,  in  particular,  by  providing
 for  settlement  of  differences  and  dis-
 putes  strictly  within  bilateral  frame-
 work,  we  have  demonstrated  that  all
 issues,  howsoever  complex,  between
 close  neighbours,  can  be  resolved  bila-
 terally  in  a  spirt  of  shared  sacrifice
 and  mutual  accommodation.

 The  approach  and  spirit  which  have
 made  this  Agreement  possible  should,
 if  applied  to  the  larger  spectrum  of  our
 relations  with  Bangladesh,  lead  to  an
 ever-widening  cooperation  between  the
 two  countries,  both  bilaterally  and  in
 multilateral  forums.  This  should  also
 contribute  to  the  furtherance  of  our
 objectives  of  promoting  peace  and
 development  in  the  subcontinent  and
 of  working  together  towards  a  better
 world  order.

 With  anticipated  increase  in  demands
 for  water  for  diverse  uses,  it  was  clear
 that  as  time  went  by,  the  proplem
 would  become  more  complex  and  in-
 tractable.  This  would  have  not  only
 involved  tremendous  opportunity  costs
 for  the  two  countries  in  not  taking
 timely  action  to  solve  the  long-terms
 problem,  but  would  have  also  made  it
 extremely  difficult  to  make  arrange
 ments  for  short-term  sharing.  There-
 fore,  if  an  Agreement  was  to  be  reach-
 ed,  the  common  interests  of  the  two
 countries  lay  in  reaching  it  sooner
 rather  than  later.

 The  Farakka  problem  has  been  a
 national  issue  in  Bangladesh  transcend-
 ing  political  parties  and  regimes.  All
 the  political  parties  and  groups  in
 Bangladesh  have  been  united  in  de-
 manding  much  larger  shares  and  a
 speedy  settlement  of  the  dispute.

 In  India  also,  the  Farakka  problem
 Must  be  seen  as  a  non-partisan  nation-
 al  issue.  We  have  gone  on  to  finalise
 the  Agreement  respecting  the  commit-
 ment  made  by  the  previous  govern-
 ment.  May  I  seek  the  indulgence  of
 the  House  to  treat  this  Agreement  in
 the  same  spirit  sinking  intef-party
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 differences  and  in  the  wider  perspec- tive  of  the  overall  objective  of  our
 foreign  policy  and  specifically  the  well-
 being  of  the  two  countries?

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  Mr.  Speaker,  Sir,
 we  want  friendly  relations  with
 Bangladesh,  but  it  is  unfortunate....
 (Interruptions).  We  want  a  full  cis-
 cussion  on  this  matter.

 SHRI  SAMAR  GUHA  (Cantai):  I
 have  also  a  submission  to  make.
 There  is  an  apprehension  of  breach
 of  law  and  order  situation  in  West
 Bengal  on  account  of  this  matter.  I
 would  request  that  you  permit  a  full
 discussions.  (Interruptions).  This  is
 an  extremely  important  matter.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  The  West  Bengal  Gov-
 ernment  hag  expressed  its  dissatisfac-
 tion  and  they  have  protested  against
 this  sort  of  agreement.  We  want  a
 full-fledged  discussion  on  this  matter.

 MR.  SPEAKER:  I  am  trying  to
 find  out  whether  an  occasion  can  be
 given  to  you  for  discussing  this  mat-
 ter.  On  a  statement,  you  have  no
 right  to  put  any  questions;  the  rules
 do  not  permit  that.  I  shall  try  and
 see  if  I  can  provide  some  opportunity
 for  a  discussion  on  this  statement,

 SHRI  JYOTIRMOY  BOSU  (  Dia-
 mon  Harbour):  Under  rule  184,

 MR.  SPEAKER.  Whatever  the  Rule,
 we  would  try  to  see  whether  a  dis
 cussion  can  be  allowed  on  this.

 PROF.  DILIP  CHAKRAVARTY
 (Calcutta  South):  We  want  a  full  dis-
 cussion  on  this  issue.

 MR.  SPEAKER:  The  Prime  Minis-
 ter.
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 44.37  hrs.

 STATEMENT  RE.  THE  PRIME  MI-
 NISTER’S  VISIT  TO  USSR

 THE  PRIME  MINISTER  (SHRI
 MURARJ  DESAI):  Mr.  Speaker  Sir,
 as  the  House  is  aware,  I  visited  the

 Soviet  Union  at  the  invitation  of  the

 Sovie,  leaders  extended  on  their  be-

 halt  by  His  Excellency  the  General
 Secretary  of  the  Central  Committee
 ot  the  CPSU,  President  of  the  Fresi-
 dium  of  the  Supreme  Soviet  of  the

 Soviet  Union,  Mr.  Brezhnev.  I  telt

 India  on  October  2l  and  returned  on
 the  morning  of  October  a7.  During
 my  stay  in  the  Soviet  Union,  I  also
 visited  the  Black  Sea  town  of  Sochi
 and  the  capital  of  the  Ukrainian  So-
 viet  Socialist  Republic  Kiev.  The
 Minister  of  External  Affairs,  Shri
 Atal  Bihari  Vajpayee  accompanied
 me  on  this  visit.  Throughout  this

 visit,  wherever  we  went  we  were  78-
 ceived  with  warmth  and  courtesy
 which  exceeded  the  protocol  require-
 ments.

 During  our  stay  in  Moscow,  we  had
 two  plenary  discussions  with  the  So-
 viet  leaders  led  by  General  Secretary
 Mr.  Brezhnev.  I  also  had  several  in-
 formal  talks  with  the  Soviet  leader-
 ship.  The  exchange  of  views  covered
 our  bilateral  relations  and  dewlt  on
 various  important  international  ques-
 tions.  Though,  by  their  vary  nature,
 such  conversations  must  be  treated  as
 confidential,  I  have  no  hestitation  in
 sharing  with  the  House  that  our  dis-
 cussions  were  characteriseq  by  utmost
 frankness  and  cordiality.  They  reveal-
 ed  mutual  appreciation  of  each  other’s
 points  of  views  and  a  common  deter-
 mination  to  preserve  and  strengthen
 our  cooperation  and  friendship  based
 on  mutural  respect  and  equality  to
 serve  the  enlightened  interests  of  both
 countries.

 For  me,  this  was  not  my  first  visit
 to  the  Soviet  Union.  I  had  visited  Mos-
 cow  and  some  other  cities  in  the  So-
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 viet  Union  in  1960.  Going  after  437
 years,  as  I  did,  I  was  impressed  by
 the  economic  and  social  progress  in
 the  places  I  visited.

 When  the  Janata  Government  came
 to  power,  there  were  many  who  be-
 lieved  that  Indo-Soviet  relations  would
 suffer  as  a  consequence  of  the  change
 of  Government  in  India.  This  was
 not  our  expectation:  the  visit  has
 vindicated  our  faith  that  notwithstand-
 ing  differences  in  our  social  and
 political  system  and  approaches  on
 some  issues  our  relationship  has  in
 no  way  suffered.  On  the  contrary,  on
 the  principle  of  promoting  beneficial
 bilateral  relations,  I  believe,  there
 are  possibilities  of  healthy  develop-
 ment  inthe  cooperation  between  the
 two  countries  in  the  future.  As  the
 Declaration  signed  by  President  Bre-
 zhnev  and  myself  acknowledges,  Indo-
 Soviet  relations  have  stood  the  test
 of  time.  It  is  a  relationship  which
 need  in  no  way  be  feared  by  any  na-
 tion  as  it  is  anchored  in  the  princi-
 ples  of  peaceful  co-existence  which
 have  universal  applicability.

 I  particularly  welcomed  this  visit  as
 it  gave  me  the  opportunity  for  estab-
 lishing  personal  contacts  with  the  So-
 viet  leaders  and  I  have  no  doubt  this
 could  be  of  great  advantage  in  preser-
 ving  our  relations  and  correcting  mis-
 understandings  which  may  ever  arise
 amongst  us.

 Indo-Soviet  cooperation  hag  a  con-
 tinuing  momentum  over  many  fields:
 the  processes  have  never  been  allow-
 ed  to  slacken.  During  my  visit  no
 new’  technical  or  economic  questions
 arose  because  we  fek  that  these  could
 best  be  discussed  at  the  level  of  ex-
 perts.  The  Declaration,  however,
 mentions  that  delegations  of  experts
 from  Soviet  Union  are  likely  to  visit

 ‘India  in  the  near  future  to  explore
 ways  and  means  of  further  strengthen-
 ing  technical,  economic  and  scientific
 cooperation  between  the  two  “toun-
 tries  ang  thereafter  the  proposals
 could  be  processed  through  the  Indo-
 Soviet  Joint  Commission.  As  the



 309  P.M’s  visit

 House  is  aware,  there  is  an  Indo-So-
 viet  Joint  Commission  for  Technical,
 Economic  and  Scientific  cooperation.
 The  level  of  this  Commission  has
 been  recently  raised.  The  Minister  of
 External  Affairs  will  be  the  Indian
 Co-Chairman  of  this  Commission  and
 the  Soviet  Deputy  Prime  Minister,  His
 Excellency  Mr.  Arkhipov  will  be
 the  Soviet  Co-Cairman.  The  Joint
 Comr-ission  will  hold  its  next  session
 sometime  early  next  year  in  New
 Delhi.

 I  have  invited  President  Brezhnev
 and  Chairman  Kosygin  to  visit  India.
 They  have  accepted  this  invitation.
 Dates  for  these  visit  will  be  decided
 later.

 In  conclusion,  I  would  like  to  state
 that  this  visit  confirms  the  essential
 continuity  of  India’s  relationship  with
 the  Soviet  Union  which  in  turn  re-
 inforces  our  commitment  to  the  prin-
 ciples  of  co-existence  non-alignment
 and  friendship  in  promoting  interna-
 tional  stability.  The  visit  hag  in  fact
 given  a  dimension  of  stability  and
 strength  to  Indo-Soviet  relationship.
 The  results  have  been  welcomeg  in
 our  country  and  in  the  USSR  ang  I
 would  think  the  maturity  with  which
 it  has  been  reaffirmed  will  make  it  an
 important  factor  in  promoting  detente
 and  widening  the  search  for  interna-
 tional  peace.  Both  countries  have  alsc
 acknowledged  that  the  relationship
 does  not  in  any  way  come  in  the  way
 of  development  of  relationship  with
 other  countries  which  are  motivated
 by  similar  objectives  of  promoting
 peace  and  the  strengthening  of  under-
 standing  between  nations.  In  brief,  the
 Indo-Soviet  relations.  as  I  said  in
 Moscow,  can  now  be  looked  upon  as
 a  mode!  for  any  two  countries  to  emu-
 Tate.

 Text  of  the  Joint  Declaration  issued
 ct  the  conclusion  of  Prime  Minister
 Shri  Morarji  Desai’s  visit  to  the  Union
 of  Soviet  Socialist  Republics  from  21
 October—26  October,  1977.

 KARTIKA  23,  899  (SAKA)  to  USSR  (St.)  /:  १९  «

 “The  Republic  of  India  and  the
 Union  of  Soviet  Socialist  Republics”

 Affirming  their  conviction  Miaf  the
 fruitful  development  of  relations  bet-
 ween  the  two  countries  has  vindicated
 that  states  with  diverse  social  and  eco-
 nomic  systems  can  successfully  co-
 operate  to  mutual  benefit  when  guid-
 ed  by  the  principles  of  peaceful  co-
 existence,

 Recognising  the  importance  not  only
 of  Maintaing  but  further  strengthen-
 ing  friendship  and  mutual  beneficial
 and  many-sided  cooperation  between
 the  two  countries  in  the  spirit  of  the
 Indo-Soviet  Treaty  of  Peace,  Friend-

 ship  ang  Cooperation  of  1971.

 Reiterating  their  confidence  that
 their  continueg  cooperation,  based  on

 equality  and  mutual  respect,  makes
 a  significant  contribution  to  the  promo-
 tion  of  pease  and  understanding  among
 all  nations  of  the  worid,  and  in  no  way

 impedes  the  development  of  their  re-
 lations  with  thirq  countries  which

 are  motivated  by  the  same  objectives.

 Believing  that  cor-mitment  in  inter-
 national  cooperation  Between  sovereign
 nations  is  essential  for  international

 peace  ang  Stability,

 Welcoming  the  trends  towards  the

 relaxation  of  international  tension
 and  the  increasing  participation  of

 newly  independent  countries  in  the
 consolidation  of  peace  and  _  interna-
 tional  cooperation,

 Reiterating  their  determination  ‘to
 co-operate  in  efforts  for  the  elimina-
 tion  of  all  manifestations  of  imperial-
 ism,  colonialism  and  racialism,

 Declare  their  solemn  resolve  to.
 strengthen  further  their  friendship
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 and  co-operation  which  reflect  the  in-
 terests  of  the  two  peoples  and  serve
 the  cause  of  international  harmony
 and  understanding.

 In  the  course  of  a  comprehensive
 exchange  of  views  held  in  an  atmos-
 phere  of  friendship,  cordiality  and  mu-
 tual  understanding,  the  two  sides  re.
 vieweq  the  broad  spectrum  of  Indo-
 Soviet  relations  and  examined  major
 international  problems,

 The  Soviet  leaders  informed  the
 Prime  Minister  of  India  about  suc-
 cesses  achieved  in  the  development  of
 the  USSR  national  economy  in  the
 implementation  of  the  decisions  of  the
 25th  Congress  of  the  Communist  Party
 of  the  Soviet  Union,  the  adoption  of
 the  new  Constitution  of  the  USSR
 which  heralds  a  historic  landmark  in
 the  development  of  Soviet  societv,
 ‘the  creative  enthusiasm  with  which
 the  Soviet  people  approach  thé  60th
 Anniversary  of  the  Great  October  So-
 ‘cialist  Revolution  which  laid  the  be-
 ginning  of  an  era  of  liberation  of  man-
 kind  from  all  forms  of  national  and
 social  oppression.

 The  Prime  Minister  of  India  con-
 veyed  his  congratulations  to  the  “So-
 viet  leaders  and  through  them  to  the
 Soviet  people  on  the  forthcoming  60th
 Anniversary  of  the  Great  October  So-
 cialist  Revolution  and  the  new  Cons-
 titution  of  the  USSR  which  reflected
 the  achievements  of  the  Soviet  people
 in  socio-economic  development  and  in
 science,  education  and  culture.

 The  Prime  Miniser  of  India  inform-
 ed  the  Soviet  leaders  about  the  recent
 developments  in  India  leading  to  the
 formation  of  the  new  Government  on
 the  mandate  of  the  Indian  people  and
 its  political,  social  and  economic  pro-
 grammes.

 The  Soviet  leaders  felicitated  the
 Prime  Minister  and  through  him  the
 people  of  India  on  their  achieverrents
 in  the  years  of  independent  develop-
 ment  and  welcomed  the  contribution
 of  the  Republic  of  India  to  the  com-
 mon  struggle  of  the  peoples  against
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 imperialism,  for  peace,  national  inde-
 pendence  and  social  progress.

 The  two  sides  noted  the  great  im-
 portance  of  the  development  of  perso-
 nal  contacts  at  the  higher  level  and
 expressed  the  common  belief  that
 periodic  consultations  ang  exchange  of
 views  on  development  of  bilateral  re-
 lations  and  on  topical  international
 problems  at  various  levels  serve  a  use-
 ful  purpose,

 The  two  sides  noted  that  Indo-So-
 viet  friendship  has  stood  the  test  of
 time,  i¢  is  not  subject  to  transient  con-
 siderations  and  serves  as  an  impor-
 tant  factor  of  peace  and  stability  in
 Asig  and  in  the  world.

 Both  sides  expressed  their  satisfac-
 tion  with  the  development  of  the  rela-
 tions  cf  traditional  friendship  and  co-
 operation  between  India  and  the  USSR
 in  the  spirit  of  the  Treaty  of  Peace,
 Friendship  and  Cooperation  of  August,
 ‘1971,  which  reliably  serves  the  in-
 terests  of  India  and  the  Soviet  Union.
 They  noted  that  these  relations  are
 based  on  their  common  interest  of  the
 struggle  for  peace  and_  international
 cooperation,  on  the  principles  of  equa-
 lity  and  mutual  respect,  strict  obser-
 vance  of  sovereignty  and  non-interfer-
 ence  in  each  other’s  internal,  affairs.

 As  economic,  technical  and  scienti-
 fic  advance  continues,  new  and  more
 effective  forms  of  cooperation  are  be-
 ing  developed  between  the  two  coun-
 tries.  As  a  result  of  measures  taken
 by  both  States,  significant,  progress
 has  been  achieved  in  the  expansion  of
 Indo-Soviet  trade,  the  total  volume  of
 which  has  quadrupitq  in  the  last  de-
 cade.

 The  two  sides  noted  with  satisfac-
 tion  the  development  of  cooperation  in
 the  fields  of  culture,  arts,  litera-
 ture,  education,  health,  tourism.
 sports,  which  contributes  to  the  deep-
 ening  and  enrichment  of  Indo-Soviet
 relations.

 India  and  the  Soviet  Union  express
 their  firm  intention  to  develop  fur-
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 ther  and  strengthen  many-sides  co-
 operation  in  different  fields.

 India  ang  the  Soviet  Union  agreed
 that  a  long-term  programme  of  mu-
 tually  beneficial  éconormic  cooperation
 in  the  development  of  important  sec-
 tors  of  the  Indian  economy  and  bila-
 teral  trade  exchanges  should  be  work-
 ed  out  in  1978.  Teams  of  experts
 of  Indian  and  Soviet  organisations  will
 be  formed  to  study  and  define  pros-
 pects  of  collaboration  in  such  sectors
 as  ferrous  and  non-ferrous  metallur-
 gy,  petroleum,  coal,  agriculture,  irri-
 gation,  etc.,  as  well  as  cooperation  in
 assisting  the  economic  development  of
 third  countries.  The  two  sides  will
 shortly  identify  the  prospects  of  co-
 operation  in  the  construction  of  an
 alumina  plant  in  India  on  a  compen-
 sation  basis.

 The  two  sides.  noted  with  satisfac-
 tion  the  progress  of  work  being  done
 under  the  auspices  of  the  Indo-Soviet
 Joint  Commission  of  Economic,  Scien-
 tific  and  Technical  Cooperation  and  ex.
 pressed  their  confidence  that  it  would
 enlarge  the  scope  of  such  cooperation
 through  the  long-term  programme  re-
 ferred  to  earlier

 The  two  sides  noted  that  there  was
 ‘a  broad  identify  of  views  of  India  and
 the  USSR  during  their  discussion  on
 major  international  problems.  The
 two  sides  expressed  their  determina-
 tion  to  continue  active  efforts  to
 strengthen  peace  and  _  international
 security,  to  eliminate  hot-beds  of  ten-
 sion  and  the  threat  of  war,  and  re-
 iterated  their  respect  for  the  legitimate
 right  of  the  peoples  to  independent
 development.

 India  and  the  Soviet  Union  noted
 with  satisfaction  that  the  trends  to=
 wards  detente  and  cooperation  hsve,
 in  recent  years,  become  more  proneun-
 ced  and  underlined  the  need  for
 further  extending  this  process  to  ail
 areas  of  the  world.

 India  ang  the  Soviet  Union  viewed
 the  task  of  stopping  the  arms  race,
 averting  nuclear  war  and  achieving
 disarmament  as  the  most  acufe  and
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 pressing  task  in  the  present  day  inter-
 nationai  relations,

 They  are  in  favour  of  the  early  con.
 clusion  of  a  comprehensive  test  ban
 treaty  as  well  as  other  internationa!
 agreements  on  the  prohibition  of  thi:
 development  and  manufacture  of  new
 types  and  systems  of  weapons  of  mass
 destruction  and  on  the  prohibition
 and  destruction  of  chemical  weapons.

 The  two  sides  reaffirm  their  deter-
 mination  to  facilitate  thé“achievement.
 of  general  ang  completed  disarma-
 ment  including  nuclear  disarmament,
 under  effective  international  control.
 They  believe  that  the  forthcoming
 special  session  of  the  U.N.  General
 Assembly  would  consider  in  a  com-
 prehensive  manner  questions  of  gene-
 ral  and  complete  disarmament  and
 also  express  the  hope  for  the  early
 convening  of  g  World  Disarmamerit
 Conference.

 In  the  belief  that  all  states  must  re-
 nounce  the  threat  or  use  of  force,
 India  and  the  Soviet  Union  came  out
 in  favour  of  the  conclusion  of  a  world
 treaty  on  the  non-use  of  force  in  in-
 ternational  relations.

 The  two  sides  recognised  that  there
 has  been  a  significant  relaxation  of
 tensions  in  Europe  and  progress
 achieved  in  the  development  of  rela-
 tions  and  cooperation  between  the-
 states  of  Eastern  ang  Western  Europe.
 In  this  connection,  they  expressed  the
 hope  that  the  process  will  be  intensi-
 fied  and  lead  to  military  detente  in
 Europe.

 The  two  sides  recognised  that  mu-
 tually  beneficial  cooperation  among
 Asian  States  must  be  developed  and
 extended  in  order  to  consolidate  peace
 and  stability  in  the  region.  To  this
 end  relations  between  states  should’
 be  based  on  such  universally  accep-
 ted  principles  as  renunciation  of  the
 use  of  force  or  threat  of  force,  respect
 for  each  other’s  sovereignty  and  in-
 violability  of  frontiers,  non-interfer-
 ence  in  each  other’s  internal  affairs,
 cooperation  in  economic  and  other
 fields  on  the  basis  of  full  equality,  mu-
 tual  benefit  and  the  right  of  each  peo-
 ple  to  choose  their  own  political  and
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 social  systems.  Acceptance  of  these
 principles  ‘in  inter-state  relations
 would  contribute  to  the  transforma-
 tion  of  Asia  into  a  continent  of  dur-
 able  peace  and  to  the  strengthening
 of  peace  in  the  whole  world.

 In  reviewing  the  situation  in  South
 Asia,  the  two  sides  welcomed  the  suc-
 cess  achieved  in  solving  problems  and
 differences  through  bilateral  negotia-
 tions  between  the  countries  of  the  re-
 gion.  They  recognised  that  this  has
 led  to  Significant  improvement  in  the
 -climate  of  good  neighbourliness  in  the
 sub-continent  of  the  process  of  benefi-
 cial  cooperation  would  release  the  re-
 sources  and  talents  of  the  peoples  in
 the’  area  for  constructive  development
 which  in  turn  would  make  a_  useful
 contribution  towards  peace  and  stabi-
 lity  in  the  region  and  help  in  the  pro-
 motion  of  international  peace.

 Both  sides  warmly  welcomeq  the
 admission  of  the  Socialist  Republic  of
 Vietnam  to  the  membership  of  the

 ‘United  Nations.

 The  two  sides  reiterated  their  sup-
 port  for  a  just  political  settlement  in

 ‘West  Asia,  based  on  the  withdrawal
 -of  Israel  forces  from  all  the  Arab
 territories  occupied  in  1967,  on  the
 satisfaction  of  the  just  demands  of  the
 Arab  people  of  Palestine  including
 their  legitimate  and  inalienable  right
 to  establish  their  own  state,  and  on

 ‘ensuring  the  right  of  all  states  of  West
 Asia  to  independent  existence  and
 development.  To  achieve  these  aims
 they  are  firmly  in  favour  of  the  ear-
 liest  resumption  of  the  Geneva  Peace
 Conference  with  the  participation  of

 ‘all  parties  concerned  including  repre-
 sentatives  of  the  Palestine  Liberation
 Organisation.

 The  two  sides  expresseg  concern
 over  the  continuing  conflict  between
 ‘Somalia  and  Ethopia  and  hoped  for  an
 early  cessation  and  peaceful  resolution
 of  the  conffict.

 India  and  the  Soviet  Union  con-
 demned  resolutely  the  minority  racist
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 regimes  in  the  Republic  of  South  Af-
 Tica  and  Zimbabwe  ang  the  illegal  oc-
 cupaiion  of  Namibia  by  the  South  Af-’
 rican  Kegime.  They  fully  endorsed
 the  demand  for  the  unconditional  and
 immediate  transfer  of  power  to  repre-
 sentatives  of  the  majority  in  Zimbab-
 we,  for  the  granting  of  independence  |
 to  the  people  of  Namibia  and  for  an
 immediate  end  to  the  policy  of  apar-
 theid  and  racism  in  the  Republic  of
 South  Africa.

 India  and  the  Soviet  Union  are  con-
 vinced  of  the  increasingly  significant
 contribution  made  by  the  non-aligned
 movement  to  the  common  struggle  for
 the  strengthening  of  universal  peace
 and  security  of  nations,  against  impe-
 rialism  and  aggression,  for  the  elimi-
 nation  of  the  vestiges  of  colonialism,
 racial  discrimination  ang  the  policy  of
 apartheid,  in  defence  of  independence
 and  freedom  of  all  peoples  and  also  for
 the  establishment  of  the  new  interna-
 tional  economic  order  cn  the  basis  of
 respect  for  national  sovereignty,  equa-
 lity  and  mutual  benefit.

 During  the  exchange  of  views  on
 the  situation  in  the  Indian  Ocean,  the
 two  sides  expressed  their  support  for
 the  desire  of  the  peoples  of  the  area
 to  make  the  Indian  Ocean  a  Zone  of
 Peace.  They  called  for  the  elimina-
 tion  of  all  existing  foreign  military
 basis  from  the  Indian  Ocean  and  the
 prohibition  of  new  ones.

 The  two  sides  reaffirm  their  resolve
 to  work  for  the  further  strengthening
 of  the  United  Nations  and  of  its  effec-
 tiveness  in  maintaining  universal
 peace  and  security  of  nations  and  in
 promoting  international  cooperation
 on  the  basis  of  the  strict  observance
 of  the  principles  and  purposes  of  the
 U.N,  Charter.

 The  two  sides  exchanged  views  on  the
 questions  relating  to  the  Law  o¢  the
 Sea  and  reiterated  their  intention  to
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 facilitate  the  achievement  of  agree-
 ment  on  a  new  convention  of  the  Law
 of  the  Sea  which  would  be  on  the
 ‘whole  acceptable  to  al}  States.

 The  Soviet  leaders  and  people
 ‘warmly  welcomed  the  visit  of  the
 Prime  Minister  of  India  to  the  USSR.
 The  two  sides  are  convinced  that  this

 MORARJI  DESAI,

 PRIME  MINISTER  OF  THE  REPUB-
 LIC  OF  INDIA.  \
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 visit  and  the  fruitful  exchange  of  opi-
 nions  held  between  the  leaders  of
 India  and  the  Soviet  Union  proved  to
 be  a  further  testimony  to  the  desire  of
 both  countries  to  continue  to  streng-
 then  and  develop  Indo-Soviet  friend-
 ship  and  many-sided  cooperation,  to
 broaden  mutual  understanding  and
 trust  between  them.

 L.  L  BREZHNEV,

 GENERAL  SECRETARY  OF  THE
 CENTRAL  COMMITTEE  OF  THE
 CPSU,  PRESIDENT  OF  THE  PRESI-
 DIUM  OF  THE  SUPREME  SOVIET

 OF  THE  USSR.’

 34.43  hrs.

 STATEMENT  RE.  SAMACHAR  NEWS
 AGENCY

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  Honourable  Members  will
 recall  my  statement  in  the  House  on
 April  7,  1977,  on  the  circumstances
 leading  to  the  formation  of  SAMA-
 sCHAR  with  the  merger  of  the  four
 news  agencies  that  had  functioned  till
 then.  I  had  also  indicated  that  in
 ‘view  af  wide  spread  criticism  that  had
 been  made  against  this  set-up  and  the
 ccommitment  of  this  Government  to
 ensuring  freedom  of  the  press,  I  was
 setting  up  a  Committee  of  Experts  to
 ‘examine  and  report  on  the  future  of
 “SAMACHAR”.

 This  Committee,  as  Members  are
 ‘aware,  was  constituted  on  9th  April,
 977  under  the  chairmanship  of  Shri
 Kuldip  Nayar  with  eleven  other  mem-
 bers.  The  Report  of  the  Committee
 was  submitted  on  !3th  August,  977
 and  was  released  soon  thereafter  so
 that  Government  could  have  the  benefit
 of  the  reactions  of  the  press  and  the
 public  in  general  in  formulating  their
 approach  to  the  recommendations  that
 have  been  made.  On  August,  3l,  ’77
 following  the  release  of  the  Report,
 the  SAMACHAR  Managing  Committee
 had  adopted  a  resolution  assuring

 Government  of  their  co-operation  §  in
 implementing  whatever  decisions  Gov-
 ernment  took  on  the  future  set-up  of
 news  agencies.

 SHRI  JYOTIRMOY  BOSU.  Back  to
 the  Private  owners?

 SHRI  L.  K.  ADVANI:  Government
 have  considered  the  question  of  the
 future  set-up  of  news  agencies  in  the
 country  in  all  its  aspects.  In  doing
 so,  they  have  taken  into  account  recom-
 mendations  made  by  the  Experts  Com-
 mittee  on  news  agencies  as  also  the
 public  reaction  to  its  recommendations.
 Government  have  also  taken  note  of
 the  fact  that  the  former  Government
 had  not  only  actively  assisted  the
 formation  of  SAMACHAR  but  had  also
 guided  the  Managing  Committee  of
 SAMACHAR  in  their  policy  decisions.
 SAMACHAR  was,  thus,  in  this  sense.a
 product  and  the  symbol  of  the  Emerg-
 ency  and,  indeed.  an  aberration  aris-
 ing  out  of  the  Emergency.  Govern-
 ment  have,  therefore,  come  to  the  con-
 clusion  that  at  the  moment  Govern-
 ment’s  role  in  the  matter  should  be
 limited  simply  to  the  setting  right  of
 this  aberration.  News  agencies  forced
 to  merge  under  pressure  and  against
 their  will  during  the  Emergency  should
 be  allowed  to  function  independently
 as  they  were  earlier.  It  would  then  be
 open  to  them  if  they  so  desire  to  co-
 operate  or  come  together  in  order  to
 ensure  that  they  are  able  to  play  more
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 effectively  the  pivotal  role  expected  of
 them  in  the  press  set-up.  Government
 feel  that  having  created  a  climate  of
 freedom  they  should  leave  the  develop-
 ment  and  expansion  of  news  agencies
 to  the  press  and  the  agencies  them-
 selves.

 SHRI  JYOTIRMOY  BOSU.  Let  it
 be  done  through  an  Act  of  Parlia-
 ment.

 SHRI  L.  K.  ADVANI:  Government
 have  accordingly  decided  to  inform
 “SAMACHAR”  that  Government  are
 in  favour  of  restoring  the  status  quo
 anta  and,  therefore,  the  revival  of  the
 four  news  agencies  which  existed  prior
 to  their  so-called  “voluntary  merger”
 on  24th  January,  ‘1976,  viz.  Press  Trust
 of  India,  United  News  of  India,  Hindus-
 tan  Samachar  and  Samachar  Bhaca‘i.

 SHRI  VAYALAR  RAVI:  It  is  a
 drama.

 SHRI  L.  K.  ADVANI:  Government
 appreciate  the  need  for  India’s  con-
 tinued  articipation  in  the  News  agen-
 cies  Poo]  of  Non-Aligned  Countries  as
 also  the  need  for  development  of  news
 services  in  Indian  languages.  Govern-

 ment  hope  that  it  would  be  possible
 for  each  of  the  four  agencies  to  parti-
 cipate  individually  or  jointly  through
 some  cooperative  arrangement  in  the
 News  Agencies  Pool  of  Non-Aligned
 Countries.  Government  would  be  will-
 ing  to  consider  financial  help  for  parti-
 cipation  in  the  Non-aligned  News
 Agencies  Pool  and  for  the  development
 of  services  in  Indian  languages.
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 In  the  event  that  status  quo  ante  is-
 restored.  Government  will  help  project
 the  present  emoluments  of  “SAMA-
 CHAR”  employees.  Grants-in-aid  will
 be  given  to  the  four  agencies  on  a
 tapering  basis  for  a  period  of  six  years
 to  cover  the  difference  between  the-
 emoluments  drawn  by  them  in  “SAMA-
 CHAR”  and  emoluments  they  would
 have  drawn  from  time  to  time  had
 they  continued  in  their  original  agen-
 cies.  Such  assistance  would  also  meet
 the  cost  of  additional  posts  created  by
 “SAMACHAR”.  As  some  of  the  news:
 agencies  would  have  undergone  some
 dislocation  following  their  merger,  Go-
 vernment  would  also  consider  giving  a
 non-recurring  grant  to  enable  them  to
 make  a  fresh  start.

 This  Government,  as  the  House  is.
 aware,  are  committed  to  all  democratic
 institutions  functioning  in  a  free  and
 unfettered  atmosphere.  All  our  actions.
 have  flowed  out  of  this  convictioh  and
 commitment.  I  am  sure  the  House
 will  join  me  in  our  hope  that  this  deci-
 sion  will  further  strengthen  the  in-

 dependence  of  the  Forth  Estate.

 MR.  SPEAKER:  We  will  provide  dis-
 cussion  ‘on  this  issue.  The  minister
 has  no  objection  for  a  discussion.

 (Interruptions)

 MR.  SPEAKER:  I  am  sorry  some  of

 you  are  anxious  to  speak  on  every-
 thing.  Some  Members  want  to  raise
 their  voice  on  every  matter.  Why  don’t

 they  hear  the  Minister?  ‘The  hon.

 Railway  Minister.
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 4.50  hrs.

 STATEMENT  RE.  TWO  SERIOUS
 TRAIN  ACCIDENTS  ON  THE  NOR-
 THERN  RAILWAY

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDVATE):  Mr.
 Speaker,  Sir,  before  I  read  out  the  state-
 ment  before  the  House,  I  wish  to  make
 it  clear  that  on  enquiry  from  the  Lok
 Sabha  Secretariat  that  there  was  one
 Motion  from  Shri  Lakkappa  demand-
 ing  general  discussion  on  accidents,  I
 have  already  informed  the  Secretary,
 on  behalf  of  the  Government,  that  we
 are  prepared  to  have  a_  full-fledged
 discussion  on  the  subject.

 May  I  read  the  statement,  Sir?

 MR.  SPEAKER:  Yes.

 PROF.  MADHU  DANDAVATE:  Mr.
 Speaker,  Sir,  with  a  deep  sense  of
 sorrow  and  regret  I  rise  to  make  a
 Statement  on  two  serious  train  acci-
 dents  involving  heavy  casualties  which
 occurred  on  the  Northern’  §  Railway,
 since  the  House  last  adjourned.

 On  28-8-77,  at  about  १0.20  hours,
 while  train  No.  352  Down  Saharanpur-
 Lucknow-Allahabad  Express  was  run-
 ning  between  Atrampur  and  Phapha-
 mau  stations  on  the  Rae  Bareli—Allaha-
 bad  section,  it  dashed  against  a  three-
 wheeled  tempo,  at  a  manned  level
 crossing  situated  at  the  east  end  of
 Sarai  Gopal  Flag  station.  The  tempo
 was  being  uSed  as  a  taxi  and  was  stat-
 ed  to  be  carrying  23  passengers  besides
 the  driver  and  the  clearner.

 As  a  result  of  this  accident  8  per-
 sons  were  killed  and  another  4  injured,
 of  whom  3  sustained  grievous  injuries.

 Immediately  after  the  accident,  the
 injured  were  rendered  first-aid  by  the
 Guard  of  the  train  with  the  help  of
 local  population,  whereafter  they  were
 shifted  to  the  Tej  Bahadur  Sapru  Hos-
 pital,  Allahabad.
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 On  receipt  of  information,  Member
 Traffic,  Railway  Board,  accompanied
 by  General  Manager  and  Heads  of  the
 Departments,  Northern  Railway,  visited
 the  site  of  the  accident  and  also  the  in-
 jured  in  the  hospital.  The  Minister
 of  State  for  Railways  also  visited  the
 site  and  the  injured  in  the  hospital.

 Ex-gratia  payment  was  made  to  the
 next  of  kin  of  the  dead  and  to  the  in-
 jured  persons.

 The  Additional  Commissioner  of
 Railway  Safety,  Lucknow,  has  held  his
 inquiry  into  this  accident.  According
 to  his  provisional  finding,  the  accident
 was  due  to  the  failure  of  railway  staff.
 The  driver  of  the  road  vehicle,  who  did
 not  take  the  elementary  precaution  of
 looking  out  for  the  approaching  train
 before  entering  the  level  crossing,
 directly  contributed  to  the  accident.

 The  second  accident  took  place  at
 Naini  station  on  10-10-1977.  On  that
 date,  at  about  00.5  hours  train  No.
 i03  UP  Howrah-Amritsar  Deluxe  Ex-
 press,  consisting  of  7  coaches  and
 hauled  by  an  electric  engine,  collided
 with  the  rear  of  UP  CPC  Special  Goods
 train  which  was  stationary  between  the
 UP  Starter  and  the  Advanced  Starter
 signals  of  the  station.  As  a  result,  the
 engine  and  the  first  five  coaches  of  the
 Express  train  were  completely  smashed
 and  the  next  two  coaches  had  derailed
 and  were  partly  damaged.  The  rear
 0  coaches  remained  on  the  rails.  The
 brakevan  and  3  wagons  in  the  rear  of
 the  goods  train  were  also  smashed  and
 another  3  wagons  had  derailed.

 In  this  accident,  I  regret  to  report,
 57  persons  lost  their  lives,  47  received
 grievous  injuries  and  53  simple  in-
 juries.

 Information  about  the  accident  was
 conveyed  to  the  Divisional  Control  and
 others  concerned  within  a  few  minutes
 of  the  occurrence  of  the  accident.  The
 Assistant  Medical  Officer,  Naini,  re-
 ached  the  spot  immediately  and  star-
 ted  rendering  first-aid  to  the  injured.
 First-aid  was  also  rendered  by  the
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 Guard  of  the  train,  helped  by  some
 medical  and  pharmaceutical  personnel
 travelling  by  the  train.  A  team  of
 doctors  and  other  staff  from  the  Divi-
 sional  Hospital  reached  the  site  along
 with  ambulance,  organised  medical  aid
 and  started  transferring  grievously  in-
 jured  persons  to  the  hospital.

 Lists  of  the  injured  and  the  dead
 ‘were  displayed  at  important  stations
 and  Inquiry  Offices  were  also  opened
 to  answer  public  queries.  Photographs
 of  the  dead  were  sent  to  all  stopping
 Stations  of  train  No.  03  UP  Express.
 All  facilities,  including  free  passes,
 were  made  available  to  the  relatives  of
 the  victims  to  enable  them  to  proceed
 to  the  site.  The  passengers  of  the
 affected  train  were  transported  by  road
 vehicles  to  Allahabad  for  their  onward
 journey.  A  special  train  bound  for
 Delhi  was  arranged  which  left  Allaha-
 bad  at  09.55  hours.

 Immediately  on  receipt  of  informa-
 tion,  Chairman,  Railway  Board,  ac-
 companied  by  Member  Traffic,  General’
 Manager  and  Heads  of  the  Departments
 of  the  Northern  Railway,  flew  to  the
 site  of  the  accident.

 I  got  information  about  the  accident
 while  I  was  on  tour  at  Pune.  Cancel-
 ling  all  my  engagements,  I,  alongwith
 Financial  Commissioner  (Railways)
 and  Additional  Member  Mechanical,
 Railway  Board.  rushed  to  the  site  of
 the  accident  by  air.  Similarly,  the
 Minister  of  State  for  Railways,  who
 came  to  know  of  the  accident  at  Madras
 also  proceeded  immediately  to  the  site
 by  air.

 The  Civil  Police,  the  Government
 Railway  Police  and  Railway  Protection
 Force  arrived  at  the  site  and  cordoned
 off  the  entire  area  to  provide  protec-
 tion  to  passengers  and  their  belongings.
 In  addition,  the  Commissioner,  District
 Magistrate  and  police  and  military  offi-
 cers  also  attended  the  site  and  super-
 vised  the  relief  arrangements  for  pas-
 sengers  and  protection  of  their  belong-
 ings.
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 Ex-gratia  payment  was  made  to  the

 next  of  kin  of  the  dead  who  have
 been  identified  and  to  the  injured  per-
 sons.  An  ad  hoc  Claims  Commissioner
 has  been  appointed  to  deal  with  the
 claims  arising  out  of  this  accident.

 This  accident  has  also  been  inquired
 into  by  the  Additional  Commissioner  of
 Railway  Safety,  Lucknow,  who  has
 classified  the  accident  under  the  cate-
 gory  of  “Failure  of  Railway  Staff’.
 His  final  report  is  awaited.

 After  this  accident,  I  called  a  meet-
 ing  of  the  Chief  Safety  Superintendents
 and  Chief  Operating  Superintendents  of
 Zonal  Railways  to  review  the  position
 of  accidents  and_  existing  safety
 measures  in  train  operation  with  a
 view  to  intensifying  and  devising  fur-
 ther  steps  to  minimise  accidents.  The
 Additional  Commissioners  of  Railway
 Safety  also  attended  the  meeting  on
 special  invitation.  The  problem  was

 —discussed  in  detail  and  a  nation-wide
 safety  drive  has  been  launched  since
 24-10-1977.

 While  expressing  my  sincere  regrets
 over  these  accidents  I  would  like  to  as-
 sure  the  House  that  no  efforts  will  be
 spared  to  minimise  the  incidehce  of
 accidents.

 SHRI  DINEN  BHATTACHARYA

 (Senawpore):  The  hon.  Minister
 made  his  statement  about  the  two  ac-
 cidents.  May  I  know  whether  he  will
 make  a  full  statement  about  the  other
 accidents  also?

 MR.  SPEAKER:  We  are  providing
 for  a  discussion.  It  is  for  the  Business
 Advisory  Committee  to  give  adequate
 time  for  discussion  on  his  statement.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  Some  accidents  which
 take  place  are  never  reported.
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 ELECTION  TO  COMMITTEE

 CENTRAL  ADVISORY  BOARD  oF
 ARCHAEOLOGY

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  move  the  following:-

 “That  in  pursuance  of  paragraph  4
 of  the  Government  of  India,  Archaeo-
 logical  Survey  of  India,  Resolution
 No.  3//76-M,  dated  the  Ist  May,
 ‘1976,  the  Members  of  this  House  do
 proceed  to  elect  in  such  manner  as
 the  Speaker  may  direct,  one  member
 from  among  themselves,  to  serve  as
 a  member  of  the  Central  Advisory
 Board  of  Archaeology,  subject  to
 the  other  provisions  of  the  said  Re-
 ‘Solution  vice  Shri  Sher  Singh  resig-
 ned.”

 -MR.  SPEAKER:  The  question  is:—

 “That  in  pursuance  of  paragraph
 =  of  the  Government  of  India,

 -Archaeological  Survey  of  India.  Re-
 solution  No.  3l/l/76-M,  dated  the
 Ist  May,  1976,  the  Members  of  this

 “House  do  proceed  to  elect  in  such
 ‘manner  as  the  Speaker  may  direct,
 one  member  from  among  themselves,
 ‘to  serve  as  a  member  of  the  Central
 Advisory  Board  of  Archaeology,  sub-
 ject  to  the  other  provisions  of  the
 ‘said  Resolution  vice  Shri  Sher  Singh
 resigned.”
 The  motion  was  adopted.

 LOKPAL  BILL
 “EXTENSION  OF  TIME  FOR  PRESENTATION

 or  Report  Or  Jomvr  COMMITTEE

 SHRI  SASANKASEKHAR  SAN-
 YAL  (Jangipur):  Sir,  I  beg  to  move:

 “That  this  House  do  extend  upto
 ithe  first  day  of  the  Budget  Session
 (1978),  the  time  for  presentation  of
 ithe  Report  of  the  Joint  Committee
 son  the  Bill  to  provide  for  the  appoint-
 ‘ment  of  a  Lokpal  to  inquire  inte
 allegations  of  misconduct  against
 public  men  and  for  matters  con-
 nected  therewith”
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 Sir,  in  brief  want  to  explain  the
 position.  We  decided  not  to  go  out-
 side  Delhi  for  any  trip.  We  also  de-
 cided  not  to  examine  witnesses,  Only
 the  Attorney  General  was  examined.
 We  had  nine  _  sittings.  We  invited
 opinion  from  different  governments  and
 knowledgeable  bodies.  There  are  585
 amendments.  We  could  not  deal  with
 such  a  large  number  of  amendments.
 We  cannot  sit  in  the  Winter  Session.
 So,  it  is  not  possible  to  do  rest  of  the
 work  during  the  Winter  Session.  There-
 fore,  we  ask  extension  of  time  upto
 the  first  day  of  the  Budget  Session
 (1978).

 SHRI  P.  K.  DEO  (Kalahandi):  Mr.
 Speaker,  Sir,  I  beg  to  move:

 “That  in  the  motion,—
 for  “the  first  day  of  the  Budget

 Session  (1978),
 substitute—‘“the  first  day  of

 December,  1977.”
 In  this  regard  I  woula  like

 to  bring  to  your  notice  that  as  early
 as  in  966  the  Administrative  Re-
 forms  Commission  made  their  unani-
 mous  first  recommendation  over  the
 institution  of  Lokpal.  In  their  first
 report  they  have  highlighted  the  ur-
 gency  of  an  institution  like  Lokpal  and
 in  the  last  paragraph  of  the  report
 they  stated-

 “We  should  try  to  emphasise  the
 fact  that  we  attach  the  highest  im-
 portance  to  the  implementation  at
 an  early  date  of  the  recommendations
 contained  in  our  interim  report,  We
 are  not  alone  in  recognising  the
 urgency  of  such  a  measure.  It  is
 clear  from  the  British  example  we
 have  quoted  above.”
 Since  that  time  I  have  been  pursuing

 with  this  Lokpal  Bill.  In  the  Fourth
 Lok  Sabha  my  Lokpal  Bill,  which  was
 an  identical  copy  of  the  draft  Lokpal
 Bill  of  the  Administrative  Reforms
 Commission,  was  circulated  throughout
 the  country  for  eliciting  public  opinion
 anq  favourable  public  opinion  came
 from  every  corner  of  the  country.  But
 later  the  government  thought  that  they
 should  bring  in  their  own  Lokpal  Bill.
 It  was  sent  to  a  joint  committee  and
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 in  the  joint  committee  they  produced  a
 voluminous  report  and  evidence  of
 many  eminent  persons  like  Shri  San-
 thanam,  Dr,  Kunzru,  late  Shri  Setal-
 va...  Shri  Daphtary  was  taken,  They
 all  supported  the  implementation  of
 this  proposition.

 In  the  last  session  just  by  ballot  I
 again  got  a  chance  to  have  my  Lokpal
 Bil,  discusseq  in  this  House  and  I  was
 indirectly  told  by  the  Deputy  Speaker
 who  was  in  the  Chair  at  that  time  to
 withdraw  my  Bill  I  will  quote  from
 what  he  said  then:

 “If  Shri  P.  K.  Deo  withdraws  his
 Bill  with  the  leave  of  the  House,
 there  will  be  no  bar  for  considera-
 tion  of  the  Government  Bill  on  the
 subject  during  the  same  session....
 Therefore,  I  would  request  Mr.
 P,  K.  Deo  to  consider  the  whole
 situation  because  his  main  purpose
 is  to  see  that  the  objective  is
 served.”

 Then  the  Home  Minister  suggested
 like  this:

 “So,  while  I  congratulate  him  or—
 Shall  |  say—thank  him  also  for  the
 trouble  he  has  taken  in  introducing
 this  Bill  and  making  his  speech,  I
 will  again  request  him  to  withdraw
 it.”

 While  withdrawing  my  Bill  I  said
 like  this:

 “Our  past  experience  has  been
 very  bitter.  The  previous  Govern-
 ment  introduced  the  Bill,  and  for  ten
 years  it  never  came  up  for  considera-
 tion.  My  fear  is  that  though  the
 Bill  has  been  introduced,  it  does  not
 mean  that  it  will  be  passed.  But
 after  the  assurance  of  the  Home
 Minister  and  also  the  assurance  of
 the  Minister  of  Parliamentary  Affairs
 today  that  this  Bill  will  be  passed
 next  week,  I  would  withdraw  it.  I
 most  respectfully  submit  that  it
 should  be  passed  expeditiously:  it
 should  not  be  referred  to  any  Joint
 Select  Committee:  there  should  be
 no  dilly  dallying.  As  a  matter  of
 fact,  it  shoul  bg  on  the  State  Book
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 in  this  Session.  Since  I  have  been.
 fully  assured  by  the  Home  Minister,
 I  beg  leave  of  the  House  to  with-
 draw  my  Bill.”

 Sir,  eleven  years  have  passed.  The
 Joint  Select  Committee  should  have
 submitted  their  report  on  the  first  day
 of  this  Session.  Instead,  they  are  aske
 ing  for  some  more  time,  till  the  first
 day  of  the  Budget  Session  (i978).  For
 the  last  2  years  the  entire  people  of
 this  country  have  been  anxiously  wait-
 ing  to  see  when  this  Institution  will  be
 established.  There  should  be  no  alibi,
 no  excuse  at  this  stage,  saying  that
 more  evidences  are  to  be  taken.  Any
 further  consideration  to  be  bestowed
 the  various  amendments  is  absolutely
 meaningless,  J  submit  that  if  they  want
 to  submit  their  report,  let  them  sub-
 mit  it  by  the  lst  of  December,  that  is,
 in  this  Session  itself  ang  this  House  is
 quite  competent  to  take  into  considera-
 tion  various  amendments.  I  think
 there  should  not  be  any  extension  of
 time  on  some  excuse  or  some  alibi.  So,
 I  submit  that  the  mover  of  the  motion
 will  accept  my  amendment.

 SHRI  SASANKASEKHAR  SANYAL:
 Sir,  I  share  his  concern  in  getting  the
 Bill  expedited  and  passed.  But  his
 argument  that  the  Ist  of’  December
 should  be  taken  into  consideration  is
 self  defeating.  We  have  studied  as
 far  as  possible  the  previous  report.  We
 have  worked  very  hard;  we  were  trying
 to  keep  the  time  target  but  we  have
 failed:  We  are  seeking  extension  of
 the  time.  We  want  to  finish  it  as
 early  as  possible.

 SHRI  P.  K.  DEO:  I  am  prepared  to
 withdraw  my  amendment  if  an  assu-
 rance  is  given  there  will  be,  no
 further  extension.

 MR.  SPEAKER:  What  is  the  good  of
 giving  assurance?  Now,  you  are  with-
 drawing  the  amendment.  Is  it  the
 pleasure  of  the  House  to  grant  leave
 to  the  hon.  Member  to  withdraw.  his
 amendment?

 Hon.  Members:  Yes.

 MR-  SPEAKER.  The
 is  by  leave....

 amendments’
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 SHRI  P.  K.  DEO:  I  have  not  with-
 drawn  my  amendment.  My  amend-

 +  ment  should  be  put  to  vote.

 MR.  SPEAKER:  I  shall  now  put  the
 amendment  to  the  vote  of  the  House.

 The  amendment  was  put  and  negatived.

 The  question  is:
 “That  this  House  do  extend  upto

 the  first  day  of  the  Budget  Session
 (1978),  the  time  for  presentation  of
 the  Report  of  the  Joint  Committee on  the  Bill  to  provide  for  the  appoint-
 ment  of  a  Lokpal  to  inquire  into
 allegations  of  misconduct  against
 public  men  and  for  matter  conduct:
 ed  therewith.”

 The  motion  was  adopted.

 45.0  hrs.

 WATER  (PREVENTION  AND  CON-
 TROL  OF  POLLUTION)  CESS  BILL,*

 1977
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  Sir,  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  provide  for  the
 levy  and  collection  of  a  cess  on  water
 consumed  by  persons  carrying  on  ter-
 tain  industries  and  by  local  authorities,
 with  a  view  to  augment  the  resources
 of  the  Central  Board  and  the  State
 Boards  for  the  prevention  and  control
 of  water  pollution  constituted  under
 the  Water  (Prevention  and  Control  of
 Pollution)  Act,  1974,

 MR.  SPEAKER:  The  question  is:
 “That  leave  be  granted  to  intro-

 ‘duce  a  Bill  to  provide  for  the  levy
 and  collection  of  a  cess  on  water  con-
 sumed  by  persons  carrying  on  certain
 industries  and  by  local  authorities,
 with  a  view  to  augment  the  resour-
 ces  of  the  Central  Board  and  the
 State  Boards  for  the  prevention  and
 control  of  water  pollution  constituted
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 under  the  Water  (Prevention  and
 Control  of  Pollution)  Act,  1974.”

 The  motion  was  adopted.
 SHRI  SIKANDAR  BAKHT:  I  intro-

 ducet  the  Bill.

 35.l  hrs,

 MATTER  UNDER  RULE  377

 CLOSURE  OF  SOME  JUTE  MILLS  IN  WEST
 BENGAL

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Under  rule  377,  I  want  to
 raise  the  matter  of  the  closure  of  the
 jute  mills  in  West  Bengal.  At  present
 six  jute  mills  are  lying  closed  throwing
 out  of  employment  over  20,000  workers
 and  of  them  three  happen  to  be  in  my
 constituency:  Kinnison  Jute  Mill,
 Alexandra  Jute  Mill  and  Naihati  Jute
 Mill.

 25.4  hes.

 [Mr.  Deruty-SpPeaKer  in  the  Chair]

 One  of  them,  the  Alexandra  Jute  Mill
 had  been  closed  for  over  one  year  and
 5000  workers  are  out  of  employment.
 In  spite  of  my  raising  this  matter  in  the
 House  repeatedly,  no  serious  attention
 had  been  paid  by  the  government  to
 reopen  that  mill,  though  the  Commerce
 minister  had  promised  in  this  House
 that  all  steps  would  be  taken.  Mills
 are  kept  closed  in  West  Bengal  under
 the  pretext  of  labour  trouble  and  when
 they  are  asked  to  open  the  mills  they
 are  raising  the  question  of  financial
 assistance  from  the  government.  The
 Naihati  Jute  Mill  which  had  remained
 closed  for  the  last  three  months  had
 asked  for  an  amount  of  Rs.  3  crores
 from  the  central  government  for  re-
 opening  the  mill  The  sickness  of  those
 mills  seems  to  be  endemic  and  there
 seems  to  be  no  easy  remedy  for  their
 problems.  Unless  immediate  and
 serious  attention  is  paid,  the  situation
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 may  take  a  turn  for  the  worse.  The
 state  government  is  powerless;  it  can
 only  call  for  a  conciliation  meeting  or
 it  can  plead  with  the  central  govern-
 ment.  Unless  the  central  government
 takes  up  the  issue  of  reopening  the
 mills,  Kinnison,  Naihati  Jute  Mill.
 Alexandra  Jute  Mill,  Premchand  Jute
 miil,  Naskarpara  Jute  Mill,  Bharat  Jute
 Mili,  this  will  take  a  serious  ‘urn.

 SHRI  VASANT  SATHE  (Akola):
 There  is  a  very  serious  matter  and  I
 want  to  draw  the  attention  of  the
 House,  if  you  allow  me.

 MR.  DEPUTY-SPEAKER:  There  is
 no  question  of  allowing  anybody;  you
 must  take  permission  from  the  Speaker
 under  377;  Mr.  Saugata  Roy  had  been
 permitted  when  he  sent  a  notice:  so
 you  also  send  a  notice.

 SHRI  VASANT  SATHE:  This  govern-
 ment  does  not  allow  people  on  hunger
 strike;  they  are  sitting  there  in  the
 open;  they  were  not  given  permission
 but  the  government’s  party,  the  Janta
 Party  Morcha  was  allowed;  though
 there  was  section  44  the  government
 party  was  allowed;  teachers  have  come
 but  they  had  not  been  allowed.  This
 is  partial.

 MR.  DEPUTY-SPEAKER;:  You  send
 notice  under  377.

 45.5  hrs.
 LADY  HARDINGE  MEDICAL  COL-
 LEGE  AND  HOSPITAL  (ACQUISI-
 TION)  AND  MISCELLANEOUS  PRO-

 VISIONS  BILL

 श्री  मनो  राम  बागडी  (मथुरा)  :  मेरा

 व्यवस्था  का  प्रश्न  है

 उपाध्यक्ष  महोदय  :  अप  का  व्यवस्था

 का  प्रश्न  कया  हैं  ?

 श्री  मनी  राम  बागड़ो  :  उपाध्यक्ष  जी,

 मेरा  व्यवस्था  का  प्रश्न  यह  है  कि  श्री  राज

 नारायण  जी  जो  यह  प्रस्ताव  रख  रहे  हैं,
 उस  में  लेडी  हांडिग  मेडिकल  कालेज  का  नाम

 है  और  मुझे  शर्म  झाती  है  श्री  राज  नारायण

 जी  के  बारे  में  यह  कहते  हुए  कि  डा०  लोहिया
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 के  भक्त  हो  कर  और  विदेशी  साम्राज्य  के
 राज्य  के  अन्दर  इन्होंने  इस  बात  के  लिए

 जुलस  निकाले  और  अपनी  टांगे  डवाई  कि

 यहां  पर  स्कूलों,  सड़कों  और  अस्पतालों  के  नाम
 विदेशियों  के  नाम  पर  न  हों  और  ये  अपने  इस
 अस्पताल  का  नाम  अभी  तक  लेडी  हा्डिझ
 अस्पताल  रखे  हुए  हैं।  और  लेडी  हाडिग
 अस्पताल  के  बजाय  इसका  नाम  श्रीमती

 सुचेता  कृपालानी  अस्पताल  होना  चाहि  ।

 उपाध्यक्ष  महोदय:  जिस  बारे  में  आप  कह
 रहे  हैं,  यह  उस  समय  कहिये  जब  इस  पर  चर्चा

 होगी  ।  यह  बात  आप  अपने  भाषण  में  कहिये  ।

 क्रो  सनो  राम  बागड़ी  :  में  राज  नारायण
 जी  के  खिलाफ  सख्त  विरोध  प्रकट  करता  हूं  ts

 (व्यवघान  )  यह  लोहिया  जी  की  आत्मा  के
 साथ  अन्याय  है  :

 स्वास्थ्य  और  परियार  कल्याण  मंत्री

 (श्री  राज  नारायण  )  :  यह  एक  पालियामेंटरी

 प्राबलम  है  i  यह  विधेयक  जब  पेश  हमा  था
 उस  समय  आप  इस  पर  संशोधन  लाते  1  मैं,
 उपाध्यक्ष  जी,  आपके  द्वारा  निहायत  अदब  के
 साथ  ज  करना  चाहता  हूं  कि  मुझे  इसमें  कोई
 एतराज  नहीं  है  कि  इस  अ्रस्पताल  के  साथ  श्रीम  3

 सुचेता  कृपालानी  का  नाम  जोड़ा  जाए  ।  मुझे
 इसमें  कोई  आपत्ती  नहीं  है  कि  जितनी  भी
 संस्थाओं  के  साथ  अंग्रेजी  बादशाहों  या  बेगप्रों
 के  नाम  जुड़े  हुए  हैं  उनको  हटा  कर  भारतीयों
 के  नाम  जोड़े  जाएं  ।  लेकिन  इस  सब  को  करने
 के  लिए  आई  एम  लाद  आल  इन  श्राल  |  यह
 बात  बागड़ी  जी  भी  जानते  हैं  कि  मैं  डिक्टेटर

 नहीं  हूं  ।  जनतंत्रीय  प्रणाली  के  अन्तगंत  जो

 एक  मंत्रीमंडल  है,  उसका  मैं  एक  सदस्य  हूं  ।
 जो  कुछ  भी  जरूरी  हैं  वह  इस  जनतंत्रीय  प्रणाली
 के  अन्तगंत  बाकायदा  चलेगा  |  यह  जो  सदन
 की  इच्छा  है  वह  मैं  मंत्री  परिषद्‌  के  सामने
 रख  दूंगा  ।  इस  विषय  पर  मुझे  यह  लगता  है
 कि  सरकारी  दल  और  विरोधी  दल  दोनों  एक
 मत  हैं  ।  यह  बड़ा  ग्रच्छा  है  tL
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 मैं  प्रस्ताव*  करता  हूं  t

 “कि  दिल्ली  संघ  राज्य  क्षेत्र  में  महिलाभों  के

 लिए  आयुविज्ञान  की  उच्च  शिक्षा  के  लिए
 अधिक  अच्छी  सुविधायें  तथा  महिलाओं  और
 बच्चों  के  लिए  चिकित्सीय  सुविधायें  सुनिश्चित
 करने  की  दृष्टि  से  लेडी  हाडिग  आयुविज्ञान
 महाविद्यालय  और  अस्पताल  के  अर्जन  करने
 का  और  कलावती  शरण  अस्पताल के  प्रबन्ध
 का  तथा  उनसे  संबंधित  या  उनके  श्रानुषंगिक
 विषयों  का  उपबंध  करने  वाले  विधेयक  पर
 विचार  किया  जाए  ie

 श्रीमन,  मैं  बहुत  ही  प्रसन्न  हूं  कि यह  जो

 नन्हा-सा  विधेयक  झाया  है  इस  पर  कोई
 संशोधन  नहीं  है  ।  इसका  मतलब  यह  है  कि

 सम्पूर्ण  सदन  दृढ़  संकल्प  और  सम्पूर्ण
 विचार  के  साथ  हमारे  साथ  है,  हमारे  इस
 विधयक  के  साथ  है  ।  इसलिए  मैं  समझता

 हैं  कि  इस  पर  मैं  समय  क्‍यों  लू  ।  जब  मैने  इस
 विधेयक  को  इन्ट्रोड्यूस  किया  था  तो  मोटी
 मोदी  बातें  बता  दी  थीं  T  फिर  भी  मेरे  अझगल-
 बगल  में  बैठ  हुए  दो-बार  साथी  हमसे  दो-चार
 बातें  कहने  के  लिए  श्राग्रह  कर  रहे  हैं  aq इसलिए
 मैं  दो-चार  बातें  इस  पर  कहूंगा  |

 Py
 लेडी  हाडिग्र  महाविद्यालय,  ग्रस्पताल  और

 कलावती  शरण  अस्पताल  इन  संस्थाओं  को
 सरकार  अपने  हाथ  में  लेने  जा  रही  है  7  इन
 पर  जितना  खर्चा  होता  है  वह  केन्द्रीय  सरकार
 देती  रही  है  |  इनका  प्रबंध  एक  ट्रस्ट  करता  है  |
 इसने  975  में  एक  प्रस्ताव  के  द्वारा  सरकार
 से  यह  अनुरोध  किया  कि  इन  संस्थाओं  को
 सरकार  अपने  द्वाथ  में  ले  ले  ।  इस  तरह  इस

 पर  975  से  विचार  किया  जा  रहा  है  1  पिछले
 चार  वर्षों  के  दौरान  इन  संस्थाओं  को  दिये  गये

 अनुदान  इस  प्रकार  हैं--लेडी  हाडिय  महा-
 विद्यालय  और  प्रस्पताल  को  दिये  गये  अनुदान
 की  राशि---

 132.  66  लाख  रुपये

 152,  9  लाख  रुपये

 1974-75

 1975-76

 Lady  Hardinge  Med.KARTIKA  23,  899  (SAKA)  College  etc.  etc.  Bill  334

 63.89  लाख  रुपये

 178.28  लाख  रुपये

 (बजट  अनुमान )

 1976-77

 977—78

 इसी  तरह  से  कलावती  शरण  अस्पताल
 को  दी  गई  राशि  इस  प्रकार  है---

 1974-75

 1975-76

 26.  32  लाख  रुपये

 32.  50  लाख  रुपये

 976—774%  35.  लाख  शौर  977—
 78  सें  37.  5  लाख  ।  इतना  ज्यादा  रुपया

 केन्द्रीय  सरकार  दे  भी  और  इसका  प्रबन्ध
 ठीक  से  न  चले,  पढ़ाई  ठीक  से  न  हो,  वहां  के
 कर्मचारियों  को  ठीक  समय  पर  तनख्वाह
 न  मिले  और  दूसरी  गड़बड़ियां  हों  तो  इस
 चीज  को  बरदाश्त  नहीं  किया  जा  सकता  था  v

 इसलिए  सरकार  ने  यह  उबित  समझा  है  कि
 इसको  वह  अपने  हाथ  में  ले  ले  ।

 मुझे  बहुत  ही  प्रसन्नता  है  कि इस  विधेयक
 पर  एक  भी  संशोधन  पेश  नहीं  किया  गया  है,
 उसकी  सूचना  नहीं  दी  गई  है  v  में  समझता

 हूं  कि  पूरे  सदन  की  यह  इच्छा  है  कि  इसको
 सवंसम्मति  से  पारित  कर  दिया  जाए  ।

 मैं  एक  बात  कह  देना  चाहता  हूं  ।  इस
 विधेयक  में  एक  प्रिंटिंग  मिस्टेक  हो  गई  है  ।
 इसके  पेज  2  पर  क्लाज  2  के  जी  भाग  में  जहां
 पर  i7  मार्च  957  लिखा  गया  हैं  उसको
 7  अप्रैल  957  पढ़ा  जाना  चाहिये  ।

 माचें  की  जगह  अप्रैल  होना  चाहिये  !

 यह  प्रिटिंग  मिस्टेक  हो  गई  है  ॥

 इन  शब्दों  के  साथ  में  बार  बार  धन्यबाद
 देता  हूँ  कि  इस  पर  कोई  संशोधन  पेश  नहीं
 किया  गया  है  और  मैं  समझता  हुं  कि  यह  माननीय
 सदन  पूरे  दिल  से  इसका  समर्थन  करेगा  1

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bill  to  provide  fer  the
 acquisition  of  the  Lady  Hardinge
 Medical  College  and  Hospital  and
 for  the  management  of  the  Kalavati

 *Moved  with  the  recommendation  of  the  President.
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 [Mr.  Deputy-Speaker]
 Saran  Hospital,  with  a  view  to
 ensuring  better  facilities  for  higher
 medical  education  for  women  and
 medical  facilities  for  women  and
 children  in  the  Union  territory  of
 Delhi  and  for  matters  connected

 therewith  or  incidental  thereto,  be
 taken  into  consideration.”

 SHRI  VAYALAR  RAVI  (Chir-
 ayinkil):  Sir,  as  the  minister  pointed
 out,  this  ig  a  non-controversial  Bill.  It
 was  the  decision  of  the  previous  gov-
 ernment  also  to  set  things  right  in  this
 hospital  and  medical  college.  It  is  stat-
 ed  that  the  Medica]  Council  made
 periodical  inspections  and  expressed
 their  dissatisfaction  at  the  functioning
 of  the  medical  college,  which  was  not
 according  to  the  norms  prescribed  by
 them.  So,  this  Bill  provides  for  the
 Central  Government  taking  over  this
 medical  college  and  hospital,

 Clause  0  elaborately  deals  with
 the  service  conditions  of  the  employeés:
 I  have  an  apprehension  about  the  pro-
 viso  which  says:

 “Provided  that  if  the  alteration  so
 made  is  not  acceptable  to  any  such
 officer  or  other  employee,  his  em-
 ployment  may  be  terminated  by  the
 Central  Government  on  payment  to
 him  of  an  amount  equivalent  to
 three  months’  remuneration....”

 This  must  not  be  taken  38  the
 chance  to  terminate  the  services  of  an
 employee  who  js  disliked  by  a  superior
 officer.  Full  Protection  should  be
 given  to  the  employees.  Also,  after
 these  institutions  come  under  the  Cen-
 tral  Government,  all  the  monetary
 benefits  and  other  facilities  enjoyed  by
 other  Central  Government  employees
 must  be  extended  to  the  employees  of
 these  institutions  also.  The  minister
 should  assure  the  House  that  this  pro-
 vision  is  only  for  the  time  being  and
 soon  all  of  them  will  be  absorbed  as
 real  Centra]  Government  servants  with
 all  the  benefits.  I  say  this  because
 elause  0  provides  for  the  continuance
 of  the  status  quo  for  the  present.
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 The  academic  staff  of  these  two  im

 stitutions  must  get  real  protection
 from  the  government.  Unfortunately
 in  this  country,  especially  in  Delhi,
 the  various  hospitals  and  medical  co!-
 ges  like  the  All  India  Institute  of
 Medical  Sciences,  the  Patel  Chest  In-
 stitute,  Maulana  Azad  Medical  Col-
 lege  etc.  work  under  different  authori.
 ties.  These  different  colleges  are  under
 different  authorities.  Some  colleges  are
 under  the  Delhi  University,  Someth-
 ing  is  under  the  Government  of  India.
 Under  the  Government  of  India  there
 igs  the  Central  Government  Health
 Service  Scheme.  There  igs  a  Health
 Service  grade  and  the  pay  scale  and
 service  conditions  are  there.  So,  the
 doctors  of  many  of  the  institutions  in
 Delhi  are  guided  by  the  Central  Gov-
 ernment  service  conditions  and  the
 pay  scales  of  the  academic  staff  of
 some  of  the  hospitals  have  been  fixed
 according  to  the  University  Grants
 Commission’s  scales.  The  All  India  In-
 stitute  of  Medical  Sciences  has  its  own
 pay  scales.  In  this  connection,  the
 hon.  Minister  may  be  aware,  and  the
 country  also  58  little  upset  to  hear
 that  the  academic  staff  of  one  of  the
 important  Institutes  named  after  Val-
 jabhbhai  Patel,  of  whom  every  Indian
 citizen  is  proud  submitted  resignations
 en  masse.  Why  they  have  done  it?  I
 am  not  finding  any  fault  with  the  hon.
 Minister  alone.  This  is  a  mattef  pend-
 ing  before  the  previous  Government
 since  1973,  because  about  87  per  cent
 of  the  staff  were  getting  their  emolu-
 ments  according  to  the  pay  scales  of
 some  of  the  colleges  of  the  Delhi  Uni-
 versity  or  the  University  Grants  Com-
 mission,  But  only  3  per  cent  of  the
 academic  staff  wanted  parity  with
 them  because  in  the  same  institution
 they  cannot  have  different  standards.
 So,  the  discussion  went  on,  the  debate
 went  on,  but  they  could  not  reach
 anywhere.  Unfortunately,  I  have
 to  make  a  remark  here
 that  the  people  sitting  in  the  Health
 Ministry  have  nothing  to  do  with  the
 medical  profession.  They  may  be  IAS
 or  whatever  ‘Ss’.  I  do  not  know.  But
 they  are  trying  to  dictate  even  doc-
 tors  and  medicines.  They  look  down
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 upon  the  doctors,  the  qualified  scien-
 tists,  the  pride  of  this  country.  We

 -have  got  enough  talented  material  in
 this  country.  But  unfortunately,  they
 are  treated  shabbily  by  your  Ministry,

 -not  by  you,  but  by  the  officials.  Even
 for  a  small  problem  they  have  been
 treated  very  shabbily.  No  respect  has
 -been  given  to  them.  The  people  of
 this  country  respect  these  doctors,  but
 ‘they  are  not  respected  by  your  offi-
 cers.  The  Vallabhbhai  Patel  Chest
 Institute  doctors  and  the  academic
 staff  haye  to  run  up  and  down  for
 justice.  At  last  they  said:  “No,  we
 cannot  give  you  the  Central  Govern-
 ment  service  scales.”  Then  they  ask-
 ed:  “At  least  you  give  us  the  All
 India  Medical  Institute  scales”,  It  was
 agreed.  But  somebody  said  “No,  we
 cannot  give  you  the  All  India  Medical
 Institute  service  conditions.  You  must
 go  back  to  the  Central  Government
 service’.  Again,  it  was  complicated.
 At  last  the  poor  people  had  to  submit
 resignations  en  masse,  On  that,  some
 debate  and  discussion  took  place,  but
 nothing  has  been  done.  Still  the  mat-
 ter  is  pending  before  the  Government.
 I  cannot  understand  why  this  delay  has
 occurred,  I  would  appeal  to  the  hon.
 Minister  while  he  is  laying  down  ser-
 vice  conditions  here,  the  employees
 and  the  academic  staff  of  the  Lady

 -Hardinge  College  or  the  Kalawati
 Saran  Medical  Hospital  should  not  be
 treated  as  you  are  treating  Vallabh-
 bhai  Patel  Chest  Institute  doctors  and
 academic  staff  today.  You  should  give
 more  protection  to  them.  This  is  one
 appeal  I  am  making  to  you.

 Another  important  thing  is  that  I
 know  the  Minister  is  very  keen  on  his
 portfolio  and  he  is  enthusiastic,  even
 though  I  differ  with  him  in  some  of
 his  policies  and  some  of  his  pronoun-
 cements  regarding  doctors.  If  this  Bill
 shows  the  sincerity  of  the  Government
 to  give  better  medical  facilities  to
 the  people  as  well  as  to  build  better
 academic  institutions,  on  this  back-
 ground  I  would  like  to  know  from  the
 hon.  Minister  what  attitude  he  is  tak-

 338
 ing  towards  the  All  India  Institute

 of  Medical  Sciences.  The  All  India  Ins- titute  of  Medical  Sciences  is  one  of  the
 major  institutes  in  the  country  today. It  needs  all  protection  from  the  Goy- ernment.  All  the  three  institutions  in
 Delhi,  Pondicherry  and  Chandigarh need  Government’s  protection.  I  am
 sorry  to  say  that  the  All  India  Insti-
 tute  of  Medical  Sciences  in  Delhi  is
 ignored  and  no  proper  treatment  is
 given  to  the  Institute  and  in  regard to  financial  allocations  you  are  show-
 ing  some  discrimination.  I  would  ap-
 peal  to  the  hon.  Minister  to  please
 fing  out  how  much  is  the  quanturr:  of
 medicine  he  is  allotting  to  each  pa-
 tient.  It  is  very  less.  I  know  the  Ins-
 titute  and  I  am  proud  of  it.  But  unfor-
 tunately  the  Government  has  not
 given  any  proper  attention  or  has  not
 given  any  kind  of  consolation  to  tne
 All  India  Institute  of  Medical  Sciences
 and  the  patients  find  it  very  difficult
 because  of  the  attitude  taken  by  some
 of  the  people  in  your  Ministry.  And
 the  doctors  and  patients  are  finding  it
 very  difficult,  because  of  the  attitude
 taken  by  some  people  in  the  Ministry.
 (Interruptions)  I  appeal  to  the  hon.

 Minister,  because  his  intentions  are
 good.  We  have  got  600  million  people.
 I  know  it  is  very  difficult  to  extend
 porper  medical  care  to  all  the  people
 injone  day.  We  have  the  medical
 institutions;  and  we  have  to  give  ade-
 quate  attention  to  them  as  well  as  to
 the  doctors  and  _  scientists  working
 there.  The  proposal  made  by  the  hon.
 Minister  indicates  the  enthusiasm  that
 he  has  shown  in  taking  over  this  insti-
 tution.

 The  hon.  Minister  has  visited  my
 State  recently.  I  know  that  he  en-
 joyed  the  visit.  He  has  also  made  2
 or  3  speeches.  While  travelling  by
 road  in  Kerala,  he  would  have  seen
 that  there  is  no  village  in  Kerala.
 When  you  are  introducing  the  scheme
 of  bare-foot  doctors,  you  have  to
 take  into  account  the  density  of  popu-
 lation  and  the  topography  in  different
 States.  I  appreciate  the  Minister’s
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 anxiety  and  enthusiasm  to  provide
 at  least  first-aid  facilities  to  every
 citizen  and  family  in  every  village.
 In  the  northern  parts  of  the  country,
 there  are  more  villages.  The  Minister
 wants  to  provide  one  medical  atten-
 dant  per  thousand  of  population;  but
 in  Kerala  it  is  umpossible.  In  Kerala,
 there  was  a  scheme  under  which
 every  panchayat  had  a  hospital,  Under
 this  scheme,  we  had  1,000  hospitals.
 I  believe  there  was  a  discussion  bet-
 ween  the  Ministry  jn  Kerala  and  our
 Minister  here.  (Interruptions).

 We  appreciate  this  bill.  As  far  as  the
 bare-foot  doctor  scheme  is  concerned,
 I  am  not  in  agreement  with  the  opin-
 ion  of  the  Indian  Medicai  Association,
 because  we  want  this  scheme  to  be
 implemented.  It  is  a  very  big  sche-
 me;  but  there  are  some  inherent  dan-
 gers  in  it.  When  we  appoint  some
 young  people  between  the  age  of  2l
 and  25  after  3  months’  or  6  months’
 training  at  Rs.  50/-  a  month,  they
 are  going  to  be  regular  employees  of
 thie,  State  governments.  You  know
 that  the  biggest  problem  facing  the
 Ministry  of  Communications  ‘s  its
 extva.departmental  empleyees.  These
 2.6  lakhs  of  people  constitute  a  major
 headache  to  the  P&T  Department.
 They  are  agitating  now.  If  you  ap-
 point  one  person  in  eyery  panchayat,
 it  will  be  very  difficult  for  a  State
 government  to  treat  him  as  a  govern-
 ment  servant.  I  request  the  hon.
 Minister  to  consider  the  proposal  of
 the  Government  of  Kerala  and  to
 implement  schemes  which  suit  the
 people  and  topography  of  Kerala.  I
 request  the  hon.  Minister  to  accept
 the  suggestions  made  by  the  State
 governments.  It  will  enable  us  to
 provide  more  effective  medical  bene-
 fits  to  the  people.

 Lastly,  I  want  you  to  have  respect
 for  the  modern  system  of  medicine.
 In  our  anxiety  and  enthusiasm  for  the
 Indianisation  of  everything,  we  should
 ‘not  lose  respect  for  the  modern  system
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 of  medicine.  If  know  the  hon.  Minis—
 ter  appreciates  Ayurved,  Unani  an@
 Homoeopathy.  Well  and  good.  But,  “
 it  should  not  be  at  the  cost  of  the
 advancement  of  the  modern  system
 of  medicine  in  the  world  today.  Now
 the  modern  ‘system.  is  advancing  in  a
 very  big  way.  We  have  to  take  ad-.,
 vantage  of  it.  There  should  be  no-
 hindrance  in  the  way  of  our  taking.
 advantage  of  modern  sciences.  I  am
 saying  this  because  there  is  a  tenden-  5
 cy  in  the  Ministry  to  say:  let  us  for-
 get  what  is  happening  outside;  we
 will  go  our  own  way.  It  is  not  cor-
 rect.  We  should  not  deny  our  people:
 the  benefits  of  the  modern  svstem  of:
 medicine.

 Then,  I  would  submit  to  the  hon:
 Minister—of  course,  it  is  not  a  war-
 ning—that  there  is  a  feeling  among
 the  people  in  the  Ministry,  especial-
 ly  among  those  who  come  from  the
 southern  part  of  the  country  and  who,
 unfortunately  are  unable  to  express
 their  views  in  the  national  language,
 that  their  difficulties  are  not  being
 appreciated  by  the  Ministry.  An  at-
 tempt  is  being  made  by  the  Ministry
 to  enforce  the  national  janguage  on
 these  people  and:  it  may  create  trou-
 ble.  I  understand  that  the  hon.  Min-.
 ister  has  asked  them  to  be  ready  with-
 in  six  months  to  read  and  write  in  the
 national  language,  which  is  physical-
 ly  impossible.  It  is  said  that  he  is
 acting  like  a  dictator.  हे

 e

 Many  people  working  in  the  Minis-
 try  have  complained  to  me  that  they
 are  feeling  suffocated  after  the  new
 Minister  has  come....  (Interruptions)

 I  am  expressing  the  sentiments  of  not
 a  few  people  working  in  the  Nirman
 Bhavan  but  the  .sentiments  of  the
 people  in  the  south.  I  am  only  mak-
 ing  an  appeal,  not  giving  any  war-
 ning,  that  you  should  consider  the  sen-
 timents  of  those  people.  I  know  that
 you  can  understand  their  feelings,
 especially  after  your  visit  to  the-
 South:  With  these  words,  I  support
 the  Bill.
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 MR.  DEPUTY-SPEAKER:  The  hon.
 Minister.

 DR.  SUSHILA  NAYAR(Jhansi):
 Sir,  I  want  to  speak  on  this  Bill.  I  am
 a  graduate  of  the  Lady  Hardinge  Medi-
 cal  Coliege.

 MR.  DEPUTY-SPEAKER:  My  diffi-
 culty  is  that  there  are  five  more  names
 with  me  from  the  Janata.  They  have
 voluntarily  withdrawn  their  names.

 DR.  SUSHILA  NAYAR:  I  do  not
 care,  I  have  something  to  say  on  this.

 MR.  DEPUTY-SPEAKER:  If  I  have
 to  call  you,  I  have  to  call  all  of  them.
 All  right,  I  will  call  them  all,  one  by
 one.

 DR,  SUSHILA  NAYAR:  Sir  I  have
 been  in  this  House  from  1957...

 MR.  DEPUTY-SPEAKER:  Please  try
 to  understand.  There  are  several  names
 jin  the  list  here,  given  by  the  Whips,
 and  they  haye  withdrawn  their  names
 voluntarily.  Now  if  I  allow  you,  I

 have  to  allow  them  first.

 DR.  SUSHILA  NAYAR:  I  cannot  be
 running  after  these  nreople  to  give  my
 name.

 MR.  DEPUTY-SPEAKER:  You  have
 to  run  after  them,  because  we  have  a
 parliamentary  system,  under  which
 the  Whips  have  a  role  to  play.

 So,  I  cannot  help  it.

 DR.  SUSHILA  NAYAR:  You  should
 help  us.

 MR.  DEPUTY-SPEAKER:  That  is
 why  I  am  trying  to  help  you.

 DR.  SUSHILA  NAYAR:  Yow  are
 here  to  safeguard  the  rights  of  the
 Members.  As  a  Member,  I  have  a
 right  to  express  my  views.

 MR,  DEPUTY-SPEAKER:  You  must
 also  understand  that  in  parliamentary
 system  where  there  are  more  than.  500
 Members,  I  cannot  help  all  of  them

 _if  they  want  to  speak,  but  there  is  a
 system,  and  you  can  also  follow  that

 Bae

 system.  They  had  agreed  to  with.
 draw  their  names.

 Bo  रासजो  सिह  (  भागलपुर)
 उपाध्यक्ष  महोदय,  यदि  आप  की  इजाजत
 हो  तो  मैं  श्रपना  समय  डा०  सुशीला  नायर  को
 दे  सकता  हूं  ।

 MR  DEPUTY-SPEAKER:  Now  you.
 can  speak.

 Bto  सुशीला  नायर  (सझांसी):  उपाध्यक्ष

 महोदय,  यह  जो  विधेयक  हमारे  सामने  आया

 है  मैं  इसके  बारे  में  चन्द  बातें  कहना  चाहती
 हूं  ।  सर्वप्रथम  मैं  यह  जानना  चाहती  हूं  कि
 श्राज  जो  बोर्ड  श्राफ  मैनेजमेंट  है,  वह  बोर्ड
 सरकार  नियुक्त  करती  है,  सारा  काम
 सरकार  के  भझादेश  से  चलता  है,  उसको
 जरा  सी  भी  स्वतंत्रता  नहीं  हैं  |  तो
 सरकार  के  इस  कालेज  को  झपने  हाथ  में  लेने
 से  इसमें  क्‍या  परिवर्तन  आएगा,  क्या
 लाभ  होगा,  किस  तरह  से  यह  ज्यादा  श्रच्छा'
 चलेगा,  यह  मेरी  समझ  में  नहीं  झाया

 मुझे  इसमें  कोई  आपत्ति  नहीं  है  a  प्रगर
 सरकार  लेना  चाहती  हैतो  भले  ले।
 लेकिन  मैं  यह  बड़े  अदब  से  मंत्री  महोदय
 से  कहना  चाहती  हूं  कि  सरकार  के  लेने
 का  क्‍या  मतलब  है  बह  बताइये  ?  कोई
 श्ंडर  सेक्रेटरी,  कोई  सेक्शन  झाफिसर  या
 जो  भी  मंत्रालय  में  हैं  वे  इन  डाक्टरी
 शिक्षा  संस्थाओ्रों  से  संबंधित  तथा  श्न्य'
 चीज़ों  और  बड़  बड़  सवालों  पर  विचार
 कर  के  अपना  फैसला  दे  देते  हैं।  मंत्री  जी
 को  अधिकतर  उसके  बारे  में  सोचते  के
 लिए  फुर्सत  होती  नहीं  हैं  ।  मैं  उन  लोगों
 में  से  हूं  जो  यह  मानते  हैं  कि  श्राज  हमारी
 जनता  पार्टी  की  सरकार  है,  कल  किसी
 श्रौर  की  थी,  झाने  वाले  कल  में  किसी
 शौर  की  हो  सकती  है  ।  सरकारें  बदलती
 रहती  है  ।  जो  शिक्षा  का  विषय  है  वह
 इतने  महत्व  का  विषय  है  कि  वह  ।कसी
 सरकार  के  काबू  में  नहीं  होना  चाहिए,
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 [डा०  सूशीला  नायर]

 चाहे  वह  जनरल  एजूकेशन  हो  या  मेडिकल

 एजुकेशन  हो  |  सरकार  का  काम  यह  नहीं
 “होना  चाहिए  कि  यह  शिक्षा  संस्थाएं
 चलाए  ।  सरकार  का  काम  होना  चाहिए

 “कि  देखें  कि  उन  संस्थाओं  का  स्टैंडड  ठीक

 रहता  है,  काम  ठोक  तरह  से  चलता  है,
 अर  उसको  जो  आ्रावश्यकताएं  हैं  वह  पूरी
 की  जा  सकती  हैं  या  नहीं,  या  वह  किस  हद  तक

 पूरी  होनी  चाहिएं  ।  बहुत  फिजूलखर्ची  भी
 “उसमें  नहीं  होनी  चाहिए  ।  सारी  बातों
 :  को  देखभाल  कर  उनकी  आवश्यकताझं  की

 'पूति  की  जानी  चाहिए  ।  इसलिए  मेरा
 मंत्री  महोदय  से  निवेदन  हैं  कि  इन
 सब  चीजों  पर  यह  विचार  करें  ॥

 बहुत  जल्दबाज़ो  न  करें  ।  आखिर  उनको

 “इस  कालेज  को  चलाने  के  लिए  कोई  न
 “कोई  कमेटी  बनानी  पड़ेगी,  कोई  बोर्ड
 बनाना  पड़ेगा  ।  सोचने  की  बात  है  कि
 “किस  तरोके  से  इस  कालेज  में  ज्यादा  प्राण
 प्झा  सकता  है,  यह  ज्यादा  अच्छा  हो
 सकता  है,  ज्यादा  शक्तिशाली  हो  सकता

 है  ।  केवल  सरकार  के  अपने  हाथ  में  लेने  से

 “वह  नहीं  होगा  t

 मैं  विनम्रता  से  कहना  चाहती  हूं  कि
 आजादी  से  पहले  लेडी  हाडिग  मेडिकल  कालेज
 देश  के  सब  से  प्रमुख  इंस्टीच्यूशंस  में  से  था,

 'शिक्षा  को  दृष्टि  से  ,  नतीजे  की  दृष्टि  से और
 सेवा  की  दृष्टि  से  ।  लेकिन  आजादी  के  बाद
 जबसे  सरकार  के  मंत्रालय  में  इसमें  अधिक
 से  अधिक  दखलंदाज़ी  शुरू  की,  तब  से  इसमें

 गिरावट  झानी  शुरू  हुई  q  तो  आज
 मंत्री  महोदय  हमको  बताएं  कि  किस
 तरीके  की  नया  प्राण  डालने  की  विधि

 वह  इस  समय  अख्त्यार  करने  वाले  हैं  ।  उसके

 लिए  कौनसा  तरीका  अख्त्यार  करने
 वाले  हैं  ?  तब  शायद  मेरी  समझ  में  बह

 'झाए ।

 सामने  वाले  भाई  ने  श्राल  इंडिया  इंस्टी-

 ः्च्यूट  की  बात  की,  इस  प्रकार  का  इंस्टी-
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 च्यूट  चंडीगढ़  में  है,  पांडिचेरी  में  है,
 यह  बड़े  बड़े  इंस्टीच्यूशंस  हैं।  सरकार
 उनको  चलाती  हैं  1  पालियामेंट  के

 कानून  से  सरकार  ने  उसके  ऊपर  जो  भी
 अख्त्यार  लिया  हैं  वह  लिया  है।  उनकी  व्य-
 वस्था  कमेटी  बैठती  है,  उसमें  मंत्री  जी  बैठते

 हैं  और  फिर  फैसला  होने  के  बाद
 मंत्रालय  में  उसके  ऊपर  दो  बार  छान-
 बीन  चलती  है  जिसमें  आखीरी
 फैसला  होने  में  महीनों  गुजर  जाते  हैं।
 इस  तरह  के  काम  से  शिक्षा  संस्थाओ्रों  को

 बहुत  लाभ  होता  हूँ  ऐसा,  मुझे  लगता

 नहीं  हैं  ।  जिस  तरह  से  आपने  यूनिव्सिटीज़
 में  स्वातंत्रय  दिया  हैं,  इसी  प्रकार
 मेडिकल  शिक्षा  की  संस्थाओं  में  भी
 अधिक  से  अधिक  स्वातंत्रय  दें  यह
 मैं  विनय  करती  हूं,  उचित  समझती

 हूँ  ।  मेरा  निवेदन  है  कि  मंत्री  जी
 खरा  यूगोस्‍लाविया  का  तरीका  जा  कर
 देखें  ।  वहां  पर  सरकार  न  तो  हास्पिटल
 चलाती  है  और  न  मेडिकल  कालेज
 चलाती  है,  न  वैक्सीन  बनाने  के  सेन्टर
 चलाती  है  और  न  ही  दवा  के  प्रोडक्शन
 सेन्टर  चलाती  है  ।  लेकिन  उन  पर
 सरकार  की  पूरी  निगरानी  रहती  है,
 पूरी  चौकीदारी  रहती  है  कि  स्टैंडड  ठीक

 है  या  नहीं  i  इसका  नतीजा  यह  होता
 है  कि  उसमें  काम  करने  वाले  लोग  यह
 महसूस  करते  है  कि  अगर  अच्छा  काम

 होगा  तो  उनकी  नौकरी  रहेगी  वरना

 नहीं  रहेगी  ।  उनको  मालूम  रहता  है  कि

 हमारा  प्रोडक्शन  सेन्टर,  वैक्सीन

 इंस्टीट्यूट  या  जो  भी  काम  है  उसमें  अगर

 अच्छा  प्रोडक्शन  हो,  तभी  हमारी  पूरी

 तनख्वाह  मिलेगी  वरना  पूरी  तनख्वाह

 नहीं  मिलेगी  1  वहां  पर  सरकार  घाटा

 पूरा  नहीं  करती  है  |  अगर  घाटा

 पड़ता  है  तो  सरकार  लोन  दे  देती  है

 झौर  कहती  है  कि  अपना  इन्तजाम
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 ठोक  करो  और  अधिक  उत्पादन  करो
 आज  हमारा  तरीका  यह  बन  गया  है  कि
 सारा  घादा  सरकार  को  ही  पूरा  करना  है
 और  उस  में  पैसा  भी  डालता  है,  कन्ट्रोल
 भी  रखना  हैं,  सत्ता  हाथ  में  रखना  है  ।

 इसकी  यहां  नियुक्त  कर  दो  और  उसको

 वहां  नियुक्त  कर  दो  --इन  चीजों  में  ही
 सारा  समय  जाता  है  शिक्षा  की  ओर
 ध्यान  नहीं  दिया  जाता  1

 इसलिए  यह  जो  मेडिकल  एजूकेशन  की

 संस्था  है,  इसको  अगर  सरकार  लेना

 चाहती  है.  तो  ले,  आज  भी  यह  सरकार
 के  हाथ  में  ही  है।  लेकिन  हम  को

 यह  बताया  जाये  कि  ऐसा  करने  से

 इस  में  क्या  फक  आयेगा  जिस  से  यह  कहा
 जा  सके  कि  उस  में  सुधार  होगा  t  हमारे
 पास  आल  इंडिया  मेडिकल  इंस्टी-

 ट्यूट  का  ऐक्ट  है  जिसके  अन्तर्गत
 कई  एफोलिएटेड  कालेज  हो  सकते  हैं।
 तथा  कानून  न  बना  कर  उस  को  आज  भी
 श्राल  इंडिया  मेडिकल  इंस्टीट्यूट  का

 एफोलिएटेड  कालेज  बना  सकते  हैं  और
 उस  के  अधीन  मेडिकल  रिसर्च  के  बारे  में
 में  झादान-प्रदान  हो  सकता  है  ।  पढ़ाई
 अच्छी  करने  के  लिए  शिक्षकों  का  भी  आदान-
 प्रदान  हो  सकता  है  इन  चीजों  के

 लिए  आवश्यक  है  कि  मंत्री  जी  इस  पर
 अच्छी  तरह  से  विचार  करें  ।  किसी
 संस्था  को  तेजी  से  अपने  हाथ  में  लेलेना तो
 बडूत  आसान  है,  उस  में  कोई  मुश्किल
 नहीं  होती  ।  अ्रभी  मंत्री  जी  कहेंगे  कि
 इस  को  लेनाही  है,  तो  हम  भी  कहेंगे  कि
 ले  लीजिए  |  लेकिन  यह  अवसर  है  जब
 कि  अगर  आप  इस  को  अपने  हाथ  में  लेते

 हैं  तो  उस  में  पूरी  सफाई  करें,  जो
 निकम्मे  लोग  हों  उनको  हटायें  और
 अच्छे  लोगों  को  वहां  पर  रखें  और
 उस  के  प्रबन्ध  में  इस  तरह  कापरिवतेन
 करें  कि  जिस  से  उस  में  सचमुच  में  संस्था
 में  प्राण  और  ताकत  आये  ।

 अभो  हमारे  सामने  के  भाई  ने,  गांव  गांव
 में  स्वास्थ्य  कार्यकर्ताओं  की  नियुक्ति  की
 जो  योजना  है,  उसकेदवबारे  में  भी  कहा  ।
 मैं  स्वागत  करती  हू  किहर  एकगगांव  सें

 हर  एक  व्यक्ति  के  पास  छोटी  मोटी
 सेवा  करने  वाले  सेवक  पहुंचें,.
 लेकिन  मुझे  डर  है  कि  झापने  जो
 उन  को  सिखाने  के  समय  दो  सौ  रुपए
 और  बाद  में  पचास  रुपए  देने  की  बात  कही
 है,  उस  से  वे  कितना  संतुष्ट  होंगे  और
 कितना  काम  कर  सकेंगे---यह  ज्ञरा  सोचने
 वाली  बात  होगी  ।  दूसरी  बात  यह
 है  कि  श्राप  उन  को  पचास  रुपया  दवा
 के  लिए  दे  रहे  हैं,  को  दवा  के  लिए  पूरे
 नहीं  होंगे  ।  अगर  आप  उन  को  एस्पिरित
 या  आयुर्वेद  का  काढ़ा  भी  दिलवायेंगे
 तो  वह  भी  उस  में  काम  पूरा  नहीं  हो  सकेगा  ।
 मैं  नहीं  समझती  वे  लोग  इस  तरह
 बिना  दवा  बैठकर  क्या  करेंगे  ?  कितना:
 रोग  की  रोक  थाम  का  काम  करेंगे  1

 यह  भी  सोचने  वाली  बात  है  a  मैं'

 चाहती  हूं  कि  दिल्ली  में  जो  लेडी  हाडिंग
 मेडिकल  कालेज  है,  श्राल  इंडिया  मेडि--
 कल  इंस्टीट्यूट  है  या  देश  में  दूसरे
 कालेजज  हैं  श्रलग  श्रलग  जगह  पर,  उन  में  से
 पांच  सात  जगहों  पर  इस  योजना  का
 प्रयोग  करें  ।  इस  के  ऊपर  कुछ  प्रतुसंधान
 करें  और  वह  देखें  कि  जिस  तरीकेसे

 इस  योजना  से  हम  जो  भी  नतीजे  चाहते
 है  वह  नतीजे  निकल  सकते  हैं  7  जनता
 के  स्वास्थ्य  में  तरक्की  हो सकती  है  या:

 नहीं  ।  यह  चीज़  बहुत  आवश्यक  हैं  मैं  सम-
 झती  हूं  कि  मंत्री  जी  बहुत  उत्साह  से  श्पने  देश-

 वासियों  की  आवश्यकता  को  पूरा  करने की  लगन
 से  सारी  योजनायें  लाने  का  प्रयास  कर  रह
 हैं  '  जिस  के  लिए  हम  उन  को  बधाई
 देता  चाहते  हैं  और  आभार  प्रकट  करना

 चाहते  हैं  लेकिन  उन  से  यह  भी  कहना
 चाहते  हैं  कि  यह  सब  योजनायें  श्राप  वा

 मंत्रालय  तैयार  करके  आपके  सामने  रखता  हैं,

 श्धकचरे  तरीके  से,  उन  को  पुरी  तरह  से
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 [er>  स्‌  गला  नावरा]
 देखा  जाये,  पूरी  गहराई  से  उन  में  जाया
 जाये  और  फिर  उस  रूप  में  उनको
 स्वीकार  किया  जाये  कि  जो  पके  दिल  में
 आकांक्षा  है  वह  सचनुच  मेंपूरी  हो
 सके  ।  इत  शब्दों  के  साथ  मैं  आपकों
 धन्यवाद  देती  हूं  कि  आपने  मुझे  बोलने
 'का  समय  दिया

 स्वास्थ्य  तथा  परिवार  कम्पाण  मंत्रों

 (स्लो  सराज  नार(यरा)  :  उपाध्यक्ष  महोदय,
 'मैं  सब  से  पहले  श्री  रवि  जी  को  धन्यवाद
 देना  चाहंगा  ।  उन्होंने  इस  विधेयक  पर
 बोलते  समय  कूछ  मूल  बातों  की  ओर  भी
 ध्यान  ग्राकृषित  कर  दिया  यह  सही

 है  कि झ्भी  हाल  ही  में  मैं  उन  के  प्रदेश  में
 “गया  था  ब्ौर  जिन-जिन  स्थानों  का  उन्होंने  नाम

 “लिया,  वहां  तो  ज़रूर  ही  गया  था,  ब्िचूर  भी
 जया  था,  कोचोन  भी  गया  था।  मैंने  देखा--
 केरल  की  जनता  कितनी.  गज़ब  की  है,
 65  मील  की  दूरी  में  दोनों तरफ  प्रबुद्ध

 जनता  खड़ी  थी  और  कोचीन  में  जो
 :सीटिंग  हुई,  वह  तो  तीन  लाख  से  ऊपर  की
 मीटिंग  थी।  हम  वहां  कैन्सर  के  एक  नये
 अस्पताल  का  उद्घाटन  करने  के  लिये  गये
 थे  और  हम  वे  तुरन्त  अपनी  तरफ़से  7
 लाख  रुपये  के  कोवाल्ट  का  ऐलान  कर  दिया 1

 गएक  कोवाल्ट  केरल  में  पहले  से  है,  दूसरे
 राज्यों  को  झभी  नहीं  दिया  गया  है,
 लेकिन  केरल  राज्य  के  लिये  जो  दूर  तक  फैला

 हुआ  है,  उस  के  लिए  हम  ने  कहा  कि

 एक  कोबाल्ट  और  दे  दिया  जाय  |

 एक  गलत  कसेप्शन  हम  लोगों  के  माइण्ड
 में  घुसी  हुई  है  मैं  चाहता  हूं  कि  उस

 को  निकाल  दूं  |  बहुत  से  लोगों  ने  नाइना
 के  वेम्नर-फुटर  डाक्टरों  को  रट  लगा  रखी

 है,  लेकिन  मैं  न ेकभी  नहीं  कहा  कि  हम

 वेश्रर-फुटर  डाक्टरों  की  स्कीम  चला रहे  हैं  |

 जो  कुछ  भी  हमारे  मंत्रालय  ने  कहा  है---

 वह  यह  हैं  कि  हम  जन-स्वास्थ्य  रक्षक  की
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 नियुक्ति  करना  चाहते  है।  एक  हज़ार
 की  आबादी  पर  एक  जनस्वास्थ्य  रक्षक

 होगा,  वह  डाक्टर  नहीं  होगा,  जनन
 स्वास्थ्य.  रक्षक  होमा  ।  उन  का  काम

 होगा--अप्रानेवाले  बोमारियों  को  रोकना,
 आने  वाली  बीमारियों  से  लोग्रों  को  श्रामाह
 करना  और  उन  केगांव  की  स्थिति
 को  सुधारना  कसे  सफ़ाई  हो,  कसे  गढ़
 पाटा  जाये,  कैसे  मुंह,  दांत  साफ़  किये  जांपें,
 कैसे  स्वास्थ्य  ठीक  रखा  जाय---इन  सब  बातों
 को  वे  बतायेंगें

 इस  के  अतिरिक।  हम  ने  कहा  है  कि  हर
 गांव  में  एक  प्रशिक्षित  दाई  हो।  पहले
 भी  हमारे  यहां  हर गांव  में  ट्रैडीशनल
 दाई  हुआ  करती  थी  जो  बच्चों  का  जन्म  कराती

 थी,  नार  काटती  थी।  मेरे  गांव  में  जो  औरत
 नार  काटतो  थी,  भ्रभी  तक  मुझे  उसका  नाम  याद

 है  ।  ज्यादातर  इस  काम  को  हरिजन  औरतें
 करनी  थीं  ।  हम  चाहते  हैं  कि  उन  को
 प्रशिक्षित  किया  जाय  और  उन  को

 कुछ  पुरस्कार  दिया  जा,

 इस  के  बाद  5  हज़ार  की  आजादी,  पर
 मल्टी-परपज्ञ-वर्कंस  होंगें,  जिन  में  एक  मर्द
 और  एक  महिला  होगी  ॥  इस  के  बाद
 सब-सैन्टर  और  प्राइमरी  हैंल्थ  सैंन्टर्स

 होंगे  ।  प्राइमरी  =  हैल्थ  सैन्टरों  में  पहले
 एलोपैथी  के  दो  डाक्टर  होते  थे,  अब

 हम  ने  एक  और  बढ़ा  दिया  है,  जो

 आयुर्वेद  के  या  यूनानी  के  या  होमियोपैथी  के
 या  सिद्ध के  होंगे  !  जहां  पर  जो  प्रथा
 प्रचलित  है,  उस  के  डाक्टर  होंगे  |
 जैसे  तमिलनाडु  में  सिद्ध  का  डाक्टर  होगा,
 उत्तर  प्रदेश  में  आयुर्वेद  का  होगा,  पश्चिम
 बंगाल  में  होम्योपैथी  का  गा,  चूक
 वहां  के  लोग  होम्योपैथी  का  ज्यादा  इस्तेमाल
 करते  हैं।

 हमारा  देश  बहुत  बढ़ा  है,  बउत
 विशाल  है  ।  केरल  के  लोगों  को  मैंने  यह
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 भी  कह  दिया  है  कि  हमारे  मंत्रालय  ने
 उनकी  जो  योजना  पहले  से  चलती  थी,  उस
 को  रोका  नहीं  है  ।  केरल  कं  स्वास्थ्य
 मंत्री  और  दूसरे  लोगों  से  जो  मेरी  बातचीत

 हुई,  वे  शायद  झाज  यहां  आने  वाले  हैं  ।

 हम  नेउन  से  यही  कहा  कि  हमारा  मकसद
 ' जन-जन  को  दवा  पहुंचाना  है  ।  अगर
 'केरल  में  किसी  ग्रन्य  व्यवस्था  से
 जन-जन  तक  दवा  पहुंचाने  की  स्कीम  चल  रही

 है  तो  हम  उस  को  डिस्टब नहीं  करेंगे,  वह
 * झपनी  जगह  पर  चलती  रहे  ।  उन  का

 यह  कहना  जरूर  था  कि  अ्रगर  हम
 'झाप  कीइस  योजना  को  न  चलायें

 तो  जो  इकानामिक  हैल्थ  आप  इस  योजना
 के  लिये  देने  वाले  हैं,  वह  देंगें  या  नहीं  ।

 हम  ने  कहा  कि  डिटेल  में  बात  करने
 के  लिये  आप  दिल्ली  झा  जायें  और  शायद  वे
 झाये  हैं।  मैं  एक  बात  कहना  चाहता  हूं,
 केरल  हमारी  जनता  पार्टी  की  सरकार

 :ड्वारा  कभी  उपेक्षित  नहीं  रहेगा  ।
 बल्कि  के  रल  को  हम  श्रधिक  से  अधिक  सहायता

 *  देना  चाहते  है  क्योंकि  केरल  हमारे  देश  में
 5सब  से  ज्यादा  शिक्षित  है।  जितनी  शिक्षा
 केरल  में  है,  उतनी  देश  के  किसी  राज्य  में

 नहीं  है  ।  इसलिए  केरल  की  उपेक्षा  कौन
 स्क  सकता  है  ?  समझ  य्ये  बात  हमारी  ?

 मैं  मानतीय  सदस्यों  के  कौतृहल  को
 शान्त  करना  चाहता  हूं  क्योंकि  बहुत  से  लोग
 :  समझते  नहीं  हैं  कि  लेडी  हा्डिंग  आयविज्ञान
 महाविद्यालय  क्या  है  ?  मैंने  पहले  ज्यादा
 समय  नहीं  लिया  लेकिन  अब  मैं  कुछ  इस
 के  बारे  में  बताना  चाहता  हूं  ।  39ii  भें
 जब  यहां  पर  इंगलेंड  की  महारानी  साहिबा
 आई  थीं,  तो  उन  के  आगमन  की  स्मृति  में

 यहां  पर  लेडी  हाडिग  आयुविज्ञान  महा-
 विद्यालय  स्थापित  हुआ  था  और  वह  तब  से
 चल  रहा  है  ।  i9i6  में  इस  विद्यालय
 ने  झपने  कार्य  का  विस्तार  किया  और  उस  के

 अबन्ध  के  लिए  एक  तदर्थ  समिति,  एक  एड-

 हाक  कमेटी  बनाई  थी  ।  इम  समिति  का
 काम  श्रसंतोषजनक,  अनसेटिसफं  क्टरी  बताया
 गया  ।  इसलिए  इस  महाविद्यलयय  को
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 feet  ने  अपने  हाथ  में  ले  लिया।  यह  एसो-
 सियेशन  सोसाइटी  रजिस्ट्री.  अधितियम
 860  के  अधीन  रजिस्ट्रीकृत  सोसाइटी  थी

 इस  एसोसियेशन  के  उद्देश्य  श्रन्य  बातों  के
 साथ  साथ  एस  प्रकार  थे  :

 (a)  आयुर्विशान  की  उच्च  शिक्षा
 के  लिए  तथा  महिलाओं  शर  बच्चों  के
 उपचार  के  लिए  प्रबन्ध  करना

 (2)  भारत  में  मैंडिकल  महिलाओं
 की  भर्ती  के  क्षेत्र  को  व्यापक  बनाना,  और

 (3)  नसो  शझौर  धातिग्रों  के  लिए
 प्रशिक्षण  की  व्यवस्था  करना  ।  ये  इस
 के  मूल  उद्देश्य  है।  शब  इस  के  लिए  जो

 रुपया  हम  ने  दिया  है,  उस  के  बारे  में  मैंने

 पहले  ही  बता  दिया  है  कि  974-75  #

 कितना  दिया,  1975-76  में  कितना

 दिया  जर  1976-77  में  कितना  दिया।

 इस  को  रिपीट  करने  की  जरूरत  नहीं  है  ३

 सब  मिला  कर  2  करोड़  5  लाख  ष्फ्या

 हम  ने  दिया  है  ।  2  करोड़  5  लाख  रुपया
 केन्द्रीय  सरकार  दे  और  बहां  का  प्रबन्ध

 बिल्कुल  ढीोला-ढाला  होता  जाए  और  नित्य
 प्रति  उस  कौ  स्तर  गिरता  जाए  और  फिर
 भी  यह  कहा  जाए  कि  इस  कौ  मत  लो,  तो  मैं

 समझता  हूं  कि  अगर  हम  ऐसा  करते  है  तो

 हम  कतेव्य-विहीन  माने  जाएंगे  और  यह  कहा
 जाएगा  कि  सरकार  अपना  कतंव्य  नहीं
 करना  चाहती  है  |

 हम  क्यों  इस  को  लेना  चाहरे  है,  यह  प्रश्न

 हमारी  सुशीला  जी  का  है  ।  सुशीला  जी  का

 मैं  बहुत  ही  सम्मान  करता  हु  ।  ये  इस
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 [att  राज  नारायण]
 विभाग  में  रही  है  और  ये  स्वयं  डाक्टर  हैं
 शर  हम  से  कई  गुना  इन  को  जानकारी  है  ।

 इसलिए  मैं  इन  के  प्रति  नतमस्तक  होते  हुए
 अपने  बात  को  दृढ़ता  के  साथ  कहना  चाहता  हूं  1

 द्ढ़  संकल्प  और  अटल  विचार,  इन  दोनों
 को  मैं  रख  देना  चाहता  हूं  7  इस  महाविद्यालय
 का  शिक्षा  का  स्तर  गिरता  जा  रहा  हैं  और  यह
 भारतीय  'चिर्त्सि  परिषद  द्वारा  नियुक्त
 निरीक्षकों  द्वारा  किये  गये  उत्तरोत्तर  निरीक्षण
 में  प्रतिकूल  टिप्पणियों  का  विषय  बन  गया  था  ।
 जब  जब  आवजर्वर्स  नियुक्त  किये  गये,
 उन्होंने  बार-बार  यह  टिप्पणी  की  हैँ  कि
 इस  का  स्तर  गिरता  जा  रहा  है  ।  इसलिए
 सरकार  को  शस  को  अपने  हाथ  में  ले  लेना

 चाहिए  |  सन  953  में  उस  एसोसियेशन  के
 झावदन  पर  और  उसकी  सहमति
 से  भारत  सरकार  ने  इस  संस्था  के
 कामकाज  का  प्रबन्ध  करने  के  लिए  पूर्त
 विन्यास  अधिनियम,  i890  की  धारा  5  के
 अधीन  एक  स्कीम  बनाई  थी।  इस  स्कीम
 के  ग्रधीन,  उस  मुख्य  प्रयोजन  में  जिस  के  लिए
 यह  एसोसियेशन  स्थापित  की  गई  थी,  कोई
 परिवर्तन  नहीं  किया  गया  था  किन्तु  महा-
 विद्यालय  का  प्रबन्ध  प्रशासन  बोर्ड  में  निहित
 कर  दिया  गया  था  और  एसोसियेशन  निष्प्रभावी

 हो  गई  थी  ।  इस  स्कीम  के  अधीन  ट्रस्ट  की

 सम्पूर्ण.  परिसम्पत्तियां  जिनका  प्रबन्ध

 एसोसिएशन  फार  दि  कन्ट्रोल  एण्ड  दि
 मेनेजमेंट  आफ  दि  लेडी  हाडिग  मेडिकल
 कालेज  फार  विमेन  एण्ड  हास्पिटल  फार
 विभेन  एण्ड  चिल्ड्रेंन  दिल्ली  रा  किया  जाता
 था,  4  जून  953  से  भारतीय  पू  विन्यास
 कोषपाल  में  निहित  हो  गयी  थीं  !

 26.00  prs.  we
 छात्रों  क ेलिए  विलनिकी  शिक्षण  की

 अच्छी  व्यवस्था  और  प्रबंध  करने  की  दृष्टि
 से  भारत  सरकार  ने  959  में-मुझे  नहीं
 मालूम  उस  समय  कौन  स्वास्थ्य  मंत्री  थे,
 शायद  राजकुमारी  गअ्रमृतकौर  होंगी  ।  हां
 श्री  करमरकर  थे--जिन्होंने  i959  में  लेडी
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 हाडिग  आयुविज्ञान  महाविद्यालय  और
 अस्पताल  अपने  हाथ  में  लेने  के  लिए  एक
 प्रस्ताव  मंजूर  किया  था।  मगर  वह  प्रस्ताव
 कर  मर  कर  हो  गया  ।  हाथ  में  आया  और
 मर  गया,  आगे  नहीं  चला  ।

 इस  प्रयोजन  के  लिए  एक  विधयक  राज्य
 सभा  में  पेश  किया  गया  था,  किन्तु  एसोसिएशन
 आफ  मेडिकल  बीमेन  इन  इंडिया  के  विरोध
 के  कारण  इसे  वापस  लेना  पड़ा  ।

 डा०  सुशीला  नायर  :  उनका  क्‍या:
 विरोध  था  यहो  ना  कि  इसे  कोएजुकेशन
 संस्था  न  बनाया  जाये?  अगर  इसके  काम-
 काज  में  गिरावट  झराई  तो  इसकी  जवाबदारी
 किसके  ऊपर  है  ?  क्‍या  इसकी  जवाबदारी
 आपके  मंत्रालय  के  ऊपर  नहीं  हैं  ?  उस  बोर्ड
 ने  ठीक  काम  नहीं  किया  तो  यह  आपके  मंत्रालय
 को  भी  देखना  नहीं  चाहिए  था  ?

 श्री  राज  नारायण  :  सुशीला  जी  ने  जोर
 झारोप  लगाया,  वह  आरोप  हमें  बाध्य  करता

 है  कि  हम  इसे  अपने  हाथ  में  लें  क्योंकि  इसके
 बिना  इसका  प्रबंध  ठीक  से  नहीं  किया  जा
 सकता  है  ।  छात्रों  के  लिए  अच्छी  व्यवस्था
 और  प्रबंध  की  दृष्टि  से  भारत  सरकार
 ने  इसे  अपने  हाथ  में  लेने  के  बारे  में  निर्णय
 क्या  है।

 इसका  एक  सहयोग  संस्थान  है 1
 इसका  नाम  कलावत्ती  सरन  अस्पताल,  नई
 दिल्ली  हैं।  यह  लेडी  हाडिग  मेडिकल:
 कालेज  और  अस्पताल,  नई  दिल्लीः
 के  अहाते  में  956  में  स्थापित  किया  गया

 था  |  इसे  श्री  रघुबीर  सरन  और  उनके  परि-
 बार  के  उपहार  पत्र  के  माध्यम  से  954  में:

 जो  सम्पत्ति  भारत  सरकार  को  दान  दी  थी,
 उसकी  बिक्री  से  मिली  रकम  से  बनाया  गया

 था  |  अस्पताल  का  सारा  आवर्ती  तथा:

 अनावर्ती  खे  सहायता  अनुदान  के  माध्यम

 से  भारत  सरकार  द्वारा  पूरा  किया  जाता

 है  1  पिछले  चार  वर्षों  के  दौरान  इस  संस्थान

 को  दिये  गये  सहायता  अनुदानों  की  रकम  का:

 35%
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 ब्यौरा  मैंने  पहले  आपको  बता  दिया  है  जिससे
 इसमें  शिक्षा  और  चिकित्सा  दोनों  को  पूलि  हो
 रही  है।

 इस  अस्पताल  का  प्रबंध  भारत  सरकार
 द्वारा  गठित  एक  अलग  प्रबन्ध  बोर्डे  द्वारा  किया
 जाता  है।  कलावती  सरन  बाल  चिकित्सालय,
 लेडी  हाडिग  मेडिकल  कालेज  तथा  अस्पताल
 के  स्राथ  साथ  बच्चों  के  इलाज  को  पृरक
 सुविधाएं  प्रदान  करता  हैं  ।  इस  बात  की
 आवश्यकता  है  कि  महिलाओं  को  आयुविज्ञान
 की  उच्च  शिक्षा  तथा  महिलाओं  कौर  बच्चों
 के  लिए  उन्नत  चिकित्सा  सुविधाएं  उपलब्ध
 करने  के  लिए  लेडी  हाडिग  मेडिकल  कालेज
 और  कलावती  सरन  बाल  चिकित्सालय
 कम्पलेक्स  को  एक  श्रेष्ठ  संस्थान  के  रूप  में
 विकसित  किया  जाए  |

 इन  को  हम  चाहते  हैं  कि  ये  सचम॒च  में

 एक  बढ़िया  अच्छी  संस्था  बने  |  इस
 संस्थाधों  में  जो  वर्तेमान  व्यवस्था  हैं  उसे  समाप्त
 कर  के  और  उन्हें  सीधे  सरकार  के  नियंत्रण
 में  लाकर  ही  इन  संस्थाधों  के  ढांचों  को

 युक्तियुक्त  बनाया  जा  सकता  हैं  शौर
 इन  के  कायें  में  सुधार  लाया  जा  सकता  है।
 तथापि  ,  ऐसा  करते  समय,  इस  बात  को

 सुनिश्चित  करने  के  लिए  यह  घ्यान  रखा

 जाएगा  कि  संस्थाओं  का  मूल  स्वरूप
 न  बदले,  अर्थात्‌  यह  वेवल  स्त्रियों  की
 चिकित्सा-शिक्षा  तथा  महिलाओं  और  बच्चों
 के  स्वास्थ्य  की  देख  भाल  के  कार्य  को  आगे

 बढ़ाने  की  ही  एक  मात्र  संस्था  बनी  रहे  ।
 इन  के  स्वरूप  में  कोई  परिवर्तन  नहीं  होगा,
 वह  बना  रहेगा  ।  सरकार  द्वारा  इन  दो
 संस्थाश्मों  के  अधिग्रहण  करने  का  एक  और
 फायदा  यह  होगा  कि  इन  दो  संस्थाओं  के
 कमंचारियों  को  सरकारी  सविस  का  लाभ
 मिलेगा  ।  अभी  तक  इन  को  सरकारी
 संबिसि  का  लाभ  नहीं  मिलता  था
 लेकिन  अब  सरकारी  सेवा  का  जो  लाभ

 दूसरे  अस्पतालों  में  खिलतता  हैं  वह  उन  को
 भी  मिलने  लगेगा  ।  जिन्हें  इस  समय  सेवा
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 निवृत्ति  की  सुविधायें,  पारिवारिक  पेंशन,
 मृत्यु  एवं  सेवा  निवृत्ति  उपदान,  सरकारी  मूल
 से  निवास  स्थान  आदि  की  सुविधायें  नहीं
 मिल  रहीं  थीं  उन  को  मिलने  लग  जाएंगी  ।

 लेडी  हाडिग  मेडीकल  कालेज  और
 अस्पताल  नई  दिल्ली  के  प्रशासन  बोर्ड  ने  अपने
 25  जनवरी  975%  संकल्प  में  इस  बात  की
 सिफारिश  की  थी  कि  भारत  सरकार  समस्त
 दायित्वों  और  परिरसम्पत्तियों  सहित
 संस्था  को  अपने  अधिकार  मेंलेलें।
 इस  में  जो  खर्च  है  उसका  ब्यौरा
 बताने  से  कोई  लाभ  नहीं  हैं  ।

 00  के  करीब  कर्मचारी  लेडी  हाडिय
 में  हैं  मोर  250  के  करीब  कर्मचारी
 कुलाबंती  अस्पताल  में  हैं  ।  इन  सभी
 कर्मचारियों  को हम  सरकारी  स्तर  पर  ला
 देंगे  जो  भ्रभी तक  नहीं  हुआ  था

 एक  झौर  बात  मैं  बता  दूँ  7  पटेल  चेस्ट

 इंस्टीट्यूट  की  बात  हमारे  रवि  जी  ने  की  है
 अभी  तक  यहां  जो  विद्यार्थी  हैं  बे  रिसर्च
 करते  थे,  उनको  कोई  स्कालर-
 शिप  सरकार  नहीं  देती.  थी  ।  आप

 हिस्ट्री  को उठा  कर  देख  लें  ।  हम  ने  हर
 एक  विद्यार्थी  को  चार  सौ  रुपए  मासिक
 देना  स्वीकार  कर  लिया  है  ।  उनकी
 मांग  है  कि  हम  को  दूसरे  जो  इंटर्न  में  रहते
 हैं  उन  के  बराबर  दिया  जाए।  उन  को
 600,  साढ़े  छः  सो  मिलतां  हैं  और  उस

 में बैड्ड  को  देखा  जाता  है,  कहीं  पर
 बीस  और  कहीं  पर  सोलह  बंडक़  होते
 हैं  ।  लेकिम  यहां  तो  बे  रिसर्च  का  काम  करते

 हैं,  इसलिए  उन  को  नहीं  दिया  चा  सकता
 था  ।  लेकिन  फिर  भी  अगर  हम  को  पैसा  मिल
 जाए  तो  हम  अपने  घर  में  तो  उस  पैसे  को
 रखेंगे  नहीं  1  हम  चाहते  हैं  कि  उन  को
 अधिक  से श्रघिक  मिले  ।  यह  आगे
 की  बात  है  और  उस  को  देखा
 जाएगा  |  अ्रब  जो  कुछ  हो  सका  है  वह
 हम  मे  कर  दिवा  है  बनारस  यूनि-
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 [aft  राज  नारायण]
 वसिटी,  अलीगढ़  यूनिवर्सिती,.  दिल्ली

 यूनिवर्सिटी  के  लोगों  को  जितना  मिलता

 है  उतना  हम  इन  को  भी  तब दे  देंगे  ।  असल
 बात  यह  है  कि  पटेल  चेस्ट  इंस्टीट्यूट  जो

 है  वह  डायरेक्टली  हमारे  पास  नहीं  हें,
 दिल्ली  यूनिवर्सिटी  के  पास  है  ।  केवल  हम
 पैसा  देते  हैं,  यही  मुसीबत  है  हमारे
 सचिव  बराबर  हम  से  बात  करते  रहते
 हैं,  यू०  जी०  सी०  से  उन  की  होती  रहती  Ft
 उन  से  बह  कहते  रहते  हैं  कि  कुछ  और

 सहलियत  उन  के  लिए  कर  दी  जाए,  कुछ
 और  पैम्ग  बढ़ा  दिया  जाए  ।  अगर

 यू०  जी०  सी०  पैसा  बढ़ा  दे  तो  हम
 को  देने  में  कोई  संकोच  नहीं  हैं
 जब  वेदेदेंगे  हम  इनको  देदेंगे  ।  लेकिन
 देखना  पड़गा  कि  दित्लो  यूनिवर्सिटी  के
 साथ  लगा  हुआ  जो  शभस्पताल  है,
 अलीगढ़  और  बनारस  से  लगा  हया  जो
 अस्पताल  हैं,  ये  तीनों  सेंटर  के  अधीन

 हैं  और  इन  तीनों  के  काम  में  कोई  गति-.
 रोध  पदा  न  हो  t  इस  बास्ते  कुछ
 फाइनशियल  एक्स्पैक्ट्स  को  भो  देखना  पड़ता
 है  ।  फिर a  हम  ने  चार  सौ  रुपया
 कर  दिया  है  चाहे  यू  जी०  सी०
 देया  न  दे,  यूनिवर्सिटी दे  या  न  दे
 लेकिन  हम  ने  उन  को  यह  बता  दिया  हे  कि

 हम  इतना  दे  देंगे  और  यूनिवर्सिटी
 को  भी  बाध्य  करने  की  कोशिश  हमने  की  है
 कि  इतनी  रकम  वह  देने  की  बात  कबूल
 करें  t

 SHRI  VAYALAR  RAVI:  Their  com-
 plaint  is  very  simple  now.  Your  Min-
 stry  has  agreeq  to  certain  conditions
 icr  its  remaining  academic  only,  but
 their  complaint  is  that  you  are  not
 implementing  the  agreement.

 ol  कंबर  लाल गुप्त :  (  दिल्ली  सदर):
 व  मेरे  पास  भी  झाये थे  |  वे  मेरे  'निव  चिन  क्षेत्र
 के  लोग  हैं।  दो  पत्र  मैंने  आपको  लिखे भी  हैं  t
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 रवि  साहब  ठीक  कह  रहे  हैं।  आपके  सचिव
 के  साथ  वे  मिले  भी  हैं  ।  उन्होंने
 सिद्धान्त:  उनकी  मांग  सैलरी  की
 स्वीकार  कर  भी  ली  है  a  उन्होंने  कंबल
 एकबात  कहीं  2  कि  जो पोस्ट  है
 उस  के  इक्वीवेलेंट  पोस्ट  बना  दी  जाए,
 यूनिवर्सिटी  वाले  बना  दें  तो  उन  को  उतनी
 तनख्वाह  हम  दे  देंगे  ।  तो  इस  को
 बनाने  में  देरी  हो  गई  हैं  i  यह  कमिट-
 मेंट  ओरल  है  ।  जो  कमिटमेंट  आपके
 सचिव  ने  किया  है  उस  को  आप  हाउस  में
 कर  दें,  यही  हम  चाहते  हैं  t

 श्री  राज  नारायण  :  हमारे  सचिव  ने
 या  हम  ने  जो  कमिटमेंट  किया  है
 उसका  पूरा  पूरा  आदर  होगा,  यह  आप
 समझ  लीजिये।  माननीय  कंवर  लाल
 ने  जो  कहा  यदि  यूनिवर्सिटी  ऐसा  कर
 दे  ।  तो  इस  में  बिग  इफ  लगा  हुआ  है
 इस  बिग  इफ  को  यूनिवर्सिटी  दूर  करेगी।
 अगर  यू०  जी०  सी०  इनको  पैसा  देगा  तो
 उस  पैसे  को  देने  में  हम  को  कोई  ऑापत्ति
 नहीं  होगी  ।

 श्री  कंबर  लाल  गुप्त  :  देखिये,  यह  गडबड
 न  कीजिये  ।  जो  यनिवर्सिटी  का  काम  है
 वह  यूनिवर्सिती  करेगी,  और  आपने  जो
 वायदा  किया  हैं  वह  आप  पूरा  करें।

 शी  राज  नारायण  मैं  बिना  इधर
 उधर  देखे  इस  सिद्धांत  को  मानता  हूं  कि
 समान  सेवा,  समान  १रस्कार  ।  और  इसी
 सिद्धांत  को  हम  हर  जगह  लागू
 करना  चाहते  हैं  ।  और  इसीलिये  हम
 ने  बह  भी  कहा  है  कि  जितनी  पथीज

 हैं  इन  में  इतनी  असमानता  है.  कि  सम्पूर्ण
 रूप  से  अगर  न  सही  तो  मक्सिमम  दूर  तक
 जा  कर  के  इस  असमानता  को  हटा  दें  4
 दक्षिण  की  भाषा  में  ग्रनुवाद  हो  गया  गलत  ।

 हम  ने  कहा  थाकि  ऐलोपैची  तो  बन  गई
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 रानी  और  अपने  देश  की  जितनी  पैथीज
 हैं--होम्योपैयी,  नैचुरोपेथी  ,  झरायुर्वेदिक  या

 यूनानी--यह  सब  बन  गई  नौकरानी
 पहले  दूसरे  शब्द  का  प्रयोग  करते  ये
 उसका  दूसरा  अथे  लोगों  ने  लगाया  तो
 हम  नहीं  चाहते  कि  हमारे  देश  की
 पद्धतियां  नौकरानी  की  स्थिति  में
 रहें  और  ऐलोपैथी  वेवल  रानी  की  स्थिति
 में  रहें  oo  जितनी  मदद  कर  सकते  हो
 कीजिये  ।  लेकिन  मैं  माननीय  रवि  जी  से
 सहमत  हूं  कि  जितना  ज्यादा  से  ज्यादा
 डिस्पैरिटी  को  मिटा  सकें  वह  हम  करने
 के  लिए  तैयार  हैं।  मगर  हमारे  हाथ
 बंधे  हुए  हैं,  उस  बंधे  हुए  हाथ  को  रवि  जी
 खोल  दें  तो  हम  को  देने  में  कोई  श्रापत्ति  नहीं
 है ।

 आज  मुझे  कितनी  शर्म  आयी,  मान-
 नीय  अडवाणी  जी  हमारे  सामने  बैठे  हुए
 हैं,  मैं  बराबर  लड़  रहा  हूं  जब  से
 पालियामेंटी  जीवन  में  झाया  हुं  कि
 माल्रभाषा  के  माध्यम  से  सारा  काम  चले  1
 आज  सवेरे  हम  को  जस्टिस  लाम्बा
 पर  रिपोर्ट  अंग्रेजी  में  सभा  पटल  पर  रखनी

 पड़ी  ।  आप  लोगों  ने  ख्याल  नहीं  किया
 और  हम  बोले  नहीं  ।  मैंने  कह  दिया
 कि  यह  रिपोर्ट  रख  रहा  हूं  टेबिल
 पर  उस  की  हिंन्दी  कौपी  नहीं  बन
 पायी,  जो  कि  बननी  चाहिये  ।  तो  उसके
 लिये  किस  को  दोष  दूं  ।  चूंकि वह वह
 225  पेज  की  रिपोर्ट  हैं  उसका  अध्ययन

 किया  गया,  फिर  दूसरे  लोगों  से  अध्ययन
 कराया  गया  कितगी  गहराई  से  जा  कर

 इस  को  देखना  है,  तो  इस  लिये  इस  में
 समय  नहीं  रहा  ।  मगर  फिर  भी  हम  को
 शर्म  हैं  ।  हम  महसूस  करते  हैं  कि  पहली
 मतंबा  हमारे  विभाग  ने  हम  को  मजबूर
 किया  कि  हम  अंग्रेजी  में  रिपोर्ट  रखें।

 इस  के  लिये मुझे  शर्म  हैं,  मैं  अपने  को
 बेइज्जत  महसूस  करता  हूं  ।  हमारी
 बेइज्जवी  आपने  नहीं  की,  सरकारी  पक्ष

 या  विरोध  पक्ष  में  नही  की,  बल्कि
 हमारे  सचिवालय  नेही  कर  दी,  मैं
 इस  को  मानता  हूं  ।

 डा०  सुशोला  नायर  :  मंत्री  जी,  यह
 तो  बता  दीजिये  कि  अ्रभी  जो  भाप  टेक  गोवर
 कर  रहे  हैं  इस  मैनेजमेंट  में  क्या  फ़र्क  झायेगा  ?
 लेडी  हाडिग  की  बात  कीजिए  ।

 श्र  राज  नारायण  :  सवाल  यह  है  कि
 जब  सरकार  इसे  भपने  हाथ  में  ले  लेगी,
 श्रीमती  सुशीला  नायर  हमसे  ज्यादा  जानकार

 हैं  कि अगर  सरकार  के  हाथ  में  व्यवस्था  होती
 है  तो  उसमें  कितना  सुधार  होता  है  शौर
 कितना  कुधार  होता  है,  उसके  दायरे  में
 श्र  जाने  से  फायदा  नहीं  है,  तो  मैं  श्रीमती

 सुशीला  नायर  को  अपने  यहां  बुला  लूंगा  और
 उनसे  पूछ  लूंगा  कि  आप  बतायें  कि  इसमें
 कैसे  अच्छे  से  श्रच्छा  सुधार  लाया  जा  सकता

 है  t

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  to  provide  for  the
 acquisition  af  the  Lady  Hardinge
 Medical  College  and  Hospital  and
 for  the  management  of  the  Kalavati
 Saran  Hospital,  with  a  view  to  ensur-
 ing  better  facilities  for  higher  me-
 dical  education  for  women  and  me-
 dical  facilities  for  women  and  child-
 ren  in  the  Union  territory  of  Delhi
 and  for  matters  connected  therewith
 or  incidental  thereto,  be  taken  into
 consideration,”

 The  motion  was  adopted.

 MR.  DEPUTY  SPEAKER:  Now  we
 shall  take  up  clause-by-clause  consi-
 deration  of  the  Bill.

 Clause  2—  ‘Definitions)

 श्री  राज  नारायण  :  मैं  प्रस्ताव  करता

 हूं  कि  :

 Page  2,  line  24.—

 for  “17th  March,  1957”,
 substitute  70  April,  1957”  (I)
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 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “Page  2,  line  24,—

 for  79  March,  1957",
 substitute  “l7th  April,  1957",

 The  motion  was  adopted.

 MR  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  clause  2,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added  to
 the  Bill.

 Clauses  8  to  9  were  added  to  the  Bill.

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 at  राज़  ताराण्ण  :  मैं  प्रस्ताव  करता

 हूँ  :  -८

 “कि  विधेयक,  जिस  रूप  में  संशोधित
 हुआ  है,  उसे  पास  किया  जाग्रे।

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 36.8  hrs
 MOTION  RE  WHITE  PAPER  ON
 MISUSE  OF  MASS  MEDIA  DURING
 THE  .INTERNAL  EMERGENCY—

 contd.

 MR.  DEPUTY-SPEAKER:  Now  we
 shail  take  up  the  discussion  regarding
 the  White  Paper  on  misuse  of  mass
 media.  The  first  speaker  is  Dr.  Murli
 Manohar  Joshi.

 श्री  उग्रपेन  (देवरिया)  :  उपाध्यक्ष
 महोदय,  मैं  यह  जानकारी  चाहता  हूं  कि

 हम  लोगों  को  वक्‍ताओं  की  जो  सूची  दी  गई
 थी,  शायद  यह  कहा  भी  गया  था  कि  वही

 NOVEMBER  14,  977  Media  during  360
 Emergency  (M)

 सूची  रहेगी,  तो  वही  सूची  रहेगी  या  नये  सिरे
 से  बक्‍ताओं  को  झाप  बुला  रहे  हैं  ?

 उपाध्यक्ष  महोदय  :  वही  सूची  है  ।

 SHRI  V.  ARUNACHALAN  (Tiru-
 nelveli):  Last  time  from  Anna  DMK
 no  member  was  allowed  to  speak.

 MR  DEPUTY-SPEAKER:  Your
 name  is  there.  Your  turn  will  come.

 SHRI  ्य  ARUNACHALAM:  Pre-
 ference  should  be  given.

 MR.  DEPUTY-SPEAKER:  Anna
 DMK  has  25  memberg.  As  and  when
 your  turn  comes,  you  will  be  called.
 Perhaps  you  are  not  aware  that  only
 three  members  spoke  last  time.  One
 from  the  Congress,  one  from  _  the
 Janata  Party  and  one  from  the  Mar-
 xist  Party.  Naturally,  the  Janata
 Party  will  have  to  be  called.

 Dr.  Murli  Manohar  Joshi.

 Blo  मुरली  मनोहर  खोदी  (अलमोड़ा):
 उपाध्यक्ष  महोदय.  सर्वप्रथम  मैं  सूचना  एवं

 [प्रसारण  मंत्री  को  इस  बात  के  लिए  बघाई
 देता  हूं  कि  उन्होंने  इन  प्रचार  साधनों  के

 दुचपयोग  पर  एक  बहुत  ही  विस्तृत  श्वेत-पत्र
 सदन  के  समक्ष  रखा  हैं।  इस  बात  के  लिए
 भी  बधाई  देता  हूं  कि  उन्होंबे  अपने  कार्यकाल

 में,  जिस  वाणी  को  पिछले  शासन  ने  अवरुद्ध
 किया  था,  उसे  प्रवाहित  किया,  गति  दी,
 एक  दिशा  दी  ।  आज  सारा  भारत,  सारे
 भारत  की  जनता  उनकी  इस  बात  के  लिए
 प्रशंसा  करती  है,  बधाई  देती  है  कि  इस  दल
 से  शासन  में  झाने  से  पहले  जनता  के
 समक्ष  जो  वायदे  किये  थें,  उनको  पूरा  करने
 के  लिए  उन्होंने  प्रभावी  और  अच्छे  कदम
 उठाये  हैं  ।

 इस  से  पहले  कि  मैं  श्वेतपत्न  के  विषय  में

 कुछ  कहूँ,  मैं  कहना  चाहूंगा  कि  आपात

 स्थिति  के  दौरान  जिस  वाणी  को  कुंटित  किया
 गया  था,  वह  कोई  साधारण  वाणी  नहीं  थी  ।

 बगचेद  संहिता  के  दशम  मंडल  के  12वें
 oe
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 सुक्त,  वाक्‌  सूक्‍त,  में  वाणी  के  लौकिंक॑  महत्व
 को  बहुँत  हीं  स्पण्टरूप  से  प्रतिपादित  किया
 गया  है।  भारतीय  संस्कृति  में  वाणी  का.
 जो  महत्व  है,  यह  उसे  प्रदर्शित  करने  वालों

 सुक्त  है।
 अं  रुद्राय  धुरा:  नोमि  ब्रह्म्दिषे  शरे  दे

 हेन्तंवा  उँ।

 श्हं  जनाय  समद  कृणाम्येर्ह  दावा  प्थिवी

 |.  विवैशं  1६६

 अर्थात्‌  मैं  (वाणी )  ब्रद्य  के  द्वेषी,  ज्ञान  के  हबी,
 शर  के  बध  के  लिए  र्द्र  का  धनुष  तानती  हूँ  ।
 जनता  पर  जब  कभी  अत्याचार  हो  और  जनता
 के  हित  के  लिए  मुझें  कुछ  करना  हो,  ती  मैं
 रुद्र  रूप  में  सामने  ग्रांती  हैं  |  [मैं  समस्त

 पृथिवी,  समेस्त  ऑकाश  अर  समस्त  भूंमंडल
 में  व्याप्त  हूं  ।

 वाणी  का  यह  स्वरूप  ब्रह्मा  का  स्वख्प  है
 वाणी  उस  शवित  और  प्रखर  तेज  का  प्रतीक

 है,  जो  अत्याचार  शौर  अन्याय  का  विरोंध
 करने  के  लिए  खड़ी  होती  है  7  आपात
 स्थिति  के  दौरान  उस  वाणी  को  कुंठित  किया
 गया  ।  हमारे  जनता  शासन  और  मंत्री

 महोदय  ने  उस  वाणी  को  फिर  से  प्रवाह
 दिया,  इस  के  लिए  वें  बधाई  के  पात्र

 हैं।

 इस  श्वेतपत्न  को  देखने  से  ऐसा  लगता  है
 कि  यह  एक  हिमखंड  के  समान  है|  इसका

 l/roat  हिस्सा  ऊपर  है  और  9/t0  वां

 हिस्सा  डूबा  हुआ  है  t

 It  is  just  like  an  iceberg,  1/10th.  above
 and  9/l0th  submerged.

 आपात  स्थिति  के  दौरान  मास  मीडिया,
 प्रचार  साधनों,  के  दुरुपयोग  की  सब  घटनायें
 शायद  अ्र्भी  प्रकाशित  नहीं  हुई  हैं  ।

 इस  इंवेंतपल्र  के  एपेंडिक्स  6  में  श्रीमती
 इन्दिरों  गाँधी  का  वह  वक्तव्य  दिया  गया  हैं,
 जिस  में  उन्होंने  कहा  था  कि  प्रचार  साधनों
 की  क्रेडिबलिटी  का  कोई  अर्थ  नहीं  होता
 है  ।

 KARTIKA  28,  899  (SAKA)  Media  during  362
 Emergency  (M)

 “Quite  honestly,  I  don’t  know
 what  it  means.  Who  has  credibility?
 The  newspapers  who  had  day  in  and
 dey  out  printed  falsehood?  Whose
 every  prediction  has  turned  out  to
 be  false?”

 वह  कहती  हैं  कि  क्रेडिबेलिटी  की  कोई  आ्राव-
 श्यकता  नहीं  है।  अर्थात्‌  बहू  जो  बात  कहती
 है,  वह  विश्वसनीय  है  या  नहीं,  इससे  उन  का
 कोई  मतलब  नहीं  है।

 किस  तरह  से  धमकियां  दी  गईं,  यह  उन  की
 इस  बात से  पत्ता  चलता  है  1

 “I  have  said  here  in  a  meeting  of
 Secretaries  that  while  anybody  is  jn
 Government  service,  they  are  bound
 tu  obey  the  orders  of  Government
 if  they  feel  that  the  Government
 policy  js  not  rigtit,  they  are  unable
 to  obey,  they  have  some  other  views
 which  they  want  to  express,  nobody
 is  stopping  them  from  resigning  and
 joining  any  organisation.”

 They  can  resign  and  go.

 यह  धमकी  दी  गई  कि  यदि  आप  सरकार  के
 श्रादेश  को  नहीं  मानते,  यदि  भाप  सरकार  के
 प्रचार-तंत्र  के  झनसार  नहीं  चलते,  तो  आप
 निकाल  दिये  जायेंगें।  ग्राकाशवाणी  और

 दुरंदशन  पर  दबाव  तो  मैं  समझ  सकता  हूं,
 लेकिन  संमाचारपत्रों  पर  भी  दबाव  डाला
 मया  पैकाग्राफ़  i9  में  कहा  गया  है  :

 “According  to  these  guidelines  ‘the
 speecnes  of  Members  of  Legislatur-
 es/Parliament  participating  in  a  de-
 bate  will  not  be  published  im  any
 manner  or  from  but  their  names  and
 party  affiliation  may  be  mentioned.”

 ay  चल  कर  पैराग्राफ  2०  में  कहा  गया

 “In  other  words,  conditions  laid
 ttown  for  reporting  of  proceeditigs
 m  Parliament  were  not  less  but
 more  severe  than  the  general  pre-
 censorship  on  the  press  for  other
 matters.  Dbritig  the  Monsoon  Ses-
 sion  of  1975,  the  entire  proceedings



 363
 ‘  Misuse  of  Mass

 [sto  म्‌रलो  मनोहर  जोशी]
 were  to  be  submitted  for  pre-censor-
 ship.”

 कांग्रेस  पार्टी  की  तरफ़  से  बार-बार  यह  दुहाई
 दी  जाती  है  कि  पालियामेंट  सुप्रीम  है  ।
 श्राज  सुबह  श्री  चह्नाण  ने  भी  यह  बात  कही  I
 उनकी  तरफ  से  यह  बार-बार  कहा  जाता  है  कि
 में  संविधान  (संशोधन)  विधेयक  की  उन  सब
 धाराओं  को  मानेंगें,  जो  सुप्रीमंसी  आफ़
 पालियामेंट  के  खिलाफ़  नहीं  जाती  हैं  ।
 लेकिन  इसी  पालियामेंट  की  प्रोसीडिग्स  पर
 प्री-सेंसरशिप  लागू  किया  गया  था  जो  संसद
 इस  लोकतंत्र  की  सर्वोच  संस्था  है,  जो  देश
 की  भावनाओं,  आशाझ्रों  और  आकांक्षाओ्रों
 की  अभिव्यक्ति  करती  है,  जो  भारत  की
 स्वतन्त्रता  तथा  सार्वभौमिकता  की  प्रतीक
 है,  और  इस  नाते  देश  का  एक  पूनीत  स्थान
 है,  उसकी  कार्यवाही  को  प्रकाशित  होने  से
 रोकने  का  जघन्य  अ्रपराध  जिन  लोगों  ने
 किया,  वे  महादंड  के  पात्र  हैं  और  उन  पर
 झभियोग  चलाना  चाहिए  t

 कंडिका  2]  का  जरा  अवलोकन  करें  :

 All  these  guidelines  were  framed
 with  the  approval  of  the  Mi-
 nister,  I  &  B,  the  great  infamous  Mr.
 ्  C.  Shukla.  He  wrote  to  Shri  Ra-
 ghuramaiah  on  January  l,  1976,  to
 obtain  the  clearance  of  the  Speaker  of
 the  Lok  Sabha  and  the  Chairman  of
 the  Rajya  Sabha  to  precensorship.
 There  is  nothing  available  to  show
 what  happened  thereafter.  Shortly
 afterwards  a  room  in  Parliament
 House  was  set  aside  for  this  purpose.

 ara  तमाम  विरोधी  पक्ष  के  कांग्रेस
 के  लोगों  को  शर्म  से  अपना  सिर  नीचे  झुका
 कर  बैठ  जाना  चाहिए।  यह  पता  नहीं
 चलता  कि  किस  व्यक्ति  के  आदेश  से  यहां
 लोक  सभा  और  राज्य  सभा  में  सेंशरशिप
 बैठाया  गया  a  मैं  पूछना  चाहता  हूं  कि  क्‍या

 यह  अ्रपराध  नहीं  है  ?  जो  कुछ  इस  24
 पैराग्राफ  में  वर्णन  किया  गया  है  उस  के
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 ऊपर  मंत्री  महोदय  झौर  शासन  क्या  काव
 वाही  करना  चाहता  है  यह  मैं  जानना  चाहता
 हूं  ।  क्‍या  स्पीकर  साहब  ने  कोई  परमिशन
 दी  थी  कि  यहां  पर  सेंशरशिप  बैंठाया  जाय  !
 यदि  नहीं  दी  थी  तो  रघुरमैया  साहब  भी  गायब

 हैं,  कया  हुआ,  किस  ने  किया,  यह  सेंशरशिप
 किस  के  आदेश  से  शाया,  किस  ने  लाकर
 बेठाया  ?  स्पीकर  साहब  का  कोई  आदेश

 नहीं  है  ।  क्‍या  इस  सदन  में  अध्यक्ष  महोदय
 के  श्रादेश  के  अतिरिक्त  और  भी  किसी  का
 ग्रदेश  चलता  है  ?  यह  घोरतम  अपराध

 है  ।  बिता  किसो  से  पूछे  हुए,  बिना  किसी
 प्रकर  के  आदेश  के  जो  ऐसा  किया  गया

 चाहें  वह  भूतपूर्व  सूचना  और  प्रसारण  मंत्री
 के  कारनामे  हों  या  भूत्तयूव  संसदीय  काये-
 कलाप  मंत्री  के  द्वारा  किए  गए  हों  या  वह
 इस  समय  की  प्रधान  मंत्री  का  आदेश  हो,
 मैं  समझता  हूं  कि  शाह  कमीशन  में  जो  कुछ
 हो  रहा  है  वह  सब  तो  एक  तरफ  जिस  अपराध
 के  लिए  उन्हें  दंडित  किया  जा  रहा  है  वह
 एक  तरफ,  केवल  यह  अकेला  अपराध  ही
 ऐस।  है  उस  समय  के  प्रधान  मंत्री  का  कि
 बिना  किसी  प्रकार  के  आदेश  के  सदन  को
 सारो  कार्यवाही  के  ऊपर  खेंशरशिय  बैठाया

 गया,  उनके  ऊपर  झकेले  इसी  के,  लिए
 अभियोग  चलाया  जाना  चाहिये  |  यह  सब
 से  बड़ा  अपराध  है  ।  यह  संविधान  की  मर्या-
 दाओं  को  तोड़ने  का  सब  से  ज्वलंत  प्रमाण  है  |

 हमारे  अभिव्यक्ति  के  अधिकार,  राइट  आफ

 एक्सप्रैशन  को  पालियारमेंट  के  सदस्यों  के
 अधिकार  को  खत्म  किया  गया  ।  देश  की  सारो
 आवाज  को  घोंटने  का  यह  कुत्सित  षड़यंत्र

 उन्होंने  रचा  31वां  पैराग्राफ  अकैले  हो

 पर्वाल  है  कि  इसके  लिए  उनको
 दंडित  किया  जाए  मैं  वर्तेमान  मंत्री  जो

 से  मांग  करता  हूं  कि  इसके  ऊपर  वह  कार्रवाई

 करें  और  बताएं  कि  उस  21वीं  कंडिका  हमें
 जो  कुछ  कहा  गया  है  उसका  अपराधी  कौन

 है
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 एपेंडिक्स  i]  में  पृष्ठ  26  पर  यह  कहा
 गया  है:

 Secretary  further  stated  that  there
 4S  no  time  to  lose  and  we  have  imme-
 «ately  to  gear  up  our  publicity  ma-
 chinery  to  achieve  the  above  objectiv-
 es.  In  this  connection  he  made  a  re-
 ference  to  the  paper  prepared  by  so
 “ud  so  containing  very  useful  sugges-
 tions  in  regard  to  the  methodology  ang
 the  contents  of  the  programmes.

 क्या  प्रोग्राम  था,  क्या  मैथोडोलोजी  थी
 और  कित  सज्जन  ने  उसको  बनाया  था  उनका
 नाम  इप  श्वेत  पत्र  में  प्रस्तुत  नहीं  किया  गया

 है  ।  कोन  सज्जन  थे  जिन्होंने  भारत  में
 मोयबल्ज  के  नमूने  पर  सारे  प्रचार  तंत्न  को

 कलुषित  करने  की  इतनी  बड़ी  दुरभिसंधि
 को  थी  ।  इसको  करने  वाले  श्री  विद्याचरण

 शुक्ल  थे  ।  उन्होंने  धमकियां  दीं  7  यह  एक
 पुस्तक  है  जनादन  ठाकुर  की--आ्राल  दो
 इम  मिनिस्टजे  मैन  7  इसके  पृष्ठ  70  और

 7  पर  देखें  :

 Shukla  and  his  bloodhounds  were
 also  working  on  secret  plans  for  the
 Ministry.  K.  N.  Prasad,  with  his
 espionage  training,  was  not  only
 building  up  déssiers  on  journalists  and
 his  own  officers  but  was  busy  creating
 4  full-scale  network  to  spy  on  high-
 ups  in  the  government,  including
 Cabinet  Ministers.  For  the  first  time
 in  the  history  of  the  Information  and
 Broadcasting  Ministry,  sophisticated
 electronic  gadgets  for  bugging  were
 imported.  Prasad  functioned  in  close
 concert  with  the  Chief  of  RAW,  R.
 N.  Kau.  Slowly  but  steadily,  Prasad
 was  moving  towards  converting  the
 entire  Centra]  Information  Service  in-
 to  a  gigantic  intelligence  organisation.
 He  had  elaborate  plans.  Mockingly,
 he  had  told  an  officer:  “What  is  the
 Central  Inforr.ation  Service,  when  we
 have  nothing  to  inform  the  people?  It
 should  better  be  renamed  Central  In-

 KARTIKA  23,  899  (SAKA)  Media  during  366
 Emergency  (M)

 telligence  Service.  But  then  we  need
 to  screen  the  personnel  thoroughly.
 There  are  dark  horses  in  the  cadre
 whose  sympathies  are  with  the  Oppo-
 sition.”

 “Prasad,  with  the  full  backing  of
 Shukla,  wanted  to  place  most  of  the
 media  under  police  officers,  and  had
 even  written  to  the  Home  Ministry
 asking  for  4  Indian  Police  Service
 officers  for  the  Ministry.  In  one  of
 his  confiderifial  notes,  Prasad  com-
 mented:  “Central  Information  Ser-
 vice  people  come  into  maximur:
 contact  with  the  press  and  other
 agencies  who  deal  in  public  rela-
 tions.  It  is  a  goog  cover.  They
 (CIS  people)  should  be  trained  to
 collect  and  disseminate  information
 only  for  intelligence  purposes”.

 उस  समय  के  सूचना  श्रौर  प्रसारण
 मंत्रालय  के  द्वारा  यह  सब  कुछ  किया  जा  रहा
 था  ।  यह  प्रसाद  साहब  कौन  साहब  थे--

 इनके  विषय  में  भी  सुनिये  :

 “To  implement  his  threats,  Shukla
 brought  to  the  Ministry  his  loyal  po-
 lice  officer,  K,  N.  Prasad,  as  Officer
 on  Special  Duty  with  an  Additional
 Secretary’s  salary.  Some  called  him
 “Shukla’s  bulldog.”  He  was  short
 dark  and  pugnacious,  just  the  man
 to  bamboozle  the  media.  Prasad  had
 verveq  in  Central  Intelligence  Bu-
 reau  and  at  one  time  he  had  been
 sent  abroad  for  training  in  ‘Interna-
 tional  Communism”,  perhaps  just  a
 cover  for  a  training  in  CIA/KGB
 tactics.  He  had  worked  under  Shukla
 in  the  Ministry  of  Defence  Produc-
 tion  and  had  been  an  “excellent  in-
 former”.

 यह  था  जो  कुछ  किया  जा  रहा  था  ।  इस  देश
 के  सूचना  एवं  प्रसारण  मंत्रालय  को  के
 जी  बी  के  स्टाइल  पर  एक  प्रकार  से  खुफिया
 विभाग  बनाने  की  कोशिश  की  जा  रही  थी  t
 तमाम  पुलिस  और  इंटेलिजेंस  श्राफिससं  को

 सुचना  और  प्रसारण  विभाग  के  श्रध्िकारी
 बनाकर  लाया  जा  रहा  था|  यह  सब  शुक्लाजी
 ने  किया  |
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 {st  मुरली  मनोहर  जोंगी]
 “Shukla  was  allegedly  amitten  by

 8  film  actress  called  Vidya  Sinha.
 She  was  a  member  of  the  Indian
 team  led  by  Shukla  to  the  Canadian
 film  festival.  According  to  one  film
 journal,  the  Minister  knocked  at  the
 door  of  her  hotel  room  and  said,
 “My  name  is  Vidya,  your  name  is
 Vidya.’  Another  journal  said:  “Un-
 confitmed  reports  which  demand  a
 probe  allege  that  Vidya  was  in  tears
 because  of  the  knock-knock  on  her
 door  at  nights!  Once  she  had  to
 take  shelfer  with  the  Chopras  (film
 producer  B.  R.  Chopra  and  wife)....

 “The  editor  of  a  film  journal,  who
 happened  to  be  at  the  Taskent  Film
 Festival;  says  he  was  told  by  his
 friend,  film  actress  Katy  Mirza:  “He
 (Shukla)  complimented  me  on  my
 tigure  and  took  dowr-my  room  num-
 ber.  During  the  night  he  rang  up
 after  every  ten  minutes,  saying
 please  come  to  my  room,  Katy,  Of
 course,  I  did  not  go.”
 SHRI  KANWAR  LAL  GUPTA

 (Delhj  Sadar):  Mr.  Bedabrata  Barua,
 there  is  no  reaction  to  this  from  your
 side.

 श्रो  म्रलो  मतोहर  जोशी  :  ये  थे--

 हमारे  श्री  विद्याचरण  शुक्ल,  जो  कहते  हैं
 कि  हमारा  लाइफ  स्टाइल  बहुत  अच्छा  था,
 जिन्होंने  इस  देश  के  प्रचार  साधनों  के  माध्यम
 से  सारे  देश  में  एक  परिवार  की  तानाशाही
 स्थापित  करने  की  कोशिश  की  1

 अब  कुछ  और  भी  सुनिये---  झ्राजकल
 सरकार  द्वारा  प्रकाशित  होता  है  !  मैंने  इस
 को  सदन  के  पटल  पर  रखने  की  अनुमति  मांगी

 है  ।  मैं  बताना  चाहता  हुं  कि  किस  प्रकार  से
 ग्रापातस्थिति  में  सरकार  ने  स्वयं  अपन
 द्वारा  प्रकाशित  पत्नों  के साथ  मखौल -  किया  |
 मेरे  पास  यह  “प्राजकल'  का  विश्व  हिन्दी
 सम्मेलन  का  विशेषांक  हैं  ।  इसके  दो  ईशज
 हैं  ।  इस  के  पृष्ठ  6  पर  मूल  लेख  “गांधीवाद
 का  संदेश  वाहक*--लेखक  राजमन  राधा-
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 कृष्ण  छपा  है  ।  यह  इस  के  सूची-पत्नें  में
 भी  छपा  है  ।  किसो  ने  बता  दिया  कि  इस  में
 जिस  गांधी  का  उल्लेख  है,  वह  इन्दिरा  गांधी

 नहीं  है,  बल्कि  महात्मा  गांधी  हँ  ।  महात्मा
 गांधी  का  संदेश-वाहक  जो  मारिशस  में
 गया  है,  उस  का  जीवन  वुतांतं  है  ।  शब  आप
 देख  लोजिये--उस  समय  के  शासनतंत्र  के
 मंत्री  जो  यह  कहा  करते  थे  कि  भाड़  में  जाय

 महात्मा  गांधी,  वे  मांधीवाद  के  इस  सं  देश  को
 मारिशस  में  कैसे  प्रचारित  कर  सकते  थे  +
 इसी  लिये  इस  अंक  को  वापस  ले  लिया  गया
 और  इस  के  स्थान  पर  आार्य-भट्ट  छाप  दिया
 गया  |  इस  प्रकार  गांधीवाद  का  संदेश-

 वाहफ  एक्र  कोने  में  गांधोवाद  का  संदेश  बन
 कर  रह  गया  ।  इतना  ही  नहीं,  कहा  जाता  है
 -+इस  में  जिस  चरित्र का  वर्णन  हैं  और
 जिस  व्यक्ति  ने  लिखा  हैं,  उस  के  विचार
 शायद  मारिशस  की  सरकार  से  भेल  नहीं
 खाते  होंगे,  लेकिन  इस  में  तो  गांधीवाद  का
 वर्णन  हैं  और  इस  में  सरकार  का  कहीं  भो
 विरोध  नहीं  किया  गया  है  ।  शायद  एक  झूठा
 डर  और  भये  था  कि  कहीं  ऐसा  न  समझा
 जाय  कि  हम  विरोध  पक्ष  के  विचारों  का  समर्थन
 करते  हैं  ।  मारिशस  के  लोगों  के

 अन्दर
 भी

 हम  विरोध  फंलाना  चाहते  हैं--इस  भाव  से
 या  किसी  और  भाव  से  इस  को  किया  गया  |

 मैं,  श्रीमान,  इन  दोनों  झंकों  को  सदन  के

 पटल  पर  रखना  चाहता  हूं,  मैंने  इसके  लिये
 आपसे  अनुमति  मांगी  हैं  ।  मैं  चाहता  हूं  कि
 इसका  अवलोकन  किया  जाय  और  जांच  को
 जाय  कि  किसने  इसमें  से  मूल  लेख  को  निकाला
 झर  क्‍यों  उसके  स्थान  पर  दूसरे  लेख  को

 सब्सटीचूट  किया  गया,  क्‍यों  गांधीवाद  को

 एक  बाक्स  में  रख  दिया  गया  ।  आज  सुबह  यहां
 प्रश्न  किये  जा  रहे  थे  कि  गांधी  जी  की  समांधि
 पर  लोगों  ने  मारपीट  की  t  हमारे  विरोध  पक्ष:
 के  साथी  उसके  विरुद्ध  यहां  पर  एडंजानेमेन्टं

 Placed  in  Library.  See  No.  LT-  1062/77.
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 मोशन  लाना  चाहते  थे,  लेकिन  वही  लोग  गांधी
 रजी  के  एक  संदेश-वाहक  के  लेख  को  बरदाश्त

 नहीं  कर  सके  ।  यह  गांघीवाद  से  आपके  प्रेम
 का  एक  उदाहरण  है  ।  मैं  सूचना  और  प्रसारण
 मंत्री  जी  से  यह  मांग  करता  हूं  कि  इस  काण्ड
 का  पूरा  विवरण  वे  सदन  के  सामने  रखें  और
 बतायें  कि  ऐसा  क्‍यों  हुआ  ।  इसका  उल्लेख
 इस  अबेत-पत्न  में  नहीं  है  t

 श्रीमान,  एक  “बिल्डर्ज  झाफ  माडने
 इण्डिया”  नाम  की  सीरोंज  निकाली  गेई  ।

 सूचना  और  प्रसारण  विभाग  की  ओर  से
 श्रीमतों  इन्दिरा  गांधी  की  बायोग्राफी  प्रका-
 शित  करने  के  लिये  ग्रनुबन्ध  कियां  गया  और

 एक  लेखक  को  जो  हिंन्दी  के  पत्रकार  हैं  शौर
 वाराणसी  के  हैं,  उनको  श्रीमती  इन्दिरा  गांधी
 की  जीवनी  लिखने  का  कामे  चार  हजार  रुपये
 में  दिया  गया  ।  वह  बायोग्राफी  कहां  हैं  ?

 उन्होंने  क्या  लिखा  ?  मुझे  सन्देह  है  कि  कहीं
 टाइम-कैप्सूल  के  आधार  पर  कोई  जीवन-

 ब॒ृतांत  न  लिखा  गया  हो,  जिसमें  केवल  उनका

 ही  प्रचार  किया  गया  हो  और  महात्मा  गांघी
 को  उसमें  से  साफ  कर  दिया  गया  हो  ।  इतना

 ही  नहीं-श्रीमती  इंदिरा  गांधी  की  ही
 बायोग्राफी  लिखने  के  लिये  नहीं  दी  गई,  श्री

 शुक्ल  ने  श्रपने  स्वर्गीय  पिता  श्री  रविशंकर

 शुक्ल  जी  की  जीवनी  भी  हिन्दी  और  अंग्रेजी
 दोनों  भाषाओं  में  लिखने  के  लिये  दी  ।  जहां
 तक  मुझे  मालूम  है,  वे  ग्रादेश  अभी  तक  वापस

 नहीं  लिये  गये  हैं,  बल्कि  ये  आदेश  दे  दिये
 गये  हैं  कि लेखक  को  दोबारा  याद  मत  दिलाझो,
 वे  यदि  लिख  कर  भेज  देंगे  तो  उनको  पैसा  देना

 पड़ेगा,  यह  पैसा  कहां  से  ग्रायेगा,  इस  पर  फिर

 कई  किस्म  के  सवाल  पैदा  होंगे  ।

 हजारों  आदमियों  की  उस  समय  ऐसी
 लिस्ट  बनाई  गई  थी  कि  किन  लोगों  ने  प्रशासन-
 ततन्न्न  में  निष्पक्ष  और  स्वेज्छा  का  भाव  रखने

 की  कोशिश  की  थी  1  मैं  आपसे  कहना  चाहता

 हुं  कि  इन  सारे  तथ्यों  की  जांच  करायें।
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 आप  आजकल  दूरदर्शन  और  झाकाश--
 वाणी  के  पुनर्गठन  के  बारे  में  विचार  कर  रहे
 हैं  .  इस  बार  आप  के  बजट  पर  विस्तृत  चर्चा

 नहीं  हो  सकी  थी  ।  मैं  आपसे  निवेदन  करना
 चाहता  हुं  कि  श्राप  प्राकाशवाणी  शौर  दूर-
 दर्शन  के  इंजीनियर्स  बौर  प्रोडपूस्ज  के  बारे
 में  ठीक  ढंग  से  विचार  करें  |  उनके  बौडस
 का  सवाल  है,  उनके  पृथक्करण  का  सवाल  है,
 उनको  उंचाई  तक  जाने  के  अवसर  मिलें,
 उनके  जो  प्रोग्राम्ज  ते  हैं  उन  पर  विचार
 करने  को  जरूरत  है  ।  रेडियो  स्वयं  अपने-
 आपमें  एक  कमाने  वाली  संस्था  है,  मैं  चाहता

 हूं  कि  आप  इसका  बजट  अलग  से  बनायें  |
 यदि  आप  बिचार  करेंगे  तो  पायेंगे  कि  उसकी
 झाय  का  60  प्रतिशत  प्रशासनिक  खर्चों  में
 चवल  जाता  है,  28  या  30  प्रतिशत  ही  प्रोग्रामों
 के  लिये  बच  पाता  हैं।  इस  समय  लाइसेंसों
 से  आप  8  करोड़  रुपया  कमाते  है,  इसलिये
 क्यों  न  उसके  बजट  का  झलग  से  प्रावधान
 किया  जाये,  तभो  श्राप  उप्तके  लिये  पर्याप्त
 रुपया  दे  सकेंगे  और  उससे  देश  को  लाभ

 पहुंचेगा  |

 दूरदर्शन  के  सम्बन्ध  में  मुझे  दो  बातें

 कहनी  हैं  |  दूरदर्शन  में  श्राप  जो  फिल्म्ज
 बनवाते  हैं--यह  काम  कुछ  मोनोपोलिस्टस
 के  हाथ  में  है।  जो  फ्री-लान्सर  कैमरामैन  हैं,
 जिल्होंने  पूना  इंस्टीट्यूट  से  शिक्षा  ग्रहण  की  है,
 उनके  लियें  आप  के  दूरदंशंव  में  कोई  स्थान

 नहीं  है।  झ्राप  देखेंगें-एक  एशियन  फिल्म्ज

 हैं श्रौर  दूसरी  टी  वी  एफ  एफ-ये  दो  संस्थायें

 हैं,  जिनके  संचालक  भी  शायद  एक  ही  सज्जन

 है,  जो  इस  सारे  काम  को  मोनोपोलाइज
 करती  हैं  ।  प्रभी  आपने  एक  फिल्म  देखी

 होगी-जिसमें  जनता  पार्टी  को  शाति  हुए
 दिखाया  गया  हैं  |  इस  फिल्‍म  के  बारे  में  समाचा र-

 पत्रों  में सिकला  था  कि  यह  फिल्म  कलई  बनी
 थी  शौर  इसमें  श्रीमती  इन्दिरा  गांधी  को

 चुनाव  जीत  कर  झ्ाते  हुए  दिखाया  गया  था  ।
 लेकिन  जंब  पांसा  पलट  गया  तो  उसी  फिल्‍म
 को  ब्लैक-एण्ड-क्हाइट  में  थोडा  एडजस्टमेन्ट
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 [श्री  मुरली  मनोहर  जोशो]
 कर  के  चला  दिया  गया  |  यह  तो  केवल  लाय-
 लटीज  बदल  कर  यह  दिखाने  की  कोशिश  की

 गईं  कि  हम  आप  के  सेवक  हैं  इस  प्रकार  के  जो
 लोग  हैँ  उनसे  सतर्क  रहना  चाहिए  और  जो
 लोग  दूरदर्शन  के  कार्यक्रमों  के  अन्दर  फिल्म
 ला  सकते  हैं  और  जो  प्रोग्राम  दे  सकते  हैं
 उनको  प्रश्नय  मिलना  चाहिए  |  मैं  श्रापको
 बताऊं  कि  मेरे  पास  एक  लड़का  आया  जिसके
 पास  पूना  इंस्टीट्यूट  का  सटिफिकेट  था  और
 कैनाडा  की  इंस्टीट्यूट  का  भी  सर्टिफिकेट
 उसके  पास  था  और  वह  दूरदर्शन  में  प्रोग्राम
 दे  सकता  था  लेकिन  एक  भी  प्रोग्राम,  एक  भी

 फिल्‍म  दूरदर्शन  में  उस  समय  उसको  नहीं
 दी  गई  |  मैं  ग्राशा  करता  हूं  और  आपसे  निवेदन
 करना  चाहता  हूं  कि  दूरदर्शन  की  फिल्‍म  के

 लिए  जो  फ़ी-लेंसर  फोटोग्राफर  है,  जो
 साधारण  लोग  कैमरा  लेकर  शाते  हैं  और
 फिल्‍म  बनाते  हैं  और  आपके  लिए  कार्यक्रम
 दे  सकते  है,  उनकी  झाप  सहायता  करें  |  केवल

 एक  दो  लोगों  के  हाथों  में  ग्राजकल  यह  धंधा

 है  और  वे  इससे  लाखों  रुपया  बनाते  हैं  |
 आप  एशियन  फिल्म्स  और  टी०्वबी०एन०
 एफ०  की  जांच  करवाएं  कि  यह  किस  प्रकार
 से  और  कितने  सालों  से  यह  धंधा  कर  रहे  है  1
 कितने  ही  लोग  दूरदशेन  से  रिटायर  हो  गये
 और  वहां  जा  कर  फिर  'एबजावे  हो  गये  और
 काम  कर  रहे  हैं  7  एक  ही  फर्म  ने  अपना  सारा

 'एकाधिकार  इसमें  जमा  रखा  है  |

 आपको  यह  सुनकर  आश्चय  होगा  कि
 -आपात-स्थिति  के  दौरान  एक  फिल्‍म  बनी  थी,
 “जिसका  नाम  था  “रेयर  टाइगर्से  आफ

 'इण्डिया”  ।  उसमें  किसी  प्रकार  की  राजनीति

 नहीं  थी  ।  व्हाइट  टाइगर्स,  सफेद  शेर  जो
 गायब  हो  रहे  थे,  उतके  बारे  में  किसी  सज्जन

 ने  एक  फिल्‍म  बनाई  थी  मगर  सेंसर  बोर्ड  ते
 उसको  भी  सेंसर  कर  दिया  शायद  यह  समझ
 कर  कि  उस  को  शक्ल  जयप्रकाश  बाबू  से
 मिलती  थी  क्‍यों  उसको  सेंसर  किया  गया
 था?  इस  प्रकार  के  जितने  प्रकरण  हुए  है,  कांड
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 हुए  हैं,  इनके  विषय  में  आपका  ध्यान  ग्राकषित
 करना  चाहूंगा  और  यह  कहना  चाहूंगा  कि  ऐसे
 जितने  मामले  हँ  जोकि  इस  श्वेत-पत्र  में  नहीं
 है,  उन  सब  पर  आप  जानकारी  देने  को  कृपा
 करें  ।  मैं  फिर  आपको  बधाई  देता  चाहता  हूं
 कि  आपने  एक  बहुत  अच्छा  श्वेत-पत्र  हमारे
 सामने  रखा  है  ।

 मैं  यह  भी  कहना  चाहता  हूं  कि  आपात-
 स्थिति  के  दौरान  जिन  भाइयों  ने  इस  सारी
 स्थिति  को  सहन  कर  लिया,  जिन्होंने  इसके
 सामने  घुटने  टेक  दिये,  यह  उनकी  राजनीतिक
 शर  नैतिक  हिजड़ेपन  को  मिसाल  है  और
 शायद  द्रोपदी  के  चीर-हरण  के  समय  वहां  पर
 लोगों  को  जितनी  लज्जा  आई  होगी,  उससे  कहीं
 ज्यादा  लज्जा  की  यह  बात  थी।  मैं  महाभारत
 के  एक  श्लोक  से  अपनी  बात  खत्म  करना

 चाहता  हूं  7  जब  भरी  सभा  में  दोपदी  के  चोर-

 हरण  की  स्थिति  आ  गई  थी,  तो  उसने  जब

 बहां  पर  भीष्म  पितामह  से  और  तमाम  वृद्ध
 लोगों  से  जिनमें  द्रोणाचायं  भी  थे,  इसके  लिए
 कहा  था,  तो  वे  सब  चुप  हो  गये  थे।  उस  समय
 द्रोपदी  ने  यह  कहा  था  :

 ‘
 न  सा  सपना  यत्र  न  सन्ति  वुद्धा,

 बुद्धा  न  ते  यो  न  वदन्ति  धर्मम्‌  |

 घर्म:  से  नो  यत्र  न  सत्यमस्ति,
 सत्यं  न  तद्यच्छलमभ्युपति  1

 बहू  सत्य  नहीं  है  जो  छलकपट  से  पूर्ण
 हो  हमारे  पिछले  सूचना  एवं  प्रसारण  मंत्री

 महोदय  ने  जो  कुछ  पेश  किया  था,  वह  सत्य

 नहीं  था  बल्कि  छल  को  सत्य  के  रूप  में  रखने
 की  कोशिश  की  गई  थी  और  जैसे  महाभारत
 की  लड़ाई  में  पाण्डवों  की जीत  हुई  थी  और
 कौरवों  की  हार  हुई  थी,  उसी  तरह  का  इतिहास
 इस  बार  फिर  से  दोहराया  गया  ।  उस  चोर-

 हरण  का  देश  की  जनतंत्र  की  द्रोपदी  ने  बदला
 लिया  है  और  मैं  आशा  करता  ं  कि  इस  प्रकार
 की  स्थिति  इस  देश  में  फिर  कभी  नहीं  झाएगी
 और  धर्म  का  राज्य  स्थापित  रहेगा  और  वे  सब
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 लोज  जिन्होंने  अधम  और  अन्याय  का  साथ

 दिया  था,  वे  आगे  भी  उस  कोने  में  बैठने  के

 लिए  मजबूर  होते  रहेंगे  t

 SHRI  द  ARUNACHALAM  (Tiru-
 nelveli):  Mr.  Deputy-Speaker,  Sir,  at
 the  outset,  I  congratulate  this  Gov-
 ernment  for  placing  on  the  Table  the
 White  Paper  on  the  misuse  of  mass
 media  during  the  period  of  internal
 emergency.  This  White  Paper  is
 mostly  based  on  the  observations  and
 findings  and  evidence  of  the  one  Mem-
 ber  Enquiry  Cor-mission  of  Mr.  K.  K.
 Das.  No  doubt  it  is  an  important  do-
 cument  on  the  darkest  period  in  our
 democratic  life.  Mr.  Das  has  trieq  to
 delve  deep  into  the  work  entrusted  to
 him.  The  disclosure  of  some  facts,  re-
 vealing  of  surreptitious  instructions
 and  confidential  orders  exhibit  how
 +he  previous  Government  indulged  in
 the  game  of  political  gimmicks,  how
 miuch  it  had  ruthlessly  crushed  the
 freedom  of  the  press  ang  how  far  it
 had  degraded  the  nation  to  the  nadir
 of  its  decline  and  fall  in  our  democra-
 tic  life,

 Sir,  the  Ministry  which  was  wrong-
 fully,  fraudulently  and  unlawfully  ex-
 ploited  during  the  periog  of  emergen-
 cy  was  nothing  but  the  Ministry  of
 Information  and  Broadcasting.  Sir,
 we  cannot  forget  that  this  is  the  only
 department  on  which  the  previous
 Government  relied  to  deceive  the  pub-
 lie  for  the  establishment  of  excessive
 despotic  rule.

 6.45  hrs.

 {Surt  M.  SaryaAnaRAYAN  Rao  in  the
 Chair]

 It  is  needless  to  dilate  upon  the  heroic
 rcle  of  Press  in  a  democracy.  Lord
 Justice  Denning  remarked  in  a  judge-
 ment  that  nothing  “is  more  important
 than  that  there  should  be  an  inde-
 pendent  Press  entitled  to  make  any
 honest  comment  on  a  matter  of  public
 importance.  No  matter  whether  it  be
 politics  or  literature,  art  or  science,  or
 anything  else.”  The  role  of  a  free
 Press  in  a  democracy  is  a  remarkable
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 one.  It  represents  and  reflects  the
 news  and  views  of  the  people.  It  col-
 lects  and  carries  all  important  messa-
 ges  and  speeches  of  celebritees  in  every
 walk  of  life.  It  is  almost  functioning
 as  one  of  the  great  interpreters  bet-
 ween  the  government  and  the  people.
 Therefore  it  must  be  free  from  all  res-
 trictions.  As  Justice  Sutherland  ob-
 served,  “to  allow  it  to  be  fettereg  is
 to  fetter  ourselves.”  Unfortunately
 the  object  of  the  previous  government
 was  to  bring  the  free  Press  under  its
 iron  control.

 Following  the  proclamation  of  the
 emergency,  censorship  was  imposed  on
 free  Press  on  June  26,  1975.  The  Press
 was  not  allowed  to  show  the  protest
 even  by  leaving  vacant  editorial  co-
 lumns.  The  previous  government  was
 afraid  of  even  empty  columns.  A  set
 ef  guidelines  was  circulated  to  all  dai-
 lies  and  periodicals.  The  officers  en-
 trusted  with  the  powers  of  regulating
 the  Press,  threatened  the  editors,  own-
 ers  and  even  reporters.  Some  of
 the  editors  were  arrested,  and  put  in
 prison  without  any  jurisdiction.  The
 iron  hands  did  not  spare  even  foreign
 journals.  They  were  treated  very
 badly;  they  were  forced  to  vacate
 their  offices.  Within  g  short  period  al-
 most  all  journals  with  the  exception
 of  a  few  became  like  panjangam  or
 railway  guide.  The  people  did  not
 know  what  was  happening  in  the
 country;  they  were  kept  in  the  dark
 during  this  period  of  internal  emer-.
 gency.  But  at  the  same  time,  the
 speeches  and  writings  of  congress  lea-
 ders  were  allowed  to  be  published

 freely;  they  alone  were  permitted  to
 criticise  freely,  protest  vigorously  and
 attack  anybody  irresponsibly.  The
 Congress  leaders  claimed  that  this  was
 the  true  meaning  of  a  fress  Press.  Mrs.
 Indira  Gandhi  was  not  ashamed  of  this
 position;  instead  she  was  every  day
 ciaiming  justification  for  all  her  unde-
 mocratic  action.  Even.after  perpe-
 trating  all  those  shameful  and  sinful
 actions,  the  former  Minister  of  Infor-
 mation  and  Broadcasting  openly  told
 the  public  that  ‘there  was  hardly  any
 restriction  and  I  do  not  think  that  any-
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 body  feels  any  restriction’.  If  Goeb-
 tele  were  alive  today,  he  would  have
 come  to  India  to  get  tuition  from  our
 Shukla  to  sharpen  his  talents.

 ‘A  people  without  reliable  news  is
 sooner  or  later,  a  people  without  the
 basis  of  freedom’,  these  are  the  words
 of  Prof.  Laski.  The  previous  govern-
 ment  did  not  care  for  the  basis  of
 freedom;  it  tried  to  confuse  the  basis
 of  freedom.  What  was  more  painful
 was  that  they  tried  to  give  new  inter-
 pretations  to  the  principle  of  democra-
 cy  and  discipline.  Titular  leaders  like
 Mrs.  Gandhi,  Siddartha  Shankar  Ray,
 Rajni  Patel  and  others  advocated  a
 rniew  kind  of  democracy  which  is  no-
 where  available  in  any  textbook  on
 democracy.  They  fancied  that  they
 were  authors  and  authority  for  any-
 thing  and  everything.  The  media  was
 geared  up  for  the  promotion  of  s0
 called  disciplineq  democracy  and  the
 twenty  point  plus  five  point  prograrn-
 mes.

 Every  programme  in  the  media,
 either  art  or  science,  technology  or
 research  centered  round  the  20  point

 rogramme,  and  disciplined  democra-
 cy.  Even  fair  comments  against  twenty
 poiit  programme  were  regarded  as
 unuiawful.  According  to  Mrs.  Gandhi
 democracy  was  functioning  without
 discipline.  Hence  she  added  the  word
 ‘discipline’  and  called  it  ‘disciplined
 democracy’,  at  which  the  entire  world
 jokea  with  a  sense  of  ridicule.  I  dare
 say  that  democracy  is  the  only  doc-
 trine  which  has  enriched  itself  by  a
 sense  of  discipline  and  responsibility
 and  tolerence.  Only  because  of  its
 strong  foundations  based  on  discipline,
 tolerance.  responsibility  and  mutual
 understanding  it  has  been  surviving
 from  the  days  of  Athenian  democracy
 No  authority  on  earth  will  survive
 without  atleast  mentioning  the  word
 deroeracy.  Some  competence  is  ne-
 cessary  for  any  leader  who  wants  to
 preach  discipline  in  the  country.  Sir,
 Mrs.  Indira  Gandhi  was  lacking  in  the

 NOVEMBER  14,  977  Media  during  376
 Emergency  (M)

 same.  Was  a  lady  who  proposed_one
 candidate  in  the  election  and  worked
 for  another  candidate  competent  to
 advocate  discipline?

 We  cannot  find  any  single  instance
 im  the  history  of  worlg  to  corifirm  that
 a  Prime  Minister  proposed  one  candi-
 date  and  voted  for  another

 When  Mrs.  Etidira  Gatdhi  was  the
 President  of  the  Congress  Party,  she
 instigated  the  people  of  Kerala  to  rise
 against  the  lawful  ministry  formed  in
 ‘1987,  kiridled  communal  and  religious
 feelings  against  thé  ministry  ang  abet-
 ted  the  communal  leaders  to  launch
 agitation  aftainst  the  Government.
 She  made  all  unlawful  attempts  to
 topple  a  lawful  Government.

 Under  what  moral  principle  was
 such  a  lady,  who  had  thrown  to  the
 Winds  all  principles,  adyocating  dis-
 cipline  for  the  nation?  We  must  not
 aliow  Satan  to  quote  the  sermons  of
 the  Bible.  The  people  know  who  are
 the  fittest  persons  to  teach  democracy
 ahd  discipline  to  the  nation.  I  am
 quite  sure  that  Mrs.  Indira  Gandhi  is
 not  ofé  ariong  them

 During  Emergency,  the  media  were
 eenverted  into  a  forum  to  groom  Mr.
 Sanjay  Gandhi.  We  know  that  he  was
 Noi  even  a  Panchayat  Member.  But
 contrary  to  all  the  principles,  rules
 and  regulations,  he  became  a  hero  of
 T.V.  ang  Radio.

 Str,  some  qualities  are  essential  for
 a  man  to  become  a_  leader.  Mere
 propaganda  and  publicity  will  not
 produce  a  leader.  The  Chinese  leader
 Mao  once  told  a  good  simile  to  ex-
 pld4in  the  impossibility  ef  change.  “In
 suitable  temperature  an  egg  changes
 into  a  chicken  but  the  same  teripera-
 tifre  Wl  not  change  a  stone  into  8
 dHitken.”  This  is  the  casé  of  Mr.  San-
 jey  Gendhi
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 Unfortunately  the  elders  of  Congress
 Party,  failed  to  prevent  the  undue
 advantages  enjoyeg  by  Mr.  Sanjay
 Gandhi  and  kept  quiet  allowing  vest-
 ed  interests  to  exploit  the  situation  to
 the  maximum  level.

 If  I  forget  to  mention  about  the
 role  of  Mr.  Mohammed  Yunus,  the
 Special  envoy  of  the  former  Prime
 Minister,  it  will  be  assumed  that  I
 have  failed  in  my  duty.  Sir,  being  a
 special  envoy  of  the  former  Prime
 Minister,  Mr.  Yunus  was  welcomed
 with  red  carpets.at  all  airports  and
 press  clubs.  He  dictated  terms  and
 conditions  and  narrated  the  gains  of
 Emergency.  Within  a  very  short
 period,  this  paper  tiger  created  its
 own  paper  kingdom.  I  would  ask  the
 Government  to  kindly  examine  the
 unlawful  activities  of  Mr.  Mohammed
 Yunus  also.

 So  far  I  only  referred  to  how  the
 mass  media  was  misused  during  the
 period  of  Emergency.  The  point  to  be
 kept  in  mind  is  that  the  Blectronic
 media  was  always  being  misused  by
 the  party  in  power  at  the  Centre.  I
 do  not  find  difference  between  Janata
 and  Congress  only  a_  difference  in
 degree  is  there.  The  performances  of
 media  depend  not  only  upon  the  fair-
 ness  of  the  Minister  in  charge  of  the
 port-folio,  but  also  on  the  extent  of
 power  entrusted  to  the  officials  in
 lower  level.  The  State  Government
 has  no  control  over  the  media.  It  has
 no  voice.  It  is  almost  neglected.  Even
 the  speeches  of  the  Chief  Ministers  are
 subject  to  checks,  corrections,  ‘modifi-
 cations  and  censorship  by  ordinary
 officers.  We  know  one  instance  where
 the  speech  of  the  Deputy  Chief  Minis-
 ter  of  West  Bengal  was  not  alldwed
 to  Be  broadcast.  Further,  the  spee-
 ches  of  the  former  Chief  Minister  of
 West  Bengal  were  not  broadcast.  No
 doubt,  some  publicity  is  being  given
 to  the  programmes  and  works  of  the
 State  Governments.  But  they  are  done
 at  the  mercy  of  the  Officers  in  charge.

 If  there  is  any  confrontation  _bet-
 ween  the  Centre  and  the  States,  the
 media  do  no  hesitate  to  demonstrate
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 their  voice  against  the  State  Govern-
 ments.  We  have  experienced  the  mis-
 chievous  role  of  the  media  in  the
 past.  We  cannot  find  a  single  ins-
 tance,  at  the  time  of  conflict  between
 the  Centre  and  States,  where  the
 media  supported  the  views  of  the
 States.  How  are  we  to  overcome  these
 difficulties?

 Our  hon.  Minister  is  giving  assuran-
 ce  after  assurance  that  it  will  be  fair

 it  will  function  impartially.  We  are
 thankful  to  the  hon.  Minister  for  that.
 But  the  difficulty  is  that  such  assu-
 rances  are  watered  down  at  the  time
 of  implementation.  To  overcome  this
 difficulty,  the  best  solution  is  to
 allow  the  State  Governments  to  instal
 their  own  TV  and  radio  station.  We
 know  in  the  United  States  it  has  beer
 allowed  even  for  the  private  sector.  I
 am  not  advocating  private  sector  here,
 but  we  can  entrust  the  responsibility
 to  the  State  Governments  to  have
 their  own  media.  We  have  already  ai-
 lowed  the  State  Governments  to  have
 their  own  film  division.  Similarly  if
 we  allow  them  to  instal  their  own  TV
 and  radio  station  there  can  be  intel-
 lectuai  competition.  In  a  federal  set
 up,  the  States  an@d  the  Centre  are

 equal.  Nobody  has  a__super-right
 over  the  other.  In  building  democracy
 and  protecting  the  freedom  and  rights
 of  the  people  and  in  honouring  tne
 federal  principle,  if  this  government  is
 sincere  enough,  honest  enough  and
 faithful  enough,  it  must  come  for-
 ward  to  allow  the  State  Governments
 to  have  their  own  radio  and  TV  sta-
 tions.  This  is  the  vital  need  of  the
 time.

 .

 Shri  K.  K.  Das  has  delayed  deep  into
 this  matter  no  doubt  but  unfortunately
 he  has  failed  to  mention  how  the  DMK
 Government  misused  the  emergency
 powers  against  the  free  press  during
 the  period  of  internal  emergency.
 Instead,  it  has  advocated  it.  The  DMK
 Government  was  allowed  to  continue
 in  power  for  nearly  seven  months
 since  the  promulgation  of  internal
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 emergency.  During  these  7  months,  it
 took  action  against  3  journals  87
 times!  Unfortunately  nothing  about

 that  is  mentioned  in  this  white  paper.
 So  many  authors  and  editors  were
 arrested  and  put  in  prison.  The  for-
 mer  Chief  Minister  of  our  State  sent
 a  special  envoy,  Shri  K.  Rajaram,  to
 convince  the  former  Prime  Minister
 that  the  State  Government  was  car-
 Tying  out  all  the  orders  of  the  Cen-
 tral  Government,  either  written  or
 telephonic,  and  implementing  al]  the
 policies,  either  democratic  or  despotic.
 This  was  the  factual  position.  We  can-
 not  show  a  single  instance  where  the
 State  Government  refused  to  imple-
 ment  any  order  of  the  Centre  during
 the  internal  emergency.  At  the  same
 time,  Mr.  Karunanidhi  and  his  party-
 men  have  been  haraiguing  that  they
 have  opposed  the  internal  emergency!
 There  is  not  an  iota  of  truth  in  this
 claim.  Therefore,  so  far  as  this  matter
 is  concerned,  the  white  paper  has  fail-
 ed  to  mention  how  the  State  Govern-
 ment,  during  the  period  when  Shri  Ka-
 runanidhi  was  Chief  Minister,  was  a
 stooge  of  the  Centre  for  the  imple-
 mentation  of  the  undemocratic  actions
 of  Mrs.  Gandhi.

 No  doubt,  this  white  paper  which
 deals  with  dark  matters  is  a  red
 Signal  for  all  future  governments.

 at  कंवर  लाल  गुप्त  (दिल्ली  सदर)  :
 सभापति  जी,  वाइट  पेपर  में  जो  फैक्ट्स  सदन
 के  सामत्ते  आये  हैं,  इसके  अभ्रतिरिक्त  शाह
 कमीशन  ने  भी  कुछ  तथ्य  जनता  के  सामने
 रखे  ।  कुलदीप  नायर  रिपोर्ट  ने  भी  समाचार
 के  बारे  में  कुछ  बातें  कहीं,  और  इससे  भी
 अधिक  पुस्तकों  में,  समाचार-पत्रों  में  भी  कुछ
 तथ्य  रखे  गये  ।  जो  तथ्य  देश  और  संसार  के
 सामने  श्राय  हैं,  इमरजेंसी  में  क्या  इतना  ही
 कुछ  हुआ  था  ?  नहीं  यह  तो  आइसबगें  की
 टिप  है,  जो  बहुत  थोड़ा  सा  अभी  तक  संसार
 के  सामने  झाया  है  ।  जो  कुछ  हुआ  है  वह  इतना
 भयानक  है  कि  किसी  भी  डेमोक़ेटिक  देश  में
 झाज  तक  ऐसा  कभी  नहीं  हुआ  |
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 सभापति  जी,  समाचार-पत्नों  की बिजली
 काट  दो  गई,  यह  सब  को  मालूम  है।  यह  भी

 सही  है  कि  युवक  नेता  जो  थे  उन्होंने  एक
 सुझाव  दिया  था  कि  एक  सप्ताह  तक  भारत
 की  सब  अ्रदालतों  को  बन्द  कर  दिया  जाये  ।
 लेकिन  उस  सजेशन  को  माना  नहों  गया  ।
 इस  तरह  की  बहुत  सारी  बातें  आज  कही  जा
 सकती  हैं  जो  कि  हुई  हैं  ग्रौर  आाहिस्ता-आहिस्ता
 देश  के  सामने  जायेंगी  ।  8  महीने  में  इन्दिरा
 जी  ने  जो  किया,  क्या  वह  कांग्रेस  राज्य  को

 परपीचुएट  करने  के  लिये  किया  गया  था  ?
 मैं  कहूंगा  कि  नहीं  ।  अगर  बहू  किया  था  तो

 it  was  a  well-planed,  well-organis-
 ed,  well-thought-out  conspiracy  tv
 perpetuate  Indira  Gandhi’s  dynasttc
 rule.  I  intentionally  avoided  saying
 “Nehru’s  rule”  because  perhaps  Indira
 Gandhi  may  take  objection  to  it,  as
 she  did  while  there  was  censorship.

 का  hrs.

 जब  उनसे  सवाल  पूछा  गया  कि  इन्दिरा
 जी  को  3सैंटेंस्सेज  में  ग्रगर  बयान  करना  हो  तो

 एक  समाचार  पत्र  में  छपा,  उस  समाचार-
 पत्र  ने  उत्तर  दिया--इन्दिरा  गांधी  मोती।/लाल

 नेहरू  की  पोती  हैं,  जवाहर  लाल  नेहरू  की

 बेटी  हैं  और  संजय  गांधी  की  मां  हैं।  इस  बात

 को  भी  सैंसर  कर  ी  या  गया  t  इसका  मतलब

 यह  है  कि  मोती  लाल  नेहरू  और  जवाहर  लाल

 नेहरू  ने  जो  कुछ  किया,  सेंसर  की  निगाह  में

 शायद  वह  इन्दिरा  गांधी  के  अनुकूल  नहीं  था  ।

 इसीलियें  मैंने  कहा  कि  नेहरू  की  डाइनैस्टि
 को  परपीचुएट  करने  के  लिये  नहीं,  इन्दिरा
 गांधी  की  डाइनेस्टि  को  परपीचुएट  करने  के

 लिये  सब  कुछ  किया  गया  |

 इस  तरह  की  एक  बात  कही  जाती  है  कि

 पी०एम०  का  डायरेक्ट  इन्वाल्वमैंट  नहीं  था

 और  केवल  इम्पलीमैंटेशन  में  गलती  हुई  ।

 यह  जो  ब्हाइट  पेपर  है,  मैं  मंत्री  महोदय  को

 बधाई  देता  ह्‌  कि  जिनके  दिमाग  में  यह  बात

 झाई,  कि  यह  सारे  का  सारा  डाकृमेंटरी
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 एवीड॑न्स  पर  आधारित  है  यहां  पर  इन्दिरा
 जी  स्वयं  सभा  में,  मीटिग  में  मौजूद  थीं,  जिन्होंने
 यह  प्रस्ताव  पास  किया  ।  मैं  आपकी  आज्ञा  से
 उसको  पढ़ना  चाहता  हूं  और  जिसमें  यह
 मोटिंग  9  सितम्बर,  975  को  हुई  थो  —_

 The  meeting  was  held  on  26th  July,
 1975.

 “It  was  proposed  that  the  Press
 Council  be  abolished,  news  agencies  be
 fused  into  one,  advertisement  policy
 be  reviewed,  housing  facilities  given
 to  journalists  be  withdrawn  and
 foreign  correspondents  not  willing  to
 fall  in  line  be  deported.”

 इसमें  इन्दिरा  जी  स्वयं  मौजूद  थीं,
 इस  व्हाइट  पेपर  में  लिखा  हुआ  है  an  मैं
 कांग्रेसी  भाइयों  से  पूछना  चाहता  हूं  कि  क्या

 यह  अफसरों  ने  किया  ?  आज  जो  कहा  जाता

 है  कि  इन्दिरा  जी  का  इसमें  हाथ  नहीं  है,  यह
 निर्णय  किस  ने  किया  कि  विदेशी  जनेलिस्ट्स
 को  निकाल  दिया  जाये,  जो  यहां  के  जनेलिस्टस
 हैं,  उनके  मकान  छीन  लिये  जायें,  सेंसर  बैठा
 दिया  जाये  ?  यह  सब  किसने  किया  &  ?
 इन्दिरा  जी  ने  किया  है।  अगर  इन्दिरा  जी
 के  इम्पलीरमैंन्टेशन  में  तकलीफ  थी,  तो  क्या  आप

 मुझे  सारे  देश  में  एक  भी  ऐसा  इस्टेंस  बता  सकते  हैं
 जहां  एक्सेसेश  के  कारण  इन्दिरा  जी  ने  किसी
 एक  अफसर  के  खिलाफ़  भी  कार्यवाही  की  हो  ?
 उन  लोगों  को  इनाम  दिया  गया  जिन्होंने  ज्यादा
 से  ज्यादा  ज्यादतियां  की,  ज्यादा  से  ज्यादा
 लोगों  को  रगड़ा,  भ्रत्याचार  किये,  लाखों  लोगों
 को  उजाड़ा  और  सब  कुछ  किया  ।  आज  केवल

 यह  कहा  जाता  है  कि  सब  इम्पलीमैंन्टेशन  की
 गलती  थी  ।  मैं  कांग्रेसी  भाइयों  से  कहना
 चाहता  हूँ

 They  are  blowing  hot  and  cold
 together.  It  is  not  possible.  On  the
 one  hand,  you  say  that  those  dark

 days  will  not  be  allowed  to  come
 back.  On  the  other  hand  you  say:
 “Indira  Gandhi  under  whose  inspiring
 leadership  Congress  did  so  and  so...”
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 अब  दोनों  बातों  का  मेल  कहां  है?  आप
 प्रस्ताव  पास  करते  हैं  -  वह  तो  आज  भी  कह
 रही  हैं  कि  एमर्जेन्सी  लगाना  देश  के  हित  में  था  ।
 मैं  आपसे  पूछना  चाहता  हूं  कि  बताइये  कि  क्या
 आप  एमजेंन्सी  की  सपोर्ट  करते  हैं  या  नहीं  ?
 अगर  नहीं  करते  तो  इन्स्पार्यारग  लीडरशिप

 नहीं  कह  सकते,  जो  8  महीने  में  हुआ  उसका
 साथ  नहीं  दे  सकते  ।  अगर  अप  उसका  साथ
 देना  चाहते  हैं,  तो  खुलकर  बात  कहिये,  फिर
 डाक  डेज  की  बात  मत  कहिये,  झाप  एक  तरफ
 रास्ता  अ्स्तियार  कीजिये  ।

 आपने  प्रस्ताव  किया  कि  साहब  उनको
 गिरफ्तारं  किया  गया,  बडी  गलती  की  जनता
 पार्टी  ने  ।  हमें  अपनी  गवर्नमैंट  से  शिकायत

 है  कि  उन्होंने  उनको  जरा  ढिलाई  से  पकड़ा  ।
 लोगों  को  भी  इस  बात  से  नाराजगी  है  कि  जब
 जनता  पार्टी  ने  उनको  गिरफ्तार  किया  तो
 जोर  से  नहीं  किया  t  श्रसल  में  श्रदालत
 के  सामने  ठीक  तरह  से  वकालत  नहीं
 की  गई  ।  इस  सिलसिले  में  जनता  को  जो
 नाराजगी  है,  वह  जनता  पार्टी  के  साथ  हमदर्दी
 होने  की  वजह  से  हैं  7  वह  कैसे  पकड़ी  गई,  उस
 का  ड्रामा  सब  को  मालम  है  t  जब  हमें  पकड़ा
 गया  था,  तो  हमने  कहा  कि  हमें  कपड़े  और
 दवा  वगरह  लेने  दो,  लेकिन  कहा  गया  कि  नहीं,
 फौरन  चलिय  ।  जिन  अफसरों  ने  हमारे  साथ

 ऐसा  व्यवहार  किया,  क्‍या  वे  इन्दिरा  गांधी
 को  पकड़ते  में  चार  घंट  लगायेंगे  ?  असल  में
 सरकार  का  यह  झादेश  था  कि  उन्हें  कोई
 तकलीफ़  नहीं  होनी  चाहिए,  ताकि  बाद  में
 किसी  को  शिकायत  करने  का  मौका  न  मिले
 वे  अफसर  कहते  हैं  कि  हमें  ऐसा  भादेश  दिया
 गया  था-हमें  आदेश  दिया  जाये,  तो  हम  दो
 मिनट  में  लाकर  बिठा  देते  हैं

 इण्डियन  एक्सप्रेस  श्रौर  स्टेट्समेन  आदि

 अखबारों  पर  दबाव  डाला  गया  |  कुलदीप
 नायर  के  बारे  में  पी०  एम  ०  ने  चिटठी  लिखी
 मैं  तफ़्सील  में  नहीं  जाना  चाहता  हूं  ।  मैं
 समझता  हूं  कि  किसी  भी  डेमोक्रेटिक  कंट्री  में-
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 फ्सी  ऐसे  कंट्री  भें  जहां  नाम  की  भी  डैमोकेसो
 है,  वह  नहीं  हुआ  है,  जो  इंस  देश  में  इमर्जन्सी
 के  17-18  महीनों  में  हुआ  है  ।

 मैं  श्री  शक्ल  के  बारे  में  ज्यादा  क्या  कहूँ,
 जितकी  जगह  श्री  अ्रडवरानी  ने  ली  है  ?  शायद
 उन्होंने  इस  देश  में  'गोबल्ज  की  जगह  ले  ली
 और  गोबल्ज  का  सा  रोल  अदा  किया ।
 उन्होंने  कहा  कि  हमारी  ओरल  इंस्ट्रक्शन्ज़
 को  मानना  पड़ेगा  |  केवल  टेलिविजन
 डिपार्टमेंट  ने  साढ़े  ग्राठ  लाख  रुपया  संजय
 गांधी  की  पसंनेलिटी  को  आगे  बढ़ाने  के
 लिए  खर्च  किया  ।  कहां  से  झाया
 वह  रुपया  ?  फिनांशल  रूएज  और  बजट
 कहां  चले  ग्रथे  ?  मंत्री  महोदय  के  राज  में  भी

 कुछ  दिन  पहले  मझे  टेलिविजन  डिपार्टमेंट
 में  जाने  का  मौका  मिला  ।  मैंने  कहा  कि
 सरदार  पटेल  की  जयन्ती  की  टेलिविज्ञन  रिपोर्ट
 टेलिकास्ट  कर  दी  जाये  |  कोई  बड़े  भारी
 झफ़सर  थे  ।  पहले  तो  वह  फ़ाइल  देखते  रहे
 और  उन्होंने  हमारी  तरफ  देखा  भी  नहीं  d
 सब  मेने  कहा  कि  हम  एम०  पी०  हैं।  उन्होंने
 जबाब  दिया  कि  यह  नहीं  हो  सकता  है  ।  हम
 ने  कहा  कि  फूल  वालों  की  सर  की  रिपोर्ट
 तो  टेलिकास्ट  हो  सकती  है,  संजय  मांधी  पर
 साढ़े  झाठ  लाख  रुपया  खर्च  किया  जा  सकता  है,

 लेकिन  बे  अफसर  सरदार  पटेल  की  जमन्ती
 की  टेलिविज्ञन  रिपोर्ट  दिखाने  के  लिए  तैयार

 नहीं  हैं  ।

 सविसिज  की  सिक्यूरिटी  के  पक्ष  में  हूं
 मैं  नहीं  जाहता  कि  उनमें  किसी  तरह  का  भय
 या  आतंक  हो  ।  लेकिन  मैं  चाहूंगा  कि  बे  अ्रपने
 आप  को  चेंज्ड  एट्मास्फ़ीयर  के  अनुसार  ढाल
 लें  ।  ग्रभी  तक  मंत्री  महोदय  के  मंत्रालय  में-
 खासतौर  से  रेडियो  और  टेलिविजन  डिउार्ट-
 मैंन्ट  में-फाकस  का  बहुत  बड़ा  हिस्पा  अभी  भी

 मौजूद  हैं  1  मंत्री  महोदय  को  उसे  साक  करना

 पड़ेगा  ।  जो  लोग  भझच्छे  हैं,  उनके  बारे  में  हमें
 कुछ  नहीं  कहना  है  !
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 एक  साननोय  सदस्य  :  माननीय  सदस्य
 काकस  के  लोगों  के  नाम  बता  दें  )

 श्रो  कं-र  लाल  गुप्त  :  वह  श्री  ग्रडवानी
 को  मालूम  है  ।

 इलैक्शन  के  दिनों  में  गवर्नमेंट  की  मशीनरी
 और  इस  डिपार्टमेंट  की  मशीनरी  का  जो  मिसयूज
 हुआ,  वह  शाह  कमीशन  के  सामने  आया  है  ।
 सभापति  महोदय-यू  मे  ि  फ़ीलिग  ए  बिट

 एम्बेरेस्ड,  झाई  एम  सारी  फ़ार  इठ-श्री  शुक्ल
 की  मिनिस्ट्री  ने  अपने  लोगों  को  कांग्रेस  के
 मैनिफेस्टो  को  ट्रांसलेट  करने  के  लिए  यवक
 केन्द्र  में  भेजा  -  वे  लोग  वहां  जाने  के  लिए
 तैयार  नहीं  थे,  लेकिन  अफसरों  ने  उन्हें  वहां  जाने
 पर  मजबूर  किया  |  इस  तरह  का  कोई  एक
 ही  उदाहरण  नहीं  हैं  ।  पोस्टर  के  डिजाइन
 झौर  पश्लिकेशनज़  का  सारा  काम  मिनिस्ट्री
 के  द्वारा  किया  गया।  यह  गवनमेंट  मशीनरी
 का  फूलग्रेन्ट  मिसयृज़  था  ।  यह  तो  जनता  ने
 जिताया  नहीं  उनको  नहीं  तो  जो  इन्दिरा  जी
 का  और  संजय  गांधी  का  यह  सारा  काम  वहां
 पर  हुआ  वह  बड़ा  ही  फिट  केस  था  एलक्शन
 पेटीशन  फाइल  करने  के  लिए  लेकिन  वह  मौका

 ही  नहीं  आया,  वह  पहले  ही  खत्म  हो  गए  ।
 मैं  चाहंगा  कि  इस  तरह  की  जो  बातें  हुई  उन
 के  बारे  में  जांच  होनी  चाहिए  ।

 सी  तरह  भाप  के  सांग  एन्ड  ड्रामा  डिवीज़न
 के  लोग  यूथ  कांग्रेस  की  मीटिंग  में  तमाशा  करने
 के  लिए  गए।  मैं  जानना  चाहूंगा  कि  वहां  पर
 'कितन्म  रुपया  खर्च  हुआ  शर  झाप  ने  कितने
 रुपये  का  बिल  उन  को  भेजा  क्योंकि  अब  तो
 झाप  मंत्री  हैं।  उसका  रिअलाइज्ेशन  हु  या
 नहीं  और-वह  क्यों  गए  ?

 इसी  तरह  से  डी  ए  बी  पो  का  भी  हाल  है
 जब  एलेक्शन  हो  रहा  था  तो  जनता  पार्टी
 ने  एक  कम्प्लेंट  की  थी  17-2-77  को  कि
 झाप  की  मिनिस्ट्री  के  20  ट्रांसलेटर  दूसरी
 जगह  जा  रहे  हैं  7  उसके  बा  रे  में  भी  क्या  हुभा
 यह  सदन  जानना  चाहता  है  qv
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 एक  चीज  मैं  श्रौर  कहूंगा  ।  कुछ  रिपोर्ट
 ्तो  आप  ने  दी  है  कि  किन-किन  लोगों  के  साथ
 अत्याचार  हुआ  ाप  देखिए  कि  एमजेंसी  में
 इस  अत्याचार  के  अंदर  या  तो  उनकी  लाइन
 को  टो  कीजिए  नहीं  तो  नौकरी  से  बरखास्त

 हो  जाइए  और  फिर  भ्रापको  पकड़  कर  मीसा
 में  बन्द  कर  विया  जायमा  ।  जो  उनके  कदम
 से  कदम  मिलाए  उसको  इनाम  मिलेगा,  उसको

 बाहर  जाने  के  लिए,  सैर  करने  के  लिए  मौका
 मिलेगा  ।  उस  को  ऐ डवर्टाइजमैंट  ज्यादा  मिलेगा,

 ज्यूजप्रिन्ट  ज्यादा  मिलेगा,  रेट  श्राफ  ऐ  डवर्टाइज-
 मैट  ज्यादा  मिलेगा  ।  संजय  गांधी  की

 पत्नी,  मुझे  उनका  नाम  याद  नहीं  है,  एक  पत्र
 चलाती  हैं  उन  को  जो  ऐडवर्टाइज़मैंट  दिया  गया
 उस  का  रेट  600  परसेंट  ज्यादा  करके  दिया
 गया  ।  इसी  तरह  से  कछ  हमारे  जनेलिस्ट
 भाई  थे,  हमेशा  आल  इंडिया  रेडियो  पर  और
 टेलीविजन  पर  उन्ही  की  बातचीत  होती  थी,
 उन्हीं  को  पंसे  दिए  जाते  थे।  जो  उन  की  लाइन
 से  लाइन  मिला  कर  चलते  थ  बतो  कुछ  भी
 कर  सकते  थे  |  अ्रखबार  खरीद  लिए  गए,
 अखबारों  के  एडीटर  खरीद  लिए  गए  ।  उनको
 तंग  किया  गया  जो  उनकी  लाइन  को  टो  करने
 के  लिए  तैयार  नहीं  थें।  जो  उन  की  लाइन  पर
 चलने  को  तैयार  थे  उनको  मशीनरी  वगैरह
 मंगाने  के  लिए  लाइसेंस  दिए  गए  ।

 मैं  अपने  कांग्रेसी  मित्रों  से  पूछना  चाहता
 हूं  कि  यह  देश  जिस  तरह  से  8 महीने  चलाया
 गया  क्‍या  उसको  के  पसंद  करते  हैं,  यह  क्लीआर-
 कट  वे  बत्ता  दें।  श्रगर  पसंद  करते  हैं  तो  इंदिरा
 गांधी  को  ले  आएं  ।  फिर  हमारी  लड़ाई  होगी  |

 हम  कहेंगे  कि  एक  तरफ़  तानाशाही  है  एक  तरफ
 अजातंत्र  है,  दोनों  की  लड़ाई  में  भारत  की  जनता
 जो  फैसला  करेगी  वह  होगा  ।

 उत  काले  बादल  झौर  असावस  की  रात
 में  कुछ  झ्राशा  की  किरण  अगर  कहीं  दिखाई
 देती  थी  वह  एक  जगह  दिखाई  देती  थी  ।

 हम  लोग  जेल  में  थे  झौर  जेल  में  हम  ग्रखबार

 पढ़ते  थे  is  पहले  छः:  महीने  तो  अखबार  ही  नहीं
 मिले  L  लेकित्  ब्याद  में  जब  मिलते  थे  तो.सारा
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 झखबार  हम  पांच  मिनट  में  खत्म  कर  देते थे  |
 रेडियो  सुनने  की  इच्छा  नहीं  होती  थी  ।  ऐसी

 हालत  में  हमारा  मैंटल  फूड  क्या  था  ?  हम
 खाना  छोड़  देते  थे,  पानी  पीना  छोड़  देते  a
 लेकिन  बी  बी  सी  सुनना  नहीं  छोड़ ते  थे।  वैयों कि
 अगर  कहीं  से  थोड़ी  सी  भी  खबर  मिलती  थी
 तो  वह  बी  बी  सी  से  शौर  वायस  श्राफ  अ्रमेरिका
 से  मिलती  थी।  मैं  उन  लोगों  को  इस  सदन  की
 तरफ  से  और  इस  देश  की  तरफ  से  बधाई  देना

 चाहता  हूं  कि  ऐसी  मुस्तीबत  में  भी जबकि  उन
 लोगों  को  यहां  से  निकाल  दिया  गया,  उन  पर
 पाबन्दी  लगा  दो  गई,  उन्हें  गालियां  दी  गई,
 बी  बी  सी  के  खिलाफ  दुनिया  भर  में  प्रचार
 किया  मया  लेकिन  उस के  बागे  वे  झुक  नहीं  शौर
 प्रजातंत्र  के  लिए  उन्होंने  काम  किया,  जो  सही
 तथ्य  थे  वह  दुनिया  के  सामने  रखे  ।  इसलिए
 मैं  उनको  बधाई  देना  चाहता  हूं  ।

 सभापति  महोदय,  सात  फारेन  जरने-

 लिस्ट्स  थे  जिनको  यहां  से  निकाला  गयां  और
 29  जर्नलिस्ट्स  एसे  थे  जिनकी  पालंमेन्‍्ट

 ण्न्ट्री  पर  पाबन्दी  लगाई  गई  लेकिन  उसके
 बारे  में  मैं  कुछ  कहना  नहीं  चाहता  a  लेकिन
 जो  फारेन  जनेलिस्टस  थे  या  जो  इंडियन  जनें-
 लिस्टंस  थे  जोकि  विदेशी  अखबारों  के  लिए
 काम  करते थे  उनको  हैरेस  किया  गया परौ  कुछ
 लोगों  को  निकाल  दिया  गया  in  जिन्‍्होंने  भी
 उनकी  लाइन  को  टो  नहीं  कियां  उन  पर  तरह
 तरह  के  अत्याचार  किए  गए  ।

 The  police  shadowed  them,  chased
 them,  kept  them  under  surveillance,
 and  orders  for  surveillance  were  per-
 sonally  given  by  Sanjay  Gandhi  and
 Mohd.  Yunus.

 मैं  एक  दोस्त  को  जानता हूं,  श्री एस  ०  पी ०
 सिन्हा  जो  जन  मैगजीन  डर  स्पीगल”
 के  कारेस्पांडन्ट  थे,  उनका  जिक्र  पेज  36  शौर
 वेस  6  पर  आया  है।  उनको  डिसकरेडिटेड
 किया  गया.।

 He  is  a  very  senior  journalist.  His
 telephone  was.  disconnected.  He  had.  to
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 leave  India,  and  he  was  asked  to  go
 to  Nepal.

 वे  नेपाल  चले  गए।  उनकी  कार  पुलिस  चोरी
 करके  ले  गई।  इस  प्रकार  से  उनको  आतंकित
 किया  गया  ।  क्या  इसके  बाद  भी  आप  इसका
 समर्थन  करना  चाहते  हैं  ?  इतना  ही  नहीं,  बी  बी
 सी,  वायस  आफ  अमेरिक!  को  रोज़  जैम  करने  की
 कोशिश  की  जाती  थी  ताकि  इस  देश  के  लोग
 उनको  न  सुन  सके  ।  लाखों  रुपया  आर  ए
 डब्लू  की  तरफ  से  विदेशी  जनेलिस्टस  को
 खरीदने  के  लिए  खर्च  किया  गया  और  यहां  के
 जनेलिस्टस  को  खरीदने  के  लिए  किया  गया।
 चीजों  को  ट्रिवस्ट  करने  के  लिए  हमारी
 इम्बैसीज़  ने  भी  बहुत  काम  किया  लकिन  उसके
 बारे  में  मैं  नहीं  कहना  चाहता  तो  यह  सारी
 बातें  हुई  ।  हम  लोग  जेल  के  अंधकार  में
 जब  बी०  बी०  सी०  की  न्यूज  सुन  लेते  थें
 तो  बड़ी  शान्ति  मिलती  थी  और  ऐसा  लगता
 था  कि  अ्रभी  भी  प्रजातन्त्र  की  ज्योति  देश  में
 जग  रही  है  ।  यह  बुझी  नहीं  हैं  और  यह  बुझ
 भी  नहीं  सकेगी  बल्कि  जलती  ही  जायेगी।
 इस  प्रकार  की  आशा  हमें  बंधती  थी  ।  इस
 लिये  मैं  मंत्री  जी  से  मांग  करूंगा  कि  बी०  बी  ०
 सी०  और  हमारे  टेलीवीज़न  का  एक  संबंध
 होना  चाहिए  ।  उन्होंने  जो  रोल  प्ले  किया  है,
 उन  के  साथ  हमारा  एक्सचेनज  होता  चाहिमे  t

 एक  थौरो-एन्क्वायरी  होनी  घाहिये  कि  किस

 हेंदे  तक  गॉवर्नमेंट  मशीनरी,  संरकारी

 पैसा  विदेशी  जन॑लिस्ट्स  या  विदेशों  को

 इन्फलुएन्स  करने  के  लिये  खर्चे  किये  गये  ।

 मैं  यह  जानना  चाहुंगा  कि  कितना  लिट्रेचर
 तैयार  किया  गया  |  यह  स्वेत-पत्न  कम्पलीट

 नहीं  हैं।  फिर  भी  जो  कुछ  यह  हैं,  वह  इतना

 बेल्युएबिल  डाक्यूमेंट  हैं  कि  मैं  मंत्री  जी  से

 चाहूंगा-वे  इस  की  दस-बीस  लाख  कापियां

 छपा  कर  गांव-गांव  में  भेजने  को  प्रयत्न  करें

 झौर  सारी  दुनिया  के  सामने  इसको  रखें  i

 “ताकि  लोगों  के  सामने  आये  कि  i9  महीनों
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 में  इस  देश  में  क्या  हुआ  |  लोगों  को  इस
 बात  का  पता  लगना  ही  चाहिये  और  मैं

 चाहूंगा  कि  मंत्री  जी इस  का  जवाब  दे  ।

 जब  हम  बी  ०  बी  ०  सी  ०  की  बात  करते  हैं--
 तब  अगर  हम  मास्को  रेडियो  की  बात  न करें--
 तो  यह  उचित  नहीं  होगा  ।  रूस  के  साथ

 हमारे  बड़े  अच्छे  संबंध  हैं  ।  हमारे  प्रधान
 मंत्री  वहां  गये  थे।  हम  और  भी  अच्छे
 संबंध  बनाना  चाहते  हैं,  लेकिन  मुझे  दुख
 के  साथ  कहना  पड़ता  हैं  कि  भास्को
 रेडियो  ने  भारत  की  जनता  के  साथ  न्याय

 नहीं  किया ।  उन्होंने  हमारे  श्रांतरिक  मामलों
 में  हस्तक्षेप  किया  ।  उन्होंने  चीज़ों  को

 ट्विस्ट  कर  के  दुनिया  के  सामने  रखा  |

 हमारी  यह  उन  से  शिकायत  हैं  और  यह  जायज
 शिकायत  है  |  हम  रूस  की  सरकार  से  चाहेंगे-
 वहू  आदमियों  के  साथ  दोस्ती  न  करे,  बल्कि
 सरकार  के  साथ  और  जनता  के  साथ  दोस्ती
 करे  ।  इसी  लिये  हम  एसी  कोशिश  कर
 रहे  हैं  ?  मैं  मास्को  रेडियो  सुनता  था  ४

 उन्होंने  जयप्रकाश  जी  को  गालियों  दीं,
 मोरारत्री  भाई  को  बुरा-भला  कहा,
 एक  ऐसी  शस्वीर  पेंट  की  कि  भारत  में
 वायलेंस  हो  रहा  है,  अश्रत्याचार  हो  रहा  है,
 उसको  दबाने  के  लिये  एमर्जेन्सी  बिलकुल
 ठीक  है  |

 सभापति  महोदय,  हमारे  विदेशी  शौर
 देशी  जनलिस्ट्स  में  एक  बहुत  बड़ा  सैक्शन

 ऐसा  था,  जिन्होंने  उस  श्रान-स्लाट  का,

 इन्दिरा  ग्रांधी  के  प्रहार  का  जम  कर  मुकाबला
 किया,  वे  झुके  नहीं,  बहुत  सारे  जेलों  में  गये,

 बहुतों  को  यहां  से  हटा  दिया  गया  ।  यह  रैश
 उनके  लिये  बहुत  कृतज्ञ  है।  उन्होंने  उस  समय

 जो  कुछ  काम  किया,  उसके  लिये  हम  उन  के

 सामने  अपना  सिर  झुकाते  हैं  और  उन  की
 बन्दना  करते  हैं।

 सभापति  जी,  हर  प्रोफशन  में  कुछ
 प्रोफेशनल-कण्डक्ट  होते  हैं,  जैसे  लायसे'  के
 प्रोफेशनल  कण्डक्ट  हैं,  डाक्टर्स  के  प्रोफेशनल
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 कण्डक्ट  हूँ,  उसी  तरह  से;  जनंलिस्ट्स  के

 भो  प्रौफेशनल  कन्डक्ट हैं  |  कुछ  जनंलिस्ट्स
 ने  उस  समय  गझपने  प्रोफेशनल  कण्डक्ट  को
 ताक  पर  रख  दिया  था।  उनसे  जो  झाशा
 की  जांती  थी-  उन  की  इन्टीग्रिटी  के  बारे

 में,  ईमानदारी  के  बारे  में,  इण्डिपेण्डेन्ट  रिमोटिग
 के  क्वारे  में,  उन्होंने  वैसा  नहीं  किया  और
 झाज  भी  कुछ  ऐसे  लोग  हैं  जो  झभी  भी

 एक्टिव  हैं  ।  श्राप  ने  देखा  होगा-जब
 इन्दिरा  जी  को  पकड़ा  गया  और  उस  के
 बारे  में  जो  हल्ला  हुआ-ये  सारे  जनंलिस्ट्स  फिर

 इकट्ठे  हो  कर  उभर  कर  आगे  झाये।  झाप
 के  समाचार  में  भी  कुछ  काक्स  के  लोग  हैं  1
 मैं  मंत्री  महोदय  से  जानना  चाहता  हूं  कि

 इस  तरह  के  लोगों  के  बारे  में  श्राप  क्‍या  करने
 जा  रहे  हैं।  मैं  नहीं  चाहता  कि  जो  जनेलिस्ट्स
 हैं  उन  क ेखिलाफ  कोई  कार्यवाही  हो,  क्योंकि
 डेमोत्रेसी  में  हर  एक  को  अपनी  राय  रखने
 का  हक़  है,  लेकिन  ैं  यह  जरूर  चाहता  हूं
 कि  उन  के  जो  प्रौफेशनल  कण्डक्ट  हैं  उसके

 हिसाब  से  वे  जो  कुछ  सोचते  हैं,  उस  को
 करें।  उस के  बारे  में  हमें  कोई  श्रापत्ति  नहीं
 होगी  ।

 मेरी  एक  मांग  हं-जैसे  झ्राप  के  मंत्रालय
 ने  डाक्यूमेंट्स  के  ग्राधार  पर  ब्हाइट-पेपर
 निकाला  हैं,  आप  प्रधान  मंत्री  जी  को  कहिये
 कि  उसी  तरह  से  जितने  दूसरे  मंत्रालय  हैं,
 उन  में  भी  डाक्यूमेंट्स  के आधार  पर  इसी

 तरह  के  ऋवाइट-पेपर्स  निकालें  जायें,  तमाम  स्टेट
 गवनंमेन्टस  भी  इसी  तरह  के  बव्हाइट-पेपर्स
 निकालें,  ताकि  इस  तरह  क॑  तमाम  तथ्य  सामने
 आ सकें  |  आप  के  मंत्रालय  ने  जो  व्हाइट  पेपर
 निकाला  है,  उस  के  लिये  मैं  ाप  को  बधाई
 देना  चाहता  हुं,  सारा  देश  ब्रधाई  देता  चाहता
 हैं  ।  इस  तरह  के  व्हाइट-पेपस  डाक्यूमेंट्स
 के  आधार  पर  निकाले  जायें,  इस  में  एविडेंस
 की  ज़रूरत  नहीं  है,  फाइलों  में  जो  चीज़

 है,  वह  सामने  आती  चाहिये  t

 सभापति  जी,  एक  फिल्म  बनी  थी-
 इन्दिरा  जी  के  बारे  में  ।  इंन्दिरा  जी  कहती
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 हैं  कि  मैंने  सेंजय  गांधी  को  इस  के  बारे  में

 कुछ  नहीं  कहा  था  |  बछ्ञा  साहब  ने  भी
 कहा  है  कि  मैंने  संजय  गांधी  को  कहा  था  कि

 तुम  यूथ-कांग्रेस  में  काम  करो,  उसको
 झागनाइज़  करो  और  वें  उस  को  आर्गनाइज
 करने  का  काम  करने  लग  गये  थे  t  लेकिन

 यह  रिकार्ड  मैं  है-इस  व्हाइट-पैपर  में  हैं-कि
 फिल्म  प्राइम  मिनिस्टर  के  बारे  में  बनाई
 गई-

 When  the  file  went  to  the  Prime
 Minister,  she  wrote:  “show  it  to
 Sanjay  Gandhi.”  Who  is  Sanjay
 Gandhi?  Is  he  the  Minister  of  Infor-
 tion  &  Broadcasting?

 मैं  यह  जानता  चाहता  हूं-जब  संजय  गांधी
 का  कोई  लोकल-स्टेंडड  नहीं  था  तो  उन  को
 देखने  के  लिये  क्‍यों  भेजी  गई  ?  मैं  यह  भी
 जानना  चाहता  हूं  कि  जब  उनको  देखने
 के  लिये  भेजी  गई  तो  उन्होंने  उस  फिल्‍म  को
 कितना  बदल  दिया  और  उस  पर  कितना
 रुपया  खर्च  हुझा  मेरी  इन्फार्मेंशन  है  कि

 उन्होंने  उस  को  देख  कर  सारी  फिल्‍म
 को  बदल  दिया  और  इस  पर  करीब
 दस  लाख  रुपया  ज्यादा  खर्च  हुआ  |

 This  is  what  Sunjay  Gandhj  was
 and  is.  स्टाफ  झाटिस्ट्स  के  बारे  में
 भी  मैं  कुछ  कहना  चाहूंगा।  मंत्री  महोदय

 को  शायद  मालूम  होगा  कि  कैजुअल
 आ्रार्टिस्ट्स  के  बारे  में  बहुत  चर्चा  चल  रही
 है  और  कइयों  को  मैं  भी  जानता  हूं  कि  बे

 रेगुलर  नहीं  हुए  हैं।  बहुत  सारे  स्टाफ़,
 आझाटिस्टस  ऐसे  हैं,  जो  पांच-पांच  और  दस-दस
 सालों  से  काम  कर  रहे  हैं  शौर  वे  रेगुलर  नहीं
 हुए  हैं।  उन  को  रेगुलर  करना  चाहिए,
 ऐसी  मेरी  राय  है।  यह  भी  सही  है  कि  कुछ
 ऐसे  भी  आा्िस्ट्स  हैं  जो  एमर्जेसी  के  दिनों
 में  किसी  मंत्री  की  सिफारिश  पर  ा  गये
 और  डा०  मुरली  मनोहर  जोशी  ने  भी  इस
 के  बारे  में  बताया  और  विद्या  के  बारे  में  कहा
 था।  ऐसे  लोगों के  बारे  में  मैं  कुछ  नहीं
 कहता,  जो  दोस्ती  की  वजय  से  शाए  हैं  ।
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 उनको  छोड़  कर  बाकी  जो  कम्पटीशन  के
 जरिये  से  आए  हैं  और  जो  पुराने  लोग  हैं,
 उन  को  आप  रेगुलर  करें।  बाकी  जो  लोग

 हैं  उन  को  भी  कम्पटीशन  में  बैठने  का  आप
 चान्स  दीजिद  ।  अगर  वे  ठीक  निकलते  हैं
 तो  उन  को  भी  लगा  दीजिए  ।

 सेंसर  बोर्ड  के  बारे  में  मैं  यह  कहना  चाहता
 हूं  कि  पता  नहीं  यह  पहले  क्या-क्या  सेंसर
 करता  था।  “किस्सा  कुर्सी  का”  की  एक
 फिल्म  बनी  थी,  जिस  के  बारे  में  यह  कहा  गया
 था  कि  शुक्ल  जी  ने  उस  को  जलबा
 दिया।  मैंने  इस  बारे  में  पहले  सदन  में  सवाल
 भी  किये  थे।  लेकिन  मैं  यह  कहना  चाहता

 हैं  कि  एक  दूसरी  पिक्चर  “किस्सा  कुर्सी  का
 बनाई  गई  है।  उस  को  भी  झभी  तक  सेंसर
 बोर्ड  ने  पास  नहीं  किया  है  -  पता  नहीं  उन
 को  इसको  पास  करने  में  क्या  तकलीफ़  हैं।  ऐसा
 कौन-सा  कानून  है,  कौन-से  स्ल्स  हैं,  जो  इसको
 पास  नहीं  होने  देते  7  स्नेह  लता  के  बारे
 में  एक  फिल्म  है,  उस  को  भी  पास  नहीं  किया
 सया।  यह  सब  क्‍या  है।

 अब  मैं  अपनी  बात  खत्म  करना  चाहता

 हूं  1 आज  कल  इन्दिरा  जी  मंदिरों  में  जा  रहीं
 हैं।  शो  इज  गोइंस  टू  टेस्पिल  विद  'फलादस  |
 शायब  शाह  कमिशन  बैठा  हुआ  हैं,  इसलिए
 वे  वहां  जाती  हैं।  इस  देश  में  इमजेंन्सी  के

 दिनों  में  जो  कुछ  हुआ  है,  उस  के  लिए  वह
 बैठा  हैं  लेकिन  भगवान  का  कमीशन  तो  हमेशा
 रहता  है।  बह  तो  स्टेंडिंग  कमीशन  है
 और  वह  हर  एक  के  लिए  है।  शाह  कमीशन
 के  सामने  जो  एवीडेंस  होगी,  उस  पर  ही  बह
 फ़ैसला  करेगा  ।  बह  जो  कुछ  होगा  सो  होगा
 लेकिन  भगवान  के  कमीशन  के  झागे  तो  कोई

 एवीडेंस  की  जरूरत  नहीं  हैं  !  उस  के  लिए
 न  इन्दिरा  जी  को  एबीडेंस  देने  की  जरूरत  हैं
 और  न  आजवाशी  जी  को  ।  बह  तो  सब  जानता

 हैँ  कि  किस  ने  क्या  किया  है  भौर  यह  भी
 जानक्ता  है  कि  क्‍या  जनता  पार्टी  की  हुकूमत
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 कलइडं-भाईड  हो  गई  है  या  नहीं  ।  इसलिए
 मैं  झाडवाणी  जी  से  प्रार्थनां  करूंगा  कि  बे
 इस  बव्हाइट-पेपर  को  भगवान  के  चरणों  में
 चढ़ा  दें।  ग्रान्श्रप्रदेश  में  तिरुपति  में  बड़ा
 अच्छा  मन्दिर  है  ।  वहां  जा  कर  इस  को
 चढ़ा  दें  और  भगवान  से  केहे  कि  वह  इस  का
 फ़ेसला  कर  दे  ।  मैं  इन्दिरा  जी  से  भी  यह
 कहूंगा  कि  इस  के  जवाब  में  वे  जो  कुछ  कहना
 चाहें,  लिख  कर  वहां  मंन्दिर  में  भेज  दें  और
 मैं  ऐसा  समझता  हूं  कि  भगवान  इस  का
 फ़ंसला  करने  में  कोई  ग़लती  नहीं  करेगा
 शाह  कमिशन के  बारे  में  चाहे  जो  कुछ  कहा
 जाए।  इन्दिरा  जी  अगर  चाहती  हैं  कि
 भगवान  उस  को  माफ़  कर  द,  तो  मैं  यह
 कहूंगा  कि  भगवान  की  बनाई  जनता  को  जो
 उन्होंने  तंग  किया  है,  उस  जनता  से  उन्हें
 क्षमा  याचना  करती  चाहिए  और  क्षमा  याचना
 कर  के  बाकी  का  सारा  जीवन  जिन  लोगों  के
 परिवारों  का  उन्होंने  नाश  किया  है,  उन  के
 रिहेबीलीटेशन  में,  उन  की  सर्विस  में  लगाना
 चाहिए  ।  जब  वे  ऐसा  करेंगी  तब  शायद
 भगकान  शगल  जन्म  में  उन  को  माफ़  कर
 सकता  है।

 f

 आखिर  में  मैं  एक  बात  यह  कहना  चाहता
 हुँ  कि जब  आप  लोग  इन्दिरा  जी  के  एरेस्ट  की
 निन्‍्दा  करते  हैं,  तो  क्या  श्राप  यह  चाहते  हैं
 कि  प्रधान  मंत्री  के लिए  कानून  अलग  से  हो
 और  साधारण  आदमी  के  लिए  कानून  झलयस

 हो  +  इन्दिरा  जी  ने  यह  प्रस्ताव  पास
 करवाने  की  कोशिश  की  थी  कि  प्राइम
 मिनिस्टर  कुछ  भी  करे  उस  पर  कोई  कानूनी
 मुकदमा  नहीं  चलाया  जा  सकता,  लेकिन  वह
 किसी  तरह  से  पास  नहीं  हो  सकता  चुनाव
 याचिका  के  लिए  प्रधान  मंत्री  क ेलिए  अलग
 प्रबंध  किया  गया  था  और  बाकी  मेम्बरों  की

 इलैक्शन  पैटिशन्स  का  अलम  प्रबंध  किया
 गया  था  लेकिन  जनता  पार्टी  ने  सब  के  लिए
 एक-सा  ही  कानून  रखने  की  बात  कही  है।
 किसी  ने  अगर  कोई  गुनाह  किय  है  चाहे  वह
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 प्राइम  मिनिस्टर  हैं  और  चाहे एक  साधारण
 आदमी  है,  कानून  की  निगाह  में  एक  है  ।

 इसलिए  हम  ने  उन  को  श्रदालत  में  खड़ा
 किया  था  |  अंदालत  को  ग्रेधिकार  है  कि  वह
 उन्हें  छोड़  वे  ।  जब  मजिस्ट्रेट  ने  उन  को  छोड़
 दिया,  तो  हम  ने  उस  मजिस्ट्रेट  को  बंदला

 नहीं  ।  इन  के  जमाने  में  हाई  कोर्ट  के  कितने
 जज  बदले  गये,  यह  श्राप  सभी  को  मालूम
 है  ।  हभारा  कहना  यह  है  कि  श्रदालत  में
 जो  कुछ  होगा,  उसको  हम  मानेंगे  ।  इसलिए
 मेरी  समझ  में  नहों  आया  कि  आप  लोग  इस
 पर  एतराज  क्यों  करते  हैं

 समाचार  का  आपने  जो  कुछ  किया
 उसके  लिए  मैं  मंत्री  महोदय  को  बधाई  देना

 चाहता  हूं  ।  इससे  एक  क्पीटीशन  होगा,
 इडोपेंडेंट  रिपोटिंग  होगी  ।  एम्प्लाइज  की
 जो  तकलोऊें  हैं,  फाइनेंशियल  डिफिकल्टीज

 हैं  उनके  लिए  भो  आपने  प्राविजत  कर  दिया

 हैं।  लेकिन  मैं  श्रापसे  कहता  चाहता  हूं  कि
 समाचार  में  श्रमी  भो  एक  काकस  है,  उसको
 भी  झापकों  ठीक  करना  पड़ेगा

 बस  मैं  इससे  अधिक  न  कहते  हुए  मंत्री

 महोदय  को  इस  व्हाइट  पेपर  के  लिए  बधाई  देना

 चाहता  हूं  और  उनसे  मांग  करना  चाहता  हूं
 कि  वे  इसको  बीस-तोस  लाख  कापियां  सभी
 भाषाओं  में  छपवा  करे  देश  के  गाव-गांव  में

 बटवाएं  जिससे  वे  देश  के  सभी  लोगों  के
 पास  पहुंच॑  सकें  और  दुंभियां  में  पहुंच  सर्क  ।

 इन  शब्दों  के  साथ  में  आपको  धन्यवाद
 देता  हूं

 SHRI  BEDABRATA  BARUA  (Ka-
 liabor):  Mr.  Chairman,  Sir,  f  am
 surprised  that  Mr.  Gupta  has  over-
 emphasised  a  partieular  aspect  of  our
 party’s  functioning.  I  hope  he  will
 understand  what  is  happening  in  my
 party  and  in  the  country  and  what
 has  happened  after  the  emergéncy
 and  what  stand  we  have  takén  offici-
 ally.
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 Today  is  the  day  when  we  remem-
 ber  greatly  our  first  Prime  Minister  of
 this  country.  Unfortunately,  the  Farlia-
 ment  came  to  assemble  on  this  very
 day.  My  party  is  celebrating  this  oc-
 casion  and  they  are  gathering  some-
 where  in  Delhi.  That  is  why,  all  the
 members  of  my  party  are  not.  present
 here  today  to  answer  all  the  charges
 that  have  been  made.  I  would  not
 say  that  we  are  going  to  answer  all
 the  charges  made  against  anybody
 and  everybody.  I  would  like  to  take
 a  stand  on  the  matters  that  are  before
 the  country  before  this  House—and  if
 the  hon.  Members  want  to  involve
 themselves—before  the  party  alBo.

 So  far  as  our  party  is  concerned,
 our  party  has  taken  a  numebr  of  reso-
 lutions  on  this  matter  immediately
 after  the  elections  and  the  great  de-
 bacle  that  my  party  has  suffered.  We
 have  said  that  resolution  stands.  I
 don’t  think  that  resolution  has  been
 rescinded  in  any  case.  I  understand
 that  an  effort  to  rescind  that  resolu-
 tion  wil  not  be  tolerated  By  this  party:

 I  don’t  think  any  Member  would  to-
 lerate  a  change  of  that  resolution.  We
 had  said  about  emergency  excesses
 and  emergency  excesses,  did  take
 place  and  the  party  felt  that  they
 should  be  prevented.

 SHRI  KANWAR  LAL  GUPTA:  My
 pointed  question  is:  do  you  support
 the  emergency?

 SHRI  BEDABRATA  BARUA:  Consi-
 dering  the  overall  situation,  I  think,
 my  party  does  not  support  the  emer-
 gency.  We  have  made  that  clear.  We
 have  also  stated  very  clearly  that
 there  should  be,  there  would  be  and
 there  must  be  a  collective  leadership
 in  the  country,  which  means  eliminat-
 ion  of  one  person’s  rwle.  It  is  this
 which  our  party  has  resolved  official-
 ly  and  this  party  is  not  going  to  count-
 enahce  one  person’s  rule  in  future.
 The  Congress  Party  hag  made  it  very
 clear.  So  far  as  miy  party  is  concer-
 ned,  the  perty  will  be  guided  by  the
 eotiectrve  wisdom  of  the  entire  party.
 I  do  fot  want  to  go  into  the  contro-
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 versy.  As  the  hon.  House  knows,  all
 these  matters  are  before  the  Commis-
 sion  of  Enquiry  and  what  opinion  the
 Government  holds  as  a  party  to  the
 controversy,  because  members  of  the
 Government  were  themselves  in  )ails-
 at  that  time;  they  could  as  well  make
 certain  allegations  which  may  not  be
 true.  We  do  not  like  to  go  into  those
 allegations  as  such,  because  they  were
 made  by  the  Minister.  Although  it

 fs  not  a  judicial  sort  of  finding,  they
 will  certainly  be  treated  with  all  the
 eredence  that  is  due  toa  finding  which
 the  Government  itself  makes.  |Inter-
 ruptions).

 SHRI  KANWAR  LAL  GUPTA:  We
 are  discussing  a  white  paper.

 SHRI  BEDABRATA  BARUA:  I  am
 saying  that.  So  far  as  white  paper
 is  concerned,  they  have  made  certain
 allegations.  I  have  already  said,  in
 the  development  of  a  democracy-—
 India  did  develop  democratically  to-
 wards  a  democratic  way  of  life—there
 would  be  certain  ups  and  downs.  I
 understand  the  emergency  as  a  down
 in  our  development.  Possibly  the
 people  wanted  it.  I  still  say  this  with
 all  the  rise  in  prices  and  I  hope  that
 the  situation  would  change.  I  am  a
 democrat  out  and  out  and  my  party
 is  also  a  believer  in  democracy.

 But  the  point  is  that,  if  the  people
 feel  tomorrow  that  we  have  mismanag-
 ed  democracy  so  much  that  the  system
 has  to  be  ditched,  it  would  be  a  very
 dangerous  state  of  affairs.  When  Mrs.
 Indira  Gandhi  was  arrested,  people
 did  come  and  protest.  I  found  that
 people  really  felt  it  because  they  had
 the  feeling  that,  after  all,  there  was  a
 better  administration  then.  J  am  not
 giving  any  moral  judgment  on  this
 issue.  What  I  am  saying  is  this.  This
 type  of  situation  cam  be  corrected  only
 by  strengthening  institutions  of  demo-
 cracy  ang  not  by  appointing  a  large
 number  of  Commissions  of  Inuqiry  and

 by  releasing  a  large  number  of  White
 Papers;  by  these,  people  will  ultima-
 tely  become  suspicious  about  your
 motives  and  will  think  that  you  are
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 only  issuing  White  Papers  and  ar>
 making  all  sorts  of  allegations  without
 being  able  to  verify  any  of  them.  The
 Home  Minister  is  on  record  saying
 that  he  has  not  been  able  to  prove
 anything  the  former  Prime  Minister
 has  not  signed  anywhere.  Mr.  Kanwar
 Lal  Gupta  has  said  that  she  did  sign
 somewhere.  Possibly  he  has  seen  one
 signature  somewhere.  But  the  point  ts
 this.  If  you  do  not  have  any  @vi-
 dence  why  do  you  go  into  only  one
 aspect  of  the  question  and  forget
 about  the  other  matters  which  sur-
 round  the  reality  of  Indian  life  as  it  is
 today?  The  reality  is  that  90  per  cent
 of  the  country’s  problems  concern
 economic  development.  That  aspect
 has  to  be  looked  into.  Since  that  is  not
 the  matter  under  consideration  now,
 I  am  not  going  into  it.  I  would  say
 this  that,  after  all,  the  development
 of  our  democracy  has  to  be  helped.
 You  cannot  help  it  if  it  is  taken  by
 the  people  that  your  assertions  have
 to  be  taken  with  a  grain  of  salt.  It  is
 said  that  the  mass  media  were  wrong-
 ly  used.  Under  Emergency,  they
 could  be  wrongly  used.  Assuming  that
 it  was  true,  that  the  mass  media  were
 wrongly  used,  that  was  done  during
 Emergency.  But  today  when  the  Emer-
 gency  is  over,  what  is  the  justification
 for  using  them  to  the  advantage  cf
 the  ruling  party?  Yesterday  the  Ja-
 nata  Party  Executive  Committee  met
 and  passed  a  number  of  Resolutions
 of  the  nature  which  the  Party  would
 like  to  put  across  to  the  people  as
 propagandist  resolutions,  and  they
 were-  broadcast  for  more  than  five
 minutes.  That  part  took  half  the
 time  of  the  news  yesterday.  I  do  not
 think  that  if  the  Congress  Party,
 which  has  got  equal  public  attention
 even  today,  had  passed  such  propa-
 gandist  Resolutions,  they  would  have
 been  put  in  the  air  as  was  done  in
 the  case  of  the  ruling  party.  I  am  not
 saying  that  this  sort  of  situation
 should  not  be  corrected.  This  could  te
 corrected.  I  appreciate  the  bona  fides
 of  some  people  who  would  like  to
 restore  and  maintain  the  democratic
 atmosphere  in  the  country.  It  is
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 necessary  to  maintain  it.  It  is  not
 that  we  alone  can
 We  did  try  to  maintain  it.  Now,  it

 was  also  a  misuse  of  the  government-
 al  power  to  arrest  Congressmen  for
 no  charges;  not  only  one  Congress-
 men,  but  a  large  number  of  them
 were  arrested;  in  Uttar  Pradesh  50,000
 Congress  workers  were  reportedly  ar-
 rested  because  they  were  protesting
 against  the  arrest  of  Mrs.  Indira
 Gandhi.  I  do  not  know  whether  it  is
 true  or  not,  but  this  is  one  of  the  alic-
 gations  made.  (Interruptions).

 The  British  Broadcasting  Corpora-
 tion  was  considered  to  be  the  example
 for  the  country  to  follow,  and  all  the
 constituents  of  the  Janata  Party  re-
 minded  us  in  the  House  about  the
 BBC  and  demanded  that  ours  also
 should  be  made  a  Corporation.  Now
 what  has  happened  to  the  All  India
 Radio  and  the  Television?  What  has
 happened  to  the  proposal  of  making
 it  a  Corporation?  The  Congress  Party
 did  stick  to  its  stand  that  it  needed
 the  All  India  Radio  to  project  some
 of  the  mass  programmes  of  the  Gov-
 ernment.  But  it  was  the  Janata  Party,
 all  the  constituents  of  the  Janata
 Party,  who  were  saying—I  do  not
 know  whether  it  was  in  their  Mani-
 festo  or  not—that  it  should  be  conver-
 ted  into  a  Corporation.  Why  don’t  you
 do  it  now?  What  prevents  you  from
 doing  today?  These  are  matters
 which  take  away  your  credibility.

 The  Congress  Party  has  admitted  its
 mistakes.  Are  you  going  to  admit
 your  mistakes  or  are  you  going  to  say
 that  whatever  you  have  done  today  is
 absolutely  right,  is  absolutely  in  the
 democratic  state  of  affairs?  If  we  have
 to  develop  our  democratic  way  of  life,
 then  we  must  change  our  institutions,
 so  that  the  undemocratic  processes  are
 halted  at  every  time.

 Even  about  this  Samachar  break-
 up,  what  is  the  consequence?  I  have
 not  been  able  to  study  it  properly.
 But  from  whatever  I  have  heard  from
 the  Minister’s  statement  today,  it

 looks  as  though  it  is  going  to  be  bro-
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 ken  up  and  even  subsidised.  If  an  in-
 formation  agency  is  to  be  broken  up
 in  four  and  made  incapable  of  standing
 on  their  own  legs  and  Government  is
 to  subsidise  them  to  that  extent,  how
 are  you  going  to  assure  the  indepen-
 dence  of  the  information  agencies?
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 On  the  specious  plea  that  you  are
 restoring  status  quo  What  should  have
 been  considered  first  of  all  is  whether
 you  should  not  have  two  or  three  agen_
 cies  which  could  have  enough  funds  to
 function  on  their  own.  Then  alone
 can  the  news  agencies  be  independent.
 Now  all  the  agencies  will  be  entirely
 dependent  on  the  support  of  the  Gov-
 ernment.

 The  real  problem  is—I  am  coming
 back  to  the  White  Paper—whether  it
 is  yellow  journalism  or  sensational
 journalism  distorted  news  is  what  the
 people  want.  One  Editor  once  told
 me:  ‘If  you  go  to  Assam  we  will  cp-
 pose  you  because  I  cannot  sell  my
 paper  unless  I  oppose  you.  I  must
 oppose  the  Government  bacause  that
 is  the  type  of  thing  our  people  relish
 ~—anything  sensational’.  So  we  must
 try  to  correct  these  things:  otherwise
 our  Newpapers  will  go  in  for  sensa-
 tional  news.  Today  also  I  see  that
 sensational  news  gets  priority  over
 essential  news  and  it  is  because  of
 this  that  a  tendency  to  misuse  the
 media  is  there.

 So  far  as  Emergency  is  concerned,  I
 have  already  said  that  it  should  be
 probed.  [  think  it  shoulq  be  probed
 in  this  country  as  it  happened  in  the
 case  of  Nixon.  ‘Even  the  Republican
 Party  participated  in  it,  because  the
 truth  must  come  out.

 Now,  in  the  Congress  Party  it  is  net
 our  position  that  we  should  consider
 the  Opposition  Parties  as  angels.
 There  are  certain  trends  in  the  country
 which  are  bound  to  discredit  the
 democratic  system,  pring  down
 cour  economy  and  hamper  the  produc-
 tive  processes.  This  is  not  what  I
 feel  but  what  the  people  feel.  It
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 is  people  who  have  said  this  in
 so  many  ways.  I.  met  ordinary
 people  ang  they  have  told  me.
 They  are  not  interested  in  all  these
 things:  they  would  only  like  to  know
 whether  there  would  be  enough  of
 discipline  to  carry  on  our  economy.
 They  may  not  know  the  intricacies
 of  it,  but  they  know  that  this  coun-
 try  needs  a  certain  amount  of  disci-
 pline,  a  certain  amount  of  functional
 efficiency  and  a  certain  amount  of
 tall  orders  to  get  things  going.  If
 tle  people  feel  like  that,  I  am  help-
 less.  The  people  will  have  to  be
 assured  that  the  democratic  process
 is  sufficiently  strong  to  assure  them
 the  same  state  of  affairs  which  a  non-
 democratic  proceSs  can.  So,  If  you
 try  to  witch-hunt,  you  will  discredit
 yourselves.  If  we  really  want  to
 find  out  what  went  wrong,  we  must
 ultimately  emerge  stronger.  Our
 democratic  system  has  survived  as  it
 Zurvived  in  ‘no  otther  country  in
 Europe,  Asia  or  Africa  and  we  can
 be  proud  of  that.  Our  people,  our
 educated  community,  our  intelligen-
 tia,  our  lawyers  and  teachers  have
 taken  to  democracy  as  a  duck  -takes
 to  water.  That  is  what  I  saw.  Eevn
 if  it  is  a  detriment  to  themselves
 and  even  if  it  is  a  detriment  to  effi-
 ciency,  it  is  a  necessary  thing.  So.
 we  have  to  put  our  heads  together
 to  make  our  democracy  function  and
 that  is  why  my  Party,  even  at  the
 cost  of  being  mis-understood,  has

 taken  the  position—and  the  YLeader
 की  our  Party  has  said  clearly—that
 whatever  might  have  happened  in
 the  past,  we  would  like  to  puild  up
 our  democratic  traditions  and  we  ex-
 pect  the  Government  to  do  it.  It

 you  want  to  pressurise  the  Congress
 Party,  this  Party  is  not  going  to  take
 it  lying  down  because  we  know
 where  we  went  wrong  but  we  also
 know  where  you  went  wrong.  If
 we  are  blamed  for  collecting  money
 we  can  as  well  make  allegations  that
 your  Party  has  alse  been  making
 colllections  in  the  same  ways,  though
 it  may  not  be  in  crores  or  lekhs.
 Runt  we  are  not  answering  oack  be-

 Media  during
 Emergency  (M)

 cause  we  know  the  people  are
 sufficiently  aware  of  the  failures  of
 the  Janata  Party.  I  do  not  expect
 the  Janata  Government  to  fail,  but
 I  think  our  democratic  system  can  be
 made  stronger  only  if  both  the  Par-
 fies  correct  themselves.  If  we
 create  cadres  of  capable  people  on
 both  sides  we  will  be  able  to  help
 ‘the  people  forward  in  the  flowering  of
 the  democrate  process.

 SHRI  C.  छू.  CHANDRAPPAN  (Can-
 nanore):  Mr.  Chairman,  Sir,  today
 we  have  resumed  discussion  on  the
 White  Paper  on  the  misuse  of  Mass
 Media.  Some  more  important  deve-
 lopments  have  taken  place  in  the  in-
 tervening  period.  I  9m  referring  to
 the  pzoceedings  before  the  Shah
 Commission’  have  brought  before  the
 country  how  the  mass  media  was
 misused  by  the  Congress  Party  when
 they  were  in  power.  The  White
 Paper  has  served  a  useful  purpose;  it
 has  brought  forward  before  the  couniry
 the  distortions  which  took  place  dur-
 ing  the  emergency  and  in  misusing  the
 mass  media,  the  radio,  the  newspapers,
 the  news  agencies  etc.

 Today,  I  am  not  going  to  narrate
 all  that  has  been  narrated  in  this
 White  Paper  and  what  more  has  been
 told  before  the  Shah  Commission  by
 various  witnesses.  But  I  would  like
 to  ask  one  question.  Are  we  learning
 lessons  from  the  past  and  are  we
 going  to  improve  ourselves  and  whe-
 ther  the  Janata  Government  is  sett-
 ing  new  and  better  examples  by
 which  you  can  say  that  it  is  running
 the  mass  media  in  an  ideally  demo-
 cratic  manner.

 ]  think,  in  a  bourgeoise  democracy,
 you  will  have  respect  for  democracy
 to  that  extent  it  will  suit  your  pur-
 pose.  My  friend,  Shri  Kanwar  Lal
 Gupta,  while  speaking,  has  gone  to
 the  extent  of  praising  B.B.  C.  and  the
 Voice  of  America  for  the  good  ser-
 vises  they  rendered  during  the  emer-
 gency  It  shows,  to  what  extent
 those  who  misused  the  mass  edia
 had  createq  a  kind  of  frustration  in
 the  minds  of  people.  8.  B.  C.  and
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 the  Voice  of  America  are  the  two
 agencies  that  have  consistently
 blackmailed  India  for  so  many  years
 after  independence.  What  I  am  say-
 ing  is  that  if  we  misuse  democracy
 or  if  we  misuse  anything,  that  will
 create  conditions  where  you  start
 praising  something  which  is  not  prai-
 se-worthy.

 SHRI  KANWAR  LAL  GUPTA:  I
 said  only  during  emergency.

 SHRI  C.  K.  CHANDRAPPAN:  I  am
 not  attributing  any  motives.  After
 the  Janata  Party  have  come  into
 power,  they  have  done  some  good-
 things.  If  I  do  not  say  that,  ]  may
 be  misunderstood.  For  example,  my
 friend,  Shri  Advani  has  set  a  very
 good  example  by  providing  the  radio
 and  television  media  to  the  political
 parties  during  elections.

 एक  माननीय  संदस्य  :  आर०एस०एस०  के  हैं
 अडवानी  साहब  |

 SH&I  ron  K.  CHANDRAPPAN:  I
 know  that.  Exactly.  That  is  why  he
 is  behaving  like  that.  He  knows
 how  to  behave.  That  is  a  good  thing.
 But  when  that  was  discussed,  I
 personally  talked  to  Mr.  Advani.  Is
 it  only  the  occasion  when  the  radio
 and  the  television  should  be  impar-
 tial  and  shoulq  be  used  by  all  parties
 and  the  utility  of  it  is  justly  distri-
 buted  between  the  various  parties?
 We  face  an  election  once  in  five  years
 and  all  the  other  days  you  find
 spokesmen  garbed  in  various  ways
 come  and  defend  the  policy  of  the
 Janata  Party  over  radio  and  televi-
 sion  and  what  you  do  not  like  does
 not  find  a  place  in  the  radio  or  the
 Samachar  even  today.  If  anybody
 ig  to  be  praised  by  the  Janata  Party,
 it  is  Sanjay  Gandhi  because  he  has
 brought  you  to  that  side  and  those
 people  to  this  side.  (Interrup-
 tions)  Yes,  mother  also

 SHRI  KANWAR  LAL  GUPTA:  To
 some  extent  we  afe  thankful  to  you
 also.
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 SHRI  C.  K.  CHANDRAPPAN:  You
 must  be  thankful  because  we  are  tell-
 ing  you  certain  things  which  will  -do
 good  to  you.

 Today  what  happens?  In  Patna
 the  other  day  there  was  a  demonstra-
 tion  on  29th  September.  I  think
 my  friends  from  Bihar  will  not  deny
 the  fact  that  it  was  attended  by
 several  lakhs  of  people.  Nobody  will
 deny  it  from  that  side.

 AN  HON.  MEMBER:  Several
 thousands.

 SHRI  Cc.  K.  CHANDRAPPAN  :
 Don’t  say  that.  You  cannot  say  that
 in  the  streets  of  Bihar.  Several  lakhs
 of  people  marched  against  the  Hari-
 jan  repression.  Not  a  single  word  was
 found  in  Samachar.  Not  a  single
 word  was  there  in  the  All  India
 Radio.  You  are  nice  people.  Mr.
 Advani,  you  speak  very  nicely.  You
 have  a  sweet  tongue.  For  that
 matter,  I  think  Mr.  Shukla  also  spoke
 nicely  in  Parliament.  But  I  think
 you  have  not  replied  to  that  letter
 which  was  written  to  you  by  Mr.
 Rajeswar  Rao  drawing  your  atten-
 tion  to  that,  thaf  Samachar  did  not
 publish  that  news  about  8  massive
 demonstration,  one  of  the  biggest
 Patna  city  has  seen  after  your  elec.
 tion.  Where  hag  it  gone?  Is  it  an
 isolated  incident?  No.

 7.53  hrs.

 [Mr.  Depury-Seeaker  in  the  chair]
 Then  on  2nd  of  August,  in  Mava-

 lankar  Hell  under  the  very  nose  of
 the  Ministry  and  the  government,
 several  thousands  of  young  people
 came  from  all  over  the  country  to
 voice  against  the  growing  unemploy-
 ment.  The  TV  men  were  there.
 They  were  taking  photographs.  They
 were  there  for  more  than  half  an  hour.
 I  do  not  know  for  whom  they  took  the
 photos.  May  be  for  the  police.  Not
 a  single  minute,  not  a  single  second
 was  there  in  the  All  India  Radio  or
 the  television  about  that  item.....
 (interruptions)  Yes,  on  2nd  August
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 [Shri  C.  K,  Chandrappan]
 this  year,  in  the  Mavalankar  Hall,
 ‘the  All  India  Students’  Federation

 organized  a  national  convention
 against  unemployment.  They  spent
 money.  They  might  not  have  spent

 Several  lakhs  of  rupees  but  they
 Bpent  several  thousands.  But  what

 sated  बलबोर  सिह  (हो  शियारपुर)  :  मावलंकर

 हा  में  थि  इतने  आदमी  भरा  भी  नहो  सकते  हैं
 SHRI  C.  K.  CHANDRAPPAN:  You

 80  and  see  Mavalankar  Hall.  Vou
 really  get  on  nerves.

 My  point  is  that  even  this  White
 Paper,  if  you  take  it  as  a  whole,  I
 think,  is  not  so  white.  It  is  colour-
 ed.  It  is  coloured  in  a  diffe-ent
 way.

 It  does  not  give  the  whole  truth
 about  the  misuse  of  Samachar  or
 mass  media  during  that  period.  For
 example,  here  in  Parliament  on  so
 many  issues,  I  think  my  friends

 -who  were  here  Shri  Mavalankar
 and  other  will  say  that,  that  the
 Communist  Party  opposed  so  many
 draconian  measures  brought  forward
 by  the  Government.  The  Commu-
 nist  Party  fought  here.  Not  a  single

 _thing  was  put  by  the  Samachar  or
 the  Radio.  If  there  was  a  censor,
 it  was  that  which  should  be  looked
 into.  That  is  now  the  responsibility
 of  the  Speaker  but  that  may  not  be
 an  eScape  for  the  Government  to  say
 that  the  Speaker  did  not  do  so.

 It  speaks  about  the  Indian  Express.
 It  speaks  about  the  Times  of  India.
 It  speaks  about  the  newspapers
 which  fought  gallantly  against  emer-
 gency.  But  what  about  the  Patriot?
 There  are  casual  references  that  the
 Patriot  did  something.  But  pages

 _after  pages  have  been  given  about
 the  Statesman,  about  the  Indian  Ex-
 press.  Why?  Because  the  Patriot
 does  not  represent  a  few  which  the
 present  ‘Government  likes,  and  be-
 cause  the  Patriot  is  against  the  R.  R.  S.

 “It  was  the  idea  of  Sanjay  Gandhi.
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 SHRI  KANWAR  LAL  GUPTA: What  about  the  Main  Stream?

 SHRI  con  K.  CHANDRAPPAN:  The
 national  newspaper  from  the  centre
 is  omitted.  You  do  not  want  to
 Say  that  people  with  left  ideology
 were  fighting  and  the  Patriot  is  one
 newspaper  in  ‘this  country  which
 never  printed  the  name  of  Sanjay
 Gandhi,  not  for  once,  and  for  which
 advertisement  was  denied.  It  was
 threatened  with  closure.  It  with-
 Stood  everything.  It  did  not  surren-
 der,

 About  the  Patrict  there  ‘are  only
 Passing  references.

 You  praised  the  journalists  who
 fought  against  it.  It  is  a  very  good
 thing  that  they  did.  But  do  you
 treat  them  with  the  same  standard
 today.  No.  What  about  Mr.  Ragha-
 van  for  which  there  is  a  reference  in
 the  newspaper?  It  is  because  it  js
 not  liked  by  Shri  Aggarwal,  the  new
 chief  who  interfered  every  where.
 He  is  an  हें.  S.  S  man;  He  is
 friendly  to  Shri  Advani.  He  has
 the  courage  of  poking  his  nose  every-
 where.  That  kind  of  appoach  is
 there.

 That  is  why  I  said  White  Paper  is
 not  fully  white.  It  is  white  where  it
 gave  truth.  But  it  is  dark  where  it
 wanted  the  truth  to  be  concealed.
 You  have  published  this  kind  of
 White  Paper.

 There  is  no  mention  that  when
 Samachar  was  constituted,  in  the
 Rajya  Sabha,  Shri  Bhupesh  Gupta
 our  Party  leader  came  out  forthright
 against  the  decision  of  the  Govern-
 ment.  Das  Commission  Report  on
 page  17,  para  9  says  that  Shri
 Bhupesh  Gupta  felt  that  something
 which  should  not  be  done,  was.  being
 pushed  through  under  emergency.
 What  we  wanteg  was  an  independent,
 democratic  and  forthright  news
 agency.  That  is  how  the  Commu-
 nist  Party  in  Parliament  re-acted  to
 the  formation  of  Samachar.  What
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 prevented  Shri  Advani  from  mention-
 ing  that  paragraph  here.  This  _  is
 a  deliberate  omission,‘  because  they
 wanted  to  paint  the  Communist
 Party  as  a  party  which  was  support-
 ing  everything  under  emergency.  No,
 that  was  not  the  case,

 The  thing  is  that  the  world  should
 ‘know  that  we  supported  emergency.
 ‘Why  should  we  feel  ashamed  of  it?
 ‘We  supported  emergency  and  we  had
 good  reasons  for  it.  There  is  noth.
 ing  to  be  ashamed  of  it.  Can  you,
 Janata  Party  Members  say  categori-
 cally  that  you  are  against  emergency?
 He  asked  that  question  to  Mr.  Barua.
 Now  I  am  asking  that  question  to  you
 While  discussing  the  Forty-Second

 Amendment  of  the  Constitution  you
 said  that  if  there  is  insurgency  in  the
 country  then  emergency  should  be
 declared.  That  is  what  you  said  and
 we  know  what  it  is.  When  the  work-
 ing-class  struggle,  you  may  call  it
 insurgency  and  clamp  down  emer-
 gency.  You  can  do  whatever  you
 like.  That  is  your  approach.  There-

 fore,  don’t  pretend  to  be  angels.  You
 are  not.

 38  hrs.

 Regarding  DAVP,  I  fully  agree  with
 the  Government  when  it  says  that
 the  DAVP  was  misused.  I  fully  agree
 with  you  when  you  say  that
 DAVP  revised  its  rate  to  600  times
 to  help  that  journal  ‘Surya’  the  pub-
 lisher  of  which  Mr.  Shukla  did  not
 know  before  the  Shah’  Commission!
 But  we  all  know,  the  whole  world
 knows,  including  Mr.  Shukla,  what
 the  real  position  is.  But  the  main
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 point  now  is  this.  Is  there  much
 difference  in  the  DAVP'’s  attitude  to.
 day?  I  don’t  think  so.  I  myself  have
 written  to  you  about  it.  I  have  written
 to  you  about  the  behaviour  of  the
 DAVP  regarding  the  small  Papers,
 about  the  papers  having  a  left  view,
 papers  opposed  to  your  policy.  In
 their  case,  you  don’t  apply  the  same
 standard.  These  Papers  are  treated
 as  second-class  citizens.

 att  जानइवर  प्रसाद  यादव  (खगरिया)  :
 मास्को  सं  वो  पूरा  शा  ही  जाता  है।

 SHRI  fon  K.  CHANDRAPPAN:  Can
 you  repeat  it?  You  cannot.  There
 are  people  in  your  party  who  may
 like  to  project  their  views  through
 RSS  which  the  country  may  not  like.

 In  the  Janata  Party,  especially,  that
 section  which  has  its  loyalty  to  R.S.S.,
 is  doing  its  job  very  calculatedly,
 carefully  and  in  a  crude  manner  des-
 cribing  Sanjay  Gandhi  and  Indira
 Gandhi  as  caucus  and  all  that.  Let
 me  cite  as  an  example,  here  a  letter
 written  by  Shri  ल  Shankar,  Special
 Secretary  of  the  Prime  Minister  under
 No.  388/E.M....

 MR.  DEPUTY-SPEAKER:  Mr.
 (Chandrappan,  before  you  quote  the
 letter,  you  should  have  first  shown
 it  to  the  Presiding  Officer  and  told
 him  that  you  would  want  to  quote  it.
 I  do  not  know  what  does  it  contain.  It
 is  unfair  to  the  House.
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 SHRI  C.  K.  CHANDRAPPAN:  All
 right.  I  am  not  quoting.  But  I  must
 say  that  I  know  that  it  is  from  an
 authoritative  source.

 MR.  DEPUTY-SPEAKER:  This  is
 permissible.

 SHRI  C.  K.  CHANDRAPPAN:  I
 know  it  from  the  authoritative  source
 that  the  Education  Minister  has  been
 asked  by  the  Prime  Minister’s  Office
 as  was  done  in  the  past  by  the  Prime
 Minister's  Secretariat  then  (Mr.  Dha-
 wan)  by  sending  a  note  to  him  that
 four  books  should  be  withdrawn  be-
 cause  as  the  books  did  not  contain

 anything  that  represented  the  idestogy
 of  R.  छू.  5.  in  relation  to  history,  and

 so,  those  books  should  be  withdrawn.
 To-day,  all  the  books  are  under  re-
 view  probably  by  the  N.  C.  E,  R.  TT.
 and  those  four  books  are  technically
 withdrawn  as  they  are  not  available  in

 the  market.  This  is  a  new  technique.
 They  are  out  of  print.

 What  I  am  saying  by  that  is  that  a
 more  coprehensive  approach  is  neée-
 ded  in  shaping  the  future  generation
 of  this  country.  Here,  education
 plays  an  important  role.  You  want  to
 distort  the  entire  history  acéording  to

 your  own  understanding  of  the  In=
 dianisation.  And,  in  the  field  of
 Education,  the  R.S.S.  is  playing  a  very
 important  role  today  in  controlling
 the  entire  mass  media—owned  and  con-
 trolled  by  the  Government.

 I  conclude  by  saying  that  this  is  a
 dangerous  thing.  That  is  why  I  say
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 that  both  sides  are  playing  foul.  Let
 us  try  to  have  a  game  without  foul.  I
 do  not  know  whether  we  shall  succeed
 in  that.  If  you  succeed  in  that,  you
 will  get  an  applause.  Otherwise,  the
 referee  is  there,  the  people,  who
 brought  you  on  that  side.  It  you  fail,
 they  will  bring  you  back  to  the  side
 where  the  Congress  Members  are  now
 sitting.

 38.09  hrs,

 MOTION  RE.  CONTEMPT  OF  THE
 HOUSE.

 MR.  DEPUTY-SPEAKER:  /As_  ihe
 House  is  aware,  at  about  12-35  P.M
 today,  two  visitors  threw  some  lea-
 flets  from  the  visitor’s  gallery  on  the
 floor  of  the  House  and  distrubed  the
 proceedings  of  the  House  by  shouting
 from  the  Visitors’  Gallery.  The  Watch
 and  -Ward  Officer  took  them  into
 eustody  immediately  and  interrogated
 them.  The  report  of  the  Watch  and
 Ward  Officer  is  as  follows:—

 “Today,  at  about  ‘12-85,  p.m.  two
 visitors  holding  Visitors  Gallery
 Passes  Nos.  33034  and  33035  issued
 on  the  same  day  in  the  names  ef
 Shri  s&s.  N.  Singh  and  Shri  द
 Gaikwad  through  Shri  Bapu  Kaldate
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 and  Shrimati  A.  Rangnekar,  Mem-
 bers  of  Parliament  shouted  slogans
 from  the  Public  Gallery.

 “The  visitors  were  immediately
 apprehended  by  the  Watch  and
 Ward  staff  and  brought  out  of  the
 Gallery.

 “On  interrogation,  it  was  revealed
 that  the  Visitors  had  misused  the
 Visitors’  Gallery  passes.  One  of  the
 visitors’,  namely,  Shri  Suresh
 Maluji  Sawant  misused  the  nass  is-
 sued  in  the  name  of  Shri  S.  N.
 Singh.  The  other  visitor,  Siri
 Kanchan  Ubale.  misused  the  pass

 issued  in  fabour  of  Shri  ्  G.  Gaik-
 wad.”

 Shri  Suresh  Maluji  Sawant  in  his
 statement  has  stated  that  he  along-
 with  his  friend  Shri  Kanchan  Ubale
 arrived  in  Delhi  from  Bombay  on  the
 night  of  2th  November,  1977.  Or
 the  l3th  November,  ‘1977,  Shri  Suresh

 Maluji  Sawant  met  Shrimati  A.
 Rangnekar.  M.P.  at  her  residence  and
 Yequested  her  for  two  passes  to  see
 Lok  Sabha  Session.  Shrimati  A.
 Rangnekar,  M.P.  told  him  to  come  to
 the  Reception  Officer  of  Parliament  on
 the  morning  of  the  I4th  November,
 1977.  Accordingly  Shri  Suresh  Maluji
 Sawant  alongwith  Shri  Kanchan  Ubale

 Teacheg  the  Reception  Officer  at  about
 Bee  aM  After  sometime,  Shrimati  A.

 Rangnekar,  MP.  personally  came
 there  and  handed  over  two  passes  to
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 Shri  Suresh  Maluji  Sawant  The  pas-
 ses  were  in  the  names  of  Shri  Sw
 Singh  and  V.G.  Gaikwad.

 Shri  Sawant  kept  the  card  issued
 in  the  name  of  Shri  5.  N.  Singh  with
 him  and  gave  the  other  card  issued
 in  the  name  of  Shri  V.G.  Gaikwad  to
 Shri  Kanchan  Ubale.  Since  the  passe3
 were  valid  from  2  noon,  they  ente-
 red  the  Parliament  House  at  42  Noon
 and  after  somtime,  got  into  the  Gal-
 lery.  They  watched  the  proceedings
 of  the  House  for  about  half  an  hour

 ang  at  about  2.35  P.  M.,  they  got  up
 and  s‘iouted  slogans  and  tried  to
 throw  some  pamphlets  concealed  in
 their  person.  They  were  intercepted
 by  Watch  and  Ward  staff  and  brought
 out  of  the  Gallery.

 Shri  Kanchan  Ubale  has  also  given
 a  similar  statement  but  has  denied

 having  met  Shrimati  A.  Rangnekar,
 M.P.  on  the  i3th  or  on  the  440
 November,  1977.  The  pass  was  han-
 ded  over  to  him  by  Shri  Sawant.

 The  demands  of  these  two  youths
 belonging  to  Yuvak  Republican  are
 contained  in  the  pamphlets  which  th>y
 wanted  to  throw  on  the  floor  of  tue

 House  and  also  distribute  it  to  Mem-
 bers  of  Parliament.

 The  visitors  have  committed  a
 serious  offence  by  impersonation  57४
 also  by  shouting  solgans  from  thé

 Gallery.”
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 {Mr,  Deputy-Speaker]
 The  said  visitors  calling  themselvés

 Suresh  Maluji  Sawant  and  Kanchan
 Ubale  have  committed  grave  offences
 and  are  guilty  of  the  contempt  of  ९४
 House.  I  bring  it  to  the  notice  of  the
 House  for  such  action  as  the  House
 may  deem  fit.

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  LABOUR
 AND  PARLIAMENTARY  AFFAIRS
 (SHRI  LARANG  SAI):  Sir.  I  beg  to
 move:

 “This  House  resolves  that  the  per-
 son  calling
 Maluji  Sawant

 themselves  ‘Suresh
 S/o  Shri  Maluji

 Bandu  Sawant  and  Shri  Kancnan
 Ubale  S/o  Shri  Jhipa  who  shouted
 from  the  Visitors’  Gallery  and  threw
 some  leaflets  from  there  on  the
 Floor  of  the  House  at  42.35  -hrs.
 today  and  whom  the  Watch  ond
 Ward  Officer  took  into  custody  im-
 mediately,  have  committed  a  grave
 offience  and  are  guilty  of  the  con-
 tempt  of  this  House.

 This  House  further  resolves  that
 without  prejudice  to  any  other
 action  to  which  they  mav  be  liable
 under  the  law,  the  said  Shri  Suresh
 Maluji  Sawant  and  Shri  Kanchan
 Ubale  be  sentenced  to  imprison-
 ment  till  6  p.M.  on  Tuesday,  the
 i5th  November,  977  for  the  afore-
 said  contempt  of  the  House,  and
 sent  to  Central  Jail,  Tihar,  New
 Delhi.”
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 MR.  DEPUTY-SPEAKER:  I  think
 the  House  agrees  with  the  Motion.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Mr.  Deputy-Speaker,  Sir,  there
 are  precedents  in  the  House  to  which  ‘

 I  would  like  to  draw  the  attention  of
 the  hon’ble  Members.  Last  time
 when  a  similar  incident  took  place
 Sarvashri  Mavalankar  and  Bosu  had
 spoken.  Here  I  have  got  the  demancs
 of  these  republicans.  Of  course,  they
 have  committed  a  grave  offence  of  im-
 personation  and  throwing  leaflets.  It.
 is  true.  But,  Sir,  as  you  are  aware
 this  demand  of  theirhas  been  pending:
 for  a  long  time....

 MR.  DEPUTY-SPEAKER:  Mr..

 Vayalar  Ravi,  I  am  very  sorry.  I  will
 not  allow  a  discussion  on  throwing  oL
 leaflets.  I  will  now  put  the  motion
 to  the  vote  of  the  House.

 7

 PROF.  P.  G.  MAVALANKAR

 (Gandhinagar):  Sir,  the
 ber,  Shri  Vayalar  Ravi,  has  men-
 tioned  my  name.  But  I  do  not  recol-
 lect  having  said  the  kind  of  thing
 that  he  says  that  I  have  spoken  on  a

 hon,  Mem-

 previous  occasion  of  this  nature.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “This  House  resolves  that  the  per--
 song  calling  themselves  Suresh.
 Maluji  Sawant  S/o  Shri  Maluji.
 Bandu  Sawant  and  Shri  Kanchen
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 Ubale  S/o  Shri  Jhipa  who  shouted
 from  the  Visitors’  Gallery  and  threw
 some  leaflets  from  there  on  the
 Floor  of  the  House  at  2.35  brs.
 today  and  whom  the  Watch  &  W.id
 Officer  took  into  custody  immedia-
 tely,  have  committed  a  grave
 offence  and  are  quilty  of  the  con-
 tempt  of  this  House,

 This  House  further  resolves  that
 without  prejudice  to  any  other
 action  to  which  they  may  be  Haole
 under  the  law,  the  said  Shri  Suresh
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 Maluji  Sawant  and  Shri  Kanchan
 Ubale  be  sentenced  ‘to  imprisonmeni
 till  6  p.M.  on  Tuesday,  the  50

 November,  4977  for  the  aforesaid
 contempt  of  the  House,  and  sent  ty
 Central  Jail,  Tihar,  New  Delhi.’

 The  motion  was  adopted.

 8.6  hrs,

 Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Thursdate
 November  15,  977/Kartika  24,  l899

 (Saka).


